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LOK SABHA IfEBATES 

LOK SABHA 

Tuaay, ""'rch 18, 2DOB1PhaigUM 28, 7929 (S.b) 

The Lok Sabha met at Eleven of the Clock 

[MR. DEPUTY SPEAKER in the Chait! 

[English) 

SHRI RUPCHAND PAL (Hooghly): Mr. Deputy 

Speaker, Sir, I have given a notice for suspension of 

Question Hour to discuss the price rise issue. 

. . . (Interruptions) 

SHRI GURUDAS DASGUPTA (Panskura): I have 

given a notice for suspension of Question Hour on the price 

rise issue. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. I will try 

my best to accommodate you after the Question Hour. 

[T"ranslstion) 

SHRI AVINASH RAI KHANNA (Hoshiarpur) : Mr. 

Deputy Speaker, Sir the issue of Sarabjit Singh is very 

important. He is an Indian and is a vicIIm I of mistaken 

identity. I would like that the House make a request to 
the Govemment of Pakistan to release him. 

MR. DEPUTY SPEAKER : Today the concerned 

Minister will m8ke a statement in this regard. 

11.01 hra. 

ORAL ANSWERS TO QUESTIONS 

(English) 

TechnlcallnBtltutlona Run without 
AICTE Approval 

*261. SHRI L. RAJAGOPAL: Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to alate: 

(a) the details of.the educational institutions in each 

State which do not have the approval of AICTE; 

(b) whether infonnatlon about such institutions is 

publicised by the AICTE for the benefit of the student 

community; 

(e) if so, the details thereof; and 

(d) the action taken/proposed to be taken to ensure 

that the students receive quality education and are not 
misled? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESW ARI) : <a) to (d) A statement is laid on the Table 

of the House . .-
(a) to (d) State-wise number of institutions running 

technical education prOgrammes without aproval of AlCTE is 
given in the Annexure. Ust of these institutions has been 
placed on the website of AICTE (www.aicte.emet.in) for 

information of students and the general. public. 

AICTE has also placed a list of technical In8tItutions 
approvsd by it on lis website. H also publishes notices, from 

time to time, in leading newspapers, cautioning all concerned 
to check the approval status of technical institutions before 
joining them. 

State-wiH number of inBtitutlons running Techrilcal 
Education ProgrsmmtlS without AlCTE approval 

StatelUnlon Territory Number of institutions 

2 

Madhya Pradesh 2 

Gujarat 4 

West Bengal 16 

Uttar Pradesh 15 

Ultarakhand 
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1 2 

Chandigalfl 10 

Haryana 8 

NCT ofOelhi 19 

Punjab 2 

3 

7 

Tamil Nadu 17 

20 

2 

82 

Goa 

Total 209 

SHRI L RAJAGOPAL: Sir, I would like to know from 
the han. Minister whether it is true that the M"mistry has 

issued notices to some of the inatIIutions which are dealing 

in management courses like the hospitality management, 
catering technology, B. Pharmacy and M. Phannacy for 

submitting their application for recognition. EapeciaIIy, in 

the case of B. Pharmacy and M. Pharmacy, they are 
subjected to take approval of both the Phannacy Council 
of India and the AICTE. How come the Institutions like the 
oo.pitaIIty management, Catering technology and Phar-
macy come under the AICTE. since they do not deal with 

any technical education whereas the AICTE deals 
with onty technical education 88 per the AICTE Act 52 of 

19571 

SHRIMATI D. PURANDESWARI : M per the AlCTE 

Act, management is also termed under the technical 

education. That Is the reason why we expect the hoepItaIity 
management and catering technology institutions also to 

come under Its purview. It Is very esse(ltial that they take 

prior recognition and pennlssion from '\he AICTE. 

SHRI L. RAJAGOPAl: Of course, the hon. Minister 

forgot to answer about B. Phannacy. Now, I will put my 

second supplementary. 

Nowadays, many Indian students are favourably 

inclined and eager to get technical education from foreign 

institutions from the foreign Universities. In view of this, 

I would like to know from the hon. Minister the details 

of the foreign institutions running in India without the 

approval of the AICTE or the foreign institutes that are 

collaborating with the Indian institutes and are awarding 

degrees and diplomas. In such cases, how win the Ministry 

deal with such foreign institutions 88 they have only 

extension study centres or tied up with some private 

institutes in India and have headquarters somewhere in 
some other country? 

SHRIMATI D. PURANDESWARI : The AICTE's 

unapproved institutions which are running with foreign 

c:oIIaboraIion in management-retated field would be 74 and 

engineering-reI 818 5. Running without foreign collabo-
ration, rnanagement-related institutions are 94 and 

engineering-retated 818 17. 

With regard to Foreign Education Providers Bill, we 

are yet to arrive at a consenaus. We are trying to arrive 

at a consenaue on the BiU. But, as it exists today, the 

AlCTE has come fOlWard. There 818 existing regulations 

which regulate the entry of foreign education providers into 

our country WhereIn there are certain regulations which I 

can read out now and let you know. Otherwise, I can 
always inform the hon. Member also, It is essential that 

the programme that is being offered In India to our Children 

win have to be recognized in the host country. Even the 
institute that offers the programme in Our country has to 

be recognized in the host country. No such unaccredited 

institute or programme can be actually given to our children 
here. There are foreign institutes that are running 

prograrnrna. In our country through the twining programmes 
and the student exchange programmes. These are the 
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areas in which they are collaborating with our Institutes. 

However, it Is essential that the Indian partner that they 

collaborate with in our country needs to be registered 

as a Society or a non-profit organization because as 

we are all very well aware, there have been various 

Supreme Court rulings In this regard as well as it is 

against the policy of our country that we commerciaHse 

education. 

So, there have been regulations put in place by 

the AICTE to regulate the entry of foreign education 

providers. 

{Translation} 

SHRI DHARMENDRA PRADHAN : Mr. Deputy 

Speaker, Sir, through you, I would like to submit to the 

han. Minister that the Member who had put the main 

question wanted to know in his supplementary from the 

Minister about the step taken by the Government to inform 

the students about the institutions which are non-affiliated 

and unapproved by the AICTE so thet they are noI misled. 

What action has been taken to caution the students about 

such institutions. It has been asked In part 'd' of the 
question. The Govemment did not give any reply to this , 
question and has misled the House. 

names of such unapproved institutions are put up on the 

website and even through the print media we have been 

regularly informing students and parents about such 

institutions. We must accept that there is a lacuna in the 

Act which prevents the AICTE from actually taking penal 

measures. But we have constituted a Committee under the 

Chainnanship of Prof. Yashpal, who has been the former 

Chairman of the University Grants Commission also. There· 

are about 22 Members In the Committee who are looking 

into the Acts of both the UGC and the AICTE. They are 

looking at various angles and also deliberating on how 

these Acts can be strengthened further so that some teeth 

can be given to the AICTE to take action against such 

unapproved institutions. 

SHRI RUPCHAND PAL : Mr. Deputy-Speaker, Sir, may 

know from the hon. Minister whether, following. some 

reviews made by some important agencies regarding the 

functioning of the AICTE, It has been recommended that 

this body need not continue any further and a new set 

up needs to be put in place by the Govemment in view 

of the urgent need of expanding technical education in the 

country. 

SHRIMATI D. PURANDESWARI Sir, it is a well 

known fact that the National Knowledge Commission had 

Mr. Deputy Speaker, Sir, through you, I would like to • said that the AICTE is almost dysfunctional. So, we need 
ask the same question. The Government have mentioned 

about as many as 209 such Instituions but they should 

also give the sector-wise details of those institutions and 

tell about. The action taken against them. Only placing the 

names of such institutions on the website will not solve 

the problem. I would like to know as to what action has 
been taken against such institutions. 

{English} 

MR. DEPUTY SPEAKER: What action has been taken 

against them? 

SHRIMATI D. PURANDESWARI : Sir, from time to time 

Show Cause Notices have been Issued to the unapproved 

institutions and also public notices have been served. The 

to have a 1'8Iook into whether we need to have the AICTE 

or not. But otherwise also, the NHRD had mooted the idea 

of coming with the Higher Education Council to look into 

the functioning of the body, but there has been no 
consensus on that. Even at the VIce Chancellors' Meeting, 

when this Idea was mooted, there was resistance from the 

Vice Chancellors also and various Inter-Ministerial consul-

tations are stOl continuing to arrive at a consensus and 
once a consensus is arrived at, probably a decision will 

be taken In this regard. 

SHRlMATI ARCHANA NAVAl< : Mr. Deputy-Speaker, 

Sir, may I know from the han. Minister whether the AICTE 

has any mechanism to monitor the quality of education 

provided by the AICTE approved Institutions and H so, the 
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details thereof? 

SHRIMATI D. PURANDESWARI : Sir, It actually 

does not arise out of the main question. But very briefly 
I would like to say that thent is the National Board of 
Ac:creditation (NSA) which actually looks into the 
programmes offered by the various institutions and then 

it accredits the programme. This is one way in which we 
ant assuring quality. Even before granting racognltion to 

the institution, there is a CommiIlee which goes and 

inspects the inkastructunt and after ensuring that the 
infrastructure is in place, the recognition is given. 

[Translation] 

MR. DEPUTY SPEAKER : I would like to request all 

the Hon. Members that they should give speeches bare 
minimum so that mora auppIementary questiona may be 

taken up. I feel that it will be better H mont number of 

~ ant asked. It will be better H you ask direct 

questions. 

SHRI RAM KRIPAL Y ADAV : Mr. Deputy Speaker, SIr, 
I am directly coming to the main question. Th~ you, 

Sir, I would like to know from the han. MiniIter wheCher 
he is aware that there are many such coIIege8 in my area 
which ... not functionitg .. per the norms fixed by A1CTE. 

I would like know from the han. MinIIIter whether the 
I 

GovemmeIIt have any Infonndon ebouI such coIIegea 
which ar not following AICTE norms and If ao, whether the 

Govemn .. 11 propoee to take any concrete action IIg8inst 

them. 

[EngIItIh] 

SHRIMATI D. PURANDESWARI : Sir, them have bMn 

COf11)IainIs referred to AICTE Ihrough atucIera, thnx9t 
parents and even througtI the web lit. I and wherwer there 
have been ~ A1CTE hM been looking Into them. 
A1CTE can alae re-iNped the Infratructure and the 
facilities provided to the .tudenls and avIIIIIng quality 

education there. Sir, there are provisiorw already and they 

are taken cognIzanoe of. 

[TransIIJtion] 

SHRI ANANT GANGARAM GEETE : Mr. Deputy 
Speaker, Sir, there are 209 such institutions which have 

not been recognized by AICTE. This. It is the age of 
globalization, the iq)ortance of technical education is 

increasing day by clay and now technical education has 
become an essential pnteondltion of employment. Through 
you, Sir, I woutd like to draw the attention of the hon. 

MInister to this fact that the students are the future of our 

country. but their future Is being apoIIed. Students join 
colleges and technical institutions with the hope that after 

getting education they wiH secure jobs b,ut those who come 
out from such instItIons fail to get employment. So, I would 

like to know from the hon. Minister whether the Govemment 

propose to take action against the institutions which are 
playing wlth the future of the students treating such act 
a criminal offence. 

[EngJiIIh] 

SHRIMATI D. PURANDESWARI : Sir. the number of 

noticea that have been Issued by AICTE is 273, out of 
which the runber of appIicanIa who have raspoIlded is 
54 and the number of appIic8IioI_ which have been 
approved, after they have reeponded, is 13. The number 

of i!ppIications which do not fall within the AICTE 

raguIaIion8 is about 51. In all, there are 209 which have 

been put up on the web site. 

We have been constantly apprieInq the students and 
perera that If they get Into unrecognized institutions, 
defInIteIV their further ec:Iuc8IIon and even their employment 

chancM would be c:rtppIed because they are graduating 

out or the unrecognized 1nItItutes. 

Ita I have already mentioned. there 18 a lacuna In the 

AI:;t which we .. accept. W. have constituted a Committee 
, . 

not only to look Into the functioning of the AICTE and UGC, 
but aIao to come up with recommendationa to see how 
we can 8trengthen the N;t further. I am aure, the CommIttee 
wII take Into COf18kIeration all the concerns of the hon. 
MerrIbn. 
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{Translstlon} 

+ 

MI.u .. of Legal Provisions on 

Rape ca ... 

*262. SHRI HARIKEWAL PRASAD: 

SHRI TUKARAM GANPATRAO RENGE PATIL: 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) whether the provisions In the laws relating to rape 

cases It the country are being misused; 

(b) if so, the total number of persons found guilty in 

this regard during each of the last three years, State-

wise; 

(c) whether the Union Government proposes to amend 

the legal provisions in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 

V. PATIL) : (a) to (d) A Statement is laid on the Table 

of the House. 

sr.,.",.", 
(a) At per the information compiled by NCRB the 

number of rape cases investigated and cases declared 

false on account of mistake of fact or law during 2004-

2006 is Indicated below:-

Year 2004 2005 2006 

Case Investigated 17008 17946 18376 

Cases declared false on 1194 1138 1173 

account of mistake of Jact 

or law 

Percentage of cases 7.0% 6.3% 6.4% 

declared false vis a vis 

the cases investigated 

(b) "Police" and ·Public Order" are State subjects, 

and this information is not centrally maintained. 

(c) and Cd) The Law CommIssion In its 172nd Report 

on Review of Rape Laws has recornmended a number of 

changes In the rape laws. A draft amendment Bill was 

prepared by the Ministry of Home Affairs. In the meantime 

the National Commission for Women have also recom-

mended changes In the rape laws. Since the Criminal Law 

and Criminal Procedure are on the Concurrent List of the 

Seventh Schedule to the Constitution of India, and the 

same are. being administered by the State Governments, 

the Stat~~overnments and Union Territory Administrations 

have . been requested to offer their views on the 
recommendations of the National Commission for 

Women. 

SHRI HARIKEWAl PRASAD : Mr. Deputy Speaker, 

Sir, the hon. Minister in his reply has given figures for the 

years 2004, 2005 and 2006. It is evident from the figures 

that incidents of rape are continously increasing. There are 

several laws In the country to check the Incidents of rape 
but Incidents of rape take place everyaay. Now, even 

foreign female tourists are becoming victims of rape. 
Through you, I would like to know from the hon. Minister 

as to what action has been taken by the Ministry of Home 
Affairs to ensure that the persons found guilty of committing 

rape do not go scot·free and the innocent persons who 

are wrongly Implicated In T8p8 case are not chaJIenged by 

the police, and to seen that only guIIIy persons are 
punished and Innocent persons are riot implicated falsely 

during the Investigation. 

SHRI SHIVRAJ V. PATIL : Mr. Deputy Speaker, Sir, a 

suggestion has been given In this regard that the taws 
dealing with rape case should be amended. The 

Government are pondering over this option. The second 

suggestion In this regard Is that our police should do 
thorough Investigation into the rape cases. When such 

caaea are brought before the potice it has been made 
mandatory that a lady police officer should be present 

ther8. ThIrd suggestion was that after the Incident of rape, 

the rape victim should Invnediately be referred to the doctor 
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and the case should be registered after the certificate from 
the doctor. " in-camera proceeding is required, it should 

be done. Several such suggestioIlS and information have 

been given to us and efforts are being made by us to follOw 
those suggestions and reduce such incidents. One thing 

that has come out from the study is thai in most of the 

rape cases persons known to the victims wara found 
involved in the crime. 75 per cent rapes have been 

convnitted . by close relatives, parantB and by those who 
were close to the victims or W8I'8 living in their 

neighboItIood, 25 pet' cent rapes were convnitted by the 

persons who were not known to the victims. So, it has been 
sugg&$ted that family members should keep watch and take 

precautions to check such incidents. 

SHRI HARfKEWAL PRASAD: Mr. Deputy Speaker, Sir, 

the hon. MInister has himself admitted that 6.4 per cent 

of the total rape cases registered for investigation are false. 

The Law Commission has recommended for a number of 
changes in rape laws in its 172nd report. Through you, 
I would like to know from the hon. Minister the time by 

which the recommendations given in its 172nd report are 

likely to by implemented. 

SHRI SHIVRAJ V. PATIL : Mr. Oeputy-Speaker, Sir, 

many suggestions haYs been made in 172nd report of the 

Law Commission. it is not that only they have made such 

suggestions. The MaIimath Committee was constituted 

which had also made suggestions. Apart from that the 

National commission for Women has also made sugges-
tions. Non-Govemment Organisations haYs also made 

suggestions. But all these suggestions are for broadening 

its definition. These suggestions are for making punishment 

more stringent. it has been said, that imprisonment for 

seven and ten years is essential. In some cases, life 

imprisonment has been suggested. In some cases capital 

punishment has been suggested. These suggestions cover 

fiNery aspect. Consideration has been given to aU these 

suggestions, but the State Governments are responsible 

for law enforcement in this regard, therefore their opinion 

has been sought. Some states have given their consent 
to these suggestions some of them have been disapproved 

and some states have not yet submitted their report. We 
are considering them. 

{English} 

MR. DEPUTY SPEAKER : Shri Tukaram Ganpatrao 

Renge Palll - not present. 

SHRI VARKALA RAOHAKRISHNAN : I was a 

practising Lawyer for II long time. NOw I have stopped 

it for decades. I have come across rape cases wherein 

the accused were acquitted for the simple reasons that 

consent is presumed to be there if the victim is above the 

age of 16 years. H she is above the age of 16 years, the 

courts can Pf8SUITI8 consent. I have come across 80 

many cases. In the Indian Penal Code It is stated that 

consent can be presumed for girls above the age of 16 

years. That is a vety difficult situation because if female 

majority age for the Prohibition of Child Marriage Act is 

18 years; for voting right it is 18 years; for documentary 

it is 18 years; and for everything female majority age is 

18 years; for a sexual Act it is only 16 years. So, it has 

to be changed. 

MR. DEPUTY SPEAKER : What is your Supplernen-

taJy? 

SHRI VARKALA RAOHAKRISHNAN : It is high time 
that the Govenvnent should come out with an amendment 

for amending the Penal Code and raising the age from 
16 years to 18 years. OtherwIse, all these rape cases 

accused will be acquitted. This is II very serious situation. 

I have come acro&8 so many cases. For a sexual Act, 
the age of giving consent is 16 years .•.. (/ntBITUptIons) 

MR. DEPUTY SPEAKER : Now, what is your 

question? 

SHRI VARKALA RAOHAKRISHNAN : Below the age 

of 18, there can be no presumption that she has given 

the consent 

MR. DEPUTY SPEAKER : Repetition is there. What 

Ie your question? 
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SHRI VARKALA RADHAKRISHNAN : So, I would 

request the hon. Minister to bring in an amendment in the 

Indian Penal Code for raising the age to 18 years. 

You are even issuing Ordinances. Recently the 

Govemment promulgated the Prasar Bharati Ordinance for 

reducing the age. Even an Ordinance can be issued for 

raising the age. Supreme Court has also pointed out this 

thing. 

So, it is high time for the Central Govemment to amend 

the Indian Penal Code for raising the age from 16 to 18 

for rape victim girls . ... (/nterruptions) 

MR. DEPUTY SPEAKER: You have repeated it thrice. 

SHRI VARKALA RADHAKRISHNAN : Will the Home 

Minister take this initiative? 

SHRI SHIVRAJ V. PATIL : This is another suggestion 

which has been given. This suggestion is being considered. 

. . . (Interruptions) 

MR. DEPUTY SPEAKER : Mr. Minister, if you want 

to give reply, you can give it. Otherwise, you need not 

give your reply. He has given only a suggestion and he 

has not put a question. 

SHRI SHIVRAJ V. PATIL : Sir, his suggestio" is noted. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: Sir,l have asked 

the Govemment to take measures for amending the Penal 

Code to increase the age from 16 to 18 for rape victim 

girls. This was my question .. .. (lnterruptions) 

MR. DEPUTY ,SPEAKER : You have given a 

suggestion. Your suggestion has come on record. 

SHRI SHIVRAJ V. PATIL : Sir, I have already replied 

to his question. I have said that this suggestion has been 

given and it is before the Govemment. It is sent to the 

State Governments. We are in consultation with the State 

Governments and after. receiving their replies and their 

views, appropriate action can be taken. 

MR. DEPUTY SPEAKER Now, Shri Avlnash Rai 

Khanna. 

[Translation] 

SHRI AVINASH RAI KHANNA : Sir, this question has 

two parts. First part is about number of cases registered 

and other is about number of cases proved false during 

the investigations. I would like to sub.mit to the hon'bIe 

Minister that this is a very sensitive matter, because it is 

a question of honour for both parties. If a girl is raped or 

it some one is falsely implicated, it is a matter of d'lShonour 

for both. I would like to know the number of cases in which 

conviction was made, number of false cases registered and 

action taken against the culprits ... (/nterruptions) 

SHRI SHIVRAJ V. PATIL : Sir, it is very essential to 

understand that the State Police try these cases, it is in 

the jurisdiction of the state. State Police investigates the 

cases, refers cases to the court and get punishment 

awarded to the CUlprits . 

If I have rightly understood the question asked over 

here, it means that the practice of filing false cases should 

be checked. But we have deviated from the topic and it 

is being asked as to what steps have been taken to check 

the increase in number of rape cases" Both these things 

are correct. But I would like to say that the number of faJse 

cases Is very less. Nobody put hislher honour at stake to 

hurt others. If somebody is alleging that she is raped, it 

does mean that something has happened. The number of 

false cases is very low. The purpose of asking the question 

is to know the measures being .taken to prevent filing of 

false cases. Then later it was assured, that probably asking 

this kind of questions digression from the issue, therefore 

discussion tumed to another aspect, I replied both the 

questions ... (Interruptions) 

SHRI AVINASH RAI KHANNA : How my question is 

related to this reply? 

{English] 

MR. DEPUTY SPEAKER : That is a statement. 
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[Translation] 

Shailendra J1, please put question. 

SHRI SHAllENDRA KUMAR: Mr. Deputy-Speaker, SIr, 
as the hon'ble Minister has stated In his reply that most 
of the girts taB pray to their nearest reIatiYes or 
acquaintances. Through you, I would &Ice to tel the hon'ble 

Minister that the television programmes, particularly lV Ad& 
being telecast are so vulgar, that one cannot watch It with 

his family, one cannot watch tMIn lV news with hislher 

family. This vulgarity is also the cause of the occurrences 
of sexual haf8ssrnent or rape cases. What steps the hon'ble 

Minister is taking to check this? 

[English] 

MR. DEPUTY SPEAKER: Your question is not related 

to the main question. 

[Tf8IrsIation] 

SHRI SHAlLENDRA KUMAR : My question must be 

repIIed .•• (fntern43tions) 

[English] 

MR. DEPUTY SPEAKER: Mr. Minister, there is no 
need to reply. 

[TrantIIatIon] 

Shaiendrit J1, please sit down. 

[EngIitIh] 

Now, Shrimati Klran Mehalll rari. 

[TtatrBIaIIon] 

SHAIMATI K1RAN MAHESHWARI : Mr. Deputy-
Speaker, SIt, through you. I would like to tell the has. 

MinIster thai with reference to NCRB report he has I1IPIied 
that only about 6.4 per cent faIae cues had been 

registered In the year 2006. It means there have been a 

few cases. It Is true that their number Is very low, but we 

should also pay attention to the fact that since so many 

rape cases are being registered, the Law Commission has 

proposed a number of amendments in the rape laws from 

time to time. I would like to draw your attention towards 
the fact that the Law Commission has suggested to the 

Government to extend the period of Imprisonment to seven 

and ten years, and life imprisonment in case of rape. Do 

the GoYemment. propose to consider these suggestions, 
whether the Government propose to bring an ordinance 
In this regard? 

[EngIIeh] 

MR. DEPUTY SPEAKER : You are going to the other 
side. 

SHRIMATI KtRAN MAHESHWARI : Sir, through you, 
I am uking In brief a very important and pertinent question. 

It is a very important issue so I would like to know, as 

tNer'f person across the country would like to know that 

in view of Increasing number of incidence of raps in the 

country do the Government propose to bring an ordinance 
to the effect whereby the guilty could either be sentenced 
for life or to death. Do the Government propose to bring 

such a legislation? 

SHRI SHIVRAJ V. PATIL : Sir, there is some 

mIsundenItandIn as to the tentence which is either for 

IIIIY8n or ten years-the minimum sentenCe is for seven and 

ten year&. There are certain C8MI in which It is compuIaory 

to award I8\/8f'I yeara il'fl)rieonment and in others It is 

compulsory to award ten years Imprisonment. However, it 

II ella provided that If the sentence is to be reduced to 

lela 1han 7 or 10 years then the reasons for reducing the 

term have to be attributed. The provision for awarding 

punishment II life Imprisonment. 

The fourth demand W8I that life imprisonment Is not 
enough, so death eentence ehoutd be awarded. When the 
proposal of death aentencewu put up before the Law 
Conwnis8ion It racomrnended that death Mnlenee could 
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have Its ill effecta so death sentence should not be 
awarded, the punishment should be restricted to life 

Imprisonment. So, there is no need to bring an ordinance 

for whatever has been stated by the hon. Member it is 

already provided for in the law. 

SHRI PRABHUNATH SINGH: Mr Deputy-Speaker, Sir, 

I would like to for the information of the hon. Minister of 

Home Affairs that false cases are framed due to some 

mutual dispute, I am not saying it to assassinate some 

one's character, however, there ate even such incidents 

wherein a doctor would give certificate of injury for Rs. 32 

and false case would be filed against a person. The way 
you have decided life imprisonment for to the guilty, 

minimum periOd of punishment from seven to ten years, 

whereas, Section 211 provides for taking action on falsely 

implicating a person, It is never implemented. I would 

like to know from him whether a legislation to this effect 
Is likely to be made where it is proved that false cases 
have been filed with the intention of implicating someone 

in false injury case, falsely or under coercion, then the 

person filing wrong case would be awarded at least half 

of the sentence? 

SHRI SHIVRAJ V. PATIL : Sir, there is a legislation for 

the purpose. If someone has filed a false case against a 

person, then there is a provision whereby punishrJ18nt can 

be awarded to the plaintiff fiilng wrong case. The only 

trouble is that if legal proceedings are initiated against a 

person on the basis of the petition filed in the court and 

whereupon the court decided that the case was false and 

a case is initiated against the plaintiff filing the false 

case ••. {interruptions) this time-period i.e. two-four years time 

spent in the first case ~ three-four years spent in the 

second case gives a lot of relief to the plaintiff initiating 

false case. These days the legal experts are considering 

to bring a provision where in case a judge so faeIs that 

a case is false then at the time of rejecting that case, 

8IIidence can be collected against the plaintiff filing a wrong 

case and decision to award or not to award punishment 

can be taken during the proceedings of the case. There 

is a provision to award punishment, however, the trial 

begins only after falsity is established and evidence is 

collected at the instance of the judge. Owing to this the 

interval between the two cases becomes inordinately 

long and a waste. Whatever you are saying is absolutely 

correct. It is not that false cases do not .exist, they do exist 

however the measures to be taken therefor are also 

considered. 

[English] 

Revenue from BIotech IndU8try 

*263. SHRI BADIGA RAMAKRISHNA : WiU the 

Minister of SCIENCE AND TECHNOLOGY be pleased to 

state: 

(a) the revenue earned by biotech industry in the 

country during the last three years, year-wise; 

(b) the steps taken/proposed to be taken by the 

Govemment to increase the earnings; and 

(c) the policy initiatives takenlproposed to be taken 

by the Govemment to make India a biotech hub in the 

world? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) to (c) A Statement is laid on the Table of 

the House. 

(a) to (c) As per the joint survey coducted by 

Biospectrum, a biotech and phanna magazine and the 

Association of Biotechnology Led Enterprises (ABLE), 

the revenue eamed by the biotech industry during the 

last three years i.e. 2004-05, 2005-06 and 2006-07 are Rs. 

4745 crores, Rs. 6521 crores and Rs. 8541 crores 

respectively. 

The biotech industry in India mainly consisting of five 

distinct segments - biopharma, bioagrlcl$.lre, bioinfonnatics, 

bioindustrial andbioservices development and promotion 
" of which comes under ministers/departments like the 
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Ministry of Health. Ministry of Agriculture. Ministry of 

Environment and Forests. Ministry of Petrochemicala. 
Ministry of Commerce and Industfy and others. 

The Department of BIotechnology in the Ministry of 
Science and Technology is ntSpOnSibIe generally for 

promoting Research and Development catalyzing human 

resources development at diverse levels in and to 

recommend policy measures for 1M growth of biotech 

industry. 

Government has initiated several steps to develop 

India as a Biotech Hub in the world to do this. The 

Government has provided fiscal incentives. permitting 

foreign direct investment upto 100% for 1M biotech 

industry. setting up of biotech par1cs and bioagri centres. 
support to star colleges for human resource development 

and other measures for capacity building to develop 

manpower and streamlining 1M regulatory procedures at 

par with wortd class regulatory mechanisms. All industries 

located in biotech parks have been permitted to avail the 

benefits of Export Oriented Units (EOU) under the EXIM 

Policy 2004 to 2009. The land area for Special Economic 

Zone (SEl) for biotech sector has been brought down to 

10 hectares from 100 hectares to promote the biotech 

industIy. 

SHRI BADIGA RAMAKRISHNA : This is my first 

supptementary. Hon. Deputy-Speaker. Sir. it is laudable the 
Government has initiated several steps to develop India 

88 a biotech hub in the wortd. But, as your goodseIf knows. 

this involves investment of huge amount of money. H we 
look at this year's Budget for "Other Scientific Research' 

under Major Head 3425 of 1M Department of Bi0technol-
ogy. it is As. 810 crore only. It is not much when compared 

to the allocation made for the year 2007 -OS which stood 
at Rs. 614 crore. I would like to know from the hon. Minister 

what efforts are being made to get more Budget for bIotach 
research. Is it true that 1M Miniatry is planning to set apart 

some pen::entage Of money allocated by the Government 

for pubIic-private partnership researches? If yea. the details 

may kindly be given. 

SHRI KAPIL SIBAL : I am thankful 10 the hon. Member 

to have asked this question. Let me just clarify the Issue. 
Sir. in the Ninth Plan. the total allocation to the Department 

of Biotechnology was As. 621 ClOre. In the Tenth Plan, 

that increased from Rs. 621 crore to Rs. 1,450 crore. In 

the Eleventh Plan. the allocation to the Department of 

Biotechnology is Rs. 6,500 crore. This Is something historic. 

This, in fact, suggests the intention of the Govemment to 

invest in biotechnology and make India a part of the story 

of the 21st century which is going to be a century of 
biotechnology. 

As far as public-private partnerships are concemec:l. 

in fact, we have taken a deciSion in the Department of 
Biotechnology that out of the total Budget of Rs. 6,500 

crore in the Eleventh Plan, 30 per cent would be set apart 

only for pub!ic.private partnerships. This again suggests 

that we, in the Department of Biotechnology. believe that 

it is only through public-private partnerships that we can 

get the kind of growth that we are getting in the 

biotechnology sector. 

May I also inform the han. Members of this House 

thet this is the fastest growing sector of the Indian 

economy? In fact. if you take out bio-Induatry, the biotech 

sector has grown at an average rate of over 40 per cent. 
This is unheard of. 

SHRI BADIGA RAMAKRISHNA : Jt is laudable and 
heartening to know from the han. Minister the projections 
given for biotechnology In the Eleventh Plan. 

Sir. my second supplementary pertains to part (c) of 
the main Question. One of the ways to make India 

biotech hub in biotech research Is to encourage small 

and medium companies. So, I would like to know from 
the han. Minister whether any programme the Govemrnent 

Is undertaking to support R and D activities taken up by 
small and medium biotech companies. H 80, the details 

may be given, with any p&JtIcuIar reference to Andhra 

Pradesh. 

Sir, there is • IItIIe more. 
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MR. DEPUTY SPEAKER: No, only one supplementary 

at one time please. 

SHRI . BADIGA RAMAKRISHNA : It is not a full 

sentence. What I have read is half. There is one more 

supplementary. It is pertaining to this Question. 

Sir. funding of earty-stage startup projects of these 
smaller biotech companies will be of great help. So, I would 

like to know from the Minister the views he h~s taken in 

this aspect. Thank you, Sir. 

MR. DEPUTY SPEAKER: Mr. Minister. you give reply 

to two supplementaries. 

SHRI KAPIL SIBAL : As far as small and medium 

industries in the biotech sector are concerned, we, in 

fact, have a separate plan to fund and invest in this 

particular sector. The plan is that we can give up to 

something like Rs.SO lakh as a grant in the small and 

medium scale sector, and we can give up to rupees one 

crore with no interest. 

In fact, I may inform the han. Member that 35 such 

projects have already been cleared and we are going very 

fast and 400 such projects are in the pipeline. We are 

absolutely committed to invest in the small and medium 

scale sector because the kind of growth that you will get 

and the kind of innovation you will get is from \he small 

and medium scale sector. 

DR. VALLABHBHAI KATHIRIA : Mr. Deputy-Speaker, 

Sir, I would like to thank the hon. Minister for the provision 

of Rs. 6500 crore for the Eleventh Five Year Plan. Bio-

industries are flourishing nowadays for which manpower 

and graduates are required. We do not have any colleges 

for courses in blo-technology. AleTE hes very strict norms. 

It has laid strict norms for qualifICation of a professor or 

a principal. It is absolutely a new industry, new department 

and the courses are new. So, there is shortage of 

professors. What provision has been made by him so as 

to make maximum Institutions available for bIo-agricuHure 

and bio-pharma and simultaneously asking the Agri-

pharma or Agriculture Institutions to start such courses 

under public' partnershtp 80 that we could get maximum 

human resource base in bio-Iechnology? 

[EngNsh] 

SHRI KAPIL SIBAL : Sir, I am again grateful to the 

hon. Member to have sought my response on the issue 

of building a human resource base. This is something that 

concems us in a very big way because you may have any 

number of institutions, you may have crores of rupees in 

terms of investment; but unless you build a strong human 

resource base, you will not be able to carry the industry 

forward. 

Sir, in the Department of Biotechnology, in the context 

of the Eleventh FIVe-Year Plan, we are going 10 set up 

50 centres of excellence within the university system in 

which we are going to take the biotechnology teaching 

sector and build the infrastructure in the university system 

in the biotechnology sector. We have also set up a scheme 

by which we are going to identify two star colleges in every 

State in this country depending on the quality of those 

colleges. Once we identify those two star colleges, we will 

make the Department a world-cJass Department. We have 

also set up separate training centres. We want to lrain not 

only students but also teachers because there is a lack 

of training centres here. We have a separate scheme for 

training. 

But. ultimately the demand for human resource will 

follow the opportunities in the industry and since the 

industry is moving at a fast pace of 40 per cent, the 

demand for human resource exists. Two years ago. we 

did not have biotech departments in many universities. 

Today more and more people are entering into the biotech 

sector and doing courses In biotechnology whether it is 

bio-informatics or bio-agri or bio-health or bio-industry or 

bio-services. These things are now growing and we are 

going to give a big push in the educational sector to build 

that human resource base. 

MR. DEPUTY SPEAKER : Thank you. 

... (Interruptions) 
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DR. VALlABHBHAI KATHIRIA : Sir, there are some 

private institutions. . .. (Intenuptions) 

MR. DEPUTY SPEAKER : Please sit down. Nothing 

else will be recorded. Shri Abu Ayes Mondal to put his 

supplementary now. 

(Interruptions) •..• 

SHRI ABU AYES MONDAL : Hon. Deputy-Speaker, 
Sir, I want to know from the hon. Minister what steps have 

been taken by the Government to create National Regional 

Technology Transfer CeQ, TTC, to provide high calibre 

technology transfer services. 

SHRI KAPIL SISAL: Sir, quite frankly, I would like 

the hon. Member to explain the question a bit more 
because I cannot really respond to a question In which 

the meaning is not quite clear to me. 

MR. DEPUTY SPEAKER : can you explain? 

SHRI ABU AYES MONDAL: Yes, Sir. I want to know 

what steps the Govemrnent has taken just to create 
National or Regional Technology Transfer Cell, TTC to 

provide high calibre technology transfer 88fVices. 

SHRI KAPIL SiSAl': Sir. I do not understand what 

the hon. Member means by transfer cell. Could you please 

explain? 

MR. DEPUTY SPEAKER : He wanIs to know more 

about transfer seIVices. 

SHRI KAPil SiSAl: I.can only respond to the question 
when you explain to me what do you mean by high 

technology transfer ceO. . 

SHRI ABU AYES MONDAl. : Yes. 

SHRI KAPIL SISAl : " what you mean is a Cell 
Repository. I can reply. 

SHRI ABU AYES MONDAl. : Yes. I want to draw 

-Not recorded. 

your kind attention to the point that It has been collected 

from the Outcome Budget. 2008-2009. I am telling you from 
that. 

SHRI KAPIL SISAL : What you mean is to set up a 

central repository of cells or cell· depositories. We already 

have one in Chandigarh. We are in the process of setting 

up many more in India. 

MR. DEPUTY SPEAKER : Thank you. 

SHRI B. MAHT AS : Sir. the basic question relates 

to the revenue that is being eamed and we have gone 

into the development of biotechnology. My question is 
very specific. As the hon. Minister has stated In his reply. 

there are five distinct segments which need to be 
developed. Earlier. one MInIster had told us that the 

more Government gels Involved. the Department or the 

MInistry does not flourish. The more it restrains itself. as 
it has restrained itself from I.T. and from beauty and that 

is how Indians flourished. I would Hke to know one thing. 

The amount of revenue that is being eamed within the last 

three years has Increased, but In a limited way. More 

Initiatives have been taken to develop India as a biotech 

hub. 

My specific question hera is this. Out of these five 

• distinct segments. FDI Investment is more on bio-pharma. 

Would the hon. M"mister ten us one thing? We are more 

Interested in bIo-agriculture. We are more interested In bIo-

industry. We are more interested In bIo-eeMce. What major 

IItep8 the Government is taIdng to earn more revenue In 

theee three aspects? 

SHRI KAPIL SIBAL : Mr. Deputy-Speaker, Sir. as far 

as bIo-phatma is concerned, the hon. Member is absolutely 
right that the maximum revenues that are .. med by us 
are in.the bio-phanna sector. But bIo-agriculture is not far 

behind. In fact, bio-agricuIture today hi now the big growth 

story within India. Most of the earnings that come from the 

. bio-pharma sector ate export earnings. But most of the 
earnings that come in the bio-agrl aector are Investments 

in the c:Iomeetic agri eector. " is a very healthy trend 
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because what we need in this country are new technologies 

in the bio-agri sector to increase the levels of productivity 
within agriculture. In fact, the industry is showing a very 

healthy trend. The maximum earnings within the bio-agri 

sector are In India and not from exports. 

As far as bio-services and bio-industry sector is 

concerned, the least remunerative is the bio-industry 

sector. The reason why it is least remunerative is that the 

research in bio-industry in the context of envir9M18nt has 
just started. This is a global trend now and we are seeing 

a bit of it happen and the growth is only about 5 to 7 
per cent. 

But, as far as bio-agri is concerned, the growth Is 
around 30 per cent. As far as services are concerned, 
again the growth story in services is within the domestic 

sector and not In the export sector. So, we are seeing some 
very positive trends. I can assure the hon. Member that 

just as in the I.T. sector, I do not want to Interfere in the 

biotech industry. What we·need to do is to hold their hand; 

whenever there is difficulty to hold their hand, to allow them 
to stand on their own legs and compete in the global 

mama I can assure you that the next growth story in Incia 
will be the story of the biotech sector. 

MR. DEPUTY-SPEAKER: Thank you. 

Nexus betwMn Security Personnel and 
TerrorI-w 

+ 
·264. SHRI NIKHIL KUMAR : 

SHRI BRAJA KISHORE TRIPATHY : 

Win the Minister of HOME AFFAIRS be pleased to 

state : 

(8) whether terrorists have nexus with the pereonnel 
of eecurity forces including Para-Miliatry Forces in the 

country; 

. (b) If &0, the details thereof for the last three years, 

year-wise; 

(c) whether the Govemmant has made any study 

to find out the reasons for involvement of personnel of 

security forces in such activities; 

(d) If so, the details thereof; and 

(e) the remedial measures taken by the Government 

to check such activities? 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 

V. PATIL) : (a) to (e> A statement is laid on the Table 

of the House. 

StatMuMt 

(a) to (d) There is no nexus between personnel of 

security forces including Para-Military Forces and terrorists. 

However, a few isolated cases of subversion of force 

personnel have been detected which are dealt with 

firmly as per law. It would be inappropriate to draw any 

general conclusion of any nexus, etc. from such isolated 

cases. 

(e) Measures being taken by the forces to prevent! 

check such possibmties Include, veriftcation of character 

and antecedents at the time of recruitment, internal 

vigilance and surveinance, counseling within the units and 

periodic sensitization of force personnel, regular briefing 

and de-briefing before detailing of. personnel for critical 

duties, ensuring that Commanding Officers have adequate 

lime to interact with men for better officer-men relationship, 

etc. 

SHRI NIKHIL KUMAR : SIr, I have gone through the 

reply from the hon. Minister of Home Affairs. It is reassuring 

that there is no nexus between our paramilitary forces and 

t&rrorista. We accept the reply. But I have two 

supplementary questions. The first one is this. The 

CRPF is a premier central police force and it is tasked 

with the maintenance of internal security duties in 

the country. For an instance of this kind to be detected 

inside the CRPF is a very serious matter especially 

because there is a system of pre-recruitment verification 

of antecedents. 
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MR. DEPUTY SPEAKER : This has already come in 

the main answer. What is your question? He has already 

replied to It. 

SHRI NIKHIL KUMAR : Sir, if you please permit me 

to ask the question? 

MR. DEPUTY SPEAKER: Yes, put the question. 

SHRI NIKH1L KUMAR : My question is this. How was 

it that the pre-recruitment verification of antecedents failed 

to find out the actual antecedents of this person from whose 

possession all these goods were recovered? 

SHRI SHIVRAJ V. PATIL : Sir, it is very unfortunate 

that there are some human beings who are interested in 

themselves rather than in protecting the interest of the 

entire society or nation as such. Sometimes information 

is not available when recruitments take place or when 

examination is done about their past and their antecedents. 

This is not only. applicable to the Police, but this is 
applicable to the people in other areas of activities including 

politics. So. to say that how this mistake was not detected 

at the time of recruitment is very diffICUlt to reply. 

We have seven lakh membelS of the Central Police 

Force. We cannot come to the conclusion - if four or five 

cases have been detected out of seven Iakh members -

that there is a nexus between the Paramilitary Forces -or 
the CentraJ Police Forces or the State Police Forces and 

the tenorists as it is going to adopt a very extreme position. 

It should not be done. It is very diffICult for me to answer 

the question as to how It could happen and as to why 

It was not avoided. 

SHRI NlKHIL KUMAR: Sir, I have never said that there 
is a nexus between the CEmtraI Police Force and the 

terrorists because of this incident. All I asked was that there 

is a system of pre-verification, and in this particular case 
it failed. However, I will accept the hon. Minister's reply. 

But I have a second question. 

The possession of lEes and hand-grenades within the 

campus of a CRPF Battalion is something inexplicable. 

How clef this come about? Why did the supervising officers 
of that particular unlt of that particular agency not manage 

to see that all this Is being done within the campus of the 

CRPF, which is the premier pollee forCe tasked with the 

question of internal security maintenance? Some account-

ability has to be fixed for this failure. 

MR. DEPUTY SPEAKER : What is your Question? 

What do you want to know from the hon. Minister? 

SHRI NIKHIL KUMAR : What is the action that is 
proposed to be taken to fix accountability for this failure? 

SHRI SHIVRAJ V. PATIL : The problem is that we 
are going from general to the specific cases, and it will 

be very difficult for me to reply to the facts relating to the 

specific cases as such. But I can bring to the hon. 
Member's notice that whenever such incidents do take 

place, there is a law and that law - under which that Force 

. is constituted - provides as to what kind of action has 

to be taken. I am sure that the hon. Member knows that 
law, and the hon. Member has enforced and implemented 

that law. Investigation is done under that law and 

under other laws, and punishment is awarded and action 

is taken. 

SHRI BRAJA KISHORE TRIPATHY : Hon. Deputy~ 

Speaker, Sir, the involvement of these personnel of security 

forces including ParamIlItary Forces with the terrorist 

activities to whatever extent Is not a healthy sign for the 

security aspect. 

The Counter-Terrorism Experts have expressed that 

finance is the main reason for the involvement of the 

security personnel. We have not achieved to the expected 

extent to disrupt terror money with ntgard to formal finance 

institutions and trans-border global transfers. As. 2 million 
was paid as brI3e to the custom officials to emuggIe RDX 
for the 1993 Mumbai ~. It has come to our knowledge 
from various newapaper and media. It 'Is also known that 

some of the security personnel have been convicted by 

the court and they have been arrested for thelr Involvement 

because of finance. 
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The main reason is the involvement of finance. We 

have failed to control it so far. The percentage of 

Involvement of paramilitary forces or military forces may 

be very negligible. One of the direct questions asked was: 

"If so, the details thereof for the last three years, year-

wise.· Has the Govemment made any assessment to find 

out as to what extent the involvement is there and why 

is it there? Has any study been conducted by the 

Govemment? The terrorist activities are posing a danger 

for the entire country. The entire country is worried about 

that. We are spending thousands of crores of rupees to 

contain terrorism. But what are the kinds of activities which 

the Govemment is undertaking? 

MR. DEPUTY SPEAKEA : What is your question? 

SHAI BAAJA KISHOAE TAIPATHY : Coming to 
intemal vigilance and surveillance, at the recruitment stage, 

you have certain arrangements and that is all right. 

However, these involvements have been detected after 

they have been recruited. What is the level of intornal 

vigilance and surveillance necessary? Is the present 

arrangement adequate? What mechanisms is the Govem-

ment putting in place to control the involvement of security 

forces? 

SHAI SHIVAAJ V. PATIL : I have already eliplained 

this matter at great length. The police forces are there; 

in big force, if one or two cases have been detected. to 

come to the conclusion that there is a nexus between the 

Central paramilitary forces and the State police and the 

military is not correct. We should not come to that 

conclusion. We should not ask such questions which will 

ultimately prove to be demoralizing to the forces which are 

laying down their lives while protecting the property and 
the 1ive8 of the people of any part of the country. Now, 

this kind of attitude is a demoralizing attitude. 

SHAI BAAJA KISHOAE TAIPATHY : That is not our 

intention. 

SHAI SHIVRAJ V. PATIL : Suppose a question is 

asked as to why this has happened. Supposing I ask a 

question as to why something happened in Orissa, do you 

have any answer? I have to understand the situation. 

SHAI BAAJA KISHOAE TAIPATHY : You have to 

answer. I am not here to answer. You are from the 

Government. How can I answer? How will the Minister ask 

the Member to answer? 

MR. DEPUTY SPEAKEA : Shri Tripathy, please sit 

down. Nothing should be recorded except the reply of the 

hon. Minister. 

(Interruptions)' •.. 

MA. DEPUTY SPEAKEA : Please address the 

Chair. 

SHAI SHIVAAJ V. PATIL : I am not asking you, but 

will ask your Govemment, if you want. But let us 

understand the reality. If you are taking a stand just to 

embarrass the police forces, to demoralize the forces. it 

does not help. 

MR. DEPUTY SPEAKEA : Please address the Chair. 

Nothing should be recorded except the reply of the hon. 
Minister. 

(Interruptions)' ... 

SHAI SHIVRAJ V. PATIL : Sir, when we are trying 

to understand the difficulties of the State Government and 

the State police, the hon. Members sitting here, who do 

not have the experience of running the States, come and 

ask the questions for which we are not responsible; the 

State is responsible. 

[Translation] 

SHAI SYED SHAHNAWAZ HUSSAIN : Mr. Deputy 

Speaker, Sir, this is a very serious issue. There has never 

been any intention to demoralize the police force. Keeping 

in view the manner in which the police force camps are 

being attacked through you, I would like to know as to what 

"Not recorded. 
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extent the tenorists who surrendered and were given 

chance to join police force are involved in these attacks 
and have nexus with the terrorists. What is the criteria for 

recruitment in armed forces of those who are abandoning 

the path of tenorIsm? How many people have been 
found involved in these activities ewr since they were 
recruited in the police forces? These are the things which 
I would like to know from the hon'ble Minister of Home 

Affairs. 

SHRI SHIVRAJ V. PATIL : Mr. Deputy-Spealrar, Sir, we 
have adopted a policy under which we and our Govemment 

are making an effort to check the tenorist activities and 
bring back those people into the mainstream of the society 

who got them seNes deviated from society by adopting the 

path of terrorism. State Governments have been instructed 

to implement this policy. They have been told that they wiH 
be provided funds by the Central Government if they need 

so in implementing the aforesaid policy. So, it Is mandatory 

for them to get it implemented. 

Thus. if someone comes back, he is pro¥ided jobs 

somewhere. In one or two cases they have been recruited 

in police forces. In some cases it has been seen that they 
tried to continue their activities. Action was taken in these 

cases. Even if someone comes with the arms and says 
he will not go back into the terrorist camps. he is given 

money so that he did not go back over there. But, at the 

same time, this money is kepi In the bank of Jammu and 

Kashmir and is given after thIee years. We has also asked 
the Government of Bihar to frame a policy liM this. if such 

a thing is happening in their state. We will provide them 

money, but they must frame a policy. Now, it is upto the 

State Government to ensure how to use this fund either 

by giving them instant money or after three years or by 

provicing them jobs. State Governments have been given 

full autonomy for these things, so they are to frame their 

own policy. We are providing them financial asaistance from 

here. It is their own duty to go ahead with the policy they 

have formulated. 

{English] 

MO. SAUM : Sir, I think the title of the Question itself 

is misleading. When you say nexus, it means something 

deep-rooted and cteep.seated. There are black sheep 
everywhere. They are there unfortunately even In the 

security forces here and there, as the Minister has said. 

There are reports from which we find that - even in the 

Incident in Rampur and in some of the camps In Jammu 

and Kashmir - either for the sake of promotion, or for 

immediate applause, or for some reward there have been 

incidents which have been deliberately done by one or two 

security persons which came to light after the investigation. 

Is there any specifiC information, beside all these news 
reports, for the Parliament to know that there have been 

certain Incidents? If so, what is the number of those 
incidents where insiders are involved instead of outsiders 

and that is reported? Is the Govemment aware of that 

fact? If so, Is the Minister eager to share this with this 

House? 

SHRI SHIVRAJ V. PAnL : Sir, as far as the exact 

question is concerned, I would like to reply by saying that 

in 2005 there was only one case which related to CRPF. 

As far as the BSF is concerned, there was one case in 

2008. As far as Jammu and Kashmir Police Is concerned, 
there were two cases In 2006. If we compare these 
numbers with the large number of police officers and 

forces. to jump to the conclusion that there is a nexus 

between the forces and the extremists or terroriata is 

probably not going to be very helpful. 

SHRI OMAR ABDULlAH: Sir, the hon. MInister Is well 
aware that in order to bring down the levels of 
unemployment In Janvnu and Kashmir, from time to time 

the central Paramilitary Forces conduct apec/aI recruit· 

ments into the BSF and CRPF. Of late one has read In 

the newspapers about certain Jinks between a minuscule 
part of these boys who are recruited from Jammu and 
Kashmir and the militant organizations In Jammu and 

KashmIr. To what extent are theee reports correct and what 
i8 being done to ensure that this propaganda does not 
temIsh the reputation of the majority of the boys who are 

recruited who, being MusIima as they are, are loyal to 

the unHorm that they wear and the country that they 

serve? 
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SHRI SHIVRAJ V. PATIL : I do not have the exact 

information. We have been discussing these matters riery 

now and then. As far as our understanding goes, this kind 
of thing is not happening. Even If one or two cues are 

brought to our notice, they are looked into very carefully 
to take corrective action. 

(Translation] 

MR. DEPUTY-SPEAKER : Lal Singh Ji, if you want a 
reply, please speak its brief. 

CHAUDHARY LAL SINGH: Sir, you know a policy has 

been formulated in my State and the country which is 
known as surrender policy. Those who are involved In 
terrorist activities emotionally and ideologically, are 
rehabilitated in the Para-military forces or the security 
forces? Why can't they be rehabilitated in other places 
also? I would Rice to say that please do not do so In their 
cues. The question is only to rehabiHtate them. It does 
not relate to any MusDm or Hindu. It is wrong to recruit ' 

militants in paramilitary or security forces. I would Dice to 
say that the Government should rehabilitate them in places 

other than the security forces. 

WRITTEN ANSWERS TO QUESTIONS 

Trade Agreement with ASEAN andEU' 

-285. SHRI CHANDRA BHUSHAN SINGH : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether the Government is in the process of 
concluding a trade agreement with the ASEAN and is also 
moving ahead on another trade and investment agreement 

with the European Union; 

(b) If so, the details thereof; 

(c) whether the signing of the Free Trade Agree-
ments with ASEAN counterparts Is likely to enable India 
to effectively integrate with the new and emerging global 

economic architecture; and 

Cd) If so, the datails thereOf? 

THE MINISTER OF COMMERCE AND· INDUSTRY 

(SHRI KAMAL NATH) : (a) and (b) Yes, Sir. Negotiations 

for ASEAN-India Free Trade Agreement (AIFTA) are 

currently In progress. and both sides are discussing various 

aspects of the proposed Agreement, including the Negative 

Usts and. the modalities for· tariff concessions offered by 

both JideI. NegotIations for Trade in Goods Agreement are 

at an advanced stage and only a few issues remain to 
be reaoIwd. 

At the 7th India-EU Summit held at Helsinki during 

October 2007, it was decided that the two sides should 

enter Into negotiations on Trade and Investments Agree-

ment. So far, three rounds of negotiations have been held 

between India and EU. Discussions are being held on Trade 

in Goods, Non· Tariff Issues, Customs Cooperation and 
Trade Facilitation, Rule of Origin, alloCatIon procedures. 
bade defence, cotnpetItIon, IPAs and GIs, services and 

inveatment. 

(c) and Cd) ASEAN-india Comprehensive Economic 

Cooperation Agreement (CECA) would be economically 

beneficial to the people of India and would help in 

promoting greater regional ecQnOmic Integration. It is 

expected to provide greater iqletus to Trade In Goods 

and Services between both the sides and also to 
open up investments. It is aiao a framework for future 

integration with other countries in the South East Asia 
region. 

UodernIlllltlon of Police Force 

-266. DR. LAXMINARAYAN PANDEY : 

SHRI S. AJAYA KUMAR : 

Will the Minister of HOME AFFAIRS be pleased to 
state : 

(a> the details of the central allocation of funds in 

each year aJongwith the detaHs of the amount released and 

the amount utilised by the State Governments in the last 

five yealS under the Non-Plan Scheme-'Modernisation of 

StalePol'IC8 Forces'; 
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(b) the detaiIa of ·the S1Ide8 who have Ided to to ~ .... given In the encIoaecI Statement·1 
fumIah the utiIieaIIon certllicatee In uch of the .... 1M 
years: end (b) The details of State (8) having unspent balances 

during the last five years Is given in the enclosed 
(c) the action propoeecI In IhIa regud? Statement·1I 

THE MINISTER OF STATE IN THE MINISTRY OF (c) WhIle, the State Govemments are persuaded from 

HOME AFFAIRS (SHAI SHRIPRAKASH JAISWAL) : (a) The time to time to ensure ",Iization of funds expeditiously, 

State ... delaIIs 01 allocation and ....... of fundi for the the unepent baIanc:ea for the period from 2002-03 to 

period 2002-03 to 2006-07 under the Scheme for 2006-06 perdng with the State (8) being are adjusted 

Modemiz8IIon 01 State Poice forDea (MPF). along wIIh while .. I ... ing further funds during 2007-08 under the 

utilized and unutiIzed balances during the period 2OO2.Q3 Sctwne. 

.......... , 
(As. in cro .. ) 

Name of State 2002.Q3 2003-04 

Allocated Funda Amowtt UnIpenI AIIocIIIed Funda Amount Unepenl 

.. 'und epenI MIOUnl rel •••• d spent amount 

1 2 3 4 5 8 7 8 9 

Andhra PradeIh 81.32 81.32 81.32 0.00 •. 48 •. 48 69.48 0.00 

AnInechaI Pradesh 6.20 5.20 6.20 0.00 7.24 7.24 7.24 0.00 

Aasam 18.50 18.50 15.98 0.62 38.52 38.62 35.82 0.60 

BIhar 11.50 11.50 11.50 0.00 0.43 0.43 0.43 0.00 

ChhaIIiIgIuh 18.70 18.70 18.53 0.17 17.47 17.47 17.41 O.oe 

Goa 2.00 2.00 1.10 0.90 1.40 1AO 1.25 0.15 

Gujarat 50.00 50.00 48.17 1.83 42.21 42.21 G.21 0.00 

Haryana 22.10 22.10 22.10 0.00 20.00 20.00 20.00 0.00 

HIrnacheI Pradesh 8.20 8.20 8.20 0.00 0 .• 0.88 0.69 0.00 

Jammu and Kaehn* 28.50 21.50 28.50 0.00 25.00 25.00 25.00 0.00 

JhaJtcMnd 12.73 12.73 12.73 0.00 •. 50 8.50 7.98 0.64 

KararnaIaka 75.00 76.00 75.00 0.00 89.31 89.31 89.31 0.00 
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2 3 4 5 8 7 8 9 

Kerala 25.13 25.13 25.13 0.00 22.00 22.00 22.00 0.00 

Madhya Pradesh 51.33 51.33 51.24 0.09 48.24 48.24 48.24 0.00 

Maharashtra 87.94 87.94 87.94 0.00 62.84 62.84 80.83 2.01 

Manlpur 0.73 0.73 0.73 0.00 11.50 11.50 11.50 0.00 

Meghalaya 0.55 0.55 0.55 0.00 5.29 5.29 5.29 0.00 

Mlzoram 5.50 5.50 5.50 0.00 8.47 8.47 8,47 0.00 

Nagaland 9.95 9.95 9.95 0.00 21.00 21.00 21.00 0.00 

Orissa 16.78 16.76 16.76 0.00 21.91 21.91 21·91 0.00 

Punjab 32.10 32.10 32.10 0.00 19.34 19.34 19.34 0.00 

Aajasthan 16.17 16.17 16.17 0.00 43.10 43.10 42.98 0.12 

SlIddm 0.09 0.09 0.09 0.00 0.94 0.94 0.94 0.00 

Tamil Nadu 68.10 68.10 68.10 0.00 54.98 54.98 54.98 0.00 

Tripura 5.60 5.80 5.80 0.00 12.83 12.83 12.83 0.00 

Uttar Pradesh 60.39 60.39 80.39 0.00 65.02 65.02 65.02 0.00 
I 

Uttarakhand 6.58 8.58 8.58 0.00 7.41 7.41 7.41 0.00 

West Bengal 0.33 0.33 0.33 0.00 2.17 2.17 2.17 0.00 

Total 695.00 695.00 691.49 3.51 705.27 705.27 701.79 3.48 

(As. in erare) 

Name of State 2004-05 2005-08 2006-07 

Allocated Funds Amount Unspent A/Iocated Funds Amount Unspent Allocated Funds 
released spent amount released spent amount released 

10 11 12 13 14 15 16 17 18 19 

Andhra Pradesh 79.93 79.93 79.93 0.00 101.41 101.41 101.41 0.00 88.12 88.12 

Arunachal Pradesh 9.13 9.13 9.13 0.00 7.00 7.00 0.62 6.38 11.53 11.53' 



1 10 11 12 

Assam 41.37 41.37 41.37 

Bihar 45.25 45.25 45.25 

Chhattisgarh 32.72 32.72 32.56 

Goa 0.28 0.28 0.00 

Gujarat 39.54 39.54 38.56 

Heryana 22.13 22.13 22.13 

Himachal PJadeeh 2.57 2.57 2.57 

MARCH 18, 2008 

13 

0.00 

0.00 

0.16 

0.28 

0.98 

0.00 

0.00 

14 15 16 

56.88 56.88 48.88 

39.87 39.87 34.80 

40.74 40.74 36.45 

1.06 1.06 0.00 

39.85 39.85 39.85 

14.95 14.95 14.95 

6.78 6.78 6.78 

17 

7.82 

5.27 

5.29 

1.06 

0.00 

0.00 

0.00 

40 

18 19 

52.18 52.18 

51.62 51.62 

57.06 57.06 

1.00 1.00 

45.52 45.52 

19.69 19.69 

3.92 3.92 

Jammu and KashmIr 110.89 110.89 110.89 0.00 109.22 108.22 104.38 4.84 88.13 88.13 

22.33 22.33 22.33 0.00 40.74 40.74 40.73 0.01 47.00 47.00 

58.87 58.87 58.87 0.00 65.85 . 65.85 65.85 0.00 84.15 64.15 

26.55 26.55 26.55 0.00 18.84 18.84 18.84 0.00 24.53 24.53 

42.27 42.27 42.06 0.21 31.65 31.65 31.65 0.00 43.24 43.24 

71.00 71.00 88.84 2.18 88.78 88.78 85.15 3.63 105.10 105.10 

15.24 15.24 15.24 0.00 18.117 18.97 18.97 0.00 14.08 14.09 

7.58 7.58 7.58 0.00 8.57 8.57 8.57 0.00 8.59 8.59 

7.46 7.46 7.46 0.00 8.00 8.00 8.00 0.00 10.48 10.48 

13.08 13.09 13.08 0.00 17.52 17.52 17.52 0.00 22.88 22.88 

27.78 27.78 27.76 0.00 35.08 35.08 34.85 0..23 38.00 38.00 

21.79 21.79 21.79 0.00 20.31 20.31 2028 0.05 15.00 15.00 

42.67 42.67 42.58 0.09 34.61 34.81 34.82 0.19 40.47 40.47 

5.90 5.90 5.90 0.00 2.43 2.43 2.15 0.28 3.48 3.48 

56.78 56.78 56.78 . 0.00 65.51 85.51 85.51 0.00 .81.85 61.85 

11.17 11.17 11.17 0.00 11.83 11.83 4.80 7..23 11.34 11.34 

108.55 108.55 108.55 0.00 98.12 98.12 98.12 0.00 94.28 94.28 
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10 11 12 13 14 15 16 17 18 19 

Uttarakhand 7.99 7.99 7.99 0.00 16.76 16.76 16.76 0.00 6.28 5.28 

West BengaJ 29.20 29.20 29.20 0.00 29.67 29.67 29.67 0.00 37.11 37.11 

Total 960.00 960.00 956.12 3.88 1025.00 1025.00 982.72 42.28 1065.00 1065.00 

Nota: The utilisation certificate8 from the States for 2008-07 would be due In April 2008. 

""""""41 

(Rs. in clOre) 

Name of State 2OQ2.()3- 2003-04- 2004-05- 2005-06- Total unspent 

Unspent Unspent Unspent Unspent balance for 2002-<13 

amount amount MIOUnI MIOI6It to 2006-06 

Arunachal Pradesh 0.00 0.00 0.00 6.38 6.38 

Assam 0.52 0.80 0.00 7.82 8.94 

Bihar 0.00 0.00 0.00 5.27 5.27 

Chhattiagarh 0.17 0.06 0.16 5.29 5.68 

Goa 0.90 0.15 0.28 1.06 2.39 

Gujarat 1.83 0.00 0.98 0.00 2.81 

Jammu and Kashmir 0.00 0.00 0.00 4.84 4.84 
I 

Jharkhand 0.00 0.54 0.00 0.01 0.55 

Madhya Pradesh 0.09 0.00 0.21 0.00 0.3 

Maharashtra 0.00 2.01 2.16 3.63 7.8 

OrIssa 0.00 0.00 0.00 0.23 0.23 

Punjab 0.00 0.00 ();OO 0.05 0.05 

Rajasthan 0.00 0.12 0.09 0.19 0.4 

Slkkim 0.00 0.00 0.00 0.28 0.28 

Tripura 0.00 0.00 0.00 7.23 7.23 

Total 3.51 3.48 3.88 42.28 53.15 

Note: The utilisation certificates from the States for 2006-07 would be due In April 2008. 
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DeportatIon of Foreignera 

-267. SHRI RAMOAS ATHAWAlE : 

SHRJ MANSUKHBHAI D. VASAVA: 

Will the Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the Government t. launched • 
campaign to deport the foreign natIonaIa living I11egaiiy In 
the country; 

(b) If so, the details thereof; 

(e) the number of illegal foreign naIionaIS deported 

to their respective countries under this campaign as on 
date, State-wise and country-wise; 

(d) the number of fOl'8ignera about whom inquiry is 
being conducIed; and 

(e) the ~ by when they ... 1IkeIy to be deported? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 

(e> DetectIon and deportation of foreigners who are IMng 
I11egaIIy In the country is • oontinuous and ongoing process. 
The poweI'8 to deport foreigners living I11egaIIy in the 

country have been delegated to the State Govemment& 

and UT AdmInistrations under section 3(2)(c) of the 

ForeIgners Act. 1946. 

A statement providing the State and Country-wise 

details In reapecl of foreigners deported from India during 
the three years 2005, 2006 and 2007 (till June 20(7) Is 

given In the encIoeecI Statement 

" a ton.igIl8f does not poeaess an approprlateNalld 
travel document, or comes 10 adverse notice or overstays 
beyond the validity of visa, necessary enquiries are 
conducted in reganf to violation of the relevant laws 
goyemIng the entry, stay and exit of the foreigners In India. 

On completion of the inquiry, If It Is established that the 
foreigner has violated the relevant laws, deportation 

proc:ea • initiated against the foreigner as per the 

prov\8ion8 of Section 3(2)(c) of the Foreigners Act. 1946. 
No centrdzed data Is maintained on inquiries conducted 

against the foreigners. 

State and CcuJtIy-wisB of fonIItpmJ depottrKJ from india during the 

)'NIS 2005, 2006 and 2007 (upto June) 

Year-wlee Number of forelgnere deported 

State Country 2005 2008 2007· 

.' 
1 2 3 4 5 

Andaman and Nicobar Islands Bangladesh 83 186 

CombodIa 18 

IndoneeIa 39 5 7 

Myanmar 142 213 

Srilenka 7 4 
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2 3 .. 5 

ThaIland 

ChIna 25 

ChIna (T .... ) 8 

Ghana 2 

PhIIIIppines 10 

Andhra Pradeeh AfghanI8tan 

Iran .. 
Nigeria 3 

Uganda 

AtunachaI Pradesh Bangladesh 9 9 9 

Belarus 3 3 3 

ChIna 1 2 .. 
Myanmar (Burma) 81 M M 

SIateIeee-TIbet 11 11 11 

Ukraine 

Assam BangladeIh 2220 2221 1547 

BIhar AfghanI8tan 9 9 9 

Bangladesh 12 12 14 

Chhattisgarh Bangladesh 1358 

Delhi AfghanIatan 82 131 14 

Angola 1 

Argentina 1 

AuatraIIa 

Austria 1 



47 MARCH 18, 2008 

2 3 4 5 

Bahrain 

Bangladesh 5725 4824 1971 

Belgium 1 

Burundi 1 

can.roon 

China 8 8 6 

ChIna (Taiwan) 

Egypt 1 

Eritrea 

Estonia 1 

Ethiopia 3 4 

France 

GeorgIa 1 

Guinea 

Ghana 

Iran 3 5 4 

Iraq 1 

Israel 3 

Ivory Coast 

Japan 

Jordan 

Kenya 10 4 

Kyrghyzstan 2 

Malaysia 
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2 3 4 5 

Mauritius 1 

Mongolia 

Mozambique 

Nepal 2 2 

Netherlands 

Nigeria 32 22 7 

Palestine 1 

Pakistan 9 10 

RussIa 

Saudi Arabia 3 2 

Senegal 

South Africa 

South Korea 

Srilanka 3 

Stateless Tibet 

Sudan 7 5 2 

Tanzania 3 2 

Thailand 1 

Turkey 2 

Ukraine 

USA 2 

Uganda 2 

United Kingdom 

Uzbekistan 2 
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2 3 <4 5 

Yemen 2 1 

Yogoalavia 

Goa AustralIa 2 

Croatia 

Erilraa 1 

France 2 2 1 

Germany 8 

Iran 3 

Israel 3 

Italy 2 

KazaIchsIan 1 

NeIherIands 2 

Nigeria 2 <4 

RuIaia 8 <4 5 

SpaIn 

SWItzerland 

Ukraine <4 

United Kingdom <4 7 

USA 

Yemen 1 

Yugoslavia 

Gujarat B8f9adMh 29 18 20 

France 1 

Nigeria 2 
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2 3 4 5 

Others 2 

Haryana Bangladesh 7 21 116 

Kenya 

United Kingdom 

Himachal Pradesh China 

France 

Hong Kong 

Israel 

Italy 2 

Japan 2 

Nigeria 2 

Srllanka 

United Kingdom 

Jharkhand Afghanistan 

Karnataka Iran 2 

Iraq 

Italy 

USA 3 

United Kingdom 

Zambia 

Kerala Australia 2 

Bahrain 

Bangladesh 2 

Canada 3 1 
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1 2 3 4 5 

China (Taiwan) 1 

Denmaft( 

France 1 1 

Germany 2 1 

Malaysia 

Maldives 3 2 2 

NeIherland8 

Oman 

Pakistan 

Ph/IIippiII8S 

Russia 1 

Sauci Arabia 1 

SrIIanka 14 4 

Thailand 1 

USA 1 

UAE 1 

United Kingdom 9 

Madhya Pradesh Kanya 2 1 

Nigeria 

Uganda 2 

Maharashtra BangIadeah 298 688 955 

canada 

China 15 

Czeeho8IoyaJda 
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1 2 3 4 5 

Eritrea 3 

Ethiopia 2 

Hong Kong 

Indonesia 

Iran 3 

Iraq 4 

Jordan 1 

Kenya 2 2 

Malaysia 4 

Morocco 2 

Nepal 31 

Nethet1ands 

Nigeria 22 r 

Romania 

Saudi AI'IIbIa 

SIngapore 

Somalia 4 

South AfrIca 3 

SpaIn 

SrIIanka 18 

SUdan 5 8 

Uganda 

UAE 

USA 
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2 3 4 5 

Yemen 10 

Manipur France 2 

USA 3 

MeghaIaya Bangladesh 138 54 

Mizoram Bangladesh 3 13 

Myanmar 845 588 186 

NagaJand Nigeria 8 

Orissa Bangladesh 22 22 22 

Punjab Afghanistan 2 2 

Bangladesh 140 93 35 

China 4 

Nepal 1 

Nigeria 3 

Pakistan 154 90 

South Koraa 1 

RajasIhan ~ 2 

Bangladesh 147 91 13 

FIW1C8 

Germany 3 

Kenya 2 

NIgeria 2 1 

Poland 

Saudi Arabia 3 

Sikklm France 3 
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1 2 3 4 5 

Tamil Nadu France 

Malayala 

Nigeria 2 

Srilanka 1 

Tripura Banglacleeh 2009 1806 886 

Uttar Pradesh Bangladesh 146 122 52 

Germany 

Israel 

Nigeria 3 

Norway 

Rusaia 

Uzbekl8tan 

Germany 

United KIngdom 

West Bengal Bangladesh 4084 2273 5081 

China (Taiwan) 

France 1 

Morocco 4 

Myanmar 11 

Nepal 

Nigeria -
Rueala 3 

Thailand 32 

Grand Total 16350 14933 11658 

"Foreigners including Pakiatania 
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[EnglIsh] 

·268. SHRI JASUBHAJ DHANABHAI BARAD : WUI the 
Minislef' of HUMAN RESOURCE DEVelOPMENT be 
pleased to state : 

(a) the details of proiects under Non.formaI Educa-
tion Scheme for which assistance was given by the Union 
GoYemment to the various State GoYemments including 
Government of Gujarat during the Tenth Plan; 

(b) the total amount 80 released and actuaIy utilized 
by each of the Slate Government under the scheme during 

the above period. year-wise; and 

(e) the achievements made by State Govemmenta 
including Government of Gujarat, Stade and Union Tenttory-
wise? 

THE MINISTER OF HUMAN RESOURCE DEVELop· 

MENT (SHRI ARJUN SINGH) : (a) No funds were given 

to the State Governments during the TenIh FIVe Year Plan 
as the Non-Formal Education Scheme ceaaed to be in 
operation as of 31.03.2001 during the NinIh FIve Year Plan. 

(b) and (e) Do not arise. 

AvdabIIlty of Securtty Penoru1eI 

~. SHRI REWATI RAMAN SINGH : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) the ratio of 88CUrily personnel available per 1000 
people In the country, ~; 

(b) wheCher the Government has asked the State 
Govemments to stnmgIhen the Internal MCUrity in their 

raepectiYe States; and 

(e) if 80, the details of eecurily peraonnel required 

In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL) : (a) A 

chart showing potice-popuIati ratio, State-wise, as on 

31.12.2006, i& enclosed as the Statement. 

(b) and (e) Yas, Sir. The Central Govemment has been 
regularly urging the State Governments to augment the 
atrengIh of their poJa forces and strengthen their 

intelligence gathering machinery. 

......".", 

(as on 31.12.2006) 

SI. StateslUTa Police - Population ratio 
No. 

PolIce Police 
pensonneI pel1lOMel 

per one per 1000 
Iakh of population 

population 

(1) (2) (3) (4) 

1. AncIva Pradesh 98 0.98 

2. Arunachal Pradesh 464 4.64 

3. Aaaam 178 1.78 

4. BIhar 57 0.57 

5. 0IhaltIegartI 131 1.31 

6. Goa 227 2.27 

7. Gujarat 152 1.52 

8. Haryana 149 1.49 

9. HImachal PIIIdeeh 187 1.87 

10. Jammu and KMhnir 505 5.05 

11. Jharkhand 98 0.98 

12. Kamataka 92 0.92 

13. KeraIa 129 1.29 

14. Madhya Prade8h. 114 1.14 

15. Maharashtra 147 1.47 
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(1 ) (2) (3) (4) (1) (2) (3) (4) 

16. Manipur 554 5.54 34. Lakshadweep 463 4.63 

17. Meghalaya 360 3.60 35. Pondicherry 201 2.01 

18 Mizoram 768 7.68 
Total (All-India) 126 1.26 

19. Nagaland 556 5.58 

Orissa 
Ban on Import 01 Indian Fruits 

20. 99 0.99 
·270. SHRI SUGRIB SINGH : 

21. Punjab 276 2.76 SHRI NAND KUMAR SAl 

22. Rajasthan 104 1.04 Will the Minister of COMMERCE AND INDUSTRY be 

23. Sikkim 631 6.31 pleased to state : 

24. Tamil Nadu 129 1.29 (a) whether some countries ha,ye banned the 
import of various Indian fruits dunng 2006-07 and 2007-08; 

25. TripurB 591 5.91 
(b) if so, the details thereof and the reasons therefor, 

26. Uttar Pradesh 83 0.83 country-wise, . fruit-wise; 

27. Uttarakhand 146 1.46 (c) whether the Government has taken up the issue 

28. West Bengal 94 0.94 
with such countries; 

29. Andarnan and Nicobar 693 6.93 
(d) if so, thedetaHs thereof and the outcome ~reQ#; 

Islands and 

30. Chandlgarh 398 3.98 (e) the steps taken for promotion of export of indian 
fruits in the Intemational Market? 

31. Dadra and Nagar Haveli 87 0187 
THE MINISTER OF COMMERCE .AND INDUSTFW 

32. Daman and Diu 123 1.23 (SHRI KAMAL NATH) : (a) and (b) The details of the ban 
imposed by different countries on import of Indian fruits 

33. Deihl 348 3.48 are given below:-

Statement 

Country 

China 

Japan 

Name of fruits for which market 

access is denied 

.2 

14 fruits and vegetables including guava, 
watermelons, muskIHami MelOn, papayas, 
pomegranate, sapota and custard apple 

Grape and Mango 

Reasons 

3 

Import of the fruits· is not being allowed in' the absence 
of a phytcrsanitary protocol. 

There is a ban on .import of grapes owing to the alleged 
presence C?1 fruit flies. The ban on import of 6 varieties 
of mango was lifted in June 2006 

• 
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1 

USA 

AustraJia and 
New Zealand 

Russia 

2 

Mango and Pomegranate 

Mango 

An the fruits 

(c) and (d) The Government has taken up the ia8ue 
of lifting of ban on iq)ort of the fruits mfIIltioned in 
tepIy to parts (a) and (b) above wIIh the reepective 
Governments. This is at various stages of negotiaIIoI_ 

dieal88ions. While the c:tmeee Government has sought 
time to initiate Pest Risk Analysis (PRA) for the fruiI& and 
vegetables, a delegation from the quarantine auIhorIty of 
Australia wiD visit India in April 2008 to inIIpecI mango 
facilities in Incia. Incia has requested the United Slates 
to suggest mitigative methods for import of pomegranate. 
The Japaneee Government has sought ,... of fIAlIWr/ 
conducted by National Research Centre in Western and 
Southern regions. In the cue of Ru8aIa. the matter has 
been taken up with them. 

(e) The Agricultural and P~ Food Products 
Export Development AuthorIty (APEDA) has been taking 

various measures to promote export of fruiIs. These 
incIude'-

3 

I~ of mango .. not allowed In the abaence of a phyto-
sanitary protocol This ... pennltted in April 2007. Import 
of pomegranate 18 not allowed owing to quarantine 
requirements. 

Due to presence of fruit flies and atone weevil. 

Temporary reatrictIona were placed on Import of plant 
based producIa In J8nuary 2008 owing to the alleged 
preeence of a few live and dead in8ecta In a consignment 

of ...arne aeedI exported from india. 

(Ii) SettIng up of Agrt Export Zones for agrt produce 

including fnJIIa. 

(Iv) Participation In International trade fairs, 
0fg8I1I8aII0n of promotional ~ buyer 

..... meets and training programmes for 

certification bodies and f~. 

(v) FinanciIII 1 •• 11 tance to itII regIatered exporters 

under .. ICherra for FinanciaJ usIatance for 
Infraatructunt 0eveIcpment. Market 0eYeI0p-

ment. QualIty DeveIopmeIIt. Reeean:h and 
Development and Tranepoft 1188iatance. 

[T~J 

271. SHRI PANIQ.J CHOWDHARY : WII the 

MInIater of COMMERCE AND INDUSTRY be pleated to 
(I) Setting up of centers for periehabIe cargo at ataIe : 

IntematIonaI Airports at Delhi, Mumbai, Chennai, 
BangaIore and Thiruvananthapuram, convnon 
pack houses, and other infrastNcturaI facilities. 

(Ii) Setting up and upgradation of testing ~ 

ries and Implementation of residue rnonIIoring 
plans, development of packaging and prepara-
tion of pre and post harvest manuals for export 

of agrI produce Including fruits. 

(a) the total quantity of tea exported aIongwtIh 118 
value during each of the last three yeara and In the current 

year 118 date, country-wIN partlculal1y P.w.tan; 

(b) 'whether the export of tea to Pakistan has 
declined during the said period; 

(c) If 80, the reaaone therefor; 
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(d) the steps taken by the Government to boost tea 

export to various countries inctuding Pakistan; and 

(e) the outcome thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY" 

(SHRI KAMAl NATH); (a) The total quantity of tea 

exported aJong with the value of export to all major 

countries inctuding Pakistan during the last 3 years and 

the current year 2007-08 are given in Statement I and II. 

(b) The volume of export of tea from India to 

Pakistan had shown a significant improvement during 2006-
07. From 4.68 M.Kgs during 2Q04.05 valued at As. 22.61 

crore, the export to Pakistan during 2006-07 was 14.06 

M.kgs _ued at Rs. 90.67 crore - a growth of 200% in 
volume and 301 % in value during 2006-07 over 2004-05. 
However, the exports during 2007-08 (April to December) 

to Pakistan have registered a decline of 72.8% in volume 
and 78.7% In value terms over the same period of pntYious 

year. 

(c) Kenya being traditionally a major supplier of tea 

to Pakistan experienced a drought situation during 2006 

and consequenUy decline in tea production. This helped 

Indian exporters to grab a greater share of the market that 

witneeHd substantial increase in exports to pakisiao 
during 2006-07. However, during the year 2007, tea supply 

I 

from Kenya picked up and coupled with this, there was 
a decline in the Kenyan tea prices at the Mombassa 
auction. Thie helped Kenyan teas to regain the tea market 
in Pakistan. The appreciation of Indian Rupee against 
Dollar also hit the Indian exportera hard that resulted in 
a decline In exports during 2OO7-OS. 

(d) and (e) The Tea BoarcIIGovt. Ie taking various 

measures to boost the export of Indian tea in the world 
market. The steps being taken include conducting 
promotional activities In the foreign markets, lending 
promotional support to Indian tea exporters in their 

marketing efforts, enhancing the quality and image of 
Indian tea abroad etc. Such actiYIties are carried out by 

Tea Board by participating In various international fairs! 
exhibitions and mounting trade delegations. The efforts of 

Tea Board are supplemented by its overseas offices 
located at London, Moscow and DubaI. 

Realizing the potential of Indian tea in the Pakistan 
market, Government! Tea Board Is striving hard to boost 
the tea exports to Pakistan. A high level delegation led 
by ChaIrman, Tea Board visited Pakistan during 21st April 
to 27th AprIl, 2007. WIth a view to give impetus to trade, 
including tea. efforts are on to open rail route between the 
two countries and to take further measures towards 
reduction of inlIort tariffs In Pakistan. Pakistan had reduced 

inlIort duty on tea from 20% to 10% in June, 2004. 

Major Country-wise Expotts 01 Tea from India 

Name of the countries 2006-07 2005-06 2004-05 

Qty. Value QIy. Value Qty. Value 

(M.Kgs.) (As. Cra.) (M.Kgs.) (As.Cra.) (M.Kgs.) (As. Crs.) 

2 3 4 5 8 7 

Russian Federation 39.36 322.21 36.47 268.22 '36.67 272.45 

1 

Kazakhstan 9.69 10..87 10.83 11428 13.82 143.31 

United KIngdom 22.86 214.09 21.59 186.17 19.86 184.91 

Nethertands 3.13 .a.oo 2.78 36.30 2.98 39.56 
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1 2 3 4 5 6 7 

Gennany 4.51 89.02 4.97 100.84 5.08 112.65 

Ireland 2.37 46.73 2.08 28.47 3.10 46.37 

Poland 3.94 35.00 4.00 31.30 4.71 34.64 

U.S.A. 8.76 138.99 9.30 136.30 7.93 115.98 

U.A.E. 22..n· 231.22 26.78 265.87 24.28 271.42 

Iran 9.91 105.79 6.49 65.02 6.78 81.26 

Iraq 34.92 180.76 30.53 158.06 38.38 204.45 

Saudi Arabia 1.12 11.04 1.27 12.49 0.82 8.79 

A.R.E. 3.40 25.32 0.74 5.05 0.05 0.28 

AfQhanistan 9.44 51.78 3.52 16.53 1.82 10.34 

Singapore 0.47 7.22. 0.49 6.92 0.73 7.58 

Srj1.anka 3.08 29.14 2.69 25.03 3.24 27.06 

Kenya 8.37 48.45 2.65 11.n 7.17 34.54 

Japan ·2.60 81.83 2.95 . 88.38 3.29 82.36 

Pakistan 14.05 90.67 10.71 43.87 4.68 22.61 

Australia 4.49 89.05 4.78 81.95 4.90 83.31 

Other Countries 6.20 89.53 7.67 98.23 11.56 110.79 

Sf:IItIMtent-iI 1 2 3 

Major Country-wise Expt:>rm of tea from India during KazeIchatan 5.71 56.71 
2007-<)8 (April-Dec) 

UkraIne o.n 5.47 

Name of the Oty. Value 
Uzbekistan 0.03 0.33 

Countnes (M.Kga.) (As. era.) 
Other CIS 0.19 3;24 

2 3 
Total CIS 30.25 251.30 

RusSian FederalJon 23.55 185.55 United Kingdom 11.84 110:&4 
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2 3 

Nethertands 1.88 29.71 

Germany 4.40 n03 

Ireland 1.96 32.31 

Poland 2.76 23.90 

U.S.A. 5.58 88.66 

Canada 0.62 7.73 

U.A.E. 16.86 162.86 

Iran 8.27 90.70 

Iraq 

Saudi Arabia 0.99 8.46 

A.R.E. 3.80 24.51 

Tur1<ey 0.03 0.45 

Afghanistan 4.97 25.67 

Singapore 0.18 3.34 

Sri Lanka 2.06 17.69 

Kenya 2.17 10.39 

Japan 1.45 3013 

Pakistan 3.33 17.22 

Australia 3.83 70.75 

Other Countries 5.11 27.29 

Total 112.34 1111.54 

{English] 

COmputer Education In Government Schools 

·272. SHRI RAVICHANDRAN SIPPIPARAI : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether computer education has not yet been 

property promoted in the Govemment secondary and senior 

secondary schools; 

(b) if 50, the present status of the computer 
education in the Govemment institutions in the country; 

(c) the details of schemes formulated and being 
implemented for developing computer education in those 
institutions; 

(d) whether the State Govemments have asked for 
funds for introducing computer education in the Govem-
ment schools; 

(e) if so, the funds provided by the Centre so far. 
State-wise; and 

(I) if not. the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE DEVELOP· 
MENT (SHRI ARJUN SINGH) : (a) to (c) The Centrally 

Sponsored Scheme "Information and Communication 
Technology (ICT) in Schools" is being implemented since 
December, 2004, inter alia, to promote the usage of ICT 
especially in secondary and higher secondary Govemment 
schools in rural areas. Under the Scheme, financial 
assistance is provided to StatesJUTs for provision of ICT 
infrastructure, content, teachers' training and imemet 
connectivity to enable computer literacy among students 
and for computer aided teaching and leaming in 
Govemment and Govemment aided secondary and higher 
secondary schools. 

(d) to (f) Funds are sanctioned to StateslUTs based 
on their Computer Education Plans. No fund was released 
during 2004-05. Details of funds released to StateslUTs 
during the years 2005-06 to 2007-08 are given in the 
enclosed Statement. 

Funds released to StateslUTs Government under leT 
in Schools Scheme during 2005-06 to 2007..fJ8 

(Rs. in Iakh) 

SI. Name of the State! 2005-06 2006-07 2007·08 

No UT 

2 3 4 5 

1. Andhra Pradesh 0.00 200.28 3750.00 
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1 2 3 5 

2. Arunachal Pradesh 444.81 267.26 0.00 

3. Assam 0.00 0.00 1240.54 

4. Chandigarh 0.00 35.20 100.00 

5. Chhattisgarh 0.00 247.70 0.00 

6. Daman and DIu 25.00 0.00 0.00 

7. Goa 292.50 0.00 571.50 

8. Gujarat 0.00 11.25 1022.15 

9. Haryana 230.50 250.00 1250.00 

10. JamrN.I and KashmIr 0.00 0.00 570.06 

11. Jharkhand 0.00 0.00 1074.00 

12. Kamataka 1200.00 1200.00 4558.00 

13. KeraIa 312.50 312.50 1016.00 

14. LaIaih8dweep 0.00 8.40 0.00 

15. Madhya Pradesh 0.00 0.00 807.50 

16. Maharashtra 0,00 337.50 500.00 

17. Mizoram 150.00 0.00 0.00 

18. NagaIand 319.59 327.37 1299.46 

19. Pondicherry 0.00 34.47 259.53 

20. Punjab 0.00 0.00 91.24 

21. Rafa8Ihen 53.26 0.00 400.00 

22.SIkIdm 270.00 0.00 0.00 

23. Tamil Nadu 2.10 0.00 . 1312.50 

24. Tripura 0.00 603.0 0.00 

25. Uttar Pradesh 0.00 0.00 3115.47 

26.Uttarakhand 75.00 0.00 3n.25 

2 3 4 5 

27. West Bengal 393.17 0.00 964.33 

Total 3768.43 3834.93 24279.53 

[Translation] 

Trade Between india and .. et AsIa 

·273. OR. DHIRENDRA AGAFmAL : 
SHRI V.K. THUMMAR : 

WiD the Minister of COMMERCE AND INDUSTRY be 
pIeued to state : 

(a) the total volume and value of trade between 
Incia and West Asia during the last three years and in 
the current year tIH dale, country-wise; 

(b) whether there is adequate scope for Indian 
export to these countries; 

(c) the &tepa taken by the Government to incl8888 
exports to these countries and also to explore new marttets; 

and 

(d) If 10, the eucceee achieved by the GoYemment 
as a result thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NA TH): (a) The trade turnover between 
1nc18n and West Asian CountriH for the period 2004-05, 
2005-06, 2006-07 and current year 2007.()8 (April-Oct.) are 
indicated in the enclosed Statement 

(b) Yea, Sir. 

(c) and (d) Some of the ... taken to IncreaIe exports 
to the West AsIan countrieI Include pnMdIng market 
development 888Istance, supporting ~ 8CC888 inItia· 
tlvea, participating In falra and exhibIItons and strengIhan. 
Ing of buaInea contacts. IUUM pertaining to trade and 
economic coopendion between tnc:Ia and West AsIan 
countriea ... reguJarty MVIewed through bilateral Joint 
ComrnIssIona and Joint CommIttees. Curmd ...... In trade 
turnover are indicative of the auccesa achieved. Trade 
turnover has grown from US $ 21,752.52 mn. In 2004-06 
to US $ 68.880.26 mn. In 2008-07 between Indian and 
West AsIan countries. 
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Security to Witnesses 

*274. SHRI HARISINH CHAVDA : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether witnesses of various crimes are 
hesitating to testify in courts as the Government has not 
provided them security and the criminals often go 
unpunished; 

(b) if so, wh~ther untoward incidents have hap-
pened to the witnesses during each of the last three years; 

(c) if so, the details thereof, State-wise; an.d 

(d) the steps taken by the Government to provide 
security to the witnesses? 

THE MINISTER OF STATE IN THE MINISTRY OF . 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
to (d). Data in respect of reluctance of witnesses to testify 
on account of intimidation, though highlighted off and on, 
is not maintained. The Indian Penal Code provides against 
threatening any pe!son to give false eviden~e (Section 
195A). Sections 327, 329, 330, 331,' 503 etc., make 
provision for restraining any person from committing an 
illegal act, criminal intimidation;- insult and annoyance. The 
Law Commission in its 198th '. Report on' 'Witness Identity 
Protection and Witness Protecti9n Programme' has 
recommended a number of m·easures for witness 
protection. The report of the · Law Commission has been 
referred to all the States/UTs as the subject of Criminal 
law and procedure figures in the Concurrent List of the 

Seventh Schedule. 

Revenue Earned by Prasar Bharatl 

*275. SHRI AJIT JOGI : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 

slate: 

(a) the details of revenue earned by the Prasar 
Bharali during each of the last three years, State-wise; 

(b) whether the revenue earned by Prasar Bharali 
is not sufficient even to meet its own expenditure; 

(c) if so, the funds provided to Prasar Bharati lo 
meet its revenue expenditure and carry out its develop-
mer;ital activities during each of the last three years; and 

(d) the steps taken/proposed to be taken by the 
Government to enhance the revenue earnings of Prasar 

Bharati? 

THE MINISTEffOF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAIVA RANJAN DASMUN.SI) : (a) As informed by 
Prasar Bharati, the revenue. earned during the last three 
years, State-wise is given in the enclosed Statement-I 

(b) and (c) Yes, Sir. The details of funds provided to 
Prasar Bharati to meet its revenue expenditure and carry 
out ·developmental activities during the last three years : is 

· given in the encl~sed Statement:.11 . 

(d) Prasar Bharati is an autonomous body and 
Government does not interfere in its functioning. AIR and 
DD make their own efforts for effective utilization of 
infrastructure, proper planning, marketing and m~nitoring 
of revenue realization for increasi!1g the revenue. Prasar 
Bharati being a Public Service Broadcaster, its primary 
objective is to inform, educate and entertain the masses 
across the length and breadth. of country. Revenue 
generation can only be a by-product -~f its main focus. 

Statement-I 

SI.No. State . 

DD 

2 3 

1. Andaman and Nicobar o.oo 
Islands 

State-wise Revenue Generation for last three years 

2004-05 2005-06 

AIR Total DD AIR Total 

4 5 6 7 8 

0.00 0.08 0.08 .. 

(Figure in Rs. crore) 

2006-07 

DD AIR Total 

9 10 11 

0.08 0.08 
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2 3 4 5 6 7 8 9 10 11 

2. Andhra Pradesh 10.29 2.17 12.46 8.95 5.60 14.55 9.97 3.97 13.94 

3. Arunachal Pradesh 0.20 0.20 0.37 0.37 0.00 0.00 

4: Assam 7.24 7.24 10.85 10.85 2.39 2.39 

5. Bihar 3.49 2.83 6.32 3.72 7.55 11 .27 1.82 8.72 10.54 

6. Chhattisgarh 0.00 0.00 0.00 0.00 0.00 0.00 

7. Delhi 465.39 44.98 510.37 811.27 75.50 886.77 686.82 83.56 770.38 

8. Gujarat 4.67 0.68 5.35 4.71 1.19 5.90 7.05 1.24 8.29 

9. Haryana 0.09 0.09 0.09 0.09 0.10 0.10 

10. Himachal Pradesh 0.05 0.05 0.26 0.26 0.67 0.67 

11. Jammu and Kashmir 0.09 0.65 0.74 0.12 1.12 1.24 0.52 1.39 1.91 

12. Jharkhand 1.52 1.52 0.92 0.92 0.22 0.22 

13. Kamataka 9.38 2.28 11.66 9.96 3.87 13.83 7.08 4.78 11.86 

14. Kerala 0.00 0.00 0.09 0.09 0.15 0.15 

15. Madhya Pradesh 5.03 1.9E) 7.01 4.30 3.07 7.37 2.28 4.45 6.73 

16. Maharashtra 24.85 63.08 87.93 26.75 98.30 125.05 36.46 106.48 142.94 

17. Manipur 0.20 0.20 0.40 0.40 0.00 0.00 

18. Meghalaya 0.17 0.17 0.74 0,74 0.01 O.Q1 

19. Mizoram 0.20 0.20 0.43 0.43 0.12 0.12 

20. Nagaland 0.17 0.17 0.39 0.39 0.00 0.00 

21 . Orissa 4.97 0.90 5.87 5.29 1.18 6.47 4.29 1.15 5.44 

22: · Punjab . ' 8.92 ' ' . 8.92 9.45 9.45 8.90 8.90 

23. Rajasthan 5.38 1.39 6.77 3.91 3.50 7.41 2.53 3.25 5.78 

. ' 
24 .. Tamil Nadu. . · :-~J 24.00 ~ .r., 0 14.21 38.21 18.65 15.70 34.35 19.99 20.03 40.02 
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1 2 3 4 5 6 7 8 9 10 11 

25. Tripura 0.42 0.42 0.70 0.70 0.00 0.00 

26. U.T. (Chandigarh) 0.10 1.72 1.82 0.08 2.38 2.46 0.19 4.17 4.36 

27. U.T. (Goa) 0.06 0.06 0.03 0.03 0.28 0.28 

28. U.T. (Pondicheny) 0.02 0.02 0.03 0.03 0.02 0.02 

29. Uttar Pradesh 70.68 4.50 75.18 9.11 5.41 14.52 8.18 4.89 13.17 

30. West Bengal 17.89 2.23 19.92 15.31 2.70 18.01 18.10 2.94 21.04 

Total 665.27 143.60 808.87 948.96 227.07 1174.03 818.22 251.12 1089.34 . .....",.." 2 3 4 

Staf8ment showing the Total ExpendIture Incurred and 
Source of funding ciJt#ng tM last tltfN ,..,. c.pIt8I PIIIn 

Non-PIen 2004-06 124.11 90.61 33.50 

(FIgUra In As. crora) 
2005-06 220.29 175.47 44.82 

Year Total Grain-in-Aid Gap met from 
Exp. IEBR 

2008-07 276.29 40.02 287.84 

1 2 3 4 Total 820.89 306.10 366.16 

2004-05 1323.11 918.66 404.45 Grand Total 5401.51 3421.68 2158.n 

2005-06 1453.65 942.91 510.74 (EngIWIJ 

2006-07 1328.16 n5.96 552.20 au.uty of Technical EducIIIIon 

Total 4104.92 2637.53 1467.39 *276. SHRI IQBAL AHMED SARAOGI : WII, the 

MInister of HUMAN RESOURCE DEVELOPMENT be 
Rewnue Plan pIeeeed to state : 

2004-05 151.14 87.44 83.70 
(a) whether a meeting of the All India CouncIl for 

2005-06 243.31 135.11 108.20 Technical Education was held In the month of December 
2007; 

2006-07 281.45 255.50 153.32 

(b) If 80, whether the meeting was organized to 
Total 675.90 478.05 325.22 consider ways to enhance acceea, equity, 1ncIuIIiYeneu, 
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affordabillty, relevance and quaflty of technical education 

In the country; 

(c) If 80, the main decisions arrived at in the 

meeting; 

(d) whether the Govemment is making all possible 

efforts to take the quality of the technical education to the 

next higher level and on par with the high88t intemational 
standards; and 

(e) If 80, the measures worbcl out in this 

regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH) : (a) Yes, Sir. The All India 
Council for Technical Education (AICTE) had organized a 

National Conference on Development of Technical 

Education in India in December, 2007. 

(b) These issues were discussed in the said 

conference. 

(c) The conference had no decision making role. 

However, some of the important suggestions made in the 

Conference were as follows:-

I. Accen, Equity and Inclusion 

I. Regional and other imbalances !mould be 
addressed through relaxations and suitable 

Incentives. 

Ii. Fee structure should be regulated. 

II. Quality Auurance 

The National Board of Accreditation should 

consider institution-wise accreditation also, 

together with programme-wlse accreditation, 

and should move towards grading system In 

accreditation. 

til. A ..... mant of Manpower and Sldll. Require-

ment Including expan.1on of polytechnics 

i. The available Infrastructure should be 

fully utlliztld by ruMlng two shifts. II was 

Ii. 

also proposed that a scheme for Testing 

and Cel1iflcation for workers with skills 

acquired by non-formal mode, should be 
introduced. 

Pofytechnics should consider offering 

courses in the service sector as per maoo.t 

demand and could have specific 

programmes in the hospitality sector like 

tourism, aviation etc. . 

IV. Academic Reforms - Curriculum Framework, 
CnICIIt System and Evaluation 

A certain common core currtcutum should be 
developed 80 that It could set up a minimum 

Bench Mark for adoption by various technical 

institutions. 

v. Faculty Development 

Recommendations of Professor P. Rama Rao 

Committee Report should be Implemented. 

VI. Industry Institute Interface 

The industry should be involved not only in 

placement activities and student project work but 

also in the areas of curriculll!". faculty develop-

ment, quality assurance and reaean::h activities 

etc. 

VII. Role of AlCTE In the Changing Environment 
and Global Competltlvenea 

I. AICTE should set up Centers of Excellence 

and Centers of Advanced Studies. 

ii. AICTE should evolve mechanisms to 

provide exposure to country's technical 

institutions to the wortd-class institutions. 

iii AICTE should deal effectively with 

unauthorized institutions as well as 

approved institutions running unapproved 

programmes. 
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iv. AtCTE Act should be reviewed and 

amended to make It more effective. 

(d) and (e) The XI Five Year Plan envisages several 

steps for improvement in the quality of technical education 

including the setting up of new institutions like IITs, IIMs, 

Schools of Planning and Architecture, and Indian Institutes 

of Information Technology etc., revamping of faculty 

development progranvnes, encouraging research, and 

improvements in curricula, pedagogy. accreditation and 

evaluation system. 

Enrolment In PrImary EducaIIon 

·2n. SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI RAVI PRAKASH VERMA : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) the total number of children enrolled in primary 

classes so far; 

(b) the methodlcriteria adopted for establishing the 

authenticity of enrolment data of children in primary 

classes; 

(c) the agencies by which these data are collected; 

(d) whether the data so coIIec:ted are reliable 
and reflect the actual number of enrotment in primary 

education; 

(e) if so, the details thereof; and 

(I) if not, the steps taken by the Government to have 

the actual number of enrolment in primary education? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH) : (a) Total number of children 

enrolled in primary classes (I·V) in 2004-05 was about 
13.08 crore. 

(b) to (I) The above figures are baaed on data 
furnished by StateIUT Governments, who are responeibIe 

for their authenticity. The Ministry also scrutinizes data 
received from them before ccmpilatlon. 

Shortage of ScIentist. 

·278. SHRI RANEN BARMAN : 

SHRI K.J.S.P. REDDY: 

WiD the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state : 

(a) whether the quality and pace of scientific 

research have suffered· due to ban on recruitment of 

scientists to fiR up the vacancies In various research 
establishments W1der his Ministry; and 

(b) If so, the details thereof and the remedial steps 
propoeed in this ragatd? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) and (b) The impad of scientific research is 

measured in the form of number of publications, impact 

factor and the patents filed. The output of scientific 

research . from India, 88 measured by research papers 
pubIiahed in cited journals. has been slowly increasing at 

the rate of 8% per annum .. against gIobaJ average of 
4.5 %. However, in terms of publications India's rank has 
shifted from 8th in 1985 to 14th in 2006 on account of 
relative performance by emerging countries. But India is 

ahead of aM countries in terms of publication output per 
dollar inveated in R and D. One of the important factors 

contrtbuting to the weaker relative perfonnance as against 

the other emerging economie8 is that of full time equivalent 

scientist positions in RandO per million of population. 
The Indian figure Is 115 ac:ientist8 per million which Is 

more than 6 times lower as compared to ChIna. 30 times 

lower as compared to United States end 50 times lower 

as ~red to Finland. The ban on recruitment· of 

scientists In Government SandT estabIIshmentalpublic 

funded SandT Institutes has had an adverse impact on 

the quantum of 8CientIfIc output of the country in relation 

to tome eme9'ag ecGIlOf1lie8. Government has Initiated 
some remedial measut8a for exemption from deemed 
aboUtlon of SandT poats lying vacant for more than one 

year. 
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Community Radio StatIons 

*279. DR. M. JAGANNATH : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment has recently approved 

a scheme for setting up of Community Radio Stations by 

No~Govemrnental Organisations (NGOs); 

(b) if so, the details thereof; and 

(c) the details of Non-GovemrnentaJ Organisations 

(NGOs) which have been given permission to operate 

Comrnur.ity Radio Stations; State-wise? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : (a) and (b) Yes, Sir. 
The Govemrnent of India has liberalized the Policy for 

setting up Community Radio Stations in India in December 

2006. Under the new policy, 'N~profif organisations like 

civil society and voluntary organizations, State Agriculture 

Universities (SAUs), ICAR Institutions, Krlshi Vigyan 

Kendras, Registered Societies and Autonomous Bodies 
and Public Trusts registered under Societies Act are elig1b18 

for grant of permission for setting up Community Radio 

Stations In addition to educational institutions which were 
already eligible. The new policy is aimed at allowing greater 

participation by the civil society on issues relating to 

development and social change. 

(c) The State-wise details of Non-Govemrnentel 

Organizations which have been given permission to 

operate Community Radio Stations are given In the 
enclosed Statement. 

2 

2 Bihar 

3 Delhi 

4 Jharkhand 

5 Kamataka 

6 Kerala 

to Questions 90 

3 

2. Abid All Khan Educational Trust, 
Hyderabad, Andhra Pradesh 

1. Hanuman Prasad Gramin Vikas 
Seva Samiti, Kurhani, Muzaffarpur. 
Bihar 

2. Ayodhya Lal Kalyan Niketan. 
Gopalganj, Bihar 

1. The Energy and Resources Insti-
tute, New Delhi for Community 
Radio Station at Supi Village. 
MukteshwBf, Utlaranchat 

2. The Society for Development Alter-
natives, New Delhi for Community 
Radio Station at T ARAgram. 
Orchha. Tikarngarh Distt. Madhya 
Pradesh 

3. Indian Society of Agribusiness 
Professionals, . New Delhi Commu-
nity Radio Station at Sironj Tehsil. 
Vidisha District, Madhya Pradesh 

1. Shree Narsingh Memorial Trust. 
Dhanbad, Jharkhand 

1. The Mysore Resettlement and Dev. 

Agency. Bangalore. Kamataka 

'1. Wayanad Social Service. Wayanad. 
Kerala 

7 Maharashtra 1. Mannvikas Samajik Sanstha.Satara. 
Statement 

S. State Name of Non-GovemrnentaJ 

Organization (000) No. 

2 3 

Andhra 1. Deccan Development Society. 

Pradesh Hyderabad. Andhra Pradesh 

8 Manipur 

9 Onssa 

Maharashtra 

2. Jal Jui Vichar Manch. Solapur, 
Maharashtra 

1. Houdou Akou Rural Development 

SOCiety. Senapati. Manipur 

Young India Konark. Orissa 
. ---_. --- ._------
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1 2 

10 Tamiinadu 

11 Uttar 
Pradesh 

rrrBIJSlafionJ 

3 

1. Altarnative for India Dellelopment, 

Chennai, Tamilnadu for Radio 

Station at PJCTC College, AID, 

Nenua Mode, MeraI VIllage, MeraI 

Block, Garwha District, BIhar 

1. Centre for Agriculture and ~uraI 

Development, Gela, Distt-Khera, 

Uttar Pradesh 

280. SHRI MAHAViR BHAGORA : WIIthe MInister 

of INFORMATION AND BROADCASTING be pleased to 

state : 

(a) the details of free-to-air and pay TV Channels 
being telecast in the country, c:hanneI-wise; 

(b) ·the details of places not having cable connec-
tiofVwhefe National Programmes of Doordar8han are not 
being telecast; 

(e) whether the GovemmenI has received any 

complaints in this regard; 

(d) if so, the details thereof; State-wise; and 

(e) the remeciaI action takenIpropo&ed to be &aken 
by the Government in this regard? 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIY A RANJAN DASMUNSI): Ca) Details of Free 

to Air and pay channels of privalle bI'oadca8terI Is given 

in the Statement-I. Doordarshan 18 presentty operating 30 
TV chameIs which are aU free to air. The list 01 DO 
channels is given the encIoaed Statement-II. Apart from the 

above Lot< Sabha Television Channel which is run by Loll 
Sabha Secretariat Ie also a free to air channel. 

Cb) to (a) Government has not coriducted any survay 

on cable TV penetration In the country as such no 

information Ie available about the places where cable 
c:onnectIons are not available. In tarrestrial mode, DD-l 
channel coverage is available to about 91.9% population 
of the country. AreawiIe coverage is about 80.9% 

Multi channel TV c:overag& through Doordarahan's 
free to air DTH service ODD Direct +0 Is also available 
In the entire country with the axception of Andaman and 
Nicobar Islands. As such places not having cable 

connec:tion can receive television broadcast through 

Doordarahan's DTH aervice. 

......... ,-1 

List of Ff8e-to.AJr Channels 

1. AaIemI Sahara 

2. AMI8I'Y8tam TV 

3. Aastha International 

4. Aa8tha Televilion Channel 

5. AhImaaa 

6. AkIIIh B 

7. AM TV 

8. Amrita 

9. Ananda 

10. Angel TV 

11. AshIrwad 

12. A8Ianet (MaIayatam) 

13. AaIanet NewI 

14. AIianet PIu8 

15. Au8traIIa Netwott 
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16. Azad 41. Enterr 10 

17. BTV 42. Era Channel 

18. B4U Music 43. ETV Assam 

19. Balle Balle 44. ETV Bihar (Hind) 

20. Bhakthl 45. ETV Madhya Pradesh (Hindi) 

21. Biz 24 46. ETV MaJayaJam 

22. Blessing TV 47. ETV Punjab 

23. BoIIywood TV 48. ETV Rajasthan (Hindi) 

24. Boomerang 49. ETV Tamil 

25. Brindavan TV SO. ETV UP (HIncI) 

26. Buaine&s Today 51. ETV Urdu 

27. Care TV 52. Focus TV 

28. Care Workl 53. FTV 

29. CCTV-9 54. God TV 

30. Channel (V) International 55. Golden CInema 

31. Channel 10 56. HBN 

32. Channel Eight 57. Home Shop 18 

33. Channel No. 1 58. IBN 7 

34. Chutti 59. ImayamTV 

35. CTVN-AKD-Plue 60. India News 

36. Oaystar TeIeviIIon Networtt 61. India TV 

37. DelhI TV 82. India Vialon News 

38. 0eut8che Welle TV 63. J MovIe 

39. 0haIIwaI TV 64. Jai HInd 

40. E24 65. Jain TV 



95 Written Answers MARCH 18, 2008 to QuflStions 96 

66. Jaya Max 91. Maa News 

67. Jaya Plus 92. Mahuaa 

68. Jaya TV 93. MakkaI TV 

69. Jeevan TV 94. Mallemaala 

70. Jhankar Movies 95. Mana Telugu 

71. Just TV Music 96. Manorama News Central 

72. Just TV Punjabi 97. Manorama News International 

73. Kairali 98. Manorama News North 

74. Kalaignar ISAI Aruvi 99. Manorama News South 

75. Kalaignar TV 100. Manoranjan TV 

76. Kasthuri 101. Marine Biz TV 

n. KBS Wortd 102. Mega 

78. Khalsa Wortd 103. MH1 

79. Khoj TV 104. MI Marathl 

SO. Kiran TV 105. MoYie on Demand English 

81. Kolkata TV 106. Movie on Demand Hindi 

82. Lamhas Classic 107. Music India 

83. Lemon TV 108. Naxatra TV 

84. Life 24 109. NDTV Good TImes 

85. Live India 110. NDTV Imagine 

86. MH. One News 111. NDTV Metronation 

87. M.H. One Shraddha 112. NDTV Metronation Bangalore 

88. M·3 113. NDTV Metronation Chenna •. 

89. Maa Bhakthi 114. NDTV MetronatlOn Kolkat. 

90. Maa Music 115 NDTV Metronatlon Mumbai 
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116. NE Bangia 141. Sadhna 

117. NE Hi Fi 142. Sahara Samay Bihar 

118. NE Television 143. Sahara Samay MP 

119. Nepal 1 144. Sahara Samay Mumbal 

120. News 24 145. Sahara Samay NCR 

121. News live 146. Sahara Samay Rashtriya 

122. News X 147. Sahara Samay UP 

123. NTV 148. Sahara TV 

124. OTV 149. Samay 

125. PBCTV 150. Sangeet BangIa 

126. People 151. Sanskar 

127. Power Vision 152. Sanakruthi 

128. Pragya TV 153. Satsang 

129. PTC Punjabi News 154. Satya TV 

130. Punjab Today 155. Set MAX 

131. RTV 156. Shakti TV 

132. Raaz 157. Shalom T elevlaion 

133. Raj MusIx 158. Sitara 

134. Raj News 159. Sobhagya 

135. Raj News Telugu 160. Space 

136. Real Estate 161. Spacetoon KId'. TV 

137. Reality TV 162. Splash TV 

138. S1 Tadka 163. sri Venkateswara 

139. S1 TV 164. SS Music 

140. SaamTV 166. Standard World 
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166. Star Maazza 

167. Star Anando 

168. Star News 

169. Star Utsav 

170. STV Goa News 

171. STV Haryana News . 

.172. STV UP News 

173. Subha Vaartha 

174. Sudarshan 

175. Sur sangeet 2 

176. Surya TV 

In. SuYama 

178. ·SUYama News 

179. Tamilan Television 

180. Tara Musix 

181. Tara News 

182. Tara Puniabi 

183. TeN Channel 

184. TCM Turner Classic 

185. Tehkekaat 

186. Time TV 

187. TMG Enter 

188. TMl Voice of India 

189. TMl Voice of India BangIa 

190. TMl Voice of India Gujarati 

MARCH 18, 2008 

191. TMl Voice of India Lifestyle 

192. TML Voice of India Marathi 

193. TMl Voice of India Music 

194. TML Voice of India NCR 

195. TMl Voice of India UP 

196. Topper 

197. Total TV 

198. Tuisi 

199. TV 100 

200. TV 5 

201. TV 5 Monda 

202.· TV 9 

203. TV 9 Gujarat 

204. TV 9 Kannada 

205. TV 9 Mumbai 

206. TV 9 NCR 

207. TVC Online 

208. Udaya TV·II 

209. Unity-Hariyafi 

210. UTV News 

211. Vasanth 

212. Virsa TV 

213. Voyages TV 

214. WE 

215. Wellness 

to Questions 100 
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21£. Win TV 18. Cbeebies 

217. Yes-India Vision 19. Channel (V) 

218. YO Music 20. Classic CInema 

219. lee Gujarati News 21. CNBC-TV 18 

220. lee Punjabi News 22. CNNIBN 

221. Zee Rx 23. CNN International 

222. lee Trendz 24. Delhi Aaj Tak 

List of Pay TV ChanfJ6is 25. Discovery Channel 

1. 24 Ghanta 26. Discovery Travel & Living 

2. 9X 27. Disney Channel 

3. 9XM 28. ESPN 

4. Aaj Tak 29. ETC-Hindi 

5. Aajtak Tez 30. ETC-Punjabi 

6. Action Cinema 31. ETV2 

7. Adithya TV 32. ETV Bengali ", " 

8. Animal Planet 33. ETV Gujarati 

9. Animax 34. ETV Kannada 

10. Awaaz 35. ETV Marathi 

11. AXN 36. ETV Oriya 

12. B4U Movies 37. ETV Telugu 

13. Bindaas 38. Gemini Cable VIsion 

14. BBC Entertainment 39. Gemini Music 

15. BBC World 40. Gemini News 

16. Bindaas Movies 41. Gemini TV 

17. Cartoon Networl< 42. HBO 
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43. Headlines Today 88. Star Cricket 

44. Hungama TV 89. Stat Gold 

45. Jagran 70. Stat MovIes 

46. KTV 71. Star One 

47. MaaTV 72. Star Plus 

48. MTV 73. Star Sports 

49. National Geographic 74. Star Wortd 

SO. NDTV 24X7 75. &mMuaic 

51. NDTV IncIa 76. Sun Newa 

52. NDTV Profit n. Sun TV 

53. Neo SpodB 78. Teja'" 

54. Neo SpoIts+ 78. TejaTV 

55. Nick 80. TenSpcn 

56. Play TV 81. The HIItory Channel 

57. Pogo 82. TheMGM 

58. Premiere Cinema 83. nn.Now 

59. Raj Digital Plus 84. Toon~ 

60. RaiTV 85. Udaya MoviN 

61. SA8 88. Udaya NeIn 

62. Sahara filmy 81. Udaya TV 

63. Sahara HIt MusIc 88. UdayaV........, 

64. Sahara One •• UeheTV 

65. Set Pix 10. UlYMcMeI 

66. Smile TV 91. VH1 

67. Sony Entertainment T etevI8ion (Set) 92. Vijay 
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93. Vissa 5. DO-Urdu 

94. World Movies 6. DD-Rajya Sabha 

95. Zee 24 Taas 7. DO-Gyan Darshan 

96. Zee Bangia News 8. DO-India (Intemational Channel) 

97. Zee Business II. Regional Language Satellite Channels: 

98. Zee Cafe 1. DO-Bangia 

99. Zee Cinema 2. DD-Chandana 

100. Zee Kannada 3. DD-Gujarati 

101. Zee Marathi News 4. DO-Kashir 

102. Zee Music 5. DO-North-east 

103. Zee News 6. DD-Oriya 

104. Zee Next 7. DO-Podighai 

105. Zee Sports 
8. DO-Sahyadri 

106. Zee Studio 
9. DO-Saptagiri 

107. Zee Talkies 
10. DO-Malayalam 

108. Zee Telugu 
11. DD-Punjabi 

10. State Networks: 
109. ZeeTV 

110. Zoom TV Channel State Kendra 

2 3 

Doordarshan Channels 00- 14 Rajasthan Jaipur 

I. Netlonal Channel.: 
00- 15 Madhya Pradesh Bhopal 

1. 00-1 
00- 16 Uttar Pradesh Lucknow 

00- 17 Bihar Patna 
2. DO (News) 

00- 19 Himachal Pradesh Shimla 
3. DO Sports 

00-20 Jhartchand Ranchi 
4. DD-Bharati 
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2 3 

DD- 21 Chhattisgarh Raipur 

DD- 22 Haryana Hissar 

DD- 23 Uttaranchal Dehradun 

00- 24 Tripura Agartala 

00- 25 Mizorarn AizWaJ 

Total: 8+11+11'= 30 

[English} 

KIdnapping and Terror Attac:b In Ihe 
North East 

2533. SHRI M.K. SUBBA : Will the Minister of HOME 

AFFAIRS be pleased to state: 

(a) whether the Intelligence Buntau has lately 

submitted a report to the Government abouts spate of 

kidnappings and terror attacks in th8 North East since 

2001; 

(b) if so, whether the report attJibutes the continuing 

disturbances, terror and militancy to the uncertainty 

amongst the tribaIs about their land rights on forest lands; 

and 

(c) the action taken by the Government for removing 
such uncertainty amongst the trlbals in the context 01 the 
Forest Land Rights Ad! 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. AADHIKA SELVI): (a) No, 
Sir. However, reports regarding developments in the North 

Eastern States which also includes details of violent 
incidents, kidnapping etc. are being received by the 
Government at periodic intervals. 

(b) and (c) Does not arise. 

National Song In School. 

2534.SHRI DALPAT SINGH PARSTE Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether there is any proposal under the 

consideration of the Government to make singing of 'Vande 

Matararn' compulsory in Government schools; 

(b) if so, the details thereof; 

. (c) H not, the reasons therefore; and 

(d) the names of the States which haw Introduced 

it? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.AA 

FATMI): (a) There Is no proposal under the consideration 

of the Government of India (Ministry of Human Resource 

Development) to make singing of 'Vande Mataram' 

compulsory in Government schools. 

(b) to (d) Do not arise. 

LoadIng Problem In Iron Ore 

Exports 

2535. SHRI K.S. RAO : W!II the Minister of MINES be 
pleased to state : 

(a) the detaiJs 01 loading facilities and capacities 
available and operational at major POrts for handling Iron 

ore exports; 

(b) whether there are snags in the loading process 

at ports leading to fall in Iron ore exports; 

(c) if 80, the reasons therefor; 

(d) whether the Governmentpropc)ses to'r.Yiew; 
and consider ImpI'OY8m8f1ta in infrastructure by removing 
aU botIIenecks in movement and loading of iron ore for 

export; 

(e) if 80, the details thereof; and 

(f) the steps taken by the Go\Iernment for 
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modernization of the ~lreoperatlon8' to arrest the loss 

of iron ore during the loading process? 

THE MINISTER OF MINES (SHRI SIS RAM OLA) : 

(a) to (f) The information is being collected and will be 

laid on the Table of the House. 

Citizenship Status for Pakkltanl 
Refugees 

2536. SHRI M.K. SUBBA : WIll the Minister of HOME 

AFFAIRS be pleased to state : 

(a) whether the citizenship, domicile or reSidentship 

status of a large number 01 refugees from Pakistan or Pak 

Occupied Kashmir and other countries is not clearfy 

defined; 

(b) if so, the number of such refugees and the 

reasons therefor; 

(c) the details of proprielary and employment rights 
denied to them; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 

to (c) The refugees from West Pakistan are citizens bl.lndia 

and are allowed to exercise their right to lranchise in the 

Parliamentary elections. However, as they are not 

permanent residents 01 the State 01 Jammu and Kashmir, 

they are not allowed to vote in the elections to the State 

Assembly. In the year 1947, during partition, as many as 

5,674 families comprising 47,215 persons migrated from 

West Pakistan and settled in Jammu, Kathua and Rajouri 

districts 01 Jammu Division of the State. At present, the 

number of lamilies has reportedly gone upto 24,200 and 

1,50,000 persons (apprOximately). 

The disabilities suffered by these refugees inter alia 

include: 

(I) They cannot acquire immovable property in the 

Jammu and Kashmir State; 

(Ii) They cannot mortgage the land in their 

possession for raising loans, etc.; 

(iii) They are not entitled to get jobs under the State 

Govemment; 

(Iv) The Scheduled Castes among them 'cannot avaH 

the reservation quota for the Scheduled castes 

in the State; and 

(v) Their children are 'not entitled for admission to 

Government professionalltechnical educational 

institutions In the State. 

(d) The matter of disabilities suffered by the 

refugees concems the State Govemment of Jammu and 

Kashmir. 

Promotion of Research Activities 

2537. SHRI S.K. KHARVENTHAN : 

SHRI NARHARI MAHATO : 

Will the Minister of SCIENCE AND TECHNOLOGY be 

pleased to state : 

(a) whether the Govemment has any plan to boost 

the innovation in Science Pursuit for Inspired Research 

(INSPIRE) programme in the country; 

(b) if SO, the details thereof alongwith the amount 

allocated for the purpose; 

(c) the details of scientists and research scholars 

likely to be selected under this programme, particularfy from 

West Bengal, State-wise; and 

(d) the steps taken by the Government to create 

attractive job opportunities in Science and Technology and 

to prevent the brain drain? 

THE MINISTER OF SCIENCE AND' TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SleAL) : (a) to (d) Yes Sir. The Govemment of India has 

mounted a special scholarship scheme tiUed "Innovation 
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in Science Pursuit for Inspintd Research (INSPIRE)· to 

attract talented youth to study and C8re&n1 with science. 
The main features of the INSPIRE are: (a) Scheme for 

Earty Attraction of Talents for Science (SEATS) providing 
Science innovation scholarship of Rs. 5000 for a total of 
one million young learners of the age group 10-15 years 

once in their school career and mentorship through global 

science leaders including Nobel Laureates and Indians 

leaders in science at a summer camp for the top 1 % 
performers in the Class X examination every year for period 

of five years; (b) Scholarships for Higher Education (SHE) 

for the age group of 17-22 years 0 As. 1 Iakh per year 

for continuing science education at B.Sc and M.Sc. levels 

for 10.000 candidates and c) Assured OpportunIty for 

Research Careers (AORC) for 1000 young researchers In 

the age group of 22-32 years for 5 years to pursue doctoral 

research in science backed by an arrured career 
opportunity scheme for another period of fIVe years on 

completion of their Ph D. The INSPIRE Programme. as it 

offers Science as a career option by providing necessary 
oppot1Unities to youth with aptitude for science and a desire 
to innovate, in addition to reasonable financial assistance. 
would help In producing more science student8 and Ph.Os 

and help in increasing the stock of the 8Cientific convnunity 

neces88I'f for meeting future challenges including prevent-

ing the brain drain. 

The scheme also envisages that the available number 

of &ChoIarships would be distributed to students from 
various BoaJd8 based on total number of students taken 

their exarnNtions in the respective Boards including 
West Bengal. The total allocation for the entire 11th FIVe 

Year Pain is As. 2250 crores for the INPIRE Program 

and is presenIIy at various IeveIa of Government 
approval. 

rrranslBtlon] 

IIonHortng .. 01 Private Educetlonal 
InsUtutIona 

2538. SHRI CHANDRA MANI TRfPATHI : 

SHRI KIREN RIJUU : 

DR. LAXMINARAYAN PANDEY : 

Win the MinIster of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) the details of private educational Institutes 

engaged In imparting higher education In metropolitan 

cities; 

(b) whether the Government Is aware that the 
above InetItutea are not able to provide quality education; 

(c) If eo, whether the Govemment 18 formulating any 

scheme to monitor the functioning of these institutes; 

(d) If eo, the detaRe thereof; and 

(e) If not, the step8 taken by the Government to 
control the functioning of these Institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANOESWARI): (a) The information II being collected 

and will be placed on the Table of the Houae. 

(b) to (a) At present, private untversitiee are regulated 

by the University Grants Commission (EstablIshment of and 

Maintenance of Standards In Private ~ities) Regu-
lations, 2003. However, In respect of the Deemed-to-be 

UnIver8itIea, the UGC has constituted an Expert Committee 
that has prepared draft UGC (Institutions Deemed-to-be-
UniYeraItiee) Regulations. 2008. These are under c0nsid-
eration of the Commission In consultation with the 

atak8hoIders. 

2539. SHRI RAGHUVEER SINGH KOSHAL : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the term of the Uberahan Commls8lon 
has been exIended by the Government; 

(b) If 80. the details thereof; 

(c) whether the said Cornrniaaion has made 

available any Interim report to the Government 80 far; 
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(d) if 80, the details thereof; and 

(e) the details of the expenditure Incurred on the 
said Commission so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 

and (b) Yes Sir. The term of the Libeman Ayodhya 

Commission of Inquiry has been extended upto 30.04.2008. 

(c) No Sir. 

(d) Does not arise. 

(e) An expenditure of As. 747.2Blakh been incurred 
on the Commission upto 11.03.2ooB. 

{English] 

CBI inquiry on GuJarat Violence 

2540. SHRI ASADUDDIN OWAISI : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether the Hon. Supreme Court, in its recent 

ruling has stated that there is no objection in inquiring into 

the Gujarat violence cases outside the State as well as 

by the CBI; 

(b) if so, whether the Government has ordered the 

CBI to investigate the Gujarat riot cases afresh1 

(c) if so, the details thereof and if not, the reasons 

therefor; 

(d) whether any time schedule has been given to 

CBI to complete the probe; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) So 

far as this Ministry is concerned, no such order has 
been conveyed by the Hon'ble Supreme Court in recent 

time. However, the National Human Rights Commission 

has filed Writ Petition (CrI) No. 109 of 2003 in the Supreme 

Court of India against State of Gujarat and Ors. making 

the plea that the critical cases relatmg to Gujarat riots of 

2002 be entrusted to the CBI. The NHRC has also 

filed Transfer Petition (Criminal) Nos. 194-202 of 2003 in 

the Supreme Court of India against the State of Gujarat 

and Ors. seeking the transfer of certain critical cases to 

a court outside the State of Gujarat. The matter is 

subjudice. 

(b) to (e) Does not arise. 

expenditure on Advertisement 

2541. SHRI K.C. PALlANI SHAMY : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the expenditure 6n advertising by 

various Government departments/public undertakings has 

been increasing; 

(b) if so, the details thereof, alongwith the reasons 

therefor during each of the last three years, till date, State-

wise; 

(c) whether any direction has been issued to all the 

Govemment departments/public undertakings to route their 

advertisements through Directorate of Advertising and 

Visual Publicity; 

(d) if so, the detaOs thereof; 

(e) whether there is any proposal to ease the 

eligibility conditions for empanelment of newspapers to 

promote those published in remote areas and Regional 

languages; 

(1) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : <a) and (b) Yes Sir. 

The expenditure on advertising by various Govemment 

DepartmentslPublic Sector Undertakings (PSUs) has been 

increasing over the last three years due to greater number 

of media campaigns and enhancement of advertisement 
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rates. State-wise details of expenditure during the last three 

years are given in the enclosed Statement. 

(c) and (d) As per the Ac:tvertisement Policy of the 

Government effective from 2nd October, 2007, all Central 

Government MinistrieslDepartrnents shall route their adYer-

tlsemen1s, including display advertisements, through 

Directorate of Advertising and Visual Publicity (OAVP). 
However, they may issue tender notices directly to 

empaneIIed newspapers only at DAVP rates. PSUsI 

Autonomous Bodies and Societies of Government of . India 

may issue all advertisements directly at OA VP rates to 
empaneIIed newspapers as per norms. 

(e) to (g) No Sir. In the Advartiaement Policy effective. 

from 2nd October, 2007 eligibility conditions for empanelment 

of newspapers have already been relaxed for newspapers 

in languages like Bodo, Garhwali, Dogri, Kashmlri, Khasi, 

Kooken!, MaithiIi. Manipuri, Mizo, NapaU, RajaSthanl, 

Sanskrit, Santhali, Sindhi, Urdu and Tribal languages! 

dialects as certified by State Government or newspapers 
published in Jammu and Kashmir, Andaman and Nicobar 

Islands and North Eastem States to 6 months of regular 

and unintemJpt8d publication and 500 copies of paid 

circulation. Further, in case of all regional and other 

language small and ~um newspapers, the qualifying 

period shaH now be 18 months. 

State-wise expenditure to, the psriod 2005-2006, 2006-2007 WId 2007-2008 
(in As.) 

SI. State 2005-2006 2006-2007 2007·2008 (Committed) 
No upto 13.03.2008 

1 2 3 4 5 

1. Andhra Pradesh 49578420 71865249 80595138 

2. Assam 15583124 18712899 22064249 

3. Bihar 27426964 44358731 41704943 

4. Gujarat 68453311 81636344 73751117 

5. Haryana 13048694 16772582 18207888 

6. Himachal Pradesh 4253005 5953195 5391596 

7. Jammu and Kashmir 23738096 25176123 32327818 

8. Kamataka 34784185 49303245 5842582~ 

9. K8f8Ia 33261789 41281687 48171544 

10. Madhya Pradesh 43973702 65674784 89807017 

11. Maharashtra 166787054 229573081 207034131 

12. Manipur 4226663 4069850 5087980 
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2 3 4 5 

13. Meghalaya 3253754 4551507 4900629 

14. Nagaland 2167686 3049324 3262131 

15. Orissa 29617096 41385958 45485685 

16. Punjab 38953395 45600932 39274165 

17. Rajasthan 59288268 85236159 73603393 

18. SikIdm 1135608 2180817 4858155 

19. Tamilnadu 57682964 85752235 93142741 

20. Tripura 8329508 9109015 9084369 

21. Uttar Pradesh 99363528 127378021 129723129 

22. West Bengal 119831980 131795908 140619467 

23. Andaman and Nicobar Islands 00 4334 92695 

24. Arunachal Pradesh 1342843 1719985 3654228 

25. Chandigam 31924497 42089222 32010299 

26. Oadra and Nagar Haveli 00 00 00 

27. Delhi 52463n56 675782218 644051448 

28. Goa 3890021 6430138 5402932 

29. Laksh8dweep 00 00 00 

30. Mizoram 1646228 2302167 5316631 

31. Pondlcherry 1082967 1582565 2541073 

32. Daman and Diu 446955 547149 2074705 

33. Chhattisgam 14324195 20997170 24615206 

34. Jharkhand 16186865 23960758 22616786 

35. Uttaranchal 12294051 17175087 20329572 

Total 1512515172 1983008439 ·1969228686 



119 Written Answers MARCH 18, 2008 to Oue$tIonB 120 

{TnmslatkNl} 

ModernIsation of PrIsons In Raj.sthan 

2542. PROF. RASA SINGH RAWAT : Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) the central share provided for modernisation of 

prisons in Rajasthan alongwith the heads under which the 
said fund has been provided during each of the last three 

years; 

(b) whether the work under the first phase of the 
centrally sponsored scheme for modernisation of prisons 

has been completed; 

(c) if so, the details thereof; 

(d) if not. the reasons therefor; 

(e) the time by when the second phase of the said 

scheme Is likely to be initiated; and 

(f) the steps taken to complete the wor1t under the 

first phase expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HOOLYA GAVIT): (a) 

The central assistance released to the Government of 

Rajasthan under the scheme of Modemization of Prisons 

from 2005-06 to 2007-08 is given as under for the 

construction of new jails, repair, renovation and extension 

of existing jails, construction of staff quarters and for 

improvement of water and sanitation in jails: 

Year Amount (As. in Crore) 

5.4691 

2006-07 2.1692 

2007-08 (upto February 2008) 9.9109 

Total 17.5492 

(b) to (d) As per the latest report dated 17.3.2008 

received from the Govemment of Rajasthan, out of 10 new 

jails to be constructed under the scheme, 5 'ails have been 

completed. Further 18 new barractcs which were to be 
constructed have been completed. Out of 361 Staff 
quarters to be constructed, the construction of 62 staff 
quarters have been completed. The total expenditure 

incurred by the State Government Is As. 49.1856 crore as 
against the total release of Rs. 62.50 crore (central and 
&tate share taken together). 

The 8Cheme which was to end on 31.3.2007 Me been 
extended to 31.3.2009 to enable the State Govemments 

to complete the project. 

(e) The second phase of the scheme will be 
conaidefed only after 81lCC8SsfuI completion of the first 

phase. 

(f) The implementation of the scheme is monitored 
through review meetings. periodicat reports. aIte viaIts etc. 
The State GovemmenIs have been asked to complete the 

entire project activity by 31.3.2009. 

[EnglIsh} 

Anns SeIud by 8SF 

2543. SHRI M.K. SUBBA : WID the MInister of HOME 

AFFAIRS be pleased to state : 

(a) whether a huge cache of arma W88 seized by 
Border Security Force (BSF) from the JungIee of Kerb! 
AngIong cIstrIct of Aasam in January this year; 

(b) if so. the details thereof; 

(c) wheIher the armed militants operaIIng In these 
jungles have laid down arms; 

(d) if 80. the details thereof during each of the last 
three years and the current year as on date; and 

(e) the IIteps taken by the Government to check the 
spread of militancy In North Eaatem Statee and to bring 

surrendered· militant into the mainstream of Social life? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHlKA SELVI) : (a) and 

(b) As per information received Border Security Fon::e 

(BSF) in a joint operation with State Police had seized 3 
AK-47 rifles, automatic rifles, 2 other rifles, 1 sten gun, 1 

grenade launcher, hand grenades, IEDs and sizable 

ammunitions. 

(c) and (d) While no group has laid down arms as 

yet, tripartite Suspension of Operations (500) arrange-

ments are in force with pro talk faction of United Peoples 

Democratic Solidarity (UPDS), a militant outfit active in 

Karbi AngIong District In Assam, since August 1st, 2002. 

However, violent activities are being committed by militant 

outfits euch 88 Karbi Longri N.C. Hills Uberation Front 

(KLNLF) in this area. 32 KLNLF militants have surrendered 

between the year 2005 to 2008 (upto 29.02.2008). Year 

wise details are as under: 

Year 

2005 

2006 

2007 

2008 (upto 29.2.2008) 

Number of KLNLF mifitants 

surrendered 

9 

12 

11 

Nil 

(8) Eftor1s of the State Governments. who are 
primarily responIibIe for ensuring public order and security 

in there areas, are being supplemented by the Central 

Government through various measures such as deployment 

of AddItIonal Central Security Forces to aid the State 

authortIIeS with the objecltve of carrying out intensive 

counter ineurgency operations and providing security for 

wlnerable institutions and installations based on threat 

assessments; vigilance and surveillance on the border, 

Including construction of border fencing; sharing of 

intelligence; financial assistanCe for strengthening of the 

local Police Forces and intelligence agencies under the 

Police Modemization Scheme; provision of assistance for 

strengthening various aspect of security apparatus and 

other aspects of anti-militancy operations by way of 

reimbursement of Security Related Expenditure; assistance 

to the States for raising of additional Forces in the form 

of India Reserve Battalions; etc. The Central Govemment 

is maintaining close and continuous coordination with the 

States to review the situation and taking further steps as 

may be necessary on a continuing basis. 

In addition, the Ministry Is also implementing a 100% 

centra/ly funded scheme for surrender cum-rehabilitation of 

militants in the North East. The main features of the schemes 

are immediate grant of Rs. 1.50 lakh to be kept in the name 

of the surrendere as fixed deposit for a period of 3 years; 

stipend at the rate of Rs. 2000 per month upto a period of 

36 months; vocational training at Govemment expenses and 

incentives for the weapons surrendered. 

[Translation] 

Missing Demarcation Pol •• on 

Indo-nepal Border 

2544. SHRI AVINASH RAI KHANNA: Will the Minister 

of HOME AFFAIRS be pleased to state : 

(a) whether the poles erected for demarcation of the 
border between India and Nepal are missing; 

(b) if so, the reaction of the Govemment thereto; 

(c) whether the Govemment has held any discus-

sion with the Govemment of Nepal in this regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 

(e) The India-Nepal boundary has been primarily 

established on the basis of the Treaty of Sugauli of 1815 

and the subsequent Memorandum of 1816 as amended 

and confirmed by the Treaty of 1860. Strip map surveys 

of 99% of the border and Identification of 97.7% of the 
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boundary on the ground has been completed. Boundary 

strip maps have been printed for aU segments of the 

boundary that have been identified and have also been 

signed at the level of the Joint Technical Committee (JTC) 

on boundary matters. 

h has been further decided to set up an inter-

governmental Boundary Wor1<ing Groups as successor to 

the JTC, to interalia defineate boundary line in the 

remaining sectors, and undertake inspection, construction, 

maintenance and repair of boundary pillars. Repair and 

restoration of damaged/missing boundary pillars is an 

ongoing process jointly ta,ken up by both the sides. 

PopuIertty of Akaehwanl Programme 

2545. SHRI GANESH SINGH : Wtll the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemrnent is aware that the 
popularity of different programmes of All India Radio is 
declining gradually; 

(b) if so, the details thereof alongwith the reasons 

therefor; 

(e) whether maximum time slot is given to the 

burning Issues in all the Broadcasts of All India Radio; 

(d) if so, the details thereof; 

(e) the extent to which the All India Radio has been 

successful so far in attracting the attention of the 

Goverrvnent towards the burning isaue& in Madhya 

Pradesh and other States; 

(f) whether there is any provISIon for having 

discuesions on the developmental wortcs got done by local 

Members of Partiament on AN India Radio; and 

(g) if so, the details of such provisions? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
~INISTRY OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): (a).: Praaar Sharati 

have informed that the popularity of different programmes 
broadcast from All India Radio has not declined. In fact, 

the listenership of All India Radio has increased over the 

years. 

(b) Does not arise. 

(c) and (d) Various topics of social, economic, 

political, nature including burning issues before the country 

are widely and adequately covered in different programmes, 

news bulletins and news based programmes on the 

national hookup as well as on the state hookup broadcast 

from AIR StatIons located throughout the country. 

(e) Dlffarent programmes including news and news 
based ptogramm8S usuaRy cover the entire country 

attracting the attention of people, poliCy makers, Govern-

ment functionaries etc. 

(f) and (g) Development works implemented by local 

Members of Parliament which are of high interest to the 
public at large are covered in regional news and news 
based programmes broadcast from various AIR Stations, 
besides various news bulletins Including regional and 

language bulletins. In addition, Members of Parliament are 

also invited for participation in regional programmes 

broadcast from various AIR Stations. . 

Enrollment of SCIST Students In NY. 

254fJ. SHRI TUKARAM GANGAOHAR GADAKH : WIU 

the MInister of HUMAN RESOURCE DEVELOPMENT be 

pIe8sed to state : 

(a) the number of MaIet'FemaIe students belonging 

to Scheduled Castae/SchedU1ed Tribes 1SCs1STs) enrolled 

in Navodaya Vldyalayae during the years ~7 and 
2007 -os, State-wise; 

(b) whether the Government proposes to enhance 

the existing percentage of enrollment; and 

(el if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) State-wise enrollments of male and female 

students belonging to Scheduled Castes (SCs) and 

Scheduled Tribes (STs) in Jawahar Navodaya Vidyalayas 

during the years 2006-07 and 2007-08 are given in the 
encIoeed Statement-I and Statement-II respectively. 

(b) No, Sir. During 2006-07, SC and ST students 

constituted 24% and 15.5% respectively of the total 

enroUment in Jawahar Navodaya Vldyalayas. The corre-

sponding percentages in 2007-08 were 24.2% and 16.3% 

respectively. 

(c) Does not arise. 

Number of Male/Female Students Enrolled in JNVs during 2006-07 

SI.No. Name of StateIUT 2006-07 

Male Female 

SC ST SC ST 

2 3 4 5 6 

1. Andaman and Nicobar Islands (UT) 4 19 4 42 

2. Andhra Pradesh 1684 858 730 261 

3. Arunachal Pradesh 30 1412 23 1028 

4. Assam 932 1311 481 628 
I 

5. BIhar 1841 334 907. 164 

6. Chandigarh (UT) 91 5 45 0 
1 

7. Chhattisgarh 638 962 256 438 

8. Dadra and Nagar Haveli (UT) 9 52 4 29 

9. Daman and Diu (un 25 13 8 2 

10. Delhi (UT) 186 25 91 10 

11. Goa 20 32 15 16 

12. Gujarat 960 607 344 323 

13. Haryana 1540 26 514 17 
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2 3 4 5 6 

14. Himachal· Pradesh 966 404 820 284 

15. Jammu and Kashmir 42:1 670 247 456 

16. Jharkhand 841 1265 414 623 

17. Kamataka 1728 762 758 447 

18. KeraJa 775 134 531 141 

19. Lakshadweep (UT) 0 125 0 96 

20. MacI1ya Pradesh 3881 2505 854 912 

21. Mahafa&htra 2047 867 956 430 

22. Manipur 281 1069 188 643 

23. MeghaIaya 29 856 17 648 

24. Mizoram 212 129 

25. Nagaland 3 545 2 465 

26. Orissa 1392 1664 566 570 

27. Pondicheny (UT) 242 80 0 

28. Punjab 1948 11 1198 3 

29. Rajasthan 2748 1760 701 590 

30. SIkkim 45 207 35 209 

31. Tripura 179 271 88 136 

32. uaar Pradesh 6997 312 1298 81 

33. Uttarakhand 763 158 203 59 

34. west BengaJ 310 88 152 42 

Total 33363 19538 12328 9922 
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"...",.",.. 

Number of MaJelFemaIe Students Enrolled In JNV. durlng 2007-08 

SI.No. Name of StateIUT 2OO7..()8 (Ae on 31st December 2007) 

Male Female 

SC ST se ST 

2 3 4 5 8· 

1. AncIaman and NIcobar IaIands 20 2 38 

2. Andhra Pradesh 1725 848 747 279 

3. Arunachal Pradesh 42 1880 31 1284 

4. Asaam 1073 1438 512 707 

5. BIhar 1905 388 938 181 

6. Chendlgaltl (UT) 97 5 58 0 

7. ChhatIIagarh 870 1123 280 390 

8. Dadra and Nagar Havell (UT) 5 83 3 32 

9. Daman and DIu .(UT) 21 
I 

12 10 7 

10. Delhi (UT) 174 23 108 14 

11. Goa 18 37 17 17 

12. Gujarat 959 819 361 376 

13. Haryana 1620 39 582 20 

14. Himachal Pradesh 1014 443 598 320 

15. Jammu and Kashmir 443 730 242 486 

16. Jharkhand 913 1366 449 867 

17. Kamataka 1780 828 832 477 

18. Kerala n1 143 549 148 
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1 2 3 4 6 6 

19. L.akshadwIIep (UT) 0 113 0 94 

20. MacI1ya PnIdeah 3788 2720 1102 1199 

21. Maharaahlra 1996 895 989 444 

22. ManIpur 309 1019 209 666 

23. MeghaIIIya 27 872 24 687 

24. Mizoram 5 292 5 208 

25. NagaIand 7 748 5 596 

26. 0Qau 1429 1799 610 678 

27. POlldicheny (UT) 223 3 140 

28. PWIjab 2115 25 1241 34 

29. RajasttwI 2839 1788 741 617 

30. SiIddm 48 243- 55 252 

31. T .... 192 281 94 154 

32. uaar PnIdeeh 7298 387 1544 91 

33. UIIanIIchand 7W 172 247 n 

34. Weet Bengal 445 106 219 52 

ToCaI 34728 21291 13542 11~73 

[EngJeh] (b) whether the eIwe of Indian tea exports 

in the WOI1d martc8t haa declined 1Uing the above 
T.. ProductIon period; 

2547. SHRI G.M. SIDDESWARA : WIIthe MinIIter of (c) If eo, the detIIIIa and the reuone therefor; 
COMMERCE AND INDUSTRY be pleased to ~ : 

(d) wheIher the Government Pr0p0N8 to Nt up 
<a) the total quantiIy of tea produced ~ the tea Iactort. on cooperative buia for email tea growers; 

producing States agaIr.t the target fixed during, each of 

the last three years and in the cDrrent year, til date; (-) If eo, the detaIIe thereof; and 
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(f) H not, the steps taken by the Government to 
Incra888 the tea production, boosting the export of tea and 
provide aasI8tance to the amaH tea growel'l? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAIRAM RAMESH): (a) Targets have not been 
fixed for production of tea State-wise. The quantity of tea 

produced by the tea producing States during last three 
years Is given beIow:-

(FIgures In million KgI) 

StatelDistricta 2005 2006 (E)· 2007(E) 

Assam 487.49 483.65 479.92 

West Bengal 217.55 233.29 231.44 

Trlpura 7.52 7.18 7.31 

Arunachal Pradeah 2.62 2.20 2.52 

Manipur 0.11 0.11 0.12 

Sikkim 0.16 0.15 0.18 

Nagaland 0.19 0.17 0.19 

Meghalaya 0.10 0.10 0.12 

Mlzoram 0.07 0.07 I 0.08 

Other North Indian States 2.81 2.70 2.83· 
(Includes BIhar, Uttarakhand, 

Himachal Pradesh and 
0ri88a) 

Total North India 718.42 729.62 724.69 

Tamil Nadu 158.84 162.27 153.13 

Kerala 83.34 . 68.78 81.83 

Karnataka 5.37 5.26 5.03 

Total South India 227.56 226,29 219.99 

All Total 945.97 955.91 944.68 

(E)· EstImated and aubjeet to revIaIon 

(b) and (e) The export ahara of Indian tea in World 

mafket hu been around 12-13% for the last few years. 
During 2008 the export share of Indian Tea was 13.76%. 

HoYMver, during the year 2007 the share of Indian exports 

In the world market has declined to 10.18% which is mainly 

due to Increase In production of tea in Kenya, decline In 

the Kenyan tea prices at the Mornbassa auction and 

appI8CiaIIon of Indian rupee against doUar. 

(d) to (f) Presently fifteen Co-operattve tea factories 
are functioning In NIIgiri area of Tamil Nadu for the benefit 
of the aman tea growers. More than 500 private bought 

Jeaf factories are functioning In various tea growing regions 

and the proceuIng capacity of these factories is enough 
to cater tq the present demand. Sman Tea Growers.1heir 

uaocIationa are however availing the financial 888istance 
under varloul plan echemes being adminiStered by the Tea 
Board for the purpose. ...... 

Advanced Computing and Ayurveda 

Ae ... rch Centre 

2548.SHRI SUBRATA BOSE: Win the Mtniater of 

SCIENCE AND TECHNOLOGY be pleased to state : 

(a) whether the Advanced ~ Reeearch 
Centre and Ayurveda Reeearch Centre have achieved the 

envisaged object/ve8. 

(b) H 80, the details thereof; 

(e) whether Government Ie considering to widen the 

scope of project under the Integrated long T e"" 
Programme (Il TP); 

(d) H so, the details thereof; and 

(e) H not, the reaaona therefor? 

THE MINISTER OF SCIENCE AND 'TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPil 
SISAL) ; (a) and (b) Yes Sir, RU8SIan Indian Centre for 
Advanced Computing Reeearch (RleIIeR) has been 

auccnafully working on joint projecta related to fundamen-
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tal and applied matters of aIgortIhmIc support for high-
eIIiciency computers of parallel architectural deIign; 
c:teveIopnwIt of software produets; numeric modelling and 
researching in the· field of continut.In. mechanicI; physics; 

hIgh-power shock detonation wave phyIIcs; ecology; 
geology and geophyaics; proceesing of aeiemIc data; 
weather foIecasting and climate modelling; economIce; 

aateIIile COfI1)UIer technologies; rarnote probing). Russilln 

Indian Centre for Ayurwdlc Research (RICAR) Is wortcIng 
towards providing necessary f88e8ICh and c:teveIopnwIt 
base for undertaklng studies· including those on the 

pharmacokinetic of AywvedIc drugs, Including toxicity 

studies and c:teveIopnwIt of Improved processes for 1M 
formulation dI standaicized Ayuryadc dIUga. Preeendy one 
ma;or project on "GenoIype-phenot corretation besecI 
on the principles of Ayurvada with special focus on pndcritI" 
is being iqJlemelded. 

(c) to (e) Presently, there is no proposaJ to widen the 

scope of .... Centres. Since theIe are project based 

activities, new proposaIII are to be COIIIidered as and when 

receiYed from scientific c:ommunItie8 of two counIrIes for 
joint work. . 

UnIque Property identification Code 

2549. SHRI PRABHUNATH SINGH : WI! the MiniIder 
of HOME AFFAIRS be pleased to state : 

(a) whether MunIcIpal Corporation of Delhi (MCO) 
has isaued a pub4ic notice on 15.12.2007 as per MCtion 
123-A of the DMC (Amendment> Act, 2003, to provide 

details of prop8fties by 29.2.2008 for maintaining a 
~ Assessment Book and to give an Unique 
Property Identification Code (UPIC No.); 

(b) if 10, the details Ihereof and the Infonnalion 
provided by au property holders; and 

(c) the action taken by the MCD against the persona 
who have not provided the details of their pn:JpeI1ies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS CSHRIMATI V. RADHIKA SElVl) : Ca) 

Yes, Sir. To maintain a MunIcipal Assessment Book and 
to give an Unique Property Identification Code, the 

Munioipal Corporation of DeIhl laaued a public notice on 
15.12.2007. 

(b) In view of Ca) above,the action has been initiated 
under the relevant law. ThIs law covers land or covered 
space of building or any portion thereof within Its municipal 
limit. 

Ce) ActIon Ia to be taken on detection of cases of 
violation arising out of noncompliance of law. 

2550. SHRI G. KARUNAKARA REDDY : Win the 
MinIsIer of MICRO, SMALL AND MEDIUM ,ENTERPRISES 
bepleaaedtoatate: 

(a> whether a decision has been taken to constitute 
a fwK:I worth All. 15, 000 crore for small and mecIum scale 
indu8b1es during the year 2008-09; and 

(b) if 10, the detaiIa thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABlR PRASAD) : (a) and (b) 

No, Sir. However, the FInance MInister during Budget 
Speech 2OCJ8.09 has announced creation of two funds of 
Re. 2,000 crore each In Smalindustries Development Bank 
of Incia (SIDBI) - one for risk capital financing .and the. 
other for enhancing refinance capabI1Ity to the micro, small 
and mecIum ente!prise8 CMSME) sector. 

2551. SHRI C. KUPPUSAMI : WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

Ca) the c:teveIopnwIt assiItanCe provided by Univer-
sity GranIs CommIIiIon to the State UnIvereitIes including 
r .... Nadu during each of the Iut three years, University-
wile; 
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(b) whether there is any proposal to increase 

development assistance and provide maintenance 

assistance to State Universities during the Eleventh Plan 
Period; 

(c) H so, the details thereof; and 

(d) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) A statement showing development 

assistance provided by the Unlwrslty Grants Commission 
(UGC) to State Universities including Tamil Nadu during 

each of the last three years, University-wise is enclosed 
as Statement. 

(b) to (d) The UGC will provide development 

assistance in 8CCOIdance with the allocation of funds for 

the XI Plan. Further, the University Grants Commission 

does not provide maintenance grants to State universities, 

as these unlveraitle& are maintained by the State 
Governments concerned. 

State",."t showing grants reIeIJsed to the State Universities by UnivwrJity Grants Commission (UGe) 

during the Years 2004-05, 2005-06 and 2006-07 under General Deveiopment AssIstance Scheme 

(Rs. in lakh) 

S. StateJName of the University Grant released Grant released Grant released 

No. during during during . 

2004-05 ~ 2006-07 

A B C 0 E 

ANDHRA PRADESH 

1. Andhra University, VlShakhapatnam 

2. Kakatiya University, Warangal 

3. JNTU. Hyderabad 

4. Nagarjuna University, Nagarjunanagar 

5. Oemania University, Hyderabad 

6. P.S. Telugu University. Hyderabad 

7. S.V. University, Tlrupatl 

8. S.P.M. University. TInIpati 

9. S.K.D. University, Anantapur 

10. NALSAR University, Hyderabad 
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A B C 0 E 

11. Daravidaln University 105.80 

GWARAT 

12. Bhavnagar University, Bhavnagar 135.00 •• 67.SO 

13. Gujarat UniversIty. Ahmedabad .. 
14. M.S. UniYeraity of Baroda, vadodara .. 4&0.08 75.20 

15. North Gujarat University, Patan 82.20 41.10 

16. Sardar Patel UniYersity. VaIIabha Vldyanagar 132.80 88.30 .. 
17. Saurashtra UnivenIily. RIIjIrDt .. 78.00 

18. South Gujarat University, Sund .. .. 85.80 

KARNATAKA 

19. BangaIore UniYersIty, Bengakn .. 114.88 .. 
20. Kamataka UnIversity, Oharwad 81.00 .. .. 
21. ~ UniversIty. Shankarghalta .. 28.88 

22. GuIbarga University. Gulbarga 120.00 .. 82.10 

23. MangaJora Unlveralty, Manglorgallgothri 105.00 .. .. 
24. Mysore UniYersity. MysOre .. 78.20 .. 
25. National Law School of Inda UrWer8ity. BangaIore .. 18.00 21.00 

26. Kannada University, Hampi .. 28.00 

27. Kamataka State Women'. lJnMf8Hy, Bijapur 

KERALA 

28. Mahatma Gandhi Univer8ily. KoIIayam 15921 .. •. 46 

29. KeraIa University. Thiravantapuram .. 80.07 .. 
30. CaIicut University. Calicut 114.99 74.10 

31. Cochin UniYer8ity of Science and Technology. Koehl 184.48 .. 213.20 



141 Wrlften AI1SWIf1S PHALGUNA 28, 1929 (SAKA) to C1uetIIions 142 

A B C 0 E 

32. Kannur University, Mangattuparamba .. 184.48 

33. Srae Sankaracharya University of SanskrIt., 64.00 .. 
Kalady 

MADHYA PRADESH 

34. A.P.S. University, Rewa 127.20 63.60 

35. BarbtuHah University, BhopaJ 153.30 

36. Devi Ahilya Vishwavidyalaya, Indore .. 63.60 

37. Dr. H.S. Gour VishwavidyaIaya, Sagar .. .. 
38. Jlwaji University, Gwallor 63.00 

39. M.G. Chitrakoot Grarnodhya VI8hwavIdyaIaya, 42.90 84.00 

ChHrakoot 

40. Rani Durgawati Vishwavidyalaya, Jabalpur 245.70 

41. Vikram University, Ujjain 164.10 82.00 

42. National Law Instt. University, BhopaJ 86.00 86.00 

MAHARASHTRA 

43. North Maharashtra University, JaIgaon 47.35 103.60 

44. S.R.T. Marathwada University, Nanded 45.00 90.00 .. 
45. Amravati University, Arnravati 121.95 82.75 

46. Dr. B.A. Marathwada University, Aurangabad -139.20 .. .. 
47. Shlvaji University, KDlhapur 

.. 137.55 107.78 

48. S.N.D.T. Women's University, Mumbai 216.76 .. •• 

49. Nagpur Univeraity, Nagpur 183.64 .. 137.97 

SO. University of Puna, Poona 165.00 82.50 

51. Univeraity of Mumbai, Mumbai 
.. 106.16 •• 
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GOA 

52. Goa UniYeraity. Goa 81.00 .* 182.00 

TAIaNADU 

53. Madurai Karnrai University. Madura! 78.00 78.00 78.00 

~~ !). 

54. t.mII lJnNanIIy. Thanjavur .. 46.00 22.50 

55. Manornaniam Sundaranar Univeraity. TIrunetYeIIi .. 58.00 ** 

56. Bhandhiar lJniv8r8iIy. Coimbatore ** 88.00 .. 
57. Bhandhidasan UnivensIly, ~ .. 88.30 .. 
58. MadnIs lJnMn'sity. Chennai .. 90.00 

59. Mother Tereaaa U~ KodaikanaI .. .. 
SO. AnnamaIeI Univer8ity. AmarnaIainagar .. .. 53.27 

61. AIagappa UniYeraity. KanIIkucI 58.28 40.83 91.88 

62. Anna University. ChennaI ** 152.20 

63. Periyar Universily. Salem 72.00 

ARUNAC;HAL PRADESH 

64. Rajiv GancI1I UniversIty. ArunechIII .. 158.00 80.00 

ASSAIl 

65. GauhaII Univer8ity. GauhaII ** .. 
66. Dibrugarh UniYer8iIy. Dbugarh .. .. 

BIHAR 

67. Patna UnMtrsIty. PaIna 75.94 eo.60 .. 
68. B.B.A. Ambedkar BItar UnIYeNIty. MuzIfWnag8r 47.03 117.22 

69. T.M. BhagaIpur UniwwIIIty. Bhagalpur 88..20 .. 131..20 

70. K.S.O. Sanekrit lJniIIer8Ity. OartNngar 38.48 .. .. 
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71. Magadh Univer8ity, Badh-Gaya 61.22 

72. LN. MlthHa University, Oarbhanga 63.60 127.20 

73. B.N. Mandai University, Madhepura 94.40 .. 
74. Jai Prakash University, Chhapra 63.00 

75. Veer Kunwar Singh University, Arrah 110.40 

DElta 

76. Guru GobInd Singh Indraprasthan UniYer8ity, Delhi 85.00 .. 90.00 

HARYANA 

n. M.D. University Rohtak 85.SO 85.80 85.SO 

76. Kurukshetra University, Kurukshetra 120.00 135.00 

79. Guru Jambhe8hwar University, Hiesar 81.90 .. 41.00 

HIMACHAL PRADESH 

80. Himachal Pradesh University, Shim/a 81.00 162.00 

JAMMU and KASHMIR 

81. JammJ University, Jammu Taw! 153.25 .. 
82. KashmIr University, Hazratbai &4.85 .. 81.00 

JHARKHAND 

83. Ranchl University, Ranchi SO.70 .. 
&4. Vlnoba BhaYe UniYeralty, H8Z8J'I)ah 105.70 

ORISSA 

85. UtkaI UnivenIity, Bh\.lbane8hW8l' 
.. 139.SO .. 

86. BerhampUr Untwrsity, Bhanja Bihar 78.00 156.00 

t 
Sambalpur University, Jyotl Vihar 78.43 .. 181.88 87. 
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88. Shri Jagannath Sanskrit University, Purl 82 . .eo 

89. Fakir Mohan University, Balasol'e 76.00 

90. North Orissa University, Baripada 

PUNJAB 

91. Paniab University, Chandigarh .. 17.1M .. 
92. Punjabi UnIversity, PatiaIa 74.10 •• 

93. Guru Nanek Dev UnIversIty, AmrtIsar .. 85.80 .. 
RAJASTHAN 

94. Rajasthan UniwtrsIly, Jaipur 84.00 

95. .iN. Vyas University. ~ .. 83.98 

96. M.L Sukhadia University, Udaipur .. 51.40 

97. M.O.S. University, Ajmer 111.80 56.00 

TRIPURA 

98. T ..... University, Tripura 128.20 •• 

UTTAR PRADESH 

99. BundeIkhand UntY8r8iIy, Jhansi 80.00 .. 
100. Ch. Charan Singh ~ Meerut 125.10 71.80 

101. Dr. B.R. AmbecIuIr UnIversity, Agra .. .. 
102. Dr. R.M.L Avadh University, FaIzabad 131.40 23.41 

103. O.O.U. Gorakhpur Univarsity. Gorakhpur 37.08 107.88 26.97 

104. Lucknow University. LucIcnow 171.80 .. 129.30 

105. M.G. KashI VIdyapeeIh, Varanasi .. 78.80 .. 
106. vas Purvanchal University, Jaunpur - 222002. .. 

PurvanChaI UniversIty. Jaunpur 
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A B C 0 E 

107. M.J.P. Rohilkhand University. Bareilly 

108. Sampumanand Sanskrft University. Varan ... 38.00 60.00 

109. Ch. Shahu Ji Maharaj Kanpur University. Kanpur 40.30 

110. Jagadguru . Rambhadracharya Handicapped 90.96 90.96 

Un~elSH¥. Ch~am 

UTTAAHACHAL 

111. H.N.B. Gamwal University. Srinagar 182.00 

112. Kumaun UniversH¥. Nainltal 148.20 .. 
WEST BENGAL 

113. calcutta University. Calcutta .. 115.40 

114. Jadavpur University. KoIkhata 148.55 74.28 

115. Burdwan University. Burdwan .. 69.40 

116. Kalyani UnivelSH¥. Kalyani .. 68.00 

117. North Bengal University. Dareeling 145.20 111.60 

118. Rablndra Bharati University, KoIkata 243.00 

119. Vidyasagar UnivelSity, West Midnapore 120.00 57.60 

120. Bengal Engg. University. Howrah, Shibpur 100.00 

CHHAmSGARH 

121. Guru Ghasidas University, 8IJaspur 
.. 

122. Indira Kala Sangeet VishwavidyaJaya, Khairagam 
.. 157.50 

123. Pt. Ravi Shankar ShuJda Vlahwavidyalaya, Ralpur 127.20 63.60 

124. H.N. Law University, Raipur 56.00 

Total 5560.08 6153.68 5272.35 
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PerIpheral Development of NALCO 

2552. SHRI GIRIDHAR GAMANG : WiD the Minister of 
MINES be pleased to state : 

(a) whether the Govemment of Orissa has set up 
any project level committee for the peripheral development 

in NAL~; 

(bf if so, the details thereof; 

(c) whether the NALCO has provided funds to the 
Government of Orissa for this pro;ect; and 

(d) if so, the details and the toIaI funds provided 
and utilised during each of the last three years, tin 
date? 

THE MINISTER OF MINES (SHRI SIS RAM 0lA) : 

<a) and (b) Yes, Sir. National Aluminium Company Limited 
(NALCO) has informed that in pursuance to the provision 

Jf Orissa Resettlement and RebabIIItation PoIIcy-2006, 

Revenue Department, Govemment of Orissa on 6.7.2006 
has constituted Rehabilitation and Peripheral Development 

Advisory Convnitteee (RPDACa) for AnQui and Damanjodi 

under the Chairmanship of concemed Revenue Divisional 

CommIaaioner which incIudM membe... from District 
Administration, local Members of Parliament, Membera of 
Legislative AseembIy, President ZIlla Partahads, Chairper-

son of Panchyat Samltlea, members of local 

Non-Govemment 0rganisatI0na and rept'M8lltative from 
NALCO. These Comilllt .... Identify and decide number of 
projecIa to be taken up and executed under the Peripheral 

Development Scheme by the Company and the DIstrict 
AdrMdebidICHI. 

(c) and (d) Yea, Sir. The detIIIIa of funds provided by 

NALCO to the DIstrict AdmInIatration and other Government 
agencies for execution of peripheral ... Iopment activItIea 
during Jut 1hree years, till date (upto 14.3.2008), out of 
NALCO Peripheral Development Funds are given in the 

encIoeed Statement. 

Amount deposited with District Administration and othtIr GoII8mment Agencies for the Peripheral 
Development actMties during the ftnancIaJ yeatS 2004-05 to 2006-07, tNt date (upto 14.3.2008), 

out of NALCO's Peripheral DtAetopment Funds in Angul 8ectcK 
(Amot.mt As. in Iakha) 

Year Total Nos. of Amount Sanctioned Total funds 
Projects for the Pro;ec1s provided by 

eX8CUled by in the scope NALCO No. Value 

agencies of of DistrIct 
GovemmeId of Admnisttation 

0ri8aa 

~ 34 107.85 107.85 23 71.76 

2005-08 38 181.30 181.30 

2006-07 35 172.19 172.1' 

2007.()8 (uplo NR NIl NR 
14.3.08) 

Total 107 461.34 461.34 23 71.75 
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Amount deposited with District Admlnlst;atton· for the Peripheral Development actMties during the financial 

yeaIS 2004-05 to 2006-07, ttH date (upto 14.3.2008), out of NALCO's Peripheral Development 

Funds In Mines and Refinery Complex, Damanjodi 

Year 

2004-05 

Spi. Proj. 

2005-06 

2006-07 

2007-08 (upto 

14.3.08) 

Total 

Total numbers 

of Projects 

executed by 

DiStrict 

Administration 

67 

89 

78 

109 

Amount sanctioned 
for the Projects 

in the scope 
of District 

Administration 

480.35 

40.00 

403.65 

429.45 

827.00 

2180.45 

Involvement of Police Offtclals of Andaman and 
Nlcobar Islands In Illegal Actlvltl.s 

2553. SHRI MANORANJAN BHAKTA: Will the'Minister 

of HOME AFFAIRS be pleased to state : 

(a) whether the Government bas received any 

COf11)Iaints regarding Involvement of Police Officials in 

getting the houses and plots vacated and getting 
possession thereof iIIegaHy In the Union Territory of 

Andaman and Nicobar Islands; 

(b) if so, the total number of complaints received by 
the Government during each of the last three years, UT-

wise and cadre-wise; 

(c) the action taken by the Government against such 

officials found guilty; and 

(d) the steps taken by the Government to check 

such illegal. activities In future? 

Total funds 

provided by 

NAlCO to 

District 

Administration 

398.26 

40.00 

264.64 

201.54 

108.50 
(for 49 projects) 

1012.94 

Projects 

completed 

53 

36 

19 

109 

(Amount Rs. in lakhs) 

Value of the 

projects 

completed 

358.35 

40.00 

157.10 

106.97 

662.42 

The MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a> No, 
Sir. However, a complaint was received against en 
employee of Andaman and Nicobar porlee who COmitructed 
a house on land which he had already sold to 

someone else, taking advantage of the land being left 

unattended. 

(b) In case of Union Territory of Andaman and 

Nicobar· Islands only above mentioned complaint was 

received in 2007. Information in respect of other Union 

Territories is being conected. 

(c> A case under Section 4481379 IPC has been 

registered against the concerned employee by the 

Andaman and Nicobar Police. Disciplinary action has also 

been initiated against him separately. Action against the 

accused employee can be taken only after case against 

him is established. 
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(d) Prompt and strict action as pet' law will be 1aIcen 

against any such official, if found guilty. 

cen.us of Tn ..... 

2554. PROF. MAHADEORAO SHIWANKAR : 

PROF. M. RAMADASS : 

Will the Minister of HOME AFFAIRS be pIeaIad to 
stale : 

<a) whether thenI Is a decline In the population of 

tribaIs during each of the last three censuM8; 

(b) if so. the nutmer of trbIIa according to each 

of the last three censuses aJongwIIh the reasons for this 

decline, StateIUnIon Territory-wIse; and 

(e) the measures being taken by the Government 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HOOlYA GAVIT): (a) 

to (e) No Sir; the Scheduled Tribe (ST) population of the 

country has registered an increase in the last three 

deCada8. From 5.16 crore in 1981. their number has 

increased to 6.n crore in 1991 and 8.43 crore in 2001 
Census. In propoI1ionate terms, Scheduled Tr11e8 ooneti-

tuted 7.8 per cent of the totaJ population In 1981 and 8.1 
in 1991. In 2001 Census, Iheir proportion has been 8.2 
pet' cent. 

2555. SHRI P. RAJENDRAN : WII the MinIster of 
HOME AFFAIRS be pIeaaecI to state : 

(a) whether the Government of Kenda has IUbmIIIed 
any proposal for setting up of a National Marine Academy 

in KeraIa; and 

(b) If so, the ~ taken by the Government In this 
regard? 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : <a) and 
(b) Yes. . Sir. The proposals of the various State 

Governments Including Kerala for setting up the Institute 

In their States have been received in thiS Ministry. The 

proposal of Marine Training Institute Is being considered 
by the Govemment but It is atlII at conceptual stage. 
Location for this Marine Training Institute has not yet been 
decided. The State Gowmment8 have been infonned that 

since the propoeaI Is at concepIU8I stage. their proposals 

would be coneIdered at appropriate 1Jtage. 

RKruItment of Ex-8ervfcemen 

In PIIF 

2566. DR. K.s. MANOJ : WIU the MInister of HOME 
AFFAIRS be pleased to state : 

(a) wheIher the Govenwnent Is contemplating to 

recruit Ex.seMcemen to varIouI ParamIlItary Forces; 

(b) If 80, the details thereof; 

(c) if not, whether tint such proposal is pending 

before the GcMmment tor approval; 

(d) II so. the details IhereoI; and 

(e) the time by when It is likely to be approyed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) There II aIr8ady a provision contained In Ex-servicemen 
(Re amployment In Central CIvIl aeMces and posts) Rules 
1m. according to which 10% of the VIIC8I'ICIeS in each 

of the categories of Group 'C poaIII and 20% of the 
VIIC8nCies in each of the categories of Group '0' posts of 
CPFe .. notified for ex-servicemen. 

(e) to (a) 00 not arlee. 

VocdonaI Educetlon to Women 

2557. SHRI SURESH ANGADI : WIU the Miniater of 

HUMAN RESOURCE DEVELOPMENT be pIeaMd to 
THE MINISTER OF STATE IN THE MINISTRY OF state : 



157 PHALGUNA 28, 1929 (SAKA) 

(a) whether there Is any scheme to provide 
vocational education to women, especially to weaker 
sections of the society in the country palticularly in 

Kamataka; 

(b) if so, the details thereof; 

(c) the funda allocated for the above scheme during 

the current year to various States including Kamataka, 
State-wIae; and 

(d) the details of the achievement made under the 

scheme, State-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 
FATMI) : <a) to (c) Under the C6ntraIIy Sponsored Scheme 
of Vocationallsation of Secondary Education, woman and 

the weaker sections are c:ovtN9d. No funds have been 
released to any State Government including Karnataka 
during the current year. 

(d) State-wise cumulative details of the schools 
sanctioned and enrolment capacity created 80 far under 
the scheme are enclosed as Statement. 

SCHEME OF VOCATIONALfSATlON OF TIJIE 
SECONDARY EDUCATION AT + 2 LEVEL 

No. of Vocational SchooIsISectIon SlJl'lCtkJned and 

Enrollment Capacity Cleated. 

As on 01.04.2008 

S. Name of the No. of No. of No. of 

No. StatalUTs Vocational Vocational students 
SchooV SectIona admittedl 

sanctioned sanctioned trained 

2 3 5 

1. Andhra Pradesh 1486 1880 94000 

2. Arunachal Pradesh 4 4 200 

2 3 

3. Assam 510 

4. Bihar 752 

5. Chhattlsgarh 20 

6. Goa 106 

7. Gujarat n 
8. Haryana 116 

9. Himachal Pradesh 82 

10. Jammu and Kashmir 37 

11. Jharkhand Nil 

12. Kamataka 563 

13. Keraia 475 

14. Ma~ya Pradesh 1307 

15. Maharasbtra 

16. Manipur 10 

17. Meghalaya 2 

18. Mizoram 106 

19. NapIand 8 

20. Orissa 231 

21. Punjab 

22.RaIasthan 155 

23. SIkkIm 

24. Tamil Nadu 800 

25. Tripura 17 

26. Uttar Pradesh 1010 

to Questions 158 

4 5 

510 25500 

752 37600 

Nil Nil 

106 5300 

1032 51600 

795 43350 

82 4100 

502 1900 

NU Nil 

1427 71350 

1008 56430 

1307 65350 

3480 174000 

57 2850 

20 1000 

51 2550 

16 800 

1024 

1146 42300 

23250 

9 450 

2140 123727 

12 600 

2550 117500 
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2 3 4 

X1.UttaranchaI 111 Nil 

28. West Bengal 39 39 

29. Andaman and Nicobar 3 3 
Islands 

3O.Chandigarh 20 58 

31. Dadra and Nagar Haveli 2 2 

32. Daman and Diu NIl 2 

33. Delhi 207 93 

34. LakBhadweep Nil Nil 

35~ Ponelcheny 20 16 

Total 9619 20588 

[Translation] 

A •••• rdI StudInta In Central 

Un:vw8ItIM 

5 

Nil 

1950 

150 

2900 

100 

250 

4650 

NH 

800 

100"ZT07 

2558. SHRI MITRASEN YADAV : WII the Mi1iIter 

01 HUMAN RESOURCE DEVElOPMENT be pleased to 
state : 

(8) the total number of sIudenIa who haw 
c:ompIeted M. Phil. and Ph. D. during the yearI 2000 to 
2007 from the Central Univer8ItiIa Inc:Iudng Delhi 

1.JnMntty, UniverIity wile; 

(b) whather the ...mer 01 I"8I8IIn:h atudInts In 
Central UniYeraIIies including Delhi UniverIIy hal been 

declining conatantIy; 

(c) if 80, ttM! reaaona IhenIfor. and 

(d) the 8tep8 taJceriI propoeed to be taken to 
increa8e the ...mer 01 reseerch sIudenIa In CenIraJ 
uniYerIities? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (8) to (d) The Information Ie being 

collected and wlH be laid on the Table of the House. 

[English] 

2559. DR. ARUN KUMAR SARMA : WIll the M1nilter 
of HOME AFFAIRS be pleased to state : 

(a) the detaII8 of thoee Statee where the aeMces 
of Home GuardI are being utilized to Iupplemet It the para-

mIItaIy foft:eI; 

(b) whether the Home Guards .... not considenId 

.. reg&Mr ~y8" In varIcM S1atel and their aerviceI 

.. uIIIiMd on dally wageI basis; 

(e) If 10, the detaII8 and the I'8fIIOn8 therefor, 

(d) wheIher the Govemrnent hal any plan to 
Iqwove the terVice condiIIonII 01 Home GuardI through 

an UnIform Central Law; 

(e) If 10, the details thereof; 

(f) whither the Union Government has rec:eived any 
propel .... from the Stale Govemmente In this regard; 

(g) If 10, Ihe deIaIII Ihefeof, StaIe-wiIe; and 

(h) the reapor_ of the Government In this matter, 
StIdI wIee? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) 

PreIenIIy, Home Guards .... not being utilized to 

aupplemetlt the paramilitary torcee In any state. However, 

Border Wing Home Guards In the Stetea of Punjab, Gujarat, 

Rajasthan, Asaam, MeghaIaya, Trtpure and West Bengal 
were utilized by the Border Security Force till 1992. 

(b) and (e) Home GuardI II a voIumary organization 
and aImcMd all ranka up to level of company commander 
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are volunteers. Being a voluntary organization, Home 

Guards are not considered as regular employees. 

They are paid dally allowance .. and When utlIlzed 
by the State Govemmenta. 

(d) and (e) Home Guards in a 'State' subject and 

there is no central legislation on Home Guards. There Ie 
no proposal for a Uniform Central Law on the Home 

Guards. 

(f) No, Sir. 

(g) and (h) Do not arise. 

[Translation} 

Margin Money Scheme 

2560. SHRI HARISHCHANDAA CHAVAN : Will the 

Minister of MICRO, SMALL AND MEDIUM ENTERPRISES 

be pleased to state : 

(a) whether the attitude of Banks and the Khadi and 

ViUage Industries Commission towards the 'Margin Money 

Scheme' has led to the closure of many induatries; 

(b) if so, the details thereof; 

(c) if so, the number of such proposals ~ding and 
the names of the banks where these are pending in 

Maharashtra; and 

(d) the steps being taken in this regard? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD): (a) No, Sir. 

There are no such cases reported. 

(b) Does not arise. 

(c) Does not arise. However, 1863 project proposals 

under the Rural Employment Generation Programme 

(REGP), earlier known as Margin Money Scheme, are 

pending for disposal with various banks located In 

Maharashtra, as per details given enclosed statement. 

(d) Approval of the project depends on technical 

and financial appraisal by the respectiVe banks and they 

take their credit decision as per the viability of the projects. 
Sometimes, the project proposals submitted by the 
prospective entrepreneurs are not complete in all respects 

and In such cases the banks need to get the deficiencies 

rectified and therefore, there could be a delay in clearing 

the projects, Khadi and VUIage Industries Commission 

(KVIC) holds review meetings with the bankers 

periodically to take stock of the Implementation of the 

scheme by the banks and speeds clearance of the 

proposals. Also, for expeditious clearance of the REGP 

project proposals by the banks, adequate funds 
towards margin money admissible under REGP are placed 

well In advance with various implementing banks by 

KVIC and these funds are replenished periodically as per 

need. 

Bank-wise number of REGP projtK:t proposals pending in 

Maharashtra State (as on 12.3.20(8) 

St. Name of the Bank Number of proposals 

No. pending 

2 3 

1. Bank of India 159 

2. Central Bank of India 80 

3. Bank of Maharashtra 466 

4. Bank of Baroda 67 

5. State Bank of India 410 

6. State Bank of Hyderabacl 80 

7. Union Bank of India 64 

8. Punjab National Bank 23 

9. canara Bank 20 
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2 3 

10. AHahabad Bank 3 

11. Dena Bank 31 

12. United Bank of Incia 12 

13. Andhra Bank 2 

14. Vijaya Bank 7 

15. Indian Overseas Bank 3 

16. Puniab and Sindh Bank 

17. UCOBank 12 

18. Syndicate Bank 15 

19. Indian Bank 6 

20. Oriental Bank 01 Commerce 4 

21. RandS GranWI Bank 397 

22. Marathawada G..,..., Bank 1 

Total 1863 

{English] 

Contribution of indian SSI aector In 
the Global Market 

2561. SHRI KISHANBHAI V. PATEL: W. the Minister 
of MICRO. SMALL AND MEDIUM ENTERPRISES be 
pleased to state 

(a) whether the Go~crnmenl proposes to provide 

incentives to Small Scale Industries sector to enable them 

to compete in the global market; 

(b) if so, the details III this regard: 

(c) the details of contribution of Indian SSI sector 

In the global market: 

(d) whe4her the taIgeI8 for growth rate 01 email scale 

~ for the 11th Plan hu been fixed; 

(e) if 80, the deIaIIIS thenIof; and 

(f) the strategy formulated by the Government 

to achiew the targeted growth rate of small ecaJe 

incIuatrie8? 

THE MINISTER OF MICRO. SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABlR PRASAD) : (a) and (b) 
Yes, Sir. The Government IqJIernenta vartoua echemes 

and programmes to 8NIbIe micro and ...... ente!pri8e& 

(MSE. fonnerty known .. SSI) to enable them to compete 
in the global rnaJbt Met strengthen their export 

cornpeIitiYenee. Such programrne8 and achemes. inter alia 
include .. alatance for perticIpIItion In IntemationaI exhlbi-
tionsIIaiI8, r8Imburwement for obt.Udng bar-code certifica-
tion, etc. under .. Market Development Aaaistance (MeA) 

Scheme. In 1ICIdItion. oIher eupport m8II8UI'8II such as 

organising. traInk1g programmes on peck8ging for 8lq)OI'ta. 

Illill.a for tllChlOlogy upgrIIdIdIon under Credit L.lnk8cI 

CapIaI SubUiy Scheme (ClCSS), incentives for obWnIng 

1~14001, ale. ant induded to .promote export 

cornpeIitiYenee 01 the MSE sector. 

(c) Durtng the year 2005-08. Indian MSE eector 

accounIed for IPPf'OlCIrMIeIY 33% 01 the toIIIIexporta from 
the counIry. 

(d) and (e) A growth rate 01 12% has been envisaged 

for the MSE I8Ctor during the EIevenIh five Year Plan 

(2007-12). 

(f) Promotion and dMlelopment 01 micro and arnaII 
enterprIsea Ie primarily the reeponalblllty 01 the respective 

State GovernmentaIUT admWliatJations. The Government of 

Inda. however, aupplernem. their effoItIs by providing 

supportive meaau... for enhancing th8ir cornpeIitiYenee 
through apecifIc rneuures, 8UCh as, easy availability of 

credit, c:ompl1lhenaive need-beaed development 01 MSE 
c:luatera including development oIlnfraatruc:lure, II8IistIInce 
for tec:hnologic:al upgradation, training and capacity building 
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of entrepnmeurs. etc. The Government. with a view to 
further enhancing their cornpetftlveneea has also an-

nounced (I) the Package for PromoIIon of MSE, (H) 
Implementation of National Manufacturing CompeIItivenees 
Programme. beaides opendio"alielng the Micro, Small and 
MedIum Enterprieas Development (MSMED) Act, 2008. 
from 2 October 2008. 

[TransliltionJ 

2562. PROF. VUAY KUMAR MAlHOTRA : 

SHRI SANTOSH GANGWAR : 

SHRI THAWARCHAND GEHLOT : 

WID the MInister of HUMAN RESOURCE DEVELOP· 
MENT be pleased to state : 

(a) whether controversial remarks on Lord Rama, 

Lakahmana. Site and Hanuman have been Included in the 
concurrent syllabus of BA (History) Hans. of DeI1i 
University; 

(b) If 80. the details thereof; 

(c) the reasona for IncIueIon of the ~; Mel 

(d) the steps being taken by the Government to 
delete the uId rernIIItas from the course? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) to (d) AccordIng to the Information 
furnlehed by the Univerlity of DelhI. some 0Ig8rIIzaIJ0n8 
have objected to the Inclusion of an ~ tilled 'Th ... 
Hundred Ramey ... : Five Examples and Th ... Thoughts 
on Translation· by late Shri A.K. Ramajunan In .. 
suggested readings for the concurrent course on 'Culture 

In India: AncIent' In the B.A. (Honours) programme of the 

UnIv8r8lty alleging that It contained derogatory referencee 
to the Hindu gOds and goddUIIi. In view of ihe 
reservatlonl ........ the UnIvenIIIy ha ciotwIItueed a 

Committee of eminent IChoIaI8, COMIIIIng of Prof. B.D. 
ChaltopaI:IIyay Prof. R.N. Mllhm, Prof. MO.S. Narayanan, 
Prof. KapiIa Vatayayan and Prof. M.I<. Dhawalikar. to 
review the matter and give their vtewaf opinion on It. 

2583. SHRI JIVABHAI A. PATEL : 
SHRI V.I<. THUMMAR : 

WUI the Minister of HUMAN RESOURCE DEVELop· 
MENT be pleased to state : 

(a, whether eeveral academic in8IIIuIIonI 818 

funcIIonIng In the country without recognition of the 
GoYermIeIIt; 

(b) If so, the reasons therefor; 

(c) the reaction of the Government in thi8 regard; 

and 

(d) the steps taken to close clown such Institutions 
In the country and create IIW8I8I'IeII8 among the 8Iudenta 
about such 1n8tituIions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) Yea. Sir. Some in8tIIutIona 
are functioning without obtaining the ~Ired approvals 
frQrn the concerned Government AgencIe8I Institutions. 

The Central Board of Secondary Education (CSSE) is 
an examining body which grants afIIIIation to schools. 

In the field of higher ~. univer8itIea and some 
oIIW' InIIIItuIIon8 of NatIonal ~ can be established 

only by law of PartIamenI or that of State legIeIaturea. In 
addition, InstituIIons can be declared Deemed-to-be 

Un1ven11tie8 by the Central Government on the recommen-
dationa of the Univel8ity Gmnts CommIssion (UGC) under 
the UnIveI8ity GIants Commission Act, 1956. All India 
Council of Technical Education (AICTE) accords recogni-
tion to InstItutioIw imparting management and technical 

educatIoi'I. 
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(d) UGC has put the list of fake universities on their 

web-site www.ugc.aic.in. UGC has also sent convnunication 

to State Govenvnents for taking necessary action in the 
matter. AlCTE has also put the list of unapproved 

institutions on their wet-site www.aicte.ernet.in. 

foreign Aid for Serve Shlksha Abhtyan 

2564. SHRI THAWARCHAND GEHLOT : Win the 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to &tate : 

(a) the names of countries with which the 

Government 8ignecI aglaements for financial aasi8tance for 

Sarva Shiksha AbhIyan and District Primary EducatIon 

Progranvne during each of the last three years and currant 

year aIongwiIh the amount of funds for which agreements 

were signed, country-wise; 

(b) the amOunt of foreign assistance available with 

the Government for the said schemes till date; and 

(e) the names of the State in the country where 

District Primary Education Programme Is being lmple-

mented at present and needs to be implemented aIongwIth 
the time by when the said programme Is likely to be S1arted 

in the said Stales? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. 

FATMI): (a) to (e) The Government of India has signed 
funding agreements with the Wortd Bank, Department for 

International Devetopment (DFIO) of United Kingdom (UK) 

and the European Commis8ion during the last 3 Years i.e. 

2004.()5 to 2006-07 for implementation. of Sarva Shikaha 
Abhiyan (SSA) programme for a total amountot As. 
4710.00 CI'ORIe. During 2007-08 an agreement with the 

DFID of UK has been signed for financing SSA programme 
to the tune of 150 miUIon pounds from 2007-(18 to 2010. 

presently, DIstrict Primary Education Programme is 

under impIementatlon in Rajasthan and Orissa. This 

Programme is coming to end on 31.03.2008 in Rajasthan 

and 30.11.2008 in Orissa. The projects were for As. 341.50 

erore and Rs. 300.83 Crore e0Y8ring a period from 

27.07.2001 to 31.03.2008 and from 18.09.2001 to 
30.11.2008, respectively. 

AD States and Union Territories are presently covered 
under the SSA progranvne. 

Ban on Import of Indian Produce 
by RuaaIa 

2565. SHRI GANESH SINGH : 

SHRI PRABOOH PANDA: 

Will the MinIster of COMMERCE AND INDUSTRY be 
pleased to state ~ 

(a) whether the Ruaelan auIhorIty have put a ban 

on imports of pIantII agricuItInJ products like tea, coffee, 

rice, tobacco etc. from India; 

(b) if so, the reasons therefor; 

(e) whether the Russian auIhority have detected 
Kharpa. beetle pest in the Indian conaignment of sesame 
seeds Which has landed in Russia; 

(d) if so, whether the Union Govemment has 

COlltl" lied the report; and 

(e) the steps taken by the Gov.emment to lift the 

ban? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) Rt.aia had Impoaed 

~ restrictions on import of plant products from India 

w.e.f. 28.1.2008. Subsequently, due to the intervention of 
Goverm1ent of India, the RueaIan aide has aJIowed impor18 

of Indian T... Coffee, Spkles, tobacco and ceNJn 
categories 01 vegetables [Including onions and rnuehroomII) 

falling under specified HS codes 01 the RU88Ian FedefatIon 
and entering RUMia through the state border points, 
subject to these producta corresponding to the phytosanitary 
requirementa 01 the Ruaaian Federation, in packages 

~ without UN of natural plant fibrM; 
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(b) to (d) N per the Russian authorities, their experts 

had Intercepted 'Khapra' beetle pest in a consignment of 

sesame seeds at the State Border point of the Russian 

Federation (Novorosslysk). The investigation report in 

respect of the reported consignment has been fumished 

to the Fedttral Service for Veterinary and Phytosanitary 

Surveillance (FSVPS) of the Russian Federation. it has 

t?een informed that the phytosanitary treatment protocols 

had been adopted and the fumigation was carried out by 

an accredited agency in India as per norms and the 

requirements of FSVPS, and the consignment was 

therefore free from pests. 

(e) The matter has been taken up with the Russian 

side through the Embassy of India, Moscow and has also 

been raised at higher levels in the bilateral meetings held 

during the visit of the Russian dignitaries to India on 12-

13 February 2008 for early removal of temporary 

restrictions imposed on all plant products. 

K1dMPPIng of Students from 

Arunechlll Pl'IldHh 

2566 SHRI KIREN RIJIJU : 

DR. LAXMINARAYAN PANDEY : 

SHRI CHANDRA MANI TRIPATHI I 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) whether the tenorist outfit NSCN (K) has 

kidnapped about 39 students from the Tirap district of 

Arunachal Pradesh and taken them to the tenorist training 

camps In Myanmar; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE .MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 

(c) As per reports. 52 youlh8 of Tirap district 'tI8r8 abducted 

by National SociaHst council of Nagaland (Khapfang) on 
there different occasions during the month of January, 

2008. Inputs indicate that out of these, 30 youths have 

since been released and two others escaped from the 

custody. The remaining 20 youths are stili reported to be 
in their custody and have been kept in their camps in 

Myanmar. 

State Police and Security Forces have been advised 

to take all possible measures against the outfit. Additional 

Forces have also been deployed. 

The assistance ·of Govemment of Myanmar has been 

sought for locating the kidnapped youths. 

AbhIJIt Sen Committee on WPI 

2567. SHRI SURAJ SINGH : 

SHRI RAWI LAL SUMAN : 

Will the MInister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Govemment has constiMed a 

committee under the chairmanship of Shri Abhijit Sen to 

study and make recommendations for computation of 

Wholesale Price Index (WPI); 

(b) if so, the details thereof indicating the date of 

the constitution of the said committee, its terms of reference 

and time frame for submitting Its report; 

(c) whether the said committee has submitted its 

report to the Government; 

(d) if so, the details of the recommendations made 

by the said committee; and 

(e) the time by when these recommendations are 

likely to be implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) Yes, Sir. 
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(b) The Committee was set up on the 26th 
December, 2003. The Wortdng Group is entrusted, inter 
alia. with the responsibility of updating the base to a more 
recent period, enhancing the coverage of the product 
basket and deriving Weighting Diagram. which will reflect 
the structural changes thet have taken place in the 
economy. The cunant tenure of the Working Group is tin 
Man:h 31. 2008. 

(c) No, Sir, the committee has not yet submitted its 
report. 

(d) and (e) Does not arise. 

(English] 

SettIng Up of Science hrks 

2568. SHRI ANANTA NAVAl< : WID the Minister of 
SCIENCE AND TECHNOlOGV be pleased to state : 

(a) whether the Government has provided central 
888iItance for seaing up of 8Cia1ce parks during each of 
the last three years in the country and in the CUI1'8I'It year 
til date including Orissa; 

(b) if 80, the details thereof. paIt(-wise and State-
wise; and 

(c) whether new science parks are also propoHd 
to be set up in the country during 2008-09 including 
0rIsea? 

THE MINISTER OF SCIENCE AND TECHNOLOGV 
AND MINISTER OF EARTH SCIENCES (SHAI KAPIL 
SISAL) : (a) No, Sir. However. the Department of ScIence 
and Technology has promoted Science and Technology 
Entrepreneura Parb (STEPs) established in academic 

instiIutiona for nurturing entrepreneurship amongat S and 

T persons. 

(b) and (c) Do not arise. 

[Translation1 

Intrualon of Nepali MaoIsts Into india 

2569. SHRI MOHAN SINGH : Win the Mlni8ter of 
HOME AFFAIRS be pleased to state : 

(e) whether mont than 500 NepalI MaoIsta sneaked 
into the Indian Territory in December. 2007. de8pIte 
deployment of para military forces in the Champavat a .. a 
of Uttarakhand bordering Nepal and also shouted anti-
Indian slogans; 

(b) if so, whether the maoists equipped wiItt arms 

and weapons are intruding in large scale Into Ultarakhand. 

Uttar Pradesh and BIhar bordering Nepal; 

(c) if 80, the details thereof; 

(d) whether these outfits a .. also printing fake 

Indian Currency notes from across Indo-Nepal border; 

and 

(e) if so, the steps tattenlbelng taken by the 
Govemment to check such activity? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL) : 'a) No, 
Sir. The Indo-Nepal border is guarded by the 8hashaatra 
Seema BaI (SSB) and Indian Police. who appropriately 

thwart any such attempted intIUaion. 

(b) No, Sir. 

(c) Does not arise. 

(d) The .. is no specific evidence to suggest this. 

(e) Does not arise. 

{EnglIsh] 

2570.SHAI RAVAPATI SAMBASIVA AAO : Win the 
Minister of HUMAN RESOURCE OEVELOPMENT be 

pleased to state : 

(a) whether there Ie a mechanism In the MInIItry to 

study the growing new colleges and their utility in terms 

of producing quality studenta; 

(b) If 80, the details thereof; and 
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. (c) if nct, the I'8UOn8 therafor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (c) For the purpose of 
aacettaInIng the atandarda of teaching, examination and 

.... an:h of • UnlveraiIy, the University Grants Commillion 

(UGC) C8l..a InIpection of any department or depart-
rnenII. To ...... the quaJiIy of University/College8, the 

UGC hal 8IIabIIahed National Aa ••• rnent and Accredi-
tation CouncIl (NAAC) &mder Section 12 (cce) of the UGC 
Ad 1856. 

Slmilady, for IeChnIcaI institutions, the All India CouncIl 
of Technical Education (AICTE) causes Inspection of any 
dapertment or departments of technical inIIitution or 

University to ucertaln the atandards of teaching, 
examination and research. To evaluate the technical 

inIIiIutIona or programme, the AICTE hal constiluIed the 

National Board of Accreditation (NBA) under SectIon 10(u) 

of the A1CTE Ad 1987. 

(TransIaIJon] 

Implementlltlon of CAS By Cable Operat0r'8 

2571. SHRI V.K. THUMMAR : 

DR. DHIRENDRA AGARWAL : 

WI8 the Miniater of INFORMATION AND BROAD-

CASTING be pIeMed to IIate : 

(a) whether the cable operators of four Metro cItiea 
have up ...... their inability to Implement the Conditional 
Ace.. System (CAS); 

(b) If so, the reaICIftS thereof; 

(e) whether the Government has accepted 

the auggeeIions given by the cable operators in this 

regard; 

(d) If so, the details thereof; 

(e) If not, the ,...". therefor; and 

(f) the steps taken/proposed to be taken by the 

Government in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI): (a) No, Sir . 

CondIIIonaI Access System (CAS) in notified areas of metro 

cItiea of Delhi, Mumbai and Kolkata has been implemented 

aince 31.12.2006 and in Chennal since 2003. 

(b) Ooee not arise. 

(e) to (f) CAS has been implemented after considering 

the _lgg88tions of all the stakeholders. Telecom Regula-

tory Authority of India (TRAI) hal also issued interconnec-

tion regulations, quality of aeMce regulations and tariff 

orders after due consultation with an stakeholders including 

cable operators. Government has, accordingly. amended 

the Cable Television Networtcs Rules 1994 on 31.7.2006 

and apeciIied time bound activities to be carried out by 

Govemment, TRAI, Broadcasters, Multi-system operators 

and cable operators, which has ensured the smooth 

Implementation of CAS w.e.f. 31.12.2006. 

[English] 

Export of Marine Product. 

2572. SHRI K.C. SINGH "BABA" : 

SHRI RAMESH DUBE : 

WHI the Minister of COMMERCE AND INDUSTRY be 
pIeaIed to state : 

(a) the quanlily and value of exports of marine 

Items Including shartcs during each of the last three years 

and In the cunent year tin date item-wise; 

(b) the details of lorex eamed during the said 

period; 

(e) whether many countries have banned Indian 

marine products 88 these were found unhygienic; 

(d) If so, the details thereof; and 
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<e) the steps taken by the Government to monitor 
the quantity and standard of marine product for export 
alongwlth the stape taken to increase the share of Indian 

marine products in the world trade? 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAlRAM RAMESH) : (a) and (b) Item 
wise exports of marine products inctuding sharf<s in quantity 

and value term during last three years and 2007-2008 (upto 

January 20(8) and the details of foreign exchange earned 
is at the encIo&ed in the Statement. 

(c) and (d) No country has banned in1XHts of marine 

products from Inda except SaucI ArabIa which has banned 
items (other then cannedIproceaed items), on account of 

2007-08 (') 

1 2 

Fr.~ Q: 115ne 

V: 3386.88 

$: 840.07 

Q: 178381 

V: 1038.72 

$: 259.25 

Fr.Squid Q: 24735 

V: 301.42 

$: 74.21 

Fr.CutUefi&h Q: 40372 

India figuring In the WHO ~I record as a 
cholera infected country; 

(e) The Government tIM initiated .. veral mea-

8Uf88, including setting up of new state of art 

Iabondoftea and upgrading of exlating laboratories to 

meet the required International norma. Furthennont, 
eeveraI training progmnmn a,. reguIaIty held on 
implementation of HIlUId Ana/yIII and CritICal Control 
Programme (HAceP) to meet the challenging interna-
tional requirementa. The GoYemment Me aJso notified 

IimiIs for certain contaminants and prohibited the use 
of certain banned Items In fish and ftahery procllctB 
procuud In the country, at par wfth EU and US 
reguIatIone. 

(Q: Quantity in Ton, V: Value In AI. Crcn, $: USO MIllIon) 

2008-07 2005-08 2OCM-05 

3 4 5 

137397 145180 138085 

4506.08 4271.51 4220.67 

997.64 970.43 938.41 

270751 182344 159888 

1452.88 998.70 758.27 

321.95 225.84 108.7 

65701 52352 48124 

797.37 575.52 .. n.B 

175.75 130.48 106.83 

47252 48851 44239 
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2 3 4 5 

V: 653.51 568.32 549.15 474.01 

$: 162.71 126.25 124.48 104.89 

Dried items Q: 16414 24293 14167 9692 

V: 192.85 183.16 132.56 121.01 

$: 47.98 40.75 30.03 27.09 

Live Itema Q; 1934 2478 2568 2262 

V: 52.56 64.06 61.71 50.75 

$; 13.02 14.22 13.99 11.31 

Chilled items Q: 4803 7200 5060 3988 

V: 85.65 117.30 81.56 68.14 

$: 21.38 26.63 18.40 15.16 

Q: 53455 67571 60841 55280 

V: 555.12 674".35 574.58 475.58 

$: 137.47 149.72 130.46 106.29 
I 

Total Q: 435873 612641 512164 461329 

V: 6266.69 8363.53 7245.30 6646.69 

$: 1556.09 1852.93 1644.21 1478.48 

CO) Includes Fr. Shark Q: 36 20 7 Neg 

V: 0.57 0.03 0.08 

$: 0.14 0.06 0.02 

CI) Provisional up to January. 

Flow of FDI (a) whether the plOgl'8S8lve de-licenslng of various 

sectors and procedural simplifications have • helped 
2573. SHRI ABU AYES MONDAL : WiH the Minister of the Government register phenomenal upswing in FDI 

COMMERCE AND INDUSTRY be pleased to state : inflows; and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION. MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANt KUMAR) : 

(a) Yes. Sir. The policy on Foreign Direct Investment (FOI) 

has been progressivety liberaIised since 1991 through a 
periodic review process. The present FOI policy Is 1IIeIaI. 
transparent and investor-friendly according to which FOI up 

to 100% is permitted on the automatic route in most 
sectors/activities. 

(b) FOI inflows into India has risen from US$ 2.6 
biHion in 2003-04 to US$ 15.7 biIIon in 2006-07. During 

the cunent financial year. the FOI inflows during April-
December 2007 was US$ 12.7 biUIon. 

{TnmsIation} 

2574. SHRI HANSRAJ G. AHIR : WID the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the rate of illiteracy is V8IY high among 
the trIbaIs in the country; 

(b) if so. the number of illiterate tribaIs In the country 

presently. State-wise; 

(c) whether the Government propoaes to Introduce 

a literacy scheme for the tribaIs In view of widespread 
illiteracy among them; 

(d) if so, the details thereof; 

(e) whether certain States have sent proposals for 

financial aeeistance to the Union Government for IiSeracy 
Programmes among the tribal people; 

(f) if so. the details thereof; and 

(9) the details of the .. takenIpropoeed to be 
taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

F"TMI) : (a) and (b) According to census 2001, literacy 

rate of Scheduled Tribes is 47.10%. However, literacy rate 
of Scheduled Tribes Incraued by 17.50% during 1991-

2001 egaInat the over all increase of 12.63% In the literacy 

rate of the country. " s1atement showing State-wise number 

of illiterate Scheduled Tribes as per census 2001 Is 

encIoeed. 

(c) and (d) No, Sir. Uteracy programmes of National 

lJteracy MIaaion are ImpIemenIed for imparting IIterecy 
to ..illiterates in 15-35 age grOup with special 

emphllllil on disadvantaged uctions of society including 

TrbIIa. lJteracy programmes in tribaJ dIatricta are 
funded In the ratio of 4:1 between Central Government and 

Stale Government as against 2:1 ratio In case of other 
dIatrIcts. 

Under Sarva Shiksha Abhlyan, 74 districIs with high 

tribal concentration have been identified for special focus 
and As. 1500 ClOre have been provided. 52 dietricts 
IdenIIIIed by the MiMby of TrblI AffaII8 are reoetvtng 
focused attention for gilts education. infraIItructure and 
convergence with MinIstry 01 TrblI Affairs. Under National 

Programme of Education for GIrls at Elementary Level 
(NPEGEL). special focus Ie given for education of gilts from 

Scheduled Tribe communities. Under Kastwba Gandhi 

aa.e VIdyaIaya (KGBV) Schools, out of 2180 Gilts 

residential schools at upper primary ~. 457 have been 
sanctioned in ST blocks diracIIy benefitilig tribaJ gilts to 
continue their basic education. 

Ministry of Tribal Affairs Ie implementing the Schemes 
01 ConatructIon 01 Boys·/Girta· HoateIs for ST •• EItabIIah-

rnent of ~I'MI Schools in TfI)aI Sub-PIan ......... 
Educational ~x In low literacy pockets for deve1op-
ment of women Hteracy among Scheduled Tribe gilts. 73 

Eklavya model residential achooIa from CIaaa VI to CIua 
XII are also being funded In StateaIUT •. 

(e) to (g) Propoeala received from the Statee for their 

dIatricI8 are baed on total number of Hliteratee In 15-35 



181 Written Answers PHALGUNA 28, 1929 (SAKA) to QueIJtions 182 

age group, which Includes tribaI8 also. Based on this, 80 
2 3 

far 597 districts of the country have been covered under 

Total literacy Campaign. 485 districts under Post Uteracy 17. Manlpur 217.603 
Programme and 328 districts under Continuing Education 
Programme. 18. MePtaya ·609.171 

SIll,.",.", 19. MIzoram 74,675 

State-wise number of Illiterate Sch8dulBd Tribes 20. Nagalancl 515,743 

(7+Age Group) as per Census 2001 
21. 0ri8aa 4,203,733 

S. India/State I1literates-2001 22. Punjab 
No. (Persons) 

23. Rajasthan 3,073,429 
2 3 

24. Sikkim 31,405 
1. Andhra Pradesh 2,619,983 

25. Tamil Nadu 325,122 
2. Arunachal Pradesh 285,786 

26. Tripura 361,522 
3. Assam 1,033,026 

27. Uttar Pradesh 54,530 
4. BIhar 433,272 

28. Uttarakhand 78,472 
5. Chhattisgarh 2,599,576 

29. West Bengal 2,On,219 
6. Delhi' 

30. Andaman and Nicobar Islands 8,514 

7. Goa ~10 

31. ChancIigarh 

8. Gujarat 3,222,009 
32. Cadra and Nagar HaveIi 63,707 

9. Haryana 
33. Daman and Diu 4,389 

10. Himachal Pradesh 72,796 
34. Lakahadweep 6,712 

11. Jharkhand 3.412.302 
35. PondIcheny 

12. Jammu and Kashmir 564,160 

INDIA 36,379,192 
13. Karnataka 1,512,548 

14. Kerala 112,042 
[Eng/Ish] 

EdUC8tlon eeas 
15. Madhya Pradesh 5.654.112 

2575. SHRI RAM KRIPAl YADAV : 
16. Maharashtra 3,151.424 

SHRI AlOK KUMAR MEHTA : 
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DR. ARUN KUMAR SARMA : 

wm the Minister of HUMAN RESOURCE DEVELOP· 

MENT be pleased to state : 

(a) the details of Education Cess cotlected 

during each of the last three years and in the cUfTetlt 

year; 

(b) the amount disbursed to each StatelUnion 

Tenftory. out of the amount collected during the said 
period; 

(c) the amount utilized by each StatelUnion 

Territory during the said period; 

(d) the details of the balance amount remaining with 

the Union Government, indicating the scheme on which the 

said amount is likely to be utilized; and 

(e) the criteria adopted for disbursement of this 

amount to State GovemmentlUnion Territory? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) As per information furnished by Department 
of Revenue, Ministry of Fanance, the amount collected on 
account of Education Cess 0 2% on major Central Taxes 

is as follows: 

Year 

2006-07 

2007-08 (ApriH)ecember, 

2007) 

2007-08 (April, 2007· 
January. 2(08) 

Amount (As. in Crores) 

4176.51 

7134.32 

9196.26 

3725.06 (amount COllected 
on account of Education 

Cess on Direct Taxes) 

3646.00 (amount collected 

on account 01 Education 

Cess on Indirect Taxes) 

(b) to (e) Education Cess Is not a part .0' the net 
proceeds of the dIvIeiIIe pool of sharable taxes baaed on 

conatituIIonaI proyIsIona and as per the recommendations 
of the Twelfth FINInCe Comniasion. The poceeda of ' 
Education Cess Cl'8dlted Into a non-Iapeable fund called 

Prarambhik ShIkaha Kosh (PSK) are utiHzed exclusively for 

Salva ShIksha AbhIyan (SSA) and Mid-Day Mea/ (MOM) 
Scheme ExpendIture on SSA and MDM Scheme Is Incurred 

from PSK after the funds provided by way of Gross 
Budgetary Support (GBS) are fully utilized. No specific 

allocation Is made separately to StatesIUTa against the 

amount collected through Education Cess. Aaai8tance 
under PSK is released to StateslUTa as per the achematIc 
pattern and budgetary aAocation for SSA and MDM 
Scheme. 

field Trials of GeneUceity IIodHIecI Seeds 

2576. SHRI B. MAHT AS : wm the MInIster of SCIENCE 

AND TECHNOlOGY be pleased to state : 

(a) Whether extensive GeneticaJIy ModifIed (GM) 

field Trials ... going on In rice and grooodnut in the 

COWItry: 

(b) H 80, \he details thereof aIongwIth the States 
where such field triaIa are being done; 

(c) wheller the field trials are- fraught .. with risk 

leading to GM contamination of the neighboring conven-

tional crops; and 

(d) If 80, the preventive measures takenIpropoaed 
to be taken by the Government in this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) No Sir. The field trials on rice and groundnut 

are not extensive as they are only small trials at multi· 

IocatIon& to ...... the yield parameters. effect on non 
target peats, pollen flow studies and effect on rhizoaphere. 

These testa are 'or aaseeaing the environmental Ia'ety as 
well as benefit anaIy8i8 of the GM rice andgroundnut in 

compartaon to the convet'III9n8I rice and groundnut. 
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(b) Field trials on transgenic rice are being 

conducted in an experimental area not exceeding one acre 

per location at Tamil Nadu (Tanjore and Coimbatore); 

Maharashtra (Ralgad and Bhandara); West Bengal (24 
South Parganas and Midnapur); Bihar (Gaya); Jhar1chand 

(Ranchl); Kamataka (Davangere and Mandya); and Gujarat 

(Anand). No -field trial on transgenic groundnut is being 

conducted. 

(c) and (d) No Sir. There are standard methods of 

avoiding contamination specified by the regulatory system 

like installing physlcallbiological balTiers around the GM 

crop under trial, keeping 8 specified isolation distance from 
the neighboring field and not planting such trial where 

related same crop of rice or groundnut is cultivated. The 

standard operating procedures and protocols have been 

specified by the regulatory s~em. 

Poor Quality of Doordarshan Transmission 

2Sn. SHRIMATI PRIYA DUTT : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state : 

(a) whether the quality of transmission of 

Doordarshan is poor as compared to the transmission of 

private TV channels, transmitting in digital fO""'t; 

(b) If so, whether the Govemment proposes to 

replace the existing analogue TV transmitter into 

digital transmitters so that multiple channels can be 

transmitted; 

(c) If so, the details thereof, State and Union 

Territory-wise; 

(d) If not, there reasons therefor; and 

(e) the steps taken/proposed to be taken by the 

Government to provide better quality of transmission on 

DoordanIhan? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

THE MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) to (e) Technical 

quality of Doordarshan transmiseion both in sataDite and 
tenestrlal mode is satisfactory. Private TV chaMeIs have 

transmission only in sateOite mode and the quality of 

Doordarshan satellite channels, which are in digital fonnat, 

is comparable to private TV channels. 

Schemes for establishment of digital transmitters are 

included in the draft 11 th Plan of Doordarshan, which has 

not yet been approved. 

Construction of Roads BIong 

Indo-Nepal BonIer 

2578. SHRI RAGHUNATH JHA : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether the Govemment has decided to 

construct 850 kilometers long road along Indo-Nepal border 

to check illegal infiltration; 

(b) If so, the details thereof; 

(c) whether there is also an urgent need to construct 

a road along Indo-Nepal border In Raxual etc. In Bihar to 

check Illegal infiltration of Maoists etc.; and 

(d) if so, measures being taken to keep a constant 

vigil at Indo-Nepal border In Bihar? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) to 
(c) A proposal for the construction of approximately 1271 

Kms. length of various roads along Indo Nepal border 

covering States viz. Uttarakhand, Uttar Pradesh, Bihar is 
under consideration in order to facilitate better communi-

cation, patrolling and to check anti~al activities. The 

proposal Includes new roads connecting Raxaul etc. along 

the Indo-Nepal border. 

(d) Sashastra 5eema Bat (SSB) has been given the 

task to ensure the border security on the Indo-Nepal border 

as the Border Guarding Force. The State Governments 

concerned have also been sensitized in this regard. SSB 
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is wor1dng in cIoae coordination with the State Govamments 
and the respective DIstrict Admlllisbation. The Government 
of India is also keeping a cIoee watch on the overall 
situation. 

IntraducIIon of HIgh Order Thinking 
SldDa by casE 

2579.SHRIMATI JYOTIRMOYEE SIKDAR : 

SHRI RAKESH SINGH : 

Will the Minister of HUMAN RESOURCE DEVELOP· 

MENT be pleased to state : 

(a> whether casE has Introduced High Order 

Thinking SkiIs (HOTS) for studanIa appearing in Board 

exams this year, 

(b) if so, the details thenIc!f; 

(e) whether the Ministry of Human Resource 

Development is aware that HOTS is causing anxiety among 
the students; and 

(d) the remeciaI steps taken to .... the ten8ion of 

the studenIs? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HtJMAN RESOURCE DEVaOPMENT (SHRI M.A.A. 

FATMI): (a) and (b) Based on the recommendationa 

contained in National CunicuIum Framework (NCf) - 2005 

on examklalion reforms by way of a shift from content· 
baaed teating to problem solving and compeIaIlC)' based 
testing. Central Board of Secondary Education (CBSE) 

made the following change& in the dea91 of queetion 
papers this year:-

(i) A larger number of questions with very short 

answers. 

(il) About 20% questionS on assessment of higher 
order thinking skills. 

(iii) Question papers to make good correlation 
between speed and accuracy. 

(Iv) Shift from content baaed testing to problem 
solving end compeI8nCy baaed testing. 

(e) and (d) CBSE had Informed the 8ChooIs about the 
change in the atTucture of the question paper in the 
beginning of the academic 88I8ion. Sample question 
papers with marking ICheme based on the revteed 
design and guidelines were also made available to the 
8ChooIs. 

in addition, 16 rnnutee additionaJ time was given to 
the students during the examInaIion to reed queetion 

papers thoroughly. Cow1NIing faciIitIee through heIpIine 
programme have &lao been provtded. 

[TraMIdon] 

2580. SHAI RAKESH SINGH : WIn the MInister 
of HUMAN RESOURCE DEVaOPMENT be pleased to 
state: 

(a) whether there is any propoeaI for condtuting 
Incian Ecb:ation Service; and 

(b) If 80, the debIIs thereoI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) There is no propouI at preeent 

in view of the lack of c:onsenaue among States. 

(b) Does not ariee. 

{Eng/IMI] 

incite ... Hub of Global c.r 
Manufacturtng 

2581. SHRI BALASHOWRY VALLABHANENI : Will the 
Minister of COMMERCE AND INDUSTRY be ~ to 
state : 
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a nut40r designing and engineering hub for gIobaJ car 

manufacturing; and 

(b) If 10, the steps proposed to be taken by the 

Government to ensure a conducive atmosphere for the 

same? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) and (b) Yes, Sir. The VISion of Automotive Mission Plan 

2006-16 launched by the Prime Minister envisages India 

to emerge as the destination of choice in the world for 

design and manufacture of automobiles and auto 

components with output reaching a level of US$145 billion, 

accounting for more than 10% of the GOP and providing 
additional employment to 25 million people by 2016. 

The National Automotive T eating RandO Infrastructure 

Project (NATRIP) Is the single largest initiative taken 

by the Govemment to set up wortd-class automotive 

testing and homologation facilities in India with a total 

investment of Rs. 1718 crore to give Indian automotive 
sector an edge over the emerging automotive destinations 

of the world. 

[TtanSlation] 

GortdIa HIli Council Bill 

2582. OR. CHINT A MOHAN : 

SHRI RAJIV RANJAN SINGH "LALAN° : 
SHRI M.K. SUBBA : 

Will the MinIster of HOME AFFAIRS be pleased to 

state: 

(a) whether the Government has rec:eiwd • F8qU8st 

from Darjeellng Region regarding °Gorkha HiR Council 

Bill": 

(b) If so, the details thereof; and 

(c) the response of the Govemrnent and the action 

taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HOOLYA GAVIT): (a) 

to (c) An 'In Principle' Memorandum of Settlement (MOS) 

was signed on 06.12.2005 between the Govemrnent of 

Weat Bengal and Shri Subash Ghisingh, the then caretaker ., 
Administrator, Darjeeling Gorkha HiD Council for creating 

an autonomous self goveming Council under the Sixth 

Schedule to the ConstItution for the hill areas of Darjeeling 

District in the State of West Bengal following due 

consultative, legislative and constitutional processes by the 

State and Central Govemments. In pull!luance of the MOS, 

two Bills, namely, the Constitution (One Hundred and 

Seventh Amendment) Bin, 2007 and the Sixth Schedule 

to the Constitution (Amendment) Bin, 2007 were introduced 

by the Government in the Lok Sabha on 30.11.2007 for 

creation of a new Council, viz., Gorkha HUI Council, 
0arjeeIIng under the Sixth Schedule. The Bills were 

referred to the Department-related Parttarnentary Standing 
Committee on Horne Affairs for examination. The 

Committee has presented its report on 28.02.2008. The 

matter is pending. 

{English] 

InfIItndIon In Jammu and Kuhmlr 

2583. SHRI AOHIR CHOWDHURY : WUI the Minister 

of HOME AFFAIRS be pleased to state : 

(a) whether the rate of infiltration has come down 
in Jammu and Kashmir (Jammu and Kashmir) during the 

last five years; 

(b) if so, the details thereof; 

(c) the number of infiltrators arrested during the 
current year; and 

(d) the steps taken by the Govemment to check 

infIItratora in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : <a) 
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and (b) As per the avaiIebiereport, the details of estimated 
infiltration that took place in the State of Jammu and 
Kashmir from across the border. during the last five years 

are given beIow:-

Year ~ 2004 2005 2006 2007 

No. of estimated 1373 537 597 573 535 

infiltration 

(e) No infiltrator has been apprehended while 

infiltrating to the State during current year till January. 

(d) The Government in tandem with the State 
GoV8fMW1t, have adopted a muIti-pronged approach, to 

contain cross-border infiltration in Jammu and Kashmir, 

which includes, inter-alia, strengthening of border man-

agement and multi-tiered and muIti-moc:IaI deployment 

along Intemational SorderIl.ine of Control and near the 
ever eballging infiltration routes, construction of border 
fencing, improved technology, weapons and equipment for 
security. forces, improved intelligence and operationaJ 
coordination and synergizing intelligence flow to check 
infiltration and pro-active action against the tenoriats within 

the State. The counter illfilhalion efforts are reviewed 

periodicaNy at various levels in the State Government 

(including the two Unified Headquarters headed by tt1fI 
Chief Minister of Jammu and Kashmir) and in the Central 
Government. 

2584. SHRI JYOTIRAOfTY A M. SCI NOlA : 

SHRI K.J.S.P. REDDY : 

Wil1tie Minister of SCIENCE AND TECHNOLOGY be 
pleased to state : 

(a) whether 1he N"mety-fifth Indian Science Congress 
was held in January, 2008; 

(b) If eo, the details of i8sues cIacu ... d and the 
outcome thereof; 

(e) whether the GcMtmment hu allocated any fundi 
for the implementation of plans and programmes diecJ ... d 
In the said conference; and 

(d) If 80, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) and (b) Yes, Sir. During the 8888Ion, various 
issues were discussed which include (1) BIotechnology for 
well-being of all (2) Space Technology for knowledge (3) 

Biodiversity (4) Transportation (5) Genomics and Society 
(6) Nanotechnology (7) Evergreen Revolution (8) CopIng 
with water scarcity (9) Renewable Energy (10) Science 
Education Content, Pr ..... tatiOn and Purpose (11) 

Technology challenges for DomestIc Water Security in 

Rural India (12) BioInfonnatics (13) Suatainability Science 

(14) Oceanography and Ocean Tech~ (15) Current 

status of VIral DIseases and Control, Novel Management 
Strategies (18) Publc:lPrivlHllndustry interaction (17) 

Defence ScIence and Technologies (18) Bio-modeIB in 
MecIcaI R .... rd1 (19) Stem Cella and Gene therapy (20)E-

IeIImIng,E-Govemance and Tete Uallcl .. e (21) Science 
Promolton: InIemaIion8f CoIIebondIon (22) 1ncIa's Energy 

Security (23) Science for School children. Suggestions 

emerged on Food and Nutrition Security, Gender Justice 

and Gender equality, water 18CUrity, BIotechnology, 
Climate change and Sea Level riM, Energy, Mus 
tr.nsportation, etc. 

(e) No, Sir. 

(d) Question does not &rile. 

HoueIng ScMme tor .... W ..... 

2585. DR. K. DHANARAJU : WHI the MInIster of 

COMMERCE AND INDUSTRY be pIeMed to state : 

(8) whether any houoIng 8Cheme Is being run tot sail 
workers In the country; 

(b) It eo, the details thereof; 

(c) the amcu1I granted to each worbr under this 

ICheme during eIICh of the last three years; 
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(d) whether there is any proposal to increase the 

amount to Rs. 75,000 per worker; and 

(e) H 50, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 

(a) to (c) Yes, Sir. Govemment of India had sanctioned 

a Central Sector Plan Scheme in the 10th Five Year Plan 

"Namak Mazeloor Awas Yojana" to provide. financial 

assistance for the construction of dwelling units for the salt 
workers. All bonafide salt workers who are not owning a 

house or who have not availed financial assistance from 
any other scheme for construction of dwelling units are 

eligible for assistance under this scheme. The cost of each 

dwelling unit is Rs. 50,0001- which includes Rs. 10,0001 
- as cost of infrastructure facilities. 90% financial assistance 

is extended by the Govemment of India and balance 10% 

is met by the beneficiarieslState GovemmentslStakehold-

erslNGOs, etc. 

The outlay for this scheme during the 10th Five Year 

Plan was As. 24.75 crore, out of which Govemment of 

India's contribution is Rs. 22.50 crore. 

The amount is released in favour of the State 
I 

Govemment concemed who execute work either through 

N.G.O. or salt workers. 

(d) and (e) The on-going scheme 18 under evaluation. 
Decision regarding continuation of the scheme, its nature, 

scope and amount of assistance will be taken after receipt 

of evaluation report. 

Radio Channels 

2586. SHRI NAVEEN JINDAL: Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the number of Radio Channels haS 

Increaaecl considerably; 

(b) H 50, the details thereof during each of the last 

three years State and Union Territory-wise; 

(c) whether the number of Radio listeners has also 

increased proportionately; 

(d) H not, the reasons the~or; 

(e) whether the Radio Channels are being used to 

popularize local govemance as recommended by the 

Administrative Refonns Commission; and 

(f) H so, the details of Broadcasts and duration 

devoted for this purpose? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) and (b): Yes, Sir. 

On 31st March, 2004, there were 214 All India Radio (AIR) 

Stations and 336 transmitters. As on date, there are 231 

AIR Stations and 372 transmitters. The details of AIR 

Stations are enclosed as Statement-I. 

Also, Govemment had introduced a Policy of 

expansion of FM Radio through PrIvate Agencies in 1999. 

21 Channels were operationalised under the Scheme. 

Subsequently, a new Policy of expansion of FM Radio 

through Private Agencies was notified in 2005 and 

permission for operationalization of 245 Channels was 

granted under this Scheme. As on date, 205 FM Channels 

• are operational. Details of Private FM Channels are 

enclosed as Statement-II. 

(c) and (d) According to the All India Radio Survey 

conducted during 2003-04, 2004-05 and 2006-07, AIR 

listenership was 310 million, 340 million and 357 million 

respectively. This clearly indicates Increasing trend of 

listenershipllisteners of AIR. No specific study has been 

undertaken by the Govemment with regard to lIstene~hip 

of FM Radio Channels. 

(e) and (f) Yes, Sir. AIR Channels are being used to 

publicize the success stories regarding Local Governance 

recommended by Lal Bahadur Shastri National Academy 

of Administration, Musaorie. About 30 AIR Stations are 
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broadcasting programmes based on the success stories as 

recommended and each Station is devoting 20 to 35 

minutes for each programme. On an average, 10 to 20 

programmes are being broadcast f!lV8ry month covering this 

issue. 

new Policy on Community Radio with a view to allow 

greater participation by the Civil Soc~ on the issues 
relating to development and social change. The Com-

munity Radios can wortt as powerful means for rural 

employment and may be effectively used for dissemination 

of information regarding various Scheme and Policy of 

the Government. 

S. 
No. 

In December, 2006, Government has formulated a 

Statement-' 

New Transmitters commissioned during last three )'8Brs 

Place Project 

2 3 

TRANSIIITTEAS COMMISSIONED DURING 2004-05 

Kupwara (Jammu and Kashmir) 20 KW MW Tr. (Rely) and S Qtr. 

TRANSMmEAS COMMISSIONED DURING 2005-06 

1 Saraipalli (Chhattisgarh) 1 KW FM Tr. studio and Slqtrs (LRS). 

2 MandIa (Madhya Pradesh) 1 KW FM Tr. studio and Slqtrs (LRS). 

3 Himmatnagar (Gujarat) 1 KW MW Tr. studio and Slqtra (LAS). 

4 Rajgarh (Madhya Pradesh) 3 KW FM Tr. studio and Slqtra (LRS). 

5 Portblair (Andaman and Nicobar Island) 10 KW FM Tr. and stereo stucfo 

6 AgartaIa (Tripura) 10 KW FM Tr. and stereo studio (interim setup) 

7 ImphaJ (Manipur) 10 KW FM Tr. and stereo studio (interim setup) 

8 ShimIa (Himachal Pradesh) 1 KW FM Tr. (Interim -set up) 

9 Gulbarga (Kamataka) 1 KW '1=M Tr. (Interim set up) 

10 Madurai (Tamilnadu) 1 KW FM Tr. (Interim set up) 

11 Aurangabad (Maharashtra) 1 KW FM Tr. (Interim set up) 

12 Rohtak (Haryana) KW FM Tr. (Interim set up) 

Date of 
Commissioning 

4 

25.05.2004 

18.06.2005 

21.06.2005 

21.06.2005 

23.06.2005 

22.06.2005 

15.08.2005 

June, 05 

09.07.2005 

15.08.2005 

15.08.2005 

15.08.2005 

15.08.2005 
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2 3 4 

13 Udaipur (Rajasthan) KW FM Tr. (Interim set up) 15.08.2005 

14 Gorakhpur (Uttar Pradesh) KW FM Tr. (Interim set up) 02.09.2005 

15 Yerkaud (Tamilnadu) 100 W FM Tr. (LPT Relay Centre) 20.07.2005 

16 Kurseong (West Bengal) 5 KW FM Tr. (Addl Ch.) 25.12.2005 

17 Darjeeling (West Bengal) 100 W FM Tr. (LPT Relay Centre) 27.12.2005 

18 Deogarh (Orissa) 100 W FM Tr. (LPT Relay Centre) 23.12.2005 

19 Shillong (Meghalaya) 10 KW FM Tr. and stereo studio 27.12.2005 

20 Hyderabad (Andhra Pradesh) 5 KW FM Tr. (2nd Ch.) 25.12.2005 

21 Manjeri (Karala) 3 KW FM Tr. studio and S/qtlS (LRS). 28.01.2006 

TRANSMITTERS COMMISSIONED DURING 2006-07 

Vijayawada (Andhra Pradesh) KW FM Tr. (Interim set up) 17.06.2006 

2 Kanpur (Uttar Pradesh) KW FM Tr. (Interim set up) 11.07.2006 

3 Kargil (Jammu and Kashmir) 200 KW MW Tr. 01.09.2006 

4 Drass (Jammu and Kashmir) KW MW Tr. and SlqtlS (Relay). 01.09.2006 

5 Tiesuru (Jammu and Kashmir) KW MW Tr. and Slqtrs (Relay). 01.09.2006 

TRANSMmERS COMMISSIONED DURING 2007-08 

Baripada (Orissa) 5 KW FM Tr. (Rep. of 1 KW MW Tr.) 01.09.2007 

2 Kohima (Nagaland) 1 KW FM Tr. (Interim set up) 02.10.2007 

3 ltanagar (Arunachal Pradesh) 10 KW FM Tr. and stereo studio 02.102007 

4 Aizawl (Mizoram) 6 KW FM Tr. and stereo studio 02.10.2007 

5 Dharmapuri (TN) 10 KW FM Tr. (Interim set up) 02.10.2007 

6 Nyoma (Jammu and Kashmir) Relay Centre with 1 KW MW Tr. 02.10.2007 

7 Diskit (Jammu and Kashmir) Relay Centre with 1 KW MW Tr. 02.10.2007 
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2 3 4 

8 Vanmasi (Uttar Pradesh) 1 KW FM Tr. (Interim set up) 02.10.2007 

9 Aurangabad (Bihar) 100 Watt LPT Relay Centre 23.10.2007 

10 SolO (Orissa) 1 KW MW Tr. 02.12.2007 

11 Pondicheny 5 KW FM Tr. 02.12.2007 

12 MacherIa (Andhra Pradesh) 3 KW FM Tr. 02.12.2007 

Note : 3 MIN Transmmers were decommissioned as these were replaced by FM transmitters 

Stal8ment4 2 3 4 5 6 

List of Operationalised Pvt. FM Radio 
13. Madhya Pradesh 0 12 13 

Stations ;" India 

14. Maharashtra 5 2 12 19 
S. StateJUT 2005- 2006- 2007- Total 

No. 2001 2007 2008 15. Meghalaya 0 0 

2 3 4 5 6 16. Orissa 0 0 5 5 

1. Andhra Pradesh 4 8 13 17. Pondicherry 0 0 3 3 

2. Assam 0 0 3 3 18. Punjab 0 2 10 12 

3. Bihar 0 0 2 2 19. Rajasthan 0 6 14 20 

4. Chhattlsgarh 0 0 4 4 20. Tamil Nadu 4 5 12 21 

5. Delhi 3 4 8 21. Tripura 0 0 

6. Goa 0 0 3 3 22. Uttar Pradesh 3 13 17 

7. Gujarat 11 0 12 23. West Bengal 4 2 5 11 

8. Haryana 0 3 3 6 
Total 21 • 50 134 205 

9. Jammu and Kashmir 0 2 0 2 
°Operationlised prior to 2005-06 

10. Jharkhand 0 0 6 8 
Industrial Perk. 

11. Karnataka 6 3 10 

2587.SHRI N.S.V. CHITTHAN : WiD the Minister of 
12. KeraIa 0 0 13 13 

COMMERCE AND INDUSTRY be pleased to state : 
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(a) the details of Industrial Parks set up in the 

country during each of the last three yealS, State-wise; 

(b) whether the Govemment is contemplating to set 

up more Industrial Parks in the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 

(a) State-wise approvals given· under the Industrial Park 

Scheme during each of the last three years is in the 

enclosed as Statement. 

<'I) and (c) Govemment of India does not set up 

Industrial Parks. The parks are set up by developers who 

are eligible for 100% Income Tax exemption for 10 yeatS 
as per Section 80 IA of Income Tax Act, 1961 under the 

Industrial Park Scheme. 

81. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

State-wise details of approvals given under the 
Industrial Park Scheme during each of the 

last three yealS 

State Number of apprpvals given 

2005 2006 2007 Total 

2 3 4 5 6 

AndhraPradesh 6 8 3 17 

Gujarat 3 3 

Haryana 

Kamataka 18 7 26 

Maharashtra 32 4 37 

Pondicherry 

Punjab 

2 3 4 5 6 

8. Rajasthan 14 58 6 78 

9. Tamil Nadu 6 7 

10. Uttar Pradesh 2 

11. Uttaranchal 2 3 6 

12. West Bengal 2 

Total 79 89 13 181 

[Translation) 

Quality Control Norms on Small Industries 
Products 

2588. SHRIMATI KIRAN MAHESHWARI : 

SHRI GIRDHARI LAL BHARGAVA : 

Will the Minister of MICRO, SMALL AND MEDIUM 

ENTERPRISES be pleased to state: 

(a) whether environment friendly and quality control 

rules are enforced on small scale Sector with regard to 

sale of the items manufactured by them in the international 

market; 

(b) if so, the details thereof; and 

(c) the assistance provided for the development of 

small scale industries by the Govemment? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and 

(b) Several environmental and quality standards are 

applicable to verious products for sale in the intemational 

market. They vary from product to product and country to 

country and are applicable to all products whether 

manufactured by micro and small enterprises or otherwise. 

The globally accepted Quality and Environmental Manage-

ment Standards are ISO 9000 and ISO 14000 series 

respectively. 
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(c) The Government provides various types of 

assistance to the micro and smaH enterprises (MSEs) in 

the areas of credit. technology and quality up-gradation. 

mariteling. infrastructure development. etc.. by implement-

ing several schemes and programmes. Some of the major 

schemes implemented for the promotion and development 

of MSEs are Credit Guarantee Scheme, Performance and 

Credit Rating Scheme, Credit Linked Capital Subsidy 

Scheme, ISO 9001114001 Certification Scheme, Cluster 

Development Programme, Maritet Development Assistance 
(MDA) Scheme. etc. 

Earthquake Prone Areu 

2589. SHRI TEK LAL MAHTO : Will the Minister of 
EARTH SCIENCES be pleased to state: 

(a) whether the earthquake prone areas have been 

classified into many categories in the country; 

(b) if so, the norms adopted for the classification; 

(c) the earthquake resistant measures taken by the 
Government during each of the last three years. category-

wise; and 

(d) the details of the allocation made and 

expenditure incurred by the Government in this regard 

during the said period? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) Yes Sir. 

(b) These areas have been classified based on the 

past earthquake history particutar1y in tenns of occurrences. 
frequencies and intensities over different regions of the 

country. The Bureau of Indian Standards has divided the 

country broadly into four seismic zones i.e., Zone-II, Zone-
III, Zone-IV and Zone-V on the basis of scientific 

data, in addition to historical data. Zone V is considered 
to be the most seismically active region while Zone-II is 

the least. 

(c) Detailed mapping of the specific areas with 

information on different parameters related to geology. 
geomorphology. land use. land cover. ground response 

spectra, basement confIgUrations and landslide hazard, 

peak ground acceleration etc. need to be generated for 

seismic micro-zonation, so as to evolve earthquake 

resistant development plans within the broad zones of 

seismic hazard. Earthquake Risk Evaluation Center 

(EREC) is created in the India Meteorological Department 

(IMO) for generating such scientific inputs for mitigating 

seismic hazards. Several R&D prograrMI8S in seismology 
were also launched for generating specific inputs' for 

generating urban scale seismic hazard with in the broad 

zones of seismic hazard. 

Further. S8\/8f1l1 capacity building Initiatives are 

taken by various ministries of Government of India 

for moving towards seismic safety regime. Some of them 

are: 

(i) Launch of Urban Earthquake Vulnerability 

Reduction Project (UEVRP) in 38 cities with the 

population more than 5 lakhs. 

(ii) OperatIng two programmes for Engineers and 

Architects called ·National Programme for 

Engineers in Earthquake Risk Management. 

and ·National programme for Capadty Building 

for Architecls In Earthquake Management" by 

associating with lITa. NIT and Indian Institute 

of Architects. 

(iI) Launch of National Programme on Earthquake 

Engineering Education (NPEEE) for strengthen-
ing the resource Institutions in the field of 
improved earthquake engineering research 

faclAties and laboratory equipments. 

All these initiatives are aimed at reducing the 
vulnerablHty to earthquakes through PreParation of re-
sponse plans at various levels by training of architects and 

engineers in evolving overall earthquake resistant safe 

construction practices in the country. 

(d) During past 3 years. a sum of As. 2.3 crore. 
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has been utilized by Ministry of Earth Sciences for 

generating appropriate scientific inputs for seismic hazard 

assessment. Also, for the promotion of R&D in the areas 

of earthquake science and for generating specific inputs 

for urban scale seismic hazard assessment, funds to the 

tune of Rs. 4.0 crores have been utilized. 

[Eng/ish] 

Evaluation of NCERT Books 

2590. SHRI AJOY CHAKRABORTY : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there are various factual mistakes in the 

textbooks of different classes printed and published by the 
NCERT; 

(b) if so, the details and facts thereof; 

(c) whether the Government has set up any 
evaluation committee to look into the issue and monitor 

such incidents; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor; 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FArMl): (a) National Council of Educational Research and 

Training (NCERT) is not aware of any factual mistakes in 

the textbooks that It has published. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) NCERT makes efforts to maintain high quality 

In preparation of textbooks and also to ensure that its 

textbooks are free of factual errors. However, if any printing 

or typographical or other errors are noticed, these are 

rectified from time to, time in reprint editions. 

Export of Indian Toys 

2591. SHRI HARIBHAU RATHOD : Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state : . 
(a) whether India's share in the International Toy 

Market is negligible; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to provide 

incentives/assistance to the domestic toys industry to 

increase India's export of toys in the International 

markets? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (c) India's share 

in global toys market is 0.05%. Most of .the units operating 

in this sector are micro and small enterprizes. Ministry of 

Micro, Small and Medium Enterprises is implementing 

programs for the micro and small enterprises including toys 

industry. Such programs, inter-alia, include assistance for 

participation in international exhibitionlfairs, reimbursement 

for obtaining bar code certification, organizing training 

programmes for packaging for exports, assistance for 

technology upgradation under Credit Linked capital Subsidy 

Scheme (CLCSS), incentives for obtaining ISOl9OOO-14OO1 

etc. Testing facilities have been created at Regional 

Testing Centers at New Delhi and Mumbai. Besides, 

financial assistance is also provided to toy exporters for 

participation in international fairs and Buyers - Sellers 

Meets CBSUs) etc. through Sports Goods Export Promotion 

Council (SGEPC). 

cashew Export 

2592. SHRI P .C. THOMAS : 

SHRI M. SREENIVASULU REDDY: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) India's position in cashew export In the world 



207 Written Answers MARCH 18. 2008 to Questions 208 

during the last three years and in the current year, till date, 

country-wise; 

(b) whether India is the largest producer, importer, 

processor and exporter of cashew In the woI1d; 

. (e) the names of the countries competing with India 

in cashew foreign trade; and 

(d) the steps taken by the Government to bring India 

to the top position in cashew export? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) India is the largest 
exporter of cashew kernels in the world. The global export 

of cashewkemels for the last three years are as given 

beIow:-

CountriesI 
Year 

2005 

M.T 

2006 

M.T 

2007 2008 

(Jan and Feb) 

M.T M.T. 

India 118805 117325 115265 16812 

Brazil 46494 52164 63504 N.A. 

Vl81narn 104000 103421 N.A. 

N.A. 5217 10887 N.A. 

Totai 269299 272457 2930n 

(b) and (c) Yea Sir, India is the \arge8t producer, 

importer. processor and exporter of cashew in the world. 

The main countries competing with India in cashew are 

Vtetnam and Brazil. 

(d) The Government through Cashew EPC under-

takes various export promotion programmes like partici-

pation in International food fairs, International conventions 
and Seminars, sponsoring trade delegations, market 
surveys. di88eminating trade enquiries, market information, 

publishing statistics, joum8l8, etc. organizing Buyer Seller 

Meets and implementing schemes for aSSisting exporters 

to improve quality of cashew kernels exported etc. under 

the MDA. MAl, ASIDE and FIVe year Plan Schemes of 

the G.O.!. These would help the InOl8n cashew exporters 

to improve the quality of their products on par with 

international standards and to obtain more enquiries 

for their products, thereby increasing· our exports from 

India 

Norms tor Servll Shlksha AbhIyan 

2593. SHRI N.N. KRISHNAOAS : WlH the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state; 

(8) whether any request has been l'9C8ived by the 
Union Government from State Governments for relaxing the 

noons for the implementation of Sarva Shikaha Abhiyan 

(SSA); 

(b) if so, the details thereof, State-wise; and 

(c) the response of the Government and steps taken 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI); (a) to (c) The Framework for ~tion of 
Serva Shiksha Abhiyan (SSA) has been amended In 

relation to the priorities of the Xlth Plan period especIaJIy for 

quaIty impnwement and equity, 88 well 88 due to cost 
88C8Iations. 

{Translation} 

Smuggling of explosives and Nan:oIice 

2594. SHRI RAGHURAJ SINGH SHAKY A : 

SHRIMATI JAYAPRADA : 

SHRI HEMLAL MURMU ; 

SHRI DEVIDAS PINGLE : 

SHRI AMITAVA NANDY : 

SHRI SHISHUPAL N. PATLE : 

WiN the Minister of HOME AFF.AIRS be ~ to 
state; 
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(a) whether cases of smuggling of arms, ammuni-

tions, explosives and narcotics etc. into the country from 

various countries including Bangladesh, Bhutan and 

Myanmar have come to the notice of the Govemment as 
reported in Metro Now dated 23.02.2008 and ill Dainlk 
Jagaram dated 16.02.2008. 

(b) if so, the total number of such cases registered 

alongwith the <luantum of these items seized during each 

of the last ttwee years and in the current year as on date, 

item-wise and State-wise; 

(c) whether any reports of smuggling of drugs and 

explosives by foreign nationals have come to the notice 

of the Government; 

(d) if so, the datails thereof, countrywise; and 

(e) the steps taken by the Govemment to curb such 

instances of smuggling? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) Yes 

Sir, the reports relate to smuggling of arms and seizure 

of explosives. 

(b) Details are given in enclosed statement-I 

(c) and (d) Yes Sir, a number of foreign na~onals have 

been arrested for involvement in trafficking of narcotics 

drugs. Details are given in enclosed statement-II. 

(e) The following steps are being taken by the 

Government to curb such instances of smuggling: 

(i) Effective domination of the Border by carrying 

out round the clock surveillance of the border 

patrolling and by deploying observation posts all 

along the International Border. 

(ii) Erection of fencing along the international 

border. 

(iii) Rood lighting of the border to enhance the 

observation. 

(iv) Construction of border Roads to facilitate border 

patroUlng. 

(v) Introduction of modern and hi-tech surveillance 

equipments. 

(vi) Upgradation of intelligence network and coordi-

nation with sister agencies under the umbrella 

of leading intelligence agencies meetings which 

are held at functional and directional level. 

Proper coordination is also being maintained 

with Army poIiceIIocals. 

(vii) Conduct of special operations along the 

borders. 

Ststement-l 

Number of claimed Seizures of AtmslAmmunitionlExplosives and Narcotics 

2005 

Indo-Bangladesh Border Indo-Pak Border 

State Arms Amn. Explosives Narcotics State Arms Amn. Explosives Narcotics 

2 3 4 5 6 7 8 8 9 

West Bengal 12 ,05 05 15 Gujarat 
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2 3 4 5 6 7 8 8 9 

Assam 02 07 Rajasthan 01 02 01 01 

Meghalaya 03 02 01 Punjab 03 03 03 

Tripura 07 07 12 Jammu and 27 31 07 
Kashmir 

Mizoram 

Total 24 14 05 35 31 36 08 04 

2006 

West Bengal 08 04 01 86 Gujarat 

Assam 01 01 29 Rajasthan 02 01 

Meghalaya 40 Punjab 05 03 01 

Tripura 10 01 02 119 Jammu and 11 01 01 
Kashmir ' 

Mizoram 

Total 19 06 03 274 18 05 02 

2007 

West Bengal 42 07 11 Gujarat 

Assam 04 03 Rajasthan 02 01 01 01 

Meghalaya 07 Punjab 08 02 02 

Tripura 18 12 18 Jammu and 12 11 02 01 
Kashmir 

Mizoram 

Total 64 19 39 22 14 03 04 

2008 (upto 29th February) 

West Bengal 01 36 Gujarat 

Assam 01 01 06 Rajasthan 
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2 3 4 5 6 7 8 8 9 

Meghalaya 06 Punjab 01 01 01 

Tripura 01 58 Jammu and 01 01 

Kashmir 

Mizoram 

Total 03 01 106 02 02 01 

Statement-ll 2 3 4 5 

As per the reports received in the Bureau. the details of 

foreign nationals arrested throughout India under the 
11. Cameroon 0 0 

provisions of the NDPS Act, 1985. country-wise 12. Czech Republic 0 a 
during 2005·2007 are as under 

13. Finland 0 0 
(Provisional) 

14. France 2 3 
S. Nationality Persons arrested 

No. 15. Germany 3 2 3 

2005 2006 2007 
16. Gambia 0 0 

2 3 4 5 
17. Ghana 2 a 

1. Austria I a 18. Guine Bissau 0 0 

2. Australia a 19. Israel 8 4 0 

3. Afghanistan a 2 5 20. Italy 5 2 3 

4. Bangladesh 0 a 21. Iran 0 "3 3 

5. Bahamas a 0 22. Indonesia 0 2 

6. Brazil 0 0 23. Ivory Coast 0 3 

7. Burundi a 0 24. Japan 0 4 

8. Canada 6 2 25. Kenya 2 2 

9. Congo a 26. Liberia 0 

10. China 0 6 0 27. Maxico 0 0 



215 WriUen AnswelS MARCH 18, 2008 to Questions 216 

2 3 4 5 (English] 

28. Malawi 0 0 1 
Bangledeahl Infiltration 

29. Malaysia 0 0 
2595. SHRI M. RAJA MOHAN REDDY : 

SHRI BRAJA KISHORE TRIPATHY : 

30. Myanmar 42 20 22 SHRI KIREN RWIJU : 

PROF. RASA SINGH RAWAT: 
31. Namibia 0 0 

WiU the Minister of HOME AFFAIRS be pleased to 
32. Maldives 0 0 state : 

33. Netherland 0 0 (a) whether any survey has been conducted to 

34. Nepal 13 58 43 
detect the presence of BangladeshI Nationals in the 

country, who infiltrated HIegaIIy; 

35. Nigeria 41 52 51 
(b) If 80, the details thereof; 

36. Pakistan 9 
(e) whether the intelligence department have re-

37. Phillippins 0 0 ported that Assam Is likely to become a training centre 

of Bangladeshi Terrorist Organisation (HWI) due to 
38. Palestine 0 0 2 constant infiltration from Bangladesh; 

39. Russia 2 0 (d) If 80 the details thereof alongwith the reaction 

40. Siena Leone 0 0 or the Government thereto; 

41. Singapore 2 (e) the total number of infiltrators amtStedlkil\ed by 

the security forces at the borders during each of the last 
42. South Africa 5 4 three years and in the cummt year as on date alongwith 

the quantum of Items seized from the infiltrators; and 
43. Swetzertand 0 0 

44. Srilanka 22 23 
(f) the steps taken by the Govemment to identify 

9 
those points where there is massive infiltration alongwith 

45. Tanzania 11 7 2 the steps laken to check the same? 

46. Thailand 0 3 THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No 
47. Uganda 0 Sir. 

48. United Kingdom 6 2 (b) Does not ariae. 

49. USA 2 1 (e) and (d) There are reports that some insurgent 

SO. Zambia 0 2 
groups from the NOrth Eastem Region particularly United 

l.lberation Front of Assam (ULFA) have links with Pakistan 

Total 173 232 173 
lSI and certain other fundamentalistlterrorist organizations 

such as Bangladesh based Her1cat·UI·Jehad Islam! (HUJI), 
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which In tum is reported to have Hnks with Pakistan 

based terronst groups and Pakistan lSI. Concerted and 

focused Counter Insurgency measures have been taken 

by the Police and Security Forces/Agencies against militant 

outfits including ULFA resulting in Significant successes 

including the arrest of number of important functionaries 

of the outfits. Intensive Counter Insurgency operation 

against ULFA and other armed insurgent groups continue 

to be pursued. 

The Govemment during bilateral talks with Bangladesh 

have inter-alia emphasized the need for effective action 

against fundamentaiisllterrorist organizations reported to be 
based there. 

(e) The information in respect of apprehension of 

foreign intruders and seizure of contraband, arms and 

ammunition during the last three years is as under:-

Apprehension of foreign Intruders 

Year Total apprehended 

2005 6384 

2006 5131 

2007 4206 

2008 (Till February) 602 

Selzureot contraband, arms and ammunition 

Year 

2005 

2006 

2007 

2008 (Till 

February) 

Contraband 
(in As.) 

94,59,69,972 

107,81,34,794 

119,08,22,nS 

14,00,92,735 

Arms Ammunition 
(in Nos.) (in Nos.) 

38 4n 

48 327 

65 1679 

04 2 

(f) The Govemment of India has taken several 

measures to check infiltration across the borders, which 

inter-alia includes round the clock surveillance and 

patrolling on the borders and establishment of observation 

posts; construction of border fencing and flood lighting; 

introduction of modem and hI-tech surveillance equipment; 

upgradation of intelligence set up and coordination with the 

State Govemments and concemed intelligence agencies. 

Surrogate Advertisement 

2596. SHRIMATI JAYAPRADA : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the GOvemment proposes to take action 

against tobacco and liquor companies Indulging in 

'surrogate' advertising in print, electronic and outdoor 

media; and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) Yes Sir, 

(b) This Ministry ha"$ recently issued a Notification 

dated 25.02.2008 amending the Cable Television Networks 

Rules, 1994 to the effect thet no advertisement shall be 

permitted which promotes directly or indirectly production, 

sale or consumption of cigarettes, tobacco products, wine, 

alcohol, liquor or other Intoxicants. Failure to comply will 
entail action as per the provisions of the Cable Television 

Networks (Regulation) Act, 1995 ~nd rules framed 

thereunder. 

As far as the press in India is concemed, it is free 

from Government control. The Press Council of India, a 

staMory autonomous body, have laid down Norms for 

Joumallstic Conduct under Article 13(2)(b) of the Press 

Council Act 1987 stating that - No advertisement shall 

be published, which promotes directly or indirectly 

production, sale or consumption of cigarettes, tobacco 

products, wine, alcohol, liquor or other intoxicants 
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Eveluatlon of Technical education 

2597.SHRI SANAT KUMAR MANDAL : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the AICTE has made any evaluation of 

the present level of technical education in the country; 

(b) if so, the details thereof; 

(c) whether the technical courses being offered in 

the country are at par with international standards; 

(d) if so, the details thereof; and 

(e) if not, the steps takenIbeing taken by the 

Government to improve the quality .of technical education 

in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) The National Board of 

AccrecItation, set up under the AICTE Act, accredits 

programmes of technicat education after assessing their 

quality. 

(c) and (d) There are no uniquely defined "intemational 

standards" in regard to technical education courses. 

(e) The XI FIVe Year Plan envisages several strps 
for improvement of quality technical education, including 

setting up more institutions like IITs and IIMs, and 
improvements in curricula. pedagogy. accreditation and 
evaluation system, and faculty development programmes. 

Export of Rice 

2598.ADV. SURESH KURUP : 

SHRI M.P. VEERENDRAKUMAR : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Govemment has pennitted the STC 

and MMTC to I!xport rice. other than Basmati during 

each of the last three years and in the current year. tiH 

dete; 

(b) if so. the details thereof alongwith the countries 

to which export has been permitted; 

(c) whether India is losing Its rice market In Saudi 

Arabia to the United States; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken by the 

Government to boost the export of rice? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) and (b) The export 

of non-basmati rice during the last three years and upto 

8th October 2007 of the current year were freely allowed. 

Thereafter till 31st October. 2007. non-basmati rice exports 

were banned. Subsequently. non-basmati rice exports have 

been subject to a Minimum Export Price that is currently 

US$ 650 per ton FOB. 

(c) and (d) No Sir. India's share in Saudi Arabia's rice 

imports in 2005 was 68.9%. whereas In 2006 it reached 

73.6%. The US exports to Saudi Arabia has remained at 

7.9% during 2005 and 2006. Thus. India's share in rice 

market in Saudi Arabia has increased over the years. 

(e) The Govern;ment. in general. has been promoting 

exports of riCe 4Irectty and through statutory bodies like 
APEDA. In order to boost exports, the Govemment 

provides various incentives through APEDA for Infrastruc-

ture, development. quality control. market development and 

promotion. packaging. publicity. information dissemination 

etc. However. from 9th October. 2007. certain restrictions 

have been Imposed on rice exports to shore up the 

domestic aVailability. 

Threats of unar+Tolba 

2599. DR. VALLABHBHAI KATHIRIA: Will the Minister 

of HOME AFFAIRS be pleased to s~te : 
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(a) whether Hyderabad in Andhra Pradesh and 

Junagadh in Gujarat are the targets of Laskar-e-Toiba as 

per the intelligence reports; 

(b) if so, the detaiII thereof; and 

(c) the steps taken by the Govemment to deal with 

the actlvItIes of LeT in the country particularly in Gujarat 

and Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

and (b) According to available information, there are no 

specific inputs at present regarding any specific threat of 

Lashkar-e-Taiba (LeT) to target Hyderabad in Andhra 

Pradesh and Junagadh in Gujarat. 

(c) Lashkar-e-Taiba (LeT) is a terrorist organization 

banned under the Unlawful Activities (Prevention) Act. The 

action taken by the Govemment to counter terrorism and 

check the activities of terrorist groups include intensive 

patrolling and surveillance on the borders; checking 

Infiltration; deployment of Central Forces to aid the State 

Police Forces in areas prone to terrorist violence; 

heightened vigil and security arrangements in and around 

vital installations; strengthening of arrangements and 

mechanism for intelligence gathering; regular ,haring of 

intelligence with the State Govemments and among the 

agencies; assistance for raising 01 India Reserve 

Battalions in the States; upgradation and modemization 

of equipments and weapons, etc. of the Central Para-

Military forces; and action at the intemational level, through 

bilateral and multi-lateral cooperation in the sphere of 

counter terrorism. 

Village Education Committees 

2600. SHRI M.P. VEERENDRAKUMAR : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) Whether Village Education Committees have 

been constituted all over the country to monitor the quality 

and performance 01 schools in imparting education as 

envisaged in the Tenth Plan; 

(b) if so, the details thereol; 

(c) the details of the StateslUnion Territories where 

Village Education Committees have no~ ~n constituted; 

and 

(d) the steps taken/proposed to be taken to 

constitute such Committees in these StateslUnion Territo-

ries? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (d) The SSA framework for implementation 

emphasizes decentralization and delegation to the grass-

root level in order to ensure community based implemen-

tation and ownership of schools. Through this community-

based approach, planning at habitation level, monitoring of 

school ectivlties and a number of interventions are to be 
carried out by the Village Education Committees (VECs) 

or its equivalent. 

Almost all StateslUTs have constituted VECs under 

Sarva Shiksha Abhiyan. However, the nomenclature for the 

community level structure varies from State to State 

including the size, tenure as well as its pattem. 

{Translation] 

Utilisation of Funds under Sarva 
Shikeha Abhlyan 

2601. SHRI HEMLAL MURMU : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether some State Govemment including Uttar 

Pradesh and Bihar have failed to utilise the funds allocated 

by the Union Govemment under Sarva Shiksha Abhiyan 

(SSA) as reported in 'Dainik Jagran' dated February 24, 

2008; 

(b) if so, the facts of the matter reported therein: 
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(c) the reaction of the Gov8minent thereto; 

(d) the extent to which education of children 

between the age of 6-14 has been affected by under-

utilisation of funds, State and Union Territory-wise; 

(e> whether the Government propoaes to impose 

penalty on the State Govemments which are not 

implementing SSA effectively; and 

(f) If so, the detaUs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (f) The overall utilization of funds under the 

SaNa Shiksha Abhiyan in 35 StateslUTs as on 31.12.2007 

was 61% of funds available. The States of Bihar and UP 

utilized 46% and 76% of available funds, respectively. An 
the S1atesIUTs have been advised to utifize the fuD amount 

by the end of the current financial year. The number of 

out of School Children which was reportedly 1.34 crores 
during 2005-06 has come down to. 76 ~ apprmdmaIeIy 

in 2007. Funds released under the SSA to StateeIIJTs by 

GoIIemment of India are based on performance and 
requirement. 

[English} 

SettIng Up of Indian institute 
of ScIence 

. 
2602. SHRI MADHUSUDAN MISTRY: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) whether there Is any nonns and criteria for 

selection of places to establish Indian Institute of Science 
in the country; 

(b) if 50, the deteRs thereof; 

(c) whether the Gujarat State falls under the 

norms; 

(d) If not. the reasons thefefor; 

(e) whether the Government proposes to establis)! 

a number of Indian Institute of Science in the country during 

the Eleventh five Year Plan; and 

Cf) If 50, the details aIongwIth the places where 

these are likely to be established, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (f) The Govemment of India has 

set up three Indian Institutes of ScIence Education and 

Research (USERs) at Pune, Koikata and Mohall and is 

establishing two more "SERs at Bhopal and 

ThinNananthapurarn. These 1nstitute8 have been set up on 

the recommendation of the Scientific Advisory Council to 

the Prime Minister, and in such a ~r that they are 

distributed in aU broad regions of the country. Gujarat falls 

in the westem region for which an USER has been 
established at Pune. At present, there is no proposal to 

set up more USERs. 

AftIvItI PIIcbge for Tee PlantetIoM 

2603. SHRlMATI C.S. SWATHA : 

SHRI SANJAY DHOTRE : 

Will the MInIster of COMMERCE AND INDUSTRY be 
pleased to state : 

Ca) whether the Government has received 

propoeaJs for revivaU'Iaking over of doeedIabandoned tea 
plantations from various States including Kera/a and west 
Bengal; 

(b) If 80, the details ~reof; State-w\se; and 

Ce) the steps propoeed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAlRAM RAMESH): Ca) to (c) WIth a view to 

revive the cIoeedIebandoned tea gardena, 33 In number 

as on 1.4.2007, Government recently announced a 
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rehabilitation package. 17 of these gardens are in Kerala, 

14 in West Bengal and 2 in Assam. The package provides 

for re-structuring of the outstanding bank loans, waiver of 

Tea Board loans and extension of fresh working capital from 

banks with interest subsidy from Government and other 

admissible assistance under various plan schemes of the 

Tea Board. So far 11 closed tea gardens have reopened. 

The Government has decided to invoke Section 16 E 

of the Tea Act for change in management of the gardens 

that do not reopen. This process has already started and 

public notice has been issued in respect of four gardens 

as of now. 

{Translation] 

Inquiry on Ayodhya Attack 

2604. SHRI SRICHAND KRIPLANI : Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether the Government has completed the 

inquiry Into the terrorist attack on Ayodhya; 

(b) if so, the details thereof; and 

(c) the terrorist outfits found involved in the said 
I 

attacks alongwith the steps taken against them by the 

Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL) : (a) and 

(b) As per available information, charge sheets have been 

filed against the arrested accused in the Court of Add!. 

District Session Judge-2, Allahabad on 15.10.2005 and 

24.3.2006 for the trial of the accused. 

(e) Lashkar-e-Taiba (LeT) and Jaish-e-Mohammed 

(JaM) are suspected to be involved in the said attack. The 

action taken by the Government to counter terrorism and 

check the activities of terrorist groups inter <alia. include 

intensive patroHing and surveillance on the borders 

checking infiltration: deployment of Central Forces to aid 

the State Police Forces in areas prone to terronst Violence, 

heightened vigil and security arrangements in and around 

vital installations; strengthening of arrangements and 

mechanism for intelligence gathering; regular sharing of 

intelligence with the State Governments and among 

the agencies; assistance for raising of India Reserve 

Battalions in the States; upgradation and modemization of 

equipments and weapons, etc. of the Central Para-Military 

forces; and action at the international level, through 

bilateral and multi-lateral cooperation· in the sphere of 

counter terrorism. 

[English] 

Minerals from PoIym .... llc Nodules 

2605. SHRI SHRINIWAS DADASAHEB PATIL : Will the 

Minister of EARTH SCIENCES be pleased to state : 

(a) whether many essential minerals including Gas 

Hydrates can be extracted from the polymetallic nodules 

found on the ocean floor; 

(b) if so, whether preliminary assessment of 

geological condition has been done; 

(c) if so, the results of this assessment; 

(d) whether the assistance of any developed 

n&tion is likely to be taken at the initial stages of this 

exploration; 

(e) if so, the details thereof; and 

(f) the steps taken by the Govemment to explore 

the possibirrty of such extraction? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : (a) Important metals viz. copper, nickel, cobalt 

and manganese can be extracted frorn the polymetallic 

nodules found on the ocean floor. However. polymetallic 

nodules do not contain any gas hydrates. 

(b) and (c) Comprehensive assessment ot the potential 

resources of polymetallic nodules was carried out in the 
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Area aHocatecl to India In Central Indian Ocean Basin. The 
polymetallic nodules are strewn on the ocean bed in this 

area, at a watPf depth ranging from 4 km to 6 km. On 

the basis of the exploration, 380.00 million tonnes of 

polymetallic nodules are estimated to be lying in this area 

measuring 75000 square km. 

(d) No, Sir. India is one of the leading countries in 

this field and there is no plan to taka assistance of any 
~nation. 

(e) [)o<}s not arise. 

(I) The Ministry of Earth Sciences has successfully 
commissioned a semk:ontinuou8 pilot plant with a capacity 

to process 500 kg per day of poIymetaIic nodules in 2002 

and demonstrated extraction of Copper, Nickef and Cobalt 
from the nodules. The production of Industry grade 
fenosiUico-mang ore from the residue obtained 

from tne HZl.. plant has also been demonstrated. 

[Translation} 

VIolatIon of Guideline. by PrIvate 
SchooIa 

2606. SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of HUMAN RESOURCE DEVELOPMENT 

be paa.ect to state: 

(a) whether soma private schools in Delhi which 
were allotted land by Government agencies are not fulfilling 

the condition of provi<ing reservation for children belonging 
to economically weaker sections; 

(b) if 80, the details thereof indicating the names 
of such schools; 

(c) the reaction of the Government theraIo; 

(d) whether any direction has been given by the 
High Court of Delhi in this regard; 

(e) if so, the details thereof; and 

(I) the steps taken to Implement 1he dit8cIions of 

High Court in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA 

FATMI) : (a) to (c) The list of private schools In Delhi 

violating the conditions for providing reservation for children 
belonging to economically weaker section during the 

academic year 2007 -os Is yet to be prepared by the 

Government of NeT of Delhi. 

(d) to (I) Following an interim order of the High Court 

of Delhi, the Education Department of Government of 
National CapItaJ Tenitory of Delhi had Issued orders on 

25-01·2007 regarding provision of free seats to the extent 

of not less than twenty per cent of total seats, for students 
belonging to economicaUy weaker section in unaided 

recognized private schools imparting ~ in Delhi, 

which have been allotted land by the Government 
Agencies, such as DelhI Development Authority, Land and 

Development Office and the Govemment of National 

capital Tenitory of Delhi, etc. The HIgh Court of Delhi in 
its interim order dated 30.5.2007 has directed that subject 

to an undertaking to be furnished to Court, the institutions 

"shall admit students of the weaker sections of the society 

as defined in the Impugned notification dated 25th January 

2007 to the extent of minimum 10% plus 5% less wards 

of teaching and non-teaching staff employed in the school 

for 1he academic session 2008-09". Schools which do not 
fumi8h the undertaking are governed in accordance with 

the notification dated 25.1.2007. The matter is preeenIIy 

subjudice. 

{English} 

Export of Medlcfnea 

2807. SHRI NAND KUMAR SAl : Win the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

<a) whether the export of medicines has dacllned 

after the adoption of product patent 8y.tem of drugs In the 

country; 

(b) If so, the quantity and value of medicines 
exported during the last three yeat8 and In the current year 
tiD date; 
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(c) the percentage of increase/decrease registered 

during 2007-2008 as compared to previous year; and 

(d) the names of the medicines affected due to 

introduction of product patent system in the country? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) and (d) Except for a 

few medicines, the adoption of product patent system of 

drugs has not affected the export of medicines in the 

country as of now. 

(b) and (c) The export of Drugs and Pharmaceuticals 

during the last three years and In the current year is as 
follows:-

(Amt. in Crores of Rupees) 

2004-05 2005-06 2006-07 April 2007 -

Oct. 07 

17857.80 22115.72 24942.08 14751.28 

(Source: DGCI and S) 

As may be seen, the exports have shown an upward 
I 

trend. 

Out of School Children 

2608. SHRI N. JANARDHANA REDDY : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Govemment has conducted any 

study to find out the number of children between the age 

of 6 and 14 who are out of school; 

(b) If so, the details thereof, State-wiselUnlon 

Territory-wise; 

(c) the number of such children at the beginning of 

the Tenth Five Year Plan; 

(d) the allocation made during the Tenth Plan period 
for bringing all out of school children into mainstream; 

and 

(e) the amount spent during the Tenth Plan for the 
purpose and the percentage of children covered during that 
period in each StatelUnion Territory-wJse? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (c) The StateslUTs on the basis of 

household surveyslupdation Identify out of school children, 

on an annual basis, The number of out of school children 

has declined from 320 Iakhs in 2002 to 75.97 lakhs as 
on March, 2007 in 6-14 years age group. The State-

wise details of out of school children as on March. 
2007 as per the State reports, is given in the enctosed 

Statement-I. 

(d) and (e) The Sarva Shiksha Abhiyan (SSA) is a 

programme for UnlveraaJization of Elementary Education, 
wherein interalia, one of the goaI8 of the SSA is to bring 

all children in schooVEducation Guarantee Centre/Alterna-
tive schooling system. State-wise details of total central 
Govemment releases under the SSA and expenditure 

incurred during 10th Plan Period is given in the encIoeed 
Statement-II. 

Out of school children (OOSe) 

SI. Name of State March 2007 

No. 

2 3 

1. Andaman and Nicobar Island 133 

2. Andhra Pradesh 264013 

3. Arunachal Pradesh 30565 

4. Assam 338834 



231 MARCH 18. 2008 to Questions 232 

2 3 2 3 

5. Bihar 2119584 28. Punjab 227645 

6. C!Mtndigarh UT 5505 29.Rajaathan 163894 

7. Cbhattisgarh 123632 30. Sikkim 3204 

8. Dadra and Nagar Hav8Ii 1614 31. Tamilnadu 103261 

9. Daman and Diu 201 32. Trlpura 15376 

10. Delhi 30001 33. Uttar Pradesh 785524 

11. Goa 7699 34. Uttarakhand 22230 

12. Gujarat 134643 
35. Weat Bengal 1357801 

13. Haryana 238847 Grand Total 7597214 

14. Himachal Pradesh 5624 .. ,.".",." 

15. Jammu and Kashmir 108560 (Rupees In Iakhs) 

16. Jhat1thand 209662 10th Plan 

17. Kamataka 174533 SI. Name of State Releases by Expenditure 
No. Central (including 

18. KeraIa 20790 Government State Share) 

19. Lakshadweep 168 2 3 4 
• 

20. Madhya Pradesh 296979 1. Andttra Pradesh 130355.07 180674.69 

21. Maharashtra 136892 2. Arunachal Pradesh 16682.6 18729.73 

22. Manipur 54351 3. Assam 108335.07 116514.21 

23. Meghalaya 37234 4. BIhar 199545.23 247948.75 

24. Mizoram 4913 5 Chhattiagarh 111382.1 143982.53 

25 Nagaland 35335 6. Goa 1452.24 1902.68 

26 Oflssa 537841 7. Gujarat 69628.24 97274.n 

27. Pondicherry 326 8. Haryana 58356.64 73295.78 
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2 3 

9 Himachal Pradesh 27189.2 

10. Jammu and Kashmir 55636.67 

11. Jhari<hand 111370.63 

12. Kamataka 127488.59 

13. Kerala 28476.78 

14. Madhya Pradesh 278916.729 

15. Maharashtra 169410.33 

16. Manlpur 4942.68 

17. Meghalaya 10682.95 

18. Mizoram 11386.74 

19. Nagaland 7699.98 

20. Orissa 114278.14 

21. Punjab 41964.3 
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4 

38649.75 

64723.06 

142956.30 

170717.02 

39072.42 

353458.63 

220564.60 

5206.67 

12950.74 

14121.29 

6986.45 

150665.46 

60266.38 

2 3 4 

32. Daman and Diu 123.91 96.19 

33. Delhi 7451.13 8891.31 

34. Lakshadweep 147.79 9.76 

35. Pondicherry 1012.45 1383.07 

Total 2772471.711 3571518.37 

36. National Component 8118.179 0.00 

Grand Total 2780589.89 3571518.37 

[Translation] 

Freedom Fighter Pension Scheme 

2609. SHRI DEVENDRA PRASAD YADAV : Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether any amendment has been made in the 
freedom fighters pension scheme; 

22. Rajasthan 185295.227 I 254085.09 
(b) if so, the details thereof; 

23. Sikkim 

24. T.amilnadu 

28. Tripura 

26. Uttar Pradesh 

27. Uttarakhand 

28. West Bengal 

29. Andaman and Nicobar 

Island' 

30. Chandlgam 

31. Dadra and Nagar HaveJi 

3159.76 

123208.92 

21018.73 

531502.7 

41672.415 

169576.79 

1139.16 

1322.49 

659.33 

2933.17 

174208.17 

25273.04 

683631.21 

53394.60 

205117.52 

1528.68 

1604.23 

700.42 

(c) whether the cases for sanction of the said 
pension are considered on the basis of .the recommenda-
tions of State Govemments; 

(d) if so, the terms and conditions for sanctionirtg 
the said pension; 

(e) whether some people were sanctioned pension 
on the basis of proof of Court records and in the light of 
recommendations of State Governments, whereas, others 
were deprived of pension though fulfilling the same criteria; 
and 

(f) if so, the reasons for such anomaly in 
sanctioning of pension? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HOOLYA GAVIT): (a) 
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to (d) In 1969, the Government of India introduced a 
scheme known as the 'Ex-Andaman Political Prisoners 
Pension Scheme'to honour freedom fighters. In 1972, on 
the eve of the 25th Anniversary of India's Independence, 
a regular scheme caRed the "Freedom Fighters' Pension 
Scheme" was introduced for granting pension to freedom 
fighters. This Scheme was liberalized and renamed as 
the "Swatantrata Sainik Samman Pension Scheme" with 
effect from 1st August, 1980. Safient features of the 
'Swatantrata Sainik Samman Pension Scheme, 1980' are 
given below : 

(I) EligibIlity: The following categories of freedom 

fighters are eligible for the Samman Pension 
under the Scheme: 

Eligible dependents of martyrs; 

A person who had suffered minimum 
~ of abc months on account of 
participation in freedom struggle; 

A person who. on account of his participa-
tion in freedom struggle, remained under-
ground for men than six months; 

A person who, on account of participation 
in the freedom struggle, was Interned in his 
home or extemed from his district for a 
minimum period of six months; 

A person whose property was confIacated 
or attached and due to participation In the 
freedom struggle; 

A person who, on account of participation 
in freedom struggle, became permanently 
incapacitated during firing of Ialhi chaIge; 

A person who lost his Government job for 
participation In freedom struggle; and 

A person who was awarded the punistifl'l8l'1l 
of 10 strokes of caningI fIoggIngIwhippIng 
due to his participation in freedom struggle. 

(Ii) Dependents: Spouses (wicIowsIwidowef). un-
married and unemployed daughters (up-to 

maximum three) and parents of deceased 
freedom fighters (as also of martyrs) are eligible 
for grant of dependent family pension under the 
scheme. 

(III) Special Dispensation For Women And Weaker 
SectIons of the Society: 

The eligibility criteria for g~nt of pension on 
grounds of jail suffering specifies a minimum 
period of six months which the freedom fighters 
should have undergone in connection with the 
freedom movement. However, as a special 
dispensation for women freedom fighters and for 
the freedom fighters belonging to Scheduled 
Castes and Scheduled Tribes, the minimum 
periocI has been kept at three months. 

(iv) Freedom Fighters are required to apply on the 
prescribed application form for grant of pension 
under the Swatantrata Sainik Sanvnan Pension 
Scheme, 1980. Applications, supported by 
requisite evidence of claimed sufferings are 
required to be routed through the concemed 
State GovernmenWnion Territory administra-
tion. Claims for grant of Central Sanvnan 
pension are considered only when these are 
duly verified and recommended by the c0n-

cerned State GovemmentllJnion Territory Ad-
ministration in accordance with the provisions 
of the Swatantr&ta Sainik Samman Pension 
Scheme, 1980. Verification and recommenda-
tory report of State GovemmentlUnlon Territory 
AdminIstration is mandatory in view of the fact 
that documents and evidence of claimed 
sufferings 818 in the po88888ion of the 
concerned State GovemmentlUnion Territory 
Administration. However, a positive recommen-
dation of the State Government is not binding 
on the Central Government if the claimant does 
not satisfy the eligibility criteria and evidentiary 
requirements prescribed under the Scheme. 

(e) and (f) Some freedom fighters have been 
sanctioned Samman pension in compIlance with the 
dintctIons of courts. However. the provtaions prescribed 
under the Swatantrata Salnlk Samman Pension Scheme, 
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1980 were kept In view while taking a decision to sanction 
Samman pension in such cases. No freedom fighter who 
fuffills the prescribed eligibility conditions and evidentiary 
requirements and applies for grant of Samman pension as 
per procedure is deprived of the pension. 

(English] 

Opening of Engineering College for GII1. 

2610.SHRI VIKRAMBHAI ARJANBHAI MADAM: 
SHRI AVINASH RAI KHANNA : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the Government Is considering to set up 
an Engineering College and a University exclusively for 
women; 

(b) if so, the details thereof aJongwith the places 
selected for the purpose; and 

(c) the time by when it is likely to be established 
and made functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) No, Sir. 

(b) and (c) Does not arise. 

Central Police argenl .. tIon 

2611.SHRIMATI YASHODHARA RAJE SCINDIA: Will 
the Minister of HOME AFFAIRS be pleased to state : 

(a) the policy adopted by the Govemment to ensure 
wider representation of States in Central Police Organisation; 

and 

(b) the steps taken by these Organisations to 
Increase the representation of backward States such as 
Madhya Pradesh, Bihar, Rajasthan and Orissa atc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 
and (b) 60% of vacancies of Central Para Military Forces 
In constable (GO) rank are distributed among the States 

and UTs on the basis of population ratio. 20% of vacancies 
in the border guarding forces are allotted to the border 
districts falling within their area of responsibility. The 
remaining 20% of vacancies in the border guarding forces 
and 40% in other CPMFs are allotted to the militancy and 
naxal affected districts as notified by fhp- Govemment. 
Reservations and quotas are also provided to SC, ST and 
OBC candidates, ex-servicemen etc. a!i per the policy of 
the Govemment of Indi3. Recruitment is carried out in 
different States as per the vacancies allocated. 

Privately Managed Professional Inatltutlon. 

2612. SHRI VIJOY KRISHNA : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of professional institutions in the 
country which are offering degrees and diplomas; 

(b) the details of those institutions which are run by 
the Govemment wholly or partly and by private enterprises 
separately; 

(c) whether the Govemment has any machinery to 
control the admission processes in the privately managed 
professional institutes; 

(d) if so, the details thereof; arid 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
. HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : <a> and (b) The details of technical 
education institutions - Govemment and Private - approved 
by the An India Council for Technical Education (AICTE) 
up to the academic year 2007-2008 are given in the 
enclosed Statement. 

At present, there are 271 Medical Colleges in the 
country, of which 138 are Govemment and remaining 133 
are private. 

(c) to <e) Admissions to private technical institutions 
is regulated by the State level Admission Committee set 
up in accordance with relevant judgments of the Hon'ble 

Supreme Court. 
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Stafement 

State-wise distribution 01 spprollfld Technical Institutions in India upto 

Region StatasIUnion Territory BFA'IMFAO MBA+lPGQM- MeA' 8-Pharmacy 

GCMlrnment Private GCMIrnment Private GCMImment Private GcNenvnent Private 

2 3 4 5 6 7 8 9 10 

Central Madhya Pradesh 0 0 54 9 38 3 63 

Chhattisgarh 0 0 3 3 5 2 6 

Gujarat 0 0 5 41 5 19 4 82 

Total 0 0 9 98 15 62 9 131 

Eastern Mizoram 0 0 0 0 0 1 0 

Sikkim 0 0 34 0 27 0 

Orissa 0 0 7 16 8 13 16 

West Bengal 0 0 7 0 9 0 1 9 

Tripura 0 0 0 1 1 0 

Meghalaya 0 0 0 0 0 0 0 0 

Arunachal Pradesh 0 0 0 0 0 0 0 0 

Andaman and Nicobar 0 0 0 0 0 0 0 0 
Islands 

Assam 0 0 5 0 3 0 

Manipur 0 0 0 0 0 0 0 

NagaJand 0 0 0 0 0 0 0 

Jharkhand 0 0 5 2 0 1 0 

Total 0 0 23 56 23 42 6 27 

Northern Bihar 0 0 7 4 5 2 0 

Uttar Pradeah 0 22 130 10 76 2 90 
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the academic year 2007·08 (Degree and Diploma) 

Engineering B-HMCT$ Architecture D-Pharmacy O-Arohiteclure D-HMCT 

Government Private Government Private Government Private Government Private Government Private Government Private 

11 12 13 14 15 16 17 18 19 20 21 22 

13 115 0 4 3 4 38 0 0 0 

5 15 0 0 0 2 10 0 0 0 

18 28 0 3 3 10 16 0 0 0 2 

36 158 0 5 7 4 16 64 0 0 3 

0 0 o· 0 0 0 0 0 

0 0 0 0 0 0 0 

5 43 0 2 0 0 

18 43 0 4 2 0 0 

3 0 0 0 0 0 0 0 

0 0 0 0 0 0 0 

I 
0 0 0 0 0 0 0 

0 0 0 0 0 0 0 0 

3 2 0 0 0 0 0 0 

0 0 0 0 0 0 0 

0 0 0 0 0 0 0 

2 7 0 0 0 0 0 

34 97 0 6 4 2 0 0 0 0 0 0 

6 4 0 0 0 0 0 

26 11~ 9 3 3 0 0 
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2 3 4 5 6 7 8 9 10 

Uttrakhand 0 0 5 13 12 2 9 

Total 0 34 147 16 89 6 99 

North- Chandigarh 0 0 0 0 0 

West Haryana 0 0 5 31 2 24 6 23 

Jammu and Kashmir 0 0 6 3 3 0 0 

New Delhi 0 6 29 17 2 4 

Punjab 0 0 2 36 2 22 5 27 

Rajasthan 0 0 3 49 2 16 49 

Himachal Pradesh 0 0 4 0 e 

Total 2 0 23 152 11 80 17 109 

Southern Andhra Pradesh 0 0 5 209 2 296 3 219 

Pondicherry 0 0 0 0 0 5 0 

Tamil Nadu 0 11 136 12 198 4 39 

Total 0 16 345 14 499 7 259 

South- Karnataka 0 0 11 98 8 64 78 

west Kerala 0 0 6 31 12 25 4 28 

Total 0 0 17 129 20 89 5 106 

Western Maharash1ra 2 4 9 150 4 51 e 118 

Goa 0 2 0 0 1 

Daman and Diu 0 0 0 0 0 0 0 0 
Dadar and Nagar 
HaveIi 

Total 3 4 11 150 5 51 7 119 

Grand Total 5 e 133 1077 104 912 57 850 

Abbreviations:- ·BacheIor in Ane Art OMaster in Ana Arts + Muter in a.:.am.s AdmllllebdllOl'l •• Post Graduation 
Diploma in Management #I Master in Computer ApplIcation $ &acheIor in Hotel Management and catering 
Technology. 
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11 12 13 14 15 16 17 18 19 20 21 22 

5 9 3 4 0 0 0 

37 129 4 13 3 5 0 0 0 0 0 0 

5 0 0 0 0 

7 55 0 3 2 0 

3 3 0 0 0 0 

8 10 0 2 2 

12 35 0 7 2 5 

12 52 0 5 2 

3 5 0 0 0 

50 161 0 16 10 8 0 0 0 0 0 0 

6 322 0 2 5 14 49 0 0 5 

2 5 0 0 0 0 0 0 0 0 

9 264 0 2 2 7 14 0 0 17 

17 591 0 3 4 12 16 tl3 0 0 7 18 

18 126 0 20 15 9 5 6 

35 57 0 2 4 2 

53 183 0 22 9 10 0 0 7 7 0 0 

15 169 9 3 29 25 181 0 2 21 

2 0 0 0 0 0 0 0 0 0 

0 0 0 0 0 0 0 0 0 0 0 0 

16 171 9 4 29 25 181 o 2 21 

243 1490 5 74 41 70 57 308 9 7 9 42 
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(Translation] 

Pending Electrtclty and Water Bills 

2613. CH. MUNAWAR HASSAN : WHI the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether any electricity and water bills are 
• outstanding against any Govemment OfficesIColoniesl 

Shops located under the jurisdiction of New Delhi Municipal 

Corporation (NOMe). during each of the last three years: 

(b) if so. the details thereof alongwith the outstand-

ing dues to be paid by the respective departments: and 

(e) the steps taken by the Government to recover 

the entire outstanding dues from the respective Depart-

ments? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI): (a) Yes. 
Sir. 

(b) The progressive amount of arrears of electricity 

and water bHls outstanding against Government 

oftices. Government colonies and shops and other 

estabIishmenIs, located within the jurisdiction of the New 

Delhi Municipal Council during the last three years are as 

under: 

Categories Arrears at Arrears at Arrears at 
the end the end the end 

01 March, of March, 01 Match, 
2005 2006 2007 

(Rupees in (Rupees in (Rupees in 
erores) crores) crores) 

Government OffICes SO.75 SO.53 54.99 

Government Cofonies 2.71 3.06 3.66 

Private (Shops and 42.74 48.27 51.02 

Establishments) 

Total 96.2 101.86 109.67 

The dues outstanding against various departments are 

given in the enclosed statement. 

(e) The steps taken by the New Delhi Municipal 
Council to recover the entire outstanding dues Include 
regular persuasion by Issue of notices followed by 
disconnections, launching a scheme for settlement of old 
outstanding dues by affording certain relaxations. etc . 

ArreaIS of Electricity and Water Charges as 
on July. 2007 billing cycle 

St. Name of the Government Department Total 
No. (Rupees 

in erore) 

1. Central Public WOI1cs Department 18.00 

2. Northern Railways 9.00 

3. Garrison Engineer (GE) 17.35 

4. Central Govemment Offices (eGO) 3.13 

5. Delhi DeYeIopment Authority (OOA) 0.40 

6. Archaeological Survey of India (ASI) 0.80 

7. Delhi VIdyut Board (OVa) 0.92 

8. Provident Fund 2.45 

9. . Airport Authority 2.39 

10. Ministry of Defence 1.40 

11. Police 2.15 

12. Others 3.26 

Total 61.25 

[English] 

Indo-Bang .... h Border fencing 

2614. SHRI RANEN BARMAN : WHI the Minister of 
HOME AFFAIRS be pleued to state : 
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(a) whether the Govemment has engaged NBCC 

Ltd. for survey and construction fencing in Barmanpara to 

Mahamayachar in Indo-Bangia border; 

(b) if so, whether NBCC Ltd. has consulted with 

the State Govemment of these areas prior to such 

survey; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether NBCC Ltd. follow the rules and 

regulations as per the intemational norms; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) Yes, 

Sir. 

(b) to (d) As intimated by NBCC, they have consulted 

the concemed District Administration, prior to drawing and 

survey of the area. 

(e) to (g) NBCC has intimated that, wherever 

technically feasible, they follow the rules and repulations 

as per International norms, which allows construction of 

fence at a distance of 150 yards and above from the 

intemational border. 

Police R .... rch and Training Centre. 

2615.SHRI JASUBHAI DHANABHAI BARAD : 

SHRI RAGHUVEER SINGH KOSHAL : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the Govemment has received any 

proposals from State Govemments for setting up of 

specialized police research and training centres and 

National Police University in the country including in 

Rajasthan and Gujarat; 

(b) if so, the details thereof, State-wise; and 

(c) the response of the Govemment thereon and the· 

time by when these centres and universities are likely to 

be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

and (b) Suggestions have been received to set up institutes 

and universities for training policemen and forensic 

personnel. 

(c) Such deciSions are taken by the Govemment on 

the basis of an assessment of the gap in the overall training 

capacity existing in the country. No timeframe can be 

indicated in this regard. 

Rallv Gandhi Marine Product. 
Research Centre 

2616. SHRI S.K. KHARVENTHAN : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether the Govemrnent has set up Rajiv 

Gandhi Marine Products Research Centre in Nagapattinam, 

Tamil Nadu; 

(b) if so, the details alongwith its proposed functions 

thereof; 

(c) whether the Govemment has taken any steps to 

generate more products to meet the increasing domestic 

demand and exports; 

(d) if so. the' details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) No. Sir. 

(b) Does not arise. 
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(c) Yes Sir. 

(d) The following steps have been taken to generate 

more products to meet 1he increaslOg domestic demand 

and exports:-

(/) For overcoming the shortage of raw material 

in India, import procedures have been simplified 

so that 1he imported raw material can be 

processed and re-exported as value added 

products. Import of duty free ingredients which 

will go into 1he production of value added 

products to the extent of 1% of the F.O.B. of 

the preceding year's export has also been 

pennitted. 

(ii) The Focus Markets Scheme had been 

introduced in 2006 which allows Duty Credit 

Facility at 2.5% of the F.O.B. value of exports 

to notified countries. 

(iii) A detailed action plan has been prepared 

for the development of export oriented 

aquaculture in the maritime States of India. 

This action plan envisages to increase shrimp 

and scampi production besides explpring 

avenues for production and export of new 
species. 

flV) Various financial assistance schemes are 

being implemented to help establish modem 

infrastructural facilities resulting in an increase 

in the export of marine prodlJcts. 

(e) Does not arise. 

[Translation) 

IIJd..day .... 1 echeme 

2617. SHRI CHANDRA MANI TRIPATHI : 

DR. LAXMINARAYAN PANDEY: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state: 

(a) whether the target fixed for enrolment of children 

in schools is not being achieved in spite of extending the 

area covered under mid-day meal scheme; 

(b) if so, the details and the reasons therefor; 

(c) whether the number of absentees from the 

school has not been checked according to the annual 

report 2008 of 'Pratham Sanstha'; 

(d) if so, the details of States where the number 

of absentees from school has incnNIaed as per the report; 

and 

(e) the steps being taken by the Govemment to 

develop the interest of the children for the schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (e) As a result of implementation of Sarva 

Shiksha abhiyan (SSA) programme since 2001-02 all 
chiIdntn in the 6-14 years age group, have been enrolled 

in primary schools; Education Gualan~ Scheme (EGS) 

and Alternate and Innovative Education (AlE) Centres; 

except for 78 Iakh out of school children, who represent 

"difficult to reach category", which Is aboul3.8% of children 

in 6-14 age group as per household reports of the Statesl 

UTs. The Annual Status of Education Report (Rural) 2007 

released by the NGO, 'Pratham' In January 2008 show out 

school children at 4-2%. SSA is being run as a community 

owned programme In which Village Education Committees, 

Parent Teacher Association, Mother T eac:her Association 

play important role in over-seeing the Implementation. of 

SSA programme Including the attendance of children. 

Ministry of Human Resource Development had commis-

sioned independent study in 20 States to track the 

attendance of students at elementary level in 2006-07. The 

detaHs are given in the enclosed statement 
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Statement 

Students' Attendance 

SI. Name of State Students' attendance 
No. (% of enrolment) 

Primary Level Upper-Primary 
Level 

1. Bihar 42.03 36.8 

2. Uttar Pradesh 57.37 60.5 

3. Rajasthan 62.67 78.87 

4. Orissa 66.79 69.02 

5. Chhattisgartl 67.73 75 

6. ~acRlya Pra~h 72.1 69.82 

7. Andhra Pra~h 72.67 78.12 

8. Delhi 73.5 

9. West Bengal 74.2 70.2 

10. Gujarat 75 78.6 

11. Jammu and Kashmir 79.49 I n.5 

12. Uttarakhand SO.03 83.16 

13. Assam 81.3 84.5 

14. Haryana 81.5 85.1 

• 
15. Punjab 81.7 74.7 

16. Kamataka 86.19 86.9 

17. Tamil Nadu 88.3 87.8 

18. ~aharashtra 89 69 

19. Kerala 91.4 92.00 

20. Himachal Pradeah 94.63 93.18 

[English] 

Recommendations of TRAI on 

FM Radio 

2618.SHRI ASADUDDIN OWAISI : Will the ~inister 

of INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the Telecom Regulatory Authority of 

India (TRAI) has recommended issuance of more than one 

licence for ~ Radio at district level in the country; 

(b) if so, the details thereof; 

(c) whether the TRAI has also recommended 

increase in FDI in this sector from 20 per cent to 49 per 

cent; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken by the 
Govemment on the said recommendations? 

THE ~INISTER OF PARLIA~ENTARY AFFAIRS AND 

~INISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DAS~UNSI) : (a) and (b) Telecom 

Regulatory Authority of India (TRAI) has recommended that 

at least three channels excluding AU India Radio (AIR) will 

be given to three different entities. Once this condition is 

met in any district, the existing operators/permission holder 

can bid for the remaining channels and may be declared 
successful for any channel whare his bid is highest subject 

to the condition that maximum number of channels to a 

permission holder in the district will not be more than 50% 

of total channels in the district. 

(c) and (d) TRAI has also recommended that FDI 

including Foreign Institutional Investment for ~ Radio 

broadcasting permission holders may be enhanced to 26% 

from the present lavel of 20% for those who want to 
broadcast news and to 49% for thosa who do not opt for 

news broadcasting. 

(a) Recommendations of TRAI have been received 
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in the Government on 22.02.2008. A view has not been 
taken on them. 

(Translation) 

BiDs From Rajasthan 

2619. PROF. RASA SINGH RAWAT: Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) the details of bills forwarded by the Government 

of Rajasthan to the Union Government for approval; 

(b) the details of bills which are still pending with 

the Union Government for approval alongwiththe reasons 

therefor; 

(e) whether some similar bills passed by other State 
Legislatures have been received by the Union Government: 

and 

(d) the time by when these bills are likely to be 

approved by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI ) : (a) 

and (b) Details of the Bills forwarded I)y the Government 

of Rajasthan to the Central Government. which are still 

pending. are given in the enclosed Statement. 

(c) Yes, Sir. 

(d) The State Legislations are examined from the 
three angles viz. (a) repugnancy with Central Laws, (b) 

deviation from National or Central Policy and (c) legal and 

constitutional validity. Whenever necessary, the State 

Government are advised to modify/amend provision of such 

legislations keeping the above in view. With a view to 

expeditiously 8Iriving at a decision, dlacussions are also 

held with State Governments and MinistrieslOepartments 

of the Government of India. Hence no time-frame can be 
fixed In this behalf. 

Statement 

SI. . Name of the Legislation Date of receipt in Present status/reasons for pendency 
No. Ministry of Home Affair$ 

2 3 4 

1. The Rajasthan Control of Organised 10.3.2006 Pending for want. of ctariflC8tions from the State 

Crime Bill. 2006 GovemmfHrt.Dn the observations of two Department 
of the Central Government. 

2. The Rajasthan Dharma Swatantrya. May,2006 DIsagreement on the definition of the tenn 'conversion' 

BiII,2006 has prevent~ the finalization of the malter. 

3. The Rajasthan Co-operative Societies 10.07.2007 A copy of the First Amendment referred to in this 

(Second (Amendment) Ordinance, 2007 Ordinance has been sought from the State 

Government. 

4. The Rajasthan Apartmanl Ownership 25.01.2008 Pending for want of comments from the Central 

Bin. 2008 Ministries. 

5. The Rajasthan Stamp (Amendment) 26.02.2008 Pending for want of comments from the Central 

Bill. 2008 Ministries. 
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Special Indu8lrtll1 Promotion Policy 

2820. SHRI AVINASH RAI KHANNA: Will the Minister 

of COMMERCE AND INDUSTRY be pleased to &tate: 

(a) whether the Govemment is considering to 

formulate a Special Industrial Promotion Policy for 

development of industrial infrastructure in the countly 

particularly in punjab; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps being taken by the Govemment in this 

regard? 

THE MINISTER OF STA.TE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) and (b) Government has placed a special focus on 

development of industrial infrastructure all over the country 

including Punjab and in nne with its policies has sanctioned 
various projects to strengthen physical and social 

Infrastructure in the State of Punjab. 

(c) and (d) The primary responsibility for development 
I 

of Industrial infrastructure lies with the State Govemments. 

However, the Govemment of India supplements their efforts 

through ita varloua projects and Schemes such as Industrial 

Infrastructure Upgradatlon Scheme, Industrial Park Scheme, 

De/hi-Mumbai Industrial Corridor, etc. 

IEngIieh] 

lndu.trI.1 ProJect. In Karnataka 

2621. SHRI G. M. SIDDESWARA : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to atate : 

(a) the details of projects and industrial units set up 
in Kamataka during the last three years; 

(b) whether there has been any specific policy of 

the Govemment to set up industries In l<amataka; 

(c) if so, the details thereof; 

(d) whether the incentlvee meant for Kamataka 

State have been diverted to other States; 

(e) if so, the reasons for the same; and 

(I) the fresh initiative being taken by the Govern-

ment for the industrial development of Kamataka? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRiAl POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) 

: (a) A total of 788 IndustrIaIlnvestrnent Intentions, In tenns 

of Industrial Entrepraneur Memorande flied, Letters of 
IntentlDirect Industrial Ucencea Ia8ued have been recorded 

for Kamataka State with a propoaec:I investment of Rs. 

1,44,558 erore during the last three . years. Sectorwise 

break up of investrnent Intentions during January 2005 to 
December 2007 Is given In the encIoaed Statement. 

(b) and (c) No, Sir. The preeent Industrial Policy dated 
the 24th July 1991 Is applicable for the entire country· 

including the State of. Kamataka. 

(d) and (e) No, Sir. 

(I) Under the liberalized industrial Policy, the 

decision to set up an Industry is based on the techno 

economic c:onaideratlons of the entrepreneurs which In tum 
depend on the Initiatives of the State Govemrnenta in 

creating conducive environment by way of providing 

infraatructure facUities and other Incentives. Central 

Government supplements their efforts to the extent 

posable. Departmerit of Industrial Policy and Promotion is 

Implementing the Induqial Infrastructure Upgradation 

Scheme and Industrial Parks Scheme In this regard to 

promote Industrial development. Two projects under 

Industrial Infrastructure Upgradation Scheme have been 

aanctIonecI by the Govemment. Department of Industrial 

Policy and Promotion has released As. 67.70 erore. 39 

projects under Industrial Parks Scheme have been 

approved for Kamataka State with propoeed investment of 
As. 4036.41 ClOre. 
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Sectorwise break up of Investment Intentions for 

the State of Kamataka during January 2005 to 
CJecember 2007 

Name of the Scheduled 
Industry 

Metallurgical. Industries 

Fuels 

Prime Movers 

Electrical Equipments 

Telecommunicatio 

Transportation 

Industrial Machinery 

Machine Tools 

AgricutIurai machinery 

. Earth Moving Machinery 

Misc. Mechanical andEngg. 
Industries 

Industrial Irwestment 

Inteutiolls 

Numbers 

2 

122 

6 

10 

49 

13 

17 

2S 

4 

5 

22 

Proposed 

Investment 
(As. Crore) 

3 

37008 .• 

29147 

153 

11617 

1543 

921 

195 

17 

2 

32 

342 

Medical aJtd Surgical Instruments 2 9 

ScientiIic Instruments 6 36 

Chemicals (Except Fertilizers) 39 7429 

Drugs arid Pharmaceuticals 17 529 

Textife8 84 955 

3 

Paper and Pulp 11 1323 

Sugar 103 9157 

41 1602 

Food ProcessiIlg Industry 19 159 

Vegetable Oil and VaneapathI 6 76 

Soaps. Coametics and ToIIetrIee 5 11 

Rubber Goods 3 62 

Glue and Gelatin o 

4 28 

5 

Cement and Gypsum 31 17303 

Tunber Products 1 37 

16 562 

Mi8ceIIaneous Industry 20 87 

116 24132 

Total 788 

Note : Inveetment InteldioI-. ant In terms of IndusIrIaJ 

EldrepIeneUr Memoranda lied and Letters of tmentI 
DIrect Induatrial LIcence iNued. 

2622. SHRI 1QBAL AHMED SARADGI : WIll Ute 
Minister of HOME AFFAIRS be pIeaaed to etate : . ; 

<a) whether the Supreme COurt. In the n'ionItI·dI 
December 2007 has clrected all the State GoYemmentI 
to file staIU8 report on Police ~; 
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(b) if 80, whether all the State Governments have 
filed the said reports; 

(c) the details of those . Stales who havelhave not 

submitted their status reports; State-wise; and 

(d) the steps taken by the Government to 

ensure that status reports are submitted by the remaining 

Stales? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(d) Hon'ble Supreme Court in its order dated 14.12.2007 
passed in Writ Petition (CivU) No. 31011996 - Prakash 

Singh and others Vs Union of India and others has directed 

all the States to file the status report within six weeks. The 

Supreme Court is monitoring the same. 

Installation of Transmitters 

2623. SHRI G. KARUNAKARA REDDY : Will the 

Minister of INFORMATION AND BROADCASTING be 
pleased to state : 

(a) whether the Govemment has fixed any target to 

installlset up High Power Transmlttersllow Power Trans-

rnittersNery Low Power Transmitters (HPTslLPTsANLPTs) 

during the Tenth FIVe Year Plan in the coujtry; 

(b) if so, the details thereof, State-wise including 

Karnataka; 

(c) whether the Government has achieved those 

targets; 

(d) if so, the details thereof. State-wise; 

(e) if not, the reasons therefor, 

(f) the target fixed during the Eleventh Five Year 

Plan in this regard; and 

(g) the steps takenlproposed to be taken by the 

Govemment to achieve the target fixed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING (SHRI 

PRIYA RANJAN DASMUNSI) : (a) to (e) Doordarshan had 

targeted establishment. of 160 new transmitters (HPTsi 

LPTslVLPTs) under Tenth Five Year Plan. Out of these. 

131 transmitters were set up during the Plan period. State-

wise details are given in the enclosed Statement. 

(f) and (g) The 11th Five Year Plan has not yet been 

approved. 

Statement 

SI. State/UT No. of new No. of new 

No. Transmitters Transmitters 

targeted to set up during 

be set up 10th Plan 

under 10th 

Plan 

2 3 4 

1. Andaman and Nicobar 19 3 

Islands 

2. Andhra Pradesh 10 9 

3. Arunachal Pradesh 

4. Assam 2 

5. Bihar 6 5 

6. Chhattisgarh 3 2 

7. Gujarat 6 6 

8. Haryana 6 6 

9. Himachal Pradesh 5 4 

10. Jammu and Kashmir 31 31 

11. Jharkhand 2 2 

12. Kamataka 9 9 
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2 3 4 

13. Kerala li4 4 

14. Lakshadweep 6 

15. Madhya Pradesh 2 

16. Maharashtra 13 13 

17. Manipur 

18. Meghalaya 2 2 

19. Mizoram 

20. Nagaland 

21~ Orissa 

22. Punjab 

23. Rajasthan 5 4 

24. Sitddm 2 2 

25. Tamil Nadu 9 9 

26. Trlpura 1 

27. Uttar Pradesh 3 3 

28. Uttarakhand 6 6 

29. West Bengal 2 2 

Total 160 131 

RevIew of KYle Projects 

2624. SHRI RAVICHANDRAN SIPPIPARAI : Will the 

Minister of MICRO, SMALL AND MEDIUM ENTERPRISES 
be pleased to state : 

(a) whether the Government has reviewed the 

perfonnance of ongoing projects approved by the 

Khadi and VHIage Industries Commission (KVIC) In the 

country; 

(b) If so, the detaBs thereof 88 per latest" review by 

standard norms; 

(c) the details, of Investment made by KVIC during 
each of the past thrM years8nd the reeutts achieved 
thereunder both in terms of production and employment 

generation; and 

(d) the details of proposals "recelvad from the State 

Governments and cIean!d by the Union Government during . 

the cunent year 80 far aIongwith the tentatiVe allocatlon8 
made for this purpose State-wise? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD) : (a) and (b) 

Perfonnance of various acherneslprogramm for promot-

ing and developing khadl and village industries (KVI) sector 
being' imptemented by Khadi and VlRage Industries 

Commission (KVIC) 18 Periodically monitored and evaluated 

by the Government from time to time. These schemes are 

also regularty reviewed in the monthly meetings of the 
KVIC, chaired by Chairperson,· KVIC. OffICial reviews at 
national, zonal and Stale" JeveIs 818 also conducted 
periodically by KVIC In the ~ attended, Inte, alia, 
by the implementing banks and other implementing 
agencies. Further, KVlChu arranged evaJuatiOn of the 
Rural Employment Generation Programme (REGP), through 
independent professional agencies, In two phases. In the 
first phaae, evaluation of REGP projects established upto 
31.03.2001 was conduded on a sample baals, by drawing 
a sample of 10,930 projects and In the second phase, 

evaluation was conducted on projects set up between 
01.04.2001 to 31.03.2005, by drawing a sample of 6,364 
projects. 

(c) KVIC does not make direct inY88Iment In 

projecIs set· up under REGP but provides financial 
888i8tance,1n the form of matgIn moneY, to the 

entrepreneurs who In tum establish village Industry 
pro;,cts, In combination with fura mobilized from banks 
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and own contribution. Details of margin money assistance 

provided by KVIC, estimated investment made by the 

entrepreneurs, value of production of village industries and 

estimated employment generated under REGP, during the 

last three years are given below:-

Year Margin Estimated Production Estimated 

Money Investment (Rs. clOre) Employment 

Assistance (Rs. crore) Generated 

(Rs. clOre) (Iakh 

persons) 

2 3 4 5 

2004-05 292.40 1023.40 1328.74 5.30 

2 3 4 5 

2005-06 320.96 1123.35 1411.35 5.68 

2006-07 349.79 1399.16 1614.50 5.95 

(d) KVIC has taken suo moto action for implemen-

tation of projects under REGP by involving the State/Union 

Territory Khadi and Village Industries Boards (KVIBs), 

which are agencies of the respective StatelUnlon Territory 

Govemment. KVIC allocates targets to various State/Union 

T~rrltory KVIBs on yea~ basis. State/IJnion Territory KVIB-

wise details of allocation of margin money and projects 

under REGP for 2007-08 are given in the enclosed 

Statement. 

Statement 

StatelUnion Terrltory KVIS-wise details of allocation of margin money and 

projects under REGP for 2007-08 

Sr. Name of the State/Union Territory KVIBs 

No. 

2 
I 

1. Chandigarh Khadi and Village Industries Board 

2. Delhi Khadi and Village, Industries Board 

3. Haryana Khadi and ViHage Industries Board 

4. Himachal Pradesh Khadi and Village Industries Board 

5. Jammu and Kashmir Khadi and Village Industries Board 

6. Punjab Khadi and Village Industries Board 

7. Rajasthan Khadi and Village Industries Board 

8. Andaman and Nicobar Islands Khadi and 

Village Industries Board 

9. Jharkhand Khadi and VI"age Industries Board 

Number ofo ViDage 
Industry units 

3 

9 

9 

no 

554 

646 

405 

1664 

46 

157 

Margin Money 

(Rs. lakh) 

4 

10.53 

10.53 

879.87 

633.68 

737.38 

462.71 

1899.95 

52.67 

180.00 
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2 3 4 

10. Orissa Khacfi and Village Industries Board 542 619.01 

11. West Bengal Khadi and VIllage Industries Board 1849 2112.19 

12. Arunachal Pradesh Khadi and Village Industries Board 58 66.48 

13. Assam Khadi and Village Industries Board 1172 1339.19 

14. Manipur Khadi and· Village Industries Board 104 119.27 

15. Meghalaya Khadi and ViHage Industries Board 171 195.53 

16. Mizoram Khadi and Village Industries Board 307 350.00 

17. Nagaland Khadi and VUlage Industries Board 283 322.90 

18. Sikkim Khadi and Village Industries Board 61 69.42 

19. Andhra Pradesh Khadi and Village Industries Board 1929 2203.59 

20. Kamataka Khadi and ViUage Industries Board 1132 1293.50 

21. Kerala Khadi and Village Industries Board 963 1100.00 

22. lakshadweep Khadi and Village Industries Board 2 2.00 

23. Pondicherry Khadi and Village Industries Board 72 82.48 

24. Tamil Nadu Khadi and Village Industries Board 578 645.13 

25. Goa Khadi and Village Industries Board 240 273.75 

26. Gujarat Khadi and VlUage Industries Board 272 310.42 

27. Maharashtra Khadi and ViHage Industries Board 1353 1548.05 

28. Chhattisgarh Khadi and Village Industries Board 819 771.22 

29. Madhya Pradesh Khadi and Village Industries Board 869 ~.75 

30. Uttarakhand Khadi and Village Industries Board 342 391.07 

31. Uttar Pradesh Khadi and Village Industries Board 1426 1829.03 

Total 18604 21255.30 
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ReJection of Application for Deemed 
University Statu. by UGC 

2625. SHRI NAKUL DAS RAI : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether the application of the National Council 
of Hotel Management and Catering Technology (NCHMCT) 

seeIdng deemed university status was rejected by UGC in 
2005; 

(b) if so, the reasons therefor; 

(c) whether the Govemment proposes to reconsider 
this matter; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOl)RCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : <a) to (e) According to the University 
Grants Commission (UGC), in December, 2004 the 
Commission had pointed out the defICiencies in the 
proposal submitted by the National Council of Hotel 
Management and Catering Technology (NCHMCT), New 
Delhi, seeking grant of status of 'deemed-td-be-university' 
under Section 3 of the UGC Act, 1956. Further, the issue 
of . reconsideration of the proposal is open once a fresh 
proposal, removing the deficiencies pointed out by the 
UGC, is submitted by NCHMCT. 

Credit for Small Scale Indu.trle. 

2626. SHRI SUGRIB SINGH : WiU the Minister of 
MICRO, SMALL AND MEDIUM ENTERPRISES be pleased 

to .alate : 

(a) the total credit made available by the Govem-
ment for small scale industrieS in terms of percentage of 
production during 2006-07 and 2007-98; 

(b) whether the credit provided to small scale 

industries is below their credit requirement; 

(c) if so,the reasons therefor; 

(d) the details of recon'lmendations made by thr' 

Kapoor Committee in this regard; imd 

(e) the details of the recommendationslmpltlmented 

so far? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) to (c) The 

advances to the micro and small enterprises (MSEs) from 

the Public Sector Banks were Rs. 82,492 crore and Rs. 

1,04,703 crore at the end of March, 2006 and 2007 which 

in terms of percentage of production by the MSEs (at 

current prices) during 2005-06 and 2006-07 (latest 

available) were 16.6 per cent and 17.9 per cent 

respectively. In the conteXt of target of growth of the MSE 

sector, the quantum of credit flow cannot be considered 

as adequate. The reasons for inadequate credit flow to the 

MSE sector are high cost of credit, collateral requirements, 

elaborate procedural requirements, etc. due to which large 

number of MSEs are unable to access the required credit 

facilities. 

(d) and (e) The Reserve Bank of India (RBI) had 

appointed a One-Man Committee headed by Shri S. L. 

Kapur in December, 1997 to inter alia review the working 

of the system of credit delivery to the MSEs and make 

suggestions on simplification and improvements in 

systems and procedures. The Committee's report 

submitted in June, 1998 'to the RBI contained 126 
recommendations. The major recommendations of Kapur 

Committee have been accepted and implemented whiCh, 

inter alia, include delegation of more powers to branch 

managers of banks; simplification of application forms; 

opening of more specialised. MSE branches by banks; 

enhancement of the limit of composite loans; banks to 

pay more attention to the backward States; special 

programmes for training of branch managers; banks to 

make customer grievances machinery more transparent 

and simplify the procedures for handling complaints and 

monitoring thereof. 
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Export of HortIcuItunII ProcIucta (c) whether the GcMttnmeot .. ~ to give 

2627. SHRI KISHANBHAl V. PATEL: WIll the Minister 

of COMMERCE AND INDUSTRY be pleased to state : 

special emphasis on export ~ hoIticuHural produces; 

and 

(d) If 80. the details thereof? 
(a) the contribution of India In ragaJd to export of 

horticultural products in the inlemational market; 

(b) the details of horticuIturatpnxiucts exported 

alongwlth the petT;eI"IIage of shaN In the International 

market til dale; 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHAI JAiRAM RAMESH) : (a) and (b) Details of ~ 
hoftIcuIturat items exported from Indian during thelut three 
years are given beIow:-

(QuantIty In metric tons; Value In Rupees In crore) 

. Quantity Quantity Quantity Value 

Grapes 39338.95 128.45 54049.87 214.61 85897.78 301.92 

53480.02 89.61 69606.60 128.11 79060.88 141.94 

14039.99 29.89 19652.15 56.70 21870.43 '19.57 

Apples 23225.21 26.35 30043.88 38.13 31.39 

Bananas 12817.74 13.43 14411.13 23.36 11476.56 18.07 

Papaya 3700.96 5.31 6434.01 . 6.85 10344.41 11.60 

SapoIa 951.14 1.OS 1160.94 2.24 2089.43 7.44 

PIneapple 1765.64 2.45 4407.07 5.15 3.81 

Onion 870216.85 644.12 960507.32 708.16 1378373.11 1183.13 

Potatoes 65998.13 31.75 74534.42 38.83 89024.52 57.70 

Frozen Peas 3576.10 8.85 2027.49 5.10 949.09 2.88 

Beans 1258.60 1.46 1187.73 1.65 1881.21 8.47 

Fresh cut flowers' 3557.58 36.12 5176.36 74.13 11903.83 342.14 

(Source: DGCIS) 

.. 
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D.,miled export data for fruits for the year 2007 -OS is 

. not available. According to a Worid Bank report India's 

share in world exports ·of vegetables and fruits is 1.7% and 

0.5% respectively. 

(c) and (d) The Agricultural and Processed Food 

Products Export Development Authority (APEDA) has been 

_g various measures to promote export of fruits. These 

Include: 

(I) Setting up of centers for perishable cargo at 

International Airports at Delhi, Mumbal, Channai. 

Bangalore and Thiruvananthapuram, common 

pack houses, and other infrastructural facilities. 

(ii) Setting up and upgradalion of testing laborato-

ries and implementation of residue monitoring 

plans. development of packaging and prepara-

tion of pre and post harvest manuals for export 

of agri produce Including fruits. 

(Iii) Setting up of Agri Export Zones for agri produce 

Including fruits. 

(iv) Participation in international trade fairs, 

organisation of promotional campaigns. buyer 

seller meets and training programmes for 
I 

certification bodies and farmers. 

(v) Financial assistance to its registered exporters 

under its schemes for Financial assistance 

for Infrastructure Development, Market Develop-

ment, Quality Development. Research and 

Development and Transport assistance. 

Illegal Store of Diesel and Kerosene 

2628. SHRI PRABHUNATH SINGH: Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether high rise buildings in Delhi are using 

d1esellkerosene oil run generators for uninterrupted power 

supply and illegally storing diesel and kerosene oil in ...huge 

quantity; and 

(b) if so, the action taken/proposed .10 be taken 

against the guilty persons by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) No 

such complaint has been received in this regard. 

(b) Does not arise in view of (a) above. 

Theft of Explosives 

2629. SHRI MANORANJAN BHAKTA: Will the Minister 

of HOME AFFAIRS be pleased to state : 

(a) whether the Govemment Is aware about the 

rampant theft and diversion of explosives meant for 

licensed firms in violation of its guidelines and its negative 

impact on Ordnance Factory Board; 

(b) if so, the details thereof; and 

(c) the measures taken by the Government for 

preventing misuse of such explosives? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) No 

case of theft of explosives or diversion of explosives from 

Ordnance Factories has come to notice. 

(b) and (c) Do not arise. 

Knowledge Economy 

2630. SHRI K.J.S.P. REDDY : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the country is building a knowledge 
economy; 

(b) if so, the progress achieved so far; and 

(c) the future programmes of the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMA Tl D. 
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PURANDESWARI) : (a) to (e) Since knowledge is 

increasingly playing an important role in aft areas of 

economic activities in the country, as elsewhere, Central 

Govemment is supporting human capital formation through 

a massive expansion of Highe~ Education during the Xlth 

Plan including the setting up of 30 new Central Universities 

(CU) including one CU in each of the 16 uncovered States, 

setting up of 8 IITs. 7 IIMs, 5 IISERs, 2 SPAs. 10 NITs, 

20 lilTs. incentivising State Governments for establishing 

370 new Degree Colleges in Districts with low Gross 

Enrolment Ratio and number of institutions less than 4 per 

lakh of population., 1000 new Polytechnics (300 in 

Government Sector. 300 in Public Private Partnership 

(PPP) mode and 400 in Private Sector) and 6000 good 

quality secondary schools at Block level at 

the rate of one school in each Block, which will serve 

us benchmark of excellence for other schools in the 

area. 

IdentiftcatJon of Iron Ore ...... In 

North-Eutem Region 

2631. SHRI M.K. SUBBA :. Will the Minister of MINES 

be pleased to state : 

(a) whether any iron-ore areas have been identified 

in the North-Eastem Region; 

(b) if so, the details of the estimated reserves 

thereof; 

(c) whether the Government has received any 

proposals, both in public and private sectors for exploring 

and exploiting these reserves; 

(d) if so, the details and status of these proposals; 

and 

(e) the steps takenfproposed to be taken to further 
explore and exploit these reserves in the North-Eastern 

Region? 

THE MINISTER OF MINES (SHRI SfS RAM OLA) : 

(a) and (b) Yes, SIr. Based on its surveys Geological 

SUrvey· of tndIa· (GSf) has located Iron Ore areas In the 

NorthEastern Region. The extent of reserves have 80 tar 
not been estimated. State-wise details of the survey work 

carried out by GSI for Iron Ore in the Noith Eastem Region 

and resources calculated on the basis of the survey are 

as under:-

State DistrIct Resouice (MIllion Tonnes) 

Assam GoaJpara 26.50 

Bongaigaon 2.20 

Kokrajhar 0.64 

NagaIand Tuensang 1.83 

(e) and (d) As far as grant of mineral concessions of 
iron ore in North·Eastem Stales is concemed, during last 
three years i.e. since 0110112005 IiJl 12l03l2008, Central 
Government's approval has been conveyed for one 

pmposal from State Government of Aa8m for grant of 
plospecting licence for iron ore over an area of 25 sq. km. 

in Samchampl area under Ouwardlsa and Borjan Mouza 
in Karbi-AngJong district in favour of MIs. PIast India Trade 

and Industries Pvt. Ltd. 

(e) As per National Mineral, Policy, 1993 the 

exploration/exploitation of mineral deposits is open for 

Private Sector· participation, both domestic and foreign 

FDl In india 

2632.SHRI L. RAJAGOPAL : WUJ the Minister of 
COMMERCE AND INDUSTRY be p1ea8ed to etate :. 

(a) whether as per the Wortd Investment Report, 

2007. India has emerged as the world's second hottest 
destination for FDI after ChIna and beating the US; 

(b) if 80, the detalIa of flow of FOI in terms of 
percentage during each of the last three years; arid 

(e) the further steps taken by the Government to 
attract more FOI into the country? 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 

(8) Yes, Sir. The UNCTAD World Investment Report (WIR) 

2007, in its analysis of the global trends and sustained 

growth of Foreign Direct Investment (FDI) inflows, has 

reported India as the second most attractive location for 

FDI for 2007-2009. India has also retained the second 

place In A.T. Kearney's 2007 Foreign Direct Investment 

Index, a position it has held since 2005. 

. (b) As per the WIR, percentage 01 growth in FDI 

inflows during the last three-y.ears is as under:-

Year Amount (US $ billion) Percentage growth 

2004 5.7 32% 

2005 6.7 17% 

2006 16.8 150% 

(c) The Govemment has a liberal FDI policy with 

FDI upto 100% permitted on the automatic route in most 

sectors. The FDI policy has been progressively liberalised 

since 1991 through a periodic review process. Focussed 

Name of the Organisation 

As on 31.03.2005 

As on 31.03.2006 

As on 31.03.2007 

MMTC 

Umited 

2063 

2031 

1997 

I 

"STC 

Umited 

933 

929 

911 

investment promotion activities are also being undertaken 

with a view to attract higher FDI inflows. 

{Translation} 

Decline In number of Employees In the 
Undertakings of Commerce and Industry 

2633. SHRI HARIKEWAL PRASAD : 

SHRI KASHIRAM RANA : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state: 

(a) whether the total number of employees in 

various public sector undertakings under the Commerce 

and Industry Ministry has declined during the last three 

years; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) and (b) The details 

of employees during the last three years in the various 

Public Sector Undertakings under the Department of 
Commerce are as under: 

PEC 

Umited 

195 

192 

189 

STCL 

Limited 

38 

46 

54 

ECGC 

Umited 

623 

608 

628 

"ITPO 

1190 

1179 

1152 

"In respect of STC and ITPO, the information is as on 1st January of the following Year 

{English} 

Maoist.' be.. In Historical Forts 

2634. SHRI NIKHIL KUMAR : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether the grand forts associated with the 

Warrior-rulers in Bihar and Uttar Pradesh namely, Rohtas 

Fort . and Kalinjar Fort respectively are in the grip of 

Maoists as reported in the 'Times of India' dated February 

22.2008; 
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(b) if so. the details thentOf; and 

(c) the remedial steps takenlproposed to be taken 

by the Govemment to vacate these forts from the clutches 
of Maoists? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

According to available information, these forts are not in 

the grip of Maoists. 

(b) and (c) Do not arise. 

Innovative Method. In Unlversltle. 

2635. SHRt CHANDRA BHUSHAN SINGH : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Government had asked the univer-

sities and educational institutions to adopt innovative 

methods to augment their infrastructure, teaching and 

research capablliti8s; 

(b) if so, whether massive qualitative expansion of 
the country's educational system would put its infrastructure 

under stress and there could also be a shortage of 

teachers; 

(c) whether the Government had also asked the 

authorities concerned to implement instiMional reforms in 

universities; 

(d) if so, the details thereof; and 

(e> the steps proposed to be taken up by the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PUAANDESWARI) : (a) and (b) While the University Grants 

Conmission (UGC) provides assistance to eligible Univer-
sities for devetopment of their infrastructure, teaching and 
research capabilities, development of such capabilities In 

State funded Institutions Is primarily the respon8IbilIty of 

the concerned State Government. The UGC has a scheme 
of Incentives for External ReSource Mobilisation, under 

which UGC provides Incentive grants upto the extent of 

25 per cent of the contribution, (subject to a maximum of 

As. 50.00 lakh, per annum) received by the eligible 

univel8ities, which mobilise extemal resources through 

par1icipationicontributioniconsuHancy from individual Indi-

ans, Non- resident Indians, Alumni Associates, public and 

family trusts, industriaIIbusiness houses, etc. The univer-

sities may create a corpus with mobilised funds or may 

utilise the resources on certain specified items, including 

constructionfrenovation of buildings, purchase of equip-

menta, purchase of books and journals, innovative and 

academic programmes including research and extension 

work. 

(c) to <e) The UGC has written to the universities to 

adopt administrative and academic reforms such as 

semester system, credit based ·evaluation, continuous and 

internal evaluation, curriculum development. etc. It has 

constituted a Committee under the Chairmanship of Prof. 

A. Gnanam, tonnerNlC8 Chancellor of Pondicherry 

University, to prepare a white paper on administrative and 
academic reforms. A Committee has also been constituted 

by UGC under the Chairmanship of Prof. Yuh Pal, former 

ChaIrman, UGC to prepare curricular framework for higher 

education. 

Face Recognition Syatem 

2635. SHRI REWATI RAMAN SINGH: Will the Minister 

of SCIENCE AND TECHNOLOGY be pleased to state : 

(a> whether the scientists have evolved a face 

recognition system which looks at a face created by 

merging sever.I photos with a view to capture the visual 

essence of an IndIvIduar. face through varioua Images; 

and 

(b) If 10, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
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SISAL) : (a) and (b) No, Sir. The technology related to 

face recognition system is not mature enough as compared 

with biometrics or eye iris recognition system and currently 

It is considered as one of the areas for research and 

development activities world wide. 

Facilities for Retail and Shopping Malls 

2637. DR. DHIRENDRA AGARWAL : 

SHRI V.K. THUMMAR : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Govemment is providing any 

facilities and concessions for developing retail markets and 

Applied Economic Research (NCAER) on Growth 

linkages of Foreign Direct Investment (FDI) in India 

which would focus on the impact of FDI on rural economy. 

The final reports are yet to be submitted by theee 

organisations. 

No. 12 (47V2006-FC 

Government of india 

Ministry of Commerce and Industry 

Deptt. of Industrial Policy and Promotion 

(FC SectIon) 

New Delhi, dated the 2nd March 2007 

shopping malls in the country; To 

(b) if so, the details thereof alongwith the reasons 

therefor; 

(c) whether the Govemment has carried out any 

study regarding the likely impact of such retail market and 

shopping malls on the small shopkeepers; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor alongwith ttle reaction 

of the Govemment thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 

(a) and (b) Govemme~ does not provide any facilitiesl 

coOc8SSlons for developing retail malls. However, there Is 

no restriction on the entry of, big corporate houses and 

other domestic investors in to the retail sector. 

(c) to (e) Govemment has instituted a study to assess 

the impact of organized retailing on unorganized retail trade 

through Indian Council for Research on Intemational 

Economic Relations (ICRIER). The terms of reference of 

thastudy are enclosed as Statement. Government has 

also commissioned a study to the National Council of 

The Director and Chief Executive, 

Indian Council for Research on 

Intemational Economic Relations (ICRIER) 

Core SA, 4th Aoor, 

India Habitat Centre, 

Lcdi Road, New Delhi - 110003 

Subject : The Impact of Organized Retailing on, the 

Unorganized Retail Sector-A Study by ICRIER. 

Sir, 

am directed to convey the sanction of the 

Govemment of India to a Study to be assigned to the Indian 

Council for Research on Intemational Economic Relations 

(ICRIER) on the Impact of organized retailing on the 

unorganized retail sector. 

Objective of the Study: 

2. There has been considerable growth in organized' 

retailing in the country in recent years and estimates show 

a much faster growth in the Mure. Major industrial houses 

have entered this area and have announced the future 

expansion plans. Transnational corporations are 'also 

seeking to come to India and set up retail chains in 
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collaboration with Indian big companies. Divergent views 

have been expressed on the Impact of the growth in the 
organiZed retail in the country. Concerns have been raised 

that the growth of organized retailing may have an adverse 

impact on the retailers in the unorganized sector. It has 

also been argued that growth of organised retailing will 

yield effICiencies in intermediary stages enabling higher 

prices or access to markets to producers (including farmers 

or small producers) or lower prices to consumers. To 

reconcile such variations, an in-depth analytical study on 

the possible effects of organized retailing in india is 
essential. 

Term. of Reference 

3. In order to assess the impact of growing organized 

retail on diHerent aspects of the economy, ICRIER is 

appointed to carry out a study on organized retail focused 

on the following: 

(I) Effect on smaH retaiJers and vendors in the 

unorganized sector keeping in mind the likely 

growth in the overall market 

(ii) Effect on employment 

(iii) Impact on consumers 

(iv) Impact on farmers and manufacturers 

(v) Impact on prices 

(vi) Overall Impact on ec:onomic growth 

ICRIER will analyse ~ above in the context of a 

growth scenario of 7·10 per cent per annum in the next 
5 years and in the light of practice in other fast growmg. 
emerging market economies. 

4. . The study by ICRIER wiD involve the following: 

Uterature survey of existing studies 

4-5 case studies of 88tabIIshed retail chaina 

Interviews of major players In the organized 

retailing, manufacturers, and of produCerslnclud-

ing associations of fanners. 

Questionnaire-based survey of unorganized 

retailers, including vendors especially around 
organized retail shops 

Questionnalre-based survey of consumers around 

the organized retail outlets 

5. The study is proposed to be tlrne-phaaed as 
foIIows:-

1. Inception 1 March 

2. Literature survey and 30 March 

Questionnaire design 

3. Pilot Survey 1·15 April 

4. Review Workshop-1 30 April 

5. Survey 1 May - 15 June 

6. Interim Report 30 June 

7. Review Workshop-2 7 July 

8. Final Report 15 July 

6. Government has approved the budget for the abeYe 
study Is at As. 59.80 lakhs which would be met by the 
Department of Industrial Poficy and Promotion: 

7. This issues with the concurrence of IF Wing vide their 
Diafy No. 41601AS and FA dt. 1·3-2007. 

Yours faithfully, 

SelI-
(Pramila Raghavendran) 

Under Secnttary to the Government of India 
T elefax: 23062327 
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[Translation] 

Import of food Hems 

2638. SHRI AJIT JOGI : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state: 

(a) whether certain infested food items have been 

imported, without any checks; 

(b) if so, the details thereof; 

(c) the remedial steps taken by the Government to 

ensure that imported items are checked properly; and 

,(d) the success achieved by. the Government as a 

result thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (d) The import of 

any food article is governed urider Section 5 and 6 of the 

Prevention of Food Adulteration (PFA) Act, 1954. Section 

6(2) of the Act provides that such clearance of any imported 

food articles is the responsibility of the Customs Collectors 

or their authorized officers. For clearance of consignments 

of imported foods, the Central Soard of Excise and 

Customs, Department of Revenue, has rr.med the 

procedure for 100% testing before clesrance. In case 
where the samples are found to f:'tt conforming to the 

standards for first five consecutive consignments of each 

food items imported by individual importers, there is a 

.provision for clearance of consignment of food articles on 

the basis of 5 to 20% random testing. Information relating 

to actual import of Infested food' items, ff any, is being 

collected and will be laid on the Table of the House. 

{English] 

AllocatIon of Funds for EducatIon Hub 

2639. SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 

Will the Minister' Qf HUMAN RESOURCE DEVELOP-

MENT be pleased to state the allocation made by the 

Govemmant to make India Education Hub during the last 

three years and in the current year to develop world class 

infrastructure? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : In order to expand the capacity, 

strengthen quality and increase access to education the 

central allocation of funds during the last three years and 

in the current financial year for the Ministry of Human 

Resource Development has been as under:-

(Rupees in Crores) 

Year Allocation 

2004-05 11062.92 

2005-06 18338.53 

2006-07 24116.49 

2007-08 32354.22 

[Translation] 

ProductIon and Export of lron-Ore 

2640. SHRI MAHAVIR BHAGORA : Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state: 

(a) the total production, demand and import 

and export of iron-ore in the country during the last three 
years; 

(b) whether the Government proposes to put a ban 
on the export of iron-ore; 

(cl if so, the details thereof; 

(d) whether the prices of iron-ore are increasing 

rapidly; and 

(el if so, the details thereof; 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMEflCE AND INDUS-

TRY (SHAI JAlRAM RAMESH) : (a) The details of total 

production, domestic demand, import and export of iron ore 

during the last three years are as under:· 

(Qty. in mIUIon toMes) 

Yea, Production Domestic I~rt Export 

Demand 

145.94 54.76 0.49 78.14 

2005-06 (Prov.) 154.44 

2006-07 (Prov.) 180.66 

63.43 

Nol 

Available 

0.61 89.27 

0.48 93.79 

Source: ProductIonIDome Demand; IBM, Nagpu" 

Import: DGCI&S, Kolkata 

Export: Goa Mineral O,e Exporters Association (GMOEA), 

Kudremukh Iron Ore Company Umiled (KIOCL), 

National Mineral Development (Corporation 

(NMDC), MUTC Limited and Private Exporters 

(b) No, Sir. 

(e) Does not arise. 

(d) and (e) Yes sir. Iron are prices showed an upward 

trend during the last three years. In case of supp/ieI to 

Japan and S. Korea against tong. term contI8ct8, the bench 

rnatk iron ore prices ifIcreaIed by 9-50% in 2007 -De over 

the pnwious year. The iron ore supplies 10 China on spot 

basis also recorded some higher trend on transaction to 

transaction basta as compared to previous year. 

(English) 

Setting Up of EMrgy lNo-ScIencea Cenbw 

2641.SHRI BALASHOWRY VALlABHANENI: Will .. 

Minister of SCIENCE AND TECHNOlOGY be pleased to 

state : 

(a) ~r the Govemment propoeesto .. up 
India's first energy BioacIence8 Centre; 

(b) if 80, the details thereof; and 

(e) the time by when this Centre Is likely to 8tatt 

functioning? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHAI KAPIL 

SISAL) : (a) and (b) Yea SIr. The Department of 

BIotechnology (DBT) has e8IabIIahed the tnt Energy 

Bio.deuces Centre at University Institute of Chemical 
Technology (UICT), Murilai which is primarily aimed at 
deWilopingretl8W8ble energy resources for reducing India'. 
rising dependence on petroleum fuels and cut down 

emission of greenhouse gases. The DBT ·UICT Centre of 

Energy Bioscienc:es has the specific mandate of developing 

new cutting edge technologies and aJso integrating 

technology components developed elsewhere in the 

country under various research schemes, all with the aim 

of providing liquid biofuef for the country. The main focus 

of the institute is on:-

8IoaJcohoI BIorefInery 

Biodie8eI 

Biohydrogen 

Methane 

(e) The Centre Is' already functionat. 

2642.SHRI RAM KRIPAL YADAV : 

SHRI ALOK KUMAR MEHTA: 

SHRI RAGHUVEER ·SINGH KOSHAL : 

Win the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the CBI hal recently detected Pulle 
Scam In State Trading CotpondIon (STC);· 
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(b) if so, the loss suffered by STC in the scam; 

(c) the action taken by the Government against the 

guilty officials; and 

" 

(d) the steps taken/proposed to be taken to check 

such scam in Mure? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAMRAMESH) : (a) CBI has registered 

an RC on 11.12.2007 against three managers of STC and 

two private parties, in the matter of, import of 'and sale of 

30,000 MT black Mapte (Urad whole) by STC during 2006-

07 under the subsidy policy of Govemment of India. 

(b) No Loss has been suffered by STC on overall 

import of pulses. No subsidy is being claimed under' the 

Govem~nt scheme to provide 15% SUbsidy. . 

'(c) and (d)'rhe case is under investigation by CBI. 

Check-P. along Borders 

2643.SHRI S. AJAYA KUMAR: \ViI.! the Minister of 

HOME .AFF~IRS be pleased to state: 

<a) whether the Government has decidJd to set up 

integrated ,check-POstS along India's' border with various 

neighbouring countries; 

(b) if so, the details thereof; 

(c) the total amount' envisaged tor the Said project; 

(d) whether the Govemment had entrusted the said 

project to any agency; and 

(e) if SO, the'detalls thereof?" 

THE MINISTER OF STATE IN THE MINISTRY OF 

t-t6Me AFFAIRS (SHRIMATI V. RADHJKASELVI),(a) Yes, 

Sir. The Government of India, has taken a '~ion for 

setting 'up 13 Integrated Check, Posts (lCPs,along India's 

border with varioUs neighbouring countries. 

(b) Details of 13, check-posts identified for develop-

ment are enclosed as Statement. 

(c) to (e) The construction of ICPs will ~ ~er up 
as a plan scheme in the XI Five Plan. As. 35 crore,~ 

since been allotted in the budget of the next financial year 

i.e., 2008-09 for the purpose. The total assessment of the. 

financial requirement, firming up of ,project, ,cost·.rut 
completion of procedural fonnaUties are underway. ~s;Ran 

India Technical and Economic Services (RITES) has been 
engaged for the initial consultation and for the preparation 

of Detailed Project Aeport, (cPR) 'and Detailed Engineering 

Report (DER). 

LocstIofr of 13 Integrated ChecICPosts (ICPB) 

SI. Location Stare Border 

No. 

1. Petrapole West Bengal India-Bangladuh, 

,,' 
2. Moreh Manipur Indi~-MY8I:'mar 

3. Raxaul Bihar India-Nepal 

4. Wagah Pun~ India-Pakistan 

5. Hili West Bengal India-Bangladesh 

6. Chandrabangha West Bengal India-Bangladesh 

7. Sutarkhandi Assam India-Bangladesh 

8. Dawki Meghalaya India-Bangladesh 

9. Akhaura Tripura India-Bangladesh 

10. Kawarpuchiah Mizoram India-Bangladesh 

11. Jogbani Bihar India-Nepal 

12. Sunauli Uttar Pradesh Indla-N8j)8I 

13. ~aidiha/ Uttar Pt1tdesh India-Nepal 

Nepalganj roa~ 
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2644. SHRI ADHIR CHOWDHURY : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 
state : 

(a) whether the Government proposes to make 
anangernents for direct telecast of CrIc:Ut Match aertes to 
be organised In India or abroad in the futunl, on Delhi 

Doordarshan; 

(b) if so, the funds likely to be invested for the 

puIp08e; and 

(e) the time by when it Is &ltely to be implemented? 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) and (b) 

Doofdarshan is already telecasting important cricket 
matches as per the Sports Broadcasting Signals (Manda-

tory Sharing with Prasar Bharati) Act, 2007. The rnatr:hes 
are ~ telecast under revenue sharing besis and no 

separate funds for the purpose ani required. 

(e) Does not arise. 

2645. SHRI JYOTIRADfTY A M. SCtNDIA : WBI the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state : 

(a> whether cheap iteme ani being smuggled 
from China during each of 1he IaIIt three yNIS Into the 

counby; 

(b) if so, the details thereof; and 

(e) the steps taken by the Government to check 

such emuggling from ChIna? 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE. MINISTRV OF COMMERCE AND 

INDUSTRY (SHRI JAIRAM RAMeSH) : (a) to (e) 

Infonnation Is being c:oIIected and will be laid on the Table 

of the House. 

2646. SHRt RAVAPATI SAMBAStvA RAO : Will the 

MInIster of COMMERCE AND INDUSTRV be pIea8ed to 
state : 

(a, whether the Government hell received any 

request forlnclullon of ~ tobacco under the 

ViehetIh f<I1IhI and Gram Udyog VojMa (VKGUY); 

(b) If so, the details theraof; and 

(e) !he action taken by the Government In tf* 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-· 

TRY (SHRI JAIRAM RAMESH) : (a) MKI (b) Ves, Sir. A 

.. ..utIon dated 21.1.2008 hae been received from the 

IncIan Tobacco Association, requesting for including 
1"obacco' in Vlahesh Krlshi and Gram Udyog Vojana 
(VKGUY) acheme, due to the adverM eIfecI of appreciation 
of the IncI8n Rupee. Further the repreeentdon states that 
tobIIcco Is an agricuItufaI commodity on which IakhI of 

faImenI depend. 

(e) The repreeentation hM been examined and It 
has been decided that the laue of Inclusion of Tobacco 

for grWII of VKGUY benefits would be examined during 

the ftnaIiaation of the Annual Foreign Trade Policy 

(RE: 2(08), keeping in YIew the availability of ~ 

resources. 

2847. SHRI K.S. RAe : WRI the MInIeter of HUMAN 

RESOURCE DEVELOPMENT be pIeaed to .... the ... 

taken to bring .. vocational edllCIIIton .chooII and 

1ndtutionI, which are preeenIIy wortdng under dIffeAtnt 
MInIstries under the MInIatry of Human Reeource 
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Development to achieve standardised technical and 

eclentlflc training to the youth population and to meet the 
ever growing demands of trained manpower In diff~ 
sectors of the economy? 

THE MINLSTER OF STATE IN THE MINISTRY OF 

(e) As per the infonnation provided by Delhi Police, 

the details are lIS under:-

Year Cases Persons Fine (Rs.) 

reported arrested 

HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A. 2005 7~ 69 25,000 
FATMI) : Presently, no such proposal is under consIder-

ation of this Ministry. 

Defacement of Public Propertl .. 

2648. SHRI RAGHUNATH JHA : Will the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether the Govemment of NCT of Delhi has 

forrnutated any legislation prescribing stringent punishment 

for defacement of public properties in the Capital; 

(b) if 80, the details thereof; 

(c) whether various organizations including political 

parties in Delhi erect hoarding iUegaIIy on crossings 

and prominent places caUSing nuisance to pedestrians 

etc.; 

and 

(d) if so, measures taken to rein in such violators; 
I 

(e) the details of persons who have been booked 

for defacing public property in Delhi during each of the 
last three years and the quantum of fine collected from 

them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (_) and 

(b) The Govemment of National capital Territory of Delhi 

has introduced a Bill In the Legislative Assembly of Delhi 
in this regard, namely "The Delhi Prevention of Defacement 

of Property Bill. 2007" on 27th December. 2007. 

(c) and (d) Yes, Sir. However. as and when such illegal 

hoardings are noticed, action for removal and impounding 

Is taken on the basis of existing laws. 

2006 

2007 

2008 (upto 

29.02.2008) 

2555 2625 

1265 1230 

13 10 

ProposaIa for Transmitters 

12,51,050 

5,10,350 

3600 

2649.SHRI HARIBHAU RATHOD : Will the Minister 

of INFORMA nON AND BROADCASTING be pleased to 

state: 

(a) the total number of Low Power TransmitterslVery 

LowlJower Transmitters (LPTsNLPTs) converted into High 

Power Transmitters (HPTs) in the country including 

Kamataka and Maharashtra during each of the last three 

years. State-wise; 

(b) the number of viewers and listeners who have 

benefitted from them; 

(c) whether the Union Government has receiv8d any 

requast from various State Govemments for the upgrading 

of VLPTILPTIHPT; 

(d) if so, the details thereof during the said period. 

State-wise; and 

(e) the steps taken/proposed to be taken by the 

Govemrnent in this regard? 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PAIVA RANJAN DASMUNSJ) : (a) The nUmber of 

LPTs replaced by HPTs In various States during the last 

three yeers is as under:-
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Year State No. of LPTs replaced 

Gujarat 2 

2006-07 TamiI.Nadu 2 

Gujarat 

Madhya Pradesh 

2007-08 Haryana 2 

Assam 

Himachal Pradesh 

(b) TV coverage is available to all the viewers within 
, -

a range of about 70 tans from each HPT. 

(e) to <e) Requests for upgradation of transmitters 

are received from time to time from various quarters. 
. . " '- , 
Further expansion of terrestrial coverage is not envisaged 
in view of multi channel TV coverage having been 

provided in the country through Doordarshan's free to 

air DTH Service. 

Terron.m In HE Region 

2650. DR. ARUN KUMAR SARMA : Will the Minister 
'. , 

of HOME AFFAIRS be pleased to state : 

(a) the details of intematlonaRy active terrorist 

organisations including fundamentalist groups, which have 

or are pIaming to have operational base in the North 

Eastern Region (NER); and 

(b) the details of actMata of such organiaations 

apprehended in the North East Region during the last three 

yelll8a1ongwi1h nexus deIec:ted between Ih8m1 

THE MINISTER OF STATE IN, THE,..,...STRY OF 

HOME AFFAIRS (SHRlMATI V. RAOHIKA SaVI) : (a) and 

(b) There is no specific report to 8uggest thai internationally 

active terrorist organisaIions including, fundamentalist 

groups are planning to have O(*8tiona1 base In theNOf1h 

eastern Region. However" there are reports that some 

insurgent groups from the North Eastern Region have links 

with Pakistan lSI and certain other fundamentalistlterrorist 

0fg8Il1za1ions f~ neighbouring Countries such as 

Bangladesh based Hettcat-UL Jehad I8Iami (HUJI), which, 
in tum, is reported to have Hnkswith Pakistan based 

terrorist groups and Pakistani lSI. 

[Translation) . 

Recognition of oegr.a 

2651. SHRI TUKARAM GANPATRAO RENGE PATIL: 

SHRI KASHiRAM RANA:, 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state: 

. (a) whether the Union Government has recognised 

the degreea Issued by .~ distance and correspondence 
edllC81ionaI institutions; 

(b) if so, the details of the circulars issued in this 

regard; and 

(e) if not, the reasons for not giving recognition by 

the UnIon Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESouRCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (et Government' had issued a 

Gazette Notification No. 44 dated March 01,1995 Inter-alia 

stating Ibat aU the qualifications awarded through Distance 

Education by the Universitiea established by an Act of 

Parliament or State legislature, Institutions Deemed to be 
UniversIties under SectIon 3 of the University Grants 

ConvnIssion (UGC) Act, 1956 and Institutions of National 

Importance declared under an Act of Pat1lament stand 

recognized for the purpoM of employment to posts, and 

aeMce8 under the Central, GowtrnmeIIt, provided it 

hu been approved by Dl8tanceE~ Councll, 

Indira GancIlI National Open Univer8lty and ~er 
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necessary, by the All India Council for Technical Education, 
New Delhi. 

Revival of Sick Industries 

2652. SHRI THAWARCHAND GEHLOT : 

SHRI HARISHCHANDRA CHAVAN 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of MICRO, SMALL A~D MEDIUM 

ENTERPRISES be pleased to state: 

(a) the total number of SSI units sick and 

closed till 2007 and the total number of employees 

who have lost their job due to closure of SSI units, State-

wise; . 

(b) the contribution. of SSI units in Gross Domestic 

Product (GOP) during each of the last three years; 

(c) the measures being taken by the Government 

for revival of these sick small scale industries; 

(d) the total number of sick small scale industries 

for revival for which funds have been allocated during each 

of the last three years separately; 

(e) whether the Govemment also PSOvides assis-
tance for expansion, diversification and technical up 

gradation of certain sick small scale industries: and 

(f) 

so far? 

if so, the details of the action taken in this regard 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD) : (a) Statistics 

on the year-wise and state-wise number of closed micro 
and small enterprises (MSEs) are not maintained centrally. 

However, according to the results of the Third All India 

Census of MSEs with reference year 2001-02, out of 
22,62,401 MSEs registered upto 31.03.2001, 39 per cent 

(numbering 8,87,427) enterprises were found closed. The 
StatelUT wise distribution of these closed enterprises is 

given in the enclosed stateme!!t-I. ~eserve Bank of India 
(RBI) compilas data on the sick MSEs .who have availed 

loans from scheduled commercial banks. According to RBI, 

the number of sick MSEs during 2004-05, 2005-06 and 

2006-07 were 1,38,042,1,26,824 and 1,14,132 respec-
tively. statement-II gives a StatelUT .wise break-up of sick 

MSEs at the end of March, 2007. 

(b) The estimated contribution of MSEs units in 

the Gross Domestic ,Product (GOP) during 2004-05, 

2005-06 and 2006-07 was 5.84%, 5.83% and 5.94% 
respectively. 

(c) to (f) Various measures have been taken to 

facilitate timely identification and rehabilitation of potentially 

viable sick MSEs. These include setting up of State Level 

Inter-Institutional Committee in each State under the 

convenorship of RBI. Further, the RBI has issued detailed 
guidelines to banks in January 2002 on detection of 

sickness at an early stage and taking remedial measures, 

and for rehabilitation of sick MSEs· identified as potentially 
viable. 

These guidelines include, inter alia, change in the 

definition of sick MSEs, norms for deciding their viability, 

concessional finance, etc., with a view to helping the banks 

in detecting sickness at an ear1y stage and taking corrective 

action for revival of the potentially viable s,ick MSEs. In 

line with the 'Policy Package for Stepping up Credit to Small 

and Medium Enterprises (SMEs)' announced by the 

Government in August 2005, the RBI has further issued 

guidelines in September 2005 to the banks regarding 

debt restructuring mechanism for SMEs to facilitate 

restructuring of debt of all eligible SMEs. The RBI has also 

constituted Empowered Committees at its Regional offices 

to review various issues relating to SME sector particularly, 

the progress in SME financing and rehabilitation of sick. 

units. 

The Central Govemment (Ministry of Micro, Small and 

Medium Enterprises) does not provide direct financial 

assistance for the rehabilitation/nursing of sick MSEs. 

Financial assistance for rehabilitation of sick MSEs is 

provided by the concerned commercial bankslfinancial 

institutions. The RBI guidelines to the banks on debt 
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rastructuring mechaniam tor SM&. Inter alia. include 1 2 3 
pnMsion of additional finance to the SMEs.UpCo 31111 

Maftlh 2007, 1,121 accounts amounting to RI. 885.43 crore 16. MizorMI 1,313 
have been subjected to restnJcturtng by the public aector 
banks under debt restructuring mechanism for SMEa, as 18. Tripura 1 ,on 
per the dale reported by the RBI. 

17. MegheIaya 1.908 

SIIIIMtenU 
18. Asaarn 10,338 

StatelUnion Territory-wise distribution of cIoIItJd 
19. West Bengal 28,080 

Micro and Small ErrterrJrises as per Third 
AI India Census, 2001-02 20. Jharkhand 13,822 

81. Name of the Statal Total No. of closed 21. Orieaa 8,708 

No. Union T enitory units 
22. ChhaItitgarh 27,830 

2 3 
23. MecItya Pradeeh 85,648 

1. Jammu and Kashmir 22,709 24. Gujarat 38,168 

2. Himachal Pradesh 6.509 25. Daman and Dtu 414 

a Punjab 82,731 26. Dadra and Nagar Havel! 423 

4. Chandigarh 1,405 27. Maharuhtra 64,243 

5. UttaranchaI 12.100 28. AncIva Pradesh 38,582 

6. Haryana 27,546 29. Kamataka 46,811 

7. Delhi 8,367 30. Goa 2,327 

8. Rajasthan 36.847 31. Lakshadweep 16 

9. UItar Pradeah 1,22,282 32. KeraIa 74,832 

-10. BIhar 20,525 33. Tamil Nadu 1,27.186 

11. SItddm 155 34. POIdcheny 2.588 

12. Arunachal Pradesh 246 35. Andamand and NIcobar .~ 515 

13. Nagaland 129 All India 8,87,427 

14. 'Manipur 1,226 SouR»: Third AM India Census of SSIs 2001·02. 
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.".,.,,1-11 2 3 

StatelUnion Territory-wise distribution 01 Sick 
19. West Bengal 28592 

ArcIO . and Small EnterotiHs as at the 
end 01 Maroh 2007 ~ 20. Jharkhand 2041 

st. Name of the State! Total No. of sick 21. Orissa 3602 

No. Union Territory MSEs 
22. Chhattisgarh 1301 

2 3 
23. Madhya Pradesh 8311 

01. Jammu and Kashmir 588 24. Gujarat 3350 

02. Himachal Pradesh 160 25. Daman and Diu 31 

03. Punjab 1146 26. Dadra and Nagar Haveli 50 

04. Chandigarh 21 27. Maharashtra 7401 

05. Uttarakhand 784 28. Andhra Pradesh 3520 

08. Haryana 650 29. Kamataka 3611 

07. DeIhl 1252 30. Goa 84 

08. Rajasthan 4881 31. Lakshadweep 

09. Uttar Pradesh lj3309 32. Kerala 4426 

10. BIhar 5964 33. Tamil Nadu 9895 

11. SiIddm 14 34. Pondicherry 37 

12. Arunachal Pradesh 20 35. Andman and Nicobar Islands 

13. Nagaiand 41 All-India 114132 

1 •. Manipur 362 Source : Reserve Bank of India 

15. Mizoram 16 [English] 

16. Tripura 3169 SubsIdy to Spice Expo ....... 

17. Meghalaya -'4 2853. SHRI N.N. KRISHNADAS : Win the Minister 

of COMMERCE AND INDUSTRY be pleased to 
18. Aaum 5-'59 

state : 
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Ca) whether the Spices Board of India have 

disbursed any subsidy to' the spice exporters; and' 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND, 'INDUS· 

TRY CSHRI JAIRAM RAMESH) : (a> and (b) Yes, Sir. Under 

a subsidy scheme, a sum of Rs. 987.74Iakh has been 

disbursed for export of Indian pepper and pepper products 

from 27.10.2005 till date. 

[T~J 

Cyber Crimes 

2654. SHRI RAGHURAJ SINGH SHAKY A : 

SHRI HEMLAL MURMU : 

SHRI RAGHUVEER SINGH KOSHAL : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a), whether cyber crimes are increasing in the 

country; 

(b) if so, the details aIongwith the total number of 

such acCUsed persons arrested In this regard including 

software engineers and the action taken against them; 

(c) whether the Government has any proposal to 

make the net users give identity proof as reported In 'Dainik 
jagran' dated February 24. 2008; 

(d) the steps taken by the Government for imparting 

training to the police officials for preventing cyber crime 

in the country; and 

(e) the financial assistance provided by the 

Government in this regard? 

THE MINISTER OF STATE !fit THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): Ca) 

As per information compiled by .the National Crime Records 

Bureau (NCRB), a total of 347,481 and 453 cases of cyber 

crimes, which include cases under rr Act and IPC were 

reported In the count.y during 2004-2006 respectively, 

thereby showing a mixed trend. 

(b) . TheStatelUT·Wi8e number of cases reported 

and persons arrested, under Cyber Crime In the country 

during 2004 to 2006. as compiled by NCRB, are enclosed 

at statement NCAB does not maintain information regarding 

number of software engineers arrested relating to cyber 

crimes. 

(c) Presently there is no provision relating to cyber 

cafes in the Information Technology Id:, 2000. Provision 

relating to regulation of cyber cafes has intsr alia been 

included In the Information Technology (Amendment) enl, 

2006 introduced by the Govemment in the Parliament. An 
advisory has been issued to the State GovemmentslUnion 

Territory Administrations to consider issuing rules/guide-

lines for regulation of activities at cyber cafes under the 

Police, Act or Shop EstabUshment Id:. Some State 

Governments have formulated their regulations relating to 

the actMfies of cyber cafes. 

(d) and (e) Organizations like Police Academics, 

CentraJ Bureau of Investigation (CBI), Indian Computer 

Emergency Response Team (CERT·ln), cOntroller' of 

Certifying Authority CCCA) etc. conduct l'I!9ular training 

programmes for imparting training to the poflCe officials for 

preventing cyber crime In the country. The laboratories 

under the Directorate of Forensic Science (DFS) also 

conduct regular training programmes In the COUI"Iby for the 
benefit of law enforcement agencies and train them in 

search and seizure and handling of digital evidence. During 

the last three years, these laboratories "un~r DFS have 

conducted 22 training programmes and has trained 749 

officers in the field of cyber crime/compu1er forensics. 

During the year 2007 NCRB also conducted 7 courses, 

attended by 120 participants, to sensitize police personnel 

to cyber crimes. Regional Police Computer Training Centres 

(RPC1Cs) conducted 6 such courses, attended by 215 

participants during the same period. The Departmerrt of 

Information Technology has proVided a financial assistance 

of Rs. 363 Iakhs to CBI for setting up of "CyberlHi-Tech 

Crime Investigation and Training" Centre. 
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S.fement 

Cases. Reported and Persons Arrested Uncler Cyber Crimes in 
StateslUTs during 2004 to 2006 

to Questions 306 

SI.No, State/UT Cases Reported Persons Arrested 

IT Act IPC IT ACT IPC 

2004 2005 2006 2004 2005 2006 2004 2005 2006 2004 2005 2006 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Andhra Pradesh 8 14 14 93 68 102 3 15 9 122 110 171 

2. Arunachal Pradesh 0 o o o o o o o o o 0 0 

3. Assam o o o o o o o o o o 

4. Bihar o o o o o o o o o o o o 

5. Chhattisgartt o 18 o o 28 30 o 24 o o 51 37 

6. Goa o o o o o o o o o o o o 

7. Gujarat 2 2 5 124 153 o 3 6 128 159 o 

8. Haryana o 8 o o 5 o 1 2 

9. Himachal Pradesh o o o o o o o o o o o 

10. Jammu and Kashmir o o o o o o o o o o o 

11. Jharkhand o o o o o o o o o o o o 

12. Kamataka 14 38 27 o o o o 3 17 o o o 

13. Kerala 2 3 12 o o o 2 o 6 o o o 

14. Madhya Pradesh o o 5 o o 126 o o 8 o o 152 

15. Maharashtra 17 26 35 4 4 25 50 66 3 6 

16. Manipur o o o o o o o o o o o o 

17. Meghalaya o o 2 o o o o o o o o 

18. Mizoram o o o o o o o o o o o o 
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1 2 

19. Nagaland 

2O.Orissa 

21. Punjab 

22.Rajasthan 

23.Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. west Bengal 

Total (States) 

29. Andaman and 

Nicobar Islands 

3O.Chandlgarh 

3 

o 

1 

2 

o 

o 

14 

o 

2 

o 

o 

63 

o 

1 

31, Dadra and Nagar 0 

Haveli 

32. Daman and Diu 0 

33. Delhi 4 

34. Lakshadweep 0 

35. Pondicheny 0 

Tocat (UTe) 5 

Total (All 1ncIa) 88 

Source : Crime in India 

MARCH 18, 2008 

4 5 6 7 8 

o 0 0 0 o 

6 0 0 0 o 

7 12 4 43 26 

18 4 0 0 o 

o 0 0 0 o 

22 8 38 0 o 

o 0 0 0 o 

4 0 3 0 o 

o 3 0 0 o 

o 6 0 0 3 

167 135 264 294 293 

o 0 5 0 11 

2 2 o o o 

o 0 0 0 o 

o 0 0 0 o 

10 5 10 8 7 

o 0 0 0 o 

o 0 0 0 o 

12 7 15 8 18 

179 142 279 302 311 

308 

9 10 11 12 13 14 

o o 0 o 0 0 

o 4 0 o 0 0 

2 7 16 9 51 30 

o 21 0 o 0 0 

o o 0 o 0 0 

18 21 7 31 0 0 

o o 0 o 0 0 

10 25 0 7 0 0 

o o 7 o 0 0 

o o 2 o 0 2 

58 178 146 300 373 400 

o o 0 8 0 4 

o 2 o o o 

o o 0 o 0 0 

o o 0 o 0 0 

2 12 7 21 4 7 

o o 0 o 0 0 

o o 0 o 0 0 

2 14 8 29 4 11 

60 1St2 154 329 377 411 
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Suicide CuM In PMF 

2655. PROF. VIJAY KUMAR MALHOTRA : 

SHRI SANTOSH G.f\NGWAR : 

Win the Minister of HOME AFFAIRS be pleased to 

slate: 

(a) whether cases of Suicides are increasing in 

Para Military Forces (PMF); 

(b) if so, the total number of such cases reported 

by the Government during each of the last three years till 

date 1orce-wiee, rank-wise; 

(c) whether the Government has conducted any 

Investigation in this regard; 

(d) if so. the details thereof; 

(8) whether the Govemment has any proposal to 

prOvide special packagelfinancial assistance to those 

jawans deputed in stressluH conditions at sensitive places 

In the country including North East Region; 

(f) if so, the details thereof; and 

(g) the steps taken by the Govemment to check 

such casos in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRt SHRIPRAKASH JAISWAl) : (a) 

and (b) Force-wise details given in the following table do 
not indicate increasing tendency in suicide cases except 

in CRPE:-

Faroe 

ITaP 

BSF 

Suk:lde cases during 2005-08 (till date) 

2005 2006 

2 3 

2 5 

31 37 

2007 2008 
(tin date) 

4 5 

4 

35 7 

2 3 4 5 

ARs 16 18 13 

CISF 13 8 11 

NSG 

CRPF 19 30 46 14 

SSB 6 6 6 

GOs - Nil 

NGOs - 329 

(c) and (d) Investigations Indicate that family and 

domestic reasons are maln causes of such incidents. 

However, other reasons that build stress include deploy-

ment of the forces In difficult and isolated areas. long and 

strenuous duty hours, high mobility, constant threat to life 

and prolonged separation from families. 

(e) and (f) PMF personnel posted in remote 

locality, high aMude, North East Region etc. get Remote 

locality AIJowance, SpecIal Duty Allowance for the North 
East, Hill Compensatory Allowance, Detachment Allow-

ance, Special Compensatory Allowance, High Altitude 

Allowance, etc. 

(g) Some of the steps taken to reduce stress level 

among PMF personnel, enable them to attend to personal 

problems and increase their satisfaction level. are - focus 

on more family, and separated family accommodation; 

basic amenitieslfacililies for the troops and their families; 

telephone facilities to troops on the border where feasible; 

transparent leave policy; regular interaction, both formal 

and informal with the officers; Yoga classes for better 

stress management; recreational and sports facilities; 

revamping of grievances redressal machinery; introduction 

of Composite Hospitals with specialized facilities; 

Central Police canteen facilities for aU the serving and ex-
CPMF personnel and constitution of Welfare and 
Rehabilitation Board to look into the welfare and 
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rehabilitation requirements of 'Next of Kins' and ex-CPMF 

personnel. 

(English] 

Crutlon of Separate Force 

2656.SHRI SANAT KUMAR MANDAl : Will the 
Minister of HOME AFFAIRS be pleased to state : 

<a) whether the Government has any proposal to 

create a separate force to specifically deal with maoists 

and terrorist organisations; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI· SHRIPRAKASH JAtSWAl): (a) 

and (b) Besides specialized totces of the affacted States, 

specially trained and equipped units 8f8 to be raised in 
Central Reser.te Police Force· (CRPF). 

2657. DR. VAlLABHBHAI KATHIRIA : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 

state : 

(a) whether the Government proposes to increase 

the duration of "Krishi Darshan" programme from the 
existing haIf-an-hour to one hour daily at Rajkot 

Ooordarshan, Guiarat; 

(b) if so, the details thereof; 

(e) whether the Government also proposes to 

broadcast fresh programmes of Krishi Darshan from one 
a week fo thrice a week; 

(d) if so, the details th8reof; 

(e) whether the mass media narrow casting facilities 
are . going to be augmented in the near future for wider 

coverage of the programmes; 

(I) if so, the details thereof; and 

(g) the time by when It 18 Ukelyto be Implemented? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) No, Sir. 

(b) Does not arise. 

(e) No, Sir. 

(d) Does not arise. 

(el . Pl8.S8r Sharati, Ooordarshan has informed that 

the Krishi Darshan programme is a sponsored programme 
of Ministry of Agriculture and at present Prasar Sharati has 

no such proposal to augment narrow casting facilities in 

the near future. 

(I) and (g) Do not arise. 

[Translstfon] 

Sex Recket 

2658. SHRI HEMLAl MURMU : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has received any 

c:orr.,taints regarding promoting of sex racket by personnel 
of Para Military Forces (PMF) including Border Security 

Force (BSF); 

(b) if so, the total number of such cases registered 

by the Govemment during each of the last three years, 

force-wise; 

(e) the action taken by the Government against the 

accused persons; and 

(d) the steps taken by the Government to check 

such cases in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAJSWAl) : (a> and 

(b) On the basis of a complaint, a case was registered 

by CBI against a BSF offICer in 2006. 
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(c) The officer has been suspended with effect from 

07.06.2006. The case is subjudice in the Court of District 

and Sessipns Judge, Chandigarh. 

(d) Measures like setting up of vigilance brlnches. 

regular briefing of officers and personnel, surprise checks, 

and other preventive and aurveinance measures, have 

been taken. 

[English] 

Setting Up of Indian Institute of 

Information Technology 

2659. SHRI MADHUSUDAN MISTRY: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Planning Commission has recom-

mended for setting up of Indian Institute of Information 

Technology (/liT) and Indian Institute of Information 

Technology Academy in Gujarat; and 

(b) if so, the. response of the Govemment thereon 

and the time by when these· institutions are likely to be 

established? 

THE MINISTER OF STATE IN THE MIN/STRY OF 

HUMAN RESOURCE DEVaOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) The PlannIng Commission has not 

made any State-apecific recommendation In regard to the 

location of the typeI of institutIon8 mentioned. 

(b) Does not arise. 

Apr-March 

2004-05 

2 

Agri and allied ProductS 6,293.34 

identification of Export Hems 

2660. SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether the Govemment has identified some 

items in order to boost the foreign trade of the country; 

(b) if so, the names of such items Identified during 

each of the last three years and in the current year till 

date; 

(c) the annual average export of those items in 

terms of value separately, as on date; 

(d) the names of Items deleted from thlt list for the 

current period; 

(e) the assessment made by the Govemment in 

regard to boosting the export of such items; and 

(I) the schemes formulated on the basis of the said 

aasessment? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH)-: (a, and (b) The Foreign 

Trade Policy 2004-09 identifies agriculture, handloorns 

handicrafts, gems and jewellery, leather and marine sectors 

for special promotion. 

(c) Exports from these sectors during 2004-05 to 

2007-08 (April-October) are given below.-

(Value In US $ Million) 

Apr-March Apr-March Apr-Oct. 

2005-06 2006-07 2007-08 (P) 

3 4 5 

7,218.85 8,548.36 6,094.44 
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2 

Marine Products 1,439.80 

Leather and Manufactures 2,421.59 

Gems and Jewellery 13,761.n 

Handicrafts 3n.42 

Textiles incl. HandIooms 12,918.49 

Source: DGCI and S KoIkata 

(d) None. 

(e) and (f) It is the endeaVour of the GoYemment 
to promote exports and the efforts of the GoYernment 
are announced in the Foreign Trade Policy from time to 

time. 

Con8erwItIon of Iran Ore Rllirw. 

2661.SHRI B. MAHTAB : Will the Minister of MiNES 

be pleased to state : 

(a) the nuntJer· 01 iron-ore mines allocated during 

each 01 the last ttvae ye8I8' tiB-dIIte. State and Union 
Terrnory.wise: 

(b) whether merchant miners are acquiring large 
number of mines for export purposes without adding 

value; 

(c) If 80, the toIaI quantity of Iron-ore exported during 

the above period; and 

(d) the s18ps takenIpropoaed to be taken by the 
Government to protect and coneerve iron-ore reserves In 

the country? 

THE MINISTER OF MINES (SHRI SIS RAM OLA) : 

<a) The State Governments are the 0WI18f-. of minerals and 

grant rNn8nII concessions and prior approval of Central 
Govemment Is required for grant of mineral conc:eaion for 

3 4 5 

1,589.19 1,742.27 927.15 

2,697.65 2,930.80 1,882.51 

15,529.06 15,573.50 11,524.56 

461.98 371.46 233.97 

15.545.04 16,104.80 9,675.63 

minerals listed In FIrSt Schedule of the Mines and Minerals 
(Development and Regulation) Act, 1957, which also 

Includes iron ore. The year-wise details of minerai 
concession proposaJs approved by Central Government 

including those approved for grant of mining lease for iron 

ore ckIring last three years are available on webaite of 
Ministry of Minas (http://www.rnines.nic.in). 

(b) Under the National Minerai Policy in 1993. 
mining for non-fuel and non-atomic: mineralS has been 

ttwown open tor private aec:tor Investment and an indian 
National or a Company as defined in sub-sec:tion 3(1) of 
the Companies Act, 1956 can undertake mining based on 
the economic viability of the project. MinIng Is a stand-alone 
ectivIly. The Central Government, baaed on the State 
Govenvnent recor'l'lmelldations, accords prIOr approvaJ for 

grant of MneraI· concessions In l8fmI of the proviItons of 

the MMDR Act, 1957 and RuIee framed there under. The 
export of minerals including iron ore is as per the EXIM 

policy of the Government. 

(c) The export figures of the iron ore as provided 
by MinIstry of Commerce are as under:-

Year Export (Quantity in 
MillIon Metric T ormes) 

2 

78.14 
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2 

89.27 

2006-07 (ProvIeional) 93.79 

2007-08 (Apr-Dec) 63.58 

(d) The Government is of the view that management 

of mineral reeources is cIoHIy integrated with the overall 

atrategy of development of minerals whereby exploitation 
or minerals 18 to be guided by long-term national goals and 

perapectIves. The country has 8UfIIcIent resources of iron 
ore at 26.25 billion tonnea. lind these are increasing with 
futther exploitation. 

2682. SHRI HITEN BARMAN : WiH the Minister 

of SCIENCE ANO TECHNOlOGY be pleased to 

state : 

(a) whether the Indian National ScIence Academy 

has eWmitted any report to the Principal Scientific Advi80r 

on development of lnebumentatlon In the country; 

(b) If 10, the detafIa thereof; 

(c) Whether the Government propoees to introduce 

the offIet ctau. in case of imported machlnerle8, systems 

and plants aa In case or defence procurements; 

(d) If 10. details thereof and if not, the reaaons 
therefor; and 

(e) the steps takenlpropoaed to be taken by the 

GOvernment for Imptementation of the recommendations of 

thII report? 

THE MINISTER OF SCIENCE ANO TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

StBAL) : (a) and (b) Yes. Sir. The key recommendations 

made in the Report or indian National Science Academy 

on development of instrumentation in the country are 88 

follows:-

(i) In all instrument related projects. industry-

academia partnership should be ensured right at 

the proposal formation. IP rights will then have 

to be shared. 

(Ii) Sharing IP rights by funding agencies with the 
developers of Instruments will help marketing of 

instruments. Funding agencies should put in 

ptace a practical mechanism to serve this 

purpose. 

(iii) Government should create a separate fund 

that would provide an incentive or tax credits 

to the industry that purchases indigenous 

instrumentation technology and brings it to the 

maft(et. It can afso be used to help companies 

In creating a brand for their Instruments by 

enabling them to exhibit their Instruments abroad 

etc. 

(iv) Some or the innovators are turning entrepreneurs 

in some of our S and T institutions like liSe. 
Bangalore and lIT's. The above fund should 

provide venture capHal to spin off companies 

fonnad by these scientist entrepreneurs. 

(v) For a technology transfer to be successful. there 

should be continued association between the 

technology developer and technology buyer tiM 

the latter has successtully absorbed the technot-
ogy. 

(vi) While recommending procurement of the 

instrument It· should be ensured that specs are 

drawn-upto include those of the locally made 

ones. Companies and the institutions, whk:tl buy 

locally producec:I instruments, may be given tax 

credits. 

(vii) A website containing a list of instruments being 

manufactured In India and a data-base of 
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professors and scientists with expertise in 

instrumentation, who wiH interact with the 

instrument industry, should be maintained. 

(viii) Technology Paltts; and 'Incubation Centres' in 

proximity to R and 0 institutions to exploit the 

SandT strength of the RandO institutes may 

be created. 

(be) The Govammenl may set up a few component 
and subsystem development technology 

palb. 

(x) Accreditation Centres should be setup/aug-

'mented for certification of instruments confonn-

ing intemational norms like ISO, CE, Ul, and as 
etc. 

(xi) Government should establish some Centres of 

excellence in electronics and encourage the 

industry to use them. 

(xii) Academics and science administrators should 

give due credit to instrum8nIation sciantists 

in promotions, awards and election to Fellow· 

ships. 

(xiii) The SandT instiIution8 may help to upgrade 

the skills, knowIedge'and technical manpower in 

incIusfry by organizing short·term courae, semi-

nars etc. 

(xiv) Some Indian universitiee . may start 

multidisciplinary course involving S end T and 

business management and also take steps to 

produce manpower required for particular 

skills needed by the industry. Similarly, the 

Industry may do more for tralrilng of students at 
their plants. as hands-on training will be an 

iIyIportant step to develop entrepreneurial skiRa 
in them. 

(xv) Some instrumentation Hnkage companies should 

plWide rapid prototyplng services for converting 

innovations into products. 

(c) and (d) No. Sir. 

(e) The Department under the overall guidance of 

the National Instrumentation Development Board (NIOB) 

has been supporting development of Analytical. Industrial. 

Medical and HeaHh Care Instruments including various 

types of Sensors in the country. The indus~~ participation 

Is e,nsured right from the beginning in all such projects. 
The conditions for intellectual property rights. technology 

transfer etc. are covered by the general gui~ines, framed 

in this regard. A database of all. thf5 scientific jnstruments 

and components manufactured in India ~ been compiled 

and published by Central ScientifIC Instruments Organisation 

(CSIO), Chandigarh. The Department 'has ... up various 

Science and Technology Parks; Technology Business 

Incubation Centres and Centres of ExceHence in different 

aCademic institutions as a general facility to back up 

commen::iaIizat of technologies deveioped In various 

institutes. 

standard of Government SchoolS' 

2663. SHRI RAvt PRAKASH VERMA : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA AOSUL : 

WIll the Minister of HUMAN RESOURCE DEVELOP· 
~ 'f-

MENT be pleased to state : 

(a) whether the condition of the GOvemment schools 

and the Standard of its teachers Is far below as compared 

to private schools; 

(b) if so, the reaction of the Government thereto and 

remedial stepS taken in this regard; and 

(c) the details of the Improvement under taken by 

the Govemment to bridge the gap in the Cf.UaI/tY of 

education ~ Govemment schools and private publi<: 

schools? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) Education being a concurrent subject, school 

education prirnarlly comes under the purview of the State 

Governments. So far as the schools under this Ministry 

are concerned, there is no evidence to su!mest that 

condition of these schools or standard of teachers Is 

below that of private schools. On the contrary, pass 

percentages of schools under Kendriya Vidyalaya 

Sangathan and Navodaya Vidyalaya Samiti, both at class 

X and class . XII were consistently above the pass 

percentages of independent private schools affiliated to 

Central Board of Secondary Education (CBS E) during the 

last five years (2003-2007). 

(b) and (c) Improvement of quality of education is a 

continuous process. Central Government has been 

implementing Sarva Shiksha Abhiyan (SSA) at the 

elementary level since 2001-02, inter-alia, with the 

objective to focus on elementary education of satisfactory 

quality. " has also been decided to implement a centrally 
sponsored scheme for univeraallsation of access to and 

improvement of quality of education at secondary stage 
during the 11th Five Vear Plan. 

Opening of Foreign Language 
Centre. In the Stat •• 

2864. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Government is considering to 

establish an Education Centre in each State for Chinese, 

French and German language; 

(b) if so, the details thereof, State-wise; 

(c) the time by when these centres are likely to be 

made functional; and 

(d) If not, the reas~ therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) No Sir. 

(b) and (c) Do not arise. 

(d) There is no proposal to establish an 

. education Centre in each State for Chinese, French 

and German languages. However, the Govemment of 

India had established The English and Foreign 

Languages University (EFL-Univeraity), which is a 

Central University, for promotion of English and 

Foreign Languages in the country. EFL-University has two 

Regional Centres, one in Shillong and the other at 

Lucknow, which are offering courses in German and French 

languages. 

{Translation] 

Affiliation of College. 

2665. CH. MUNAWAR HASSAN : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the colleges located in Uttar Pradesh .. 

Delhi and Maharashtra have applied for permanent 

affiliation to the Central Govemment; 

(b) if so, the details of such colleges; and 

(c) the total number of seats likely to be in-

creased this year in case permission is granted by the 

Government? 

THE MINISTER OF STATE IN THE MINISTRV OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : <a) to (c) Affiliation to Colleges, 

whether temporary or permanent, is accorded by the 

Universities under whose territorial jurisdiction the 

said Colleges fall. As such, no record in respect of 

such applications is rnalntained by the Central 

Government. 
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[English} 

industrial Infrastructure and 

Upgradatlon Scheme 

2666. SHRI S.K. KHARVENTHAN : Will the Minister 

of COMMERCE AND' INDUSTRY be pleased to 

state : 

<a) the details of projects, implemented under the 

Industrial Infrastructure Upgradation Scheme ("US) during 

the 10th FIVe Year Plan period; 

(b) whether the Government proposes to extend the 

Scheme during 11th Plan period arse; and 

S. State ClusterlProject 

No 

1 2 3 

1. Andhra Pradesh Pharrna Cluster, Hyderabad 

2. Auto Cluster, Vijayawada 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) The details of projects sanctioned under Industrial 

Infrastructure Upgradation Scheme (IIUS) during 10th FIVe 

Year Plan are given in the enclosed Statement. The 

projects are at various stages of implementation. 

(b) and (e) The continuation or otherwise of the 

Scheme during the 11th Plan is depeudent on the outcome 

of evaluation of the Scheme, which is being undertaken 

by an independent agency. 

(As. in crores) 

Project GOI Grant GOIGrant 

Cost approved . released 

4 5 6 

66.16 49.62 16.54 

30.67 23.01 15.60 

3. Chhattisgam Steel and Metallurgical Cluster, Raipur 65.55 31.76 21.07 

4. Gujarat Chemical Cluster, Ahmedabad 69.86 41.39 27;'58 

5. Chemical Cluster, Ankleshwar 152.83 SO.OO 48.50 

6. Gem and Jewellery Cluster, Sural 75.00 SO.OO 16.70 

7. Chemical Cluster, Vapi 54.31 40.49 39.28 

8. .Haryana Textile Cluster, Panipat 54.53 40.90 13.83" 

9. Kamataka Machine Tools Cluster, Bangalore 135.SO 49.12 47.65 

10. Foundry Cluster, Betgaum 24.78 18.58 18.02 

11. Kerala Coir Cluster, Alapuzha 56.80 42.60 14.20 
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2 3 4 5 6 

12. Madhya Pradesh Auto Cluster, Pithampur 73.29 44.94 33.30 

13. Maharashtra TextHe Cluster, Ichalkaranjl 65.07 32.70 21.80 

14. Auto Cluster, Pune 59.99 49.99 43.64 

15 OrIssa Metallurgical Cluster, Jajpur 80.60 47.00 31.32 

16 Punjab Textile Cluster, Ludhiana 17.19 12.69 8.42 

17. Rajasthan Marble Cluster, Kishangarh '36.80 27.60 9.20 

18. Tamil Nadu Auto Cluster, Chennal 47.49 .27.74 18.50 

19. Leather Cluster, Ambur 67 .. 34 43.94 42.62 

20. Food Grain, Cerial and Staple Cluster, Madurai 39.96 29.97 20.00 
~ 

21. Pump, Motor and Foundry Cluster, Colmbatore 56.90 39.59 38.40 

22. Textile Cluster, Tirupur 

23. Uttar Pradesh Leather Cluster, Kanpur 

24. West Bengal Muhi Industry Cluster, Haldia 

25. Foundry Cluster, Howrah 

26. Rubber Cluster, J(olkata 

'Sanction withdrawn. 

[Translation] 

BaSic Facilities In Schools 

2667. SHRI AVINASH RAI KHANNA: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) the details of basic facOhles being provided in 

the schools In the country; 

(b) . whether the Government has received some 

complaints about the ncJ!iI-avallability -;Of' basic taciIIties like 

150.00 50.00 46.24 

16.46 9.75 6.50 

67.25 36.97 24.64 

126.74 40.40 13.47 

29.74 15.72 5.24 

drinking water, toilet and food in the schools; 

(c) it so, the details thereof; 

(d) the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) As per the 7th All India School Education 

Survey conducted by National Council of Educational 

Research and Training (NCERT) (with reference date 

30.9.2002), basic facilities in schools, such as, type of 

school building, drinking water facilities, urinalllavatory etc. 

are as under: 
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Type of No. of Type of building 

schools schools 

Pucca Partly Kuchcha 

Pucca 

Primary 651,064 525.500 n,932 27.959 

Upper 245.322 201.996 30.961 7.390 

primary 

Secondary 90.741 76.598 10.499 3,090 

Higher 43.869 40.397 3.011 362 

secondary 

(b) to (d) Education being a concurrent subject. school 

education primarily comes under the purview of State 

Governments. Sarva Shiksha Abhiyan (SSA). the flagship 

programme of Government of India for universalisatlon of 

elementarY education provides for a room for every gradel 
class or every teacher. which ever Is lower in primary and 

upper primary stage. with the provision that there would 
be 2 classrooms with veranda in every primary school with 
at least 2 teachers and including Teaching Leaming 

Equipments for new primary and upper primary school&. 

The scheme also provides for toilets and drinking water 

facifJties in convergence with schemes of Ministry of Rural 

Delrelopment. Under SSA. 138550 primary school bui1d-
ings. 72869 upper primary 'schooI buildings. 815517 
additional classrooms. 188832 drinking water facilities and 

244297 toilets have been provided to the elementary 
schools up to the year 2007. 

[EnglIsh] 

A .... ch end o.-lIopment 
AcIIvItIM 

2888. SHN ftANENBARMAN : WIll the MIniIter 01 
SCIENCE AND TECHNOLOGY be pleased to Itate : 

Schools Urinals Lavatory 

having 

Tents Open drinking 

space water 

facility 

1.629 18.044 499.218 220,583 191.831 

211 4.764 203.511 146,204 120,218 

156 398 82.327 74.095 60.410 

32 67 42.628 41.414 38.078 

(a) whether less number of research and develop-

I1WIt activities are being undertaken In Govemment 

scientific labs in the country; 

(b) if so. the reasons therefor; 

(c) whether the Government proposes to provide 

more Incentives to improve the wor1dng conditions for 

scientists In Govemment labs; and 

(d) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) to (d) No Sir. The Govemment has provided 

several incentives to the activ8 scientists from time to time 

in the form of increasing their research fellowships. The 

Govemment has also made provisions for sharing royalty 

earned from the commercialized patents with the scientists. 

In addition, keeping In view the recent economic 

atmoaphere in the country the Government through its 

Sci8ntlfic Departments and agencies has initiated 

programmes like SwarnaJayanthi Fel/owahips. Shyama 

Prasad Mooketjee FeIIow8hIpe,. KS Krishnan FeBowahips 
and J.C. Bole and Aamanufam FeIIow8hips for bright and 
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active scientists and technologists with 8 provision for 

monetary Incentives in addition to the salary. 

Poats In AIR and 0atrdarshan 

2669. SHRI G.M. SIDDESWARA : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 

state: 

(a) the total number of vacant posts in various 

cadres of AIR and Ooordarshan under direct recruitment 

quota; 

(b) whether instead of recruiting fresh candidates, 

the department is engaging retired pe{1lOnll8l in ProgrammeJ 

Administrative cardres; 

(c) if so, the reason therefore; 

(d) the extent to which these arrangements will be 

helpful; and 

(e) the steps taken/proposed to be taken to fill up 

these vacant posts? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) Tfe Screening 
Committee of Ministry of Information and Broadcasting has 

cleared 1616 (1184 for AIR and 432 for Ooordarshan) 
vacancies for direct recruitment under Annual Direct 

Recruitment Plan (ARDP) till now. 

(b) to (d) There is a shortage of specialized manpower 

in AIR and Doordarshan as no recruitment is taking place 

because the status of Prasar Bharatl employees is under 

consideration of GOM. A few retired personnel have been 
engaged on contract basis for a limited period to ensure 

that Important and specialized works of Prasar Bharati does 

not suffer. 

(e) After clearance of the vacancies for direct 

recruitment by the Screening Committee under ADRP, 

Prasar Bharati has initiated action to fill up these vacancies 

at the earliest. 

expenditure on Literacy campaign 

2670. SHRI JASUBHAI DHANABHAI BARAD : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) the total amount spent on literacy campaign 

during the year 2004-05 till date; 

(b) the number of educationally backward districts 

in the country where this campaign was launched 
during the last three years, State-wise, particularly in 

Gujarat; 

(c) the details and the number of National Literacy 

Mission projects· sanctioned for Non-Governmental 

Organisations by the Union Government in urban and rural 

areas of the various States during the last three years till 

date; 

(d) whether the Union Govemment has reviewed the 

performance of the Non-Governmental Organisations; 

(e) if so, the details thereof; and 

(f) the action taken/proposed to be taken against 
the Non-Govemmental Organisations whose performance 

is not satisfactory? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) The expenditure incurred on various literacy 
programmes since 2004-05 is given below:-

Year Expenditure (Rs. in crores) 

2004-05 236.47 

2005-06 249.30 

2006-07 213.48 

2007-08 213.57 

(Till 12.3.08) 
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(b) 150 low literacy districts have been identified in 

the country for special focus. So far, 120 districts, out of 

these 150 low Hteracy districts, have been covered under 

various literacy programmes. A statement showing State-

wise number of these districts including those of Gujarat 

is enclosed at Statement-I. 

(c) Under National Literacy Mission, grants are 

sanctioned to Non-Govemmental Organisations (NGOs) for 

the following purposes: 

(i) To conduct vocational training programmes in 

various trades for the benefit of the neo-iiterates, 

unskilled and unemployed youths and other 

weaker sections of the society belonging to rural 

and urban areas through district level institutions 
called Jan Shlkshan Sansthans (JSSs). 221 
JSSs have so far been set up in various districts 

of the country. A statement showing the number 

of JSS sanctioned State-wise and district-wise 

during the last three years till date may be seen 

at Statement-II. 

(ill To take up innovative literacy projects for 

COfJ1)aCt and limited 81'888 of the district, 

publication of neo-literate magazines for 

circulation to various districts, undertaking 

research studies, conducting conferences/semi-

nars etc. A statement showing number of NGO 
projects sanctioned, State-wise and district-wise, 

during the last three yeam, tin date is at 

Statement-III. 

(iii) To prOYide academic and technical resource 

support to the literacy programme being impIe-

mented in the States including rural areas 

through State level institutions called State 

Resource Centres (SRCs). 26 SRCs have been 

set up in various States for this purpose. One 

SAC was sanctioned for the State of Chhattisgarh 

during 2006-07. 

(d) and (e) Performance of these organiSations Is 

reviewed periodically through their Quarterly and Annual 

Progress Reports. Performance of SRCs and JSSs is also 

reviewed through Annual Action Plan Meetings. 

(f) During the last 3 years complaints have been 

received in respect of Jan Shlkshan Sanathans in 

Kushinagar (BIhar), Ramanathapuram (TamH Nadu). 

Kakinada (Andhra Pradesh) and Lakhimpur Khiri 

(Uttar Pradesh). The grants to these JSSs have been 

stopped until the completion of the inquiry into the 

complaints. 

SI. 

No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

ExpfmcIJtute on Literacy Campaign 

State 

2 

Arunachal Pradesh 

Andtva Pradesh 

Assam 

Bihar 

Chhattisgarh 

Gujarat . 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Madhya Pradesh 

Meghalaya 

No. of low No. of districts 

literacy 

districa 

3 

7 

8 

3 

31 

4 

2 

8 

13 

4 

9 

3 

covered under 

literacy 

progremrnes 

TLClPLPIPRI" 

4 

7 

8 

21 

2 

2 

8 

11 

2 

9 

3 
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2 3 4 2 3 4 

12. Nagaland 2 2 17. West Bengal 4 4 

13. Orissa 10 8 Total 150 120 

14. Punjab 
*TLC - Total Literacy Campaign 

15. Rajasthan 11 10 
PLP - Post Literacy Programme 

16. Uttar Pradesh 30 22 
PRI - Projects for Residual Illiteracy 

SU.".."t"" 

S. Name of the Number of JSSs Sanctioned and Name of the District 

No. State 

2004-05 2005-06 2006-07 2007-08 

No of JSS NoofJSS No of JSS NootJSS 

sanctIonedI Name sanctioned! Name sanctioned! Name sanctioned! Name 

of the districts of the districts of the districts of the districts 

2 3 4 5 6 

1. Andhra Pradesh 01/West Godavari 02/Warangal 

Mahboobnagar 

2. Bihar 01/8aran 01lAurangabad O2IHajipur (Vaishali) 

Buxar 

3. Chhattisgam 01IRajnandgaon 01IBiiaspur 

4. Gujarat 01IPatan 011Sabarkantha 

5. Haryana 01/Panipat 01/Gurgaon 

6. Jammu and 01ITangdar 

Kashmir 

7. Kamataka 01 IDavangere 

8. Kerala 01IEmakulam 01IMallapuram O2IKannur 

Palakkad 
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2 3 4 5 6 

9. Madhya Pradesh O4JHoshangabad O3IRewa 07IKatni O3IRaisen 

Dhar Chattarpur Jabhua Narslnghpur 

SehOre Sagar Betul Damoh 

Sidhi Mandla 

Oewas 

Umaria 

Shajapur 

10. Maharashtra 02IG0ndia 01~on 01 Navatmal O2IBuldana 

Ahmadnagar Chula 

11. Manipur 011Senapati 0111mpha1 West 

12. Orissa 01JBhadfak O3t'SambhaIpur O3IJajpur 

Jagatainghpur Balasore 

Naupadll BoIangir 

13. Tamt Nadu 01/Namakkal 01J1<anchipuram 

14. Uttar Pradesh 04IBhad0i 05 Gorakhpur O8IA1igarh O3ILucknow 

Hardoi Siddharthnagar Etawah Chandoli 

Falehpur Sitapur Jalaun Shfawasti 

Rai Bareli Kheri and Kaushambl 

Sahajanpur Sonbhadra 

Azamgarh 

Agra 

Brareilly 

15. Uttarakhand 011Bageehwar 01ITehri Garhwal 01/A1mora OtlChamofi 

16. West Bengal 01IWest Midnapore 01lBankura 011B1rbhum 

17. Oefhi 01IWest Delhi 

Total 18 14 26 23 
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.tem.nt-llt 

s. Name of the Number of NGO Sanctioned and Name of the District 
No. State 

2004-05 2005-06 2006-07 2007-08 

No of NGO projects No of NGO projects No of NGO projects No of NGO projects 

sanctioned/name sanctioned/name sanctioned'name sanctioned/name 

of the districts of the districts of the districts of the districts 

1. Assam 01/Guwahati 

2. Bihar 01IPatna 

3. Gujarat 01IBanaskantha 01/Ahmedabad 

4. Haryana 01IPanipat 

5. Kamataka O4IHassan 

Tumkur 

SeHary 

Mysore 

6. Madhya Pradesh 02lBhopal 

7. Orissa 01IMayurbhanj 

S. Tamil Nadu 01lDindigul 

9. Uttar Pradesh O3IAnahabad 03lEtah 011l.ucknow 

Lueknow Allahabad 

Gazipur 

10. Uttarakhand O2IOehradun 01IDehradun 

Udham Singh Nagar 

11. Delhi 01IWest Delhi 05/South Delhi 02lS0uth Delhi 

Total 06 17 07 01 

Central AgencV for Fede,..1 Crime. <a) whether most of the States and Union Territories 

have opposed the Central Agency to investigate federal 

crimes; and 
2671. SHRI IQBAL AHMED SARADGI : Will the 

Minister of HOME AFFAIRS be pleased to state: 
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(b) if so, the details and reaction of the Government 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): <a> 
and (b) There is no definition of· 'federal crime' in the Indian 

Penal Code. 'Police' and 'Public Order' are State subjects 

under the Seventh Schedule to the ConstiMion of India. 

n is open to the State GovemmentslUnion Territories to 

entrust criminal cases having inter-State ramifications to the 

Central Bureau of Investigation (CBI) as per the provisions 

of section 6 of Delhi Special Police Establishment Act, 

1946. 

Grants to Khadl and Village Industries 

2672. SHRI G. KARUNAKARA REDDY : Win the 

Minister of MICRO, SMALL AND MEDIUM ENTERPRISES 

be pleased to state : 

(a) whether the Government has stopped the 

Budgetary support. grants. interests free loans and rebate 

to Khadi and Village Industries; 

(b) if so. the details thereof and reasons therefor; 

(c) whether Khadi and Village Industries is now 
facing a serious crisis resulting in closure of units and 

massive unemployment; 

(d) if so. the details thereof; 

(e) whether the Govemment is considering any new 
policy to revive and revitalise the Khadi and Village 

Industries; and 

(I) if so. the details thereof? 

THE MINISTER OF MICRO. SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD) : (a) No. Sir. 

The khadi and village industries sector has continued to 

receive priority as can be judged from the fact that 

budgetary allocation has increased from Rs. 340.55 crore 

(actua1) in 2002-03 to As. 653.15 crore in 2007-08 (Revised 

Estimates). Government continues to provide budgetary 

suPPOrt in the form of grants, rebate on sale of khadi and 

poIyvastra. and khadi loan to the khadi and village 

industries (KVI> through the Khadi and Village industries 

Commission (KVIC). Loans to the village industry sector 

earlier available have however. been discontinued and 

were replaced by a credit linked subsidy scheme called 

'Rural Employment Generation Programme (REGP)' which 

was introduced for implementation with effect from 1 st April. 

1995. 

(b) The High Power Committee on Khadi and Village 

Industries in its report submitted in 1994 had observed that 

KVIC has not been conceived as a financial Institution and 

had accordingly recommended that the Commission should 

devote more time to the development of infrastructure. 

pOlicy planning. training. etc.. rather than financing new 

inStitutions. Accordingly, in order to improve the quality of 

the project proposals for establishing rural industries. 

REGP. was introduced. under which the loan proposals are 

appraised by the Banks which are responsible for the 

recovery of credit extended by them. 

(c) No, Sir. 

(d) Does not arise. 

(e) and. (I) Yes. Sir. The Government has formulated 

some proposals for Introducing new schemes to further 

strengthen and revitalize the KVI sector. The details and 

expected benefits of these new schemes under consider-

ation in KVI sector ar8 given as Statement 

StlIte",.nt 

1. Workshed Scheme for Khadl MI .. ns : n has 

been proposed to provide financial assistance 

upto Rs. 25,000 for construction of Wolialheds 

for khadi spinners/artisans. 

2. Scheme for enhancement of productivity and 

competltlvene.. of KhIIdl Industry and Artl-
.. n. : This alms to provide financial assistance 
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on a pilot basis to the Khadi institutions for 

replacement of charkhasllooms to increase value 

addition to khadi products, readymade garments, 

muslin khadi, setting up of common facility 

centre, need based dying and printing facilities 

beside. ensuring better wages to artisans along 

with skill upgradation. 

3. Package for developing Infrastructure of 

Khadl lnatltutlon. Including nursing fund for 

weak institution. : This proposed scheme 

envisages replacement of looms and charkhas 

for increasing production of khadi and to expand 

employment base. The scheme involves renova-

tion of sales outlets also. 

4. Prime MInister's Employment Generation 

Programme : This scheme is going to be a 

comprehensive proposal which seeks to 

merge the two existing major employment 

generation schemes, viz., Prime Minister's 

Rozgar Yojana and Rural Employment Genera-

tion Programme. 

Awerd of BBAIMBA Degrees to Hotel 

Management Graduates ) 

2673. SHAI NAKUL DAS RAI : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) whether Indira Gandhi National Open University 

proposes to award the degrees of BBA and MBA in place 

of BSc and MSc in Hotel Management degrees to 

graduates and post-graduates, passing out from the 

Institutes of Hotel Management run by the Ministry of 

Tourism in view of the predominance of the management 

content in their curriculum, and some University like TUak 

Maharashtra University also award BBAIMBA in Hotel 

Management, 

(b) if so, the details thereof, and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PUAANDESWARI) : (a) No, Sir. 

(b) and (c) Do not arise. 

Patenting of Ancient Heritage 

2674. SHRI SUGRIB SINGH : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the ancient heritage of India has been 

patented in various foreign countries; 

(b) if so, the details of our heritage and traditional 

items patented in various foreign countries. country-

wise; 

(c) the action taken by the Govemment in this 

regard; and 

(d) the steps being taken by the Govemment to 

check the same? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION. MINISTRY OF 

COMMERCE AND INDUSTAY (SHRI ASHWANI KUMAR) 

: (a) to (d) Patents are granted under the sovereign 

prerogative of countries according to their respective patent 

laws and have territorial effect, that is, they are effective 

only in the country of grant. In order to qualify for grant 

of patent in any country an invention, whether process or 

product has to meet the criteria of patentability, namely, 

novelty, inventiveness and industrial applicability. Indian 

goodsfrtems, which are already in public knowledge! 

domain, cannot be patented. Data on goodsfrtems patented 

worldwide is not maintained. 

As patents are essentially private rights they are 

normally challenged, in accordance with the patent laws 

of the country concemed, by the person(s) whose interests 

are affectedljeopardized. As and when information is 
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received about patents being obtained on certain items 

which are not considered patentable and which affect 

Indian interests. steps are taken to assess whether the 

grant of such patent can be challenged under the patent 

laws of the country concemed. Earlier a patent granted 

in the United States of America on the use of turmeric in 

wound healing was successfully challenged and was also 

cancelled by the Patent Office of the country concerned. 

Similarly, a patent on the fungicidal property of neem, 

granted in Europe, was successfully chanenged. The claims 

of the patent on Basmati Rice lines and grains granted 

in the United States of America which had the potential 

of affecting India's commercial interest were also 

challenged. The said claims were subsequently cancelled 

by the· United States Patent and Trademark OffICe and the 

title of the patent was also amended. 

In order to protect traditional knowledge from being 

patented. provision have been made in the Patents Act, 
19-70. Section 3 (p) of the said Act provides that an 

invention, which. in eHect, is traditional knowledge or which 

is an aggregation or duplication of known properties of 

traditionally known component or components is not 

patentable. Section 3 0> of the said Act further provides 

that plant in whole or any part thereof other than micro-

organisms but including seeds, varieties and species and 

essentially biological processes for production or propaga-

tion of plants are not patentable. As per Section 3 (c) of 

the said Act, the mere discovery of any living or non-Iiving 
substance occurring in nature is also not patentable. 

Sections 25 and 64 of the said Act include anticipation of 

invention by available local knowledge, inclucfmg oral 

knowledge, as one of the grounds for opposition as also 

for revocation. 

The Government has developed a Traditional 

Knowledge Digital Library (TKDL) database which 

includes codified knowledge of traditional medicine, inc1ud-

ing Ayurveda and Unani, In fIVe international languages, 

namely, English, German. FrenCh, Spanish and Japanese to 

prevent patenting of inventions which are mere traditional 

knOWledge. 

Auts"'ce for Higher EducatIon 

2675. SHRI ASADUODIN OWAISI : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) the total funds provided by the Govemment for 

higher education during each of the last three years, State-

wise; 

(b) whethar allocated the funds have not been able 
to meet the demand of higher education In the country; 

(c) the total funds required and available at present 

with the Government for this purpose; 

(d) whether to meet the gap between the demand 

and supply, the Government proposes to seek private 

sector assistance for promotion of higher education In the 

country; and 

<e) if so, the details thereof and strategy chalked out 

by the Govemment during Eleventh Plan period to meet 

the demand of higher education in the country. 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT <SHRIMATI D. 
PURANDESWARI) : (8) to (a) A statement indicating the 

grants paid by University Grants Commission (UGC) to 

CentraVState and Deemed universities during the years 

2004-05. 2005-06 and 2006-07 under non-plan and plan 

schemes is enclosed. The funds are released baaed on 
demand and eligibility. For 2008-09 the allocation for UGC 

is Rs. 3439.95 erore. The National Policy on Education 

1986 (as mocflfied In 1992) encourages Non Govemmental 

and voluntary effort in education while preventing the 
establishment of Institutions Intending to commerclalise 

education. In the XI plan emphasis is being laid on 

~ aeceea, equity and quaJIty in higher education. 
Accordingly Govemment is setting up central universities 

in uncovered States, colleges in district having Gross 
Enrolment Ratio (GER) lower than the natlonaJ average in 

higher education, giving incentives to States to increase 

outlay on hlghar education etc. 
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StlJtement 

CENTRAL UNiVERSmES 

(Rs. Inlakh) 

S.No Name of the University 2004-05 2005-06 2006-07 

2 3 4 5 

1. Allahabad University, AUahabad 374.84 6002.65 9n1.26 

2. Aligarh University, Aligarh 17356.30 20554.94 23321.13 

3. Assam University, Silchar 3362.83 1193.25 1033.66 

4. Banaras Hindu University, Varanasi 18527.61 23708.42 30940.38 

5. Delhi University, Delhi 14551.65 15737.17 1n39.05 

6. Dr. Bhim Rao Ambedkar University, Lucknow 221.67 248.68 790.82 

7. Hyderabad University, Hyderabad 4279.62 4570.64 9250.70 

8. Indira Gandhi National Open University, New Delhi 709.40 3.94 0.84 

9. Jamia MiIIla Islamia, New Delhi 7158.53 7356.43 8497.82 

10. Jawaharlal Nehru University, Delhi 8942.30 10728.98 13165.91 

11. Manipur University, Manipur 1082.36 1759.68 4733.75 

12. Mahatma Gandhi Antarrashtriya Hindi V.V., Hyderabad 315.42 1043.20 1656.72 

13. Maulana Azad National Urdu University, Hyderabad 1320.72 1384.39 1883.37 

14. Mizoram University, Mizoram 2851.03 2547.96 2566.57 

15. N.E.H.U. Shillong 7217.36 5082.79 7353.36 

16. Nagaland University, Kohima 2441.43 2089.06 2134.61 

17. Pondlcherry University, Pondicherry 1682.70 2494.52 5562.68 

18. Tezpur University, Tezpur 2109.45 750.26 2039.50 

19. VisVa Bharati Shantlnlketan 4023.31 4940.46 6649.43 

Total 98528.53 112197.42 149091.56 
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2 3 4 5 

DEEMED UNIVERSITIES 

1. Avinash Institute of Home Science for and Higher 952.70 1081.n 1263.18 

Education Women's Coimbatore 

2. Banasthali Vidyapith, Banasthali 439.68 424.11 357.08 

3. Birta Institute Technology and Science, Pilani 250.34 61.56 550.85 

4. Bharti Vidyapith, Pune 110.46 7.92 9.09 

5. BirIa Institute of Technology, Meara, Ranchi 290.58 129.02 90.35 
, 

6. Bhatkhande Music Institute. Lucknow 0.00 1.50 0.44 

7. C.I.E.F.L. Hyderabad 1112.71 1305.31 1444.44 

8. Central Institute of Higher Tibetan Studies, Varanaai 1.32 41.50 40.00 

9. Dayal Bagh Educational Institute Agra 4n.09 556.21 n2.32 

10. oeccan College PG and Research Institute. Puna 107.31 noo 7.92 

11. Gandhigram Rural Institute. 1111.27 1196.95 1268.85 

12. GokhaIe Institute of Pot Economics, Pune 40.54 992.54 11.53 

13. Gujarat Vidyapeeth, Ahmedabad 808.39 120.63 1059.02 

14. Gurukul Kangri V.V., Harldwar 834.99 893.21 824.67 

15. Indian Institute of Science, BangaIore 398.31 301.44 379.45 

16~ Indian School of Mines, Dhanbad 2.91 6.16 35.89 

17. Institute of Advance Studies In Education 0.00 0.00 0.40 

18. Indian Law Institute. New Delhi 0.00 300.00 4.44 

19. Jamia Hamdard, New Delhi 607.39 704.55 672.23 

20. Jain V. Bharti Institute, Ladnun 9.86 15.56 95.48 

21. National Institute of Technology. Kurukshetra 0.00 1.67 2.39 
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2 3 4 5 

22. National Institute of Technology, Hamirpur 3.67 2.88 3.44 

23. National Institute of Technology Rourkela 9.97 0.00 0.00 

24. National Institute of Technology, Waragal 0.62 4.68 8.71 

25. JRN Rajasthan Vidyapeeth, Udaipur 41.70 16.01 3.45 

26. Rashtriya Sanskrit Vidyapeeth, Tirupati 539.45 670.79 603.79 

27. Ramakrishana Mission Vivekanand Educational 0.00 100.00 280.00 

Research Institute. Hawrah 

28. Shri Chandrasekharandra Saraswati Vish. Vidya. 60.50 61.52 46.00 

Kancheepuram 

29. Shri Lal Bahadur Shastri Rashtriya Sanskrit Vidyapith, 554.05 897.67 852.05 

New Delhi 

30. Sri Satya Sai Institute of higher Leaming. Prasanthinilayam 123.25 115.76 64.50 

31. Sri Ram Chandra Medical College and Research Institute. 0.00 2.80 3.94 

Chennai 

32. Tata Institute of Social Science. Deonar Mumbai 1231.18 1259.60 1184.54 

I 
33. Tilak Maharashtra Vidyapith Shavan. Pune 4.38 69.20 56.25 

34. Thapar Institute of Engg. and Technology Patiala 252.37 160.15 143.85 

35. Vellore Institute of Technology Vellore (T.N.) 3.99 0.00 0.00 

36. Visvasaraya National Institute and Technology Nagpur 1.11 0.00 1.96 

37. International Institute of Information Technology. Hyderabad 0.00 5.45 6.64 

38. National Institute of Technology. Silcher 0.00 0.00 2.25 

39. National Institute of Technology. Kamataka 0.00 0.00 0.75 

40. Indian Agricultural Research Institute. New Delhi 25.01 33.00 40.22 

41. National Museum Institute of History of Art, Conservation 

and Musicology. New Delhi 11.55 15.00 17.00 
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1 2 3 4 5 

42. TERI School of Advanced Studies. New Delhi 17.19 14.00 0.00 

43. Rashtriya Sanskrit Sansthan. New Delhi 3.27 7.17 2.47 

44. National Brain Research Centre. Gurgaon 4.44 3.83 7.50 

45. National Dairy Research Institute. Kamal 0.00 1.11 0.00 

46. Jawaharlal Nehru Centre For Advance Scientilic Research. 0.00 1.11 6.12 

BangaIore 

47. Manipal Academy of Higher Education. Manipal 3.20 0;00 0.00 

(Kamataka) 

48. National Institute of Mental HeaIIh and Neuro Science. 0.00 7.12 20.00 

Bangalore 

49. Lakshmibai National Institute of Physical Education. 34.00 33.00 0.00 

GwarIOf' 

50. C.I.F.E.. Versova. Mumbai 0.00 43.00 0.00 

51. Padamshri Dr. Dy. Pam Vldyaplth, Mumbai 0.00 0.00 0.75 

52. MaMa National Institute of Technolo:W Jaipur 0.00 0.94 0.75 

53. National Institute of Technology Trichurapalli 6.83 0.00 0.46 

54. Satya Bhama Institute of ScIence and Technology, 0.00 3.00 0.00 

Q1ennai 

55. Indian Veterinary Research Institute. lzatnagar 3.33 2.22 3.29 

56. MoCiIaI Nehru National Institute, Allahabad 2.38 3.08 0.00 

57. J.R. Handicapped University. Chitrakoot 5.46 1.14 130;85 

58. Forest Reaearch InstitUte. Dehredun 0.00 1.25 1.13 

59. Indian Institute of Information Technology, Allahabad 0.00 1.18 0.00 

Tolal 10298.75 11717.58 12383.48 
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STATE UNIVERSITIES (STATE-WISE) 

ANDHRA PRADESH 

1. Andhra University Visakhapatnam 

2. C.E.C.A.I., Hyderabad 

3. Jawahartal Nehru Technology, Hdyerabad 

4. Kakatiya University, Warangel 

5. Nagarjuna University. Guntur 

6.' National Institute of Technology, Hyderabad 

7. Osmania University, Hyderabad 

8. Patti Sreeramulu Telugu University, Hyderabad 

9. Sri Krishna Devaraya University. Anantapur 

10. Sri Venkateswara University, Tirupati 

11. Sri Padmawathis Mahna Vish Vidyalaya, Tirupati 

12. A.N.G. Ranga Agricultural Ulliversity, H~derabad 

13. Dr. B.A. Ambedkar Open University, Hyderabad 

14. National Academy of legal Studies and Res. University 

15. M.G. Narain Institute Res. and Social, Hyderabad 

16. Dravidian University 

Total 

ARUNACHAL PRADESH 

1. Arunachal University. ltanager 

Total 

3 

216.34 

0.19 

336.71 

70.42 

50.74 

1.42 

496.15 

106.13 

195.35 

415.64 

200.07 

0.00 

0.00 

0.00 

0.00 

0.00 

2089.16 

1082.86 

1082.86 

4 

612.78 

0.00 

37.55 

156.91 

119.11 

0.00 

454'.15 

48.75 

51.01 

301.46 

138.61 

49.45 

3.00 

174.63 

0.00 

0.00 

2147.41 

180.61 

180.61 
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5 

1229.50 

0.00 

311.66 

228.69 

24.13 

0.00 

1295.87 

78.97 

221.59 

456.64 

130.63 

163.14 

0.00 

130.46 

8.20 

105.60 

4385.08 

164.50 

164.50 
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ASSAM 

1. Oibrugarh University. Dibrugarh 401.15 62.80 193.15 

2. Gauhati University. Guwahati 387.10 158.86 100.42 

3. Assam Agricultural University 0.00 0.00 60.75 

Total 788.25 221.66 354.32 

BIHAR 

1. T.M. Bhagalpur University. Bhagalpur 116.47 42.18 209.50 

2. Babasaheb BRA Bihar University. Muzaffarpur 78.80 183.02 91.51 

3. B.N. Mandai University Madhepura 7.15 95.72 95.48 

4. KS. Dharbhanga Sanskrit V.V .• Oarbhanga 44.36 12.00 65.59 

5. Magadh University. Bodh Gaya 20.87 62.38 62.97 

6. l.N. Mithila University, Oarbhanga 109.30 158.32 n.63 

7. Patna University. Patna 129.41 159.76 168.70 

8. Aajendra Agricultural University, 5amastipur 0.00 1.11 0.00 

9. Jaj Prakash V.V., Chapra 0.00 0.00 64.43 

10. Veer Kunwar Sing University, Arrah 0.00 0.00 131.10 

Total 506.38 714.49 966.91 

CHHAmSGAAH 

1. Guru Ghasidas University. Bilaspur 207.94 34.43 96.99 

2. Indira Kala Sangeet V.V .• Khainigarp. 10.73 4.88 205.32 

3. Pt. Aavi Shankar Shukla UnIver8Ity. Raipur 151.28 55.88 247.07 

4. Indira Gandhi Krishi V.V .• Aaipur 0.00 0.00 4.75 
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5. Hidyatullah National Law University, Raipur 0.00 0.00 116.50 

Total 369.95 95.27 670.63 

DELHI 

1. Guru Gobind Singh Indraprastha University, New Delhi 54.52 54.49 135.87 

Total 54.52 54.49 135.87 

GUJARAT 

1. Bhavnagar University, Bhavnagar 146.24 15.11 137.30 

2. Gujarat University, Ahmedabad 162.28 172.72 164.64 

3. M.S. University of Baroda, Vadodara 229.62 597.69 368.55 

4. North Gujerat University, Patan 153.73 67.00 114.47 

5. 5ardar Patel University, Vallabh Vidyanagar 393.46 187.81 195.07 

6. Saurashtra University, Rajkot 115.30 145.69 150.67 

7. South Gujarat University, Surat 20.24 48.74 204.58 

8. B.A. Ambedkar Open University, AhlllBdabad 0.00 0.00 5 .. 95 

Total 1220.87 1234.76 1341.23 

GOA 

1. Goa University, Goa 174.17 23.70 2n.04 

Total 174.17 23.70 2n.04 

HARYANA 

, ···-1. C.C.S. Haryana Agricultural University, Hisar 2.31 1.55 2.32 

2. Guru Jambheswar University, Hisar 172.14 88.88 108.33 

3. Kurukshetra University, Kurukshetra 131.78 21,8.32 325.11 
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4. Maharishi Oayanand University. Rohtak 127.36 147.53 304.67 

Total 433.59 456.28 740.43 

HIMACHAL PRADESH 

1. Himachaf Pradesh UniversIty. Simla 31324 805.79 131.55 

2. Himachal Pradesh Krishi University. PaIampur 0.00 3.44 0.00 

3. Dr. Yashwant Singh Parmar University. of Horticultural and 0.00 2.40 0.00 

Forestry. Solen 

4. Chaudhary Swaran Kuvar H.P. Agricultural V.V .• 0.00 0.00 7.60 

Total 313.24 811.63 139.15 

JAIIIIU AND KASHMIR 

1 .. Jammu University. Jammu 243.21 231.21 229.21 

2. Kashmir University. Srinagar 331.09 184.20 352.07 

3. Sher-e-Kashmir University of Agricultural Science and 0.00 1.84 20.00 

Technology Srinagar 

Total 574.30 417.25 601.28 

JHARKHAND 

1. Ranchi University. Ranchi 124.35 59.23 89.66 

2. VInOba Bhava University. Hazaribag 110.31 57.27 229.84 

Total 234.66 116.50 319.50 

KARNATAKA 

1.' BangaJore University. Bangalore 232.47 237.45 277;64 

2. GuI)arga University. GuIbarga 166.90 2&.64 197.61 

3. Kanneda University. Hampi 124.18 84.01 141.20 
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4. Kamataka University, Dharwad 232.64 131.44 357.92 

5. Kovempu University, Shimoga 110.07 240.00 120.41 

6. Mangalore University, Mangalore 176.89 103.26 222.38 

7. Mysore University, Mysore 278.11 360.58 380.70 

8. National Law Institute of India, Bangalore 50.00 75.50 106.75 

9. Karnataka State Open University, Mysore 0.00 0.00 0.00 

10. University of Agricultursl Science, Bangalore 0.00 1.11 1.11 

11 University of Agricultural Science, Dharwad 0.00 0.00 2.70 

12. Karnataka State Women's University, Bijapur 0.00 0.00 149.65 

Total 1373.26 1259.99 1958.07 

KERALA 

1. Calicut University, Kozhikode 94.44 180.93 212.73 

2. Cochin University of Science and Technology, Kochi 232.64 169.26 1460.03 

3. !<erala University, Thiruvananthapurar+t 395.64 256.18 290.49 

4. Mahatarna Gandhi University, Kottayam 196.19 75.41 115.12 

5. Kerala Agricultural University, Trichur 2.92 0.00 0.00 

6. Kannur University, Kannur 206.60 69.00 293.96 

7. Shri Sankaracharya University of Sanskrit, Kalady 2.37 127.24 41.01 

Total 1130.80 878.02 2413.34 

MADHYA PRADESH 

1. Avdesh P. Singh University, Rewa 150.56 73.86 159.36 

2. Barkatullah V. V., Bhopal 249.11 63.35 79.62 

3. M.G. Chitrakoot Gramodyog V.V., Chitrakoot 166.23 76.98 121.60 
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4. Devi Ahilya V. V., Indore 162.22 208.91 308.03 

5. Dr. H.S. Gour V.V., Sagar 141.51 133.44 193.06 

6. Jiwaji University, GwaHor 68.62 106.36 98.88 

7. Mahatma Phule Krishi VIdyapith, Prabhani 0.00 0.00 0.75 

B. MP. Bhoj University, Bhopal 0.00 0.00 1.65 

9. National law Institute, Bhopal 1.50 86.00 172.16 

10. Rani Durgavati V. V., Jabalpur 48.62 299.71 129.21 

11. Vikram university, Ujjain 41.63 195.60 176.25 

Total 1030.00 1244.21 1440.57 

IlAHARASHTRA 

1. Amravati University, Amravati 191.53 141.n 135.27 

2. Intematlonal Institute For Population Studies, Bombay 0.00 3.12 1B.85 

3. Institute of Science, Bombay 1.28 0.00 0.00 

4. Muni>ai University. Mumbai 1266.34 1475.14 722.00 

5. Dr. B.A. Marathwada University, Aurangabad 268.64 71.01 151.57 

6. Nagpur . University. Nagpur 292.33 94.06 343.88 

7. North Maharashtra, JaJgaon 159.51 65.85 151.95 

8. Poona University, Pune 1430.86 1010.86 52B.54 

9. S.N.D.T Women's University. Mumbai 274.95 113.64 163.59 

10. Shivajl University, KoIhapur 122.49 233.27 404.82 

11. Yashwant Rao Chavan Maharashtra Open University, 0.00 0.00 0.46 

Nashik 

12. S.R.T. Marathwada University, Nanded 4.22 179.28 65.31 
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13. Kavi Kulguru Kalidas Sanskrit V. V.. Nagpur 0.00 1.15 0.97 

14. Marathwada Krishi Vldyapeeth. Prabhani 0.00 12.50 0.00 

Total 4012.15 3401.65 2687.01 

O~ISSA 

1. Berhampur University. Berhampur 121.98 43 .. 09 231.21 

2. Sambalpur University. Sambalpur 160.82 80.44 328.81 

3. Shri Jaganath Sanskrit Vidyapith. Puri 4.67 94.90 92.25 

4. Utkal University. Bhubaneswar 142.96 290.87 376.17 

5. North Orissa University Barlpada 1.74 7.44 85.00 

6. Institute of Science and Technology Bhubaneswar 0.00 0.00 5.75 

7. Fakir Mohan University. Belasore 0.00 0.00 197.94 

8. Orissa University of Agricultural and Technology. 0.00 0.00 3.00 

Bhubaneswar 

Total 432.17 516.74 1320.13 

PUNJAB 

1. Guru Nanak Dev University. Amritsar 310.36 276.02 158.05 

2. Punjab University. Chandigarh 353.06 790.94 379.76 

3. Punjab Agricuhural University. Ludhiana 53.90 25.84 203.63 

4. Punjabl University. Patiala 152.08 124.92 350.05 

Total 869.40 1217.72 1091.49 

RAJASTHAN 

1. Kota Open University. Kota 0.91 0.00 0.00 
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2. J.N. Vya UntversIly. Jod1pur 198.84 104.23 315.15 

3. M.D.S. unMHSity, Ajmer 16.76 191.93 134.25 

4. M.L Sukhadia V. VIdyaIaya. Udaipur 114.09 168.18 107.08 

5. Rajasthan UnMnIty. Jaipur 319.37 629.45 885.51 

6. Rajasthan AgricuIIuraI UIWenIity, Bikaner 0.00 0.00 2.19 

Total 649.97 1093.79 1444.98 

TAMILNADU 

1. A1agappa UniYeI8ity, KaraIkudi 124.07 106.43 182.29 

2. AnnarnaIai University, AnnamaIai Nagar 204.21 434.61 348.98 

3. Anna University, CheMai 358.37 413.44 609.36 

4. Bharthiar University, Coimbatore 164.34 149.66 166.71 

5. Bharthidesan University. rlfUChirapalli 173.71 127.81 296.34 

7. Madras University, Chennai 1007.98 3470.53 383.46 

8. Madurai Kamraj University, Maduari 290.14 1160.03 407.84 

9. Mother Teresa UniYersity for Women, KodalkanaI 17.34 35.53 52.93 

10. M. Sundamar University, rwunelveie 36.10 107.81 123.06 

11. Tamil University. Thanjawr 25.99 1080.38 121.31 

12. Tamiln8du Agricultural University, Coimbatore 14.52 1.01 6.41 

13. Periyar University, Salem 0.00 28.67 194.10 

14. Institute of Technology and Science, Coimbatore 0.00 0.00 2.00 

Total 2416.n 7115.81 2894.79 

TRlPURA 

, . Trlpura University, Agarta/a 1001.74 235.02 63.03 

Total 1001.74 235.02 63.03 
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UTTAR PRADESH 

1. Allahabad Agricultural Institute. Allahabad 4.91 3.63 4.23 

2. Bundelkhand University. Jhansi 278.16 34.01 90.65 

3. Ch. Charan Singh University. Meerut 156.70 70.87 139.31 

4. Dr. B.A. Ambedkar Univer:si!Y. Agra 27.49 0.72 51.47 

5. Dr. Ram Manohar Lohia (Avadh) University. Faizabad 20.05 211.93 66.52 

6. O.O.U. Gorakhpur University. Gorakhpur 148.18 235.45 215.51 

7 .. Ch. Shahuji Maharaj Kanpur University. Kanpur 38.14 8.55 32.82 

8. Lucknow UniverSity •. Lucknow 373.61 203.n 555.45 

9. Mahatma Gandhi Kashi Vidyapith. Varanasi 68.72 130.26 54.73 

10. M.J.P. Rohilkhand University. Bareilly 19.30 5.05 59.73 

11. V. V.S. Purvanchal University, Jaunpur 53.16 35.62 46.68 

12. Sampurnanand Sanskrit V. Vidyalaya, Varanasi 75.96 0.20 97.17 

Total 1264.38 940.06 1414.27 

UTTARANCHAL 

1. G.B. Pant University of Agricultural and Technology 17.05 12.25 2.60 

Pant Nagar 

2. H.N.B. (Garwal) University. Srinagar 57.48 14.95 290.04 

3. Kumaon University. Nainital 170.90 38.24 306.98 

Total 245.43 65.44 599.62 

WEST BENGAL 

1. Burdwan University, Burdwan 172.34 172.93 191.13 

2. Calcutta University. Kotkata 1076.98 34n.58 670.58 
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3. Jadavpur University. Kolkata 

4. Kalyani University. Kalyani 

5. North Bengal ~. iversity, Kolkata 

6. Rabindra Sham University, Koikata 

7. Vldya Sagar University. Midnapore 

8. Bengal Engg. College, Howrah 

9. Bidhan Chandra Krishi VishwavidyaJaya, Nadia 

10. West Bangal University of Technology. Koikata 

Total 

Antl-Oumplng Duty on Raw SDk 

2676. SHRt L. RAJAGOPAL : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether any request from any of the State 

Governments especiaRy. Government of Andhra Pradesh 

has been received for extendirig the anti-dumping duty on 

raw silk for five more years to safeguard the interests of 

sericulture farmers in the country; 

(b) if so. the details thereof; and 

(c) the action taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE ANO INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (c) Requests were 

received from the State Governments of Andhra Pradesh, 

Kamataka. Tamil Nadu. Jammu and Kashmir and West 

Bengal for extending the anti-durnping duty on mulberry 

raw silk for a further period 01 five years to safeguard the 

interests of the sericulture farmers. The Designated 

3 4 5 

1205.38 1214.07 2620.85 

85.56 106.85 103.23 

245.94 81.69 319.05 

28.12 48.89 321.93 

168.65 97.50 99.46 

72.28 169.46 1093.83 

0.00 0.55 1.15 

0.00 0.00 6.13 

3055.25 5369.52 5427.34 

Authority has already initiated the review inYestIgalion 
to examine the need for continued imposition 0' anti-
dumping duty as per Section 9A (5) of the Customs Tariff 

Act, 1975. In this context, it is to inform that the anti-

dumping duty on mulberry raw silk has been extended till 

1st January. 2009. vide Customs Notification No. 0112008-

Customs dated 1st January. 2008. consequent upon 

initiation of a sunset review investigation of the antidumping 
duty by the Designated Authority. vide notification 

No. 15112J2007-DGAD dated the 14th December, 2007. 

Threats from SIMI 

26n.SHRI NIKHll KUMAR : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether the members of the banned Students 
Islamic MoYemen1 01 India (SIMI) are planning to attack 

important installations. with sophisticated methods; 

(b) If 50, the detalI8 thereof; and 

(c) the steps taken by the Government to provide 
adequate eecurity arrangements· to these installations? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

• and (b) According to available Information. there are no 

present inputs indicating any specific plans of Students 

Islamic Movement of India (SIMI) to attack important 

installations with sophisticated methods. However. one 

arrested person disclosed that he along with his SIMI 

associates were planning to commit serial blasts and other 

serious offences. 

(c) The Government assists the State Governments 

concerned by providing Central Para Miliary Forces as 

also by sharing intelligence inputs with the State 

Govemments. Financial assistance as and when requested 

by the States/Unton Territories, to the extent possible. is also 

provided. 

High Tech Security System at 

Wagah Border 

2678. SHRI REWATI RAMAN SINGH: Will the Minister 

01 HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has decided to install 

a high tech security system in view of the rising security 

threats and heavy inflow of visitors ,t the Attari-

Wagah Border and the International Altari Railway station; 

and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) The 

Govemment has decided to Improve and upgrade the 

secunty related and other infrastructure facilities at Attari 

Border and at Attari Railway station. 

(b) Details of proposed instruments are as 

follows:-

Development of a separate corridor for traffic 01 goods 

trucks with security fencing and sentry post. 

(i) 100% scanning 01 cargo. 

(ii) Introduction of Computerised single entry sys-

tem . 

(iii) Rummaging system lor trucks. 

(iv) Upgradation and modernizallon of plattorms at 

Altari railway station. 

{Translation] 

Non-Reglstratlon of FIRS 

2679. DR. DHtRENDRA AGARWAL : 

SHRI TUKARAM GANPATRAO RENGE PATIL: 

SHRt RANEN BARMAN : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the Government has received any 

complaints regarding non-registration of F.I.Rs by Deihl 

Police including rape cases, dowry demand and dowry 

death in Delhi; 

(b) if so, the reasons therefor alongwith the rules 

laid down for registering F.I.R. in the country; 

(c) the number of police personnel found guilty 

alongwith the action taken against them during each of the 

last three years: and 

(d) the steps taken by the Government to 

ensure that the Delhi Police register all the F.I.R.s in 

future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) to 

(d) The information is being collected and will be laid on 

the Table of the House. 

Serving of Contaminated food 

in JNVs 

2680. SHRI AJIT JOGI : Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to slate: 
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(a) the number of complaints relating to serving of 

contaminated food to the children of JNVs where by the 

children fell sick during the last three years; 

(b) the steps taken by the Government to check the 

same: and 

(c) the action taken so far by the Govemment 

against the guilty persons? 

THE MtNl5TER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) Two complaints relating to serving of 

contaminated food to the children of JNVs have been 
reported during the last three years. 

(b) The Navodaya Vidyalaya Samiti (NVS) has 

issued instructions to the Principals of aH Jawahar 

Navodaya Vidyalays (JNV) to ensure effective superviSion 

in managing the Vidyalaya mess. The staff nurses of the 

Vidyalayas have also been directed to check the heaHh, 

hygiene and sanitation of the mess and dining hall 01 the 

Vidyalaya and also to check the quality of food. 

(c) In JNV, Raipur (Chhattisgarh), disciplinaJy 

proceedings have been initiated against the catering 

assistant In JNV, Nagaur (Rajasthan), the drinking 

water being supplied to the school through a 8 \un long 

pipeline was contaminated. Moreover, the school chitdren 

had visited a local fair and had consumed contaminated 

food. Memorandum has been issued to the erring Vldya/ya 

staff. 

(English] 

RIM In Cement Price 

2681.SHRI RAM KRIPAL 'YADAV : WiD the Minister 

of COMMERCE AND INDUSTRY be pleased to state : 

(a) whether domestic cement manufacturers have 

formed cartels to bring up the prices artificiaHy as reported 

bJ the Monopolies and Restrictive Trade Practices 

CorMli&aion (MRTPC); 

(b) If so, whether MRTPC has ordered the 

man~acturers to stop rigging the prices of cement; 

(c) if so, whether compliance reports have been 

submitted to the MRTPC by the cement manufacturers; 

(d) If so, 'he details thereof; and 

(e) the action taken In this matter? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) 

: (a) to (e) The MRTP CommIssion has recentty passed 

two orders against domestic cement companies and found 

that the cement manufacturers have formed cartels to raise 

the prices artificiaHy. The details of these cases are 

enclosed as Statement. 

S. Case No. 

No 

2 

Parties - Details 

3 

RTPE 9911990 The Director General (Investigation 

and Registration) Versus MIs. Cement 

Manufacturers' Association and 44 

other cement companies. 

The MRTPC issued an order against 

CMA and 41 other cement companies 

ncit to Indulge any arrangement 

dIrecUy or Indirectly through the 

instrumentality of CMA or otherwise 

In fixing the price of their produce 
In concert or in follow up of a 

concert. The Commission further 

directed to file an affidavit of 

compIIa~ to this effect within eight 

weeki of the pronouncement of the 

order. 
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Aggrieved by this order the cement 

companies filed an appeal before the 

Hon'ble Supreme Court. The Apex 

Court on 8-2-2008 issued notice on 

the Civil Appeal and passed interim 

orders and stayed the Commission's 

directions with respect to filing of the 

affidavit of compliance. 

2 RTPE 2112001 Shri Sarabjit S. Mokhla and another 

Versus MIs. Cement Manufacturers' 

Association and other cement compa-

nies. 

The MRTPC on 29-2-2008 issued a 

'Cease and desist" order against CMA 

and nine cement companies as they 

acted in concert to raise the price of 

cement bags in Jabalpur during the 

month July, December, 2000 and 

January, 2001. The Commission 

directed the cement companies to 

refrain from indulging in any sort of 
I arrangement through the instrumenta-

lity of CMA or otherwise for fixing 

selling price of the cement in the 

market. The Commission further 

directed the cement companies to file 

affidavit of compliance within eight 

weeks from the date of order. 

Protest for • Jodhaa Akbar· Film 

2682. SHRI ADHIR CHOWDHURY : 

SHRI SANJAY DHOTRE : 

Will the Minister of INFORMATION AND BROAD-

CASTING be pleased to state : 

(a) whether the Govemment is aware of the protest 

against recently released Hindi film 'Jodhaa Akbar' in some 

parts of the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the Govemment proposes to fonnulate 

any norms to ensure the accurate portrayal of history in 

such films; 

(d) if so, the details thereof; and , 

(e) the time by when it is likely to be implemented? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) A number 

of caste based organisations organized protests against the 

Hindi film 'Jodhaa Akbar' In the States of Rajasthan, 

GuJarat, Maharashtra, Madhya· Pradesh, Jharldland, Uttar 

Pradesh and Haryana. 

(c) to (e) No, Sir. As per guideline 2(xviii) for 

certification of films for public exhibition, "visuals or words 

involving defamation of an individual or a body of 

indMduals or contempt of court are not presented". As per 

guideline 3, CBFC has to ensure that the film (i) is judged 

in its entirety from the point of view of its overall impacts 

and (Ii) is examined in the light or the period depicted in 

the film and the contemporary standards of .the country and 

the people to which the film relates, provided that the film 

does not deprave the morality of the audience. Further, 

as per Rule 41(4)(c) of the Cinematograph (Certification) 

Rules, 1983, in cases where the members of the Examining 

Committee after the examination of the film submit to the 

Chairman a provisional report Indicating that expert opinion 

on subjects depicted in the film such as subjects relating 

to defence or foreign relations or any particular religion or 

law or medicine or any other subject, should be sought 

before the final report is subrMted, the Chairman may after 

taking into consideration the circumstances of the case 

specify a time limit for obtaining, the expert opinion and 

for the submission of the final report of the Examining 

Committee thereafter. 
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Education In Militancy Affected A ..... 

2683. SHRI K.J.S.P. REDDY : WiD the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Govemment is providing education 

to children in militancy and naxalism affected areas; 

and 

(b) if so, the initiatives being taken in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.AA 

FATMI) : (a) and (b) S8fVa Shiksha Abhiyan (SSA) and 

Mid-Day Meal (MOM) programmes are being implemented 

in all districts of the country including militancy and naxaiite 

affected areas. The instructions have been issued to 

concerned State Governments to give priority to 33 naxal 

affected districts in the Annual Works Plan and Budget 

(AWP and B) 2008-09 of SSA. As far as Secondary 

Education is concerned, so far twenty such districts are 

having Kendriya Vidyalayas (KVs) and In 31 districts 
Jawahar Navodaya Vldyalayas (JNVs) have been sanc-
tioned. 

Effect. of Mining Operation. 

2684. SHRI K.S. RAO : 

SHRI AMITAVA NANDY : 

Win the Minister of MINES be pleased to state : 

(a) the details of proposals received from foreign 

companies and approved by the Govemment under the 

Foreign Direct Investment policy in the mining sector during 

each of the last three years; 

(b) the details of such companies involved in mining 

of bauxite reserves and other minerals alongwith its 

domestic consumption and exports made during the said 

period; 

(c) the number of people. Including tribals to be 

displaced or likely to be affected by Hberalized mining of 
bauxite and other minerals; 

(d) whether the Govemment proposes to make 

provisions In the mining policy for addressing the issues 
of environmental degradation, resettlement and rehabilita-

tion of affected and displaced people, especially the tribals 

to ensure effective implementation of our mineral policy; 

and 

(e) if so, the details thereof? 

THE MINISTER OF MINES (SHRI SIS RAM OLA) : 

(a) and (b) Information is being collected and shall be laid 

on the Table of the House. 

(c) The data is not centrally maintained. However, 

the Government has enunciated 1he National Rehabilitation 

and Resettlement Policy to protect the interest of the 

people including tribals through comprehensive relief and 

rehabilitation packages. 

(d) and (e) The new National Minerai Policy provides 

for a framework of sustainable development to take care 

of bio-diversity issues, restoration of ecological batenoe, 
protection of interest of tribal population by providing tor 

stake holders interest and comprehensive relief and 
rehabilitation In line with the National Rehabilitation and 
Resettlement Policy, 2007. 

Nuallt .. ' Nexu. with Militant OutfIt. 

2685. DR. ARUN KUMAR SARMA : Will the Minister 

of HOME AFFAIRS be pleased to state : 

(s) whether the Maoist, AANLA. Birsa Commando 
Force and the Naxalite groups have joined hands· with the 
insurgent outfits of the North East region; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 



381 Written Answers PHALGUNA 28, 1929 (SAKA) to Questions 382 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 

There is no specific evidence to suggest this. 

(b) and (c) Do not arise. The Govemment, however, 

keeps a close watch on the situation. 

Collaboration of India and China In 
Science and Technology 

2686. SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of SCIENCE AND TECHNOLOGY be pleased to 

state: 

(a) whether India and China have made any 

collaboration in the field of nanotechnology and biotech-

nology; 

(b) if so, the details and the salient features thereof; 

(c) the details of achievements made therefrom so 

far; and 

(d) the other areas in which both countries are 

wor1c:ing jointly in the sector of Science and Technology? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) to (c) Cooperation in the fiVlds of Nano-

technology with focus on Advanced Materials, and 

Biotechnology and Medicine with focus on bio-nano is 

under discussion with China. 

(d) Other areas for bilateral Sand T coopetation 
between India and China under discussion are: Earth-

quake Engineering, and Climate Change and Weather 

Forecasting. 

Appointment of Teachers 

2687.SHRI MANORANJAN BHAKTA: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Govemment has any proposal to 

revise the norms for the appointment of teachers in schools 

and colleges in the Union .territory of Andaman and-Nicobar 

Islands; 

(b) if so, the details thereof; and 

(c) the details of the areas in which higher emphasis 

is being gi~en by the UGC in the appointment of teachers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.AA 

FATMI): (a) No, Sir. 

(b) Does not arise. 

(c) UGC, through its letter dated 14.6.2006 has 
circulated amendment to its regulations for minimum 

qualifications for appointment and career advancement of 
teachers in Universities and colleges. 

Police Reforms 

2688.SHRI JYOTIRADITYA M. SCINDIA : Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether a three day colloquium organized by the 

Bureau of Police Research and Development had stressed 
the need for police reforms to make the police force more 
effective; 

(b) if so, the details of the suggestions and 

recommendations made; and 

(c) the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) 
and (b) A three day colloquium was organized by the 

Bureau of Police Research and Development from 18th 

December 2007 to 20th December 2007 at New Delhi. 

'Police Reforms' was discussed as an item and the 
conclusion of the discussion was as under:-

(i) There is need to insulate the police from political 
pressure and interference. 
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(ii) Mobilization of publIC opinion, media and NGOs 

is important for positive image of police. 

(iii) Marginalization of conupt/politlcized officers. 

(iv) Changes have to be institutionalized for 

stability. 

(e) In order to have a re-look at the role and 

functions of the Police, Soli Sorabjee Committee was 

constituted to draft a New Police Act to replace the Police 

Act of 1861. Accordingly, Model Police Act has since been 

drafted which provides for wen defined duties of the police, 

the role of Superintendence of the State Governments over 

the police, responsiveness and sensitivity of the Police 

towards public especiaUy the weaker and vutnerable 

Sections and accountability to the rule of law. The various 

recommendations made in the said coAoquium are got 

more or less covered in the Draft Model Police Act. The 

copy of the draft Model Police Act as framed by the 

Committee has already been sent to all the States for 

consideration and appropriate action as per Seventh 

Schedule of the Constitution 'Pofice' and 'Law and Order' 

are State subjects. 

Manufacture of Patented Drugs 

2689. SHRI RAVI PRAKASH VERMA : 

SHRI ADHALAAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Union Govemment proposes to 

atlow drug companies to manufacture patented ~ines 

for export to underdeveloped countries; 

(b) if so, the details thereof; and 

(c) the time by when a flnaI decision is likely to be 

taken in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) to (c) Section 92 A of the Patents Act, 1970 contains 

enabling provisions for issue of compulsory licence for 

manufacture and export of patented pharmaceutical 

products to any country having insuffICient or no 

manufacturing capacity in the pharmaceutical sector for the 

concerned product to address public heaHh problems, 

provided compulsoryliceooe has been granted by such 

country or such country has, by notifICation or otherwise, 

aJIowed importation of the patented pharmaceutical 

products from India. Each proposal is to be decided on 

merits. 

Private Participation In Schoof Education 

2690. SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 

WRI the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

<a) whether the Corporate Sector has suggested for 

adopting voucher systems and greater private participation 

in school education; 

(b) if 80, the details and the reaction of the 

Government thereto; 

(c) whether the deficiencies in basic education 

can only be met by the expaneion· of private 8ChooIs; 
and 

(d) if so, the steps taken by the Government to 
remove these deficiencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) and (b) In a meeting of Prime Mlni8ter'a 

Council on Trade and Industry, a suggestion emerged that 

private sector may be given a role in primary education. 

The f~ for implementation of Sarva Shlksha 

Abhiyan (SSA) programme, being implemented at etemen-
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tary 1eIIeI, provideafor ~tion of private sectors within 

the broad parameters of Stale policy. SSA and centrally 

sponsored schemes like 'Integrated Education for Disabled 

Children' (IEDC) and 'Strengthening of Boarding and Hostel 
facilities for Girl Students of Secondary and Higher 

Secondary Schools' envisage a vibrant partnership with 

non Governmental organisations. 

(c) and (d) The role of the private sector is to 

supplement the effort of the Govemment. In addition to 

expansion of private schools, there is need to improve 

quality in Government schools. Central Government has 

been implementing Sarva Shiksha Abhiyan (SSA) at the 

elementary level since 2001-02, inter-aHa, with the 

objective to focus on elementary education of satisfactory 

quality. It has also been decided to implement a centrally 

sponsored scheme for unlversalisation of access to and 

improvement of quality of education at secondary stage 
during the 11th Five Year Plan. These schemes primarily 

focus on improving access and quality of Govemment 

schools. 

Ufting of Foodgralns 

2691. SHRI RAGHUNATH JHA : WiN the Minister 
of . HUMAN RESOURCE DEVELOPMENT Ikt pleased to 

state : 

(a) Whether the lifting of foodgrains has betm 
declining continuously under Mld-Day Meal Scheme due 
to which the scheme has suffered heavily during each of 

the last three years In various States; 

(b) If so, the reasons therefor; and 

(c) the measures taken to ensure proper and timely 

lifting of foodgrains by the Statas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI LlA.A. 

FATMI) : (a) to (e) The details of foodgrains lifted, children 

and school covered during the year 2004-05, 2005-06 and 

2006-07 is given as wnder.-

Year 

2005-06 

2006-07 

Foodgrains 

lifted 

(in MTs) 

2189188.00 

1792069.23 

1705792.68 

Number of 

children 

covered 

.108922164 

119381379 

106856483 

Number of 

school 

covered 

903778 

953661 

991867 

Though the number of schools covered under Mid-day 

Meal Scheme has been increasing continuously, the 

number of children covered in 2006-07 has come down as 

compared to 2005-06 on account of a reverse demographic 

trend in the child population in the 6-10 age group. Prior 
to September, 2004, States and Union Territories were 
providing foodgrains (dry ration) at the rate of 3 kg. per child 

per month. Cooked mid day meal wes in operation only in 
a few StatealUTs including inter alia Chhattisgaltl, GujarBt, 

Kerala, Rajasthan, Tamil Nadu and Pondicherry. The 
Scheme was revised in September 2004 to uniformly 

provide cooked mid-day meal of 300 calories and 8-12 gms. 
of protein and foodgrains was provided at the rate of 100 
gms. per chiIdIschool day. On an aVerage, there are 25-

26 school days in a month. l'hereIoN, the con8UII1PtioA 01 
foodgrains has ntduced from 3 kg. per child per month to 

approx. 2.5 kg. per child per month. Wilt! efIact fnJm 
September, 2006, the scheme has been further JfNiaed to 
provide nutrition of 450 caJories and 12 gms. of pnIIIIIrL 

A1IocaUon of Funds to Col .... and 
UnhreraItIea 

2692. SHRI JASUBHAI DHANABHAI BARAO : Wtll the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the total ~ aDocated and released to different 

colleges and Universities In Gujarat tor SIaIting vocational 
c:ourus during each of the Ia8t ttne years; and 

(b) the time by when the balance amount is likely 

to be released? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (8) and (b) Accofding to the UniversIty 

Grants Commission (UGC), the vocatIonaJ courses 
programme has been redeslgned.in the year 2003-04 and 

is now termed as Career Orientation to Education/Career 

Orientation Programme. As per the Xth Plan scheme of 

Career Oriented Programme, the assistance from the 

University Grants Commission was avatlable to the tune 
of As. 5 Iakhs per course as one time "Seed Money" for 

five years In the HumanItieS' and Commerce Streams 
and one time 'Seed Money' of Rs. 7 Iakhs per course for 

five years for the Science stream. Accordingly, UGC 

allocated and released grants for add-on courses under 

the Scheme of Career Oriented Programme for the last 
three years to the Colleges and Universities of Gujarat 
state as under:-

As. 1.58 c:ront 

As. 0.14 C1OI'8 

2006-07 As. 0.17 crore 

Total As. 1.89 crore 

Induatriea In IIecIcw.d Rn.rwd Area 

2893. SHAI G. KARlJNAKARA REDDY : WII the 
MiniIIer 01 COMMERCE AND INDUSTRY be pleased to 
stale : 

(a> whether the Government is aware that the 
backward reserved areas In the country are zero industry 

areas; 

(b) if so, the extent to which this has increased the 
unemployment in the region; 

(c) the schemes of the Government for IUCh 

areas; 

(d) whether the Government is likely to conaider 
setting up Industries at such places; 

<e) If ao, the details thereof aIongwith the time by 

when these industries are likely to be ... up; and 

(f) if"!ll. the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR> : 
(a> and (b) Various studies in the past have sought to 

identify industriaUy backward regions In the country. 
More recently, with a view to focus on district specific 
cases of Industrial backwardness, inter-departmental 

meetings have been held and the relevant data available 
is being analyzed to finalize and implement concrete 
policy decisions to address purposively the causes of 
industrial backwardness In various districts in a calibrated 
manner. 

(c) to (f) After the announcement of New Industrial 

PolIcy In 1991, decisions of investment have been left to 
the conmercial judgment of the enIreprenC!JUrS. The role 

p\ayed by the Goverrvnent has changed from thet of 
exercising control to providing help and guidance by 

making essential procedures tullY traneparent and by 

eliminating delays. The initiative. for development of 

backward areas primarily 1'8518 with the $tate Governments. 
The Union Government supplements their effort through. 

varioua Schemes. These Schemes play an Important role 

in ~ ftow of capiIal to the backward 8I88S. 

CUrrently, the following Schemes for the. development of 
induItriee, with eome of them focuIIng on epecIfic .... , 
are under Implementation by _ DepaItment: 

(i) IndustJieI InfratructuAt Upgredatlon Scheme. 

(il) Growth Centre Scheme. 

(iii) Traneport SUbsIdy Scheme. 

(iv) North Eastern Indultrial and Investment Promo-
tion Policy, 2007 (NEIIPP); and 

(v) New Industrial PCIIicy and other concealon for 

SpecIal Category States. 
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Employment Opportunltlea for Women 

2894. SHA! SUGRIB SINGH : Will the Minister of 

MICRO, SMALL AND MEDIUM ENTERPRISES be pleased 

to state : 

(a) whether the Government has created employ· 

ment opportunities for women in rural and tribal areas by 

implementing various rural development schemes through 

the small scale industries; 

(b) if so, the cJetails thereof alongwith the 

achievements made during 2006-07 and 2007..()8 in this 

regan:!; 

(c) the details of incentives providedllargets fixed 

and achieved in regard to new industrial units for creating 

job opportunities for women in rural and tribal areas in 

OrIssa during the said period; and 

(d) the target set for setting up of such new units 

In the cunent financial year, State-wise and UT·wise? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRI.SES (SHRI MAHABIR PRASAD) : (a) and (b) 

~ Central Govemment has been ~g the 

effoJts of the StateIUT Governments for establishment of 

small scale induetries now known as micro and email 
enterprilles (MSEa) thereby assIaIing in creation of 

employment opportunitie8 including for_ women in rural and 

tribal areas, through specific schemes like Rural Employ-

ment GeneratIon Programme (REGP), Prime Minister's 

Rozgar YOjana (PMRy), Scheme of FUnd10r Regeneration 

of Traditional Industries (SFURTI), Trade Related Entrepre-
neurship Assistance and Development (TREAD) etc. In 

addition, the Government has announced a package for 

the Promotion of Micro and Small EnteJpri8es (MSE&) in 

Lok Sabha ~ 27 Feb, 2007. which Inter-alla provides for 

"Empowerment of Women Owned enterpriSes" wher8in 

80% credit guarantee COV8I' is provided under the CredIt· 

Guarantee fund Scheme and financial assistance upto 90 

per cent subject to ceiling of Rs. 9 crore under MaE Cluster 

Development Scheme, etc., is provided. The package also 

provides for conduct of exclusive skill development! 

Entrepreneurial DevelopmentIManagerial Programmes for 

women and other disadvantaged sections, free of cost, with 

a provision of stipend of As. 5001- per month per trainee. 

With a view to encouraging women entrepreneurs, the 

Scheme for National Awards also has a provision for a 

Special National Award to. an outstanding Women 

Entrepreneur. As per the available information for the year 

2006-07, more than 24 lakh women are estimated to have 

got employment in MSEs in rural areas. 

(c) and (d) Setting up of enterprise is an individual 

entrepreneurial effort. CentrallState Govemment, however, 

provide support up for setting up enterprises and for 

enhancing their competitiveness through the schemes 

which, inter alia, include assistanCe for easy availability of 

credit, training and capacity building of entrepreneurs, 

technological upgradation, accessing markets, improved 

infrastructure, etc. The Central schemeslincentives 

are not state specifIC and are implemented uniformly aU 

over the country including in the State of Orissa. No 

State specific targets could hence be fixed for setting up 

of enterprises/generation of employment in individual 

States. However, as per Third. All India Census of Small 

Scale Industries (2001-<l2). 224846 women were employed 

in such units. in Orissa O\JI of which 209039 are in rural 

8{88S. 

Allocation to Made,... 
2695. SHRI IQBAL AHMED SARADGI : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Ministry of Human Resource 

Development has sought around Rs. 600 crores from the 

Plaming Commission for the revised madarsa modernisation 

programme; 

(b) if 80, the details thereof; 
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(e) whether the Planning Comn 'Iaion is willing 

to gwe • much smaller amount of around As. 250 crorea; 

(d) if so, the final decision taken in this regard; 

(e) the extent to which the Ministry has considet'ed 

the implementation of the revised scheme; and 

(f) if not. the reaction of the Planning CommiasIon 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVelOPMENT (SHRI M.A.A. 

FATMI)' (a) to (f) Allocations for education sector as a 

whole have been considerably enhanced for the 11th five 

year Plan period, including the allocation for the madarsa 
modemization programme. The scheme of Modernization 
of Madarsa is under revision and any further enhancement 
of allocation for this scheme will be subject to its 

finalization. 

2696. SHRI l. RAJAGOPAL : 

SHRI MlTRASEN YADAV : 

SHRI AVINASH RAJ KHANNA : 

Will the Minister of HUMAN RESOURCE DEVELop· 

MENT be pleased to state : . 

(a) whether about 95 KVa have been stafIed by the 

Kendriya Vidyalaya Sangathan in the country wiIhout 
approval 'rom the Ministry of Human Resource Deve1op-
ment. 

rb) if so. the details thereof and the reaaontI 

therefor. 

(e) whether the Govemmept has cut down the 

nllmber of new Kendriya Vidyalayas delennir1IN:I in the past; 

and 

(d) "so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN fI£SOURCE OEV£LOPMENT. (SHfiU MAl.. 

FATMI) : (a> and (b) 95 Kendriya VidyaIayM (KYa) were 
sanctioned in the civil aecIor during the yea,.. 2003-04. and 

2004-05 wIIhouI any popoeaI hom the tpOn8OItng 
authorities. Coneidering the educational needs of the 
students admitted to those KVa, •• -post facto approval of 
the Govemrn8nt has been accorded afterwards. 

(e) No, SiI. 

(d) Does not arise. 

2697.SHRI G.M. SIDOESWARA : Will the MIniIIer 
of HUMAN RESOURCE DEVElpPMENT be pleased to 

state : 

(.) the d8IaIIa of the primary 8ChooIa HI up or 
fJ"OPC*d to be set up will the II88iIat8nce of Wortd Bank. 
Asa1 Development Bank and other foreign IIg8IICtee In the 
country, pafticuIarty in KamII&eka. Stal wiN; n 

(b) the amount allocated tor the purpoee during 

each of the last 1hIee years, Stale-•• p8I1icuIMy to 

Kamataka? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATUI): (a) and (b) DapeIImenI tor InIImtIIkIIMII Deve1-
opment (DFIO) of UnItIId KingIaan .. Wortd .... (WB) Md 
EUfUPN'I CornmiMion (Ee) ..,. pOVidIciI ,.,... ...... 

,'_1Ce tor the s.rv. a.... ~ (SSA) on 

~ baaia, to lie aov.mm.nI of ' .. 
amaunIing to • toIaI of AI. .710 cnn for the period 2004-
05 110 2OO7-ce. 

Central Gove",,,,e .. t funds ant rel •• aed on the 

be8ia of Annual Work Plan and BudgaC (AWP and 8) 
IIDnIIted by S1aIeIUT, to the GoYemmeIII of IncIa every 
v-r. Amounts .. Ia •• ct 10 ~.1ncIudIng ~ 
during each of 1he last IhNe yeatI; aIongwIth new IChoaII 
opened under SSA ..,eo 31.G3.2007, .. given _ 

Statement. 
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St8tamant 

Central funds released and New Primary School opened under SSA 

SI. Name of State Total Central funds released (As. in lakh) New Primary Schools 

NO. opened under SSA 

2004 05 2005-06 2006-07 upto 31.03.2007 

2 3 4 5 6 

Andhta Pradesh 28000 37999 46245.56 2989 

2 Arunachal Pradesh 3009 4442.51 7143.74 574 

3 Assam 20654 13850 51464.n 0 

4 Bihar 31970.56 32399.56 10n44.39 15521 

5 Chhattisgarh 20786.76 30184.39 50182.2 8868 

6 Goa 0 728.12 724.12 5 

7 Gujarat 14072 15084.84 14806.97 101 

8 Haryana 12881.55 10196.55 25647.12 821 

9 Himachal Pradesh 6144 7614.66 6250.75 0 

10 Jammu and Kashmir n4T-18 18530.65 22083.37 3542 

11 Jhartmand 16568.5 28568.5 51515 16854 

12 Kamataka 26280.7 28303.78 54206.98 1301 

13 KeraIa 8939 5939 6382 0 

14 Madhya Pradesh 44608.919 n173.12 110879.68 25968 

16 Maharuhlra 35489.79 50235.31 52158.56 590 

16 Manlpur 1225 3208.44 9.24 0 

17 Meghalaya 2930.81 1921 4294 1337 

18 MIZoram 3300.24 2559.15 3441.69 167 

19 NagIlIand 2088.49 2323.01 2315.2 0 
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2 3 

20 Orissa 21807.27 

21 Punjab 3040 

22 Rajasthan 23549.397 

23 Sikkim 1000.25 

24 Tamil Nadu 26517 

25 Tripura 4703.96 

26 Uttar Pradesh 8n61 

27. Utlarakhand 9144.705 

28. West Bengal 46024.36 

29. Andaman and Nicobar Islands 272.58 

30. Chandigarh 447.95 

31. Dadra and Nagar Haveli 111.91. 

32. Daman and Diu o 

33. Delhi o 

34. l.akshadweep 12.03 

35. Pondicheny 225.53 

Total 511314.441 

Malpractk:e by Cable Operators 

2698. SHRI ASADUDDIN OWAISI : 

SHRI N.N. KRISHNADAS : 

SHRI UDAY SINGH: 

SHRI S.K. KHARVENTHAN : 

Will the Minister of INFORMATION AND BROADCAST-

ING be pleased to state : 

4 5 6 

32792.5 44010.95 3030 

14883.89 12879.92 1083 

60313.43 75809.82 4162 

1062.5 402.14 5 

35329.53 37329.65 1400 

7070.19 5330.01 874 

182799 208654 118n 

10004 16934 611 

34199.79 61736.8 o 

163 419.62 4 

350 300 6 

o 100 

111.91 o 

1100 4230.24 2 

o 87.47 o 

529.4 o o 

751nO.73 1083719.91 101344 

(a) whether the Government has received a number 
of compIaIntsr8garding violation of the norme by the cable 
opera1orB showing undesirable contents on television at the 

Local level; 

(b) if 80, the details thereof during each of the last 
three years, tiD date, State and UnIon T erritory-wl8e; 

(c) whether the Government has iseuad any 
guidelines to empower the local grua-fOOl mechanism to 
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monitor the broadcasting codes under the Cable Television 

Networks (Regulation) Act; 

(d) If so, whether the Govemment has any proposal 

to set up State Level Monitoring Convnittee to monitor 

the programmes released and regulate the cable TV 

network; 

(e) if so, the details thereof; and 

(f) the extent to which such steps of the 

Govemment is likely to regulate the cable television 

network? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) and (b) As per 

Cable TV Networks (RegulatiOn) Act, 1995, complaints 

against the local cable operators are dealt with by the 

authorised officer i.e. OM, SOM or Commissioner of Police 

who can take action against local TV channels or Cable 
operators violations under the Act. As such, the 

Govemment does not keep a record of such complaints, 

which are dealt with the State level. 

(c) to (f) Yes, Sir. As it was found that the enforcement 

of the Cable Television Networks (Regulation) Act, 1995 , 
in many parts of the country was not satisfactory, detailed 

guidelines indicating the specifiC roles and functions of 

District and State level committees have been issued vide 

order dated 19.2.2008, which is available on the website 

of the Ministry www.mib.nic.in. The enforcement of this 

Order will regulate the cable television network in the 

country to a great extent. 

Kulurba Gandhi &alike V1dyalayas 

2699. SHRI BRAJA KISHORE TRIPATHY : 

SHRI HANSRAJ G. AHIR : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Govemment proposes to open more 

Kasturba Gandhi Batiks Vidyalayas especially in minority 

dominated areas during 2007-08; 

(b) if so, the details thereof, State and Union 

Territory-wise; 

(c) the criteria adopted for selection of areas for 

setting up of such vidyalayas in the country; 

(d) the detaiJs of funds allocated for the purpose 

during 2006-07 and 2007-08; 

(e) the number of new vidyalayas so far opened 

during the said period; 

(f) whether the Govemment proposes to include 

linguistic minorities under the ·said scheme; and 

(g) if so, the details thereof and if not. the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. 

FATMI) : (a) to (g) The Govemment of India has so far 

sanctioned 2180 Kasturba Gandhi Baliks Vidyalayas 

(KG8Vs) for setting up residential schools at upper primary 

level for girls belonging predominantly to the Schedule 

Castes (SC), Schedule Tribes (ST), Other Backward 

Classes (OBC) and minorities in difficult areas in the 

country. The scheme; since its inception in 2004, was 

applicable in Educationally Backward Blocks (EBBs) 

where the rural female literacy was below the national 

average (46.13%: Census 2001) and the gender gap in 

rrteracy was more than the national average (21.59%: 

Census 2001). 

The criteria of eligible blocks has been revised with 

effect from 1st April, 2008 to include 410 new KG8Vs i.e. 

316 additional educationally backward bldCks With rural 

female literacy below 30%; and 94 townsfcities having 

minority concentration with female literacy rate below the 

national average (53.67%). 
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2700. SHRI S.K. KHARVENTHAN : WIR the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a> whether Sanskriti Schools are funded by the 
Union Government: 

(b) if so, the detaiJs thereof; 

(c) the criteria -\aid down tot admission of chltdren 

in Sanskriti Schools, Delhi; 

(d) whether the wards of CSS CadM ant denied 
admission In Sanskriti Schools; 

(e) if so, the details akJngwItI the reasons therefor; 

and 

(f) the steps taken by the Government to get all 
categories of children admitted in Sanskriti Schools? 

THE MINISTER OF STATE IN THE MfNISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRt MAA. 

FATMf) : (a) MinI8tIy of Personnel, Public: Grievances and 

Pensions has informed that the Union Govemmerrt has 
provided funds for Sanskriti School, Delhi to meet a portion 

01 capital expenditure. 

(b) DetaIls of funds released to Sanskrili School by 

2 3 

3. MinIstry of Human Resoun:e Delieloprnant 500 

4. MinIstry of Railways 20 

5. MInistry 01 Finance- 300 

6. MInIstry of Environment and· FOI1J8ts 1.5 

(c) Students are admitted through the entrance test 

In the ratios of (i) 60% for wards of Government eervanta, 

(ii) 20% for wards of General Public and (III) 20% for warda 

of 8CCll1OmicaIIy weaker sections. 

(d) No, Sir. 

(e) and (f) Do not arise. 

2701. SHRI JYOTtRAOITY A M. SCINOIA : 

SHRI R.t.JIV RANJAN SINGH "LALAN" : 

SHRI RAMJILAl SUMAN : 

PROF. V1JAY KUMAR MALHOTRA : 

SHRI SANTOSH GANGWAR : 

SHRI RAGHUVEER SINGH KOSHAL : 

WDI the Minister of HOME AFFAIRS be pIeued to 
various ~ of Government of Inda from state : 
1994-95 to 2007-08 are ~ beIow:-

As. (in Iakh) 

SI 
No_ 

Ministry's 

2 

1. Ministry of P8I"8OM8I, Ptd)Ijc GrieYances 

and Pensions 

2 Ministry of Defence 

Amount 
released 

3 

500 

(a) whether it has corne to the notice of the 

Governments that tracts of land In high security zone 

including the firing range at the Pokharan nuclear tnttng 
site, and ...... acroIIII the border fencing In· "No Man'. 
Land" In Rajasthan have been sold out as reported In 

'Hindustan TImes' dated January 25,2008; 

(b) If so, whether the Government has oonducDd. 
probe Into such deals; 

(e) if eo, the details and the outcome thereof; 

Met 
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Cd) the steps taken by the Govemment to check 
such activities in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS CSHRIMATI V. RADHIKA SELVI) : Ca) It 

has come to the notice of the Govemment that the large 

scale land transactions have taken place in the border 

areas of Rajasthan. 

(b) to Cd) The State Government of Rajasthan has 

been directed to conduct a detailed inquiry covering 

an aspects of this issue and to initiate suitable 

administrative, legal and criminal actions, accordingly. The 

detailed report from State Govemment of Rajasthan is stili 

awaited. 

T .... with China 

"2702. SHRI RAVI PRAKASH VERMA: Win the 

MInIster of COMMERCE AND INDUSTRY be pleased to 

state : 

ca) whether a study has revealed a steep growth in 

major manufactured goods Imported from China; 

(b) If 80, the details thereof; , 
ce) China's shale in Impona to Inda from 2001-02 

and 2006-07; 

Cd) Incia's nre in expor1S to China during the 

above period; 

Ce) the eteps taken by the Central Govemment to 

Inc ...... India's shant In exports to China? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY CSHRI JAIRAM RAMESH) : Ca) and Cb) As per the 

Joint Task Force report on examining leasibility of Indo-

China RTA, the average growth rate for India's imports from 

China is reported at 43.97% p.a. during 2001-2006, which 

is twice the corresponding average growth rate of India's 

impOrts from the world report8d at 21.89% p.a. during 

2001-2006. Further the report has brought out that the 
Chinese exports meinly comprise of manufactured and 

value-added items. 

(e) The table shows India's share of exports to 
China:-

Year 

2001 

2002 

2003 

2004 

2005 

2006 

2007 

Percentage share of exports to 

China to India's total exports 

2.14 

2.50 

4.32 

5.31 

7.13 

6.78 

6.56 

Source: World Trade Atlas 

Cd) The table below shows India's share in overaH 

Chinese impofts:-

Year 

2001 

2002 

2003 

2004 

200S 

2006 

2007 

Percentage share of imports from 

India to China's total imports 

0.79 

0.75 

0.94 

1.56 

1.74 

1.32 

1.55 

Soun:e: World Trade Attas 
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(e) Various seminanIfcommod taIrs .... being 

organised to boost the trade between both the 

countries. Besides, in the Joint Economic Group and in 
the Joint Wot1dng Group meetings, India is raising issues 
. re9ardmg market access in specific sectors. The JTF 
negotiations to examine feasibility of Indo-China RTA, 

which were concluded in Octciber 2007, are also a step 

in that direction. 

Reglatratlon of ~ 

2703. SHR' G. KARUNAKARA REDDY : WiD the 
Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) the details of the newspapers from Kamataka 

and other States registered with the Registrar of 
Newspaper, for India (RNI) till date, State-wise Including 
Karnataka State; 

(b) the details of newspapers which are getting 

advet1isement:s from the Directorate of Advertising and 

VISUal PublIcity (DAVP) tiU date, State-wise, newspaper-

wise; 

(e) whether the requests of some newspapers for 

getting registration from Kamataka and other States are 
still pending with ANI; 

(eI) if so, the details thereof during each of the last 
three years tiD date, State-wise including Kamataka State; 

and 

(e) the time by when these newapapers are likely 

to be registered? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING (SHRI PRIY A RANJAN DASMUNSI) : (a) The 

total number of newapapeI8 registered with the offtce of 
Registrar of Newspapers for India (RNf) is 88763. which 

includes 3447 newspapers registered from Kamataka. The 

State-wlse details are given in the enclosed S1etement-I. 

(b) There are 3697 newSpapers/periodicals currently 

empaneled with the Directorate of Advertising and VI8U8I 
Publicity (DAVP) for advertiaementa. The State-wise, 
newspaper-wise details ara available at DAVP's website 

www.davp.nic.in. 

(e) and (eI) Ves Sir. However no request for 

registration remains pending for more than two months 

in RNI generally. State-wise details of toIaI pending 

requests for regist.etiotI 81'8 given in the enclosed 

Statement·H. 

<e) RNI issues CertIficate of Regiwt.81ion generaHy 
within two months, provided documenIa are COfI1)Iete In 
aD respects. 

Detllils of RfIgistered NlJwspapers 

as on 01/0312008 

st. State Total 

No. 

2 3 

1. Andaman and Nicobar 65 

2. Ancl'lra Pradesh 4484 

3. Arunachal Pradesh 12 

4. Assam 671 

5. BIhar 1818 

e. ChIndIgartI 363 

7. ChhatIIagarh 222 

8. Dadra Nagar Hllveli 3 

9. Daman Diu 7 

10. DelhI 12307 

11. Goa 120 

12. Gujarat 3186 
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2 3 StHIment-il 

13. Haryana 1895 
DBtaiIs of State-wise pending requests for 

registration of Newspapers as on 01/0312008 

14. Himachal Pradesh 265 
SI. State Total 

15. Jammu Kashmir 631 No. 

16. Jharkhand 282 2 3 

17. Kamataka 4267 1. Andaman and Nicobar Islands Nil 

18. Kerala 3447 2. Andhra Pradesh 08 

19. Lakshadweep 5 3. Arunachal Pradesh 01 

20. Madhya Pradesh 5854 4. Assam 08 

21. Maharashtra 10855 5. Bihar 01 

22. Manipur 199 6. Chandigarh 02 

23. Meghalya 53 7. ChhaItisgarh 01 

24. Mizoram 147 8. Dadra Nagar Havell Nil 

25. Nagaland 20 9. Daman Diu Nil 

26. Orl88a 1722 10. Delhi 09 

27. Pondicherry I 115 11. Goa 02 

28. Punjab 2563 12. Gujarat Nil 

2&. Rajasthan 5066 13. Haryana 08 

30. Sikkim 81 14. Himachal Pradesh Nil 

31. Tamil Nadu 6003 15. Jammu Kashmir Nil 

32. Tripura 112 16. Jharkhand 04 

33. Uttar Pradesh 13600 17. Kamataka 58 

34. Uttaranchal 1368 18. Kerala 25 

35. West Bengal 6375 19. Lakshadweep Nil 

Total 88763 20. Madhya Pradesh 03 
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21. Maharashtra 01 

22. Manipur Nil 

23. MeghaIya 01 

24. Mizoram 02 

25. Nagatand NH 

26. Orissa 03 

27. Pondicheny 02 

28. Punjab 10 

29. Aaiasthan 18 

30. Sikkim 02 

31. Tamil Nadu Nil 

32. Trpura 01 

33. Uttar Pradesh 040 

34. UttaranchaI 07 

35. West Bengal 14 

Total 231 

2704. SHRI JASUBHAI OHANABHAI BARAO : Will the 

Minister of HUMAN RESOURCE DEVElOPMENT be 

pteased to state the details and the names of the schemes 

in force for the development of languages recognized tmder 
the E'1ghIh Schedule, State-wiIe? 

THE MIMSTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : The foIIowtng schemes aM being 

run aU over the country for the development of 
tanguages:-

1. CentrIII Hindi DllWCtorete (CHD). is a subon:fi-

nate office responsible to promote and propagate 

HindI and to develop it as a link language 
throughout India in pursuance of ArtIcle 351 of 

the ConstitutIon of India. The Dh'ectonde 

ImpIemenls the schemes of publication of 

bllinguaUtrilingual dictionaries, COIft!IIIPC)nde 

courses, awards to Hindi writers, extension 

aervices and programmes, Hindi through cas-
seltes etc. 

2. Comml •• lon for Scientific and Ted'tnlcal 
Terminology (CSTT), is a subordinate office 

established as per the recommendation of a 

CommIttee constituIad under the provisions of 

CIauIIe (4) of Article 344 of the ConatiluIIon. 

The Commission is engaged in the task of 
evoMng technical 18nnS In Hindi and indian 

languages, producing of University 1eveI booIcB, 
definitional dictionaries and various reference 

literatures. 

3. KMIdr'Iye HIndi San.ah8n (lOtS). a fully funded 

autonomous organization reepanaIbIe for 1he 
propagation and exPansion of the use of HIndI 

and Its teaching In non-HIndi Stales through 

training of in-aervice HInd teachefs. 

4. NMlonIII Council for PromotIon 01 Urdu 

~ (NCPUL). a fuRy funded autonornot.. 
organiZation to promote Urdu Language. 

5. NatIonal CouncH for Promotion of Bindhi 
L.Mguege (NCPSL). to develop. ~ and 
propagate the SIndhI language. 

6. CentreI IMtIIID of bdan L.angIMgN (CUL). 
a eubordinaIe office to help ~1he 

Language Policy of GoverNnent of Inda and 

coordinate the devetopment 01 Indian languages 
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by conducting I8888fCh in the areas of language 

analysis, language pedagogy, language tech-

nique and language use in society. 

7. Rashtrlya Sanskrit Sansthan (RSkS). a 

Deemed University (with 10 Campuses) with the 

objectives of preserving, propagating and m0d-

ernizing traditional leaming and research in 

Sanskrit. 

8. ...........1 SandlpanI RashtrIya Ved VIdya 

Pnltlshthan (MSRVVP), UDain an autonomous 

organization established for the preservation, 

conservation and development of Vedic Studies 

through ~stablishing and supporting Ved 

Pathshalas 

9. The Scheme of "Appointment of Language 

Teachers" provides 100% grant to State 

Governments for three dstinct components Le. 

(a) Salaries for Hindi Teachers in schools in 

non-Hindi speaking States. 

(b) Salaries of Urdu Teachers in State 

Government schools in th9se bIocksI 
districts that have a signiflC8flt education-

ally backward minoriJY/population. 

(c) Under the Modern Indian Language c0m-

ponent, salaries are bom for any teacher 

of any of the languages listed in the 8th 

schedule of the Constitution (other than the 

mother tongueIofflCiaI languagelfirst lan-

guage of the State) that is taught as the 

third language. 

This is a demand driven scheme and funds are 

released on the basis, of requirements projected 

by the State GoYemments. 

10. Development of Classical Tamil Language. 
The scheme includeS the following ~ts: 

(a) Certificate of honour to distinguished 
scholars of Classical Tamil Language. 

(b) Tamil Language Promotion Board. 

(c) Centre of ~xcellence for Development of 

Classical Tamil Language at Central 

Institute of Indian languages. Mysore. 

(d) Fellowships for study of Tamil as a 

Classical Language. 

NatIonal BIo-Tech Policy 

2705. SHRI SUGRIB SINGH : 

SHRI NAND KUMAR SAl : 

SHRI KfSHANBHAI V. PATel : 

Will the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state : 

(a) whether the Government has implemented the 
National ~ Tech Policy; 

(b) if 50, the details thereof; 

(c) the extant to which the country has been 
benefited by the said policy; and 

(d) the details of the areas benefited so far? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MIN1STER OF EARTH SCIENCES (SHRI KAPIL 

SIBAL) : (a) and (b) A NatIonal Biotechnology Development 

Strategy having been approved by the Government of 
India, action has been taken for implementation of Some 

major decisions such as Establishment of an independent 

National Biotechnology Regulatory Authority, Increased 

Publie Private Partnership programmes, improved quality 

of Human Resource, creation of Centers of Excellence and 

other Infrastructural lacilities, new legislation for. protection 
of IP in public funded R and D. 

(c) and (d) A number of .major new initiatives have 

been launched:-
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(I) Under the Public Private Partnef8hlp-SBIRI 

Scheme a total of 35 projects have been 
supported so far and 8 Centers of Excellence 
projects have been . supported across the 

country. 

(iI) Two new centers-Centre for translational re-
888fCh in health science and technology and 
UNESCO regional centre for science. education 

and innovation have been approved. 

(iii) Special human resource initiative for quality 

~ have been taken. such as setting 
up of Star colleges. teachers training programmes. 
etc. 

27Q6.SHRI G.M. SIDDESWARA : WII the MInIster 
of HUMAN RESOURCE oevaOPMENT be pleased to 

state : 

(a) whether the Union Government has I'8Qeive6 

proposals from various State Gowtmments for expansion 

of the District Primary Education P9ogrM1me (OPEP): 

(b) if so. the details and staIus of .... proposaIs. 
particutaIty from KamaIaIca, ~ and 

(e) the action taIc8nIpropo8ed to be teIcan bV the 
GoYemment to clear these proposals? 

THE MINISTER OF STATE IN THE MINtSTRY OF: 
HUMAN RESOURCE DEVELOPMENT (SHRl M.A.A. 
FATUI) : (a) .to (e) The DIstrict Primary Educalian 
Programme (OPEP) is now operational only in the States 

of Orissa and Ra;asthen in 17· diatricts. An ciatricts in the 
country are eligible under the Salva Shiksha AbhIyan (SSA) 
Programme. As the DIstrict PrimaI}' Education Programme 
ends. the concerned districts are covered under SSA. 

2707.SHRIMATI PRIVA DUTT : Will the Minister 
of HUMAN RESOURCE DEVElOPMENT be pIeued to 
stale : 

Ca) the names of Non-GovanvnentI Organlzationa 
(NGOs) participating In SaNa SIkaha Abhiyan in the 

count!}' including Andhra Pradesh. State and Union 

Territory-wise; 

(b) the detaII8 of U\dI NI ... ad to these Non-

Governmental 0rganIzati0na (NGOa) under the said 
scheme during each of the last three years. State and 
Union T erritory-wise; 

(e) the details of IICtiviIiea underI8ken bV these 

NGOa under SSA; 

(d) whether any ~ have been raceIved by 

the Government reganIng divereionlmlllutllltion of funds 

granted to these NGOa tor the purpoee; 

(e) if so. the details thereof. State and Union 

T~;and 

(f) the steps taken or being taken by the 

Government to ensure that funds are utilized for the 

purpose eermartced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE oevaOPMENT (SHRI M.A.A. 

FATMI) : (a) and (b) The rwnes of NGOa and details of 
funds reIeaed during the last three years to these NGOs 
State-wise and Union Territory-wIee under the schMIe 
"Innovative and ExperImental Educ8IIon" of Salva ShIk8ha 

AbhIyan by Government of India are encIoeed as 

StaI«nent. 

(e) Centere tor Innovative and Experit.18nI8I (I and 
E) projects went n.I'I by NGOa for covering hard to 

r8IICh cI'IIIchn In the age group 8 to 14 years tor 
achievement of goals of lJnIveruIIzatIo of Elemental}' 

Education (UEE). 

(d) No ~ ragaIdng dIverIIoWmiIUII 
of funds by NGOs haw ...... reoeUecI during the last 3 
years. 

(e) and (f) Do not ..... 
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BfIIfement 2 3 

Grant released under I and E scheme 
TAMIL NADU 

in 2004-05 

13 Krishnamurthy Foundation, Chennai 32,36,784 
SI. Name of Voluntary Agency Amount 

No. Released UTTAR PRADESH 

2 3 14 Sarva Daliya Manav VIkas Kendra, 12,00,000 

Bahjoi 

ANDHRA PRA~ 
15 Bhoomiheen Sewa Samithi, Allahabad 42,489 

Rashtriya Sewa Samithi, Andhra Pradesh 4,17,264 
16 Bareilly DIocesan Social Service Centre 2,46,000 

DELHI Bareilly 

2 Jan Jagrltl Education Society 4,22,500 17 SeekIng Modem Application for Real 1,47,875 

Transformation (SMART), Lucknow 
3 Lady Irwin College, New Delhi 9,16,889 

WEST BENGAL 
4 DISHA, New Delhi 2,61,250 

18 Vikramshila Education Res. Society, 7,13,491 
5 PRAYAS, New Delhi 27,00,000 Koikata 

MADHYA PRADESH 19 Institute of Psychological and 16,54,065 

Educational Reaearch, KoIkata 
6 Deen Dayal Research Institute, Satna, 2,94,211 

Madhya Pradesh 
Grant Total 1,69,87,907 

7 Eklavya Foundation, Shope! 22,27,684 
Grant released under I and E scheme in 

IlANIPUR 2005-06 

8 Uripok Education. SeH Service 86,905 SI. Name of Voluntary Agency Amount 

Association, Imphal No. Released 

ORISSA 2 3, 

9 Shree Ramakrishna Ashram, Orissa 12,48,000 ANDHRA PRADESH 

10 SANKALP, Orissa 7,50,000 Rishl Valley, Krishnamurty Foundation 15,39,483 

11 Chatra Vikas Parishad, Orissa 2,11,250 2 Deccan Development Society, Hyderabad 6,00,000 

12 Art Wo/1( for Awareness and Zeal Awu, 2,11,250 3 Bhagavatula Charitable Trust, Andhra 1,49,47,500 

Orissa Pradesh 
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1 2 3 2 3 

4 M.V. Foundation, Secundef8bad 7,40,_ ORISSA 

..wt ,18 AWAZ, 0riMa 1,05,825 

5 AIok. Bihar 17,30,083 18 8haraI Sewa ParIahad, Puri, Oriaaa 3,91,540 

6 PRA lliAM, Murnbai for BIhar projeCt 51,52,000 20 SANKALAP, Orissa 7,50,000 
7 ApaqjiIa. Bihar 1,72,500 

21 Sri Ramkrishan Ashram, Katahandi 5,65,500 
DELHI 

RAJASTHAN 
8 Jan JagariIi Educational Society, t.l-186, 2,11,250 

Mengofpuri, Delhi - 110083 22 Bodh ShikBha SamIIi, Jaipur 7,66,832 

9 The Enabling Centre, lAdy Irwin, N.D. 3,72,666 UTTARANCHAL 

10 PRAYAS, Delhi 27,00,000 23 BareiIIy DIocesan Social SeMce C6ntre, 2,13,830 

11 Nav Jyoti Delhi Police Foundation. 18,33,400 
Such8Ina Social SeMc:e Centre, 

FonIec:a Estate, Kathgodam - 283126, 

12 KaIha. Delhi 42,250 DiIIlt. NainitaI (UtIaranchaI). 

JAIaIU .... KASHIIIR UTTAR PRADESH 

13 Centre for Dialogue and RecoI~ .. 10,33.840 24 Selva DaIiya Manav Viku Kendra, 12,00,000 
Haryana tor Jammu and Kashmir State Bahjoi - 202410, McndIbad 

JHARKHAND 
(Uttar Pradesh) 

14 8adIao Foundation, JamIara, Jharkhand 15,96,240 
25 PRATHAM, MumbIIi tor Uttar PJWieeh 1,56,80,600 

HARYANA 
26 BhoomIheen Sewa SamIti, Allahabad 48,38:t 

15 SMART, Lucknow for Mewal, Haryana 10,50,000 WEST BENGAL 

KARNATAKA Z1 R.K. MIIaion, Narendrapur 24,37,372 

16 Rashtrollhan Pariahat, 'Keshava ShIIpa', 44,85,074 28 .,.. MIme Theatre, Kc*ata t',OO,OOO 

K.G. Nagar. BangaIore - 560019 
29 'PER, KoIkata 8,27,384 

(Kamataka), 

NAGALAND 30 Science CommunIcalors Forum. 6,00,000 

KoIkata 
17 Konyak Women ChIld Dcwllopmenl 1.26,000 

Society. Grand Total 6.26.19,188 
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Grant raleued under f and E scheme in 2006-07 1 2 3 

SI. 

No. 

Name of Voluntary Agency 

2 

ANDHRA PRADESH 

1. Deccan Development SOCiety, 

Hyderabad 

2. Bhagavatula Charitable Trust, 

Andhra Pradesh 

BIHAR 

3 ·PRATHAM, Mumbai far Bihar project 

4. Aprajita. Katihar 

CHHAmSGARH 

5. Rupantar, Chhattisgarh 

. DELHI 

6 .. Jan Jagariti Educational Society, 
M-186, MangoIpuri, Delhi-110083. 

HARYANA 

7 : SMART, Lucknowfor Mewat, HarYh 

·MADHYA PRADESH 

8 Ekalavya, Bhopal 

9 Utthan' ,Bhopal, 

ORISSA' 

10 Gajapathy -Samaj .JCaIyan Samtti, 

11 AWAZ, Orisaa 

12 Chhatra Vlkas Parishad, Orissa 

Amount· 

Released 

3 

1,56,54,110 

1,55,93.000 

1,72,500 

6,07,500 

2,11,250 

5,25,000 

32,72,538 

37,20,000 

2,90,800 

05,588 

1,23,~ 

UTTARANCHAL 

13 Bareilly Diocesan Social Service 1,14,030 

Centre, Suchetna Social Service 
Centre, Foriseca Estate, Kathgodam 
- 263126, Distt. Nainltal(Uttaranchal). 

UTTAR PRADESH 

14 PRATHAM, Mumbai for Uttar Pradesh 1,86,08,872 

WEST BENGAL 

15 Indian Mime Theatre, Kolkata 3,00,000 

Grand Total 5,95,98,417/-

2708. SHRI JYOTIRADITY A M, SCINDIA : Wig the 

Minister of SCIENCE AND TECHNOLOGY be pleased to 
. ataIe : 

(a) whether the Indian Science Congress, started to 
stimulate scientific research has been progressivety losing 

its substance; 

(b) If so, the details thereof and the rusons therefor; 

and 

(c) the steps takfmlproposed to be taken by the 

Govemmant to encounage and I'8Yive Science Congt8ss 
to fulfil its objectives and promote research and 
development in science and technology ? 

. . . 
THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRJ KAPIL 

SISAL) : ia) to (c) HoldIng of annual 8888ioit 'Of 1ncIan 
Science CongJeSS was ataJted· In 1914 with the-main 
objectIvea' of imparting ecIentiIIc temper to common· man 
and bringing 'the ~ of the Government and ~ . 
makers to immediate needa or the a:ICietaI davelop .... IF 
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using science and technology. With the passage of time, 

the number of participants and number of topics have 

trernetldously increased and thereby making It impossible 
for any organizer to hold meaningful discussions. However, 
the recommendations made by each annual S88&ion are 

forwarded to concerned depaJ:tments of the Government 
as necessary inputs in their activities. The annual 8888ion 

of the Science Coilgress are organized by various 

academic institutions and natiOnal laboratories under the 

guidance of General President and Sectional Preaidents. 

The Government of India is conter'I1)Iatin to evolve 

perhaps more effective, alternative mechanism for such • 
science conclave. The Science Congress and Its 

organizers are free to restructure their Association in II 
memer best suits their interests. 

Closure of NCTE 

2709. SHRI RAVIPRAKASH VERMA : WIH the Minister 

01 HUMAN RESOURCE DEVELOPMENT be pIeaaed to 

state : 

(a) whether the Government has decided to 
shut down the National Council for Teacher Education 
(NCTE); 

(b) if so, the detailS thereof; 

(c) whether there is IIIl'f proposal to atreamIiI. 

NCTE and address the numerous complaints about b 

• functioning instead of wrapping it up; and 

(d) if so, the ...... taken by the Government In thiI 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN. RESOURCE DEVElOPMENT (SHRI M.A.A. 

FANI) : (a) to (d) NCTE carne Into exl_lIce .. a staIutory 

body in 1995 in pursaance of NCTE Act. 1993 to achiItW 

~ and cooninated deloelopn'l4ml of Teechet' Educa-
tion IICIOU the country as also to deIermIne. maintIIin end 

cocwdinate standards in teachttr ~ and CUIb·1he 
proliferation of sub s&andard insIIb.ItioM. 

A Review CommItIee was constituted by. this 

Department underEihe ChalI'mIIMhIp of ShrI Sudeep 
Banerjee. the then AdYIeer to MHRO to conduct an indepth 

study of the functioning of NCTE and Its Regional 

Committees. The CommlItee has. lnter·aIia .. acornI'll_IdeeS 
that the NCTE Act. 1993 should be rapeaJed. The 
Government is taking further action on the rec:omnwnda. 
tiona of the CommIttae. 

{TttIttMIIon} 

Export of ........ 

2710. DR. SATVANARAVAN JATIVA : Will the 
MinI8ler of COMMERCE AND INDUSTRY be pIeMed to ..... : 

(a) the tot.eI quMIily and the .... at wtich dIIIefent 
types of rninInIs ant exported and the foreign exchange 
earned theief,Ot'ft during NCh of the IaIt three years. 
country-wiM and minerai ... ; 

(b) whether the GovemmenI proposes to review the 
export and price fixing policy in Ihia regard; 

(c) If eo. the det8IIs 1hereof; and 

(d) If nat. the ntMOnS theNfoI? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINlSTRV OF COMMERCE AND INDUS-

TRY (SHAI JAlRAM RAMESH) : (a) The detIiII of k*I 
quantity exported and the fOntign exchange earned In 

respect of major rNneraIa during eIich of the .... It,.. 
yeatS. country-wiN and rnIneraI-wise is endoNd as 
...... , .. ll 

(b) to (d) Thent is no propouI under CONideration 
at praent to review Ita export policy In mpec:t of iron 

ON. The export policy In mpec:t of chrome ON and 

manganeee or. is ....... ....,.ay by the aov.mment. 
Govemrneht has no role to play In COli trolling the Iron ore 
prices after dentgUIation of ..... 1ndustIy. n is tnII'keI 

demand and .uppIy siIuaIIon Which determines prices of 

iron Ont. 
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...... ." 

India : Country-wise Iron Ont Export 

(QuantIty in Million Tonnes; Value As. Crores) 

Country 2004-05 2005-06 2006-07 (Prov.) 

Quantity Value Quantity Value Quantity Value 

ChIna 59.40 11,132.88 74.13 15,188.31 80.18 16,609.22 

Japan 11.13 1,128.00 10.33 1,508.18 8.63 1,492.42 

S. Korea 2.18 397.80 1.32 158.18 1.91 280.64 

Taiwan 0.81 111.25 0.14 15.88 0.02 

Europe 2.89 527.09 2.10 350.28 2.07 303.22 

.. 
0Ihera 1.94 353.83 1.25 158.17 1.02 150.57 

Total 78.15 13,850.46 89.27 17,375.00 93.79 18,836.09 

Source : (1) Export - Quantity : Goa Mineral Ora Exporters Aa8ociation (GMOEA), Kudremukh Iron Ora Company Umited 

(KIOCL), National MIneraI Development Corporation (NMDC), ta4TC LImIted and Private Exporters. 

(2) Value: V .... are only ..mrn,tes based on the quantItIea and price trend during the years and information 

by GMOEA, KIOCL. and MMTC. 

(3) Exchange rate : US doIItIr 1 • As. 44.03 (As per Min 01 Fmance Aug. 07 Report) 

Source : MMTC Umlted (Quantity in MUIion Tonnea; Value As. Crores) 

Country 2004-05 2005-08 2006-07 (Prov.) 

Quantfty Value Quantity Value Quantity Value 

2 3 4 5 6 7 

China 0.26 49.52 0.15 22.58 0.08 18.27 

Japan 0.04 7.46 0.05 14.31 0.06 14.43 

s. Korea 0.03 5.31 0.03 9.08 
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1 2 3 ·4 ' 5 6 7 

Pakistan 0.03 8.18 

0.01 3.78 0.00 0.90 

Total 0.33 66.07 0.24 46.87 0.17 

Soui'ce : MMTC Limited (Quantity in MRIion Tonnes; Value As. Crores) 

Country" 2004-05 
~ 

2005-06 2006-07 
• 

Quantity Value Quantity ValUe Quantity Value 

China 1.17 885.00 

Total 1.17 885.00 

fEntJliMl . 

2711. SHRt MlUNDDeOAA : WiI the Minister of 

COMMERCE . AND· INDlJS11W be pIeaed to 8taI8.: .. 

(_) wheIhef the biIatend tnIde between Incia and 
Chnl hils ri8en i'I 200T .. ~. to' 2006; 

(b) if so. the delaie thenKlt, 

(c) whether China has ~ to buy vegetables 
and fruits in large ,quantities from Inda in order to bridge 

the trade gap ~ the two counIries; 

(d) if 80. the detaiIe thereof; and 

1.33 

1.33 

905.00 1.35 990.00 

905.00 1.35 990.00 

trade between India and China has risen from USS 25 

billion in 2006 to USS 38.6 biIion in 2007. 

(c) to (8) During the Prime MInIater'8 visit to ChIna 

in January 2008. the Convnerce and Industry Minister 

raised the iIaue of growing tnide ~ with ChIna. The 

Chione Commerce Minister stated that he will talc8 
action to aend buying mission to IncII to explore the 

pouIJIIities of buying more and more goods from 

india. india is trying to eeek Market ac::cea for Fruits and 
Vegetables. Meat, Pharmac:euticaI Electronic 1Iema, 
Automobile parts etc. 

IIanufKturIng of Health HezanIoua 

Products In SEZ 

2712. SHA! UDAY SINGH: WUI the MiniIter of 
(e) the i'8aCIion of· 1M ~ thereto? COMMERCE AND INDUSTRY be ple8lled to state : 

THE MINISTER OF STATE IN THE DEPARTMENT" OF (_) whether the Government Intends to permit 

COMMERCE. MINISTRY OF COMMERCE AND INDUS- . manufaduring·af heaIIh hazardoua producta like CIga .... 

TRY (SHRI JAIRAM RAMESH) : (a) and (b) Vee Sir, .. and oIher tobacco related Itema In Special Economic Zones 
J per the trade etatistics at CI*Ieee eu.tonw the bilateral· (SEZ) areas; .. 
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(b) 'If so, the details thereof; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE 'AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (e) As of present, 
no new units for manufacturing of cigarettes in Special 

Economic Zones (SEls) are being approved. 

>(TtansIatIonJ 

Induatrlel Unlta In SEZ 

2713, SHRI RAMJI LAL SUMAN : 

SHRI RAJIV RANJAN SINGH "LALAN" : . 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state: 

(a) the details of industrial units set up in Special 

Economic Zones during each of the last three years 
aIongwith the dates on which these started operation, 

State-wise and SEZ-wIse; , 

(b) the details of items produ~ aIongwith its value 

and the exports made.from these units. during the above 

period, StaJe-wise and SEl-wise; and, 

(c) the value of goods imported by these units 

during the said period? 

. THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (c) Since the coming 

Into force of the Special Economic Zones Act, 2005, 439 

formal approvals have been granted for setting up of SEls, 

out of which 205 Zones have so far. been notified, state-

wise details of which is enclosed as Statement. These 

Special Economic Zones have been approved tor setting 

up of multiproduct and sector specific SEls. for 

manufacture/servICes In the areas of IT/lTESJElectronic 

Hardware/Semiconductor; Textiles, Apparel Wool, Pharma 

and chemk:als; Bio-technology; Engineering; Multi-Servlcesl 

Services; Electronic industries;" Aviation, Aerospace and 

Auto related; Energy related,. including Power and Non-

Conventional Energy: Footwear and Leather; Gems and 

Jewellery: Free Trade Warehousing Zones; Metals; Food 

Processing; Handicrafts; Agro products; etc. In the SEls 

approved and notHIed under the SEl Act. 2005 whlch haVe 
come Into existence only after Februa{y, 2006, 1 n Letters 
of Permisslons have been granted. TheSe SEls are in the 

process of setting up of their units and are in various stages 

of implementation. As per information available, imports in 

the SEls in the year 2006-07 was As. 26942.37 incIucIng 

capital goods, as against physical exports of over Rs. 

34615 crore made by these Zones during the same period. 

The value of imports includes the value of raw material 

and components imported tor manufacture of products 

covered under Information Technology Agreement - 1 (ITA 
1). supply of which into domestic area are counted towards 

fulfillment of net foreign exchange earnings as per the 
provisions of the SEl Rules 2006. However, the value of 
such supplies into domestic tariff area is not included in 

the export figures. 

SfatMlMt 

State Formal No. of SEls notified 

approvals out of the formal 

Approvals 

2 3 

Andhra Pradesh 70 54 

Chandigarh 2 2 

Chhattisgarh " 1 

Delhi 2 

Dadra and Nagar· HaveD 4 

Goa 7 3 

Gujarat 38 . 18 

35 16 
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2 3 

1 

Kamataka 40 20 

Kerala 11 8 

12 3 

Maharashtra 88 24 

Nagaland 2 

Orissa 3 

Punjab 7 2 

6 4 

Tamil Nadu 67 32 

Uttar Pradeeh 23 8 

3 

west Bengal 20 6 

Grand Tohtl 205 

[English) 

Export of Tot.cco to ChIna 

2714. SHRI GIRDHARt LAL BHARGAVA : WlI the 

Minister of COMMERCE AND INDUSTRY be pIeeaed 10 

state : 

<a) whether China hM ahown intIJrNt to import 

Indian Tobacco; 

thiI regard and both the c:ounIries .. claM to finIIIIe a 
protocol on tobacco; 

(c) If eo, the details thereof; and 

(d) the rNCIon of the GcMrnment ItMnto and time 

by when thIa protocol Is likely to be an"ounced? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COIA4ERCE AND INDUSTRY (SHRI JAlRAM RAMESH) : 
(a) to (d)'" Sir, a protocol of PhytoIanbry requRmenII 
tor the export of Tobacco ...,. from india to an 
beIween the MinIalry of AgrIcuIIure (MOA) of the RepublIc 

of india and the General AdminiIIration of QuaIty 

Superviaion, Inepection and QuarantIne (AQSIQ) 01 the 

People.. ~ of ChIna hM been signed on 14th 
.-...y 2008. 

The export of tobacco ..... to an wII be 

... to tol.,.."" preocondIIIoI_ • ..,...aIIed In the 
PIalocol:-

1. The tobacco ...,.. epodIId to ChiN, which 
nut be produced In AncIn Pr8deIh and 

KamataIat of india and ... been cued and No 

dried. nut COft1'Iy wIIh lhet-.nt ~ 
and unitary .... and NgUIIIIIona of China, and 

meet the 
Protocol. 

2. The importera~ of tobecco mull atQin the import 

quarMtine permit from AQSIQ NIont 1rD 
COl .......... aIgned. 

3. MOA wi! taIce eIIective monitoring rneuurea In 
the field to eneure that the tobecoo producing 

.... Is free of tobacco blue mold. " tobIIaco blue 

mold Is found, MOA ...... intorm AQSIQ 
IrnmedIatety and the tobecco trade wi! be 

~ tuspended IICCOfdIngIy. 

4. The tobacco ..... must be NCUreIy packaged 
(b) if so, whether ChIna hM put a pre-condItion In In airproof way to pnIY8nt the contarrMnetIon 01 
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tobacco blue mold and other quarantine pesta. 

During the proceaalng and transportation, MOA 

should take neceuary meuures to pnMnt the 

contamination from the other production areas' 

tobacco leaves. The packing material for tobacco 

must be clean, sanitary, unused and comply with 

the phytosanitary requirements of China. Each 

carton ahouIcI be labeled to include the following 

information: type of tobacco, production place, 

harvesting yur and procesaing plant. The 

containers to be Joaded for tobacco must 

be clean and free of soli and other foreign 

material. 

5. The tobacco must be free of any other 

quarantine concern to China and plant debris 

and soli. If live Inaects such as tobacco beetle 

(I.Mioderrna aerricorne) are found. fumigation or 

other measures must be conducted for the 

consignment 

6. MOA 8haII conduct export quarantine inspection 

for tobacco leaves. For the consignment of 

tobacco leaves which meets the requirements 

stipulated In this protocol, MOA shall issue a 
I 

Phytoaanltary Certificate according to the alan-

dard of IPPC and with the following statements 

as an additional declaration: "The consignment 

is In compliance with requirements described in 

the Protocol of Phytosanitary Requirements for 

the Export of tobacco leaves from India to China 

signed at Beijing on 14 January, 2008 and is free 

from tobacco blue mold and other quarantine 

pear. 

7. When the 8hipment of tobacco leaves arrives at 

the entry ports, ~IQ will examine relevant 
certificaa, labels and conduct Inspac.tIon and 

quarantine. H the tobacco blue mold is found in 

arrival, the conaignment will be returned or 

destrOyed. AQSlQ will Immediately infonn MOA 

that the importation of tobacco leaves from India 

is temporarily suspended. Both parties shall 

conduct investigations to find causes and take 

relevant effective corrective measures. If any live 

insects are found on arrival, the consignment will 

subject to fumigation. If other inconformity Is 

found, the consignment will be treated In 

accordance with the relevant articles of the Law 
of the People's Republic of China on the Entry 

and Exit Animal and Plant Quarantine and its 

r8gulationB for Implementation. 

8. In order to review and assess the imple-

mentation of this protocol, AQSIQ will cflSpatch 

experts to conduct on-site inspection every two 
years. 

Natural Rubber 

2715. SHRI M. SREENIVASULU REDDY: Will the 

Minister of COMMERCE AND "INDUSTRY be pleased to 

state: 

(a) whether Indian rubber industry depends on the 
indigenous natural rubber for its existence and expansion, 

whereas the world has switched over to synthetics and 

newer polymers; 

(b) if so, the details thereof; and 

(c) the measures being taken by the Government 

to develop technology for indigenous production of 

synthetics polymers and chemicals at reasonable 

price? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (c) The domestic 
rubber Industry depends more on natural rubber (NR) 

whereas in the world consumption, the share of synthetic 

rubber is higher than that of natural rubber. The share 

of NR in indigenous and world consumption are as 

unc:ler:-
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Share 0/ NR in ~. {%J 

Year India World 

2004 n 42 

2005 .n 43 

2006 75 43 

Synthetic Rubber (SR) supplements and substitutes .. ' 

natural rubber arid their application. The manufacture of SR 

is delicensedand deregulated. Domestic industry manu-
facture (ifferent types of synthetic rubbers like Styrene 

Butadiene Rubber (SBR). Poly Butadiene Rubber (PBR). 

Nitrile Butadiene Rubber (NBR). etc. The ~ of SR Is 
under Open General License in the current Foreign Trade 

Policy. 

Year 2005-06 . -. 

2716. SHAf JUAL ORAM : Win the MInister of 
COMMEACE AND INDUSTAV be plctased to state : 

(a) the.details of items exported to and imported 
from Sri Lanka during each of the last three years alongwlth 
Its vaJue and in the current year. till date; 

{b) whether the ~ pIOJ)OIIN to review 
such trade agreement; 

(c) if so, the details thereof and If not, the reasons 
therefor; and 

(d) the steps taken by the Government to boost the 
bilateral trade between both the countries? 

THE MINISTER OF STATE IN THE OEPARTMENTOF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRV(SHRI JAIRAM RAMESH) : (a) The detalIs of trade 
between the two countries 8M giYan' beIow:-

(Figures In US S Million) 

2006-07 2007-08 (ApriI-Oct.. 07) 

Export . ImpOrt Export Import Export Irnpbrt • Export IfI1)OI1 • 

1413.18 378.40 2024.67 Sn.70 2254.11 470.52 1390.21 2n.25 

The details of commodities are available on the website 
of Department .of Conwnerce: http://docnlcl 

(b) to (d) Both India and Sri Lanka haw signed Free 
Trade Agreement (FTA) lor trade in goods. which is 
operational from March. 2000. Now. both countries are 
negotiating a comprehensive Economic Partnership Agre&-
ment (CEPA). This agreement will deeper\ and widen the 
ambit of present tree Trade Agreement by Inctuding Trade 
In" Services. Investment and Economic Cooperation. 

2717.SHRI ANANDRAO VITHOBA AOSUL : 

SHRIMATI NIVEDITA MANE : 

SHRI ANIFIJOH ~ ALIAS SAOHU YADAV: 

SHRI E~TH MAHAOEO GAIKWAO : 

SHRI MADl:iU GOOD YASKHI : 

WII the MWster of HOME" AFFAIRS be pleased to 

state : 

(a) whether the Supreme Court has suggeeted the 
Government to amend the law to deal with cuatodIaJ death8 
88 reported In the HIndu dated Merd'l 7. 2008; 

: 

(b) If 80, the reaction. of the GcMmment thereto and 
the steps taken by the GcMwnment In this regard; 
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(c) whether the Law Commission has also recom-
mended the Government to amend the Evidence Act 

to allow the trial court to presume the policeman guilty 

of causing Injuries to the accused under his custody; 

and 

(d) if so, the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) to 

(d) The news item dated 07th March, 2008 appearing in 

The Hindu, Delhi Edition refers to the judgement of the 

DelhI High Court regarding death sentence of one Shri 

Mahender Kumar. In the said Judgerrient, a reference has 

been made to an observation of Supreme Court in the State 

or Uttar Pradesh Vs. Ram Sagar and others' case, that 

there is a need to amend the law appropriately so that 

policemen who commit atrocities on person who are in their 

custody are not allowed to escape. 

The Law CommissIon of India in Its 152nd Report on 

'Custodical Crimes' recommended, inter alia, to make 

consequential amendments to Indian Evidence Act, 1872 

to provide that In case of custodial death the onus of 

proving of innocence may be fixed on the 'flice. However, 

in its 154th Report which is a comprehensive review of 
an Itt eartler reports including the 152nd Report, the 

CommI8aIon did not recommend the above said amend-

ment. 

Aalde ~ 

*2718. SHRI N.S.V. CHITTHAN : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government has provided 

any central assistance to the States for developing 

Export Infrastructure and Allied Activitlea (ASIDE) 

Scheme; 

(b) If 10, the salient features of the scheme; 

(c) whether the Government has received any 

proposal from the State Governments for allocation of funds 

under the said scheme during each of the last three years 

and the current year, till date; 

(d) if so, the details thereof, State-wise and 

(e) the total funds provided to the States during the 

said period, State-wise; sector-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) and (b) Department 

of Commerce is operating Assistance to States for 

Developing Export Infrastructure and Anied Activities 

(ASIDE) scheme with the objective to invofve the States 

in their export effort by providing incentive-linked assistance 

to the State Governments for creating appropriate 

infrastructure for the development and growth of exports. 

The outlay of this scheme has two components. 80% of 

the funds (State Component) are earmarked for allocation 

to the States on the basis of their share in total exports 

from the country and the growth in exports over the 

previous year. The balance 20"10 (Central Component), and 

amounts equivalent to un-utilised portion of the funds 

allocated to the States in the past year(s), if any, is 

retained at the central level for meeting the requirements 

of inter-State projects, capital outlays of SEZs, activities 

relating to promotion of exports from the North Eastern 

Region etc. State Level Export Promotion Committee 

(SLEPC) under Chairmanship cif the Chief Secretary of the 

State approves the project to be taken under State 

Component of the Scheme as per approved purposes of 

the scheme. 

(c) to (8) Under the scheme, allocation to States is 

made by Department of Commerce on the bas~ of an 

allocation criteria and funds are not released sectQr-wise. 

Details of funds allocated :~nd released State-wI$e is 

enclosed as Statement. 
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S. State Amount Amount Amount Amount Amount Amount Amount Amount 
No. Allocated Released Allocated Released Allocated Released Allocated Released 

04-OS 04-OS OS-06 05-06 06-07 06-07 07-oB 07-08 
(88 on 

12.03.08) 

2 3 4 5 6 7 8 9 10 

1. AncIml Pradesh 1,385.00 1.385.00 1.545.00 1.545.00 1.700.00 1.700.00 2 .• 120.00 2,120.00 

2. Andamanand 200.00 0.00 200.00 0.00 220.00 0.00 220 (tOO 
Nicobar Islands 

3. Bihar 200.00 0.00 200.00 0.00 220.00 0.00 220.00 0.00 

4. Chandigarh 200.00 0.00 320.00 320.00 350.00 175.00 350.00 0.00 

5. Chhattisgafh 500.00 500.00 500.00 500.00 550.00 550.00 550.00 180.00 

6. Oadra and Nagar 200.00 0.00 200.00 0.00 220.00 0.00 220.00 0.00 
Haveli 

7. Daman and Diu 2O();.00 0.00 200.00 0.00 220.00 0.00 220.00 0.00 

S. Delhi 265.00 0.00 265.00 285.00 290.00 145.00 290.00 0.00 

9. Goa 373.00 373.00 609.00 a.oo 670.00 0 170.00 670.00 

10. Gujarat 3.578.00 3.578.00 4.338.00 4,338.00 4,770.00 4,770.00 6,035.00 3,017.50 

11. Haryana 849.00 849.00 1.405.00 1.405.00 1,545.00 772.50 1,545.00 1,545.00 

12. Himachai PJadesh 500.00 500.00 553.00 553.00 600.00 600.00 600.00 800.00 

13. JarrmJ and Kashnir 500.00 600.00 525.00 525.00 580.00 AO.oo 510.00 110.00 

14. Jhartmand 500.00 O.QO 500.00 0.00 050.00 218.00 850.00 275.00 

15. Kamataka 2.414.00 a.414.oo 3,38t.00 3,_.00 3t7~.00 3.740.00 4.-.00 4,212.00 

16. Kerala 930.00 930·00 1,008·00 1,001,00 1,171.00 1,175.00 1.171.00 1,175.00 

17. LakshadweQp 200.00 0 200 0.00 m.OO 0 220.00 0.00 
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2 3 4 5 6 7 8 9 10 

18. Madhya Pradesh 1,435.00 1,435.00 1,435.00 1,435.00 1,580.00 790.00 1,580.00 1,580.00 

19. Maharuhtra 5.709.00 5,709.00 6,552.00 6,552.00 7,210.00 7210.00 8,200.00 8,200.00 

20. 0riI8a 605.00 605.00 693 893.00 765.00 765.00 89200 892.00 

21. PondichetTy 200.00 0.00 200 0 220.00 0 220.00 0.00 

22. Punjab 968.00 968.00 1,217.00 1,217.00 1,340.00 670.00 1,340.00 670.00 

23. Rajuthan 1,320.00 1,320.00 1,320.00 1,320.00 1,453.00 726.50 1,453.00 1,453.00 

24. Tamil Nadu 3,919.00 3,919.00 3,919.00 3,919.00 4,312.00 4,312.00 4,988.00 4,9sa.00 

25. Uttar Pradesh 1.259.00 1,259.00 2,100.00 2,100.00 2,310.00 1,155.00 2,310.00 2,310.00 

26. Uttaranchal 500.00 500.00 527.00 527.00 580.00 0.00 580.00 0.00 

27. West Bengal 1,491.00 1,491.00 2,009.00 2,009.00 2,210.00 2,210.00 2,210.00 1,101.00 

Total 30,400.00 28,235.00 36,000.00 34,300.00 39,600.00 32,321.00 43,600.00 35,598.50 

NOrth Ea_m Region 

1. Arunachal Pradesh 251.00 0.00 251.00 251.00 276.00 138.00 276.00 138.00 

2. ARam 1149.00 1,149.00, 1,257.00 1,257.00 1.383.00 691.50 1.383.00 691.50 

3. Manlpur 200.00 200.00 206.00 206.00 227.00 227.00 227.00 227.00 

4. Miloram 200.00 200.00 324.00 324.00 356.00 356.00 356.00 356.00 

6. Meghalaya 572.00 572.00 834.00 834.00 917.00 917.00 917.00 0.00 

6, Nagaland 200.00 200.00 200.00 200.00 220.00 220.00 220.00 220.00 

7. Sikldm 200 0.00 200.00 200.00 220.00 220.00 m.oo 110.00 

8. Trlpura 828.00 828.00 728.00 728.00 801.00 8OUX) 101,00 400.50 

Total 3800.00 3,148,00 4,000.00 4.000.00 4,400.00 3.570.50 4,400.00 2.143.00 

Grand Total 34.000 31.384.00 40,000.00 38,300.00 44.000.00 3,5891.50 4J,QOO.OO 37.741.50 
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ProductIon of Rubber 

2719. SHRt P.C. THOMAS; Will the M~r of 

COMMERCE AND INDUSTRY be pleased to state ; 

(a) the total quantity of natural rubber and rubber 

products exported and the foreign exchange earned 

therefrom during each of the last three years and the 
currant year, till-date, country-wise; 

(b) whether the GcMtmment has formulated any 
policy to increase the production of natural rubber and for 

the welfare of rubber growers; 

(c) if so, the detaifs thereof; and 

(d) the further steps takenlproposed to be taken by 

the Government in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a, The total quantity 

of natural rubber and rubber products exported and 

the foreign exchange earned therefrom during each of the 

last three years and the current year, country-wise is as 

under:-

Country-wlse Export of Natural Rubber 

(Tonnes) 

Country 2004-05 2005-06 2006-07 2007.()8 

(Apr-Jan) 

2 3 4 5 

. Belgium 212 2501 2324 1552 

China 16485 26521 16.592 7033 

Gennany 2779 5680 2658 1352 

Malaysia 4388 6363 10412 n51 

Sri Lanka 10246 7556 4780 2428 

2 3 4 5 

USA 1954 1567 . 2141 

Others 12040 23255 18232 9825 

Total Quantfty 461 SO 73830 S6545 32080 

(In Tonnes) 

Total Value SO.08 104.16 113.51 65.10 

(US$ In mDIIon) 

Export of Rubber Products 

Year Qty (in kgst Val.. (in US$ million) 

2004-05 187647642 712.33 

2005-06 226710545 942.41 

2006-07 250012692 1086.20 

007.()8 33178093 168.09 

(AprIl-May) 

.Quantity of export of Item8 of tynMI and tubes are in 
numbers (79323 318 for 2004-05,89891218 for 2005-08, 
79523755 for 2006-07, 23025178 for 2007-08 (Apr-May) 

whereas quantity of export of other Iterna of rubber 

products are in kgs. 

CountrY-wise data on export of rubber produc:ta are . . 
available on the websltes of Department 01 Commerce 
(htIp:l/commerce.nlc.ln). 

(b) to (d) In order to Increase production of natural 

rubb8r, Government of India has tonnuIated the Rubber 

Plantation DeYeIopment Scheme and the Scheme for 

Rubber Development in the North East Region under which 

new planting, repIantIjjg 01 old and uneoonomIc: hoIdinga, 
productivity enhancement through adoption of ICIentIfIc 
agro-management practices, generation 01 good quality 
p/anIIng melerIaJ8. training of groweralworkenlln 8CIentlfIc 
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harveeting of rubber trees, primary processing of latex into 

good quality sheet rubber etc. are envisaged. 

For the benefit of the small growers, scientific agro-

management practices will be demonstrated in farmer's 

fields. Assistance will also be given for adopting soil 

protection and water conservation measures, setting up of 

latex/sheet/scrap collection centres, Group Processing 

Centres (GPCs), apicuHure units etc. will be supported 

through ,armef!-' organisations like Rubber ProducerS,' 

Societies (RPSs) and other SeH Help Groups (SHGs). In 

addition to the existing 2200 RPSs, 750 RPSslSHGs 

are to be formed during the XI plan period. 15,000 bee-

keeping units are to be established in rubber plantations 

as" an additional income generation activity during XI plan 

period. 

Tn Concenlons for SEZ 

2720. SHRI GIRDHARI LAL BHARGAVA : Will the 

MlRlster of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether a recently conducted study commis-

aion8d by the Government reveals that the projected losses 

over incentives given to units and also tax concfSsions for 

SEl based units, are exaggerated; 

(b) if so, the details thereof; 

• (c) whether the study also reveals that such 

Incentives 10 SEl units Wi1I spur growth in productivity and 

empJovment; and 

(d) If so, the details thereof?" 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHAI JAIAAM RAMESH) : (a) to (d) The objectives 

of the Special Economic Zones· (SEZa) Act, 2005 are 

geneqdlon of additional economic activity; promotion of 

exports of goods and sarvIces; promotion of InY8stment 
from domestic and foreign 8OUI088; and development of 

Infrastructure faciIItiea. The SEls notified under the SEl 

Act has, as per available information, have generated 

investment of Rs. 67347 crore and have provided 

employment to 61015 persons. Exports from the SEls grew 

by 52"k in the year 2006-07 and in the current financial 

year (2007-08). SEls have already effected exports to the 

tune of As. 40,000 crore upto December 2007. The benefits 

derived from multiplier effect of the investments and 

additional economic activity in the SEZs and the 

employment generated thus will far outweigh the losses on 

account of revenue foregone. 

Bilateral Trade with Pakistan and China 

2721. SHRI N. JANARDHANA REDDY : 

SHRI GANESH SINGH : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Government is contemplating to 

expand bilateral trade with Pakistan and China; 

(b) if so, the details of items which have been 

shortJisted and agreed upon for export and import; 

(c) whether India proposes to impose some import 

restrictions on Pakistan" and " Qhina; 

(d) if so, the details thereof; and _ 

(e) the balance of trade between India and Pakistan 

during each of the last three years? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIAAM AAMESH) : (a) India and Pakistan 

have no fo~1 trade agreement. In so far as jmports from 

Pakistan Is concerned, India has granted Most" F8YOUI'8d 

Nation (MFN) status to Pakistan. For elCpQrts from India 

to Pakistan, Pakistan maintains a "list of importable items • 

from India called Positive List which presently consists of 

1802 items. India and Pakistan are currently in negotiations 

to address the Issues concerning bilateral trade through 

Joint Study Group and within the f~ of Composite 
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Dialogue. India and Pakistan are also signatories of the 

Agreement on South Asian Free Trade Area (SAFTA) which 
came into force from 1st January 2006. 

As regards China, during the Prime Minister's visit to 
<. 

China in January 2008, both sides decided to increase the 

bitateral trade target from US$ 40 billion to US$ 60 billion 
by 2010. 

(b) No shOrt-fisting for eicport and import in respect 

of Pakistan and China has been done. 

(c) No Sir. 

(d) Does not arise 

(e) The figures of biIataraI trade between India and 
Pakistan for 1he last three years and dUring April-October 

2007 showing the trade balance are given beIow:-

Year Exports Imports 

2004-205 521.05 94.97 

(Value: In US$ Millon) 

Total 

Trade 

616.02 

Trade 

Balance 

426.08 

2005-06 689.23 179.58 868.79 509.67 

2006-07 134832 323.19 1671.51 1025.13 

2007-08 980.92 149.37 1130.29 31.55 
ApriI-oct 2007 

Source: 0GCl and S KoIkaIa through HlC, DOC 

2722. SHRI JUAL ORAM : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to stale : 

Ca) whether the Gov8rnment ~ any propouI to 

incfeaselndo-U.S. bilateral trade; 

(b) if so, the new areas in which Indo-U.S. bilateral 

trade is proposed to be 8lCp8nded in the coming years; 

(e) the details of areas in which trade relation Me 
already been established between both the counIrtes 

during each of the last three years; and 

Cd) the stepe taken by the GoYemment 10 boo8t the 
bilateral trade between both the COlA'1triea? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF ~ERCE AND INOUS-

TRY (SHRI JAlRAM RAMESH) : Ca) 10 Ce) v.., Sir. 
During the visit of President ~ In March 2006 to india 
the two Governments decided to double bilateral trade 

within three years. There is progress towards echievIng the 

target. 

(Value In US$ million) 

Year Exports Growth II"f1)OIta GrowIh a.nc. 
(%) (%) of Trade 

2004-05 13,765.75 19.81 7,001.35 •. 08 (+) 87fMAO 

2005-06 17,353.06 26.06 9,454.74 35.04 C+) 7888.32 

2006-07 18,851.42 8.63 11,726.516 24.03 (+) 7124.48 

(Soutce: DGCI tmd S. CaJcuIbt) 

The .,... identified for enhencing bilateral trIIde which 
are being promoted through dialogue under the Indo-US 
Trade Poley Forum (TPF) .rid ComrnerciIJ Dialogue 
include agricuIure, eervicea, ~. InnovaIioo .rid 
creativity and removaIIreduction of tariffs and noftolerift 
barriers. Cooperation between email and medium enter· 
prises of the two countrieS in ~ MCIOIs 
is also being fostered. 

Major Items of Indian exports to the USA Include gema 
and jewellery. ready made garments coltOn including 
accessoriee. INIChinery and inItruments. rnanufIIcture8 of 

metals. druga. phanneceulicala, fine chemk:ala. MIIfor 
in.,oo itema from the USA to india include tnInIpoft 

equipmenI8, eIecIronic gooda. machinery ........ fertIIize,. 
manufadured and proIessionaI .. inItrUments. 
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(d) To increase and diversify Incto-US bilateral trade, 

the Government holds regular dialogue with the US 

Government, including under the Trade Policy Forum and 

Commercial Dialogue. The Embassy of India and the four 

Indian Consulates (in the United States) undertake regular 

market promotion activities to increase Indian exports, 

including assisting visiting business delegations from India, 

conducting market surveys and responding to the trade 

enquiries. 

Exports of Cash Crops 

2723. SHRI KISHANBHAI V. PATEL: Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

stat. : 

(a) the quantity and vatue of export and import of 
cash crops particularly, cashew nut and cashew kernels 

during 2006-07 and 2007-08, item-wise and country-wise; 

and 

(b) the steps takenlproposed to be taken to increase 

the export of cash crops and to modernise the industry 

by introducing new technology? 

THE MINISTER OF STATE IN THE DEPARJMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAlRAM RAMESH) : (a) The Country-wise and 
year-wise details of exports and imports (Quantity and 

value wise) for various commodities includin,g cash crops 

are available at the website of the Department of 

Commerce. However a statement on Country-wise exports 

and import of cashew kernels and cashew nuts 

respectively (Quantity and value-~) for 41006-07 end-
2007-08 (April, 07-Feb. 08) is enclosed as Statement. 

(b) Department of Commerce through the relevant 

export Promotion Councils and Commodity ~rds has 

been operating Five Year Plan Scheme of the Government 

of India for extending assistanee to concerned commodity 

exporters for modernizing their ptantIfactories, for acquiring 

IaIest packaging facilities and for acquiring internationally 

accepted quality certification like ISOIHACCP etc. The 

implemented schemes have benefited in empowering the 

exporters to improve their productivity, quality standards 

and preparedness to face the emerging challenges in the 

international marketing. 

The Councils and Boards also undertake various 

export promotion programmes like participation in 

International food fairs. International conventions and 

Seminars, sponsoring trade delegations, market surveys, 

disseminating trade enquiries, market information. publish-

ing statistics, journals, etc., organising Buyer Seller 

Meets and implementing various schemes like Market 

Devetopment Assistance (MDA) Scheme, Market Assis-

tance Initiative (MAl) Scheme, and ASIDE for assisting 

exporters. 

Export of Cashew Kernels from India 

(Source: Various Custom Houses) 

Countries 2006-2007 2007-08 (Apr-Feb) 

Qty Value 0Iy Value 

(MT) Rs. (Crs.) (MT) As. (Crs.) 

2 3 4 5 

U.S.A 46245 969.51 38021 736.39 

Netherlands 19360 385.07 12458 229.80 

UAE 9523 207.63 11510 246.91 

Japan 4279 91.26 4591 93.80 

France 3558 73.17 3606 66.62 

U.K 4715 95.50 3399 69.81 

Saudi Arabia 3357 ~.55 3226 65.13 

Spain 2457 52.42 2607 53.26 

Australia 1344 25.85 2494 44.84 
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1 2 3 4 5 2 3 4 5 

Belgium 2380 48.99 2288 44.07 Guinea BIssau 78126 240.91 98056 258.68 

Greece 1870 40.83 1740 37.08 Tanzania 66600 225.52 621n 268.36 

Germany 1770 32.79 1593 29.63 Benin 65420 205.16 57725 164.19 

canada 1308 28.04 595 11.18 
Indonesia 60959 213.81 35335 139.74 

Italy 1208 26.18 540 10.44 
Ghana 39804 118.35 30430 74.36 

Russia 1163 19.20 873 14.34 
Mozambique 28367 n.28 19764 74.58 

Norway 1105 22.72 921 17.49 
GhambIa 22508 70.21 21653 53.99 

Israel 995 22.74 615 13.45 

Kuwait 964 21.17 646 14.58 Nigeria 21154 55.73 18991 39.91 

Hong Kong 659 16.66 587 14.48 Senegal 10084 31.47 10064 24.71 

Lebanon 483 10.35 312 7.16 Guinea 4388 11.89 8937 20.90 

Bahrain 4n 9.42 395 7.93 Madagascar 2243 4.79 171 0.56 

Korea Rep. 397 8.50 673 14.16 Kenya 1719 5.44 4139 10.49 

Singapore 318 6.90 379 8.13 
Togo 403 1.18 122 0.36 

New Zealand 212 4.23 386 7.13 
8 Salvador 259 0.90 183 0.e1 

Malaysia 161 3.11 296 6.08 
PhiIIppi- 249 0.81 .0 0.00 

Others 8230 168.38 8390 1.70 
Panama 149 0.48 100 024 

Total 118540 2455.15 103139 2033.18 
0Ihera 0 0.00 1374 4.00 

Import of Raw CBshBwnut into India 
(Soun::e : Various Custom Houses) TOtal 588044 1811.82 573092 1812.37 

Countries 2006-2007 2007-OS (Apr-Feb) Forenalc Science ServIcM 

Qty Value Qty Value 2724. SHRI NAND KUMAR SAl : w. the MinIster of 
(Mf) Rs. (ers.) (Mf) AI. (Ors.) HOME AFFAIRS be pleased to ..... : 

2 3 4 5 . (a) whether iMdequacie8 in the .Foran8ic Saience 
Senrioe8 have afIec:Iedlhe admItliabaticMof orin*IeI justice 

Ivory Coast 187613 547.72 203871 478;89 
~: 
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(b) if so, whether a core Group of Experts for State 

of the Art Forensic ScIences constituted by the National 

Human Right .. Commission. (NHRC) has submitted >lis 
recommendations; 

(c) if so, the details thereof; 

(d) whether all the State Governments have 

Implemented recommendations; 

(e) if so, the details thereof, State-wise; 

(f) if not, the reason8 therefor; and 

(g) the steps taken by the Government to impiement 

the recommendations in all the States and to Impl'OY8 the 
Forensic Science Service8 in the· country'? 

THE MINISTER OF STATE tNTHE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 

(b) National Human Rights CommlSaiohconstituted a Core 

G~uP of ~rts in the year 1998 to make a study of the 

existing forensic science set up of the country and 

recommended measures to strengthen the same. 

(c) The Core Group reconvnended a number. of 

measures, including creation of a Central. Forensic Science . , 
Organisation at the Central Level, establishment of State 

Forensic Directorate under the Department of Home Affairs 
of the concerned States, Establishment of State Forensic 

SCience Development Board In .... ry State, Establishment 

·bf one Range Forensic Science Laboratory at every ~ 

Headquarters etc. 

(d) As per Seventh Schedule of the Constitution, 

'Police' and 'law and order' are State subjects and therefore, 

It. is the primary responsibility of the .~ta~ .. Govemmet'1ts 

to implement the recommendations made. by Core Group 

of experts constituted by National Human Rights Commis-

siQn. 

(e) As per reports made available by the States, 

the Forensic set up in the State of Gujarat. Maharashtra, 

Tamil Nadu. West 8IlngaI. NCT of Delhi. Assam, 

Himachal Pradeeh, ~ and Tripura are under 

respective Home Departments, the State Governments of 

Himachal Pradesh. Madhya Pr8desh. Chhatlisgarh; Assam 

and Trlpura have constituted Forensic Science Develop-

ment Boards. 

(I) and (g) To implement the recommendatio!'lS of the 

ConI Group report, It Is the responsibility of the State 

Governments as 'Police' and 'law and order' are State 
subjects. However, the Central Government has been 
sending advisory notes to .. States from time to time to 
Implement the ~of the Core GrouP. The 
Directorate of Forensic ~ p~ the re.quired 
guIcIance to the upgradationlrnodemization of the Forensic 

set up In the State8. Further. under tne Scheme of 
modernization of the State PolIce Forces (MPF Scheme) 

funds are provided for proc!tirement 01 equipment8 and 

construction of laboratory buildings including, setting up of 

new· 1aboiatories on receipt of proposals from State 

Governments. 

EducaUonaI Sc:hernea 

2725. SHRI RAYAPATI SAMBAS/VA RAO : WDI the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to ... t. : 

(a) the details of the schemes and prograrMl8$. that 

are proposed to be implemented in the cot.:ntrylncludlng 

In Andhra Pradesh during the 11 th plan; and 
..... ; .: I.. _._. ,.~. -. ' ~ 

(b) the allocation earmarked forthtuame; Stille and 

Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPME.NT (SHRIMATIO. 

PURANDESWARI) : (a) and (b) The details of the schemes 

and programmes proposed to be implemented by the 
Ministry of Human Resource Development (Department of 

School Education and literacy and Department of 'Higher 

Education) during XI Fi,,:e year Plan alongwith their 

allocations is enclosed as Statement. Prior States/union 

territories-wise allocations are not made. 
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.h...., 

S. 
No. 

Name of the SchemesI 

Programmes 

2 

A EIemenbIry Education 

Sarva Shiksha Abhiyan 

3 Mid Day Meal 

4 Teacher Education 

s. MahiIa Samakhya 

XI Plan 

AIIocIIIion 

(As. in crore) 

3 

71000 

130 

48000 

4000 

210 

6 Sal Bhawan 35 

7 National CouncIl for TMCher EducIItion 5 

Total Ongoing Schemee 123380 

Total (Elementary Education) 125380 

B AduH Educ8tIon 

Directorate of Aduft Education 50 

2 National Literacy Mission Authority 20 

3 Lifelong Education and Awareneu 3800 

Programme 

2 3 

4 G~ to NGO (Including Jan ShIkshan 873 -. 
Sanathan+State Resource Centre+SkIII 
Development MIsaIon) 

5 Project for RemoYaJ of Illiteracy 1000 

8 LItefacy Programme for 35+ age group 400 

atende8 

7 Support to North Eatem RegIon 

C 1ecoI1dIII, EdUCIdIon 

1 N.uon.I CouncIl of Education Reeearch 
and TI'IIIrq 

8 Joint Indo MMgoIIan School at 
MqoIIa 

8 InIormaIton and CommLricatIon 

TechlOIogy in SchooII 

27 

30 

8000 

2S4 

100 

1500 

5 

2000 

8000 

1000 

15500 
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2 3 2 3 

t Scheme for Universal AccesI and QualIty 4 5 Medical and Engineemg Colleges in 1700 

at Secondary Stage new wcco. 

(a> New Model. 8ChooIa 12750 5 SettIng up of 370 new degree colleges 782 

(b) Infrastructure for Secondary 18250 8 IncentIvIaIng State Governments for 8200 
Schools expane/on, IncIueion and excellence. 

(c) In service training to teachers 870 7 Supporting 150 LIlCOIoW8d Stale I.JniII8rsitIeB 7000 

2 Support for 8dence La and libraries 1000 and 8000 coIIegM 

3 Upgrading Kuturba Gandhi BaJika 2000 8 AddItional ....-..nee to about 180 3000 

VidyaJaya'. reeidentIaI Schools already ccwered UnivaraitIes and 

about 5500 colleges 
4 CMraIght CommIttee· (OSC) Merit 1880 

~ 9 StNIIgIhenIng ScIence baaed H~ 1200 

EducdDn and AeeeM:h In Un:veraIties 
5 Girl child incentiYea 1500 (MY Sharma CornmIaee) axcIuding 

~ 
Total New Schemes 38050 

11 Inter Univentily ReseaR:h Institute for 100 
Total (Secondary Education) 53550 

Policy and EY8Iuation 
Total Department of School Education 184930 
and literacy 12 Inc:reue reaean:h Fellowahipa tor NET 2300 

quaIfied and Non ·NET quallfiedPhO 

Depertment of HIgher Educdon atudenta 

A UnIvetWty Mel HIgher Education 13 Educational loan Intereal Subeidy 4000 

~ng SeMmea 141. 14 Conatruction of Gitts' Hostels 1000 

New Schamea 15 RedudIon In Regional imbIIIanc:eeIso 2141 

18 new Central univeraitiea In UI'ICOV'8f.t 2000 
gape and promotion of IncIuaiYenesa 

States 
Higher Education 

2 5 Medic:aJ and Engineering Collages in 1000 
18 Upgr.s.tior1 of 7 technical inatitutea to 700 

new CU. tha level of Irr. 

14 World CIaea Ca1IraI UnMnItiea 
Total New Schemaa 35923 3 2800 

(WCCUs) Total (University and Higher Education) 50053 
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2 3 0 2 3 

B DIstance LeunIng. SchoIer8hIp and 4 Faculty D~nt 950 

lnfonnatIon and Communication 

Technology (lCT) 5 Setting up of New 20 Indian IhslltUte 940 
of Information Technology 

OngoIng Schemes 6SI 
6 Setting up of 2 new Schools of 240 

New Schemea Planning and Aithltectura(SPAa) 

1 National MIssion in Education through ICT 5000 7 Setting up of new 8 Indian Institute of 2000 
Technology 

2 Scholarship tor 2% of the total ·SIudenIs 1000 
S' Setting up of newt· 20 . National InstiMes 500 

3 IGNOU-SkiJI DeYeIopn_" $0 of Technology (NITs) , . 
4 21o-New c:ommuniiY coIeges-SkiII 100 9 Setting up 01 New 8 1ndlan institute of 680 

DewlIopment through ICT Management 

Total New Schemes 6150 
10 Increase of Fellowship amount for oM. 

Techo IOIogy students 1000 

Total Distance Learning, Scholarship and 6809 11 Setting up of Workers Technical Univet'BIty 
ICT including OSC 

12 setting up 01 New PoIyIechnIcs 1320 
C Book Promotlorl and' COpy RIght 70 

f3 StrengIhening of 400 PolytechnIcs 1000 
D Language o.v.Iopment 591 0-

14 580 New Community Polytechnics t ; 580 
E PIunIng and AdtIIInIetadIon 78 

15 Support to ~ ~. fo.t' .. ;" 'J:,,' . 

F TechnIcaJ Education Diploma courses 1000 

""T' . ., . 
OngoIng Sc:hemee 12184 16 Women's hostel in 500 Polytechnics 500 

., 
New 8ctIemn 17 Reduction 01 Regional imbalances/social 1000 

gaps and promotion of incluaiveneea 
ExpansIon and upgradIItion of 200 State 910 

Engineering Instiluti'ons Total New Schemes . 14450 

2 Setting up of 3 Indian Iostltute of ScIence 1700 Total (Technical Education) 27334 
Education and Re8earch (Mohali, . . , .. 
Thiruvananlhpuram and Bhopal) Total (Department of Higher Education) 84943 

3 Establishment of 50 centers for Training 150 Grand Total. (Mln~ of Human Re8oun:e 289873 

and R_Barch in Frontier Areas Development) 
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Recruitment of Women ~n 

BSF and CISF 

2726. SHRI VIKRAMBHAI ARJANBHAI MADAM : 

SHRI MllIND DEORA: 

WHI the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the Border Security Force (BSF) 

including Central Industrial Security Force (CISF) has any 

proposal to recruit women constables; 

(b) if so, the details and reasons behird this 

mOve; 

(c) the details of the duties likely to be assigned 10-· 

such women alongwith the border areas where the services 

of these women constables are likely to be utilisec:U 

deployed; 

(d) whether these women constables will be able to 

withstand the strains and stresses of the job; and 

(e) if so, the details ther8ot? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAlsoJiAl) : (a) to 

(e) CISF inducts women constables In the norrMI 
course. BSF has also been authorized 10 raise women 
companies. (cays). ~e tasks of searcMrisking of women 

at Integrated check posts, immigration points, AIrports, 
installations, etc. are assigned to women constables. 

(d) and (e) DeplOyment is done according to the 

capabilities of the perSonnel. 

Trade RelaHon. with Neighbouring COuntri •• 

2727. SHRI K.S. RAO : WiU the Minister of 

. COMMERCE AND INDUSTRY be pleased to state : 

. (a) the details of trade structure with neighbouring 

countries and import/export figures during each of the last 

three years, country-wlae; 

(b) the details of major findings and reco-

mmendations of the study conducted by Indian Council for 

Research in Intemational Economic Relations on these 

countries; 

(c) whether the Govemment proposes to reach out 

to these countries and liberalise trade practices to further 

strengthen the bilateral trade relations; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINIS"Q*IY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) The details are given 

below:-

1. India has free trade agreements with Bhutan and 

Sri lanka. India has also Treaty of Trade with 

Nepal under which India provides duty-free 

market access to Nepalese goods. With 

Bangladesh India has signed a Trade Agreement 

With Pakistan, India has no formal trade 

agreement. While India has granted Most 

Favoured Nation Status to Pakistan, Pakistan 

maintains a list of importable items from India 

called PositIve list which presently consisIs of 

1802 Items. 

2. India and China. have not signed any bilateral 

trade agreement. HOW8Y8I', as per Asia-Pacific 
Trade Agreement (APTA) signed as Bangkok 

Agreement In July 1975 and nMsed on 

2.11.2005, China offered tariff preferences to 

India on 1697 items including food items, 

chemical products, drugs, textile products and 

machinery ptoducts. India in return offered tariff 

concessions on 570 items including primatIty 

chemical, paper, steel, rubber, electric machin-

ery, railway products and toys . 

3. Inch's export and import figures country-wise for 

the last 1htee years are given below:-
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(Figwea In USS million) 

Country 2004-05 2005-08 2008-07 2OO7-oB (Apr-oct 07) 

Export Import Export Import Export Import Export Import 

Bangladesh 1631.12 'S9.37 1664.38 127.03 1828.68 228.3 1221.35 147.96 

Bhutan 84.58 71 99.17 aa.n 68.88 141.44 46.76 116.87 

Nepal 743.14 345.83 859.97 379.85 831.45 308.02 •• 03 220.29 

Pakistan .521.05 94.97 889.23 179.58 1348.32 323.19 _.92 149.37 

Sri Lanka 1413.18 378.4 2024.67 Sn.7 2254.11 470.52 1380.21 2n.26 

China 5615.87 7097.98 6759.10 10868 8284.19 17408 415n.70 15308.58 

Source: OGCI and S KoIkata through Nle DOC 

(b) Indian Council tor Research in International 

Economic RelatIons (ICRIER) conducled a aNdy on 

"Non-Tariff Barriers on IncIa'a Trade with Pakistan" 

whiCh addr8sses is8ue8 of bIIateIaI trade of Incia with 
Pakistan. 

(c) and (d)1ncIa Is also a signaIory of the Agreement 

on South Asian Free Trade Area (SAFTA) and the member 

countries of SAFTA are cummtIy deb,.dlng the iaeues 
related to providing greater mark8t acc:esa and trade 
facilitation me&SUI'88, including non-tartff and para-tartIf 

meaaures. 

YIeIt of NHRC to ...... 

2728. SHRI NAND KUMAR SAl : WI! the MIni8ter of 
HOME AFFAIRS be pIeaed to state : 

(a) whether the NatIonal Human RIghts CommIsaion 
(NHRC) reguIIIIty undertalGes visIt8 to VlIftow jab to 

monitor the protection of human rights of priIootn In the ' 
country? 

(b) If 80, the details of ~ viIIted bv NHRC during 
2006-07 and 2007 -os 80 far. jaB-wI8e and State-wIN; 

(c) the detds of the rec:onwnendIIIo made by the 
NHRC ID the SUde Govemrnenta on the bull of auch vIaIta 
jaII-wIM and Stale wile; 

(d) whether the NHRC ........ any compIance 
raport from the State Gcwem."..,..; and 

(e) If 10, the action ...., by the NHRC In thII 

f8SJIII'd, SIIite wIN? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HOOLYA GAVIT) : (8) 

v..~. 

(b) The NationIII Human RIgtdt CommIaIon hu 

undertaIcen the following vIaIta during 2008-07 and 2007· 
08:-

2 

• 
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1 2 

2. Yervada CentraJ Prlsion, Pune Maharashtra 

3. NaharaJagun District, Arunachal Pradesh 

4. Jodhpur JaR, Rajasthan 

2007 -os 1. CentraJ Prison, Dlmapur, NagaIand 

2. Central Jail, Jorhat, District JaB GoIaghat 

and Open Air J8u Mohendra Nagar, Assam 

3. Special Jail, Bhubneawar, Central Jail 

Cutteck, Choudwar, Sub JaH Nayagar and 

Open Air Ashram Jamujhari, 0rIsaa 

4. GopaIganj Jail, Bihar 

5. 0Istrict Jail, AfIB., UP 

6. Central Jail, Tlhar, Delhi 

(c) The details of the recommendations made by 

NHRC State-wile is enclosed. as Statement. 

(d) The NHRC has received the action taken raports 

from the Government of Meghalaya only. The IJCtion taken 

reports from other States are awaited to them. The NHRC 

has requested the State authorities to expedite the 

compliance report. 

(e) The report received from Govemment of 

Meghalaya was considenK:I in the Commission who Was 
of the view that the only area which warrants timely action 

is on the trial cases of undertrial prisoners pending in 

. Courts. For this purpose a epeciaI driYe is required to be 

launched by the State Government. This aspect aI80 needs 

to be closely and regularly reviewed in the meetings of 

Police-Magistracy Coordination Committees under the 

chairmanship of district JudgelDistrict Magistrate. The 

National Human Rights Commission vIcfe letter dated 

29.08.2007 requested the GoVernment of MaghaJaya to 
constitute the afo ...... d review ConvniUee if not in 

axiItence for epeedy dIspoeal of pending trial cases of 

WIdertriaI priIoners. 

o.tsJIs of Recommendation./Observations of NHRC 

for Improving)he Jails Conditions State-wise 

MEGHALAYA 

L The pri8~ infrastructure of the State is very 

weak and urgentty need strengthening. 

i/. Only four out of 7 districts have District Jails. 

There is no Central Jail in the State. 

Iii. SanItation facilities are poor. 

Iv. Health care though satisfactory needs improve-
ment. Treatment of T.8. patients needs more 
attention. 

v. Undertrial prisoners are wortdng In jail industry 

but not receMng any remuneration. 

vi. Undertrial Prisoner (UTP) constitute over 90% of 
prison population. 

vii. The syat8m of parole provided under the Assam 

Jail Manual which is being followed in MeghaIaya 

is not operating for the. past several years. 

viii. System of Board of visitors has been defunct. 

IlAHARASHTAA 

I. Parole powers are with the OMsionai Commis-

sioner. The same may be delegated. to DIG 
(Prisons). 

Ii. Life imprisonment is for 14 years minimum, after 

which the case is sent to the State Government 

for a decision whether the prisoners Is to be 

released or not. The prisoners felt that this is 

subjective and arbitrary and some norms to be 
laid down. 
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iii. The CommIesion 101 W8Ided the .guideIIneIa. dh 
NHRC to deal the case forpre-mature ........ 

of prisoners; and 

iv. The prisoners felt that the average daily wages 
for semi-skilled workers is too low and needs to 

be nMsed. 

ARUNACHAL PRADESH 

i. lack of cleanliness Iri the police loc:k-ups which 

are being used as jatl also; 

ii. Non-exist9nce of facilities for juveniles; 

iii. Shortage of facilities like accommodation, ve-
hicles, furniture. scientific gadgets for the police 

officers investigating varioua casee; 

lv. Need for compensation to the vic:timsof terrorist 

crimes; and 

v. Need for a State Human Rights Commission. 

i. Sanitary facilities are Poor. 

ii. Recreational fac:iIiti8s Iirriited. 

iii. Education facilities dO not exist. 

Iv. Jails are virtually without any medical cover of 

their own. 

v. Incidence of death in Jail is fair1y convnon. 

vi. . NHAC directions regarding intimation of death 

followed by magisterial enquiry report are not 
being followed. 

vii. Absence of Works progcamme whichspeaka 

total lack of concern for refonn and rehabilitation 

of prisoners after they are released. 

viii. Pertormance of jail staff i8 suffering because of 

Inadequate munlng at otftcer level and no training 

at func:tIonal level. 

Ix. Staff offlcer8 have mu. knowledge of prisoner's 

rJght. 

x. Convicts ara denied the right to·basIc needs of 

cfothlng and bedding. 

xi. The .ystem of parole provided in the Jail Manual 
hal M\I8r--been put Into practice. 

xii. System on Board of. Visitorl has gone defunct. 

xiii. IrNoIvement of NGOa In the jail activities Is 

missing. 

A number of positive ~ts have been made by 

the viIIting officer. However. following are some of the 
is8uea which need dentlCn : 

L Absenc:e of a Women Jail. , 

Ii. UnderutlHzatlon of Open Air Jail. 

Hr. Un8atlstactory sanitatloi'l facilities. 

tv. ImpI'o¥ement In water suppfy atrangementa. 

v. Work programme existing in 15 out of 27 jails 

needs to be expanded. 

vi. Payment of wages need rationalization. 

vii. Recreational facilitlea are Inadequate. 

ylll.-Food and health care taomttee of· children 
peItIcutaI1yneed attention. 

I. Inordinate delay In d~ of cases in the 

reepectIve courts. 

II. Speedy.1e\ease on baH .stlttering for the 
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following reasons as emerged from the conver-

eatIon with the Undertrlal prisoners (UTPs) 

(a) Bail petitions are pending in the trying 

courts for dispOsal. 

(b) Prayer for bail has been rejected but the 
advocate concerned has not yet commu-

nicated the reasons for rejection of the bail 

petition. 

(c) There is alleged discriminatory treatment 

to different UTPs In disposal of their bail 

petitions. 

(d) Inordinate delay in the disposal of appeals 

made by Convicts. 

iii. Premature release cases often get delayed and 
remain pending before the Board for a long time; 

even after the final decision has been taken. the 

same is not communicated in time. 

iv. Space available for interviews with the family. 

members of prisoners is less and ~h. is. 

leading to overcrowding. 

v. Uving conditions are poor. 

vi. Kitchen is dark and dingy. unclean and 

unhygienic and food is not served with a human 

touch. 

vii. There is defICiency in serving the food to 

prisoners. It is carried open and is not hot at 

the time of serving. 

viii. There is no arrangement for filtration or 

purification of drinking water; samples are not 

being regularly sent for testing. 

ix. Sanitary conditions are poor. Number of com-

modes are much less than required according 

to Prison Manual. Elder1y person. physically and 

orthopedically handicapped persons and per-

sons suffering from arthritis cannot squat on 

Indian Commodes without further harming 

themselves. 

x. Scale of clothing and bedding for both 

convicts and UTPs should be fixed by the 

State after taking into account the climatic 

conditions as also security and disciplines of the 

prison. 

xi. Number of beds are much less than what is 

prescribed in the model .prison manual. Lack of 
medical facilities for prisoners. 

xii. Literacy and education: Neither the Prison 

Administration nor the teacher Implementing the 

programme has any clue as to what is functional 

literacy Vs. alphabetical literacy. 

xiii. 187 posts of guarding staff are vacant. 25 out 

of 160 posts of officers and non-gazetted staff 

are vacant. 

xiv. A computerized database needs to be built up 

in the office of IG Prisons. 

Recreation Centre for Senior Cftlzena 

2729. SHRI RAGHUNATH JHA : Will the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether New Deihl Municipal Council (NOMe) 

has constructed a recreational centre for senior citizens of 

NCT of Delhi in Sarojini Nagar Market; 

(b) if so. the details, of facilities available in the 

recreational centre and the measures taken by NOMC to 

provide additional modem facilities therein; 

(c) whether this centre bas been encroached upon 

by the vendors and they are using It as godown; and 

(d) if so, the action taken by NOMe to retIove 
encroachments therefrom? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) and 

(b) Yes, Sir. However, the Recreation Centre at Sarojini 

Nagar Market is closed since 2002. 

(c) and (d) One instance of encroachment was 
reported in the month of January, 2008, which was 
immediately removed. 

Lossea due to Protest against SEZ 

2730. SHRI ASADUDOIN OWAISI : Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government has estimated the huge 
loss of reYenUe due to wide protest against setting up of 
SEZ In diffef8I"It States and hall the process with respect 
to some SEZs In the country, 

(b) it so, the details thereof, State-wise; and 

(c) the steps taken or being taken by the 
GoYernrnent in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAIRAM RAMESH) : <a) to (c) No, Sir. Do not 
arise. 

2731.SHRI RAGHUNATH JHA : WIU the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether 88 per the norms of Sarva Shiksha 

AbhIyan (SSA), f!Nef'J primary school 8houId have two 

classrooms with verandah and in addition a room for the 

Headmaster in upper primary school; 

(b) if so, the number of primary schools in Bihar 
which have only one room and do not have any room for 
he.-es1er in upper primary schools, separately Indicating 
the reasons therefor; 

(c) the number of primary and upper primary 
schools without building In BIhar alongwiIh Ihe reasons 
therefor; and 

(d) the stepa taken to provide the requisite number 

of classrooms and buildings In BIhar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRt M.A.A. 
FATMt) : (a) ~ per SSA norms a room for every teacher 
or for every gradelcIaaa, whichever Is lower in primary and 
upper primary. wilh the provision that there would be two 
class rooms wiIh verandah to tMHY primary 8ChooI with 
at least two teachers. A room for Head-Master in upper 
primary schooL'IectIon. 

(b) to (d) The number of primary schools In BIhar with 

single classroom has declined from 4753 in 2005-06, to 
4257 in 2006-07. The number of ac:hooIs not having their 

own buildings was 2095 in 2006-07. Under SSA. upto 2007· 
08, 13104. school buiIcIngs and 97380 addiIIonal cIaaa-
rooms have been sanctioned for Bihar. 

12.00 hrL 

[EngliahJ 

MR. DEPUTY SPEAKER: Shri Daamunsi, what do you 
want to say? 

•.• (lnIerrI.fJIIon8) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSt) : May I appeal that 
the han. Defence MInister may make a statement? 

... (/nterruptitJIv) 

MR. DEPUTY SPEAKER : I have received a request 

from the Leader of the House' that he may be permitted 
to make a statement. Before the Papers are laid on the 
Table of the HOlM, t think, if the House agrees, he may , 
make the statement. 

..• (/tWrrUpt/oM) 
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SOME HON. MEMBERS : On what subject. Sir? 

MR. DEPUTY-SPEAKER: The Minister wanted to make 

a statement in regard to Sambjit Singh, who is in Pakistan 

jail. 

.. . (Interruptions) 

12.01 hrs. 

STATEMENTS BY MINISTERS 

(I) Issue of SerabJIt Singh, an Indian National In 
Paldstan custody 

[English] 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : Mr. Deputy-Speaker, Sir, I rise 

to 'inform Hon'bIe members of the issue of Sambjit Singh, 

an Indian national in Pakistani custody facing a death 

sentence. The media have repOrted that his mercy petition 

has been turned down by the President of Pakistan. We 

have receivttd no formal intimation of this from the 

Government of Pakistan. But according to press reports, 

the black warrant has been issued and the sentence wHI 

be carried out on 1st April 2008. Our High pommission 

in Islamabad has sought details from the Government of 

Pakistan. 

The Supreme Court of Pakistan, in a judgement on 

18 August 2005 had upheld award of death sentence to 

SarabJIt Singh for causing explosions at various places in 

Pakistan. At our instance, Consular access to Sambjit 

Singh was provided by Government of Pakistan for the 

first time on August 30, 2005 to the Indian High 

Comrnis8ion. Thereafter his national status was confirmed. 

A review petition against the death sentence was also filed 

in the Supreme Court of Pakistan. The petition was 

dismisaed by the Supreme Court in March 2006. A mercy 
petition was thereafter filed with the President of Pakistan 

which now, according to news reports, has been turned 

down. Throughout this period, Government of India have 

continued to urge the Government of Pakistan to take a 

sympathetic and humanitarian. view of this issue 

Hon'bIe. Members are aware that since my January 

2007 visit to Pakistan, both Governments have put in place 

certain institutional arrangements, including a new Agree-

ment on Consular Access and a joint Judicial Committee, 

in order to facilitate the resolution of the consular issues. 

A delegation of the family members of missing Indian 

defence personnel was also able to visH Pakistan last year. 

These initiatives may lead to an improvement of the 

situation for· our prisoners. 

It is in this context and in the same spirit that wa appeal 

to the Government of Pakistan to treat Sarabjit Singh's case 

with clemency on humanitarian grounds. 

(Interruptions) 

[Placed in library, See No. LT-8431I08] 

[English] 

MR. DEPUTY SPEAKER : Now, Papers to be laid on 

the Table of the House. 

... (Interruptions) 

MR. DEPUTY SPEAKER : Hon. Members, first let me 

complete the business of the Papers to be laid on the Table 

of House. After that, I would listen to you. 

... (Interruptions) 

[Translation] 

SHRI RAMJI LAL SUMAN (Firozabad) : Mr. Deputy 
Speaker, Sir, I would like to make a submission in this 

regard ... (Interruptions) 

(English] 

SHRI PRAIVA RANJAN DASMUNSHI It is not a 

convention .... (lnterruptions) 
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{Tnmslaoon} 

MR. DEPUTY SPEAKER : Vou may submit whatever 

you want to say after the laying of the papers. 

.. , (Interrupoons) 

SHRI PRIVA RANJAN DASMUNSI : The discussion is 
not held on the statement in this House. Everybody has 
right to make statement I will take necessary actiOn after 

listening 1he statement... (Interruptions) 

MR. DEPUTY SPEAKER : Arst let me get the papers 
laid. Then you may express your views. 

.. . (lnterruptions) 

MR. DEPUTY SPEAKER : Arst let me get the papers 

laid. 

... (lntemtplions) 

MR. DEPUTY SPEAKER: FIfSt let me get the papers 
laid then. I will listen you. 

... (Interruptjons} 

SHRI PRIVA RANJAN DASMUNSI : We will listen you 
patiently ... (Interruptions) 

12.03 hrs. 

PAPERS LArD ON THE TABLE 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : On behaff of Shri Arjun Singh. I beg 
to lay on the Table-

(1) A copy each of the ioItowing Outcome Budgets 

(Hindi and English versions):-

(I) Department of Higher Education. Ministry 
of Human Resource Development. for the 

year 2008-2009. 

[Placed in Library. See No. LT 833812008] 

(ii) Department of School EducatiOn and 

Literacy. Ministry of Human Resource 
Development, for the year 2008-2009. 

[Placed In Library. s.e No. LT 833712008] 

(2) A copy of the Detailed Demands for Grants 

(Hindi and EngHsh versions) of the Ministry of 
Human Resource Development for the year 
2008-2009. 

[Placed in Library. See No. LT 833812008] 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY) : I beg to lay on the TabIe:-

(1) A copy of the Detailed Demands for Grants 
(Hindi and English versional of the Ministry of 

Minority Affairs for .the year 2008-2009. 

[Placed In library. See No.LT 8339120081 

(2) A copy of the Outcome Budget (Hindi and 
English V8I"Bions) of the Ministry of Minority 

Affairs for the year 2008-2009 . 

[Placed in Ubrary. See No. LT 834012008) 

{TransIaIion} 

THE MINISTER OF MINES (SHRI SIS RAM OLA) : 

Mr. Deputy Speaker. Sir. I beg to lay on the Table a copy 
of the Detailed Demands for Grants (Hindi and English 

versions) of the Ministry of Mines for the year 2008-09. 

[Placed in LIbrary. SHNo. LT 8341120081 

(English) 

THE MINISTER OF STATE IN THE OEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE ANOINDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAIRAM RAMESH): On behalf of Shri 

Kamal Nath. I beg to lay on the Table a copy of the DetaIled 
Demanda for GIants (HindI and EnglIsh 'MfIiona) of the 
Ministry of Commerce and. Industry for the year 2008-2009. 

[Placed In Ubrary. See No. LT 834212008) 
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHAI PRIYA RANJAN OASMUNSI) : I beg to lay on the 
TabIe:-

(1) A copy of the Detailed Demands for .Grants 

(Hindi and English versions) of the Ministry of 

Information and Broadcasting for the year 2008-
2009. 

[Placed in Ubrary, See No. LT 834312008) 

(2) A copy of the Annual Accounts (Hindi and 

English versions) of the Prasar Bharati (Broad-

casting Corporation of India), New Delhi, for the 

year 2006-2007 together with Audit Report 

thereon. 

(3) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (2) above. 

[Placed in library, See No. LT 8344f2008] 

(4) A copy of the cable Television Networks 

(Amendment) Rules, 2008 (Hindi and English 

versions) published in Notification No. 

G.S.R.104(E) in Gazelle of India dated the 25th 
February, 2008, under sub-section (3) of section 

22 of the Cable Television Networks (Regulation) 

Act, 1995. 

[Placed in Library, See No. LT 834512008) 

(5) A copy of the OUtcome Budget (Hindi and 

English versions) of the Ministry of Information 

and Broadcasting for the year 2008-2009. 

[Placed in Library, See No. LT 834612008) 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Prasar Bharat 

(Broadcasting Corporation of India), New 

Delhi, for the year 2006-2007. 

(Ii) A copy of the RevieW (Hindi and English 

versions) by the Govemment of the 

working of the Prassr Bharat (Broadcasting 

Corporation of India). New Delhi, for the 

year 2006-2007. 

(7) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (6) above. 

[Placed in Library, See No. LT 834412008) 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(OR. ANBUMANI RAMAOOSS): I beg to lay on the TabIe:-

(1) A copy of the Outcome Budget (Hindi and 

English versions) of the Ministry of Health and 

Family WeUare for the year 20()8.2009. 

[Placed in Ubrary, See No. LT 834712008) 

(2) A copy of the Detailed Demands for Grants 

(Hindi and English versions) of the Ministry of 

Health and Family Welfare for the year 2008-
2009. 

[Placed in Library. See No. LT 8348/2008) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 

AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

SISAL) : I beg to lay on the Tabie:-

(1) (i) A copy of the Annual Report (Hindi and 

English versions) of the Agharkar 

Research Institute, Pune, for the year 

2006-2007, alongwlth Audited Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Govemment of the 

wortdng of the Agharkar Research Institute, 

Pune, for the year 2006-2007. 

(2) Statement (Hindi and EngrlSh versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

[Placed in library, See No. LT 834912008) 
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(3) (I) A copy of the Annual Report (Hindi and 

English versions) of the International 

Advanced Centre for Research in Powder 

Metallurgy and New Materials. Hyderabad. 
for the year 2006-2007. aIongwith Audited 

Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the GoYemment of the 
wor1dng of the International Advanced 

Centre for Resean:h in Powder Metallurgy 
and New Materials, HyderabacI. for the 

year 2006-2007. 

(4) Statement (Hindi and English wrsIons) showing 

reasons for delay in laying the papers mentioned 

at (3) above. 

[Placed in L.bary. See No. LT 835OflO(8) 

(5) (I) A copy of the Annual Report (Hindi and 
English versions) of the Jawahartal 

Nehru Centre for Advanced Scientific 

Research. BangaIore. for the year 2006-
2007, aIongwiIh Audited Acc:ounta. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 

working of the JawaharIaI Nehru Centre for 

Advanced Scientific Research. BangaIore, 

for the year 2006-2007. 

(6) Statement (Hindi and English VIK'Sions) showing 
reasons for delay in laying the papers mentioIled 

at (5) above. 

[Placed in LI:Hary. See No. LT 835112008) 

(7) (i) A copy of the Annual Report (Hindi and 

English versiorw) of the Indian Academy of 
Sciences, BangaIore. for the year 2006-

2007. alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 

English ....-.Ions) by the Govemment of the 

wortdng of the Indian Academy of 

Sciences, 9angalore, for the year 2006-

2007. 

(8) Statement (HIndI and English versions) showing 
reasons for delay In laying the papers mentioned 
at (7) above. 

[Placed in Library. SH No. LT 835212008) 

(9) (I) A copy of the Annual Report (HindI and 

English versions) of the Aryabhatta R. 

search Institute for 0beervati0naI Sci-

ences, Nainltal, for the yaar 2006-2007, 

aJongwith AudIted Accounts. 

(i) Statetnent regan:Ing RevIew (HIncI and 
English vet'81ona) by the Government of the 

wortdng of the Aryabhatta Ae8earch 

Institute for 0b8ervati0naI Sci.lle ... NainIIaI. 

for the year 2006-2007. 

(10) Statement (HindI and English vet'8ions) showing 

reuona tor delay in laying .. papers mentioned 

at (9) above. 

[Placed in I.bwy. s.. No. LT 835312008) 

(11) (i) A copy of the Annual Report (Hindi and 
EnglIsh verslona) of the Boee Instilule. 

KoIkata, for the yaar 2006-2007. aIongwIIh 

Audhed Accounta. 

(ii) Statement regarding Review (Hindi and 

EngIiIh wraIons) by the Government of the 
wot1dng of the 80M IfIItitut.. KoIkata, for 
the year 2006-2007. 

(12) Statement (Hind and EngIiIh veraions) .oowing 

I8880IW for delay in laying the papers mentioned 

at (11) above. 

(Placed In Library, See No. LT 8354f2008] 
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(13) (i) A copy of the Annual Report (Hindi 

and English versions) of the National 

Accreditation Board for Testing and 

Calibration Laboratories, New Delhi, for 

the year 2006-2007, alongwith Audited 

Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Government of the 

working of the National Accreditation Board 

for Testing and Calibration Laboratories, 

New Delhi, for the year 2006-2007. 

(14) Statement (Hindi and English versions) showing 

reasons for delay in l8ylng the papers mentioned 

at (13) above. 

[Placed in Library, See No. LT 835512008) 

(15) (i) A copy of the Annual Report (Hindi and 

English versions) of the Indian Science 

Congress Assoc:iatIon, Kolkata, for the year 

2006-2007, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Go~mment of the 

working of the Indian Science Congress 

AseociatIon, KoIkata, for the year 2006-

2007 

(16) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentio~ 

at (15) above. 

[Placed in Ubrary, See No. LT 835612008) 

(17) A copy each of the following Detailed Demands 

for Grants (Hindi and English versions):-

(i) Ministry of Science and Technology, for the 

year 2008-2009. 

[Placed .in library, See No. LT 835712008) 

(ii) Ministry of Earth Sciences. for the year 

2008-2009. 

[Placed in Library, See No. LT 8358/2008] 

(18) A copy each of the following Outcome Budgets 

(Hindi and English versions):-

(i) Department of Scientific and Industrial 

Research for the year 2008-2009. 

[Placed in Library. See No. LT 8359/2008) 

(ii) Department of Bio-Technology for the year 

2008-2009. 

[Placed in Library, See No. LT 836012008] 

(iii) Department of Science and Tachnology for 

the year 2008-2009. 

[Placed in Ubrary, See No. LT 836112008) 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY) : I beg to lay on the TabIe:-

(1) A copy of the Detailed Demands for Grants 

(Hindi and English versions) of the Ministry of 

Women and Child Development for the year 

2008-2009. 

[Placed in Library. See No. LT 836212008) 

(2) A copy of the Outcome Budget (Hindi and 
English versions) of the Ministry of Women and 

Child Development for the year 2008-2009. 

[Placed in Library, See No. LT 836312008) 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : I beg to lay 

on the Table a copy of the Outcome Budget (Hindi and 

English versions) of the Planning Commission for the year 

2008-2009. 

[Placed in Library, See No. LT 836412008) 
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[r181lSlationJ 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANtKRAO HODLYA GAVIT) : Mr. 

Deputy Speaker, Sir, I beg to. lay on the Table-

(1) A copy each of the following Detailed 

Demands for Grants (Hindi and English 

versions):-

(i) Ministry of Home Affairs for the )'88r 2008-

2009 (Volume-I). 

[Ii) Ministry of Home AffaIrs (Union Territories 

without Legislature for the year 2008-2009. 

(Volume). 

(Placed in Library, See No. LT 8365120(8) 

(2) A copy of the OUtcome Budget (Hindi and 

English versions) of the Ministry of Home Affairs 
for the year 2008-2009. 

(Placed in Libnu'y. See No. LT 838812008) 

(3) A copy of the 38th Annual Assessment Report 

(Hindi and English Y8f8i0ns) of the Department 

of Official Language, Ministry of Home Affairs, 
for the year 2006-2007. 

[Placed in Library, See No. LT 836712008) 

(4) A copy of the Proclamation (Hindi and EngIIeh 

WII'Bions) dated the 12th March, 2008. i88Ued by 

the President under clause (2) of Article 356 of 
the ConstitUtion I'8V'OkIng earlier Proctamation 

issued by her on 3Rt January, 2008 in relation 

to the State of Nagaland. published In NaIifica. 

lion No. G.S.R. 1n(E) in Gazette of Inda dated 

the 121h March, 2008 under article 358(3) of 1M 

Constitution. 

(Placed in Library, See No. LT 836&'2008) 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): I beg 

to lay on the TabIe:-

(1) A copy of the Indo-Tibetan Border Police Force, 
Deputy Commandant (Transport) and Assistant 

Commandant (Transport) Recruitment Amend-
ment Rules, 2007 (HIndi and English versions) 

published in Notification No. G.S.A. 722(E) in 
Gazette of India dated the 20th November, 2007 

under sub section (3) of section 156 of the Indo-

TIbetan Border PolIce Force Act, 1992. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library, Sse No. LT 8368flOO8) 

(3) A copy each of the following NotIfications (Hinci 
and . English versIona) under aub-8ection (3) of 

88CIIon ·22 01 the CentnIt InduatriaI SecuriIy 

Fon:e Act, 1968:-

(I) The Central IncMtriIII Security Force 
(Group 'A' EJfecuti\9 cadre) Recruitment 
Ametldment ~ 2007 putJIIshed in 
NotificIIIIon No. G.S.A.5(E) In Gazette of 
India dated the 2nd January, 2008. 

(Ii) The CenIraI Induatrial SecurIty Force 
(AddItional DIrector GenenII and AddItIonal 
Deputy Inspector General) Recruitment 
RuIea, 2007 pubIiIIhed In NotifIcation No. 
G.S.R. 682(E) in Gazette of India dated the 
30th October, 2007. 

(4) Statement (Hindi and Eng/i8h verslona) ahowing 

reasons for delay In tayIng the papers mentioned 
at item No. (iI) of (3) aboYe .. 

(PI8ced·1n library, See No. LT 837012008) 
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THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI B.K. HANDIQUE) : On behaH of 

Shrimati Suryakanta Patil, I beg to lay on the Table a 

copy each of the following statements (Hindi and 

English versions) showing action taken by the 

Government on the assurances, promises and 

undertakings given by Ministers during various sessions of 

Tenth, Eleventh, Twelfth, Thirteenth and Fourteenth Lok 

Sabha:-

TENTH LOK SABHA 

1. Statement No. L Third Session, 1992 

[Placed in Library, SH No. LT 837112008) 

2. Statement No. XXXVI Twelfth Session. 1995 

[Placed in Library. SH No. LT 837212008) 

3. Statement No. XXXVII . ThIrteenth Session. 1995 

[Placed in Library, SH No. LT 837312008) 

4. Statement No. XXIX Fifteenth SesJion. 1995 

[Placed in Library, See No. LT 837412008) 

ELEVENTH LOK SMHA 

5. Statement No. XXXVI Second Session. 1996 

[Placed in Library. SH No.· LT 837512008) 

6. Statement No. XXXII FIfth Session. 1997 

[Placed in Library, SH No. LT 837612008) 

TWELFTH LOK SMHA 

7. Statement No. XLII . Second Session. 1998 

[Placed in Library. SH No. LT 83nl2OO8) 

a Statement No. XXXVII Third Session, 1998 

[Placed in Library. See No. LT 837812008) 

THIRTEENTH LOK SABHA 

9. Statement No. XXXIX Second Session. 1999 

[Placed in Library. SH No. LT 837912008) 

10. Statement No. XLII Third SessIon. 2000 

[Placed in library. See No. LT 838012008) 

11. Statement No. XXXVI Fourth Seseion, 2000 

[Placed in u,rary, See No. LT 838112008) 

12. Statement No. XXXIV Fifth Session, 2000 

[Placed in library, SH No. LT 838212008) 

13. Statement No. XLIII SixIh Session. 2001 

[Placed in library, See No. LT 838312008) 

14. Statement No. XLII Seventh Session. 2001 

[Placed In Library, See No. LT 838412008) 

15. Statement No. XXIX EIghth Session. 2001 

[Placed in Library. See No. LT 838512008) 

16. Statement No. XXVIII Ninth Session, 2002 

[Placed in library, See No. LT 8386/2008) 

17. Statement No. XXIV Tenth SessIon, 2002 

[Placed in Library. See No. LT 838712008) 

18. Statement No. XXIII Eleventh Session, 2002 

[Placed in Library. SH No. LT 838812008) 

19. Statement No. XXI Twelfth Session. 2003 

[Placed in Library. See' No. LT 838912008) 
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20. Statement No. XVIII Thirteenth Session, 2003 

[placed in Library, See No. LT 839012008] 

21. Statement No. XVII Fourteenth Session, 2003 

[Placed in Library, See No. LT 839112008] 

FOURTEENTH LOK SABHA 

22. Statement No. XV Second Session, 2004 

[Placed in Library, See No. LT 839212008) 

23. Statement No. XIII Third SessIon. 2004 

[Placed In library, See No. LT 839312008] 

24. Statement No. XIII . Fourth Session, 2005 

[Placed in Library, See No. LT 839412008] 

25. Statement No. X Fifth Session, 2005 

[placed in Library. See No. LT 839512008] 

26. Statement No. IX SixIh Session, 2005 

(Placed in Library, See No. LT 839612008] 

'0. Statement No. VIII SeYenth Session, 2006 

(Vol. I and II) 

[Placed in Library, Sse No. LT 839712006] 

28: Statement No. VI Eighth Seaaion, 2006 

(Placed in Lbary, See No. LT 839812008] 

29. Statement No. V Ninth Session. 2008 

[Placed in lInry.See No. LT 839912008) 

30. Statement No. IV Tenth Session, 2fX17 

(Ptaced In Linry, See No. LT 8400I20(8) 

31. Statement No. " Eleventh Session, 2007 

(Placed in Library, See No. LT 840112008] 

32. Statement No. I Twelfth Session, 2007 

(P1aced in Library, See No. LT 840212008] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : I beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 

English versions) of the National Sal 
Shawan, New Delhi, for the year 2Q06. 

2007. 

(iI) A copy of the Annual Accounts (Hindi and 
English vel'Sioi18) of the National Sal 

Bhawan, New Delhi, for the year 

2006-2007, together with Audit Report 

1her8on. 

(iii) Statement regarding Review (Hindi and 

EngJish versions) by the Government of the 

wor1dng of the NatIonal Bal Shawan, New 

Delhi, for the year 2006-2007. 

(2) Statement (Hindi and English versions) showing 

reesonI tor delay In laying the papers mentioned 
at (1) above. 

(Placed in Library, SH No. LT 840312008] 

(3) (Q A copy of the Annual Report (Hindi and 

English versIona) of the GuJarat Council of 
Primary ~, Gandhinagar, for the 

year 2008-2fX17, aIongwIth AudIted Ac· 
c:ounta. 

(U) Statement regarding ReYIew (Hindi and 

English vereion8)by the Government of the 

wortdng of the Gujerat CouncIl of Primary 
Education, Gandhlnagar, for the year 2006-

2fX17. 
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(4) Statement (Hindi and English versions) showing 

reasons tor delay in laying the papers mentioned 

at (3) above. 

[Placed in Ubrary, See No. LT 840412008) 

(5) (i) A copy of the Annual Report (Hindi and 

English versions) of the Maharashtra 

Prathmik Shikshan Parishad (Sarva 

Shlksha Abhiyan) , Mumbai, tor the 

year 2005-2006, alongwith Audited 

Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Government of the 

working of the Maharashtra Prathmik 

Shikshan Parish ad (Sarva Shlksha 

Abhiyan), Mumbai, for the year 2005-

2006. 

(6) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (5) above. 

[Placed in Ubrary, See No. LT 840512008) 

(7) (I) A copy of the Annual ~rt (Hindi and 

English versions) of the Sarva Shiksha 

Abhiyan Rajya Mission Tripura, Agartala, 

for the year 2005-2006, alongwith Audited 

Accounts. 

(ii) Statement regarding Review (Hindi and 

English versions) by the Government of the 

working of the Sarva Shiksha Abhiyan 

Rajya Mission Tripura, Agartala, for the 

year 2005-2008. 

(8) Statement (Hindi and English versions) showing 

reasons tor delay In laying the papers mentioned 

at (7) above. 

[Placed ,in library, See No. LT 840612008) 

(9) (i) A copy of the Annual Report (Hindi and 
English versionll) of the Sarva Shiksha 

Abhiyan State Mission Authority Manipur, 

Imphal, for the year 2005-2006, alongwilh 

Audited AccoIJI:rtS. 

(Ii) Statement regarding Review (Hindi and 

English versions) by the Government of the 

working of the Sarva Shiksha Abhiyan 
State Mission Authority Manlpur, IrnphaI, 

for the year 2005-2006. 

(10) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 
at (9) above. 

[Placed in Ubrary, Sse No. LT 840712OO8J 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY AND MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRI JAlRAM RAMESH) : I beg to lay on the 
TabIe:-

(1) (i) A copy of the Annual Report (Hindi and 

English versions) of the Project Exports 

Promotion Council of India, New Delhi, for 
the year 2006-2007, alongwith Audited 

Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of Project Exports Promotion 
Council of India, New Delhi, for the year 
2006-2007. 

(2) StaternenI (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT 840812008) 

(3) (i) A copy of the. Annual Report (Hindi and 

English versions) of the Tea Board, 

KoIkata, for the year 2006-2007. 
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(Ii) A copy of the Annual Accounts (Hindi and 

English versions) of the Tea Board. 
KoIkata, for the year 2006-2007, together 

with Audit Report 1her8on. 

(ui) A copy of the Review (Hind and English 

versions) by the Government of the 

working of Tea Board. KoIkata, for the year 

2006-2007. 

(4) Statement (Hindi and English versions) ~ 
reasons for delay in laying the papers mentioned 

at (3) above. 

[placed in Library, See No. LT 840912008] 

(5) (i) A copy of the Annual Report (Hind and 

Engtish versions) of the Shellac and Forest 
Products Export Promotion Council 
(SHEFEXIL). KoIkata, for the year 2006-

2007. 

(ii) A copy of the Annual Acc:ounIa (HincI and 

English versions) of the Shellac and FOf8It 
Products Export Promotion Council 

(SHEFEXIL). KoIkata, for the year 

2006-2007. together with Audit Report 
1heraon. 

(iii) A copy of the Review (HInd and EngIiIh 

versions) by the GoverMI8I1t of the 
wor1dng or Shellac and Forest ProducbI 

ExpQrt Promotion Council (SHEFEXIL), 

KoIkata. for the year 2006-2007. 

(Placed in Lbary. See No. LT 841012008] 

(6) (i) A copy of the Annual Report (Hindi and 
English version8) of the Pharmaceuticals 
Exports Promotion Council. Hyderabad. for 

the year 200&-2007. aJongwith Audited 
Accounts. 

(jj) A copy of the Revi8w (Hindi and EngIieh 

Y8I8Ion8) by the Government of the 

wortdng of Pharmaceutlcals Exports Pro-
motion CouncIl. Hyderabad. for the year 

2006-2007. 

(Placed In library. See No. LT 841112008) 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : I beg to lay on the Table 

(1) (I) A copy of the Annual Report (Part I and 

II) (Hindi and English versions) of the 

University of Delhi, Delhi. for the year 

2004-2005. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the University of DeIhl. Deihl. 
for the year 2004-2005. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

(Placed In Library. See No. LT 841212008) 

(3) (i) A copy of the Annual Report (Part I and 

II) (Hind and English versions) of the 
University of Delhi, Delhi, for the year 

2005-2006. 

(if) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the University of Delhi, Deihl, 
for the year 2005-2006. 

(4) Statement (HIndi and English versional showing 
reaaona for delay in laying the papers mentioned 

at (3) above. 

[Placed in Library, s.. No. LT 841312008) 

(5) (I) A copy of the Annual Report (HIndI and 
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English versions) of the Jawaharlal Nehru 

University. New Delhi, for the year 2006-

2007. 

(n) A copy of the Annual Accounts (Hindi 

and English versions) of the Jawaharlal 

Nehru University, New Delhi, for the year 

2006-2007, together with Audit Report 

thereon. 

(iii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Jawaharlal Nehru 

University, New Delhi, for the year 2006-

2007. 

(6) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (5) above. 

[Placed in Library, See No. LT 841412008] 

(7) (I) A copy of the Annual Report (Hindi and 

English versions) of the North-Eastern Hill 

University, ShiHong, for the year 2006-
2007. 

(6) A copy of the Review (HIndi and English 

versions) by the Government of the 

working of the North-Eastem HRI Univer-

sity, Shillong, for the year 2006-2007. 

(8) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (7) above. 

[Placed In library, See No. LT 841512008] 

(9) A copy of the Annual Accounts (Hindi and 

English versions) of the University of Hyderabad, 

Hyderabad, for the year 2006-2007 together with 

Audit Report thereon. 

(10) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (9) above. 

(Placed in Library, See No. LT 841612008) 

(11) (i) A copy of the Annual Report (Hindi and 

English versionsl of the Mahatma Gandhi 

Antarrashtriya Hindi Vishwavidyalaya, 

Wardha, for the year 2006-2007, alongwith 

Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

wortdng of Mahatma Gandhi Antarrashtrlya 

Hindi Vishwavidyalaya, Wardha, for the 

year 2006-2007. 

(12) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (11) above. 

(Placed in Library, See No. LT 841712008] 

(13) 0) A copy of the Annual Report (Hindi and 

English versions) of the National Council 

for Promotion of Urdu Language, New 

Deihl, for the year 2006-2007. 

(6) A copy of the Annual Accounts (Hindi and 

English versions) of the National CouncU 

for Promotion of Urdu Language, New 

Delhi, for the year 2006-2007, together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 

versions) by ·the Govemment of the 

working of the National Council for 

Promotion of Urdu Language, New Delhi, 

for the year 2006-2007. 

(Iv) A copy of the Review (Hindi and 
English versions) by the Govemment on 

the Audited Accounts of the National 

Council for Prpmotion of Urdu Language, 

New Delhi, for the year 2006-2007. 
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(14) S1atement (HIndI end English versions) showing 

reasons for delay In laying the papers mentioned 

at (13) above. 

[Placed in Library, See No. LT 841812008] 

(15) (i) A copy of the Annual Report (tflfldl 

and English \I8ISIons) of the Auroville 
Foundation, AuroYille,for the year 2006-
2007. 

[Ii) A copy of the Annual Accounts (Hindi and 

English versions) of the Auroville Founda· 
tion, AuroviIIe, for the year 2006-2007, 

togelhef with AudIt Report thereon. 

(iii) Statement regarding Review (HincI and 

English V8I'Sions) by the GcMtmrnent of the 
wortdng of the AuroviIIe Fowldation, 

AuroviIIe, for the year 2006-2007. 

(16) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers rnenIioIled 

at (15) above. 

(Placed in Unary, See No. LT 841912008] 

(17) (i) A copy of the Annual Report (Hindi and 
English versions) of the Incian Institute of 
Management, BangaIont, lor the year 
2006-2007, aIongwith Audited Accounta. 

(ii) A copy of the RevIew (HInd and EnglIsh 
versions) . by the Government of the 
working of Indian Institute of Management, 

Bangalore, for the year 2006-2007. 

(18) Statement (Hindi and EngIiIh vereione) showing 

reasons for delay In laying the papers mentioned 
at (17) above. 

[Placed in Library. See No. LT 8420120(8) 

(19) (i) A copy of the Annual Report (HindI and 
EngIiIh wt8Ions) of the Incian Institute of 

Management, Ahmedabad, for the year 
2006-2007, aIongwIth AudIted Accounts. 

(Ii) A copy of the Review (Hindi and English 

Y8I'8iona) by the Government of the 

worIcIng of Indian Institute of Management, 

Ahmedabad, for the year 2006-2007. 

(20) Statement (Hindi and English wrsions) showing 

reMOn8 for delay in laying the papers mentiorled 
at (19) 1Ibaw. 

(Placed in library, See No. LT 8421f2008] 

(21) (I) A copy of the Annual Report (Hindi and 

EnglIsh versions) of the National Institute 

of Tec:hnicaI TeacheJs' Training and R .. 

aean::h, KoIkata. for the year 2006-2007, 

aIongwIth Audited Accounts. 

(iI) A copy of the Review (Hindi and English 

....-.ions) by the Government of the 

working of the National Institute of 

Technical Teacher.' Training and 
Reeearoh. KoIkata. lor the year 2008-

2007. 

(22) Statement (HIncI and English venIiona) showing 

nNI8On& for delay in laying the PIIPN8 mentioned 
.. (21) aboYe. 

(Placed In library, See No. LT 8422fm08] 

(23) (I) A copy of the Annual Report (Hindi 
and EnglIsh Y8f8i0na) of the National 

Book Trust, India, New DelhI, for the 

year 2006-2007, alongwlth Audited 
Accow1bs. 

(Ii) Statement Regarding RevIew (Hindi 
and EnglIsh V8I'IIiona) by lie Government 
of the WOI1dng of the National Book 
Trust, India, New DeIhl, for the year 2006-

2rX17. 
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(24) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (23) above. 

[Placed in Ubrary, See No. LT 842312008) 

(25) (i) A copy of the Annual Report (Hindi and 

English versions) of the Indira Gandhi 

National Open University, New Delhi. for 

the year 2006-2007. 

(ii) A copy of the Review (Hindi and English 

versional by the Govemment of the 

working of the Indira Gandhi National Open 

University, New Delhi, for the year 2006-
2007. 

(26) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (25) above. 

(Placed in Ubrary, See No. LT 842412008) 

(27) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

of Technical Teachers' Training and Re-
search, Chennai. for the year 2006-2007, 
aIongwIth Audited Accounts. , 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the National Institute of 

Technical Teachers'Training and Research, 

Chennai, for the year 2006-2007. 

(28) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (27) above. 

[Placed in Ubrary, See No. LT 842512008] 

(29) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 

of Technical Teachers' Training and Re-

search. Chandigarh, for the year 2006-
2007, alongwith AudIted Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the National Institute of Technical 

Teachers' Training and Research, 

Chandtgarh, for the year 2006-2007. 

(30) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers montioned 

at (29) above. 

[Placed in Ubrary, See No. LT 842612008) 

(31) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Institute 

of Technical Teachers' Training and Re-

search, Bhopal, for the year 2006-2007, 

aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the National InstitUte of 

Technical Teachers' Training and 

Research, Bhopal, for the year 2006-

2007. 

(32) Statement (Hind and English versions) showing 

reasons for delay in laying the papers mentioned 

at (31) above. 

[PIeced in Ubrary, See No. LT 842712008) 

(33) (i) A copy of the Annual Report (Hindi and 

English versional of the Indian CouneR of 

H"tStoricaI Research, New Delhi, for the 

year 2006-2007, alongwith Audited Ac-

counts. 

(6) A copy of the Review (Hindi and English 

versions) by the Government of the 

working of the Indian CouncU of Historical 

Research, New Delhi, for the year 2006-

2007. 
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(34) Statement (HIncI and English versions) showing 

reasons for delay in laying the papers mentioned 

at (33) above. 

[Placed in Library. See No. LT 8428I2OO8J 

. (35) A copy of the statement (Hindi and EnglIsh 

versions) explaining reasons for not laying the 

Annual Report and. Audited Accounts of the 

Indian Institute of Advanced Study, ShImIa, for 

the year 200&-2007, within the stipulated period 

of nine months after the cIoeed of the Accounting 

year. 

[Placed in LIHary, See No. IT 8429flOO8J 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): I beg to 
lay on the Table a copy of the ChandigaItI Value Added 

Tax Rutes, 2006 (Hindi and English Y8I'8iona) published in 

Notification No. 978-F1I(8)-2OO612967 in Chandigath Admin-
islnItion Gazette dated the 26th May, 2006 under sub-

seCtion (3) of 88Ction 70 01 the Punjab Yalue Added Tax 

Act. 2005. 

(Placed in Ubraty, See No. LT 8430t'2008J 

12.05 hrw. 

COMMITTEE ON ABSENCE OF MEMBERS 
FROM mE SITTINGS OF THE HOUSE 

[Tl'IIItSIation) 

SHRI RAJESH VERMA (Sitapur) : I to lay on the Table 

minutes (HindI and English Y8I'8ions) of the 9th sitting of 
the Committee on Absence 01 Members from the 8itIIngs 
of the House held on 4 December, 2007. 

12.05~ hrw 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

28th Report 

[EngJIah} 

SHRI RATllAL KAUDAS VARMA (Dhandhuka) : I beg 
to present the 'fMInty-eighth Report (Hind and EnglIsh 

Y8f8i0ns) 01 the CorrmIttee on the Welfare of Scheduled 

Castes and Scheduled Tribes on "Reservation for and 
Ef11)Ioyment of Scheduled Cast.. and Scheduled Tribee 
In Southern RaBway-. 

12.01 hrw 

STANDING COMMITTEE ON FINANCE 

[EngIIM} 

SHRI ANANTH KUMAR (Bangalore South) : I beg to 
present the Sbdy-eixIh Report (HIncI and English versiona) 

of the StancIng CommIttee on FInance on the Collection 

01 StatIstics BIll, 2007. 

12.10 tn. 

OBSERVATION BY THE DEPUTY-SPEAKER 

[EnglIsh} 

MAo DEPUTY SPEAKER : Hon. members, for 
your information, I want to briefty ~te the main 
ItemI of bueinee8 tranucted bot' the Houae during the last 
week. 
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During Question Hour, out of the 100 Starred 
Questions which were listed, only 23 could be answered 

orally. The replies to the remaining Starred Questions along 

with the replies to 1230 Unstarred Questions for the same 

period were laid on the Table. 

As regards Legislative Business, the House continued 

with the combined discussion on the Statutory Resolution 

disapproving the Railways (Amendment) Ordinance, 2008; 

Railways (Amendment) Bill, 2008; General Discussion on 

the Budget (Railways) - 2008-09; Supplementary 

Demands for Grants (Railways) - 2007-08 and the 

Demands for Excess Grants (Railways) 2005-06. The 

combined discussion which took 10 hours and 51 minutes, 

concluded with the reply of the Minister of Railways. The 

Statutory Resolution was withdrawn and. the Railways 

(Amendment) BIR, 2008 was passed. All the Demands for 

Grants on Account (Railways) for 2008-09 and the 

Supplementary Demands for Grants (Railways) for 2007-
08 were voted in full and the related Appropriation Bills 

oNere passed. 

The House, thereafter, took up General Discussion on 

the Budget for the State of Kamataka for 2008-09; and 

SupplementarY Demands for Grants (Kamataka) for the 

year - 2007-08. The discussion concluded "f'h the reply 

of the Finance Minister and thereafter the Demands for 

Grants on Account for 2008-09 and Supplementary 

Demands for Grants (Karnataka) 2007-08 were voted in 

full. Related Appropriation Bills were also passed. 

Another important discussion that took place during the 

week was a General Discussion on the Budget (General) 

for 2008-09; the Demands for Grants on Account (General) 

for 2008-09; and the Supplementary Demands for 

Grants (General) - 2007-08, which lasted for 16 hours 

and 17 minutes. The discussion was concluded with 

the reply of the Finance Minister and thereafter 

Demands for Grants on Account (General) for 2008-

09 and Supplementary 

Demands for Grants (General) 2007-08 were voted in 

full and the related Appropriation Bills were passed. 

Another combined discussion on the Statutory 

Resolution seeking to disapprove the Delimitation (Amend-

ment) Ordinance, 2008 and the Delimitation (Amendment) 

Bill, 2008 and the Representation of People (Amendment) 

Bill, 2008 was held for 3 hours before the Statutory 

Resolution was withdrawn and the Bins were passed. 

These important discussions saw overwhelming par-

ticipation from the Members. 

Nine Statements were made by the Ministers on 

important subjects in the House. 

During the week, members raised as many as 45 

matters of urgent public importance. Also, 54 matters were 

raised under Rule 3n. 

The Departmentally Related Standing Committees 

presented two Reports, during the last week. 

While we lost 3 hour and 32 minutes due to 

interruptions and adjournments last week, the House sat 

late for 12 hours and 28 minutes to compensate the lost 

time. 

I take this opportunity to convey my sincere 

thanks to the han. Members for the co-operation and 

support extended to the Chair in smooth conduct of the 

proceedings. 

12.14 hrs. 

STATEMENTS BY MINISTERS - Contd. 

(II) Status of Implementation of the recommen-
dations contained In the 2181 and 24th 

Reporta of Standing Committee on Coal and 
Steel on DelMnds for Grants (2006-07 and 

2007..Q8), pertaining to the MInistry of Mines-

[Translation} 

THE MINISTER OF MINES (SHRI SIS RAM OLA) : 

Mr. Deputy Speaker, Sir, as per your directions I am making 
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[Shri Sis Ram 018.) 

this statement on the implementation of the recommenda-

tions of the Standing Committee on Coal and Steel relating 

to Min~ of Mines contained in their 21st and 24th 

Reports. 

The 21st & 24th Reports of the Standing Committee 

on Coal and Steel have been presented to Lok Sabha on 

19.12.2006 and 27.4.2007 respectively which were for the 
Demands for Grants of the Ministry of Mines for the year 

2006-07 and 2007-08. ActIon taken on this has been sent 
to the Committee Office on 5.12.2007 and 7.11.2007 
respectiYeIy. There were 6 recoinmendatIon in the 21 st 

Report and 17 recommendations in the 24fl Report of the 
Committee on which action was called for on the part of 

the Gowmment. 

The status of the Implementation .1$ incIcated in the 
AnneJwre-1 and II to my statement, which is laid on the 

Table of the House. I would not like to take the valuable 
time of the House to read the Annexure and request that 
these may be considered as read. 

[Placed in Library, See No. LT 8432J20(8) 

.. .• (Irrterruptjons) 

[Translation] 

MR. DEPUTY SPEAKER 

Dasmmsiji. 

ArsI, you listen to 

.... (Interruptions) 

THE MINISTER OF PARUAMENTARV AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : Mr. Deputy-Speaker, 
Sir, I will certainly Ii8ten to all of you and ewrybody should 
certainly listen all, however, I woutd also like to request 

that first we should take up the CallIng Attention Motion 
that has been moved by former Prime Minister Shri 

Oevegowdaji. Thereafter, we may listen other Members. 

[EngIJsh] 

MR. DEPUTY SPEAKER : Please listen to him. 

[TiansIation] 

AU of you please sit down. Prabhunathji and Gurudas 

Dasguptaji, you also please sit down. 

.... (Interruptions) 

MR. DEPUTY SPEAKER : First I will try to listen 
IWo-four Members of each party who have important 

matlenI 10 raise. You should also try that there 

are no interruptions. One by one, I will can all the 

Members. Two-four Members who have important 

matters should raise it. Arst of all hon'ble Sukhdev Singh 

Dhindsa. 

.. .. (lntfHnJptions) 

MR. DEPUTY SPEAKER : The speech of only 

Dhindsaji will go on record. 

..•. (lntemJptions) 

(EngIitIh] 

SHRt GURUDAS OASGUPTA (Panakura) : Sir, the 

i •• ue of price rlee may be allowed to be 

raised •.•• (Intenuptions) 

MR. DEPUTY SPEAKER :AU of you please sit down . 

AR of you will get time. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : Mr. 

Deputy-Speaker, Sir. I have al80 given notice .... 

(1ntemJptions) 

•.•. (Interruptlons) 
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12.18 hrs. 

SUBMISSION BY MEMBERS 

Ae : Capital punIshment awarded to an Indian 
citizen, Shrl SarIIbJlt Singh In PaId.tan. 

[TflInslation] 

MA. DEPUTY SPEAKER : I have said that I will give 

time to all of you, first, please listen to Dhindsaji. 

.... (Interruptions) 

MR. DEPUTY SPEAKER : It is a very serious mater. 

You first listen to him. 

SHRI SUKHDEV SINGH DHINDSA (Sangrur) : Mr. 

Deputy-Speaker, Sir, today the Minister of Extemal Affairs 

has given statement on the mater concerning Sarbjit Singh 

however you know that he is going to be hanged by some 

other name. The Government in Its statement did not 

inform as to what is being done in this regard because 

one person is going to be hanged. I had seen on the 

television screen where the people of Pakistan were saying 

that their country men are also in India. That means they 

want to enter into some sort of bargain in this matter. The 

Government should consider the exchange flf prisoners 

with Pakistan. The Government did not say any thing as 

to what is being done by the Government to save the life 

of a man. I would like to submit to the Government that 

since we are in favour of improving our relations with 

Pakistan, so if he is hanged it will further deepen alienation 

between these two countries. So, efforts should be made 

by the Government to solve this matter. Yesterday you might 

have seen on television that his sister and a young man 

have met Rahul Gandhi. He gave assurance. I would like 

to know as to what has been done in this regard. I would 

also like to know whether any effort is being made by the 

Government to save him. I would like that the Government 

should give assurance and should also inform as to what 

is being done further in this regard. It is all right that the 
Government have given previous facts, however, it did not 

inform as to what they we doing In this matter. The honble 

Minister is sitting here. I would like to tell him .that he should 

take this matter seriously. All efforts should be made to 

protect the life of a man .... (lntsrruptions) 

SHRI RAMJI LAL SUMAN (Firozabad) : Mr. Deputy 

Speaker, Sir, I have given notice .... (lnterruptions) 

MR. DEPUTY SPEAKER : Sumanji, f will can you. 

.... (Interruptions) 

MR. DEPUTY SPEAKER: Except the statement of Shri 

Rupchand palji, nothing will go on record. 

. ... (Interruptions)" 

MR. DEPUTY SPEAKER : The hon'ble Members who 

want to aasocIate with him can send their name. 

.... (Interruptions) 

[English] 

MA. DEPUTY SPEAKER : Please listen· to him. 

.. , (Interruptions) 

SHRI RUPCHAND PAL (Hooghly) : Sir, while I share 

the sentiments expressed by my esteemed colleague and 

the concern expressed by the Government about Shri 

Sarabjit Singh, I would like to add one more important thing 

that the price situation has reached such a state ... 

(Interruptions) 

MR. DEPUTY SPEAKER : I will give you time to raise. 
this matter later on. I am assuring you.' I have given the 

word that I will give you time. 

... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER : Those hon'bIe Members 

who want to associate should send their names. 

*Not recorded 
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SHRI RAMJI LAL SUMAN : Mr. Deputy Speaker, Sir, 

just now hon'ble Minister of Foreign Affairs has given his 

statement. The entire country Is concerned with the death 

sentence awarded to Sarabjit and prayers are being made 

for him III various places. The Punjab Legislative Assembly 

has unarftmously passed the resolution and has requested 

the hon'ble Prime ~r that he should talk to the 

Government of Pakistan on Sarabjit issue and save his life. 

Mr. Deputy Speaker, Sir, Sarabjit is lodged in Pakistani 

jail since 1990 and most importantly even the officers of 

Indian High Commission were not allowed to meet Sarabjit. 

After the judgement of the Supreme Court his mercy 

petition was sent to the I?I8Sident but it has been rejected. 

" is heart rending situation. Today some news papers have 

published the statements of two daughters of Sarabjit. 

Sapandeep and Poonam. Poonam in her statement said 

that she has not even seen her father as she was ~ 

two months old at that time. They said that they have 
decided to commit suicide the moment their father is 

hanged. 

. Mr. Deputy Speaker, Sir, it is a wry serious matter, 

60 through you, I would like that the Lok Sabha should 

unanimously pass a resolution to save the life of Sarabjit. 

The Minister of Parliamentary Affairs is sitting here. We 

would like to request the Government that it should talk 
to Gowmment of Pakistan to find out the solution to this 

problem as there is no other a"emative. The legal process 

that was to be followed has been ~. I believe that 

the Government of India will take effective initiative in this 

regard and I hope that the Gowrnment wII c:ertairIty act 

to save the life of Sarabjit .•.• (Interruptj0n8) 

MR. DEPUTY SPEAKER : AssocIate Gael Saheb. 

SHRI DEVENDRA PRASAD YAOAV (Jhenjharpur) : Mr. 
Deputy Speaker Sir, regardlllg the sentiment of hon'ble 

Dhindsa Saheb that he exprellHd In the Houae to save 

the lite of Sarabjit. I would IiIc8 to Submit that the Central 

Government 8hould take initiatiYe and adopt diplomatic 

strategy or method because today the entire country i8 

concerned about this Issue and It is a matter of sentiment. 

Today the entire country is unanimous on this question. 

The Parfl8ment is supreme so the Central Government 

should take initiative for this. Just now one hon'ble Member 

was saying that there has been the tradition of exchange 

of prisoners. The Gowmment should look into the matter 

as to what can be done through diplomatic method in this 

regard. However, this matter should be taken up seriously 

and at any coat Sarabjit should be saved from the gallows 

because at present a peculiar situation has emerged in 

the COUf1try in favour of this issue. 

Mr. Deputy Speaker, Sir, we aU share the sentiment 

of the hon'ble Member. 

PROF. VUAY KUMAR MALHOTRA (South Delhi) : MR. 

Deputy-Speaker, Sir, the most remartcabIe thing is that it 

is a case of mista6r.en identity. The case was registered in 

the name of Manjit Singh and the death sentence has been 

awarded to Sarabjlt Singh instead of Manjit Singh. He ~s 

also said that DNA test should be conducted. Even after 

going through an the things an innocent person is being 

hanged. New penIOO8 have been elected and a new 
Government has been formed there. This i88ue can be 

dIsCIlS88d with them. All efforts shoutd·be made to save 

Shri Sarabjit Singh. " is the sentiment of the entire House 

that we want to expre88. 

{English] 

SHRI GURUDAS DASGUPTA (Panskura) : The point 

is that democracy has returned to Pakistan. Elections h8\18 

taken place. A new GOII8mment has come into offICe. 

Therefore, I appeal to the newly eIect8d Membera of the 

Par1iament of Pakistan to take it up u a gesture of goodwill 

to the people of India because the gesture of goodwiH 
between India and Pakistan will help both the countries. 

So, I appeano the elected Members of Pakistan Parliament 

and also of the Assembllea to put pressure on the 

dictatorial chief of the Pakistan State apparatus to change 

and issue a clemency order. My appeal Is to the eJected 
Members of Parliament of Pakistan and to the people ot 
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Pakistan. India and Pakistan should live in peace and not 

in confrontation. If this is done then that will be good for 

both the countries. Let the new Government of Pakistan 

begin a new process. I appeal to the han. Minister to 

be little more firm, active and accelerated to get the 

whole thing done and ensure that an innocent man is not 

hanged. 

[Translation} 

MR. DEPUTY SPEAKER : Shri Braja Kishore Tripathy 

.... (Interruptions) 

MD. SALIM (Calcutta-North East) .: Mr. Deputy Speaker, 

Sir. for the release of Shri Sarabjit Singh. 

entire House has expressed its views. The House is 

unanimous on this issue. All Members want that he 

should not be given death penalty and he should be 
sent back to India. We want that Government should make 

all out efforts, for the release of SM sarabjit singh .... 

(Interruptions) 

SHRI BRAJA KISHORE TRIPATHY (Puri) : Mr. Deputy 
Speaker, Sir, .... (Interruptions) Let me speak why are you 
interrupting? .... (Interruptions) , 

MD. SALIM : Mr. Deputy-Speaker, Sir. the people 
from all over the country have gathered at Jantar 

Mantar to stage dharna on the issue of price rise .... 

(Interruptions) 

MR. DEPUTY-SPEAKER : I will give you time after the 
speech of Shri Braja Kishore Tripathy. So now you please 

sit down. Now Shri Braja Kishore Tripathyji. 

.... (Interruptions) 

MD. SALIM : Mr. Deputy Speaker. Sir, what is this you 

do not allow rne to speak. The issue of price rise is very 

important and the entire House is unanimous on the issue 

of release of Shri Sarabjit Singh. then what is the need 

of further discussion. Now you please take up my issue 

and give me opportunity to speak ..•• (lnterruptions) 

SHRI BRAJA KISHORE TRIPATHY : You please sit 

down. Let me finish my speech .... (lnterruptions) 

[Eng/ish} 

MR. DEPUTY SPEAKER : Please listen to him. 

. .. (Interruptions) 

MR. DEPUTY SPEAKER : I will allow you. After this 

I will allow you. 

..• (Interruptions) 

SHRI N.N. KRISHNADAS (Palghat) : Sir. you assured 

us in the morning ••• (lnIBrruptjons) 

MR. DEPUTY SPEAKER : I have said that after this 

I will allow you. 

... (Interruptions) 

[Translation} 

MD. SALIM : Mr. Deputy Speaker, Sir, After that you 
will adjourn the House for lunch and will not Hsten me. So 

I stage walk-out. 

12.29 hra. 

At this stage Md. Salim and some other Hon'ble 

Members 18ft the House. 

MR. DEPUTY SPEAKER : I am telling you that after 

the speech of shri Braja Kishore Tripathyji I will take up 

your issue and will allow you to speak. 

.. .. (Interruptions) 

[English} 

MR. DEPUTY SPEAKER 

recorded. 

Nothing should be 

.... (Interruptions)" 

*Not recorded 
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[T18IJSIaIion] 

MR. DEPUTY SPEAKER : After Tripathyji, I wHI take 

up your issue. 

.... (Interruptions) 

MR. DEPUTY SPEAKER : You please listen Tripathyji 

tor few seconds. 

...• (Interruptions) 

MR. DEPUTY SPEAKER : Those hon'ble Members 

who haw given me notice. 

.•.• (IrtttIrnJpIJone) 

[English] 

MR. DEPUTY SPEAKER : Please listen· to me. 

.... (Intetruplions) 

[Translation] 

MR. DEPUTY SPEAKER : I haw told you that 

after Tripathyji, I will give you as well as GupIaji time to 

speak. I feel that nobody has objection on this issue 

of Sarabjit Singh. The House Is unanimous on this 

issue that the Government should find out a aoIuIIon to 

this issue. 

.. . (IntemJpIiorts) 

[English] 

SHRI BRAJA KISHORE TRIPATHY : Mr. Deputy-

Speaker Sir, I am aasociatIng with OCher Membent on this 

issue. On my own behalf and on my behalf of Party, I 

demand that the Goverm1ent 8houId pass a reeoIution 80 

that a unanimous view from this House will be paeeed on 

to the Government of Pakistan, 80 that they can take a 
\enient view. An innocent person should not be hanged. 

Everybody in the world knows that he Is an innocent 
person. So, our Government should take action on it. I am 

associating with other Member8 and I request the 
Government· to immediatety come folW8rd and respond on 

this matter. 

MR. DEPUTY SPEAKER: All Members of this House 

agree on this point. 

... (Interruptions) 

SHRI A. KRISHNASWAMY (Srlperambudur) : Sir on 

behalf of DMK, I also associate with the views expressed 

here on this tasue .. .. (Interruptions) 

MR. DEPUTY SPEAKER : Hon. Members who have 

eent their 8IIps namely, Dr. (Col.) D.R. ShandlI, SM Mahavir 

8hagora. SM Dhan Singh Rewat, Shri Ananta Nayak, Shri 

Gane8h Singh, Shri RatiIaI KaIkIas Vanna, Shri Syed 
Shahnawaz Hussain, Shri Kashiram Rena, Dr. Vallabhbhai 

KathIrta. Shri GinI1ari L.aI Bhargava and Shri Ramswaroop 
KoIi are allowed to associate in the subject . 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : WIth all due respect 

to the Chair, I would only submit that the Government and 
the Members of this House are not having two opinions 

to find out ways and means on how to 88Y8 a Hfe both 
In the diplomatic way and using the highest office. But 
to pus a reeoIution on the judgment of the court, I think, 

we haw newt' heard of any Parliament doing that. 
Therefore, my appeal to the House Is, we haw bilateral 

re\aIIona with that country. In humanitarian way, diplomatic 
way and using the highest office, we have been negotiating 
the mailer Itep by step 8Ince 2005 .... (lnterruptions) Then 
why do you not allow me to apeak? Then just do like this. 

Do not take the Government casually. Sir, I will not respond 

to *BY remarb. 

Sir, the han. Minister tor External Affairs did explain 

In the last paragraph of his statement which is important 

that we appeal to that Government for clemency on 

humanIIarian grounds. ... (Interruptions) 

SHRI TATHAGATA SATPATHY (Dhenkanal): It is a 

personef failure .. . (Interruptions) 
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SHRI PRIVA RANJAN DASMUNSI : Vou can contribute 

as you like but try to understand how one Government has 

relations with another Government. You should know. I 

am not going to answer you.... (Interruptions) Therefore, 

Sir, I will sincerely convey the feelings of the House to the 

hon. Prirne Minister. So far as my knowledge goes, at the 

Prime Minister's level, the matter is being negotiated every 

day and every minute. I would appeal to you that I will 

convey these sentiments sincerely to the hon. Prime 

Minister. We are all one with the sentiments of the 

House. If you bind the Government to pass this and that 

resolution, then it will be difficult for me to say anything 

at this stage. 

{English] 

MR. DEPUTY SPEAKER: Now, I would request Shri 

Rupchand Pal to speak on the situation arising out of the 

reduction in the quota of food grains and rise in price of 

essential commodities. 

SHRI RUPCHAND PAL (Hoogly) : Sir, we have been 

repeatedly requesting the Government that in view of the 

soaring prices which is hurting the poor, anI:! admitted by 

the hon. Prime Minister, the Government should strengthen 

the Public Distribution System. Instead of strengthening 

the Public Distribution System, in violation of their 

commitment in the CMP, in respect of Kerala, they have 

rather drastically reduce the allocation of rice to the extent 

of 88 per cent. In the case of West Bengal, the allocation 

of wheat has been reduced by about fifty per cent. People 

throughout the country are reeling under the impact of high 

price rise of the essential commodities, particularly the food 

grains .... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be recorded. 

Only Shri Rupchand Pal's statement will be recorded. 

(InterruptiOnS) ..•• 

"Not recorded 

SHRI RUPCHAND PAL : We want the hon. Prime 

Minister to assure this nation that effective steps would be 

taken by the Government to curb price rise of essential 

commodities and protect the people of this country from 

the severe onslaught of price rise of essential commodities, 

particularly the food grains .... (lnterruptions) 

Thousands of people have assembled at Jantar 

Mantar. The Members of Legislative Assemblies from the 

States of West Bengal, Kerala and Tripura have come. The 

MPs have been sitting on dhama. We are trying to impress 

upon this Government on this issue. We are going to meet 

the hon. Prime Minister so that the Government could come 

out with a statement regarding the effective steps that the 

Government proposes to take urgently to save the people 

from the price rise; to strengthen the public distribution 

system; and to allocate and restore the quota of rice to 

Kerala and the quota of wheat to west Bengal and such 

quotas for other States .... (lnlerruptions) 

SHRI GURUDAS DASGUPTA (Panskura) : Sir, I seek 

the indulgence of the entire House. The issue is of price 

rise. . .. (Interruptions) 

MR. DEPUTY SPEAKER: This is not a meeting place. 

Shri Dahyabhai Vallabhbhai Patel, please listen to the hon. 

Member. Shri Gurudas Dasgupta is on his legs. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA : There is a price 

fire and the fire is fe" everywhere, in relation to all 

commodities. The price is rising unabated and it is 

unbearable. It is more so after the presentation of the 

Budget. After the presentation of the Budget, there has 

been an all-round increase in the prices of all essential 

goods., .. (Interruptions) 

MR. DEPUTY SPEAKER: Nothing should be recorded, 

except Shri Gurudas Dasgupta's statement. 

(Interruptions) ... ,. 

*Not recorded 
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(Translalion] 

MR. DEPUTY SPEAKER : Vermaji, it will not go like 
this. Nothing is going on record. 

(Interruptions) ... " 

[English] 

SHRI GURUDAS DASGUPTA (Panskura) : Sir. I appeal 
to aU han. Members k) kinc:Iy understand the univenlality of 
the dimension of the demon of price rise which is overtaking 
the country. Who is responsible? The Budget is responsible. 
The economic raIonn is rasponsibIe. Speculative economy 
has been set up. SpecuIatMt economy is showing its teeth. 
The GcMtmmenfs stand In case of price rise is totally 
dubious. For two years we have been disal88ing tbia. Shri P. 
Chidainbaram has been saying that he is taking fIacaI 
measuras to control the price rise. Shri Chidambaram has 
compIetety failed to control the price rise ... . (lntenupIions) 

(Translation] 

You please listen, what are you doing let me speak ... 
(IntemJptions) 

[English] 

Shri D.P. Yadav, 8houId I apeak according to you? ... 
(1rttINnJpIions) 

MR. DEPUTY SPEAKER : Shri Gurudu Oasgupta. 
please address the ChaIr. You are the moat senior han. 
Member. 

... (fnlt1rruption8) 

SHRI GURJDAS DASGUPTA : The point is the 
Government's assurance has fallen flat on the economy . 
... (Interruptions) 

(T~] 

SHRI DEVENDRA PRASAD YADAV : You have 
cultivated the habit at speaking just like fhat. •• • (Intempions) 
Deputy Speaker. Sir. you should lay down • rule that the 
hon. Members will be called to speak in the House u per 
the strength of the party ... . (lntMrupliontl) 

"Not recorded 

SHRI GURUDAS DASGUPTA : I have said nothing. 
.. . (Interruptions) 

SHRI DEVENDRA PRASAD YADAV : Now the House 
wtn function as per the rule should call the Members as 
per the strength of the party ... (lntMuptlons) On the buis 
of that you call them ... (Inf8m.tp1ionB) 

(English] 

MR. DEPUTY SPEAKER : Shri Devendra Prasadji. 
please sit down. 

... (Interruptlons) 

['Ttan*tJon] 

SHRI DEVENDRA PRASAD YADAV : ... (lntemJpt/ons) 
I wII not yield .... (Intenuptions) I had requested you .... 
(1rrIetruptftJM) 

[Eng/IIIh] 

MR. DEPUTY SPEAKER : Shri o.vendra Pruadji. 
p/ea8e lit down. 

... (Interruptions) 

(TnWIaIJon] 

SHRI DEVENDRA PRASAD YADAV : My party has 25 
Members In the Lok Sabha ... {fntem.lptJc1tw) h has been the 
COIMf1Iion of the Par1Iament that the Members are called 
as per the numerical atrength of the party ... {/m.nuptions) 
Inju8tice is always being done to us. We wiR not tolerate 
this 1nju8tice. You should give opportunity to Members to 
speak as per the number of the Members of a Party 
... {/~) 

SHRI SYED SHAHNAWAZ HUSSAIN (BhagaIpur) : Sir, 

the BJP Members get minimum opportunity &0 apeak in the 

House .. . (Int#lnuptions) 

{English] 

MR. DEPUTY SPEAKER : Please listen to me. 

.. . (lnterrllptioM) 
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MR. DEPUTY SPEAKER Nothing should go on 

record. 

(Interruptions) .•. " 

[Translation] 

MR. DEPUTY SPEAKER : Devendraji, neither I have 

any sympathy for any Member nor I have aversion for any 

one. Probably you do not know because at present I have 

not underlined the name. After this, your name was to be 

called. If you have objection, then I give chance to 

some other Member. Why are you saying like this about 

the chair? 

... (Interrupoons) 

[Translation) 

SHRI DEVENDRA PRASAD YADAV : I do not have 

any objection. The House will run as per the conventions 

and the rules .... (lnterruptions) 

MR. DEPUTY SPEAKER : I am running the House as 

per the rules. I know how to run the House. Why are you 

unnecessarily speaking like this? 
, 

... (Interruptions) 

SHRI DEVENDRA PRASAD YADAV : The House 

should run as per the numerical strength of the party ... 

(Interruptions) On Monday, it was said that we will be given 

opportunity on Tuesday ... (Interruptions) 

(English] 

MR. DEPUTY SPEAKER : Please sit down now. 

.. • (lnterruptions) 

SHRI GURUDAS DASGUPTA : Sir, I am concluding 

within one minlJte .... (lnterruptions) 

"Not recorded 

MR. DEPUTY SPEAKER : Shri Dasguptaji, please wait 

for a minute. 

.. . (Interruptlons) 

MR. DEPUTY SPEAKER : Please sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER : No, please sit down. I will 

do something in the time available. You are wasting the 

time of the House. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA : Sir, I am just concluding 

by saying that on the one hand, there is a 

price rise and on the other hand,. there is a total 

depletion of the Public Distribution system. West Bengal 

and Kerala States have been singled out. It is a political 

victimization. We protest against this and we seek to 

walk out against the policy of the Government. ... 

(Interruptions) 

12.43 hrs. 

At this stage. Shri Gurudas Dasgupta and some 

other hon. Members left the House. 

[TranslatkJn] 

. .. (Interruptions) 

SHRI DEVENDRA PRASAD YADAV : What are you 

dOing? .. (lnterruptions) Mr. Deputy-Speaker Sir, I would like 

to extend my thanks to you ... (lnterruptions) 

{English] 

SHRI KHARABELA SWAIN (Balasore) : West Bengal 

is the only State where there has been ration riot because 

the entire public distribution foodstock has been looted by 

the Communists' leaders ... . (Interruptions) 
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MR. DEPUTY SPEAKER : Please sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing is going on in the 
record. 

(Interruptions) ...• 

[Translation) 

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy-
Speaker, Sir, I would like to extent my thanks to you. 

MR. DEPUTY SPEAKER : You unnecessarily kicked 
up a puss that resulted In this. 

SHRI DEVENDRA PRASAD YAOAV : I am c:ontirIuowIy 
giving notice for the last four days. I am speaking with a 

purpose. The ruling was given by the Chair In this regard. 

MR. DEPUTY SPEAKER : You umecessariIy craated 

obstruction. 

. SHRI DEVENDRA PRASAD YADAV : Sir, this ruling 

was given by the Chair on Friday when hon'ble Member 

Ram KripaJji had raised this question and when asked by 
the Chair I gave the notice of this question and I was asked 
to raise it on Monday. It is the ruling 01 by the Chair. 

MR. DEPUTY SPEAKER : I have already accepled 

your notice. 

SHRI DEVENDRA PRASAD YADAV : Sir, this is a very 
strange situation, that some ruling is given by the ChaIr, 
and the same is not ComplIed with. 

MR. DEPUTY SPEAKER : I have already listed it. 

SHRI DEVENDRA PRASAD YADAV : This fact should 

also be kept in view that the time should be aRotted to 

parties as per their numerical strength. We come here after 

taking mandate from the peopIe .••• {lntemJptIons) 

MR. DEPUTY SPEAKER : This creative can not be 

·Not recorded 

followed in the zero hour . 

.... (Int.rruptions) 

SHRI DEVENDRA PRASAD YADAV : You will not foUow 
the creative In any matter .... (lnterruptJons) 

MR. DEPUTY SPEAKER : Current issues, important 

matters have to be given precedence In the zero hour, 

Ieadera have to be listened. The ChaIr has to keep in view 

aD 1hia. 

. .•• {lnterruptJons) 

SHRI DEVENDRA PRASAD YADAV : All right, the 
ChaIr has unlimited powers and it Is an powerful but the 

powers 01 ChaIr should be exercised judiciously .... (Inter-

ruptions) 

MR. DEPUTY SPEAKER: You are welcome to occupy 

ttw Chair. 

.. .. {lntenuptJons) 

SHRI DEVENDRA PRASAD YADAV : When I am on 

the ChaIr, I follow the Rules 01 Practice and Procedure in 

letter and spirit. ... (lnt.nupIIons) 

[English) 

MR. DEPUTY SPEAKER : Now, you can start your 

SpecIal Mention. 

[T~J 

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy 

Speaker, Sir, I would like to draw the attention of the 
Gowrnment towards a very aerlous laue of national 

importance. Today. In A88am terrorists are continuously 
targeting and making violent attacks on unorganized 

labourers, Bihar! 1abourenI, Hindi speaking labourers or 

non-Alsamese labourers from any part of the country. This 

unabated spate 01 Incidents Is • matter of cOI'IC8fn. Five 

brick-klin wor1utrs were klHed in Dlbrugarh district on 

9th Mald'l, 2008. In February, four persons were burnt alive 



517 PHAlGUNA 28, 1929 (SAKA) 518 

in North Kacchar district by terrorists. On 24th February, 

two HindI-speaking people were killed in Karbi Along 

district. I would like to say that this kind of situation in 

Assam which may be created by the terrorists or otherwise 

and the kind of atmosphere prevailing over there will 

definitely affect the unity and integrity of the country. Such 

incidents are continuously taking place, nobody bothers to 

put a check on them, the Assam Government is acting 

merely as a silent spectator. The Union Government is 

saying that para-military force is being deployed 

there. I would like to know that why they are not able to 

stop such incidents. I demand that a joint operation 

with the State Government should be carried out by 

holding talks in this regard to immediately check violent 

attacks on Hindi-speaking people. A strange atmosphere 

is being created in Assam. As per the article 41 of the 

Constitution of India, any citizen of India can reside in any 

part of the Center and earn his livelihood .... (lnt.nuptions). 

DespIte that, the provision made in the Constitution is being 

violated. 

Through you, I would rlke to request that the 

Government should intervene in the matter and immediately 

launch joint operation .... (Interruptions). 

MR. OEPUTY SPEAKER : Shri Kiren Rijiju is allowed 

to .-ocIate with him. 

.... (Int.nuptions) 

SHRI RAM KRIPAL YAOAV (Patna) : Sir, I may also 

be given time to speak .... (lnterruptions) 

...,R. DEPUTY SPEAKER: Ram Kripal ji, I do not have 

your notice, but his notice is with me. 

.... (Interruptions) 

• MR. DEPUTY SPEAKER : The hon. Members 

who want to associate with him, may give their slips to 

me. 

. .. : (Interruptions) 

SHRI SYED SHAHNAWAZ HUSSAIN : Mr. Deputy 

Speaker, Sir. I would like to thank you for giving me time 

to speak on this important lssue .... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER : Please listen to him. 

[Translation} 

SHRI SYEO SHAHNAWAZ HUSSAIN : It is true that 

Hif1di..speaking people from Uttar Pradesh, Bihar are being 

killed in large number In Assam. I have raised this issue 

many a times. The Assam Government and Union 

Government should respond in this regard. I assume that 

in a federal system, everybody has right to go to any part 
of the country .... (lnterruptions). Today, if people can migrate 

to Arab countries and America in search of jobs, they can 

also go to any part on their own country. I would like to 

say that the Hindi Speaking people, Should be protected. 

The Government has failed in protecting HIndi Speaking 

people because Congress has only nine seats in the 

Bihar .... (lnterruptions). They are not worried about people 

of Bihar .... (lnterruptions). Bihar! people are being killed and 

the Congress Government is not taking any 

action .... (lntemJptlons). Through you I ·WOUId like to urge 

that during the tenure of this Government the atrocities 

have been committed against the Hindi-spealdng people, 

the Government should wake up and try to check further 

killings. Mere making of statements will not serve any 

purpose .... (Interruptions). Today, large number of people 

are being killed .... (Interruptjons). This !S a very serious 

matters, therefore, through you I would like to request that 

those people should be protected .... (lnterruptJons). 

SHRI SURENDRA PRAKASH GOYAL (Hapur) : Mr . 

Deputy Speaker, Sir, I associate myself with Shri Devendra 

Prasad Yadavji....(lnterruptions) 

MR. DEPUTY SPEAKER: Shri Rijijuji, please conclude 

within a minute 

... . (Interruptions) 
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. SHRI KIREN RIJUU (Arunachal Pradesh West) : I have 

given a notice .... (Jnterruptions) 

MR. DEPUTY SPEAKER I associate you with 
him. 

.. _(Interruptions) 

SHRI KIREN RIJIJU : I will not associate with him, 

because aIongwith it I have another issue which is related 

to the bomb blast. How can I leave it by associating with 
him .... (Interruptions). I have been giving notice in this 

regard to you regularly .... (lntenuptions). I have given 

notices on two issues •... (lntemJptions) Ram Kripal ji please 

1isten .... (lntemlptions). 

MR. DEPUTY SPEAKER: He has given notice on this 

issue. His is there in the list. 

.... (lntfImJptions) 

SHRI KIREN RIJIJU : Both these issues have to be 

undeJBtood .... (lntenuplions) Shri Ram KripaI Ji. please 

Ilssociate with it .... {lnterruptions) Why is he 

distuIbing? .... (Interruptions) 

MR. DEPUTY SPEAKER : Rijiju Ji, please continue 

your speech 

...• (lnterruptIons) 

SHRJ KIREN RIJIJU : J am raising two 

issues ..•. (lntrJl7IlpIions) 

[English} 

MR. DEPUTY SPEAKER : You can raise' only one 

ma.tter at a time. I cannot allow you to raise two mattera. 

{Translation} 

SHRI KIREN RIJIJU : If it is 80, I will not speak on 

this matter .... (lntemJptIons). How can I conclude my speech 

In a minute. Please see the notices submitted by 

me .... (/nterruptions) 

Mr. Deputy Speaker, Sir, the Hindi speaking people are 

being continuously killed over there, this is one matter. Just 

now, two hon'ble Members have made a mention of it. I 

would like to associate myself with them. But I would like 

to say that the bomb blasts are also continuously taking 

place over there. ThIs Issue Is also related to it. If every 

other day, bomb blasts take place in Delhi, will the han. 

Members remain silent? Many people are being killed In 

bomb blasts everyday over there. This is well planned 

conspinlcy. The Hindi speaking people are being forcibly 

evicted from there. All Bangladeshis have Intruded into 

Assam. This is a very big Issue, therefore, it has to be 

understood. Around 80 per cent of Biharis and other Hindi 

speaking people have fled from upper Assam. We demand 

that the Government should Immediately take action in this 

regatd. The State Government has been a total faHure over 

there .... (ltttemJptJons) 

(English) 

MR. DEPUTY SPEAKER: Hon. Members Shri Giridhari 

Yadav and Shri Anirudh Prasad alias Sadhu Yadav are 

aUowed to associate on the matter raised by Shri D. P. Yedav. 

.... (Interruptions) 

(TransilltionJ 

MR DEPUTY SPEAKER : All other notices will be 

taken up in the tMning. 

.... (Interruptions) 

MR. DEPUTY SPEAKER : All other notices will be 

taken up in the evening. I myself will take up these notice. 

.... (Int.rruptions) 

MR. DEPUTY SPEAKER : Nothing except Shri Deve 
Gowda's speech will go on record. 

.... (Interruptions)" 

·Not rocorded 
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12.52 hra. 

CALLING AnENTION TO MAnER OF 
URGENT PUBLIC IMPORTANCE 

Need to Increase the per bam quota for excess 
production of tobacco In Karnataka and to 
.up~ fertlllzera at subsidized rates to 

tobacoo growers 

{Engfish] 

SHRI H.D. DEVEGOWDA (Hassan) : Mr. Deputy· 

Speaker, Sir, I call the attention of the Minister 01 

Commerce and Industry to the following matter of urgent 

public importance and request that he may make a 

statement thereon: 

"Need to increase the per bam quota for excess 

production of tobacco in Kamataka and to supply 

fertilizers at subsidized rates to tobacco growers." 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS· 

TRY (SHRI JAIRAM RAMESH) : Mr. Deputy·Speaker. Sir. 

a detailed statement on the CalHng Attention Motion raised 

by .the han. Member is laid on the Table of the House. I 

would not like to read from the statement. but. if you Permit 
me. I would like to make a couple of observations on the 

CalHng Attention Motion raised by the hon. Member. On 

the 12th of March. a delegation 01 tobacco growers from 

Andhra Pradesh and Kamataka. the two major tobacco 

growing States of the country. met me and I have spent 

over two hours with them. 

MR. DEPUTY SPEAKER : Mr. Minister. you can make 

these observations at the time 01 reply. 

SHRI JAIRAM RAMESH : All right. Sir. A statement 

is laid on the Table of the House. 

·1. Removal of penaltlea Imposed on fanners: 

Every year. the Tobacco Board fixes a crop size after 

'. . . *This part of the Speech· was laid on the Table. 

considering the domestic and international demand. 

left over stocks. the projected demand by traders and 

exporters and the international production scenario. 

But. every year the growers are producing excess 

tobacco over and above the authorized quota resulting 

in fail in farm prices. This has lead to repeated 

agitations by the farmers and the Government is 

forced to resort to levying penalty on excess crop 

produced in order to protect the interest of the 

law abiding farmers. India is also a signatory to 

Frame work Convention on Tobacco Control 
(FCTC) under the WHO and it is mandatory for India 

to tuHiII the commitment by taking up apJlropriate 

measures to reduce the demand as well as supply 01 

tobacco. 

The penalty for excess production beyond authorized 

crop size is currently Rs.2 per kg and 15% service 

charges. This was fixed after lot of deliberation in 2005-

06 when the Government came to view that the 
penalties imposed on marketing of excess/unautho· 

rized crop will have a deterrent value if they are rather 

large and are announced alongside the authorized 

crop. 

In this regard. the past experience 01 2000-01 needs 

to be considered when a crop holiday had to be 

declared in AP because the prices crashed to their 

lowest owing to a large increase in unauthorized crop 

production in 1998-99 and 1999-2000. However, 

foRowing "crop holiday in AP, the" unauthorized crop 

size again started increasing and reached 41.94 MKgs 

in 2004-05 in AP alone. Consequently. the Government 
had to hike penalty from Rs.V· per kg and normal 

service charges. of 1 % to the current level. This 

resulted in a significant reduction in unauthorized crop 

in AP and Karnataka. 

However. keeping in view the wishes of 

tobacco growers. the Government has sought views of 

Tobacco Board on the fact whether instead of reducing 

penalties, the crop size needs to be increased 

keeping in VIew the market demand. The higher 
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[Shri Jairam Ramesh] 2. increasing barn quota and authorIaed crop size 

crop size, if supported by market demand, would 
amount to lower overaR penalties even with penalty rate 
remaining the same. The views of Tobacco Board are 
awaited. 

On utilization of penalty amount, the Government has 

advised the Board to suggest innovative ways to utilize 
the surplus funds 8V8l1ab1e with them for the benefit 

of tobacco farmers and for finding ways of increasing 

their Income through altemative cropeI value added 
products. It has been decided In the meeting held to 
discuss the recornrnendatlons of Peer Review on 
Tobacco Board that the penalty amount may be 
ploughed back to tobacco farmers in the post-haMtSt 

. phase and used for modernization of tobacco 
processing facilities. 

Year No. of Growers No. of barns Crop size 
fixed (M.Kgs) 

2001-02 18751 25207 

2002-03 19351 25886 

2003-04 19702 26330 

2004-05 39702 55425 

2005-06 40544 56630 

2006-07 40641 56531 

2007-08 40740 56514 

"Even lower than the crop size fixed 

It may be noted that the number of barns have 
increased during 2004-05 due to regufarisation of 
unauthorized barns in Kamataka. A large number of 
barns were constructed unauthorisedfy by 9I;OW8rs 
between the years 1997 to 2004 and the growers took 

38.07 

50.00 

53.00 

67.00 

76.56 

84.00 

95.00 

One of the Important functions of Tobacco Board is 
to regulate the production of FCV tobacco in order to 

ensure remunerative prices to growers and avoid 
market glut, due to excess production. This objective 

is sought to be achieved by fixing a crop size every 

year for Andhra Pradesh and Kamataka after taking 
into consideration the Export demand forecast 
estimates given by Trade (ITA), Global Production 

Scenario, Carryover stocks and DomGstic requirements 
etc. 

The Crop size fixed for Kamataka has Increased 
substantiaIty OYer the 7 years from 38.07 M.Kgs in 
2001-02 to 95.00 M.Kgs In 2007-08. The foUowIng are 
the details of the crop size fixed and the actual 

production in Kamataka. 

Crop size 
Including 10"'-
nature bounty 

41.87 

55.00 

58.30 

73.70 

84.21 

92.00 

95.00 

Actual crop 
produced . 

[11 M.kge) 

57.68 

63.26. 

73.69 

90.34 

82.91 

98.98 

87.66· 

Quota per 

SImple X 
Bam. (In Kgs) 

1500 

1900 

1750 

1750 

1350 

1480 

1675 

up cultivation of tobacco unauthortsedly. The issue of 
regularizations at these unauthorized barns was 
represented by growers, grower members. and 
peoples' representatives and the Government of 
Kamataka. Subsequently during 2004-05. the Govern-
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ment 01 India directed the Board to regularize 29,374 

un-authorized barns and again another 1,247 

un-authorised barns were regularized during 2005-06. 

With the regularization of these unauthorized bams the 

crop size was redistributed among all the barns and 
the per barn quota has come down from 1750 kgs 

to 1350 kgs. With the increase in crop size, now the 

quota per barn has increased to 1675 kgs during last 

season. 

A unanimous view was taken during the meeting to 

discuss. - the recommendations of the Peer Review 

of the Tobacco Board on 13.12.07 and which was 
attended by the Chief Secretaries of AP and 

Karnataka, that the current procedure on fixing crop 

size by the Tobacco Board may continue. The Tobacco 

Board may fix a reasonable crop size, taking' into 

account tbe market demand. 

It may be noted that during the year 2006-07, the 

actual production of tobacco was 96.98 M.kgs 

(maximum' marketed quantity as yet in Kamataka) as 

against the actual crop size of 92.00 M.Kgs. Keeping 

in view the actual production, the Board in the 

subsequent year i.e. 2007-08 had increased the crop 

size to 95.00 M.kgs, which was nearer tb the peak 

production. However, the actual production during 

2007-08 was only 87.66 M.kgs, which is 7.34 M.kgs 

less than the crop size fixed. Thus it is evident that 

the Board has fixed the crop size liberally !or 

Karnataka. The actual crop size and quota authorized 

by the Board was not fully utilized. StIli the Board in 

its meeting held on 15.03.08 at Bangalore has 

recommended a crop size of 100.00 M.kgs for. 

Karnataka for the year 2008-09. This too has been 

made subject to a mid-term review. This is the highest 

crop Size ever fixed for Karnataka and is also higher 

than the actual production ever recorded in Karnataka. 

The trade despite painting a very optimistic picture for 

future demand for FCV 'tobacco ,1s willing to offer ;I 

minimum guaranteed price this year in Karnataka of 

only Rs 501 kg (and that too subject to many 

conditionalities) although, average realization in 

Kamataka last year itself was Rs 59.23/ kg. Thus the 

Interest of Kamataka farmers has bedh fully taken into 

account 

In this connection, the Government of India commit-

ments under FCTC have also to be kept in view. In 

spite of the commitment to FCTC, the interest of the 

farmers of Karnataka is protected by giving higher crop 

size year after year. 

3. Subsidy on SOP: 

Every year the Tobacco Board is supplying required 

fertilizers to the growers as per the recommendations 

of CTRI under tie-up loan arrangements with the banks 

at most competitive rates of interest. 

Murate of Potash (MOP) is banned for use in tobacco 

cultivation since it has an adverse effect on quality of 
tobacco. Therefore, tobacco farmers have to use 

Sulphate of Potash (SOP) compulsorily. The cost of 

Sulphate of Potash (SOP) has increased steeply in the 

2008-G9 season. The price of SOP in 2007-08 season 

was RS.16729/- per ton. The SOP is not manufactured 

in the country and the total requirements are met by 

imports. The total consumption of SOP in the country 

is at about 27000 MTs only. The Government of India 

is extending subsidy on Murate of Potash. Keeping in 

view the long standing demand from tobacco farmers 

for subsidy on SOp, I had written to the Minister of 

Chemicals & Fertilizers on 11.8.06 to provide subsidy 

on SOP on same scale as for MOP. The matter is now 

under consideration in the Department of Fertilizers 

which has to take a final view •. 

SHRI H.D. DEVEGOWDA : Sir, I have gone through 

th:l statement laid on the Table of the House. The hon. 

Minister has stated that every year the growers are 

producing excess tobacco over and above the authorized 

quota resulting in fall in farm prices. Sir, at the same time. 
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I have also gone through the resolution, passed by the 

Tobacco 8Qard, to enhance the ceiling limit up to 100 

million kga. This is contrary to each other. H the production 

is going to fall down fN8r'/ year, there is a need to take 
a decision to enhance the quota to 100 milHon kgs. 

The other issue and as he has mentioned is that the 
quota is going to be reviewed year after year. As per the 
table in his statement, from 2001..()2 to 2007-08, the 

number of growers has increased from 18,751 to 40,740. 

Every year it is increasing. The crop size is 95 million 

kgs. It started from' 56 million kgs. I would like to know 

from the hon. Minister that apart from the reply that he 

has given what exactly is ~ problem of Kamataka growers 

who produce tI\8 best quality of tobacco and which has 

a demand in about 40 countries. I would like to know when 

they are earning po much of foreign exchange, why there 

is a resbictian on the Kamataka growers. 

The hon. Conmerce Minister assured me in 2005 that 

this one rupee penalty is only a temporary measure, subject 

to return the same one rupee penalty. But today, the 

penaJty has been increased to two rupees and the other 

cess, which has been levied, goes up to 15 per cent. 
Around a million households are dependent on this. I wiD 

read this out. Today, the FCV tobacco growers have been 

forced to shell out Rs.9.2 crore as penalty in crop year 
2006-07 alone, besides the. cess service charges and 

interest of over Rs.25 crore. can there be a more cruel 

or hard decision on the fanners? 

On the one side, the Government has come forward 

to give COIiCBSaio.-" to the farmers to the tune of As.60,OOO 
crore and on the other side, the Government'is penalizing 

those farmers who are helping the country to earn so much 

of foreign exchange and contributing to the kitty of the 
Union Government. I would like to know why there is such 

a harsh decision on the farmers of Kamataka. I am unable 

to understand this. I would request the Government to 

reconsider this decision. 

12.58 h .... 

[DR. lAxMINARAYAH P ANOEY in the ehal" 

Sir, I am not making a complaint nor am I jealou8 

about the benefits which the Andhra Pradeeh fanners are 

getting. Let them enjoy the benefits, I do not want to corne 
into their way. There the Government hes given to them 

.4,500 kgs. per bam, whereaa in Kamataka we have asked 

for 2,500 kgs. per bam. What exactly is the problem there 

to consider this request in interest of the farming 

cornnuVty? 

I haw gone through the statement where It has been 

admitted that the penalty for exceea production beyond 

authoriDId crap size Is cumtnIty As. 2 per kg and 15 per 

cent service charges. ThIs wiU come to As. 25 crore as 
a penIty tor 60,000 farmers of Kamtaka. 

13.00 tva. 

You atso said that this penalty is going to be used 

for the change of crap to discourage the tobacco-growlng 

farmenI and to go tor other crops. But. has anybody tested 
It? ThiB land, this BOil Is not auJtabIe for any other crop. 

ThIs is the only crop, this FCV tobacco, which is fit for 
grawIng especially in these five 01 six taIuka8 of the two 

diatricIB. No other crop is poeaibIe. Why the people have 

been so much harasaed? This ieeue was also ral8ed by 

me in 2004-05 in the House 1taeIf. I do not want to go 
back to the deIaiIa given by the same Commerce Minister. 

He was very sympathetic. I must be very plain. He has 

taken the deci8ion to clear all the exce88 tobacco that is 
grown. Now the ceiling limit ItuIf has. been fixed by the 
Board up to 100 million kga. H that 18 the case, why is 

this penally? Please He that this penalty is waJved. As 

you said, this RI. 9 crore it going to be used for other 
activities. They are lucking the blood of the Karnataka 

farmers and using It for other activities. I do not know what 

other activities are. There is no IICOP8 for change of crop. 

The soil it not suitable for any other crop. ThIs Is my first 
point. 
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I asked for the subsidised fertilizers. Today, the reply 

given by the Government is that they have to import from 

abroad; they have to give As. 16,729 per tonne. Can you 

calculate the cost of production? The maximum rate last 

year was As. 59 per kg. Once you are going to admit 

yourseH As. 16,729 per tonne SOp, please refund whatever 

the penalty that has been imposed. 

In 2004, in the very same House, I raised this issue. 

The hon. Minister was kind enough to take a decision to 

clear the excess production and also to see that Ae.l 

penalty which has been levied, is refunded to the poor 

farmers. 

So, I have got these two issues, one is increasing the 

size of the bam to 2,500 kgs, and the other is removing 

As. 9 crore penalty on the far.mars. 

SHAI JAIRAM AAMESH : I share the concern of the 

hon. Member, but I do want to explain why is it that we 
impose production ceilings in the case of tobacco. First, 

India is a signatory to the Framework Convention on 

Tobacco Control of the World Health Organization, and we 
are committed to an agreement that is pledged to phaSing 

out tobacco over the long term. However, that is not the 

main reason why we fix crop size. The only reason now 

that we use crop size is to protect the interest of 'armers. 

It Is because, we have seen in the past repeatedly, and 

the hon. Member knows this, both in the States of Andhra 

Pradesh and Kernataka, which are the two predominant 

tobacco growing States of the country, in the past, when 

we have not had production ceilings, we have had excess 

production, prices have fallen and farmers have been put 

to great distress. It is precisely because we want to end 

the distress of farmers that we had introduced production 

ceilings. These production ceilings are reviewed on a year-

to-year basis and there is absolutely no discrimination 

between Andhra Pradesh and Kamataka. These production 

ceilings are fixed based on market demand, based on soil 

quality and based on previous produCtIon trends. I have 

been meeting delegations of tobacco growers from time 

to time. 

I have visited the tobacco growing districts personally. 

On the 12th of March, 2008 a delegation of tobacco 

growers from Kamataka met me. I listened to whatever they 

had to say very patiently. The issues tilat they raised are 

precisely the issues that the hon. Member has raised in 

the Calling Attention motion. 

Let me tackle the fertilizer subsidy issue first because 

that is somewhat simpler than the production ceiling issue. 

On the fertilizer subsidy issue, the tobacco growers have 

demanded a subsidy on Sulphate of Potash which is used 

in tobacco cuHiYation. Unfortunately, Sir, as the hon. 

Member is aware, the other potassic fertilizer which is MOP, 

which is Murate of Potash, cannot be used for tobacco 

cultivation because of the toxic potassium chloride, and 

hence Sulphate of Potash is used. Now, Sir, it is a fact 

that for the last many decades in the past and in the future, 

India win continue to import potassic fertilizers. We make 

nitrogenous fertilizers at home; we make phosphatic 

fertilizers at home but we have no sources of potassic 

fertilizer in India and, therefore, hundred per cent of 

potassic fertilizer is imported. Sulphate of Potash is 

imported. The total subsidy which will be required is this. 

About 50,000 tonnes of Sulphate of Potash are used, out 

of which, roughly 27,000 tannes are for tobacco growers. 

Our calculations show that the total subsidy that would be 

required to sell Sulphate of Potash to tobacco farmers at 

As. 5/- per kilogram would be something like As. 1,200 

crore per year. I have written to the hon. Minister for 

Chemicals and Fertilizers last August pleading for complete 

subsidy on Sulphate of Potash. The tobacco growers are 

well aware of this issue. I have reviewed this matter just 

day before yesterday with the Department of Fertilizers, and 

I am pleased to inform the hon. Member that the 

Department of Fertilizers is in the process of finalizing a 

Cabinet Note for bringing Sulphate of Potash under the 

subsidy regime. 

Now, the hon. Member had been the Prime Minister 

of the Country. He knows that there is a process of 
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consultations before we go to the cabinet. I have been 
assured by my colleagues in the Department of Fertilizers 

that in the next two to three months this process would 

be complete. let me reiterate, Sir, that the proposal that 

I have made to the Department of Fertilizers, which has 

been accepted, is to bring an of Sulphate of Potash under 

the fertilizer subsidy regime. The total subsidy that would 

be required for this is As. 1,200 CfOt'e. The hon. Member 

should be aware that in the Iorthcoming year. that is, in 

the year 2008-09, the fertilizer subsidy biB alone is 

expected to touch As. 90,000 erore. 

Now, I do not think that a charge can be levelled 

that this is a Government that is bleeding the farmer or 

harassing the farmer if the total fertilizer subsidy biD alone 

is Rs. 90,000 crore in the forthcoming year. However, 

Sir, because I have made an assurance to the tobacco 
growers, I stand by that commitment and I reiterate that 

on the floor of the House that our proposal is that aU 

of Sulphate of Potash should be subsidized and the 

total subsidy biD should be borne by the Government of 

India. This proposal has been forwarded to the 

Department of FertiflZ8fS. H has been accepted by the 

Department of Fertilizers. H is now being processed for 

Cabinet approval. 

Sir. the second issue that the hon. Member has raieed 

is the issue of production ceiling. Now, by circumstance 

or coincidence, the Union Heahh Minister is also present 

and sitting behind me. The Union Health Minister is 

breathing down my neck everyday to say. 'Why are you 
encouraging tobacco cultivation?" Now, luckily for us, 

tobacco is not cultivated in Tamil Nadu. Otherwise, he would 

not have raised that question. Since tobacco Is not 
cultivated in Tamil Nadu, he is at liberty to say why tobacco 

is being encouraged. Now, I have to listen to my 

distinguished colleague, the Union Health Minister, and I 

also have to listen to my own constituenta from Andhra 
Pradesh, who are tobacco growers. 

I have to listen to people of my own State from 
Karnataka. They are also tobacco growers. So, I am caught 

between three different cross fires. But neverthelesS let me 

assure thehon. Member If he sees my statement that has 
been gIYen and circulated and which is in front of him, 

the production ceiling for Kamataka for 2007-08 was fixed 

at 95 mHlion legs. The actual production is about 88 million 

kgs. Production ceiling is 95 million kg&. The actual 

production Is about 88 mitrlOn kgs. Actual production is 

lower than the production ceiling. However, in spite of this, 

I have requested the Tobacco Board. The Tobacco Board 
Is considering fixing a higher production Ceiling for 2008-

09 at 100 mIHion kgs for Kamataka. 

Now, why is this? Now, people may say the hon. 

Member has got interest in this issue because elections 

are forthcoming. I do not want to ascribe any such political 

motives. But there is a demand for Indian tobacco in world 

markets. Whether Dr. Anbumani Ramadoss likes it or not, 

there are countries which are wanting to buy Indian 

tobacco. ZImbabwe'. crop has left the international market 
The United States is phasing out its tobacco production, 

and as the hon. Member said, the tobacco that is cultivated 

in Kamataka has a particular premium in international 

markets. 

Recently, the hon. Prime MInister was in China and 

I am pleased to inform the hon. Member that after a long 

gap of 14 years. India and China have signed an agreement 

for the export of 10 mHIion kgs of tobacco from India to 

China every year. China is the largest and fastest 

growing tobacco market in the world. This agreement would 

greatly benefit the farmers of Andhra Pradesh and 

Kamataka. 

Now, it is In this background, the 1088 of Zimbabwe, 

the phasing out of the American tobacco crop, the 
growth of International tobacco consufnptlon, perticufarty 

in China, has prompted us in the Ministry of Commerce 

to request the Tobacco Board to fix a higher production 

ceiling because of the potential for tl8ll/ng more 

tobacco. 
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Sir, this year, 2007-08, we earned about 410 minion 

dollars from tobacco exports. Our estimate is that we would 

have earned about 410 million dollars from tobacco exports 

and as the hon. Member knows about roughly 60,000 to 

67,000 farmers in Andhra Pradesh and anywhere between 

45,000 and 50,000 farmers in Karnataka have contributed 

to this export performance. So, it is in this background that 

we have fixed a higher production ceiling this year, and 

I am sympathetic to the issue that has been raised by the 

hon. Member about the penalty charge. The penalty was 
increased initially from one per cent to two per cent and 

then it was increased steeply to 15 per cent basically to 

discourage excess production which would cause undue 

distress to farmers. 

I have personally taken this matter up with the Tobacco 

Board to examine how soon we can reduce the penalties 

from 15 per cent. The tobacco growers themselves want 

a penalty of no more than five per cent. They agree that 

there should be a penalty. So, it is in this background that 

I want to assure the hon. Member that we have not only 

increased the crop size but we have also taken steps to 

review the penalty. 

In the next meeting of the Tobacco Board, we are going 

to take a decision and I think the hon. Membler should be 

under no doubt....(lnterruptions) 

MR. CHAIRMAN : No question please. Please be 

seated. No question is allowed. 

SHRI JAIRAM RAMESH : If I can just finish, I would 
be glad to respond to the hon. Member as well. 

MR. CHAIRMAN: No, the rule does not permit this. 

SHRI JAIRAM RAMESH : We are examining both the 

op~ons. We are increasing the crop size and reducing the 

penalty. Both issues are being discussed in the T6bacco 

Board and it is our intention to extend every form of 

assistance to tobacco growers in the country. 

Sir, I will just ma~ one or two very brief comments 

because the hon. Member has raised some larger issues 

on tobacco. Sir, tobacco is a crop that is criticised because 

it causes cancer. But tobacco is also a crop that is very 

hardy and that is the only crop. that can grow on these 

soils in these districts of Karnataka and Andhra Pradesh. 

That is why, you will be pleased to know that we have taken 

up, the Commerce Ministry and the Tobacco Board has 

taken up a special project with the Ministry of Science 

and Technology to develop non-carcinogenic uses of 

tobacco. So far, we have seen tobacco only in the 

cancer perspective. But, there is a lot of research that is 

now being done to extract chemicals from tobacco and the 

pharmaceutical and the neutraceutical values of tobacco 

crop are now being increasingly recognised. I believe that 

in the next five to ten years, tobacco will be grown not just 

for cigarettes but would also be grown for extracting 

valuable chemicals, for neutraceuticals and pharmaceuti-

cals. 

Finally, our Government is also thinking of providing 

incentives to farmers to arversify away from tobacco. 

Now, it stands to reason when irrigation is provided, 

farmers will automatically move away from tobacco to 

paddy or some other crop. But where irrigation is not 

provided, where the soils are poor quality, tobacco remains 

the best options. However, we are thinking of introducing 

incentives to diversify area away from tobacco over the 

next five to ten years into things like agm-forestry, into 

things like medicinal plans, into things like subabul, 

depending on the local agronomic conditions. But nothing 

is going to be done without the participation of farmers. 

Nothing is going to be done without the full involvement 

of farmers in the TobacCo Board and in the Ministry of 

Commerce. 

The hon. Member should know that in the State of 

Karnataka, between 2004 and 2007, almost 24,000 

unauthorised growers were regularised. So, far from 

causing distress we have actually gone out of our way to 

help farmers much to the consternation of the Union Health 

Ministry. W. have not only taken on board tobacco 

production, we have regularised 24,000 unauthorised 
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growers who t)ave actually not had the permission to grow 
tobacco from 'the Tobacco Board. 

Sir, I want to finaHy reassure the han. Member that 

we will take steps to ensure that the production ceilings 

are reasonable, the penahies are reasonable and that all 

steps will be taken to ensure that the interests of tobacco 

growers in Andhra Pradesh and Kamataka are fully 

protected. There should not be any doubt on this score 
on the part of the han. Member .... (lntenuptions) 

SHRI H.D. DEVEGOWOA : Sir, please allow me. 

NormaDy, I am not going to interfere unnecessarily. You 

have been watching. I am the last person to do so. 

MR. CHAIRMAN : Kindly be brief, You have put your 
questions. Please seek clarifications. 

SHRI H.D. DEVEGO\NDA : Please bear with me for 
two minutes. It is not because of the election purpose. 

MR. CHAIRMAN : No. 

SHRI H.D. OEVEGO\NDA : In the year 2005, I raised 
a Calling Attention motion. I would like to draw the IIIlention 
of the han. Minister to this because he thinks that for the 

purpose of election benefit that I have made this exercise. 

In the year 2005 I have raised a Calling Attention motion. 

The han. Minister was also holding the Commerce portfolio 

at that time. The reply was given. It is here. 

It is not a question 01 eJection. I am not bothered about 

the results 01 the election. When the farmers are suffering 

so badly, it is my duty as a farmer to raise the issue. Sir, 

the han. Minister haS made certain exercise. I must even 

compliment the han. Prime Minister. When you have 

achieved every year 10 million kgs. of tOOacco to be 

exported to China, the question is now making all the 
farmers or discourage the farmers to reduce the growing 

of tob8cco. I do not think that the question of· growing 

tobaccO is going to convince me. However, you said. 

... (lnterruptions} 

MR. CHAIRMAN: The han. Minister has explained the 

position very weD. 

SHRI H.D. DEVEGOWDA : Yes, he has done 

it very well, and I must compliment him for having gone 

to China with the Prime Minister. Now, the quota to 

sell to China every year is going to be increased to 

10,000 million kgs. ThIs is an understanding between 

China and India so far as the Trade Agreement is 

concerned. In this context, he also says that we have 

increased the size of the quantity up to 100 million kgs. 

H that is the case, then it is not only going to benefit the 

farmers, but it is going to benefit the coffers of the Union 

Government by getting sufficient foreign exchange reserves 

for it. 

You just now mentioned that we are thinking to reduce 

to five per cent penalty. In your own explanation you have 

said it. May I draw your kind attention to this point? Please 

bear with me for a few minutes. 

MR. CHAIRMAN: Kindly put a straight Question to the 

hon. Minister. 

SHRI H.D. DEVEGaNDA : It is mentioned that the 
penalty amount may be ploughed back to tobacco farmers 

in the post-hatvest phase and used for modernization of 

tobacco processing facilities. I am also a farmer. They are 

growing tobacco In my home Constituency. What type of 
nlodernization process has taken place? Please te/I me 
about it. 

Secondly, I have asked a simple QuestIon. KIndJy allow 

2,500 kgs. per bam Instead of 1,675 kgs. per bam. It fa 
4,500 kga. per bam allowed for Andhra Pradesh, but it is 

only 1,675 kgs. per bam for Karnataka. Why is it so? Is 

it so difficult for you even to consider doing this? Please 

tell me about it. Why is It so? What exactly .. the reason 

for not doing it? 

I do not want to make charges against Andhra 

Pradesh. The Board is in Anethra Pradesh. How many 

people ar. representing Karnataka? Fortunately • 



537 Calling Attention to Matters of PHALGUNA 28, 1929 (SAKA) Urgent Public Importance 538 

the Minister is from Kamataka, and I must compliment 

you. 

SHRI JAIRAM RAMESH 

Pradesh. 
I represent Andhra 

SHRI H.D. DEVEGOWDA : I know it. But, how many 

people are there in the Board? In the last 10 years, I 

am here except barring about 18 months. Normally, I do 

not take up other issues, and I only keep quiet and that 

too in the last benches. They also met you when the 

problem issue of farmers came up. What is the relief given 

to them? If Rs. 90,000 crore is the farmer subsidy, it is 

not for the tobacco farmers. The total subsidy component 

may be Rs. 90,000 crore for the whole country. But the 

60,000 farmers of my own home State have been 

penalized .... (Interruptions) 

SHRI BADIGA RAMAKRISHNA (Machilipatnam) : The 

Board has recommended it .... (Interruptions) 

MR. CHAIRMAN : Please sit down. 

... (Interruptions) 

SHRI BADIGA RAMAKRISHNA : Now, you have to 
I 

consider the penalty .... (lnterruptions) 

MR. CHAIRMAN : Now, it will not go on record. 

(Interruptions) ...• 

SHRI H.D. DEVEGOWDA : Karnataka had hardly got 

two MPs when Rupee 1 was imposed as penalty. I know 

as to how this House is going to function. I have got some 

experience about it. 

MR. CHAIRMAN : There are some Rules mentioned 

in the books. 

SHRI H.D. DEVEGOWDA : I do agree to it, and that 

is why I have been keeping quiel....(lnterruptions) 

·Not recorded 

MR. CHAIRMAN : I have to follow the Rules. 

. .. (Interruptions) 

SHRI H.D. DEVEGOWDA : Sir, have you ever seen 

me violating the direction given by the Speaker or the 

Chair? No, under no circumstance have I done it. Therefore. 

please bear with me. 

At that time, even for Rupee 1 penalty that has been 

Imposed, the han. Minister said that it is because Andhra 

Pradesh has 25 or 28 MPs .... (lnterruptions) 

SHRI JAIRAM RAMESH : Sir, I categorically reject this. 

There is absolutely no politics in the fixation of crop size. 

There is no politics in it. The fixation of crop size does 

not proceed on the basis of MPs. This charge is completely 

unfounded. 

MR. CHAIRMAN Please bear with him for some 

time. 

SHRI H.D. DEVEGOWDA : Shall I send a/l the papers 

to you? 

SHRI JAIRAM RAMESH : Sir, this charge is co~letely 

unfounded. 

SHRI H.D. DEVEGOWDA : You do not know about it. 

I am not going to make the charges. I will place what I 

have written to the present Prime Minister in 2005 and shall 

place it on the Table of the House. The papers show how 

Kamataka has been treated in a step-mOtherly fashion. Your 

own Minister called me and tried to persuade me ... 

(Interruptions) 

SHRI JAIRAM RAMESH : Sir. the han. Member is 

trying to make a political statement There is no 

discrimination against Kamataka. There is absolutely no 

discrimination against Kamataka. 

SHRI H.D. DEVEGOWDA : You can refute it. What is 

the penalty imposed in respect of Andhra Pradesh? 



539 caning Attention to Matters of 
Urgent Public Importance 

MARCH 18, 2008 Matters Under Rule 377 540 

SHRI JAIRAM RAMESH : Sir, the penalty Is the same 

for Andhra Pradesh and Karnataka. 

• MR. CHAIRMAN : Mr. Devegowda, rules do not permit 

this. 

SHRI H.D. DEVEGC1NOA : The tobacco produced in 

Karnataka is the only best quality of tobacco which is 

exported. Can you tel! whether tobacco produced in Guntur 

18 being exported? Can you say that? Why are you saying 

IiIc8 this? Why are you misleading the House? 

SHRI JAIRAM RAMESH : I am not misleading the 

House. The hon. Member's fads are comp/eIeIy wrong. 

MR. CHAIRMAN : This is not the proper wtrf. 

SHRI JAIRAM RAMESH : Sir, 62 per cent of tobacco 
produced in Kamataka is exported, while 58 per cent of 

the tobacco produced in Andhra Pradesh is exported. 

SHRI H.D. DEVEGOWOA : For having produced 

suCh best quality tobacco, do you want to penalize 

Kafnataka? 

MR. CHAIRMAN : Mr. OeYegowda, please sit down. 

Hon. Minister, do you want to say something? 

SHRI JAIRAM RAMESH : Sir, I want to reIterat8 that 

there is absolutely no poJitica in fixing of the crop size or 

on the per unit bam crop size. There is no discrimination 
in the issue of penalty. The latest figures are, since the 

hen. Member feels that we are discriminating against 

Kamataka, in 2007-08, roughly 62 per cent of Karnataka's 

crop was exported, and roughly 58 per cent of Andhra 

Pradesh's crop was exported. The. Karnataka tobacco has 

got a premium in the international markets. We are doing 

everything to promote. It is unfortunate that the hon. 

Member Is trying to ascribe political motives. 

13.27 h ... 

The Lok Sabha then adjourned tHl Thirty Minutes 

past Fourteen of the CtocIc. 

14.34 hrL 

The Lole SlIbha ffNISSfHrtJIBd afIer' Lunch at Thirty· 

Four MInutes past Fourteen of the Clock. 

MATTERS UNDER RULE 3n 

MR. DEPUTY SPEAKER : The House shaH now take 

up Matters under Rule 3n. 

(I) Need to ExpedIte Implementation of ReilY 
Gandhi Gramln Vldyutlkaran Yojane In the 

Country 

(Translation} 

CHAUDHARY BUENORA SINGH (Aligarh) : Mr. Deputy 

Speaker, SIr, the RaJiv GancIlI Gramin Vldutikaran Yojana 

being aponsored by the Central Government ie an 
Important scheme. The Central GoVernment provides 

adequate funda to the State GcMwnmeIIIa for the rural 

deIIeJopment scheme, howeIIar, the State governments are 

performing work under the scheme at a snaII'a pace. Due 

to this the first phase of providing electricity to 

approximately 2000 viDages till the year 2009 under this 
eIectrIfIcaIion scheme has not yet been completed. Wdllhe 

hen. MinIster be pleased to stale: 

(a) the time by which this scheme Is Hlcely to be 

compJeted? 

(b) the amount allocated for this scheme and the 
[Placed in Library SfHI No. IT 8433108) amount spent 80 tar on thi8 1Cheme? 

MR. CHAIRMAN : House stands ad;oumed to meet 
again at 2.30 p.m. 

(c) the number of IdentIfted villages in which this 

scheme has been Implemented and whether 
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boards have been put up at places where this 

scheme has been fully implemented. 

(d) whether any committee constituted by the 

Central Government has reviewed this scheme? 

(II) Need to ProvIde Relief to families of Trlbals 

Killed In Police FIring In District Sabarkantha, 

Gujarat from Prime Minister's Relief Fund 

{English] 

SHRI MADHUSUDAN MISTRY (Sabarkantha) : Sir. at 

Atntarsuba. Taluka Vijaynagar. District Sabarkantha. Gujarat. 

two tribals were killed and three injured in police firing on 

1 ~ February, 2008. over the dispute of cultivation of forest 

land. Despite repeated requests to the Government of 

Gujarat. it has not announced or provided any monetary 

relief to the families of victims and families who are facing 

Ii tremendous hardship. 

In such a situation. I demand that monetary relief to 

these families be provided from the Prime Minister's Relief 

Fund. 

MR. DEPUTY SPEAKER : Shri Francis Fanthome -

Not present. 

Shri Dip Gogo! - Not present. 

(III) Need to Start Fou' .... nlng, of NH-37 on 

Negaon-Dlbrugarh Section Under Special 

Accelerated Road Development Programme 

for North-Ent Region 

SHRI DIP GOGOI (KaIlabor) : Sir. under Special 

Accelerated Road Developrnent Programme (SARDP-NE) 

for North-East region. four-Ianing of NH-37 from Nagaon 

to Dibrugam at ~ distance of 315 kilometres has been 

included. I would, therefore, urge upon the Government to 

start the work at the earliest. 

MR. DEPUTY SPEAKER : Dr. Karan Singh Yadav-

Not present. 

Dr. Satyanarayan Jatiya. - Not present. 

(Iv) Need to Augment Rail Connectivity to Cities 

of Madhya Pradnh 

(Translation] 

DR. SATYANARAYAN JATIYA (Ujjain) : Mr. Deputy 

Speaker, Sir, there is a need to make the train journey 

more convenient and to increase the facilities across the 

country. Madhya Pradesh is the central region of the 

country from where trains to North-South. East-West 

normally pass to and fro. New trains have not been 

introduced as per the demand. 

There is a need to extend the trains where terminals 

and platforms are available. in the backdrop of the 

historical, cultural and religious importance of Ujjain. There 

is a demand for a new train service from Ujjain to Amritsar 

which should be started via Nagda- Kota. Jaipur-Shamgam 

passenger train should be extended up to Nagda-

Khachrod-Ratlam. 241512416 Intercity should be given 

permanent stoppage at Mahidpur Road. 246512466 
Ranlhambor Express should be given stoppage at 

Vikramgam Alot. 930319304 Intercity and Indore-Pune train 

at . Khachrod and Bandra-Nizan-ud-din Garib Rath should 

be given stoppage at Nagda junction. The hon. Minister 

is requested to give relief to the common man by 

sanctioning these train facilities. 

(v) Need to Review the Dectslon to Run North-

Eastern IndIra Gandhi Regional Institute of 

Health and Medical ScIences, Shlllong under 
Public-PrIvate Partnership 

{English] 

SHRI KIREN RIJIJU (Arunachal Pradesh) : Sir. North-

Eastern Indira Gandhi Regional Institute 01 Health and 

Medical Sciences (NEIGRlHMS). Shinong came into 

existence under the NDA Government with the idea of 

providing advanced healthcare facilities, especiaUy to the 

economically backward people of North-East India. But the 
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present Govemment is working to sell it off to private 

parties, e.g., MIs. Frontier LiIaIine, Chennai. 

The Department of Cardiology and Cardiac Surgery, 

in spite of having full fac'ilities is being handed over to a 

private nursing home in Chennai under the guise of private-

public partnership. A memorandum of agreement is being 

signed at a whopping cost of about Rs.20 CfOI8 at the 

expense of Government exchequer. The Idea behind this 

is to facilitate business of the c:oncemed private hospital 

in Chennai. The only thing lacking here is supporting 

technicians, who can easily be deputed from Govemment 
institutes like AIIM5. The money used for private-public 

partnership can be utilized to provide expensive procedures 

like angioplasty and bypass surgeries free of cost. 
Obviously, the question of subsidized care does not arise 

with this public-private partnership. 

I, therefore, strongly urge the Prime minister to 

intervene in the matter and ask the Ministry of Health and 

Family Welfare to help in the deYeIopment of NEIGRIHM5 

and work for the poor people of the North-East. 

(vi) Need for g8Ug8 COf"NeISIon crt RetpIpI8-

~rend~""'" 

Gauge SectIons In QuIend 

(Translation] 

SHRI MANSUKHBHAI D. VASAVA (Bharuch) : Mr. 

Deputy Speaker, Sir, before independence there were 

several metre gauge lines in rrPJ conatituency Bharuch 

which have not been converted Into broad gauge 80 far 

due to which the people of my Parliamentary constituency 

are not getting modem railway facilities. A provision was 
made in the last Railway Budget for converting the metre 
gauge into broad gauge from RajpeepIa to Ankaleshwar, 
however, work has not been started Y"l Similarty, there 

is a demand for corwwrting the Koehamba-lJrnarpada rail 

line in broad gauge line but the WOfk on this line has also 

not been started, Fourteen yeanI ago Bharuch was hit by 

floods owing to which railway line got submerged in water 

and the metre gauge line from Ankale8hwar to Netra had 

to be closed which has not been opened so far. I request 

that the line should be reopened after the gauge conversion 

of Bharuch Semni Jambosar MetreQauge into broad-

gauge. My area Is tribal (OBC) dominated area where 

people do not get inexpensive means of transport. So, a 
survey should be conducted of providing rail facility in these 

areas. Besides, people from Bihar and Western Uttar 

Pradesh come for earning a livelihood in my parliamentary 

constituency and are taking care of their families but several 

trains do not stop at AnkaIeshwar and Bharuch which 

causes a lot of problem to the labourers corning from Bihar 

and Western Uttar Pradesh. 

Through Ihia House, I request the government to issue 

In8tructIon8 to the Department of RaIlways to restore the 

cIo8ed nail .... and convert the aboIIe-mentione metre-
gauge Into broad gauge line so that thetltbals (OBC) 

people of my constituency could be facilitated. 

(EnglIsh] 

MR. DEPUTY SPEAKER: Shri Girdharilal Bhargava -

not pI8IeOl 

(vii) Need to ,....... funcIa for eettIng up • auboo 
ehdIon .. Kelah8nd1 dlatrIct, 0rt8u, under 

Accelerated Power Development 8IKI Reform 

Progrwn .... 

SHRI BlKRAM KESHARI DEO (Kalahandl) : The 

Government of India have applUll8d 8n eetlmated amount 

of Rs. 592.22 crote for implementation of Accelerated 

Power Development and Reform Programme (APDRP) for 

upgradation of sub-trenamlssion and DistribUtion network 

in the state of Orissa. Out of this, As. 74.02 crore has been 

reoeiYed from Government of Incia and the same has 

already been passed on to the DIstrIbution Convnlttee for 

implementation of the projects. 

In the meantime the steering CommIttee for APDRP 

apprcwed the short cIoeure of project coat from As. 592.22 
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to Rs. 506.73 crore out of which As. 295.40 crore have 

been approved by the steering committee. The implemen-

tation of new APDRP scheme shall be governed by the 

new terms and conditions of the restructured APDRP for 

the 11th Plan. 

The Government of India have not paid As. 264.94 

crore towards APDRP incentives, in spite of the State 

Government, taking up the matter with them vide letter No. 

UMII06I96 CM dated 18.03.2006. 

So, it is requested that funds may be released 60 that 

the Bhawanipatna 132 KVA sub station could be set up 
in the district of Katahandi, for which land has been 

provided by the District Authorities. 

(viII) Need to rwvampthe NatIonal SavIng. Schen)" 
with a view to attract more InvutOl1l In the 

country 

SHRIMATI P. SATliEEDEVI (Badagara) : The National 

Savings Scheme which was vibrant with periodic new 

schemes keeping up with market trends 818 now losing 

its popularity due to the Governmenfs policies. The non-
revision of interest and withdrawal of MIS Bonus 

has already led to the decline in number) of investors 

opting for the National Savings Scheme. The commercial 

banks and private financial institutions are actually 

dominating the saving scenario especially under short-term 

deposits tailored to the tastes of the investing public. To 

survive these adverse trends the National Savings 

Schemes are to be suitably revamped by enhancing the 

interest rates, reinstating the bonus to MIS Accounts, 

allowing institutional deposits and allowing agents to act 

as messengers of investors and introducing attractive new 

schemes. 

Hence, I request the Finance Ministry to take 

appropriate steps for strengthening and protecting the 

Nationa' Savings Schemes In the country. 

MR. DEPUTY SPEAKER : Ramji Lal Suman - not 

present. 

Shri Mahendra Prasad Nishad. - not present 

(Ix) Need to set up • 'Krlshl Vlgyan Kendra' in 
d,strict Fatehpur, Uttar Pradesh 

[Translation] 

SHRI MAHENDRA PRASAD NISHAD (Fatehpur) : Mr. 

Deputy Speaker, Sir, through You I would Dke to draw the 

attention of the hon. Minister of AgricuHure towards district, 

Fatehpur of Uttar Pradesh in this House and would like 

to State that Fatehpur district of Uttar pradesh is a 

backward district where agricuHure is the main 60Urce of 

livelihood. But, In the absence of a Krishi Vigyan Kendra 

farmers are unable to hold consultations relating to modern 

means of agricuHure, and because of the farmers do not 

get yield of agricuHure in good quantity. 

Thus, I request the hon. MinIster of Agriculture to take 

immediate steps to set up a Krishi Vlgyan Kendra in District 
Fatehpur, Uttar Pradesh. 

{English] 

MR. DEPUTY SPEAKER : Smt. Archana Nayak - not 

present. 

Shri S.D. Mandlik - not present 

{English] 

(x) Need to determine price of fann produce on 
the basi. of pnxIuctIon cost 

SHRI S.D. MANDLIK (Kolhapur) : The issue of suicide 

by farmers allover India is a matter of serious concern 

of an of us. The issue has reached an alarming proportion 

since there is no improvement in situation in spite of 

announcement of various packages by State and Central 

Governments. 

The budgetary allotment to agricultural sector has been 

gradually reduced from 34 to 11 per cent over last 30 years. 

We have been adopting short-term measures for helping 

the farmers in difficulties. 
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The guaranteed price for the farm output 18 one of the 

solutions to mitigate the problems of fartnefS. The present 

pricing system for all farm output is consumer-oriented and 

not production cost-oriented. This is the main reason why 

farmers are not able to survive the shock of not getting 

anything out of hard labour and the frustration is causing 

the farmers to seek the path of suicide due to heavy burden 
of debt. Thus, the cost of end product like sugar has 

tumbled down thus causing serious financial problem to 
sugar factories and farmers alike. Had ItO Statutory 

Minimum Price for sugar been fixed, this situation would 
not have arisen. 

Sir, through your good offices, I urge the Go\Iemment, 
to give serious rethinking on pricing poficy of farm products 

and ~ efforts to fix statutory mInInun price policy on 

all fann outputs baaed on production coat oriented. Further 

the Government, must provide funds to supplement the 

pricing policy, which will help the farmers to recover his 

production cost with reasonable profit 

(xl) N8ed to construct a MCond bl1dge over river 

Kosht between Gokulpur and IIIdnapore 
besidea unctIoning of doubling of I1IIIwIIy 
line project on Khanlgpuf'oGokulpur 8eCUon In 

South-EHtem Railways 

SHRI PRABOOH PANDA (Midnapore) : In the last 

Railway Budget of the UPA Government there was a project 

of constructing the second Railways Bridge over riYer Koehl 

in between Gokulpur and Midnapur Railway Station under 

Kharagpur Divisioo of S.E. Railway. But till today no wOrk 
has been completed 80 far. The matter has been raI8ed 
several times in the House, in ConsultatIve CommIttee 
meeting and in a meeting at General Manager level. There 

is also a long standing demand for sanctioning doubling 

of Railway line from Kharagpur to Gokulpur in the same 
division. The up-tCHJate survey \'IOrt( has been done. It is 

to be noted that around aeventy paasengera, Expreea, 
Super Fast trains and Rajdhani Expreaa alao run on this 

route ewry day. From Kharagpur to AcIra, the huge 

induatriaI c:ornpIacBe are coming up at both the side& of 

RaDway Una. A very big Induaky has _ned Its construction . 
work In the area. To. facilitate aU these, sufficlent train 

service is required. But there is no double line and 2nd 

bridge in this route 80 far. I urge upon the Railway Ministry 

to take up thIa matter as ItO urgent one and take necessary 

rneasurea to aunch said projects in the coming economic 

year ItSelf. 

(xii) Need to ... up an Elephant Sanctuary at 

HogenakbJ Fo....t area In. Tamil Nadu 

DR. R. SENTHIL (DharmapurI) : Large number of 

elephllOts live in the forests adjacent to Hogenakkal water 

falls on either side of the Tamil Nadu, Karnataka border. 

At the time of mating and also during summer when water 

is scarce, they stray to villages adjacent to the forest border 

and are often killed by crimlnals. Last summer three 

..... ta were kIUed when they tried to cross over the 

Dharmapuri-8angalo rail track. 

To protect their dwindling population, I request 

the Government to set up an Elephant sanctuary at 

Hogenakkal forest area. This had been the demend 

of various sections of the people living in Dharmapuri 

district. Hence, I request the han. MInister for Environment 

and Forests to consider the request favorably and do the 

needful. 

(xiii) Need tobHureate VIrucIhunegar ShortDfs· 
tance Charge Area· (SDCA) In Tamil Hadu 

SHFU RAVICHANDRAN SIPPIPARAI (Sivaka8i) : Sir, 

the capecity of the Short Distance ChatVed Area (SDCA) 

may be attributed as a reason for bimonthly rent· hike to 
Rs.360 which is, by and large, on a higher side which the 

rural population cannot afford to. Due to higher rent of 

Rs.t80 per month many cU8t0met8 h8Vf surrendeted 
their phones in my constituency. I would like to reiterate 

the need for bifurcation of Vlrudhunagar SDCA which 

comprises Virudhunagar, Sattur and Sivakasi Taluks for the 
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sake of reduction of monthly rental. If the rental is reduced 
from RS.180 p.m. to Rs.120 p.m. in the SDCA, tIleD the 

cuatomer diasatisfaction can be overcome and there will 

be no I'8\/8nue loss and further disconnection. 

Through you, Sir, I request the Ministry of Telecom-

munication to consider this issue faYOurably for the sake 
of rural public. 

14.51 hrs. 

STATUTORY RESOLUTION RE: DISAPPROVAL 
OF FOOD SAFETY AND STANDARDS 

(AMENDMENT) ORDINANCE, 2008 

AND 

FOOD SAFETY AND STANDARDS 
(AMENDMENT) BILL, 2008 

[English] 

MR. DEPUTY SPEAKER : Now we wiN take up items 

no. 25 and 26 together. 

Shri Mohan Singh 

Shri Bachi Singh Rewat 

Prof. Rasa Singh Aawat. 

{TiansIation] 

Not present 
I 

Not present 

DR. LAXMINARAYAN PANDEY (Mandsaur) : Mr. 
Deputy Speaker, Sir. I have a pofnt of order on the statutory 

AIIOIution. 

MR. DEPUTY SPEAKER : All right, what do you want 

to say. 

DR. LAXMINARAYAN PANDEY : Mr. Deputy Speaker. 

the Bill which is being brought in pJace of the ordinance 

In this regard, I would like to say that when this 8"1 was 
passed and enacted thf approval of1he hon'b/e President 

was obtained, but the Ministry should have issued its 

gazette notHication which was not done. In this situation, 

when notification was not issued, it cannot be enforced and 

when this Act was not enforced·how it can be amended? 

I want that there should be some clarification given in this 

regard. 

MR. DEPUTY SPEAKER : Mr. MinIster want to say 
something? 

[English] 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI AAMAOOSS) : The Act is in force. Certain 

Sections have been notified. Sections 4 to 10, Sections 
87, 88, 91 and 101 have been notified. 

DR. LAXMINARAYAN PANDEY : The full Act was not 

notified .... (lnt6mJptions) The Act was not in force, as per 

my knowledge. 

[Ttanfllalion] 

When the entire Act is not enacted then amendment 

cannot be brought 

SHRI GANESH SINGH (Satna) : Mr. Deputy Speaker, 

Sir, when the government has not enforced the Act in toto, 

what is the need of bringing an amendment? 

(English] 

MR. DEPUTY SPEAKER : No. He has explained his 
position. 

Prof. Rasa Singh Rewat. 

[Translation] 

SHRI GANESH SINGH: MR. Deputy Speaker, Sir hon. 

Minister should give an explanation in this.regard. 

DR. LAXMINARAYAN PANDEY : Mr. Deputy Speaker, 

Sir, when this Act is not in force in the country, how can 

an amendmeAt be brought in it? 
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MR. DEPUTY SPEAKER : Prof. Rasa Singh Rawat Ji. 
now you can say what you want to say. 

PROF. RASA. SINGH RAWAT (A;mer) : Mr. Deputy 

Speaker, Sir, I am thankful to you for giving me an 

opportunity to speak. on it. You have permitted me for its 

disapproval. so I would Hke to say that the main reason 

for Its di8appfOYaI is that it is like a rootless treed from 

which leaves cannot be expected to sprout up. This Act 
was originalty enacted in the year 2006, and now the 

Minister is writing himself that the Bill has been brought 

to make an amendment to the Food Safety and Standard 
Act, 2006. He hirnsetf has written this. This Act was 
fonruIated in the year 2006 and it was passed by the 
Parliament but since then it has not been Implemented up 
to 19th August. 2007. The Supreme Court of Inda had to 
make a comment in this regard as a result thereof. I want 
to tell you that while hearing of 1\te PutlIic Interest UtIgation 

(PIL) filled by a non-govammentaI organization 'Centr8 tor 
Public Interest Litigation' the Supreme Court's bench 
comprising the hon'ble Justice A.K. Mathur and Datveer 

Bhandari strongly criticized the Union Government in this 
matter. The Court had asked the Government as to why 

the Act could not be brought into force despite the tact 
that it was passed by the Par1iament and assent was 
accorded by the President of India last year in August. The 
Court had directed the Additional Solicitor General MohM 
Parasaran to file his reply tiD the next date of hearing i .•.• 

_5th of September stating the reason for not notifying the 

same ... (lnterruptionsJ I am teHing you that It has not been 
brought in to force for one yur. I would ... to elk as 

to the date on which notification in this regard was Ieaued. 
FIrst of all, the hon'ble Minister may please apprIee the 

House in this regard. 

MR. DEPUTY SPEAKER : Prof. Rasa Singh Rawat. 
rust you I'I'IOY8 your amendment. 

PROF. RASA SINGH RAWIJ : Mr. Deputy Speaker, 

Sir, with your permission. I beg to mowt: 

-n.at the House disapproves of the Food Safety and 

Standards (Amendment) 0fdInance· 2008 (No. 6 of 

. 20(8) promulgated by the President on 7th February. 

2008.· 

{English} 

DR. ANBUMANI RAMADOSS : Sir. I would like to 

request the hon. Member-since we wiU be taking up both 

the agenda Items, I could very clearly explain at that point 

of time elaborately, now, I will explain what has been 

happening. 

[TransIstion} 

MR. DEPUTY SPEAKER: Mr. MinIst.r, first, you move 

the BIll for consideration. Then you speak. 

(English) 

DR. ANBUMANI RAMADOSS : I beg to move: 

-rhat the Bill to amend the Food Safety and Standards 

Act, 2006, as passed by Rajya Sabha be taken into 
consideration." 

Sir, the Par1lament enacted the Food Safety and 

Standards Act, 2006, with a view to consolidate the laws 

refilling to food safety in the country. 

Slb-Section (4) of Section 5 of It1e 88id FSS Act 
8f11)OW8r& the Central Government. to appoint the 
ChaitpenIon and Members, other than the ex-officio 

members of the Food Authority on the recommendations 

of the Selection ConwnIttee. Sub-Section (5) of Section 5 

of the FSS Act prohlbfts holding of anyOlher office by 

. the Cheirperson and members of the Food Authority. This 

Food AuthorIty is the central of nuclei of this entire Food 
Act.. 

The Central Government was of the view that the 

members of the Food Authority may also be appointed on 

part-IIme buIs sInCe It may not be possible to appOint 

eminent pereone as members of the· Food Authority for the 

reason thai they would be holding some oth.r office or 

appoinIment in 101M InduItry or organization of consumer 
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forums which they represent. Therefore, Section 5 of the 
FSS Act has been amended. Section 7 (1) of the FSS Act 

was also amended to take out the members from the 

purview of the provisions which restrict the appointment 

of the members to a maximum of 62 years of age so that 

we can get more experience and expertise from different 

parts of the country. 

1 In order to expedite the eeIection and subsequent 

appointment of Chairperson and Members of the Food 

Authority, It was thought necessary to promulgate the 

Ordinance on 7th February, 2008. The Food Safety and 

Standards (Amendment) BUI, 2008 seeks to replace the 

Ordinance. 

This is a small Ordinance and this is pertaining to firstly 

age and secondly part-time or whole-time members, I move 

that this Bill may be taken into consideration. 

{Translation] 

DR. LAXMINARAYAN PANDEY : Mr. Deputy Speaker, 

Sir, I am on a point of order under the Rules 71 and 72 

of the Rule Book. When an Act is not completely in force, 

an amendment cannot be brought into it. As the hon'ble 

Minis&er stated, some sections of the Act had been notified 

in the Gazette. Please listen to me. [English] Please hear 

me. 

{Translation] 

Mr. Deputy Speaker, Sir, hon'ble Minister has himself 

admitted that he had notified certain sections of the Act 
In the Gazette. (English] The whole Act is not notified in 

the Gazette, why then is it permitted? {Translation] He is 

saying that he is bringing in an amendment to replace 

certain provisions of the Act of 2006. When the Act is not 

in force, how can an amendment be brought into it? Please 

clarify It. 

[English] 

DR. ANBUMANI RAMADOSS : Sir, I have already 

informed the hon. Members that the Sections which I have 

already mentioned, have all been notified on October 15th 

2007 .... (Interruptions) 

DR. LAXMINARAYAN PANDEY : Where is the Act? 

DR. ANBUMANI RAMADOSS : That will coine 

subsequently. You should understand that the basis of this 

Act is the Authority. First you have to form this Authority 

for the Act to be implemented and enforced. Without having 

an Authority, you cannot enforce the Act. That is why, we 

are bringing this Amendment. 

{Translation} 

SHRI GANESH SINGH: Mr. Deputy Speaker, Sir, when 

the Government did not enforce this law, how can an 

amendment be brought into it. What is the need of it? First 

you 'enforce it, then, bring an amendment. 

MR. DEPUTY SPEAKER : Act has already been 
enacted. 

SHRI GANESH SINGH : It has not been brought into 

force. 

MR. DEPUTY SPEAKER : Commencement does not 

mean that the BHI was not enacted as an Act. 

(English] 

DR. LAXMINARAYAN PANDEY: The Act is not in force 

wholly. Some sections are in force, but not the whole of 

it. 

DR. ANBUMANI RAMADOSS : We are brining in an 

amendment to the Section which has been enforced. 

SHRI BRAJA KISHORE TRIPATHY (Puri) : No. 

DR. LAXMINARAYAN PANDEY : That is not the 

question. 

SHRI BRAJA KISHORE TRIPATHY : It was not notified. 

The procedure is that once the Bill is passed and the 

consent is given by the President, then it will be notified 
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property. So, the Government has not notified this Act and 

so, it was not operational. So, when the Act is not in 

operation, how can an amelldment be made to that? That 

is the quasIion. 

DR. ANBUMANI RAMADOSS : I very clearly like to 

bring this fact to the hen. Metnbera that we haw notified 
certain Sections of the Ad, and the Act need to be enforced 

by the Food Authority." It took a little time to bring In the 

Food AuIhority bec8lase we have to have expertiae from 
difIerent, parts of the country inYoIYed in this. 

15.00 hl'L 

TIIis is the highest regulatory body for the food in 

this country and that is why the Prime MinIstI8r has given 

this task. ... (lntenuptions) and we have 8I1bced MCtIons 

in that. We are trying to bring In amendment to those 
sections so that it is easier to facilitate for setting up of 

this Authority. 

[Translation] 

SHRJ GANESH SINGH : Mr. Deputy Speaker, Sir. 

hon'ble Minister has himaeIf admIIted in Rajya Sabha that 
he has not enforced it. This fact Is not wrong. The MIniatar 
has himself admitted this fact. .. (lnterrupIions) 

[English! 

MR. DEPUTY SPEAKER : Please Ii8ten to me now. 

If the date 01 commencement of an Act has not been 
notified, it does not thwart the Bill seeking to amend such 

an Act. The original Act is on the statuee book and the 

Act was passed by the Parliament. ParlIament has the 

power to amend the Act. 

As far as the question of bringing the original Act into 

operation is concerned. it has to be decided by the 

Executive to whom the power has been given under the 

original Act. 

Ordit1lll'lCfl. 2008 

[Translation] 

PROF. RASA SINGH RAWAT (Ajme&:) : Mr. Deputy 

Speaker, SIr, the Gbjectivas of the Food Safety and 
Standards ArA, 2008 .. indeed good. So, keeping in view 
Iheee ~ I would not like to oppoae it, but the 

Intention of the Government is not clear in this regard. as 

has been stated by aewtral of my colleagues. Now there 
Is just a small thing. The hon'ble MInIster has admitted now 
that ther8 wit be some pari-time Mernber8. They cannot 

be ...... MImbeIa. He ha hIrMeIt"admItted that ther8 

Is a small a"'lInd"'.nt to reduce the tenunt of someone. 
What ... the need of bringing an orcinance for such a 
small a",end",.nt? 

15.02 .... 

(DR. lAl... P./IIINI P WlEY In 1M Chait) 

, would IIIce to draw your kind attention towards the 

a",.ndn_"t, which has been brought in. WhIle ctariIying 

the provieions of the original Food Safety and S1andards 

Act, 2008 that en1pOW'8N the ~ to consIIlute the 

trbJnaI of the food authority COI .... 1g of ch8Innan and 

rnembenI, he has hIm8eIt wrIIIan that the a ... endrr.m would 

be deemed to have been prom.dgated on 7th of February, 
2008. Secondly, section 5 has been amended stipulating. 
the appointment of part time mernber'I. other than the ex· 

officio members of the Food AuthorHy by the Union 

Government on the reconvnendation of the selection 

COllin ..... It means thent will be both the part-time and 
the full-time Mernber'I. The AuIhority ahaIl comprise of theee 

two typea of Membefa with bar on the chairman of the 

Food Authority 10 hold any other office. TheH are the three 

minor thing on which the GoverMlent remained silent for 
the last two years. 

Sir, in this Parllament, the question of Coca·CoIa was 
once raised on this issue. a Joint Parliamentary CommIttee 

was constituted. Adulteration in PapsI and other cold drinks 
brand ... found and there was much Uproar to determine 
the accountability in this regard as well .. to ascertain the 

chemicals found in them. The Government, at that time. 
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had assured to bring such a legislation so that food 
safety and the standard of quality could be maintained. 

However, I fall to understand the Govemment moving in 

a snairs pace In this regard and so, I would like the Minister 

inform us in his reply explaining that this Act was passed 

in 2006 and It is 2008 now, as to which section of the 

Act were notified and when. Is it possible to bring 

amendment only in one-two sections of the Act which have 

been notified, whereas the Act has not even been wholly 

enacted. 

Sir, you are in the Chair. We would also like you to 

give us an assurance. The Chair you are sitting is for 

protecting the dignity of democracy. The bill, which was 

passed by the Pariiament, became an Act, but was not 

implemented and before its implementation, amendment bill 

has been presented. what is this? You will say, then how 

the Govemment have given the reply. It was asked whether 

the Food Safety and Standards Act, 2006 has not been 

implemented yet and theraafter reasons were asked. Then 

Government replied that the Act would be implemented 

from the date the Government notifies it in the Gazette after 

the constiMion of Food Authority. They are saying that they 

have notified it, but you must look into the as to how far 

this information ia true. The Government. themselves have 
evaded it. though this reply was given on 16)March, 2007. 

The hon'ble Minister himselT Is saying that after the 

constitution of the Food Authority, the Government will 

notify it in the Gazette. It was said in the year 2007. I fail 

to understand constituting it after lapse of one year. If it 

has not been constituted, then how notification has been 

Issued. 

Sir, a steering committee to constitute Food Authority 

was constituted under the chairmanship of cabinet 

Secretary under Food Safety and Standard Act 2006. They 

certainly constituted a Steering committee, but it seems that 

the hon'ble Minister perhaps made a casuai mention 

regarding notification and It is up to him to tell about the 

veracity of what he has stated. However, It has been clearly 

stated In the reply given In the House on 16 March, 2007. 

Thereafter a question was asked on'23rd November, 2007 

whether the Supreme Court had reprimanded the Union 

Govemment for not notifying Food Safety and Standards 

Act, 2006 and for non-implementa!ion of the said Act 
despite the fact that the President had given her assent 

to the bill one year ago. The second part was that if so, 

the steps taken so fer by the Govemment to check 

adulteration in food and beverages? This is what was 

asked. The Government replied that important inter-

ministerial coordination is required in the setting up Food 

Safety and Standards Authority and implementation of the 

Act. Many Minister and many departments have been 

included in it. Further, it has been stated that on the basis 

of Food Safety and Standards Act, 2006, a Steering 

Committee under the chairmanship of Cabinet Secretary, 

which includes secretaries of all concerned Ministries has 

been constituted to keep vigiiance over the autonomous 

Food Safety and Standards Authority. The same thing has 

been stated that no notification has been issued, but only 

a steering committee team has been constituted. The Food 

Authority will be constituted after the House passes this 

biD. 

Sir, the issue is very important, two years have 

elapsed, aU of us say that consumer rights should be 

protected. The consumers should get pure and quality food 

items. rightly priced, rightly weighed and measured and 

also quality service. The consumer should get quality goods 

at right price in the market. This is the duty of the 

Government, the Food Inspectors are there to keep vigil 

over it. But then also, adulteration is rampant. today one 

finds adulteration of miik, coca-cola, spices, dry fruits, 

sweets and drugs, every item is spurious and adulterated. 

The Govemment has remained unresponsive to the 

problem for last two years and only now it has awakened. 

I would like you to admonish the Government for making 

such a long delay in this regard and as to why such a 

bill was not brought earlier. 

Secondly, I would like to say that part-time is a very 

small Issue, as told by the hon'ble Minister. The Constitution 

of India has the provision that the Govemment can 

promulgate the ordinance in case of emergency, crisis or 
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when danger is looming large over the security of the 

country; but at present none of the said concfltions is 

prevailing. All of a sudden, the hon'ble Minister woke up 

and ordinance was promulgated. The parliament session 

was going 10 begin on 25th February and this ordinance 

was promulgated on 7th February, 2008. Only 15 days were 

left for commencement of session. What was the need 10 

bring the ordinance for such a short time, an act that is 

tantamount to wasting much energy for little cause? The 
Government has shown a lackadaisical approach in this 

regard and shows the tendency of the Government to act 
in knee-jerk fashion and also involves the issue of misusing 

the power of promulgating ordinance. I would like the 
Government to explain its willingness to promulgation of 

ordinance every now and then. The bIB was passed in the 

year 2006. I would Hke to know as to why 80 much delay 

was caused in this regard. 

I am not for opposing other provisiona In the bIB like 

the constitution of Food Authority, power of Food Inspectors 
10 . collect food samples from the market, to be tested in 

laboratories. Action should certainly be taken against those 
found guilty because many diseases like cholera and 
diarrhea are spreading due 10 acutendion In food, big 

autonomous bodies supply contaminated water, adu1tera-
tion on such a large scale Ie taking place, that IICIIon should 
be taken against the culprits, nobody wRI deny .. fact. 
I condemn the tendency of promulgating on:Inance by the 

Government and. therefore, I present the DtaapprovaI 
Motion. 

I agree with the provision of the biB. I doubt 
the intentions of the Government as it has caused • lot 

of delay in bringing this bill, but the bID it has brought Is 

good. {English} Something Is better than nothing. 
[Translation} If this Authority is constItuIed, at least the 
rights of consumers will be protected and adulteration will 

also be checked. 

I would like 10 know, 88 it is my right 10 know, what 
action has been taken on the report on Pepei cola, 

submitted by the Joint P8rtiamentary Committee and why 

action has not been taken 80 far in this regard? Have the 

Government 8l.ICCl.ftIbed 10 preaaure from the big 

companiee and did not take any action due to that? That 

is why the Supreme Court had reprimanded it and said 

it had maIafide int8nIIon8. WlIh your permlsalon, I would 

like to read out a line. It has been asIetd 88 to why delay 
In ........ ~ 18 being caused deapIte the fact that the 

President has given Its aaaent to It and haa also been 
published. The Court said that it seems that C.P.I.L. 

advocate has rightly charged that the Government are 

IMIicIng Ihe implementation of this Act. Justice Mathur said 

that charges have some relevance, the Govemmenfs 

deliberate Inaction Is giving opportunity to people for 

IeYeIIng these kinds of charges and this is the 

procruIInatIon on the part of Ihe Government. The 
Supreme Court has said that the Government are playing 

hide and aeek In the matter. 

Secondly. there Is a 8hortage of Food Inspectors In 
the market and It .. a huge tuk for them to handle e.c.use 
many new Ihopa haYe opened. lJntWIenic:aHY expoaed 

sugan:;ar .. juice, other edible Jtenw and sweets are being 

eoId. Now f8ativaIa like Hall, Baravfat, Good Friday are 
approeching. ThereIont, aduIt8IatIon in milk and other food 

il8mI should be checked, the rights 01 coneumers should 

be proIeded and more Food 1napect0r8 should be 
appointed. The number of .,. can be increased in 

consuII8Iion with the State Government; the facilities giwn 

to them IhouId aIIo be incrNaed. 

The hon,. MinIster should definitely state the number 

of people against whom he has taken action under 

Food Adulteration Act after enactment of this Act? He 

8houId also state the number of people to whom 

punIstment has 'been awarded under the already existing 

Food AduItendIon Act. All other people will also ltate the 

reuona for delay. 

I am grateful 10 you for giving me an opportunity to 
tpeak, but then also I would like to clarify that our party 

eupporta this bin. The Authority should be constituted for 
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accomplishing a good objective, but I have moved 

disapproval motion for drawing the attention towarde the 

inaction of the Govemment. 

[English} 

MR. CHAIRMAN : Motions moved : 

"That the House dlsapprovee of the Food Safety and 

Standards (Amendment) Ordinance, 2008 (No. 6 of 

2008) promulgated by the President on 7 February, 
2008:" 

"That the Bill to amend the Food SaIety and Standards 

Act, 2006, as' paaaed by RaiYa Sabha be taken into 

consideration:" 

SHRI K.S. RAO (Eluru) : Sir, I stand to support this 

BiD. The reason being I heard the objections raised by 

some of the Member8 on the oIher side. While they are 

in . favour of the BiD, their grievance is that it was not 

implemented and that without ~rnentation how can you 

bring an amendment. 

The earlier Act of 2006 says that the Chairperson or 

rnembeis other than ex-officlo members of the Food 

Authority shall not hold any other office Jmich means 
necessarily they have to be full-time members. So, the 

i~ of the entire Act will have to be done only 

by the Safety and Standards Authority of India which 

contains 22 memberS. This Act was assented to by the 

President on 23rd August, 2006 and when they started 

making arrangements to constitute this Authority, the 

experts ~ not just ordinary citizens nor the Members of 

Parliament nor any other officer from any walk of life -

were required who can check the standards lind quality. 

It requires enormous knowledge. They wanted to fix up the 

standards on scientific basis and not on traditional 

basis and not on the basis of the standards that are 

available in the village or in the district of a State in the 

country. They wanted to adopt the standarde of international 

IIMI. 

Now we are not deaHng with It locally. We are 

exporting a lot of commodities and we are importing a lot 

01 commodities. We haw got an instance where a marine 

industry which taKf to eam thousands of crores of rupees 
had a set back on the plea that the American Govemment 

said that this particular prawn or shrimp had got some 

ingredient which Is not good for health. So, they stopped 

the entire import. Similarly our poultry products were 
subjected to scrutiny at one time for the simple reason that 

the food that Is given to the poultry is contaminated or is 
containing something not good for the human life. So, that 

means they go into such a minute aspec:t and analysis that 

even a decimal change can create an alarming situation. 

You and me may not be bothered about a small change 

in the food or a HttIe contamination in the water that we 
drink. But there are other countries which are very 

particular about these small changes. For example, my 

friend, Shri Rasa Singh Rawat was telling that when some 

newspapers informed us that there is some residue of 

pesticides in the cold drinks, it created an alarming situation 

in the entire country. Everybody was bothered how much 

it would affect his health. So, they did tests and all. 

Therefore, the Minister has to be more careful in making 

provisions about it. When he felt that ide~ing the right 

peraon of a right standard and quality to head this as 

members, he felt that this amendment is required. So, that 

is how he came up with this amendment. 

I am happy that all the Members. have unanimously 

said that the Act is good and that it has to be implemented. 

We a~ also for it. Now for implementing this Act, he 

found that there are some implications in It which are 

coming in the way of Its effective implementation. So. he 

came to us for an amendment In the meantime, because 

the House was not in Session, he went for an Ordinance. 
Otherwisa, he would not have gone for it. As he says if 

there were to be some bad intentions in delaying 

the implementation of the Act, he could have waited for 

another year more. There was no need for him to bring 

an Ordinance. There is no need to bring an amendment 

today. 
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So, the member cannot say that there is a mala fide 

Intention in bringing this Act or in delaying itS imp1emen-

tation. So. I do not find any substance in· the allegation 

eKCept that because they are sitting in Opposition Benches, 

they have to necessarily make some allegation and find 

fault. On that ground, they made this allegation but I do 

not find any substance in it. 

The very purpose of bringing an Act is to maintain 

standard and quality and the Act also has repealed about 

eight laws which ware existing earlier and made an 

integrated Act by which the complexity of the law and delay 

in observing various laws have been reduced. That is also 

an advantage. They wanted to operate only through one 
account. The purpose of it is a major thing. The interest 

of the consumer is the criteria and particularty to avoid 

contamination, adulteration, i~ and pesticide 

residue. Sometimes some colours are very attractive but 

that colour or that chemical is found hazardous to healIh. 

So. that attraction or visibility cannot be accepted because 

health hazard is there. 

The provisions of this Bit are meant not only to 

regulate the manufacturers, but also to take care of the 

aspects like how it is being stored; how It is being 

distributed and how it is being processed. AD these things 
require minute standardisation. This Act will definitely help 

in regufating the quality and standard of every food. 

My only apJIrehension is that If the proYIaIons of this 

Act were to be implemented on the ..... vendors, the 

email traders. then it would be very difficult for them to 
suatain it. They are email time people who are not aware 
the details of Ihese pnMsiona and they depend entil8ly 

on InIdiIionaI ways of preparing tood. My hurntIIe appeal 

to the hon. Minieter is that - I do not intend to say that 
any adulteration in food should be accepted 8l18l'i if It were 

to be done by the hawkerB and small tnIders - the 

GcMrnment should not be he"'" on them and instead they 

should book the big traders and rnanutacturers who a18 

doing such adulteration wIIfuIty and with fullknowtedge. 1f 
a rnanufaatuntr were to produce a product In a big WfI/, 
then he has to keep in mind the ~ etftndards and 

be careful to 8ee what is good, what is bad and what Is 

hazarctcx.. for health. He has to spend money on the 
product that he is passing on to the consumers. The 

consumers are capable of taking that burden to the extent. 

aut when it comes to the street vendors, if 1hey were to 
take this burden, then they will suffer. I would like to request 
the hon. Miniater to ensure that the Food Inspectors, the 

Food 0IIicer8 do not harass the small traders and the small 
vendors. 

Apart from this, the general principles and provisions 

of the BHI are good. There is a provision for severe 
punishment In the Act for using any hazardous material 

which may lead to the death of a pel1lOn. In the event of 

death the punist)ment prescribed is s8l!9n years imprison-

ment, or 8Y8n life imprisonment with a penaHy of As. 10 

I~. Let there not be any consideration or softness where 
it is found that • manufacturer has resorted to some wrong 

means in producing an adulterated food. That manufacturer 

should be punished rnercilesaly. Some wrong-doers must 

be punished at that level and then only others will be 

cau1iou$ and aD of. us will get quality food. 

My last point is about supply of water. The water that 

is bei~ supp1ied by the civic bodies is out of the purview 
of this BiD. I think, the han. Minister should find some way 
to ensure that the water that 18 belng supplied by the cMc 

bodies must be in accordance with the standards and lewis 

fixed by them. 

Sir, wilh theee few words, I support this Bill. The 

Intention of the Government should not be misunderstood 

by the ()ppo8ItIon. FIf'st an Ordi~ was brought and 

Immediately a Bill has been brought forward to replace that 
Ordinance. 

·SHRIMATI MlNATI SEN (Jalpaigurl) : Thank you 
Chairman, Sir. I take the floor to apeak on Food Safety 

"English translation of the speech originally delivered In 
BengalI. 
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and Standards Amendment Bill 2008. You have given me 

the opportunity to speak and I am grateful to you for that. 

This BIll was enacted in 2006. It has been reintroduced 

wHh certain amendments. Here, neither my party nor I 
stand to oppose the Bin. Whether the Chairman of the 

Committee will be a whofe timer or a part timer; whether 

his retirement age will be 62 or 65, that is immaterial to 

me. Two years have passed after the setting up of the 

Committee. The wor1< of the Committee was to take care 

of food quality, manufacturing, storage, distribution, sale, 

import and availability of safe food. The goal which was 

to be achieved by the Committee is still out of reach. 

India is a country plagued by malnourishment and 

the aspect of quality control of food is a square peg in 

a round hole. So many yeana haw passe..: since 

Independence; it is a free country now with a free 

government and free people who had expected that the 

govemment would provide relief to them. But our 

experiences say that instead of relief and satisfaction, 
Inc:onv8nience has increased manHolcl. Today we are trying 

to hide our helpless faces behind masks. A poet says 

that there were numerous holes of various sizes and 

. dimensions on the floors, so I bought a carpet, ten by ten, 

to COYer them. 

According to the Arjun Sen Gupta Report, the per day 

earning of 77% wortcars of the unorganized sector, 88% 
of DaIIts, 80% of the llibal, OBC, Muslim community is 

onty R1I.2OI-. We are 49th in the World food nutrition index 
and we are thus front runner among the hungry countries. 

Our rank in Human Development index is 127. When we 
travel by buS or tram in Kolkata, the conductor says -
"Move ahead". We are moving but not towards the 
front, we are going back. The National HeaHh Survey 

RepIlrt says - "Every second child under three years of 

age is under weight and three out of five women are 

anemic·. 

In India 59% people don't have brick bulit houses, 58% 

people don't get to drink potable water, 55% people don't 

have sanitary facilitIeS, 32% people are deprived of 

electricity. The Govemment has divided them among APl. 

BPL and ANTYODAYA. Poor people don't have any caste, 

creed or colour. There is further division of poor, not poor. 

not so poor, and non-poor. Under such criteria will they 
be aflowed to purchase food-grain at subsidized rates? Will 

1akh6 of women involved in the self help groups get loans? 

Will they ewe received proper medical aid in case of 

ailment? 

Uke heaping of sorrow upon sorrow, there is sky-

rocketing price hike. wt,y was the universal public 

distribution system not implemented? Why are essential 

commodities not supplied at the same rate throughout the 

country? Condition of the impoverished people is miserable. 

Above all, the UPA Government has lowered the quota of 
paddy, wheat, sugar in some states. The states which are 

not ruled by the same party that rules the Centre, suffer 

more. Kerala and West Bengal are thus bearing the brunt. 

The commitments of the Common Minimum Programme 

have not been followed up. 

The Government has a responsibility to look after the 

citizens of the country. For that. political will and a class 

outlook are essential. But the political intention and outlook 

of this Government are not favourable to the poor people. 

The Govemment has to ensure food, heaHh, education, 

shelter, clothing to the common man as these are his basic 

rights. 

What is the Infant Mortality rate in our country? It is 

63 per thousand live births; Maternal Mo~ rate is 407 
per one lakh live births. Malnutrition rate is 52.5%. 

M.S.Swaminathan Research Foundation had recommended 

the formation of National Nutrition Authority. It had also 

asked to give emphasis to nutrition security and look after 

the human consumption of protein, vitamin and the calorie 

intake by our children. But no proper mechanism has been 

followed for that. 

India has taken a leap in the field of technology but 

we Ilf8 not being able use that technology tor food and 

medicine. How many food testing laboratories are there 
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in this country? Even the existing laboratories do not have 

adequate infrastructure, experts, scientists or technologists. 
( 

They are merely a carpet-knight. 

Even after so many years of independence, there is 

rampant adulteration in crops, food grains, pulses, tea, 
coffee, medicine. Black mariteters, middle men, hoarders 

are flourishing day-by-day. In India. about 30% spurious 

drugs are sold. In the International'fake drug mar1tet, 38% 

is contributed by India and Delhi is a hub of such activities. 

So many people suffer from diseases like TB, Malaria, 

Cancer. etc. But the medicines are so costly that common 

people cannot afford those. Due to unholy nexus among 
the MNCs, Doctors and traders. the condition is 

deteriorating. There is a total lack of monitoring and 

inspections by the Government in the medicine sector. Who 

will check this menace? 

Coca-Cola Company, a muIti-nationaI. was selling 

soft drinks faced with pesticides. A Joint Parliamentary 

Committee was set up to probe into this but its report is 

still not public. There is a flourishing business of fast-food, 

junk food which use chemical preservative. They cause 

harm to human health. especiaAy to children. 

We want food, we want shelter and clothing. WIt want 

to breathe in open air. we want a bright and healthy lite 
and for that we need courage in our hearts, faith in 

ourselves, belief in our might. Only then the objective 

behind this Bill will be achieved. Once again. on behalf 

of my party I support this Bin and end my speech 

here. 

(TnmsIation) 

SHRI REWATI RAMAN SINGH (Allahabad) ; Mr. 

Chairman, Sir. I rise to support this Bill. The Food Safety 
and Standards Act was formulated in 2006. Thereafter. an 
ordinance was pronRIlgated wher8118 the healthy conven-
tion is that normally no ordinance s/)OuId be promulgated. 

HoweYer. I fail to undenItand .. to. why the Minister of 

Information and Broadcasting also had first got an 

ordinance promulgated and thereafter brought the Bill. It 

is a healthy Parliamentary convention that if the matter is 

very urgent. only then ordinance should be promulgated. 

When the se&&ion was going to commence. then what was 

the need of an ordinance? The hon'ble Minister has moved 

the amendment biH to amend the Act of 2006. Whatever 

Act is formulated by the Government, but unless It is 

implemented property. the common man is not going to 

be benefited by this. Laws are formulated in the Parliament 

but outside these laws are violated, these are not complied 

wiIh and there is no monitoring in this regard. I would like 

to submit to the hon'ble Minister thet presently fake drugs 

amounting to As. 50 thousand crore are being sold in our 

country and many people become in and die after 

CCII'IISUmIng these drugs and many people faU prey to 

88Iious diaeaaes. I am very sorry to submit that even 

after 60 years of independence. we have failed to check 

the trading of fake medicinea and even today there are 

being openly sold In the market. ~ do we not 
make provision in the laws that those traders who 

manufacture such fake drugs should be awarded death 

sentence so that it may become clear to the people of the 

country that the persons inYoIved In such activities shall 

not be spared. 

I would like to bring it to the notice of the hon'ble 

Minister that the extent to which hazardous things are being 

adulterated in food items is a matter 01 serious concern. 

An African national had come here, I asked him 

whether there Is adulteration in his. country because 

there Is poverty in his country as well. He replied in the 
negative saying that there Is no adulteration in his country 

despite the prevailing poverty. It is a matter of honasty. Are 

we the only dishonest nation In the entire world where 

drugs. food items, beverage. nothing Is free from 

adulteration? 

I have gone through the report of the hon'ble Minister. 

Samples have been collected by the Government. But a 

small number of samples Is being collected. There are no 

details as to how many persons have been punished or 
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sent to jail in this connection. The volume of adulteration 

In food Items is so high that no pure item isavaHable in 

the market. Fat and bones are being used to manufacture 

'Desl ghee". There is adulteration in 'Oalda' and mustard 

011 88 wen. Not only this, even oxitone injection is being 

used to lactate cows and buffalos. It is being openly 

used in every town. Though it may not have spread in 

vlHages, however, it is being done in every town of Itufia. 

Will the Minister be able to check it? Now injection is used 

in vegetables as wen. The size of pumpkins is Increased 

by injection. I dO not know whether the provisions of the 

Act will also cover vegetables or not. Our fruits have also 

been contaminated and many countries are refusing to 

purchase the vegetables and fruits of our country. We are 

the biggest prOducer of vegetables in the world. In the 

production of fruits as well. probably we are on the second 
or third position after China. If we are not able to produce 

and supply pure articles, it will be a health hazard for our 

country and along wittt this our country will be branded 

88 dishonest country in the world. 

I would like to draw the attention of the hon'ble Minister 

towards the fact that today 75 per cent articles being sold 

in the market are adulterated. I would like to know from 

the hon'bIa Minister whether he could check this 
phenomena a wittt the provisions that' have been 

incorporated in this Act. Is he confident that he would 
be able to check this? I rise to support this bilVact, 

however, I would Ake to draw his attention towards 

what we are witnessing and urge upon him ItIat more 

stringent laws in this regard should be enacted. laws 
should not only be enacted, rather, they should also be 

implemented. 

At preeent, 83 percent people of our country are 

surviving only on As. 20 per day. W. often write to the 
hon'ble Minister and the Prime Minister in this regard. If 

any poor man gets cancer, heart disease or kidney failure, 

he cannot get himseH treated because fNery person cannot 

approach 8 Member of lok Sabha. At present, only 20 or 

30 percent of the treatment amount is given to him from 

the Prime Minister's fund. Probably, he gets money from 

the hon'ble Minister's fund. I would like to know from the 

hon'ble Minister whether he has made any separate 

provision for this purpose. I would like to know from him 

whether his Ministry propose to make any separate 

provision in its budget or in the Central budget which is 

going to be passed for those poor people who form 83 
percent population of our country and earn As. 8 to Rs. 

20 per day to ensure that as a welfare state the Central 

Government will bear the entire cost of treatment and 

medicines of such needy persons. 

Our India is a republic and a weHare state. However, 

I am sorry to state that today U.K., America and all other 

countries are providing health insurance to their citizens. 

But, in case of our country, if there is any scheme of health 

insurance it is not sufficient because its benefit is not 

directly reaching the common people. 

Sir, through you, I would like to submit to the hon'ble 

Minister that when he replies he should clarify aU the points 

that I have raised so that the House may get satisfied. Just 

now,· an hon'bIe lady Member was saying about the 

adulteration in beverages. A Joint Parliamentary Committee 
was constituted in this regard. TiN today, I could not know 

as to what report was submitted by the Committee. 

Similarly, a variety of brands of mineral water are there 
in the market. They do not have any fixed standard and 

neither are they tested. Especially, the beverage or the 
bottled water sold at the railway stations and platforms is 

nothing but pure tap water. They are sold after being 

packed. Hon'ble lalu Prasadji is not present here. I 

would like to request him that the 'Aail Nlr' which is served 

at I8iIway stations should be supplied directly by 

the Railways. This should be supplied by the Railways and 

not through the private vendors who at present supply 

them. 

With . these words, I ~Id like to extend my 
thanks to you and hope that when the hon'ble Minister 

replies he wiD clear all the apprehensions that have 

been raised by the hon'ble Members Including me and 
satisfy us. 
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SHRI BRAHMANANOA PANDA (Jagatsinghpur) : Mr. 

Chairman. Sir. I extend my hearty thanks tor giving me 

an opportunity to speak on the Food Safety and Standards 

(Amendment) Bill, 2008. We are living in an unsafe world. 

The drinking water, the medicines and most of the food 

articles which we are consuming now-a-days are aU 
unsafe tor the human beings. In such a situation, the 

hon. Minister has brought forward a dynamic BIll for the 

greater interest of the common people of the country. It 

is no doubt a BiB to be welcomed and we an welcome 

this BIll. 

15.45 hrL 

At the outset i would like to highlight the points for 

his kind consideration. To ensure tood quality I would like 

to know whether we have got suIIicIenllaboratories for their 

testing. Secondly, I would 1iIce to know wheIher adequate 

number of food inspectors ant there to test aD those food 

Itetris. Let me come to my 1hird point. As a criminal 

".ac:IitiOJI8f, I have conckIc::t8d mont 1h.-I thouund CM88 

during "'I 31 years of pndce, beIonJ I .. etecIed to 

this augustHouae. My 8lCp8rience is that eome caaea eome 
to the SUpreme Court In moet of the c.. the accueed 

were acquitted on the ground that the PRJl8ClIIIon has to 
prove lhatthere is proper 1IIorage. In case-the pnIII8CUIion 

failed to prove that lhefais no paper storage, on thai SCCInI 

alone the benefit Will go to 1he accueed. Then, when the 
inepJc10r inepecta·these food atticIea, 1hev ahcdI conIonn 

to <*tain nonn&. On the beeiB of hie 8n8Iysia. the putIIIc 
anaIy8i8 report is preJJ ared and that becomee the b88i8 
for initiating the caA. if it is found that tood erticI88 are 
not fit for human consumption. These thlnge I11UIIt be 

confirmed by the food inspector. Now. we find thai we 
do not have enough food laboratories to ehtunI quaRty of 

food. 

My respectfuf scDm' B .' aft in 1his eugu8I Mouse • that 
many laws arB being introduced. These I8wa are very ....... 

OniInanoe, 200B 

and are 1t'11he Intereat of the common people of the country. 
But in spirit,the8e laws are r . .it enforced. The int ..... t 

of the common people are never safeguarded. It is found 

that businessmen are often booked In such cases. The&e 
people. through different sourcea of power. rmaMy get 
escaped. They influence the inspector. Suppose the food 
Item is tak8n for testing to the Iaboratoriea, it is noticed 

that in the mean time the illgI8dient8 are changed and 
eomething else la introduced Ihent, which conforms to the 

public analysis report and finally they escape. That is also 

noticed during my experience in cae of drugs and other 

C8881.. I was conducIing • case where a genUeman was 
seiling ghee mbcBd with mobile 011. II wumentioned in front 
of the shop that pure ghee is .....,... But below that. 

in IIINlIIetIera. it was wriIIan that It is only meant for lighting 

the ........ Food \f9lance .raft wnt there. raided the shop 

and averything was seized. Two apecIaI Public Proeecutors 
WIIK8 engaged to conduct the caee. UIIImateIy, H was found 
that iI WM not kept for human coneumption. So. the benefit 

went 10 the .c:c:U8ed. In euchciralm8lanoe8. my I88p8CtfuI 
eWml8lion before 1hi8 august House Is that enforcement 

of law 8houId be in the spirit of the lew. We can find out 
some way, that is 8libeed appRIpriateIy and equitably. 

UnIe8e stringent pun/IIhment 18 awarded, unIee8 speedy 

trial Is provided under the law. we cannot controf these 
types of·otIence8 which are mounting up in different parts 
of the country. 

Coning 10 fPUI1ou8 drugs. ita origin Is from U.P'. and 
It epnNId 10"'1 Stale. In KanIabanJI, huge ~ of 
.".,.. ............. 

It .. found that aD thoee 8I1IcIea were atored by big 

buein ... men and by inftuencing the local police, by 

inIIuencing the local leaders and by infMncing other 

..... that they could be able 10 eeII the 8pUrious 

medicin.. In the marta s...pp.e. I am murdering one 
perNO. but • tI8f8CJft who islelling theM apuri0u8 drugs, 
is IcIIIing •. number of pcnona eweryday; 10. In· such 

ci~ wheIher deIIth penally. is going to be 
provided under .... .,. 80 .. the rigours. of taw can 

be·feII *¥ ~. ~ 18· to be studied.. 
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Sir, I welcome these laws which are introduced for the 

greater interest~ of the common poopIe and not to 
safeguard the interests of a lew persons. those who are 

availing all opportunities in their life. A person living in the 

interior part of the viUage does not get good medicilles, 

not good food and even adequate drinking water which he 

takes every day is also not safe. 

Sir, as it was noticed recently that some wheat was 

imported from Australia and it was found that the same 

did not conform to the standards. So. what is the remedy 

available under the law to lind out and on what basis, 

we can prosecute the guilty? Unless we find out the 

remedies, it will not be of any use. We will only feel 

proud that very dynamic laws have been introduced in 

this august House, but it will have no effect on the· people, 

So, businessmen, blackmarketeers, hoarders and those in 

the habit of minting money by adopting such nefarious 

things should be taken Into account. That is why I would 

hl<e to pose a point in this august House. Adulteration is 

a health hazard. So what is the agency and how to 

overcome such health hazards which are now mounting 

up in the country? 

Now, you say that we will have 350 laboratories 

throughout the country. But I would like to stltts here that 

not a single laboratory has been set up in any State. In 

my State also, there is not a weH-equipped laboratory for 

testing aU these articles. 

Thirdly. I would like to say that, prohibitory colours 

should not be used in preparing food items. NOW-il-days, 

it is noticed that these packaged items are rampant 

in the country. Most Of the packaging is being doria by 

ItIe big blIsinessmen by engagmg1heir employees. In 

sUch cases, no safety and no standard has been prescribed 

for them. It Is not knownwt,o is the person actually 
inspecting to find out the safety and standards of these 

articles. 

So. in, such circumstances, when the han. Minister is 

going the introduce the,·.\aw, he should keep in mind that 

its enforcement must be done in spirit and must be in 

reality, failing which any law whi~h will be introduced will 

not S8fV8 the interests of the common people. Moreover, 
aam aadmifor whom we p8Of)Ie are crying in this august 

House will suffer for years together. Six decades have 

passed, but no safety and standardstlave been prescribed 

to provide safe drinking water, ute food and anything safe 

for the interests of the common people. 

Madam, with these few words, I extend my hearty 

,thanks for giving me this opportunity to participate in the 

diSCYSSion. 

{Translation] 

DR. lAXMINARAYAN PANDEY (Mandsaur) : Madam 
Chairman, this Bill is being brought here in place of the 

ordinance, earfjar also" I had an objection in this regard, 

which is, stiD there. The objection is that, when the entire 

Act as passed and signed tv the, President. it should be 
published in the Gazette as a whole. But probably, the 

Ministry of Health published only some sections related to 
it and other parts were left:. ,I would like to say that the 
entire act is one and its parts can not be separated. This 

is definitely a discrepancy, if at this stage also, any statutory 

amendment can, be made, that should be done and this 

discrepancy should be removed, othefWisa objections in 

this f89ard would ,be ... ised. 

This Bill has been brought with limited purposes. The 
Chairperson and the Members including the ex-offlCio 
member of the Food Authority and other part time members 

may be appointed by the Central Government on the 

recommendations of the Selection Committee. The second 
, , 

provision is that the Chairperson shaH not hold office after 

attaining the age of sixty five years. Although it has very 

Ifmited purpose,but taking the adVantage of this context. 

I would lie to say that some things have been mentioned 

in the original 'Act. The availability, manufaCturing, storage, 

dIstribution,sakt and import of healthyfoocl items.has 

aIao been included in it. It Stlpu1ates the type of healthy 

food item 10 be pmvided by the Go\Iet''''18I It, ant It world 
... as to what ,kind of proviSions aJ8 available lor Its 
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manufacturing, what is the condition of storage, whether 

the food times being imported ant good from health point 

of view or not. All these issues art to be decldecI by the 

Gouemrnant. As many hon'ble membel1l haY8 expre888d 

apprehensions that the quality of items available In martIet 

is not good, they are Injurious to health and his Minlstry 

is not having any control over it. The Government can 

exercise Its control through Food Inspector or assign some 
WOft( to the Stale GoYemment, but the Union Government 

too has some duty and a large area lies under the Union 

Government. Well equipped laboratories where the proper 
tests of these items may be conducted are not available 

In this sector, 80 such laboratories should be set up. Today, 

wen 151 marked packad drinking water contains impurItIea. 

Whether the GoIIemment have ever tried to check this? 

Many edible items like turmeric, coriander, ecIbIe oil, flour 
are being adulterated and when the issue of checking this 

practice is raised, the Government passes the buck to the 

State Governments. But the legislations enacted by the 

Government should have provisions, enabling it to check 

this practice. 

In the stalen ... t of objects and I'888On8 the 

Govemment have stated that we guarantee prOYidng good 

food items as per prescribed standards and also ensunt 

providing foodgraina having sufficient calories .. per 
prescribed standards to the people of country. I would like 

to know is that as half of population of the c:ounIry Is poor. 
whether their children get wholesome nutrItic)w cIel .. per 
standaJds set by the Ministry of HeeIIh? If not. the 

GoYemrnent ant respoIl8ibIe for it, what atepa the 

Government have taken in this regard. The Government 
want to merely fuHiI the formality by bringing this bill. but 

what purpose wiU it serve? The hon'ble Members. SM 
RewaIi Raman Singhji has rightly said that mere enactment 

of law wiD not serve any purpoae. I would rlke to know 
the number of persons against whom, c:ese. haY8 been 

filed under Food AduItenltion Act. the number of ~ 
who have been pw1ished till date, the outcome of thoIIe 

OrdinltllC6. 2008 

cases, the reaeons tor not prosecuting them property. Even 

to(tay, the GoYemment are having laws and J)lOVisions. but 

it Is not able to take benefit of those provisions. As per 

the present circumstances, this SIJbi8Ct is largely related 

to Ministry of Agriculture atongwIth his MinIstry. The MInistry 
of Agriculture too has made tall claims about the Food 

security. They had announced that they wiI make additional 

production of 10 !akh metric tonne wheat. 9 lalm metric 

tonne of rice, 2 Iakh metric tonne of pulses under food 
security mission In next Five Year Plan by the year 2012. 

Today, we are Importing wheat from foreign countries, but 
the quality of Imported wheat Is 80 bad that even animals 

refuae to eat It? Whether the hon'ble MinIster has ever paid 

attention in this regard? 

'8.00 In. 

I would like that when hon'ble Minister gives his reply 

then, he should .., leU .. about the present poeition in 

this regard. Today. the situation is changing. he must pay 
attention in this regard. In today's newspaper, It has been 

~ that the way glaciers are melting rapidly and 

global warming II occurring. theM dev8Iopment8 may 
cause the danger of heavy rainfd and floods. ThIs Is 

~ afIecIIng erNIIOIwllent .. wei .. our tMNIIth. It 

Ie aIeo adveIMIy aIIecting production of fruItII and 

vegMabIes. Today. eIIot1a are being ,... to increase the 

production of v.gII .... through the UN of chemicals. It 
wII also affect our health advenIe¥ Today packed food is 
available In abundance In the nwIr8ta. Thie packed food 
hu !luge ICIIIe UN of chemIcaIa which edverMIy affect 
our body. 

All theM ..... come under the MInietry of Health and 
eIIorts IIhouId be made 110 ban their .... Just now an 
hon,. Member MId that 8pUIIous druga are avaItebIe In 
the market. It Is true that around 50 per centre drugI being 

sold In the medicine market are epurIoua. The hon'ble 

Minister will III'f that checking such activities is the duty 

of the State Government, but I would like to III'f that the 

Union GoIIemment should take initiative in this regard, 

enact stringent IegIeIetIon and InIeMJne to check It. 
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TodaY, global warming is adversely affecting the 

environment, It is also affecting our production, more over, 

It is not leaving good effect on human life. Today, the packed 

food Items are available in abundance. People are also 

bUying them freely whereas their quality is low. He should 

definitely pay attention towards this aspect and act 

accordingly. I would like to submit that keeping in view the 

present circumstances we are working under National Food 

~rIty Mission and National Development Council has 
given certain proposals in this regard which should be 

considered. The Govemment have identified around 305 

districts where work in this regard is being carried out. 

Andhra Pradesh, Chhattisgarh, Madhya Pradesh and 

Assam are the main States covered under this programme. 

Efforts will be made to increase foodgralns production in 

these districts during next five year plan. The hon'ble 
Minister is going to work with the Ministry of Agriculture 

in 305 districts of 16 States, I would like that he should 

pay more attention towards it. The Govemment should also 

pay special attention on food security. Today food habits 
. of people are changing which also requires due attention. 

It Is proposed to make two amendments in basic sections 

in this BIR and I do not have any objection to it. But, overall, . 

what is needed is that stringent action should definitely be. . 
tak$n to control the prevailing situation. 

[English) 

SHRI ADHIR CHOWDHURY (Berhampore, west 
Bengal) : Madam, I rise to support the Food Safety and 

Standards (Amendment) Bill piloted by the hon. MInister 

of Health Dr. Ramadoss. The Minister concemed is very 

much health conscious. It has been proved widely. He has 

already launched a crusade against the smokers. We the 
smokers have already been ostracized in Partiament 

premises by his relentless campaign. So, when a Bill is 

piloted under his concem, we are· aH very optimistic that 

the implementation will also be done in a right 

manner. 

Some confusion was raised about the technicalities 

of the Bin. However, on March 14, 2008, in respect of 

Question No. 1640, it was stated by the Ministry 

concerned: 

"The setting up of Food Safety and Standards Authority 
and implementation of the Act involves significant inter-

Ministerial coordination. A Steering Group consisting 

of Secretaries of all relavant Ministries has been 

constituted for overseeing the setting up of an 

autonomous Food Authority on the basis of the FSSA 

Act, 2006. Sections 4 to 10, (inclusive) Section 87, 88, 

91 and 101 of the FSSA, 2006 have been notified with 
effect from 15th October, 2007 to enable setting up 

of the said Authority which would take up further steps 
for implementing the Act. The setting up of the 

Authority is in its final stage.-

It is common knowledge that when we go for 

consttucting one edifice, first, we have to prepare a plan. 

Later, we have to mobilize funds. Third, we have to make-

the estimate and fourth, we have to Identify the 
implementing agencies for getting It done. So, a1~ It 

has been enacted but the foundation remains in the setting 

up of the Food Authority because the Food Authority itself 
will take a pivotal role. WIthout having the Food Authority, 

the contents of the Bill and the intentions of the Bill could 

not be materialized. 

How much have we been civilized can be ~termined 
by the quality of food that we consume. It is really 

regrettable that even after acquiring the growing status in 

the comity of nations, we are really lagging behind in the 

context of quality of food. In the year 2096, the Food Safety 

and Standards Bin W88 passed in Partiament by the Ministry 

of Food Processing. But this time, again, an amendment 

Bill 18 going to be passed under. the steward8hip of the 

hon. Health Minister. Naturalty, what I would like to point 

out is that any hydra-headed iJ:Icwnbency cannot be 
deemed sufficient for implementing this kind of an important 

Bill as it involves various segments of food, manufacturing, 

processing, import, etc. So, first of all, what I propose is 

that the entire Food safety and standard mechanism should 

be brought under one umbrella so that the food security 
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and standards could be implemented in a very precise 

manner. Otherwise, it will be only written on the paper. 

In this country, even in Delhi which is our National 

Capital certain things happen. I would like to refer to one 
report from the Times of India which says: 

-Horse dung in dhania powder, petroleum products in 

Khoya and a liberal close of artificial colour to make 
your salad look more attractive. The festive season is 

boom time for perpetrators of food adulteration 

offences. Not one of the 27 Sub-OivisIonaI Magistrates 

in the city have coHected the mandatory 20 to 24 food 

samples per month from their raspectiYe areas in the 
last ten months.-

You wiB be astonished to know that as no common 
man has ever lifted a sample and sent It for testing in the 

last 10 )'88nt. !he Government of Delhi has decided to giw 
wide publicly to the provision. What does It mean? For 
prevention of aduIlerated food, the laws are in vogue since 
1958. But still the common people are unaware that they 

have the right to consume good quality food and If anybody 

trie:d to do adulteration they have the right elletuined In 

the existing laws so that they can protest against 

adulteration and whereby they can also protect themselves 
from being adulterated. 

The Food Safety and Standard Act has aIINdy 
repeated eight existing laws in· relation to food safety and 

standard beeaHI!Ie multiplicity of laws and regulations 

impede the growth 01 the food processing sector whenI 

we are enjoying great potential. So. the law was enacted, 
but here in the amendment the Government has sought 

to make a little provision under Section 5 of the Food Safety 
and Standard Act as sub-aection (5) prohibits holding of 
any other offices by the . Chairperson and Members of the 

Food ,~. Which led to difficulties in corwtituting the 
Food Authority. So, in order to constitute a viable Food 

Authority which needs to be hassle free, the Government 
brought this .small amendment. Then, the Central 

Government W88 of the view that the Members of the Food 

Authority may aIao be appointed on part.time basis since 

It would not be poulble to appoint eminent persons as 

Members of the Food Authority for the reason that they 

would be holding. some other office or post in some 
Industrial organisation which they represent. So, in order 

to Inaert dynamIam In setting up of the Food Authority, the 

amendment including section 7 (1) of the F.S.S. Act have 

been sought for. Therefore, we should all support this 

amendment. 

Madam, I would like to draw the attention of the hon. 

Minister that since 09cember last year; the State of West 
Bengal has been ravaged by bird flu. It has hogged limelight 

and when it assumed alarming proportions, the Govem-

ment of West Bengal had started cuUing operations by 

employing lay persons who were not imparted any training 

for scielllificaIIy culling the chIckena. Thereafter, the 
GoYemment ha Imposed a ban on rearing chickens in 

1hoee areas which had been affected by bird flu. The 

Gov8mment had ~ that they would do the mopping 

up operation and after finishing the mopping up operation 

they lifted the ban and allowed the people to consume 

chicIr8n. EYen the Minister of Anima/ Husbandry of the 

GoIIemment of West Bengal himself organised a chicken 

festival so that chIcIc:en could gain popularity again among 
the people. But meanwhile, the entire economic structure 
in rural parts 01 West Bengal got dismantled. But now we 

find that bird flu has r8Iapeed in various parts of the State. 

AccordIng to the pnt8CriptIon of the World Health 

Ofganisation, In ..... which have been affected by bird 
flu. rearing of chicken cannot be allowed for three months, 

but who wiI pay heed to it when the Government itae" 
is 8IIdng people to consume chicken? Before rearing of 
chicken can be started again. it is Imperative to adhere 

to the preecription suggested by the World Health 

Organisation. So. what is the duly of the common people 

when the State Gowrnment Is indifferent to the alarming 

situation? 

Madam, many han. Members here have raised the 

issue of quality of water con.umed by the people. My 
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district Murshidabad and eight other districts of West 

Bengal have been infected by arsenic contamination. So, 

the vegetables and fruits that are grown there by extracting 

water from underground contain arsenic which deposits 

on plants and we have to consume arsenic infected fruits 

and vegetables. 

I would like to draw the attention of the hon. Minister 

that India is a signatory to the CODEX Alimentariua 

Commission and India is also a signatory to the Sanitary 

and Phytosanitary Agreement under WTO.But India has 
been flooded with genetically modified food. So, I would 

like to know whether the Government has any mechanism 

to cheek the genetically modified imported food which Is 

coming to our shores everyday. I would also like to know 

whether our quarantine offICials and our port officials are 

equipped enough to deal with the microbiological 

contamination and genetically modified food that are 

flooding our country. Before supporting the Bill, I would also 

like to wam the Minister that without having a precise 

implementing agency we would not be able to achieve the 

desired results. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur) : 

Madam, when we passed the Food Safety and Standards 
Act in 2006, if that particular BiR had been ~rafted properly, 

this amendment would not have been required now. That 

particular Bill which turned into Act in 2006 should have 

contained a simple provision. When we are thinking of 

appointing people from the industry, it is obviously 

understood that they would be holding some offices. " we 
are to appoint some unemployed people, that Is 

understandable, but when it is very clearly mentioned in 

the Act itseH that persons from the industry and from 

various other fields would be appointed, when the original 

BiH was drafted, it should have incorporated aU these 

provisions. 

However, I have moved a Statutory Resolution 

opposing the imposition of the Ordinance for the simple 
reason that I have always felt that an Ordinance should 

be issued in a very exceptional situation where nothing 

can walt till the Parliament is summoned. In this particular 

case, I really do not know as to what was the great 

emergency which necessitated the Govemment to issue an 

OrdInance. Therefore, I oppose the promulgation of this 

Ordinance. 

Madam, since the Govemment has issued the 

OrdInance, I would like to know from my friend, the Minister 

of Hearth, as 10 whether they have taken all the steps 

necessary to appoint and operation~ the authority. If 

they have not done so, then 8l1'8li the purpose of issuing 

the Ord"mance ItseH gets defeated. So, I would Hke to 

be enlightened as to whether there was an emergency 

which forced the Govemment to come out with this 

Ordinance. 

Then, have they appointed the persons, who are going 

to be appointed? It was not possible to appoint them 

because the Act prohibited from doing so. Therefore, I 

would like to know whether it has been done and if it has 

been done whet is the base on which such appointments 

have been made. This is very important for us to know 

because the Ordinance was already issued. 

Madam, this particular Bill is essentially trying to look 

at three amendments to the Act. In fact, it is one 

amendment really. The amendment is so that the people 

holding other office can be appointed on the authority. As 

they are looking at the amendment, probably they have 

decided to relax the age and extend it to 62 years. But 

this is the third amendment which is following out of that, 

amending the definition sections Itself. So, basically, they 

are amending one basic amendment 

As per the appointment committee, which Is coming 

under section 6 and in which it is atated, the Cabinet 

Secretary would be heading the appointment committee. 

This is in the Act itself. Therefore, something like this, when 

they are going to find out people from the industry, which 

they have mentioned here, they are going to find out people' 

from NGOs, which they have mentioned here, they are 

going to find out people who are good scientists, who are 
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going to be appointed here. the conu"lttee's composltIon 

is essentially Cabinet Secretary. as 1hey have already 

mentioned, which are the officers who wiH be appointed. 

In fact. I would tequest the han. MinIster, though now 
it is part of the Ifrtv. you ,cannot make changes, but 

whenever they are making a search committee of this type 

and particularty when they want to find out a talent 

available in the country. they should not be restricting 

themseIYes to such types of the provisions in the Act itself. 
Now. even If they want to do they cannot change it 

because the ail is now being passed. Of course. I am 
also responsible for this because we have done it in the 

collective wisdom of this House. But, my request would 

be that if they want to have a search COiidililtee. they 

can 8I'I1lOW8r the GoYemment to decide .who win be In 

• the search committee. 

. 
Madam, I was Iookfng at the definition eection, section 

3 8Ub-section J. If you look at It. this particular .... is really 

welcome. In fact, we aI have eupported it Met I even 
welcome the amendment. But at that particular time, we 
never realised about this particular amendment. which I am 
seeing now. mentions, 'only those food articles, exctuc:Ing 
those which are used by animals'. There the hon. Minister 
has stated that the animal foods are exempted. Does he 

mean to say that the animal lite Is not important as human 

life? 

Therefore, I would urge the hOn. MInister to took at 
this provision in eecIton 3(1) that he should really by to 
make sure taat even this Act does not CO\I8r it, maybe he 

needs to really bring a legislation to make sure that even 

the animal food, which is consumed by the 8JIimaIs and 

which is packaged food, is included in this. In this particular 
section, the han. Minister has not even taJked about the 

packaged food. he has talked about a very broad spectrum. 

a broad definition of what food really means. In fact, II8dIon 
30) defines what really food is. In that he has already 

mentioned this. So, my request would be that he shoUld 

also try to cover, In some form or the other, the animal 

food as well. 

Madam, what Is reaJIy Important Is. when we . are 

really doing It In .this particular manner and when 

particularty we are going to set standards, which is the 

basic purpose of this law, we must go in for voluntary 

compliance. We should not do it In a way that we will have 

now more inspectors. who will be running around and trying 

to find out. 

The hon. Ministar may please talk to all 1he 
associations. manufacturerfl and try to set such standards, 

which wiD be very stringent; set standards In a way what 

could be implemented in next six months, what could be 

implemented In next two years and what could be 

in1>1emented In next five years. So, there should be a 

phase-wi&e application and he should set up a good 

regulatory mechanism. H they find somebody who is not 
following the sttIndards, they should take stringent action 

against him. But I would urge upon him to try to involve 

all those who are actually involved and thay may call it 

SAO, Self-Regulatory Organisation or something like this. 

I would request the hon. Minister to really do it. 

Madam, labenlng Is extremely Important which is going 
to be a part of this. In fact. today. I was surprised to read. 

In either Hindustan Times or the Times of India, a very 

big news Item saying that If you are consuming wine then 

your bnIIn wID be affected. Till yesterday, we were told that 
jf you take a glass of wine everyday, your heart is protected. 

So, now your heart is fiRe, but your brain is in problem. 

So, we would really like to know from the han. Minister 

that he must come out with IabeUIng in way that will bring 

out all theae Iacta in a proper manner because the wine 

Industry says that you drink wine and keep 

fine, but now wine is not fine and risky whisky and all that. 

Then how do you reaHy aurvII/e. Of courae. I do not take 

alcohol, but we shoutd try to bring out something for the 

knowledge of all the COI'l8UIMfS because labelling Is 

extremely Important. 
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I read somewhere the statement of the hon. Minister 

that all the processed food wUl now contain Information like 

how much is the content of HDL, LDL and items like that. 

If that is what it is, then I would request him to come out 

with that very soon. All proCessed food must contain that 

information because ~-a-days, we cannot just help to 

just play with the food which really is going to cause 

probtems later on. 

Madam, neutrastical is another important aspect of it. 

Pharmaceutioal industry is growing and so is neutrastical 

industry at the same time. But we really need to set very 

high standards even now. I know this is not really part of 

this particular Bill, but the drugs which are manufactured, 

which are sub-standard, which are spurious are really in 

a way very harmful to Piltients who consume them. So, 

I think, along with this, there' is a need to bring out a proper 

understanding whereby all the food items, neutrastical, 

pharmaceutical will be covered by this. 

Most importantly, I know the limitation of the Central 

Government. We do not have an apparatus to work in all 

the States. So, essentially, you can set standards but 
adherence to the standards will be again the responsibility 

of the State Govemments. So, I think, the hon. Minister 
I . 

must take steps to strengthen the State machinery. In 

fact. , made this point when I was· speaking on the 

Budget. In fact, there is no provision for strengthening 

various State machineries. When they are creating 

such regulatory framework at national level, they are 

expecting that this will happen since they have pasSed a 

law. It is not going to happen. Therefore, the States will 

have to be strengthened. I would request the hon. Minister 

to tell us how the State strengthening machinery would take 

place. 

Mostly importantly and lastly, Madam, we really need 

to act at source, where It is manufactured because it 

becomes very difficult at the other end, that is,. distribution. 

So, they must find out how many factories will be permiHed 
to rnanufacturesuc;h types of products which are covered 

by this law. same is the case with pharmaceuticala. You 

know, there are some States which are very. notorious. 

which manufacture spurious drugs and the s~ drugs are 

then distributed aU over the country. In fact, there are some 

shope in Delhi whe,v somebody wHl tell you ou:tside not 

to go to these shops becauSe they sell spurious drugs. 

It is also known very weD. So. al the distriJution end, it 

is very d'lfficult to control, you must try to cohtrol it at source 

and definitely it is required. 

My last request to the hon. Minister would be to 

tell us in how much time he is going to set standards .for 

au major items and that too as I requested to do in a 

phased manner, that Is, first, It will not be as· stringent, 

second will be more stringent and third will be very 
stringent. I think, we should try to do that as quickly 

as possible and I would request the hon. Minister to 

enlighten the House about the time f~me in. which this 

will happen. 
, 

.j. 
'I; 

DR. R. SENTHIL (Dharmapuri) : Thank you Madam, 

I rise, on behaH of the PaltaZhi Makkal Katchi Party, to 

support the Food Safety and Standards (Amendment) BiD, 

2008. 

This short Bill has got only two very importa'lt 

objectives. One is to fix the age of the chairperson at 65 

years. It is too obYioua to justify and I think, it does not 

need any explanati<¥l. The other objective is to include part-

time members to be membelS and chairpelSon. 

Thts is a very important amendment, Madafl1. As many 

of OUr han. Members have earlier pointed oUt, we need 

specialists, in fact, technocrats in this highly specialized 

agency and the membeIs of the authority are basically 

experts from fanning, manufacturing and food processing 

techndogles. Hence, when you·make It mandatory that they 

htwe to be full..time members, yOu will nOt be getting 

scperts. 

Here, I want to make an analogy with the Medical 

Council of India. in Medical Council of India Act, if you 

want aU the members to be full-time members, obviously 

you wBI not be having experts because the Medical 
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Council of India members are experts in their own field 

with their own commftment But 88 part-time membel"8, 
they contribute a lot to the specialized field. Like-wi8e, 

here also, only specialists must be there. I think, this 

amendment fuHlts that objectiw and hence, I support this 

BiR. 

Madam, I also want to put on record my thanks to 
the han. Minister and his offidals tor helping out the SAGO 

manufacturers of Tamil Nadu. The PFA provides for certain 

llmilations on certain substances in the SAGO, Iik8 cyanide 

and chloride. There was some confusion in interpreting the 

norms and there was some problem faced by the SAGO 
industries. I did go to the hon. Minister to help them out 
immediately help them. I thought. it was my duty to record 

my thanks. 

Madam. many hon. Members in the Partiament today 

mentioned the problems of junk food and packed food. In 

1937, George 0rweI mentioned in his novel: 'We may find 
in the long run that tinned food Is a deadlier weapon than 
the ~.' Madam, 70 years. later, he could not 

have been more correct. That is rapidly becoming truth. 

What is more surprising is that food habits are changing 

YerY rapidly. In 1987-88, rural India spent 26 per cent on 

cereals; but in 2004, it was spending only 16 per cent. In 

the same period, spending on processed food and 

beverages went up from 4 per cent to 6 per cent. Llkewise, 
a very poor person who has an income of only As. 225 

per month, spends As. 6 on procesaed food and his 

richer counterparts who 88m As. 950 per month apend 

As. 100 on packaged foock This being the 8C8n8rio, the 

NSSO data mentioned one V8rY important fact that with 

the advent of the fast food culture, people eat more 
packaged food and fast food like pizzas, burgera, chips, 

and drink soft. drinks. There is an exponential increase 

in the amount of fat consumed by the rural and ulban 

poor. 

This being the case, we should look at what is 

On:IInance, 2008 

happening in India. The Incidence of diabetes is increar jng 
rapidly. w. now have the highest number of diabetics in 

the WOftd. If the present trend continues, by 2025, 25 per 

cent of the Indians will be diabetics. This being the 

ecenario, we need some wry strict legi$latlon to check the 

junk food. Our hon. MinIster has always been voicing 
this concern in all the fora he is attending. ,.. our 

Members are suggesting, I think, not only we should be 
displaying the various COf11)Of1enta of the food, their 
calorific: value and other facts, but also like having a 

pictorial warning for cigarettes, we should be having a 
pictorial warning on junk food highlighting the problem of 
the junk food. 

WIth these few words, I welcome this Bin. 

[TransIatiDn] 

SHRI HANSRAJ G. AHIR (Chandrapur) : Madam 

Chairman, I riae to apeak on the Food Safety and 

Standards (Amendment) SUI, 2008 brought in the 

Houle by the GcMmment. DeepIte ..... 1C8 of sepanlte 

.... related to production, ... distribution of 
food llama, when Food SaIIIy and Standarda (Bill) wu 
brought in the year 2006, the GoV8mrnent had Aid at 

that time, that It • COf11)r8heI.... and eaaentIal bII, but 
wiIhIn two years an amecldmeld bill was brought and an 
ordinance in this regard was promulgated on 7 February, 
2008. 

The hon'ble MInIster may kIncIy explain 88 to what was 
the need to bring this BIll when we stili have three weeks 
of the Budget seaaion why did the government show such 
a haste. 

Through this Amendment BID, they have tried to re-
define 'Membe(, 88 part-time Member and repeal section 
5 of the Act, 80 that the ChaIrperaon and ex.offlclo 
Members could hold anaJogous posta elsewhere. Through 
this amendment BIll, they hIM tried for the backdoor entry 
of their own people who .... holding ~r posta elsewhere. 

It should slnUtaneoueIy be explained If the Members 80 

appointed would be experts In their credential. 
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Madam. Ministry of Health is a very important Ministry. 

11 has brought an amendment through an ordinance over 

a very small issue. Our colleagues said that slow poison 

is being given to the people through food, which is leading 

to so many problems. Excessive use of chemical fertilisers 

in drugs and edible items to augment production is resuHing 

in the spread of S13IIeral diseases. The food being prepared 

at home la~ nutrition and vitamins. It has adverse effects 

on little children in the house. I was going through a finding 

of the National InsliMe of Nutrition of Hyderabad that 

several children in urban cities are malnouris~ed owning 

to lack of vitamin A, B-1, and C and Niacin Pelie Acid, 

iodine and iron content. Several, cases of ill-effects of 

excessive use of chemical fertHisers in foodgrains, 

vegetables and fruits on the new generation are coming 

to the fore. If there would have been a discussion on all 

these issues through a Bill, it would have been better. 

Several diseases are spreading through food items that we 
use at home and what we give to our children. 

The honble Member who spoke prior to me raised 

the issue of synthetic milk. We come across such 

news in TV and newspapers that children are being given 

poison through milk. Use of chemicals even in soft drinks 

is putting the life of young generation and children in 

danger, if the Bill contained certain suggestions to reign 

in and to check this then we would have extended our 

unequival and unanimous support to the Bill. We support 

all the reforms ·being proposed through this Bill, however, 

it is suggested that such amendments should also be. 

brought which should be for the benefit of the common 

man. 

{English] 

DR. KARAN SINGH YADAV (Alwar) : Madam 

Chairman, I rise to support this amendment which has a 

very specific and a limited purpose and it is replacing an 

already promulgated Ordinance. 

This Bill was piloted and naVigated by our hon. very 

dynamic and young Health Minister who ·Is so concerned 

about the health issues whether it Is smoking or something 

else. I was happy that one of the earlier learned speakers 

was talking about the adulteration and spurious drug which 

has been magnified and put in the Press out of proportion. 

Of course the menace is there. But I .mow that the Health 

Minister piloted a Bill about drugs and pharmaceuticals 

which is under consideration of the Standing Committee 

on Health. I am sure, when that Bill comes at the passing 

stage, most of the people from the Opposition would be 

very much satisfied and would thank the hon .. Health 

Minister who is going to bring another good piece of 

legislation. Uke his other commitments,-f must thank him 

that he has piloted, tabled many other Bills like Clinical 

Establishment Bill where for the first tim,e in the country 

somebody has thought of regularizing the medical 

establishment. The major cause or concern is that there 

are half-baked kinds of nursing homes where there are no 

facilities; there are no properly trained doctors and no 

nursing staff. We need to regulate; we need to have some 

kind of a monitoring. system. 

This is another Bill which the hen. Health Minister has 

tabled and is under the consideration of the Health 

Committee, that is, the Pararrl8dical and Physiotherapy 

Bill. So far in this country, nobody has thought about 

regulating the services of paramedical staff, technicians. 

radiographers, periusionists, opticians and the whole lot of 

people who support in the medical treatment of a man. 

One of the most important Bills is waiting to be passed 

in Parliament. I wish it comes m the next Session. I wrluld 

like to submit to the hon. Health Minister that the ~ 
Council (Amendment) Bill would revolutionize the .trend of 

rrl8dical education in this country. I would just like to take 

this opportunity to congratulate the young and dynamic 

Health Minister who, for the first time, has thought of all 

aspects of health-related problems, and when he got this 

particular Bill passed in Parliament, evMybody endorsed 

with one view that it was high time tha~ the country thinks 

about the adulteration in food. 

Madam. We are ashamed when we read in the 

n~pers day in and day out about this. Only two or 
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three days back, they have busted a factory where 

adulterated vegetable or adulterated ghee is being 

produced. Just now, one learned Member was talking 

about adulterated milk. That is some thing which we want 
to gMt to our children in the purest form. But there also, 

there is adulteration of chemicais. Even in the milk, which 

comes from cows and buffaloes, there also we haw 
adulteration. A dose of oxytocin is being given to a cow 
or a bufIaIQ so that it can produce large quantity of milk, 

and f!'8t gets mixed up with those deadly chemicals. This 

is a time ,thai one should have thought about it. This Act. 
which "was passed in 2006, by constituting this Authority 
of Food Safety, would fiB up thai gap. 

The purpose of this Bill is just to seek permission of 

this House so that the members could be part-time. I can 

certainly undetstand the people who are technoc:ra1s, who 

are scientists. who are experts in their fields, may not be 

too happy to be associated with the Food Safely. Authority 
on a full-time basis. So, I think, that latitude one has to 

give to a person who cannot be toIaIIy bound down. But 
what is upected is that there is a good infrutrucIuJe in 

tenns of the Authority, good infrastructure in the State, good 

laboratories in the State, good analytic experts In the 

States, and they can take the samples. AbcMt all, one 

needs to sensitize the pubfic. They IW8t know that there 

is a Department and there is an authot1ty which has come 

up. If the people send proper samples to the represen-

tatiwe of the Authority, then their compIalnts can be takan 

care of. 

I am sure thai with this kind of legislation. the future 

is very bright and we will see that our countrymen get 
unadulterated food, unaduIIerated rnIIk. unadultenlted ghee, 

unadulterated masaJas and unadulterated aweets during 

the festival time. 

With these few words. I support this 81ft and thank 

the han. Health Minister for having brought this BHI before 

this House. 

SHRIMATI C.S. SUJATHA (Mavelikala) ; Madam 

ChaIrman, I rise in support of the atnendments to the Food 

Safety and Standards Bill 2005. 

The Bin envisages consolidation of eight laws 

governing the food sector. Further, It establishes food safety 

and standard authority to 1'8gUlate the sector. This is a 

welcome initiative by the Government of India. 

This law Intended to enforce through State commIs-

Iionera for food safety and loCal level officials. It actually 

provide8 heightened accountability to every manufacturer 

to identify any food article so as on distributor and the 

aeIIer. The text of the Act and its efficacy is in its 

implementation at the ground level. There I am concerned 

in the provision of entrusting the enforcement to the local 

level officials because, it eventually open a new space for 

fBn1)8nt corruption. 

Madam, Universal Standardization of every food 

product and Its Ingredients is very Important in ensuring 

food safety. Foot-proof monitoring and uncompromising 

enforcement Is a pre-requiaite for the same. Experience 

shows that big companies are stiU in a position to maneuver 

with .very loopholes. in the law to continue with their 

vagaries in adulterating food Items is a day to day 
experience in India. The enthusia8m and the energy in this 
8X8f'Cise to enact a competent law with regard to food safety 

should be with that goal. But I am forced to express my 
appreI'Ien8ions in this regard considering the prevalent 

lacunae and lapses in the adminlatratlon mechanism In our 
country. BasIcally this Ie an issue dealing with the life and 
health of the common people In India. We should bear it 
in mind that the praeent day markel psyche Ie lead by the 
profiteering without any respect to ethical and moral values. 

The controversy over the aerated drinks Is a case in point. 

There are many other examples. Even the vegetable. fruits 

and other articles we eat are not free from exposure of 

lethally chemicals and pesticide •. HazardoU8 chemical. are 

being used for the colorings of fruits and vegetables. 
0anQer0ua aub8tance8 are added to give more colour and 

weight in apices etc. without any control and regulation. 
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Before concluding I want to mention some key issues 

imIoIved In this· legislation. They are: 

1. The unorganized sector such as street vendors 

may have difficulty in adhering to the law 

with regard to specification on Ingredients, 

traceability. But both organized and unorganized 

food sectors are required to follow the Same food 

law. 

2. Quality standards of potable water using in 

preparing or manufacturing food should be 

ensured through competent and required safety 

standards. 

3. This Bill excludes plans prior to harvesting and 

animal feed frQm the purview thus the Bill does 
not control the entry of pesticides and antibiotics 

into the food at the source. 

4. The power to suspend the license of any food 

operator Is given to a local level officer. This 

offers scope for harassment and corruption. 

5. The Bill envisages that the State governments 

have to bear the cost of implementing the new 

law. However the financial memorandum does 

not estimate these costs. 

With these words I conclude and thank you very 

much. 

[Translation} 

SHRI SHAILENORA KUMAR (Chall) : Madam Chair-

man, I express my gratitute to you for providing me an 

opportunity to speak on the Food Safety and Standards 

(Amendment) Bill, 2008. As referred to in this Bill, the then 

hon. Minister has Introduced it in the House after making 

amendments In the Food Safety Standards Act, 2006. What 

was the compulsion In these two years that It had to be 

enforced In the year 20081 The hon. Members apprehend 

aome purpose of the government. It is also mentioned in 

our Constitution that it Is the responsibility of every 

government to ensure good and quality health, education 

and food to everyone in the country. Particular reference 

has been made to availability of healthy ~. This Bill also 
referato special attention to be paid to storage, distribution 

and seDing of food items. 

16.49 hrs. 

[&tAt BAl..AsAHEB VIKHE PATI!. in the Chait) 

Food Authority is proposed to be set up under a 

Chairman who should not be more than 65 years of age 

and Member not to exceed the age limit of 62 years. 

Through you, I would Uke to request the hon. Minister that 

the Members 80 appointed should be experts. Only then 
the objective at this Bill would be fulfiUed. Secondly. the 

issue raised by Suresh Prabhuji that we make all kinds 

of arrangements for human being, however, we sho\.lld also 

pay attention to birds and animals in addition to human 

beings, without which no life is possible. Just now, . some 

hon. Members raised the issue of chemical adulteration in 

milk. Animal gives us milk which is consumed by human 

beings for healthier life. The way we have made 
arrangement in regard to human being, we should have 

also made arrangements for animal and birds. 

Secondly, we should also maintain special monitoring 

against adulteration at the manufacturing sites of products. 

We shall have to pay special attention to the quality and 

quantity of products. The objective at this. Bill will be fulfilled 

only if he pays attention to these things. I would like to 

request that experts should be appointed in the authority 

provided for in this Bill, only then the intention of this Bill 

would be fulfilled. With these words while extending my 

support to the Bill, I conclude. 

SHRIMATI SUMITRA MAHAJAN (Indore) : Mr. Chair-

man, Sir I do not wish to say much in regard to the 

amendment proposed in this Act, however, it appears that 

thIs·Act is not entirely about the foodgrains consumed by 

the human beings. Overall· it appears that it relates to 

human beings and animals both since animal food also 

finds mention at some places. Not only this, it also affects 
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the entire environment in the sense that frequently we <JXn8 
across scenes of animal exploitation. how the quantity of 

milk is Increased by giving injections to cows or buffaIos. 

Seriousness on the part of the govemment is missing in 

this BIn. The nominal amendment brought by the hon. 
Minister does not appear to be complete. There after 

another amendment could be in regard to labeling. I do 

not know if this amendment has been brought with the 

Intention of replacing someone or after the rebuke from 

the Supreme Court of Incla that it was brought in haste. 

simply to show that we are doing something. It does not 

matter. howeYar. one thing he should also keep in mind 

at the time of setting up of authority which he often forgeIs 

that whether there are any experts. scientists of food 

technologists and do they. actually play an Important role 

in decision making. because such policies do affect 

everything somewhere or the other should keep it in mind. 

It happenS S8II8ra1 times because when I was e Minister 

I realised that when Nutrition Board was constituted. there 

was n(I nutrition expert in the Board. but only officers. What 

one would understand? No offences meant against the 

officers. , hold them in respect. however. there should be 

soma technical experts too having knowledge about whet 

we wish to implement defacto. 

A point which comes to my mind that I fait to 

understand the basic meaning of monitoring food quality 

because now the prewntion of Food Adulteration Act her 

also got absorbed in it. So what action are we taking for 

monitoring quality of food and the basic infrastructure which 

extends up to the State /evel. We have done nothing to 

provide infrastructure and have brought only a small 

8ITI8I1dment. The seriousness on the part of the government 
is missing. The issues are very big. however, we need to 
pay attention as to how we would do. justice to the 

consumers, how would a smaU consumer WOI.IId get right 
product and justice. It i8 possible that after the enacImant 

of thiS Act. eY8I1 the small vendors mav have to go for 
reglsbation to run their busineaes. That means they would 

have to get their profession registered. This is good thing 

that the quality food will be ensured at each and fN8fY 
/eval. But. through you •. I would like to tell the hon'ble 

Minister one thing that on many occasions it seems to me 

that the fresh hot pakodas being fried at the small stalls 

are more safe in comparison to junk food. so this aspect 
also needs to be pBld attention. One thing I fail to 

understand as to whom you want to protect. In reply to 

a question you had stated that [English] ·Final Notification 

regarding regulations for labeling and disclosing the 
Ingredients of the contents· {Translation] For this purpose, 
perhaps, you have constituted some committees and then 

you say that you will bring some separate amendments 

and notifications to start the process. I want to know as 
to what we intend to evade? [English] Why we are not doing 

it? {TnmslBtion] Whom we are afraid of? What kind of 

pressure is on us because so many MNCs are now coming 

and, thus. our market is going to be saturated? Many things 

are being imposed on us, that is why I have said that those 

things are affecting the whole environment. It is okay that 

this is a smaH amendn I8I1t. You know V8fY well as to why 

and what you have done; but one thing I have stated that 

there must be some scientist or a technical person who 

may have understanding of all these technicalities. Now it 

is up to you whether or not you are accommodating such 

a technical person. You should make this amendment and 

I am not bothered about the age whether it is 65 or 

otherwise because you might have taken the decision after 

due consideration, but the question is why this decision 

~ not be taken earlier. " it did not strike in your mind 
even after one year of consideration. then. I feel what I 

have said earlier, I am not /evening any aHegation; you see 
the face and then come out with amendment. I sometimes 

feel so, but ~ mav be wrong. I am not IeveNing allegation. 

but when it so happens it is natural that such things come 

in mind. So, these things should be paid some attention 

and the Government should be aerioue about it because 

this Act ia not mentIy an Act. but It can become a global 

issue tomorrow. This thing should be kept in mind to some 

extent. This is mt request. 
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·SHRI M. SHIVANNA (Chamrajanagar) : I am grateful 

to you for giving me an opportunity to participate in the 

discussion on the Food Safety and Standards (Amenc'.,ent) 

Bill, 2008 that has been brought before the Parliament. I 

congratulate the Hon. Minister for Health and Family 

Welfare for this. 

In the modem world, the Food Safety and Standards 

are very Important. When we are having a global 

competition, In order to compete and to lead a happy life, 
we should haw good heaIIh. To ensure good health, our 

food materials should be of good quality with care for 

maintaining standard. Unfortunately, now-a-days, we are 

not getting quality food and pure drinking water. 

I come from a rural area. I am heahhy as I got quality 

food right from my childhood days. In good old days 

foodgrains were grown without using fertilizers and 

pesticides. That is why the quality of food was very high. 

But now, the longevity has come down from 100 years to 
6~ years. Our children are not getting real quality food; 
drinking water is also not available as pure one. As a result, 

our people including children and women are suffering from 

various diseases. DIseaae8 related kidney and liver are on 

the increase due· to non-avalJability of pure drinking water 
I 

and rampant contamination. Even though, we are having 

many laws to prevent substandard type of food being sold, 

we are not taking care to maintain quality and standard. 

The tasty powder they sell is nothing but poison. n does 

not dissolve. It will affect the kidney. 

Many a times poor people like vendors or shopkeepers, 

who are selling pakoda, gobi Manchurian and other food 
Items on the roadsides are caught. But the persons and 

Industries, who are involved In producing spurious 

food items are left free. Therefore, such industrialists should 

be punished and their industries should be eeaIed. 

Therefore, the Govemment should enforce the laws of the 

land properly. Recently, I have come to 1<now that . the 

Govemment proposes to give micI-day-meaI to ail the 

·English translation o,f the speech, originally delivered In 
Kannada. 

deserving school children in the country. I would suggest 

that packed-meal should not be distributed to the students 

as we cannot ensure quality of such foods. 

I support this Bill on my own behaH and on 

behaH of my J.D. (5) Party. Let me congratulate the Hon. 

Minister for bringing this Bill. With these words, let me 

conclude. 

(rranslstionJ 

SHRI GANESH SINGH (Satna) : Mr. Chairman, Sir, I 

am thankful to you for giving me an opportunity to express 

my views. Many of our learned colleagues have expressed 

their views on this Amendment Bill. This Bill has been 

brought to make an amendment to the Food Safety and 
Standards Act, 2006. This Act was passed in 2006, but 

it was not implemented in the country. Even· though 

the House had passed it and it was assented to by 

His Excellency, the President, but it could not be 
established as a law and could not be implemented in the 

country. In this context, I would say that at that time such 

a situation emerged in the c~ntry where large scale 

adulteration has been reported from .the market and such 

an effective Bill was brought 80 that it could be checked. 
But I do not know for what reasons this law could not be 

enforced. 

Mr. Chairman, Sir, in his reply to a question raised 

by an hon'ble Member on 16.03.2007, the Minister of Health 

and Family Welfare had stated that the Government would 
notify it in the gazette after the constitution of the food 

Authority in consonance with the Act. I would like to knofi 

from the hon'ble Minister as to what was the need to give 

such a reply when it was not to be implemented. Then 

it was stated that a committee would also be constituted 

under the chairmanship of a cabinet level secretary. The 

committee was constituted. At that time adulteration of 

pesticides in some cold drinks came into light. A Joint 

Parliamentary Committee was constituted to Investigate this 

matter. After the report was submitted, the Ministry of 

Health and Family Welfare was given the responsibility to 

take action in this regard, but unfortunately no action could 
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be taken 80 far. Meanwhile, a Public Interest i..Itigation '(PIL) 

petition was flied in the Suprema CoUrt of India. While 
axpnI8Sing its strong displeasure towards the Govemment 
of .... the Apex Court observed that when the Food 
Safety and. ~andards Act had been enacted by the 

Parliament itseH, then, what was the reason that It .:ouId 
not be implemented all over India. The court directed the 
Solicitor General to file his reply by the 5th of SepIembar 

by taking information from the Govemment of Incia as .to 

what were the reasons that this Act could not be 

~ by the GoYemment. Although I do not know 
for ·Mud reasons Mr. ~ has done this job to bring 

in an amendment to this Bin through the ordinance. He 

may. be right in his way, but it does not seem to me that 
it was ~. Today the Most important thing Is that 

once a law is en8cted it should have been implemented 

in the whole country with immediate effect. After th8t as 
and when an amet Idment was required, it could have 

definitely been brought in. 

Mr. Chairman, SIr, , want to say that this issue doea 
not refate to the Ministry of Health and FamIly Welfare 
alone. H afso reIates·to the Ministry of ' Food, Supply and 
COnsumer Affairs. This issue concerns not only with the 

human beings. but with the animals also, as stated by 

several hon'ble Members. Our concem is how to check the 

adulteration in this country. ~ present, there are lots of 
comrnoditieS in which adulteration is being carried out. But. 
we be not have an effective law due to which we are not 

in a position to get the culprits punished. State 
Governments are indeed taking their own course, but they, 
too, lack such an effective Jaw so thet the adulteration could 

be checMd over there. There are so many examples before 
us. Once I had raised a question in the House about the 
seizure of water mixed petrol in a tanker supplying petrol 

to aonv. At that time, this news was published in all the 
newtpaperS of the country. I do not know what ection was 
~ by the Govemment in ~ regard. 25 quintal khoya 
prepared from ~ milk was aeiZ8d in G~. I 

do not know what. action the Government has talc8n in this 

regard. 'RaD NeeJ:' is manufactured by the Railways. Many 

a time complaints have been received In this connection, 

but I do. nC?t know .. to what action has been taken so 
far. On several occasions 8118n the consumer items have 

~ found ~dulterated. such as ghee made up of animal 

fats, spices mixed with the horses' faeces, turmeric laced 

with gerua colour and so on. I do not know how many 

things . are being adulterated in thI8 country. The 

GcMmrnant. IhouId take action W enacting. an effective 
law, but II ........... a nUe epfiICIatOf. Today there is a big 

challenge befoIe the country thai if we cannot give 

the quality food to the consumera; then, what.is there that 
we can give them? Millions of children are falling 

sick because lola of .epurlous mecflCines are being 

manufactured in this country. Some of ... factories are not 
wincing ~ only. because they .... manufacturing SpUrious 

meclc:irM*. The news Is ~ In the n8W\lipapenl, 

enquiry commIlte8. is conIIIIuIad, Its report Is submIfted, 
bUt no action· Is taken. I do not feel that some effecIIve 
stepS will be taIc8n to protect peopfe from this serious 

situation. 

Mr; Chairman, Sir, today the ~ of holM' Is that 
country IhouId have a atrIngent .. to deal with th~ 

eiIuation. CompJajnla have been received many a time 

agaIn8I PepeI Cola. 

First. It is cIoeed <Pm and then revived. Then after 

some days how the q....uty got ~ in not known. The 

instance of the Supreme Court· notwithstanding. the 

permission to revive Pepaicola after the closure and not 

enforcing the 2006 Act In a WfIfI Indicate that the 
GcMtJ'l'WMnt has been -in the grip of big industrialists and 

capitaMta. Hence, the Jaws. framed In the InI8reSt of the 

public lire not being enforced. 

Mr. Chairman, Sir, through you I would like to request 
that the quality of wheat being. Imported and distributed 
to the poor is not fit for human consumption. The Chief 

MInIater of our State Shrt ShIv Raj Singh Chauhan himself 

got the sampling of wheat made after conducting a raid 
at Fer. Aa pertN report of 1heaamplng, this wheat Is 
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not fit for human consumption. Thereafter a Minister made 

a statement that the Chief Minister of MadhyB Pradesh had 

no right to raid FCI and the sampling of wheat condUcted. 

I would like to know the intentions of the Govemment of 

India? We are Importing poor quality wheat and distributing 

it to our consumers here, shouldn' this practice be 
checked? ... (Interruptions} Approximately 55 samples out of 
60 collected from Mumbai were lound not lit lor human 

consumption. Such samples of poor quality wheat came 

to the fore, yet it was not checked. Today, the adulteration 

. practice is flourishing across the country. It is the 

responsibility of the Government of India to check this 

adulteration practice and make pure and quality products 

available to the common consumers. I thank you for 

providing me an opportunity to speak. 

(English) 

SHAI VAAKALA AADHAKAISHNAN (Chirayinkil) : Sir, 

I have great regard for the Health MinIster. 

MA. CHAIAMAN : Not only you, everybody has great 

regard for him. 

SHAI VAAKALARADHAKRISHNAN : But I win have 

to state some hard facts. Now it has become a practice 
for this Govemment to Issue an ordinance felr anything and 

ewrything, wheneII8r the House is not in Session, and that 

too on the eve of the Session. Here 18 a case that ordinance 
came into effect on 7.2.08 while the House was corwened 

on 25.2.08. 

MA. CHAIAMAN : Now, what is its relevance? 

SHAI VAAKALA RADHAKRISHNAN : The Se&8ion 
commenced on 25.2.08. I presume that the Central cabinet 

might have taken the decision to convene the Budget 

Session well in advance. After taking the decision . to 

convene the Budget Session, is it proper to issue an 

.ordinance? 

MA. CHAIRMAN: When the Bill was being introduced, 

at that time the merit of Issuing·th8 ordinance should have 

been raised. . 

SHRI VARKALA RADHAKRISHNAN : Sir, it is violation 

of constitutional propriety and demo:ratic norms. 

Now I would tell you what the emergency was. I have 

gone through his statement of reasons. Now in the 

statement of reasons, he has stated that the circumstances 

prevailed and the circumstances existed for issuance of 

ordinance. I do not know what circumstances existed. I do 
not presume that the circumstances which existed in AIIMS 

are applicable here also. Here, there is no Dr. Venugopal 

who has appeared on the scenel Then, what was the 

temptation to issue an ordinance, within those 18 days. I 

simply put ·ltto you. He has· not mentioned a word, not 

maQe a whisper .... (lnterruptions) 

MA. CHAIA~AN : At the tjme. of introduction, .this 

should have been discussed. Already the Bill is introduced 

and we are at passing stage. 

. .. (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : II is too 

much. By no stnltch of imagination, we can· presume 

that there was an .xigency which forced ttJe GovellUn!l"t 

to resort to Article 123 of the Constitution. That is one 

thing. 

Take the other things also. This 'is an amendment to 

the FOod Safety and Standards Act, 2006 passed by this 

House. That Bill was moved and piloted by him only and 

that Bill was passed here. Now he has come with an 

amendment to the Original Bill which we had passed in 

2006. Probably due to oversight, it might have been left 

that the presence of eminent persons' in the Food Authority 

is essential. That sItUation was there and existed when the 

original, principal Act was passed. Probably he might have 

forgotten. So, he could not take eminent persons' as 

members of Food Authority as no full-tinie offICer will come 

. because they will be connecfed with some other 

organization. Oue to this reason, the eminent persons may 

not be coming forth for this purpose. The Govemment 

thought it better to cOnvert 'fuft-time' into part-time'. That 

Is the gist of the Bill. Even assuming it for the argument 
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sake that the Minister might have forgotten that aspect, then 

the view of the Government changed. What was the 
neceseity to issue an ordinance? He could have waited 

til 25.2.08 and we could have passed an oninary, normal 

8iI. 

MR. CHAIRMAN: Now we are not discussing the 

constitutional validity; we are discussing the amendment. 

... (lntemJptions) 

SHRt VARKALA RADHAKRISHNAN : Please hear me. 
Do not get agitated. You are thinking of something ..... 
Do not think about that .. .. (Interruptions) I am a supporter 

of this GoIIemment. There is no doubt about it. So, you 
do not get agI.tated. ... (lnrfH7llplions) 

MR. CHAIRMAN: I am not getting agitated. 

... (lntsmJptions) 

SHRI VARKALA RADHAKRISHNAN : He could have 

~ that thing when the principal Act was passed. 

ThaI he did not. Human-beingI make etTOI'1I. So, I 8m 

prepared to accept that due to omisaion, he did not rnenIIon 
about part-time members in the Committee. Now alter some 
time, the Government was of the view that part-time 

eminent rnembe .. should be In the Committee. It • all right. 

I have no CJbiection to it. For It, is it nec:eaaary to take fIII8y 

the powers of this House? This is a BIll to replace an 

0RInance and we have the present Bill here and we have 

no other go. Now nothing can be said becauee it 
was moved in Rajya Sebha and passed there. So, it is 
fanta8IIc to assume that we can make amelldments. We 
cannot. Our hands are tied. Rajya Sabha has already 

approII'8d and paued the BIll. W. wiD have to pass it here 

also. Where is the ecope for ~? Can we make 

an amendment or can we adopt the Statutory ReaoIution? 
Now the Statutory Reeoilltion wiD become a farce. since 
the Bill has already been pasaed by Rajya Sabha. ... 
(Interruptions) 

Ordinance, 200B 

MR. CHAIRMAN : Do you have any objection to 

the amendment? Already the Bill is passed in Ra;ya 

Sabha. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : What Is the 

meaning of dI8cunIng the Statutory ResolutIon here when 

It has been puaed In the Upper House. 

MR. CHAIRMAN : At the time of Its introduction, 

nobody nIiaed the question of valkIty. Do you have any 
objection to the amendmelrt? 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : The hon. 

Member will have to withdraw the Statutory ReeoIution. Can 
the ReeoIutIon be adopted? No .... (lntenuptions) 

MR. CHAIRMAN : Shri Radhakrishnan, are you 
eupportIng the &meI1dment? 

... (/nterrrJptiona) 

SHRI VARKALA RADHAKRlSHNAN : Sir, this Is a 
COIIi.tilllld !eJf I '0. end our handa are tied. 

• acc:we the Govermlenl I do not have any grudge 
..................... I I!pPf8CiIde his eervIcee. . .. 
(1tUtnJpIionB) 

MR. CHAIRMAN : You can guide them for future. 

SHRI VARKALA RADHAKRISHNAN : I appreciate the 
eerYIcee of the ..... MInIster, but I adYIse him not to be 

a party to such &.qHlrllamentary practice. After convening 
the SeeaIon, do not ia8ue any ordinance. Now, this House 

was corwenecI on 25.2.08. You have laeued an ordinance 
on 7.2.08. That Is what I had to MY. My dear Ambumani, 

do not be a party to 8UCh things and do not iaaue ordinance 
after' the Government has taken a decieion to convene the 

Seeaion of ParlIament, end that too juIt 18 days before 
that. 
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This is what I have to say. This will go on record. It 

will becOme a precedent for the future generation. When 

you are not here and I am also not here, the future 

generations will get to know what these people were doing. 

... (Interruptions) 

MR. CHAIRMAN : This is a good suggestion. Your 

argument is valid for future also. 

" . (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : This makes it 

expIicMIy clear that they are issuing ordinances even after 

convening the House. This is too much. 

WIth these words, I fully support the Bill. There is no 

doubt about it. I have no objection to it. It is very essential 

that eminent persons should come in Food Authority, but 

I think that the way it was done is not appropriate. 

MR. CHAIRMAN : You have put forth your arguments. 

... (Interruptions) 

MR. CHAIRMAN : Mr. Radhakrishnan, you have 

already put forth your arguments. 

The next speaker is Shri Prabodh Panda. I would 

request all the hon. Members to kindly conclude their 

speeches within five minutes each because there are six 

more hon. Members who wish to speak on this issue. 

Thereafter. the hon. Minister has to reply to the discussion, 

and we have to pass this Bill today. Therefore, please 

cooperate with the Cha'r by being brief while making your 

speechee. 

SHRI PRABOOH PANDA (Midnapore) : Thank you, Mr. 

Chairman, Sir. I stand to support the Food Safety and 

Standards (Amendment) Bin, but I would like to make some 

comments and observations with regard to this amendment 

while supporting this Bill. 

In this august House when the original Bill was moved 

for adoption, al that time, several Members including myseH 

participated in the debate and we said that this Bill is nol 

suffICient as so many things are to be discussed in it. We 

all felt that there should be a complete Bill. but that 

suggestion was not accepted and considered at that point 

of time, and the Act was enacted . 

There is a Sanskrit proverb that says : "Kitra Kyom 

Kriyane Dhenva Ya Na Sute Na Dughtom" It means, what 

is the use of a cow that does not give milk or even produce 

a caR? After a long gap the Government could realize that 

this Act is not sufficient, and that an Amendment was 

required to it. Accordingly, this Ordinance was promulgated, 

and now it has been pessed by the Rajya Sabha. Now. 

we have nothing more to say and only to put the rubber 

stamp on this Amendment BtlI. 

I would like to ask this, through you. from the hon. 

Minister. Does he feel that even this measure is sufficient? 

Does it give sufficient teeth to this Ad? What are the 

constraints and main problems in it? There are insufficient 

numbers of laboratories. Even the small markets are 
extending to the block and village levels, and the food 

materials are being sold in different parts of the country 

in villages and even in blocks, small towns, and footpaths 

also. I think the Minister has visited the city of KoIkata 

where on the footpaths itself huge number of small sellers 

sell food articles. What would be the mechanism to maintain 

food safety and standard there? h has to be judged and 

assessed as to what sort of mechanism has to be there. 

They will again corne in this House' as it would require 

further necessary amendment to this Act. I think that we 
should sit and discuss this matter in detail. and bring some 

comprehensive amendment. On the other hand, we could 

repeal this one and bring a new one 80 that sufficient teeth 
would be given to it. 

The Issue of contaminated food articles is not only 

related to the restaurants ... (lnterruptions) 

MR. CHAIRMAN: Hon. Member, you have already 

taken more than five minutes. Please conClude. your 

speech. 
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SHRI PRABODH PANDA: What about the poor people 

and the ordinary people who purchase food materials from 

streets and small shops? What would happen to them? 
The farmers also sen their products including fruits in the 

mar1att, and in most of the cases they are contaminated 

and spurious. 

17.25 hnI. 

[OR. lAnINARAYAI't PANDEY in the Chait! 

. As regards 80ft drinks, when the NDA Gowmment was 
in office·and Madam Suahma Swaraj was the Minister, at 

that time the problem of rasidueof peatiddes in drinks 

made certain racotm'I8Ildations. What happened to them? 
How clef the GoY8mment *POnd to them? What had 

happell8d lifter It? Who was responsllle for this 

contamination? What sort or measures has been takIIn 
against them? This is not known to us, and we ant quHe 

in the dark about it. 

I am not against this sort or 81'I81Dnent, but I think 
thai this is not euffiqIenl The idee is very good. and all 

thai you want to do end the- ob;ect is also VfIIly _ good, but 

more needs .to be done in your actions and operallons. 

I would swv that a ~I8iWt Ad should be bIOught 

80 that sufficient teeth are given to It, and such mechanism 

should be extended to the ground-teveI also. Further, more 
and more laboratories should be set up not only in the 

capital cities, dIstricIs, towns, and block levels, but even 

in the PanchayaI-IeveI also 80 that the purpose will be 

88tY8d to a great extent. 

WIIh 1heee words, I once again support this BIll, but 

I want ~ record my reservations and my comments In this 

regard. 

{Translation] 

SHRI RAM KRIPAL YADAV (PaIne) : Mr. Chairman, Sir, 

rise to support the Food Satety and Standards 
(Amalldment) Bill, 2008. Large scale adulteration in food 

items Is going on In the country. The. hon. Minister has 

brought this Bin with the Intention of providing more teeth 

to the Act 80 that the praetlce of adulteration could be 

effectively checked In confOrmIty with suitable norms. WIth 
such an approach we can well appreciate the efforts of 

the hon. MinIster ~ich are to provide relief to the common 

man. 

Sir, we all know that a plethora of laws are enacted, 

however, In IIb8ence of proper iinp!ementation of these 

Iawa, .....ythIng become8 useless. We are living in such 

a situation where one comes acroes C8M8 or large. scale 

adulteration in food items 80 fraquentIy that they ant 

becoming unsafe for COMumption. One would come across 

aduIt8tatIon In f!Nery. food Item. Adulteration In food items 

.. vegetabfea, pulses, rice, wheat. ghee, milk, cold drIntcs 

and ct.uc:oIaIes etc. has been • COhll101'1 sight. 

Sir, mid-day meals a very popular programme of the 

GO'll'8mnent. hoWever sewntI such cases have come to 

the notice where the children fell sick after consuming mid-

day meal. It is • common sight and it has been frequently 

JVpOrted by the newwpaper8. I feel that only laws alone 
cannot streamline and .,..". 8IIf8ty of food Items the way 
these are beconWtg unsafe. W. will have to enforce them 

properly. As long iii .. do not enan proper enfofcement 
of the laM adUIenI1Ion In food Items would continue. The 

1'8IUIt of aduItwnIIon In foocIlIema is that people are falling 
sick in the country on large 8C81e. There Is adulteration 

In water too poInIed out our colleague· Shri Wmesh 
PtaIidjt. I think the GcMtmmIint hila good intentione In 
bringing this 811· and wants to provide food security to the 

common man. I feel that the Gowmment should pay 
att8rmon towards proper enforcemeht of the law. 

SIr, theIe is shortage of Iabondortes In the country. I 

know that a laboratory has been set up In my constfIuency 

Palna In the fIt8t ~. t went there and saw It. It Is In 
decrepit state. There are no proper equIpments. The 
laboratory Is in dilapidated condition. Now, I do not know 

If the GoYemment has taUn arrt step for Its modernization. 
As fa, as I know, the laboratOry .Ie understaffed. I feel that 
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if a laboratory has been set up, it should be properly 

monitored and equipped. However, it has been assigned 

the task of collecting only samples. These standard 

laboratories have been set up to detect as to where 

adulteration is taking place? 

Sir, hon. Members were diSCUSSing the spread of 

diseases from food items Junk food in particular being 

distributed through open eateries. We have no control on 

them. I would like that some concrete efforts should be 

made and concrete efforts should be made and 

comprehensive laws should be framed and amendments 

is necessary should be made to this effect. The onus also 

lies on the State Government. Legislations are enacted, 

however, the onus of its enforcement lies on the State 

Government. The Union Govt. cannot do much in this 

matter. The Union Govt. can bring in legislative, but its 

implementation is the responsibility of the Union Govt. The 

Union Government and the state Government in- a joint 

sitting including the Minister should evolve a strategy, which 
I unarstand, they would be doing to put in place a 

legislation. Owing to large scale adulteration, people are 

falling sick. The spread of diseases Uke blood pressure and 
diabetes among people is the result of adulteration. We 

wW not remain healthy if adulteration continues. All 
I 

kinds of fertilizers and chemicals are used for cultivating 

the food crops. However, there is a need to look into its 

~ effects. Unless, we pay attention to all these things. 

the mortality rate will contjrlue to increase and so wlU the 

diseases. 

Sir, do you coma across any healthy person today? 

One would still find longetivity among the older generation. 
However, ever since adulteration in food Items has begun, 

pure food is not available and if unadulterated food JI 'not 

available dlHases are bound to follow. Today. chUdren 

between the age group of 10-11 years are also suffering 

from heart ailments and diabetes. Now, even the villages 
have become unsafe. One would still find fresh air and 

water there, however, the food items are being adulterated. 
There is adultel1ltion everywhere. People living in urban 

areas are suffering from diseases, even the villages now 

are no exception. That is why, I would request the hon. 

Minister of Health, since he is steering such an important 

portfOlio, that the onus of looking after the health of 

population of 100 crore lies squarely on him and he can 

take all possible effective measures for this purpose. With 

this hope that this Bill would take the shape of a law and 

remove the food insecurity, I extend my'support to the Bill. 

With these words, extending my vociferous support to the 

Bill, I conclude. 

.' 
SHRI RAMDAS ATHAWALE (Pandharpur) : Mr .. 

Chairman, Sir, I rise to speak on behalf of my party in 

support of the Food Safety and Standards (Amendment) 

Bill, 2008 .... (lnterruptions) 

MR. CHAIRMAN : Win you go to your seat or speak 

from here itself? 

SHRI RAMDAS ATHAWALE : Sir, he has told me to 

corne forward ... (lnterruptions) 

{English} 

MR. CHAIRMAN : You have to take the permission to 

speak from thare, otherwise, you have to go back to your 

allotted seat. 

(Translation) 

SHRI RAMDAS ATHAWALE : Sir, I was there, however, 

he told me to come forward. If you ask I wiD go there. 

{EnglIsh} 

SHRI BRAJA KISHORE TRIPATHY (Puri) : Sometimes. 
MinIsters are aJso not speaklng from their own seal&. 

(Translation) 

SHRI RAMDAS ATHAWALE : Sir, pleaee permit me to 

speak from here. 

{English} 

MR. CHAIRMAN : Now that you have requested me, 

I permit you to speak from there p\e8se go on. 
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[Translation] 

SHRI RAMDAS ATHAWALE : Mr. Chairman, Sir. the 

House should run as per rules and I am the Member who 

follows the rule the most. 

Sir. his name is Dr. Anbumani Ramadoss and my name 

is also Ramadas and as a health Minister he has bro~t 
a commendable Bm. The laws regarding the adulteration 

have been formulated eartier also, however, there is a need 

to take strict action agaiDSt the traders who are involved 
in adulteration. People also fall ill due to adulteration so 

there is a need to enact law In this regard. The term of 

the ChaIrman of the Food Authority is 3 years. There are 

members in the Authority, however, the persons belonging 

to SC and ST categories shouJd also be appoint~ member 

of the Authority. 

Sir, the food items which are served top the students 

in the schools also remain adulterated. So, I would like to 
submit that it is very important Bill and this Bin should have 
been moved first in Lok Sabha as has been said by 

Radhakrishnan but first it was introduced in Rajya Sabha. 

This BID should have been passed first in Lok Sabha then 

it should have been referred to Rajya Sabha. It is a very 

important Bill and I support this Bill. 

{English] 

SHRI K. FRANCIS GEORGE (Idukki) : Sir, this BiD was 
mainly brought in to fix the tenure of the ChairpeISOll of 
the Food Authority, and the full-time and part-time members 
and also. of COU1'S8, to replace the Ordinance which was 
issued earlier. This Food Safety and Standards Act, 2006 

was only implemented in bits and piecee. " was admHIed 
by the hon. Minister. We are at a loa to understand why 

it is taJdng &0 much of time to implement 8UCh an important 

law which affects, of COUI'88, the health of our citizens and 

.mainJY the generations which are coming up. 

Sir, the hon. Minister is on record in January, when 

the U.S. HeaHh Secretary visited, when he saki that It would 

take at least two to three years to form this particular 

Authority which we are dlscU88ing now. The matn aim, of 

course, f hope Is to form this Food Authority which will 

oversee the enforcement of this very important piece of 
legislation. 

Sir, a critical component of this legislation is that of 

the Insistence on the declaration and labeling of the 

Ingredients of the food items. This legislation, we hope, will 

provide for a better and stricter regime, to check 

adulteration of food and beverages and wlH Insist that all 

food Items will be labeled as to the detalls of Its ingredients 

and Its contents. That is the only way a consumer can 
get information on the ingredients of a particular food 

item and also to make an Informed judgment about Its 

purchase. 

Sir, it is very important that labeling is proper:'Y done. 

Adulteration is now spreading like a virus. We do not know 

which tood Item Is not adulterated in this country. That is 

the case with imported food Items aI8o, specially that of 

GM foods which is being Imported in large quantities into 

this country. In fact, a sizeable portion of the processed 

food Imports contain products of eM crops and Its 

derIvaIives. The countries which export them, mainly the 

US and the European countries, do not distinguish or 

segregate between eM and non-GM varieties or i!\Sist on 

Ita labeling. The consumer Is at a loss, totafly uninformed 

about the contents of food that is being produced and 

marketed in this country and also being Imported in large 

quantities and measures. 

So, Sir, the main point Is how we win give teeth to 

this Authority that Is going to be formed. I am sure that 

the Miniater is going to explain all that. 

When we discuss adulteration, C8(taln alarming 

InIDnnatIon has·to be ehared with the House. People were 
mentioning about milk adulteration. W. feed OUt' young 
children with milk. n has come to light that after dHuting 

the milk with water, to give it the original fatty look insects 

like earthwormS, leeches and centipedes are being put into 

milk. tt is a very dangerous altuatlon. That Is the mHk which 
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we are feeding our children with. We know it very well 

because we are deficient In milk. In fact, milk comes from 

Tamil Nadu and there haw been complaints. I am not 

making any accusation. Milk produced in Kerala also is 

being adulterated. It is not a question of any particular 

State. 

We do not have enough testing facilities. Merely 

forming an Authority is not going to help. We must have 

modern testing facilities. When we form an Authority and 

insist on labelling, it can in a way indirectly help the farming 

sector also. I would like to cite the case of vanilla in this 

regard. Vanilla is used in ice creams to give it taste and 

flavour. Ice cream is consumed mostly by kids and younger 

generation. VanUIa is a very critical component of ice cream. 

Synthetic vanillim is being used in large quantities in our 

ice cream industry. Natural vanillim is good for health but 

it is slightty expensive. Synthetic vanillim is a by-product 

of petroleum. it is carcinogenic and dangerous to health. 

All children cutting across the age and financial barriers 

consume ice cream. So, slowly we are injecting poison into 

their bodies. 

A suggestion which came from the association of 

vanilla producing farmers that the Government should insist 

on the manufacturers putting a label on tht\ ice cream about 

the kind of vanilli'!l used in their ice cream. I would request 

the hon. Minister to immediately issue orders to that effect. 

If it is done, it can indirectly help our farmers. Vanilla which 

used to fetch a very good price once has absolutely no 

takers now. We made a lot of efforts and now finally Amu/ 
has decided to use natural vanillim in its ice creams. If 

this labelling condition is enforced and this information is 

given as to whether synthetic vanillim is used or natural 

vanlIIlm In various products, people would naturaDy 

prefer products containing natural vanillim. So, it can do 
good to our health and indirectly help our farmers. I would 

request the hon. Minister to immediately pay attention to 

this fact. 

I would like to congratulate the Minister for coming up 

with this amendment Bill, though a little belated, for setting 

up this Authority. These rules should be very strictly 

enforced so that It wiD help our countrymen. 

Mention was made about promulgation of Ordinance. 

In fact, it should be avoided to the maximum extent 

possible. There is nothing wrong in using this power in 

unavoidable circumstances. I am sure that our dynamic 

Minister wiD take care of aU these suggestions. 

SHRI BIKRAM KESHARI DEO (Kalahandi) : Mr. 

Chairman, I do not have anything to say to oppose the 

spirit of the Bill. However, I would like to question the 

Government as to why it failed to implement the Food 

Safety and Standards Act which was enacted in 2006? Why 

has the Govel1ll'Jl8nt acted in such a lethargic fashion in 

this regard? This concerns the consumers of the country; 

it concerns the children of the country; it concerns the 

exports and imports of the country and it concerns 

everybody. It has varied applications in our country. The 

Act of 2006 was a very good legislation. This amendment 

has been brought to create the Food Authority and 10 give 

it a permanent Chairman and a panel of members so that 

it could be effective. 

I am sorry to state here that this Government has 

reduced the budget for consumer awareness by about 

Rs.10 crore from 2005-06 and 2006-07. The budget for 

consumer awareness has to be increased so that more 

consumers can come to know about the standards of food 

safety and about how safe is what they are consuming. 

That is a part of the labelling. 

I thank the Centre for ScIence and Environment that 

they conducted tests and put out the result, during NDA 

Government, on pesticide residues in soft drinks. It is the 
irony of fate that the judgment which ~ame out later said 

that the water which those companies use has got natural 

pesticide residues. With the excessive use of chemicals and 

pesticides in agriculture, today even the ground 

water contains a lost of pesticides. This has to be corrected. 

This requires proper Infrastructure throughout the country. 

In fNfJty District of the country we should have water 
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testing and food testing laboratories so that the consumers 

at the grassroots level get to consume the right kind of 

food. 

Our friend from RJO Shri Aam Kripal Yadav was 

mentioned about food poisoning in mid day meal scheme. 

The han. Minister of HeaIIh must assess what the calorie 

intake in a mid day meal for a child should be and what 

nutritive value a child requires for healthy growth of his 

body and mind. These things have to be taken into 

consideration. 

Animal feed, which is exctuded from the original Bill, 

should be included in the BiR. We feed our animals which 

in tum give us milk and milt( products for the consumer. 
There are new diseases which are coming to fight fike bird 

flu, chiIamgunya, foot and mouth disease in poultry and 

animals. Ae8idues of pesticide are found in meat also. It. 

lOt has to be done. Ours is a big country of 110 crore 

people. We have to protect the poor people living in 

Scheduled areas. We all know what happened In my District 
KaIahandi. Last year there were diarrhea deaths in that 

Diatrict. Because people there drank contaminated water, 
hLR1drecI8 of people died. I thank the Minister for taking 

immediate steps to control the situation. He sent a Central 
team there for which I am thankful. 

There is enoCher problem that has arisen in my DistrIct 
which I would Ii1!.e to mention. I have given a notice for 

that under 'Zero Hour'. That relates to brain malaria. That 
does not come within the ambit of this BiU. So. I win ,... 

it during the 'Zero Hour'. I hope that the Minister will take 
proactNe action in solving that problem. 

SHAt J.M. AARON RASHID (Periyakulam) : Mr. 
Chairman, Sir, food adulteratior. is a very serious crime . . 
People who are involved in such cases are playing with 

the health of the people of this country. Law in this regard . 
should be made very strict and people indulging in fhia 
crime should be brought to book. 

Suitable number of Food Inspectors. Sanitary Inspec· 

tors should be appointed to keep regular checks in the food 

market. Mixing of artificial colours, chemicals and essence 

should be regulated as per the norms and guidelines of 

the Govemment. The CFTAI centres should be opened 

in every district of the country to monitor foodstuff. Heanh 

Departments of the State Govemments should be given 

more powers and proper education should be given to 
the officers and wide publicity should be given about the 

impact of food adulteration, public health and the prevention 

of food adutteration laws also. 

Selling of foodstuff in open areas - they are selling 

vada, doss and idlJ and also • cut fruits' - should be banned 
~ 

as it spreads many diseases. Imported food Items and fast 

food items should be regularty checked because now a 

days. markets are full of iqJorted food items and fast food 

items should be regularly checked because now a days, 

markets are full of imported food items and fast food 

without unhygienic packaging. Nutritional value of th8 food . 
items should be given more importance. 

Food is the necessity of life. The basic fact is that 

people love eating food in their homes. But sometimes, 

once In a day or a week, we consume food outside our 

homes. No wonder the food we get o.utside is very tasty 

and rnouth-waterlng, at the moment when we eat but the 

consequences we face will be for life. Now a days, Blood 

Pressure Is rising, Sugar 1iseases are rising; Even 13 year 
old boy is dying due to cardiac arrest. This is a very 

important issu8 and hence, I want to bring it to the attention 

of the Union Government Minister. 

Food 88fV8d outside Is a source of Income for 

dMbawaltatl or roadside vendore. Food Is something which 

concerns the whole nation, right from the farmers to the 

ChatwaJa. But the primary concem which arises here is 

this. What we consume Ie safe for the body or not? I want 
to know whether it is healthy for the body or not. We 

have to diecuss this' aspect of food served outside by 
Dhabas. hawkers, roadside stalls, Rshdiw8Ju. In India onty, 
we are allOwing freely to seD outaIde. In foreign countries 



617 Statutory Resolution Re: PHALGUNA 28, 1929 (SAKA) Standards (Amendment) 
Ordinance, 2008 

618 
Disaproval of Food Safety and 

like Singapore, Malaysia and United States, they are 

providing shops to those who open shops outside and the 

food items are properly checked by the authorities 

concerned. 

We consume food made on the roadside every other 

day but we never think about the conditions in which the 

food is prepared. The other important point is, the BPL 

people and those people whose profession is at the lower 

level, they consume -more from the roadside. Autorickshaw 

drivers puller, and lorry drivers only take roadside food 

served on the highways. There is no doubt that food served 

at such places is of sub-standard quality and unhygienic. 

Pulses, grains and oil used are all of below quality and 

very cheap to buy. Not only that, owners of such eateries 

use today's fOod for tomorrow to earn extra profits. " the 

prepared items of today are not sold, they sell them for 

the next day at the cost of human lives. The conditions 

in which the food is cooked is pathetic as well. The food 

is usually cooked in open with complete disregard to the 

tact that it is on the road with thousands of vehicles plying 

and spewing smoke or they are cooked near a nullah, which 

is very unhygienic and which becomes a cause many a 

time for an epidemic in the past. 
I 

The Government should pass a .. elution for the 

strictest implementation of food standards 80 that this grave 

threat can be stopped. Sub-standard foodgrains and pulses 

are yet another important point. I would suggest that if the 

food grains and pulses are of substandard level, it should 

be curbed at the production level itseH. For that, we have 

to compensate the farmers so that they do not bear any 

loss and they would be able to meet the shortfall. The State 

Governments should be given more authority by the Centre 

to use foreign exchange for the import of food grains 

depending on the situation through the State Trading 

Corporation, NAFED, etc. 

MR. CHAIRMAN : Kindly conclude. You are reading 

from the written speech. 

SHRI J.M. AARON RASHID : In 2006, the Food Safety 

and Standards Act had received the Assent of the President 

of India. The objective of the Act was to bring all the laws 

relating to food under a singl~ Act, that is, the Food 

Standard and Safety Act, 2006 (FSS Act). This will result 

in setting up of a Central Food Authority which will regulate 

and monitor the manufacture proc6SSing, distribution, sale 

and import of food so as to ensure safe and wholesome 

food. 

MR. CHAIRMAN : Please conclude now. You are 

reading the whole speech. It is not permissible. 

SHRI J.M. AARON RASHID : The Government have 

to appoint the Food Commission of Safety and effectively 

and efficiently implement the Act. District Committees 

should also be constituted by the State Governments to 

check this menace. The other initiatives of the Act are 

analysis of food through recognition and accreditation of 

laboratories, research institutions, etc. I WOuld take only a 

minute. 

It also provides setting up of food safety, appellate 

tribunals on the lines of Consumer Courts for adjudication 

of matters under the FSS Act. 

MR. CHAIRMAN : You have made your point. You are 

reading the whole speech which is not permissible. 

SHRI J.M. AARON RASHID: With a few lines, I would 

end my speech. 

The Central Government shall have the power to issue 

directions to the food authority for obtaining reports and 

returns of its operations ... 

MR. CHAIRMAN: I am calling the other hen. Member, 

Shri Braja Kishore Tripathy. 

SHRI J.M. AARON RASHID : Sir, I will complete in 

a minute. 

It shall have the power to make rules with respect to 

the services and recruitment for the food authority .... 

(Interruptions) 
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MR. CHAIRMAN : Now, I am calling another Member 

~ your speech will not go on record. 

(/nterruptionsr ... 

SHRI J.M. AARON RASHID: Food should be made 

available to all the citizens of the country ... (lntemJptions) 

Though . food' is a State subject, the Central Govemment 

should give suitable directions so that people may live in 

good health without any diseases, without BP, without sugar 

diseases .... 

MR. CHAIRMAN: Shrl Btaja Kishofe Tripathy. It will 

not go on record, Shri Aaron Rashid. 

(Interruptionsr·· . 

SHRI BRAJA KISHORE TRIPATHY (Purl) : Mr. 

Chairman, Sir, we are discussing the Food Safety and 

Standards (Amendment) Bill, 2008. 

MR. CHAIRMAN : Regarding sticking to the time, I am 
seeking your cooperation also. 

SHRI BAAJA KISHORE TAIPATHY : The Supreme 

Court had reportedly pulled up this Government for not 
notifying the Food Safety Act, 2006 and failing to implement 

it despite the PresIdential Assent to this Act a year ago. 

This Act is meant for regulating packaged food products, 

including cold drinks. 

Sir, at the moment, just merely six per cent of the 

samples lifted by Prevention of Food Adulteration 

Inspectors failed in laboratory tests is definitely an 

indication of collusion between the officials and the traders. 

The lackadaisical approach of this Government to the 

enforcement of food laws does little to protect either the 

consumer or the consumers' interest or their health. 

Through you, I would like to draw the attention of the 

Minister and to the han. House 88 to what food we are 

taking. A survey has been conducted wherein it was stated 
that in all the packaged food we are taking, for example, 

"Not recorded. 

in milk. there is an addictive 0' Oxytocin. Our Health 

Minister is fortunately a doctor and he knows better. Of 
course. at the moment, he Is not present. He knew as to 
what is the impact. I do not want to tell the impact. In milk, 
there is Oxytocin; in coffee and tea, coal tar dye; in daI, 
coal tar dye; in turmeric, lead Chromate; in sweets, Metanll 

yellow, Rhodamln B, in Pickles, Copper salts; in Saunf. 

Malachite green; in Vanaspati, Rancid, Animal Fat: In 

Lady's fingers, coffer Sulphate; In BrinJals. Carbofuran. In 

Cauliflowers, Phosphomldone II. Methyl Parathln \II; in salt. 
Rangoll; and In Dhanla powder, Horse Dung. 

We can see in aIIlhe above mentioned packaged food, 
we are taking aU these adultered items which are harmful 

for the entire mankind. These are checked in the Food 
Adultered Checking laboratories. There are not enough 

laboratories and facilities of refrigeration across the country 

and at the dIsposaJ of the Government 

18.00 In. 

There is lack of refrigeration facilities in the labs and 
so, whatever sample that are taken are going waste; they 

are not able to keep them in a proper way. We do not 

haM sufficient number of food testing labs - this Is aI80 
one aspect why the packages are no( properly checked. 

The beaic need to ensure food quality is to have the labs 
to checIc the food ~ At. this moment. there is no 
auffIcient number of food labs. I want to know what type 

of 8Ction the Government is taking to have suffICIent 

I1I.IRber of labs In the country. 

MR. CHAIRMAN : Please hear me now. The time is 
6 o'clock now. We may have to extend the time. I have 

to take the permission of the House to extend the time 

up to the passing of the Bill. 

• •. (Interruptions) 

[Translation) 

MR. CHAIRMAN : The time of the House may be 
extended till the passage of the Bill. 

. .. (Interruptions) 
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[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. H"ANDIQUE): Let us dispose the Bill and then, 

we shall see for 'Zero Hour'. 

SHRI KHARABELA SWAIN (Balasore) : It is very 

surprising; it is because the Government is not having any 

business and that is why, they are continuing with this Bill 

for the last 3-4 hours. It is a very strange thing. The House 

should be adjourned till the 15th April. Wily should it 

unneeessarily continue with this? 

MR. CHAIRMAN : 00 you agree or not? 

SHRI KHARABELA SWAIN : We do not agree. It is 

now 6 o'clock; we should take up 'Zero Hour' .... 

(Interruptions) We can take up 'Zero Hour' now. 

MR. CHAIRMAN : We will take up 'Zero Hour' also, 

but after the passage of the Bill. 

... (Interruptions) 

SHRI KHARABELA SWAIN: Since ti¥' Government is 

not having any other business, they are continuing with this 

for so Iong .... (lnterruptions) 

MR. CHAIRMAN : It will not go on record. 

(Interruptions)" ... 

[Translation] 

SHRI KHARABELA SWAIN : Mr. Chairman Sir. now 

'zero hour' should be started ... (lnterruptions) 

{English} 

MR. CHAIRMAN : Shri Tripalhy, you may continue. 

SHRI BRAJA KISHORE TRIPATHV : At present, due 

"Not reco.rded. 

to paucity of labs, testing of products is becoming difficult. 

Many small players, the smaH industrieS in the processing 

industry are witnessing a growth of about 10 per cent 

annually and they do not have the facilities for lab 

testing or quality testing. So, the smail players do not 

maintain the quality standards because of paucity of testing 

Jabs. 

So far as the soft drink is concerned, the 

recommendation of the Ganguly Committee is there on 

harmful effects of soft drinks, carbonated water, etc. 

which are to be checked. May I know whether the 

Government is taking any action on the recommendation 

of the Ganguly Committee so far as soft drink adulteration 

is concerned? 

What is happening is this. There is no fear on the part 

of the defaulters because law is not so much stringent; 

they think that they can be free at any moment, even if 

they do adul1eration. May I know whether the Government 

is also considering to make any stringent law? Maharashtra's 

position is ideal; it has made it cognizable and non-bailable. 

So, whatever Maharashtra Government has dOflil, it should 

ba implemented throughout the country. The offence should 

be cognizable offence and this should also be a non-

bailable offence so that the defaulters will be scared to 

do adulteration. 

India is reportedly importing wheat from USA, which 

is alleged to have the presence of dangerous weeds. Now, 

the Government is taking help from the USA, who is the 

master of adulteration and we are seeking help to set up 

the Food and Drug Authority. Now, the amendment has 
come and the Government is qune sincere to seek the help 

of USA to form this Authority. OtherwIse, we do rIO! have 

any qualified people, so, we are taking help from the US 

to make this Authorityl 

Lastly. I want to make a request to the hon. Minister. 

We are fortunate that the Minister is also a doctor, but we 

818 unfortunate that he has no concern for the people. I 

do not kncIw what the intention of the Government is in 
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bringing fIxward this amendment. But I say that a chemical 

specialist and expert should head this AuthorIty so that we 
oouId ensure that proper checking is made, and the 

Authority will take proper action and judicious steps. 

... (lntBrruptionS) 

[Translation] 

SHRI KHARABELA SWAIN : Mr. Chairman Sir, when 

weill 'Zero Hour' be taken up ... flntemJptions) 

[Engnsh} 

MA. CHAIRMAN : No. Let us give two minutes to 

2-3 Member.s. Kindly cooperate wilt! the Chair. 

.. • (Interruptions) 

DR. K.S. MANOJ (AJleppey) : Sir, I rise to support the 

Food Safety and Standards BiIl ..•. (Interruptions) 

I will not go into the details of the Bill... .(IntenuptioM) 

The Act was promulgated in 2006, but till now the FSS 

AuIhority should have not started functioning property. This 
Ac! was promulgated to control or to 8nSUf8 toad aafety 

and standard of food items that are consumed and IOId 

in our country. 

I would limit my deliberation b only 2·3 points. 

Recentty in my constituency, some students In a particular 

school have consumed some confectionary from a Ihop, 

but they euddenIy feU unconscious and developed sub-
congenial hemorrhage. When the Health Inspector of the 

ne&fby PHC enquired, it was found that it was 
manufactured outside the State and it was outdated. but 

still it was sold in the shop. The Health Inspector could 

file a ease against the shop-keeper, but not against the 

manufacturer. This is a thing that is happening. 

There is one mont thing. Everywhere and particuIarty 

in Kerala, we can see the coloured pacMI8 - pan muata 

or pan parag - are being sold. The Narcotic Controlling 

Agency says that those products do not come under their 

purview, and say that they are not narcotics; they are 

stiU being sold everywhere. There are some additives 

that are added; some stimulant materials are put in it. 

These materials should be brought under the purview of 

this Act . 

Most of the multinational companies are selling the 

materials an over the world. But the standard of the items 

are substandard. 

MR. CHAJRMAN : Please conclude. Shrtmatl Jhanai 

Lak8hmI. 

DR. K:S. MANOJ : We should standardize fl1e quality 

of the matertaJs that is sold outside.wIth that sold in our 

country .... (Interruptions) 

MR. CHAIRMAN : Please sit down. I h.... called 
another hon. Member. 

DR. K.S. MANOJ : Okay, Sir. I conclude. I support the 

BiR. 

{Translation} 

·SHRIMATI JHANSI LAKSHMf BOTCHA (Bobbill) : 

Respected Sir, I had given notice to speak In Tetugu. I thank 

you Sir, for giving me this opportunity to lP8ak on this 

historic amendment brought by the UPA Government. This 

amendment is Intet Ided to ec:IcIt'8Ie, the mass adulteration 

that is taking place in almost an edIbI8 items consumed 

Oy common people. There were 5-6 amendment8 to this 

law ear1ier. This ill a very special amendment brought by 
the UPA Government. I fully support this Bill and thank 

our Hon'ble Prime Minister and Hon'ble UPA Chairperson 

Smt. SonIa Gandhijl. There was a special committee 

constituted for this purpose with 113 women and this Is an 

indication showing concern for women. I thank the 

Government for reserving 113 of 22 members committee 

°EngUah translation of the speech originaHy delivered In 
Telgu. 
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on "Food Safety and Standard Authority of India- for women. 

This shows the commitment of U.P.A. Government for the 

weHare and empowerment of women in key decision areas. 

This Government is working with commitment towards 

strengthening our administration and governance. I 

specially thank Hon'ble Prime Minister, Hon'ble UPA 

Chairperson Smt. Sonia Gandhiii, Hon'bIe Minister for 

Health Shri Ambumani Ramadossji and Hon'ble Minister of 

State for health Smt. P.Lakshmiji. I would like to mention 

here that there should be clear indication of quality on the 

packaged foods coming from industries, firms and farmers. 

We should also take steps to keep an ¥ on food 
processing. Existing laws should be implemented properly 

not only at the Centre but also at the State level. Directions 

should be given to State Governments in this respect. 

Women should be involved in ensuring quality of 1ood. I 

also request Honble Minister of Health to promote yoga. 
With the ~hanglng times, we should have a different outlook 

and approach dealing with junk foods and obesity. 

I thank you, Sir, for giving me this opportunity. 

[English] 

SHRI KHARABELA SWAIN: Sir, generally she speaks 

in English. She has today spoken in her Ilother tongue, 

Telugu. It seems that the Government Is giving an indication 

that elections are round the cornerl 

SHRI T.K. HAMZA (Manjeri) : Thank you, Chairman, 

Sir. I would like to lay stress on only one point. This is 

an amendment Bill and not an original Act. I can understand 

the feelings, if an Ordinance is promulgated on an original 

Act. This is an amendment Bill which has brought in to 

avoid promulgation of Ordinance. 

I would like to submit one point on safety and 
standards of food. Though we haw the Prevention of Food 

Adultration Act, adultration is going on. Even if to increase 

the taste if some other thing is added to the food it amounts 
to adultration. Anyway, Act is there but its implementation 

is in a very serious condition. The adultration Is going on 

and that must be looked into. 

Secondly, when we fix the standards, we should fix 

them according to the standards of Indian community. We 

cannot fix the standards for preparation of food as per the 

standards of America or England. Our own standards must 

be taken into consideration. We cannot impress upon our 

ordinary people handling food products to follow the 

American standards. The standards of the common people 

of this country may be taken Into consideration while fixing 

the standards. 

I agree and support the Bill. I congratulate the Minister 

for introducing this amendment Bill in· the House. 

[Translation] 

SHRI HARIBHAU RATHOD (Yavatmal) : Mr. Chairman, 

Sir, this ordinance has been promulgated after taking a 

decision to convene the House. It is not good. The hon'ble 

Minister should clarify it in his reply. We find adulteration 

in on, petrol, sugar, wheat, rice, pepper, turmeric powder, 

water and the seeds which are sown by the farmers. Many 

hon'ble Members have discussed these points. I would like 

to present a serious point before the hon'ble Minister. The 

provisions made in this Bill appears contradictory to me. 

In para three of this Bill, it has been said that 'the Central 

Government was of the opinion that the members of the 

Authority could be appointed on short term basis, as the 

appointment of prominent person as a member of the Food 

Authority will not be possible for the rea.son that they might 

be holding other ,x>sts in the industry/organisations that 

they represent.' That is why section 5 of the Food Safety 

and Standards Act in which it Is mentioned that 'the 

Chairman of the Food Authority will not hold any other post". 

is being amended. There are two points in it. First is that 

this provision appears to me totally contradictory. The 

hon'ble Minister has to clarify the provision that the 

Chairman of the Food Authority will not hold any otheI' post. 

Along with this the hon'ble MInIster has not given any 

definition of the other post. I would like to know as to what 

does the other post mean. The hon'ble Minister &houId 

also oIarify It in his· reply. otherwise this provision will 



627 SIaIulOly Resolution Re: MARCH 18. 2008 Standatds (Amendment) 
Ordinance, 2008 

628· 
Disaprova/ of Food Safety and 

IShri Haribhau RathodJ 

prove to be totally wrong. The purpose for which the 

amendment is being moved is contradictory. I would like 

that the hon'ble Minister should give clarifICation in his reply 

in this regard. 

[English] 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : Sir, firstly, I would like to 

thank all the han. Members of the august House for 

supporting this amendment to the Food Safety and 

Standard Act, 2006. 

Initially I had said that the initial Bill which was later 

formed into an Act was piloted by the Food Processing 

Ministry. After the Act was passed the Prime Minister asked 

the Health Ministry to implement the Act because the Food 

Processing Ministry was the promoting Ministry and the 

Health Ministry was a regulating Ministry not only here but 

globally that was the trend. Since then we have been trying 

to implement the Act and that is why we have partially 

notified the Act, when I said that we have notified the 

Sections of the Act; 4 to 10, 87, 88, 91 and 101. These 
Sections which are modified was for the setting up of the 

Authority. This entire Act depends on the setting up of 

the Authority to initiate the whole process. The Prime 

Minister had entrusted this job, as it is in the Act, to the 

Cabinet Secretary to form a Selection Committee to select 

the Members and Chairman. This Committee had 22 

members excluding the Chairman. Under the Act the 

Committee should have a full time Chairman and his 

retirement age should be 65 years. 

When the Cabinet Secretariat found that enlisting very 

prominent members who had reputations, experience, who 

had worked in the senior capacity in different parts at 

different levels not many were available. In fact, I would 

go to the exI8nt of saying that even appointing the 

Chairman itself we were not able to get a good technoctat, 

a technical competent person. In tact. we have iRterviewed 

the CFTRA ChaIrman in Mysofe, the National Institute of 

Nutrition in Hyderabad but they are not wiDing. That is 

the problem we are facing. 

So we. are facing some practical difficulties, even 

though we had to notify this. I assure the hon. Members 

that as soon as possible, the Government will notify other 

Sections of the Act. It does not mean that there is no Act 

available today in this country to regulate the food or 

adulteration and all that. The Acts are there and these Acts 

have not been repealed. Today some of the hon. Members 

have said that since this Act has not been notified, there 

is rampant adulteration and other problems in the country. 

That is not a fact. There Is an Act and once this Act is 

fully notified. the other Acts will be repealed. 

Coming to the other Acts, in fact, . there are so many 

Acts like Prevention of Food Adulteration Act, 1964; Food 

Product Order. 1955; Meat Product Order, 1973; Vegetable 

Oil Products Control Order, 1947,; Edible OIl Packaging 

Regulation Order, 1998; Solvent, Extracted and De-oiled 

Act; Edible Flour Control Order, 1967; Milk and Milk 

Products of 1992; and other Acts. All these Acts are there 

today to regulate the entire process of food in the country. 

It would take some more time because we have started 

the process. 

A lot of Members have said why an Ordinance was 

issued. Remember initially I said lh:at this is a small 

amendment but a very important amendment but because 

of the urgency of that. we had to bring an Ordinance. The 

OrdInance was promulgated, before Parliament was 

summoned. It is not that after the notification, we had 

brought the Ordinance as Shri Varkalaji has said. Before 

the Parliament was summoned, we had promulgated the 

OrdInance . because we wanted to quicken up the whole 

process as thehon. Members have already said. 

As part of committees and structures, we have a 

sclentffic panel for food additives for pestlcid8!J. for 

genetlcaBy modified food. for functional and nutraceuticalt 

as part of this, contamination is a part of this. label is a 
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part of this and sampling is also a part of this. We have 

panels for all this. The Chairman of all the scientific panels 

are part of the scientific committee. We have both Central 

Advisory Committee and the Scientific Advisory Committee. 

This is the structure of this Authority and this Authority 

is (l nucleus of this Act. Since this is a highest regulatory 

body for regulating the food of this country, that is why, 

we are showing this importance. Some of the Members 

are suspecting the intention of the Government and saying 

why it was delayed and all that. If we want to delay, we 

would not have brought this Act in the first place. The UPA 

Government is bold enough to bring out this Act to bring 

out the food authority and is also going to bring out the 

drug authority which has been pending for decades and 

decades. So, we want to regulate the entire food and drug 

structure of our country and that is why, we are trying to 

bring out these modifications. 

Coming to hon. Members queries, I would just shortly 

go through them. A lot of Members have given a lot of 

inputs. I will put all these inputs to the Authority. Once the 
Authority is fully constituted and put in place, all these 

views of the Members will be put to the Authority and they 

will deliberate upon il and according to the merit and 

demeril, they will take a decision. 

I would Ihank Prof. Rawat. He was also suspecting 

the intention of the Government why the Ordinance was 

brought which I have already clarified. He was raising the 

pesticide issue. This issue has been going round for some 

lime. We had a Joint Parliamentary Committee and then 
other Committee was formed and then we had Dr. Ganguly 

Committee. Mr. Ganguly was the former Director-General 

of Indian Council of Medical Research. They had gone 

round picking up sugar and waler samples. They have 

finally given their recommendation on what are the 

standards 10 be there and these standards were deliberated 

upon by the Cenlral Council for Food Safety. They have 

now recommended to the Government of India and we 

would very shortly notify Ihe slandards for all the soft drinks. 

ThaI is nol a big problem at all. Some of the MemBers 

were suspecting the intention of the Government in this. 

The Ministry of Health today is the crusader againsl 

tobacco, alcoholism, drugs, junk food, etc. It is for better 

health for the youngsters in our country. I have personally 

written to all the Chief Ministers of the country. I have 

written to the Governors. The junk food including Pepsi or 

Coke or any other drink for that matter, it detrimental to 

the health of SOCiety. There are two issues which I have 

said. One is the pesticide issue and second is the health 

issue. Pesticide is a short term issue which not many 

Members are wiDing to listen to. Health is a long term issue. 

Pesticide issue should be regulated. In facl, it is already 

regulated. We have picked up nearly 300 to 400 samples 

of all these soft drinks from all across the country and not 

one is found to have pesticides more than what the 

permissible level of packaged water is. It is not like pesticide 

is rampant. There is more pesticides in vegetables, 

milk products and water than in soft drinks. So, leI us 

not harp upon Ihe pesticides issue in soft drinks. This 

issue has been laken care of. We should talk about health 

aspects of these soft drinks and carbonated drinks because 

it is detrimental to the health of our chHdren. Taking 

cognizance to our advise, in fact, some of the schools in 

Tamil Nadu recently have notified that no junk food 

including these to be sold in any of the education 

institutions. I believe in Kerala and Karnataka they have 

taken a lot of attractive steps like this which are very 

appreciative. 

I would like to thank Mr. Rao for clarifying some issues 

on the part of the Government which were raised. He also 

told about street vendors' problem which is again a big 

problem in our country because millions of people use the 

street food which is inexpensive and is readily available. 

It can save time and money but the sanitation and quality 

has to be maintained. We have a series of programmes 

running to take care of street food and how to have clean 

and hygienic food. It is an inexpensive food but you can 

have clean and hygienic food. A lot of projects are running 

and I think there is money earmarked for advocating them 

to change their procedure ana practices so that it will be 

a healthy food and hygienic food. 
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As regards punishment, under the N;t we are having 

very stringent punishment of minimum seven years and 

maximum life sentence and Rs. 5 to Rs. 10 lakh fine. In 

the case of death, money will go to the relative of the 

person who has died clue to consumption of adulterated 

food. He has asked why water is not brought under the 

purview. This is a good question and I would like to ask 

my colleagues here in this august House to deliberate on 

this concept. Personally I want water to corne under that. 

Still we have a long way to go. The packaged water is 

already under this. In course of time we should set 

standards for the water which is supplied in our houses 

whether it is municipality or corpotation or others. It is 

the intention of the Government but I need consensus of 

the entire House to bring water into that. Personally I feel 

water should be part of that. It has still a long way to 
go. 

Shri Rewati Raman Singh spoke about adulteration 

and poor patients treatment and about Rashtriya 

AaFOlJi8. It is a IiItIe bit digI88sing but we have 
schemea for Rashtriya Aarogya Nicili for poor patients. The 
Prime Minstef's Relief Fund. HeaIIh Minister's Discretionary 

Fund and aft that Funds are there. We are trying to 

review the health insurance. When the National Urban 

Health Mission comes. we wiD be ensuring all the 

poor people. especiatIy the alum population IMng in 

the urban areas and at will hIwe health insurance free 

of cost and they would be getting better quality health 

care. 

AI. regards food and vegetables, this also cornea under 

the Act. Even though the primary food does not corne 

becauSe primary food Is produced by ¢uItunt. Mr. Panda 

ta/ked about proeecUtion of cases. Under the PFA Act. there 

has not been much but , believe at least lA'1der this new 

Ad. there wiH be more proeecutiOna a'Id more enforoement. 
As regatds death penatty. the workI 0\I8f they are moving 

tNef from death penalty. I do not think It Is the intention 

of the Government to bring in capital punishment. But this 

punishment is stringent enough 80 that it will prevent or 

deter anybody else from going into the issues of voluntary 

adulteration. 

labelling is one concept which a lot of Members 

brought in. I have been advocating that all packaged food 

products in this country should have mandatory labels. On 

the one side. you should have all the Ingredients listed 

according to the weight. Secondly, the nutritional value 

of the Ingredients like the carbohydrates or fat or protein 

all that should be mentioned. In fact. for the last one and 

a half years. I have been advocating that and we had a 

series of discussion. The draft notHication was there and 

near1y the final notification and then there were some other 

rec:onvnendatio and finally we are on the verge of 

notifying it· within three months. But before that. we have 

been notifying that all packaged food prOducts sold in India 

should have mandatorily all these nutritional value and list 

of illgfedienbI on these packets. 

Codex Elementaria is a global standard for food. We 

are harmonising with the Codex Elementaris. We· have to 

harmonise our quality standard of food. That is precisely 

why this N;t was there. GM Food was one issue. This win 

be addresssd. This is a scientific panel and one panel is 

for GM food. We are deliberating on how we could address 

this issue of GM food. 

Shri Prabhu asked about Issuance of this Ordinance 

and what steps have been initiated since then. Since the 

promulgation of this Ordinance we have moved on to 

appoint the fuO Authority. The Cabinet Secretary is 

responsible for that. He also asked about the Selection 

CommIttee In the Act aInce ttl.. Act was piloted by my 
colleague. Then he also talked about SectIon 30) relating 

to animal feed. That .. yet to be addressed. Thie is away 
from the purview of this Act. ThIs issue will be plJt to the 

AuthorIty wherMMtr II is formed. I would definitely like to 

compliment the han. Member tor bringing up this issue. He 

also asked about self-regulation mechanism. The Govern-

ment has subsequentty strengthened the capacity of all the 

States. We had the World Bank funded projects, projects 
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of capacity building of drugs and food labs. We have central 

labs for food in almost all the States of the country. These 

labs are being modernised and upgraded along with 

equipment and manpower. They are trained and their 

scientific capacity is increased simultaneously. All 

these have been provided for and the Act has been 

strengthened. It is a simultaneous procedure. He also was 

asking about the time to set standards. I think, once the 

Authority is in place, I would like to assure you that we 

would know what all notifications will be there. I am sure 

the standards will be set according to the Codex 

Elementaris formula. 

Shrimati Sumitra Mahajan asked whether there is an 

intention of the Government to appoint anybody of her 

choice. I would like to tell her that if she has any choice 

of candidate, then she may forward that to us, I would be 

happy to recommend that to the Committee and if 

that candidate has the competence and quality, then 

we· would post that candidate there. We have a little 

dearth of these people. I would like to tell all the hon. 

Members that if they want to suggest the names of 

competent people, they may recommend their names to 

the Health Ministry and we would forward their names to 

the Committee. We should not miss o6t on competent 

persons. 

Sir, I have touched upon the other issues raised by 

the hon. Members. There was a question on modernisation 

of labs. We are in the process of modernising the labs. 

VaniUa was one other issue. Mr. Francis George had raised 

this point. It will be notified within the next three months 

to see whether it is synthetic or natural. That will be there ... 

(IntBrruptions) There was a suggestion about Consumer 

Awareness Budget. It is a suggestion weH taken. 

The Ganguly Committee had alreadY made a rec0mmen-

dation about this. We are now in the process of setting 

it up. 

Sir, these were some of the points that the hon. 

Members had raised. I would like to thank them for their 

suggestions. This amendment will be useful for u~. One 

more point I would like to make is about Yoga. We are 

trying to recommend to the Ministry of HRD to make Yoga 

mandatory in all schools so that our children lead a very 

healthy life. Now, I would like to request Prof. Rasa Singh 

Rawat to kindly withdraw his Resolution disapproving the 

Ordinance. 

{Translation] 

PROF. RASA SINGH RAWAT (Armer) : Sir, the present 

amendment Bill concerning the health of the common 

people of the country is very important. So, I withdraw my 

motion of disapproval so it should not be circulated. I would 

like to know from the hon'bIe Minister the time by which 

the Food Authority will be formally constituted and the 

locations of its Head office. 

[English] 

DR. ANBUMANI RAMADOSS : Sir, it will be 
headquarterd at Delhi.. The process of setting up the 

Authority has already started. The Cabinet Secretary is 

responsible for that. It is the highest position and we are 

still pushing it. That is why there was the urgency for this 

Ordinance. I can assure the hon. Members that as soon 

as possible the Authority wiA be set up. 

MR. CHAIRMAN : Is it the pleasure of the House that 

the Resolution moved by Shri Rasa Singh Rawat be 

withdrawn? 

The Resolution was, by /eave, withdrawn. 

MR. CHAIRMAN: The question is: 

"That the Bill to amend the Food Salety and Standards 

Act, 2006, as passed by Rajya Sabha be taken into 

consideration." 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up clause 

by clause consideration of the BiR. 
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The question is: 

"That clauses 2 to 5 stand part of the BI1I.-

The moOOn was adopted. 

Clauses 2 to 5 wel8 added to the Bill. 

CIaUS8 1, the Enacting Formula and the Long 
Title wel8 added to the Bill. 

DR. ANBUMANI RAMADOSS : Sir, I beg to move: 

"That the Bill be passed". 

MR. CHAIRMAN : The question is: 

"That the Bill be passed.-

The motion was adopted. 

(English] 

MR. CHAIRMAN: The House wHI now taIre ~ Special 

Mentions. I haWI a long list of 50 Members who haWI gMtn 

notices to speak during the Zero Hour. So. I would request 

the hon. Members to be brief 80 that everybody couJd be 

accorrmodated. 

Shri G Karunakaran Reddy. 

SHRI KHARABELA SWAIN (Balasore) : Mr. 

Minister of Health, when do you propose to take up the 

construction of A1IMS like hospital in the State of 
Orissa ... (lnterruption$) 

MR. CHAIRMAN: Shri Swain, we have already taken 

up the Special mentions. 

... (Interruptions) 

SHRI KHARABELA SWAIN: You have been giving this 

assurance for the last four years... (Interruptions) 

MR. CHAIRMAN : Nothing wUl go on record. 

(IntemJptJons)* ... 

SHAt G. KARUNAKARA REDOV (BeIIary) : Sir, I would 

like to draw the attention of the Union Government to the 

backwardness of·the Hyderabad - Kamataka region in the 

State of Kamataka ••. (IntenuptJons) 

(Tf81J$/Btion] 

SHRI RAM KRIPAL YADAV (Patna) : Mr. Chairman Sir, 

I am repeatedly giving notice however I did not get chance 

even once ... (lnterruptJons) 

SHRI REVATI RAMAN SINGH (Allahabad) : Sir, you 
please also give me. 

[English] 

Opportunity to speak. 

MR. CHAIRMAN : I have your name and I will call you 
after him. 

18.39 hra.. 

(SHRl DevENoRA PRASAD Y ADAV in the Chait! 

SHRI G. KARUNAKARA REDOV : Sir, the Hyderbad-

Kamataka region should be defined as a region consisting 

of precisely five districts of Beilary, Ralchur, Koppal, 

Gulbarga, Bidar which cover most of the total area of the 

State inhabited by 13.16 per cent of Its total population. 

In the present scenario, from the following facts and 

figures mentioned about the socIo-economic status of 

Hydefabad - Kamataka, It observed that this I8g1on Is 

manifestly low and backward In comparison with other 

regions in the State thereby necessitating an urgent need 

for this region to be treated as a separate area for the 

purpose of redressal of continuing deprivation and 

backwardness. 

"Not recorded. 
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Sir, the report submitted by the High Powered 

Committee for Redressal of Regional Imbalances in 

Kamataka State under the Chairmanship of Dr. 0 M 

Nanjundappa highlights the backwardness of the above 

mentioned five districts. It has been clearly mentioned in 

the Report that all the seven talukas of Sellary districts 

are backward talukas. 

The Report clearly highlights the backwardness of the 

above mentioned five districts in education, agriculture, job 

opportunities, roads, medical services, industrial develop-

ment, irrigation facilities etc. The immediate solution of the 

problem of backwardness of this region Is awarding of 

constitutional provisions as contained under article 371 

which is a long-pending demand of this region. So, I would 

like to urge upon the Union Govemment to take urgent 

steps to provide for the constitutional provisions as 

contained under article 371 to this region. 

[Translation] 

SHRI REWATI RAMAN SINGH : Mr. Chairman, Sir, the 

subject on which I want to speak is very much important. 

Sir. the Vigilance Committee has been constituted for 

monitoring the funds which are given to the State 

Govemments for spending in the district>. The meetings 

of the Vigilance Committee must be held once in three 

minths as per G.O. of the Govemment of India. However, 

despite my repeated requests, the meeting of the 

Monitoring Committees has not been held in Allahabad 

even once in last 9 months. The D.M. has decided 

thrice and OM is its secretary. I had requested the 

hon'bIe Speaker and he had also given assurance that he 

would give direction from here. What is the relevance of 

this Committee If the meeting of the monitoring Committee 

is not held even once in 9 months while it should have 
been held thrice during the above period. So, I demand 

that the said Committee be dissolved. I would like to 
request you that you should Instruct the Government to 

take action in this regard. All the Members whether they 

are. on treasury benches or in opposition are unanimous 

on it. 

[English] 

MR. CHAIRMAN: Hon. Members Shri Shankhlal Majhi, 

Shri Rajnarayan Budholia and Shri Harikewal Prased are 

associated on the matter raised by Shri Rewati Raman 

Singh. 

[Translation] 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Chairman, 

Sir, I would like to extend my thanks to you that you gave 

me an opportunity to speak on a very important issue. 

Today, there is serious crisis of drinking water and irrigation 

water in the country. Through you, I would like to draw the 

attention of the Govemment towards my parliamentary 

constituency Chall where there is serious drinking water 

and irrigation water crisis. The situation in Bundelkhand is 

also not good where cracks have developed on the land 

surface and people have to cover upto 10 km. to fetch 

drinking water. I want that the Govemment should send 

a survey team there. Day by day the level of underground 

water is falling. The Central Government should send a 

survey team tp coduct survey in Chall reserve constituency 

of Bundelkhand and should provide water to' that area 

under the National Swajaldhara or Rajiv Gandhi Drinking 

water Mission 110 that drinking water and irrigation water 

may be made available for this area. the regulator 

the ULlP's stipulated participation should not exceed more 

than 30 per cent and 70 par cent should be secured 

investment. 

[English] 

SHRI L. RAJAGOPAL (Vijayawada) : Sir, for six 

decades, life Insurance Corporation of India has been in 

the business of life Insurance. After the opening up of 

economy, a lot of private companies have come into life 

insurance. Of late, all the private parties have got 

permission from insurance regulator to invest bulk of their 

premium in Unit Linked Insurance Policy, ULlp, which is 

a stock market linked investment which is a high risk 

investment. &en though it has a promising yield or return 

of 36 per cent or 48 per cent. but there is an underlying 
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risk in it. When we talk of life insurance, it Is primarily a 

secured instrument which has to be used during 

emergency. It should be handy for the public at times of 

emergency. But the regulator has permitted the life 
insurance companies to invest there and there is no limit 

on ULiPs. About 90 per cent of the business of the private 

parties is ULiPs now. In order to compete in the business, 

ute Insurance Corporation is forced to take up ULiP. They 

are also diluting their secured investment and going in for 

ULiPs. Because of that. the insurance sector and the 

people are affected. So, Government has to take steps in 

this regard and instruct the regulator that ULiP's stipulated 

participation should not exceed more than 30 per cent and 

70 per cent should be secured investment. 

[Translation] 

SHRI ANIRUDH PRASAD AliAS SADHU YADAV 
(GopaIganj) : Mr. Chairman, Sir, I rise to speak on the 

issues related the farmers of the country. I would like to 

thank you for giving me an opportunity to speak. Mr. 

Chairman, Sir, the scheme of waiving the loans taken upto 

31.3.2007 Is not going to benefit the people because the 

loan taken by them is repayed by them on time. The big 

landlords take huge loans and do not repay them, due to 

this, . this scheme wIA benefit big landlords and stubborn 

farmers. But the poor and down-trodden farmers 

who respect the rule and repay loans on time win not get 
benefit of this loan waiver scheme. If the Government 

extends loan waiver scheme for loans taken upto 

31.12.2007 and waive all loans be it of banks or 

cooperative societies of any level, then all the small and 

marginal farmers would get the benefit. Therefore. I would 

like to request the Government of India to waive all loans 

taken upto 31.12.2007. 

CHAUDHARY BIJENDRA SINGH (Aligarh) : Mr. 

Chaimlan. Sir, I would like to thank you fOJ giving me an 

opportunity to speak on an important Issue like agriculture. 

80 percent people of India are directly or Indirectly 
dependent on agriculture and are farmers. The Government 

of India are giving assistance for Improving economic 

condition of the farmers. Through you, I would like to bring 

to the notice of tile Government that the land of the farmers 

is being acquired in many states for construction of 

highways, industries and townships. The land of the farmers 

is being acquired for a pittance. Through you. I would like 
to tell the Government to formulate a national policy in this 

regard. The land of the farmers is being acquired and given 

.to the private sector. The Uttar Pradesh Government is 

going to acquire lakhs of hectares of land in the name 

of the Taj-Highway, Ganga.Highway, and Haridwar Highway 
and it ha already acquired the land. Through you. I would 

like to SI!If that on one side the Government are trying to 

improve the economic condition of the farmers and on other 

side, It Is acquiring agricultural land which is the main 

source of their livelihood. The population of the country is 

continuously increasing and our agricultural land is 

shrinking. If this goes on, then one day we are going to 

face dire shortage of foodgralns. The Haryana Government 

has given adequate compensation for land. It has given 

compensation to the ime of As. 20-30 lakhs per acre and 

one Member from fIIIfKY affected famify has been given 

Government job, and housing facility. Either the Govern--

ment of India should direct the state Governments to give 

this kind of facility or it should Itself make a system or 

formulate a national policy to check the exploitation of the 
farmers. 

My friend GoyaIji lives in Ghaziabad. There also an 

Eastem-Peripheral-Expreseway is being constructed and 

large chunks of land of village Rewra, Bandauli. Milk-
Chakkarpur, Maryalpur, Sultanpur etc. are being acquired. 

The farmers of Ghazlabad and AIigarh districts of western 

Uttar Pradeeh have decided that if adequate compensation 
for their land is not given, they wHI not celabrate HoIi. The 

Government are not paying appropriate price for 181.1 

hectare of land of Allgarh. The rate of compensation 
dec:tded for our GauIambudh Nager diatrIct should be paid 

for that land also 80 that farmers may not get. disUtisfied 
and agitated and a situation like that of Nandigram may 

not arise. Through you, I would like to just submit to the 
Government that either a national policy on this matter 
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should be formulated or compensation and facilities for the 

entire acquired land may be given in Uttar Pradesh on the 
lines of Haryana. 

{English] 

SHRI B. MAHTAB (Cuttack): Sir, a dawn to dusk 

bandh call has been successfully observed in Gajapati 

district of Orissa protesting against the decision of Andhra 

Pradesh Government to construct a dam and diversion weir 

over the River Mahendra Tanaya near Melliaputti in 

Srikakulam district. The Government of Andhra Pradesh 

had mooted this proposal in 2005 but around 50 villages 

in Parlakhernundi area, Rayagada and Gosani blocks would 

be deprived of water from River Mahendra Tanaya if it goes 

ahead with the project. It would severely affect agriculture 

in the region as these villages depend upon the river for 

irrigation and also drinking water. Also, the Andhra Project 

would submerge 1100 acres of cultivable land in Gajapati 

district and would affect 860 families. It would submerge 

land in Akada, Manikapatna, Khambagaon, Dimirigaon, 

Bengasahi and Sankuda villages besides the approach 

road to the historic Mahendragiri Hills from Mandasa. 

From Orissa side, a proposal is pending approval from 

the Central Government. Construction 01 a water reservoir 

over river Mahendratanaya at Kaithapadar would irrigate 

a huge ayacut area in Rayagada Block and Parlakhemundl. 

This Rs. 100 crore project would also provide drinking water 

to Parlakhernundi town and would not submerge any 

village. This project has got technical clearance from the 

Central Water Commission and awaits the approval of the 

Tribal WeHare Ministry. 

I urge upon the Central Government to intervene in 

the matter and restrain the Andhra Pradesh Government 

from taking any unilateral decision of constructing dams 

over riparian rivers. 

{Translation] 

CHAUDHARY LAL SINGH (Udhampur) : Mr. Chairman, 

Sir, I would like to raise a very important issue before you. 

'Khair' trees are found in three states. of Jammu and 

Kashmir, Himachal Pradesh and Uttaranchal Catechu is 

extracted from these trees. The Supreme Court ·of India 

has imposed a ban on felling of these trees. An empowered 

Committee was constituted which was supposed to submit 

its report and the Forest Oepartment did not tke action in 

this regard. The farmers and Zamindars have their own 

'Khair' trees, but ban on cutting these trees has been 

imposed across the board. This is our cash crop. If one 

tree is felled, four new trees grow up. If they are notvut 

for 88Yen-eight years, they get dead and dry. My suggestion 

is that the Government of India should file an appeal with 

the Supreme Court to lift this ban, particularly In case of 

the Zamindars, so that the farmers and Zamindars of these 

three states who have been deprived of their livelihood may 

get some relief. You are aware that nO crops grow in the 

hilly areas. These trees are our crops. No harm is caused 

by cutting down these trees, because if one in feHed, four 

more grow. If these are not felled, the mother plants will 

get extinct. 

CHAUDHARY BIJENDRA SINGH (Aligarh) : Mr. 

Chairman, SIr, I also aS$OCiate myseH with the matter of 

Chaudhary Lal Singh. 

PROF. CHANDER KUMAR (Kangra) : M(' Chairman, 

Sir, I also associate myseH with this matter. 

SHRI GANESH SINGH (Satna) ; Mr. Chairman, Sir, I 

want permission to speak from here. 

I would like to draw the attention of the hon'ble Minister 

of Railways. A blatant robbery has taken place in Ratnagiri 

Express on the 11th of March, 2008. I have been 

continuously drawing the attention of the Minister of 

Railways towards the safety of passengers and trains. On 

the night of 11th of March, train no. 2166, Ratnagiri 

Express. Which goes from Banaras to Mumbai was stopped 

near Shankarpur Maziyari Station near Allahabad by firing 

at the train driver and the passengers traveling in A.C;' 

Coaches were looted. Four men and three women were 

also beaten up and the robbers fled with a cash of arourtQ 
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As. 8 lakh. This is eighth' such Incident during the last five 

months. Earlier also, foreigner lady scientist was looted at 

the same place. The Ministry of Railways have cantless 

attitude towards the security of trains. The track running 

through Jabalpurto Satna. Manikpur. Allahabad and Banda 
Jhansi is not safe. Therefore, such incidents frequentty 1aka 
place on these routes but the Railway Department is not 

paying any attention towards these incidents. Shri Laluji Is 

talking about making the Indian RaIlways number one 

railway seMce of the world, but incidents like looting. 

stealing the belongings of passengers by ~ who 

offer intoxicated eatables 10 the passengers and eIeo of 

rape, dacoiIy, assault tee. are daily taking place' in the 

trains. I would like to draw the attention of the Gowemrnent 

towards the failure of the Raitway Ministry and demand 
strict action against the cuIpriIs. 

SHRI BHANU PRATAP SINGH VERMA (Jalaun) : Mr. 
Chairman, Sir, most of the people of Jalaun district of Uttar 
Pradesh are e~ in the armed forces. be it CRPF. 

BSF or ClSF. They are deployed on borders of the country 

but their families, their children continue 10 M thef8 1IaeIf. 
Their children are not getting good edllCation. I would like 
10 demand the Union Government to open a SaJnik School 
in the Madhavgarh TehseeI of the Jalaun district so that 
the children of those serving in defence fon:ee could get 

good education. 

[English) 

SHRI P.S. GADHAVI (Kutch) : Sir. I would HIre 10 irwiIe 

the attention of the Home MinI8Iry 10 one wry Impof1Bnt 

issue of my district. It Is regarding the ~Santaipur 

road. The State Govamment of GujanIt had made a 
proposal for construction of Gadhufi.Santaipur road Iince 
very long. This road is very important from the cWence 
potnt of view also. That is not being conaIc:IeNd by the 
Government. 

So, my demand before the Home Ministry Ie that thIa 
road should be constructed as early 88 possible. On this 

road there is one very Important heritage site, Dholavjra. 

It Is very important from the international and domestic 

tourism point of view. If this road is constructed, then the 

distance between BhuJ and Dholavira will be shortened 

by more than 200 kms. If one has to go to Dholavira, 

than he has to go via Rapar. It Is more than 250 kms. 

If he goes from there, then the distance will be only 

80 kms. 

So. I urge upon the Government to see that the 

construction of this road is completed as early as possible. 

Otherwise. the escalation of the cost will go up. Comparing. 

to previous estimates. now the estimates have gone up. 

So. I demand that this road should be constructed as early 

as possible. 

SHRI MADHUSUDAN MISTRY (Sabarkantha) : I 

asaociate with what Shrl P. S. Gadhavi mentioned just 

now. 

[Tnmslation) 

MR. CHAIRMAN: Shrf K. Frances George. your matter 

has already been raised In the House and the leader of 

the House and the MInIster of Parliamentary AfflBrs have 

given the reply. 

[English) 

SHRI K. FRANCIS GEORGE (Idukkl) : But I was not 

celled. I had given a notice, but I was not called. I will 

take juII 8 minute to mention the matter. 

MR. CHAIRMAN: We cannot take up this matter again. 

Thent Ie no tnldIIIon of raI8Ing the matter again in the 

Howe. 

8HRI K. FRANCIS GEORGE : I know that. Then. I 

ehouId aIeo hIwe been called. Members. from all the parties 

went called. I Y(U the only one. to be left out. So. I should 

I'IIiN It now. I had gillen a notice. I had taken the pains 

to gNe a notice. Then, what Ie the point of giving notice 

in the House? Those hen. Members who did not give notice 
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were called by the 'Chair. I had given a notice on time, 

but I was not called. Now, you are also refusing a chance 
to me, 

MR. CHAIRMAN : Tradition is tradition. 

SHRI K. FRANCIS GEORGE : The House had 

discussed H and the hon. Minister had read out a routine 

diplomatic statement in the House. Yesterday, the Minister 

of State of External Affairs had said that we haYe got IimHed 

options and we expect some leniency from the Pakistani 

Government regarding the release of Shri SarabjH Singh. 

It is very unfortunate. It is a c8se of mistaken identity. 

The sentiment of the House was that the Govemment 

should make very pro-actiw Interwntion in this matter 

at the highest level with the Pakistani Government. 

Then only will we be able to get some relief in this 

particular case. A fresh dialogue has to be started by the 
Government with the new regime that Is taking owr in 

PakIstan. 

. SHRI RAJNARAYAN BUDHOLIA (Hamirpur, U.P.) : Mr. 

Chairman, Sir, at present, the consumers are facing an 

acute shortage of LPG across the country. Today, LPG is 

not being supplied in proportion to its demand In any district 

of the country. I would like to cHe th~ example of my 
parliamentary constituency where one can see long queues 

at LPG depots. 

19.00 hI'S. 

After the whole day's long walt the consumers dl' 110t 

get even a single cylinder. There is need to check people 
engaged In illegal commercial use of LPG. Even today 

V8hicles are being run on LPG cylinders. 

MR. CHAIRMAN: What is your demand from the Union 

GoIi8rnment? 

SHRI RAJNARAYAN BUDHOLIA : I demand from the 
Union Gowrnment that the supply of LPG cylinders should 

be In proportion to its demand. There Is a demand of at 

least 50 thousand LPG cylinders in my parliamentary 

constituency. 

SHRI SANTOSH GANGWAR (Bareilly) : Mr. Chairman, 

Sir, you would be aware that a clean Gange project was 

launched by late Raj'iv Gandhi jl some 20-22 years back. 

So far several thousand crore rupees haw been spent 01\ 

this campaign. Right now my colleague, Vijay Singh jf was 

referring to a proposed one thousand kilometre long Ganga 
Express Highway Project in Uttar Pradesh which would coat 

As. 30 thousand crore. A., expressway would be 

constructed along the banks of the river Ganga. Desoite 

the fact that there Is so much pollution in the Ganga rMtr 

though measures being taIc8n by the Government to c:hec:k 

pollution, the Uttar Pradesh GoV8mment has ~ up with 

the idea of constructing an expre8-way without Iafdng 

permission from the Union Government. I had ~ Ihe 

attention of the hon. Minister during a meeting of the 

Ministry of Road Transport and Highways. He said it was 

only a poIiticaJ mow. In view of pollution, environmental 

and other concema and the availability of Grand Trunk 

Road. the N.H. 24 that connecIa Delhi with Lucknow which 

could be strengthened. four IanecI and on which fIyoV8rs 

could be constructed ... (lntenuptfons) 

MR. CHAIRMAN : What is your demand? 

SHRI SANTOSH GANGWAR : N9 Cognizance was 
taken of the fact that the land on which the proposed project 

would come up is fertile and 2-3 cropa can. be grown on 

It. More over, a scientist from BHU also contended that 

it was no use to go for it. All the environmentalists enS 
soil conservation experts belived that it would further 

pollute the water and aggravate the problem. I want the 

Union G0\i8rnment to Interwne and take a decision only 

after conducting a feasibility study in this regard. I believe 

that nothing should be done which puts our farmers in 

trouble. 

SHRI ANANDRAO VITHOBA ADSUL (Buldhana) : Mr, 

ChaIrman, Sir, I thank you for giving me an opportunity 

to speak In the zero hour. I want to raise a wry important 

issue in the House. I belong to Vidharbha which is a part 

of Maharallhtra today. Unfortunately, that area Is more in 
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news on account of farmers' suicide cases. The 

Government has also identified six such districts namely 

Amrawati, Akala. Yavatrnal. Washim. Buldhana, and Vardha. 
These are the areas where most farmers have committed 

suicide. A package was given for them. 

MR. CHAIRMAN : Your party must have had an 

opportunity to raise it during disct.Ission on the budget. 

SHRI ANANDRAO VITHOBA ADSUL : This issue is 
beyond budget. Discussion on budget is over and that is 
why I wish to raise this issue. 

MR. CHAIRMAN : The budget has not concluded as 

yet. It has been referred to the standing committees tor 
olSCussion. 

SHRI ANADRAO VJTHOBA ADSUL : I know it. I want 

to bring it to the knowledge of the GoYemment that 
Vldarbha is a backward district. Agriculture is entirely 

dependent on rains there. They do not get remuneratiYe 

prices for their crops. So, the farmers have to take loans 
from the banks or moneylenders arid their failure to repay 
loans compels them to convnIt suicide. It has been provided 

for in the budget that farmers having upto two hectares 

i.e. five acres of land would be benefited. Unfortunately, 

people having more than five hectares in Vldarbha i.e. 67 

per ecnt ... (lnterruptions) 

MR. CHAIRMAN: Please put your demand. 

(English) 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkil) : It 

has been reported in the Times of India of 5th March. 2008 

in the Mumbai Edition that there is a passport racket 

working through the Indian Consulate in Chicago. There 

have been a lot of complaints In the matter of Issuance 

of passports regarding applications of NRI citizens 
throughout the country. In every State, in the Gulf as well 

as In many other countries whenever an application is put 

tor Issuance or extension of a passport, there have been 

a lot of complaints of corrupt practices. So, this may be 

looked Into and the poor NRI citizens who are in such a 

plight may be saved from such malpractices. 

SHRI MAHAVIR BHAGORA (Salumber) : Mr. Chair-

'!'&'" Sir, I express my gratitude to you for providing me 

an opportunity to speak. At pntS8flt, there are 23 Mada 

bIecks and 11 Mada clusters In Rajasthan. I demand that 

the hon. Miniater of Tribal Affairs expand those Mada 

cIuaters and 81'8118 by integrating them. The Government 

of Rajuthan has prpoeed 212 villages for this purpose. 
Allar assim/litatIng them their popAatIon would be 

approICimately 15,72,386. There aN four such blocks in 
. theae cIuater areas where tribala constitute 50 per cent 

population. The population of tribaIs in the proposed 212 

villages js also more than 50 per cent. I request the hon. 

Minister of Tribal Affairs that the Mada cluster area in these 

tribal areas ahouId be expanded aJongwith these in the sub 

scheme area 80 that maximum benefit IICCrues to the tribal 

SHRI ANANDRAO VITHOBA ADSUL : 67 per cent areas. 

people of Vidarbha are not being benefited by it. So. the 

suicides would continue. I would like to urge upon the 

Government that the 5 acre ceiling thus Imposed should 

be lifted in case of Vidarbha and there should be no ceiling. 

Every farmer should be freed from the burden of loan; only 

then these suicides would be checked. 

MR. CHAIRMAN : Shrimatl Bhawna PundaJikrao 

Gaweli. Shrimati KaIpana Ramesh Narhire and Shri Hansraj 

G; Amr are associating themselves with him. 

{English] 

MR. CHAIRMAN: Shri Punnu Lal Mohale • not present. 

[Translation] 

SHRI RAM KRIPAL YADAV (PaIan) : SIr, I would Uk. 

to draw the attention of the Government towards a very 

serious issue. The BSNL landllne and mobile service has 
got completely paralysed in my parliamentary constituency 
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Patna· for the last several months. It is causing so much 

trouble to the common people who are either BSNL landline 

or mobile subscribers that despite trying 15-20 times they 

are unable to connect anywhere in the country be It Delhi 

or Palna. People are so fed up that they have have now 

begun to get their BSNL landline or mobile phones 

disconnected. A few days back landline telephone at.my 

residence was out of order. I lodged complaints 

continuously for four days, however, there was no one to 

listem. I feel the officers are doing it deliberately to 

encourage private companies' mobile and land·line service. 

It appears that the officers are working in collusion. No 

concrete action has been taken despite my severaJ 
complaints. 

MR. CHAIRMAN : What Is your demand? 

SHRI RAM KRIPAL YADAV : I drew the attention of 

the hon. Minister towards it three days ago, however, I got 

neither any concrete assurance nor any concrete action 

has been taken. A huge capital has been invested in this 

business and you are counting hopes on it, however, it is 

suffering a setback and common people, too, are facing 

difficulties. People give first preference to Government 

tel6com service only. The Minister of Communications is 
requested to immediately intervene since the BSNL landIine 

telephone service in Palna, Bihar has become paralysed 

on a large-scale. The hon. Minister is requested to restore 

this service in Patna and elsewhere. I demand an enquiry 

against officers who are found to be involved in it and to 

ascartaln the reasons why the servica has become 

paralysed. I can smell conuption in it. 

MR. CHAIRMAN : How. Minister Shri Shakeel Ahmed 

is also from Bihar. 

SHRI RAM KRIPAL YADAV : You are absolutely right. 

The Minister of State Is from Bihar. At 'Ieast his attention 

should be drawn towards this Issue. Through you. I would 

like to draw his attention. We need his protection; he 

belongs to Bihar and keeps on visiting Patna I would like 

him to Issue Instructions to the GoYemment so that mobile 

service is immediately restored there. 

SHRI GIRDHARI LAL BHARGAVA (Jaipur) : Mr. 

Chairman, Sir, I am not the only one on whom injustice 

has been perpoated; there are five Chief Ministers of India 

as well. The hon. Prime Minister, before giving final shape 

to the draft National Mineral Policy 2007 had given 

assurance to the Chief Ministers of fIVe Stales Shrimati 

Vasundhara ji, Shri Naveen Patnaik, Shri Madhu Koda, Shri 

Shivraj Singh Chouhan and Shri Raman Singh to consider 

the amendments proposed in the mineral policy in ameeting 

with the Central Government officers. There is a fruitful 

suggestion for the draft mineral policy .. I demand that the 

Union Government should fulfill its commitment given to 

the Chief Ministers of the fIVe States before giving 

final shape to the draft National Mineral Policy 2007 

and take them and the offICers in confidence. My Sister, 

the Chief Minister of Rajadthan, Shrimati Vasundhra Aaje 

wrote several letters to the hon. Prime Minister, she is 

harassed. I want that the hon. Prime Minister should· fulfill 

his promise. I thank you for providing me an opportunity 

to speak. 

SHRIMATI KIRAN MAHESHWARI (Udaipur) 

associate myself wfth this Issue. 

SHRI BRAJA KISHOAE TRIPATHY (Puri) : I associate 

myself with this issue. 

SHRI MAHAVIA BHAGORA : I associate myself with 

this issue. 

(English) 

SHAI BRAJA KISHOAE TRIPATHY : It has already got 

the Cabinet approval. AU the Members of Parliament are 

in darx. ... (/nterruptions) We do not know what the National 

Policy is. So, the Partiament has been by-passed. We have 

not been informed. So, I urge the Government that let them 

place it on the Table of the House. What is the secrecy 

involved in it? Why has the Government suppressed that? 

We associate with it. We demand that the Government 

should immediately place it on the Table of the House so 

that we can discuss it. 
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SHRI HARIBHAU RATHOO (Yavatmal) : Mr, ChaIrman, 

Sir. through)lOU. I would Hke to raise a very Important issue 

in the House. Some 250-300 years back, RCMJrend Bake 
Lakhi Shah Banjare used to reside here; in this very 

complex was the abode of nomads Raising Naik. When 

the Ninth Guru of Sikhs. Shri Teg bBhadur ji was martyred 

in Chandni Chowk, he brought his body to this house have 

and set his house on fire and perfonnecl the final rites here. 

He perfonned the final riteS with full honour that is why 

a haH by the name of LaIchi Shah Bllnjara has been 

constructed in Gurdwara Rakab Ganj in his honour. Saba 

Lakhi Shah served pure wa~r, constructed Sagar lake in 
Madhya Pradesh. 500 acre land on which Parliament House 

Building, President's House, Rail Bhawan and Prime 

Minister's office are constructed belongs to Saba Lakhi 

Shah Banjara. I demand that a staue should be erected 

in his memory and some space should be allotted tor the 

purpose. A postal stamp should also be released In his 

honour. 

MR. CHAIRMAN : There is statue commIItee for this 

ptJfpOS8. 

SHRI HARIBHAU RATHOD : Sir, he sacarificed 

his sons. He lost his five sons in the struggle of 1857. I 

demand that due honour shouts be conferred on such a 

person. 

DR. RATTAN SINGH AJNALA (Taran Taran) 

IIS80Ctate myself with this issue. 

SHRI MAHAVIR BHAGORA : I associate myself with 

this laue. 

[EngIItIh] 

MR. CHAIRMAN : Shri P. C. Thomas. You can raise 

only one matter. 

SHRI P.C. THOMAS (MuvattupuZha) : I have given two 

matters but I will raise only one out of the two. 

RegardIng the waiver of loans, one serious plOblem 
is being seen. Many poor farmers have. In the last minute 

or in the same year before 31st December. 2007 remitted 

small amounts towards interest. It may be. Just because 

of compulsion or just becauae the banks have told them 

that otherwise attachment would take place. Many of them, 

without any soun:e, have gone to the baftk. They remitted 
small amounts to the bank towards interest. Now, 
those honest persons are left out. They are not going to 
get the benefit. Those persons who did not pay any amount. 
even the Interest pert, they only are coming under the 

waiver benefit. This is a very serious issue. The poor 

farmers. who have taken further debts 10wards payment 

of small interest, might have taken money from the 

moneylenders. So, they must also be included. At least, 
those persons coming in the same financial year must be 
Included. 

DR. R. SENTHIL (Oharmapuri) : Sir, Oharmapuri and 
KriahnaglrI districts of Tamil Nadu are essentially very dry 
districts. The water is scarce and there is a perennial 
drinking water scarcity. Even the available drinking water 
is hailing very high content of fluoride. Hence, the Central. 

Government was contemplating on a permanent drinking 

water acheme baaed on the cauvery River water. The hon. 

Chief Minister of Tamil Nadu Dr. Kalaignar has recently 

accounced the HogenakkaI Water Scheme based on the 
cauvery RIver water. Many political parties In Kamataka 

had objected to this. 

last week one hon. Member from the BJP recorded 

his objection in Partiamenl Those Members have three 

points for the objection. The firat point they made was that 

any drawing of water from the Cauvery RiY8r is against 
the Cauvery Water 0iapute8 TribunaJ'. verdict. The second 
point they made was that any construcIIon of • dam aero .. 
the Cauvery Is against the agreement made; It should be 
informed to the Centre and the other neighbouring State. 
The third point they made was that the present Civil. 
8trUcture Is going to be In the Kamataka border. All the 

three objectiona do not hold water. The cauvery Tribunal'. 

verdict does not CO\/8I' drawing of water for drinking 
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purposes. It covers only drawing of water for irrigation 

purposes. The second point that Tamil Nadu is constructing 

a dam is again not true. Tamil Nadu is not constructing 

any dam across the Cauvery. What we are going to do 

is to just dig some wells for draWing water. The third point 

is also not true because we are not doing any construction 

within Karnataka border. Most importantly, politician after 

politician from Karnataka are visiting Hogenakkal. This IS 
not fair. My only request is this. It is a very sensitive matter. 

People living on either side of the border feel insecure. So, 

I request them to be very sensitive and apply their mind 

to this. Drinkir)g water is a human right I would, therefore, 

request them not to raise the matter. 

MR. CHAIRMAN: Shri E.G Sugavanam and Shri A.V. 

8ellarmin are associated on this issue. 

DR. C. KRISHNAN (Pollachi) : Sir, I am speaking on 

behaH of the Marumalarchi Dravida Munnetra Kazhagam 

headed by Shri Vaiko, the leader of the Tamils. 

I want to bring to the notice of the Central Government 

that the Tamilians in Sri Lanka are being killed 

indiscriminately as well as the fishermen on the borders 

of Sri Lanka. Even though our fishermen are within our 

reach, within the international border, they are being taken 

into their country. They are cruelly and Ibrutally attacked 

and killed. 

Recently, the attack has been near Katchatheevu 

Island where we have our own rights. Underwater mining 

has been done by the Sri Lankan Government which is 

against ethics. It is a threat to not only our fishermen· but 

also to the passengers. Food and medicine were required 

for the Sri Lankan people. That was avoided and fort)ldden 

by the Indian Government which is to be re-assured. We 

want to take food and medicine for the people who are 

in need of it.-

There, the Member of Pa~iament Mr. Sivanesan was 

killed about ten days ago. Ukewl&e, so far, four MPs have 

been killed there. Our Indian Government has not initiated 

any move to con~ it. Mr. Sarath Fonseka, the Army 

Chief has come to India asking for some military assistance 

from the Government of India. 

He has been the person behind the killing of Tamilians, 

but a red carpet welcome has been given tCI him which 

is injuring the minds of Tamilians. He has said "we will 

intensify our military attacks to liquidate the Tamil rebels, 

with the solid support of India." .. . (Interruptions) Till this day, 

no denial or no condemnation has been made by the 

Government of India. 

Therefore, I would earnestly appeal and insist upon 

the Government of India to withdraw the radars supplied 

to Sri Lanka and to stop forthwith any form of military 

assiStance to the Sri Lanka racist regime and protect the 

Tamils living there. 

MR. CHAIRMAN : Nothing will go on record except 

the statement of Shrimati Kiran Maheswari. 

(Interruptions)*. .. 

[Translation] 

SHRIMATI KIRAN MAHESHWARI : Mr. Chairman, Sir, 

I would like to draw the attention of the Government towards 

the announcement made by the hon. Minister of Human 

Resource Development in this very House that Kendriya 

Vldyatayas are proposed to be opened in all the districts. 

He said it on the floor of the House in his statement. 

Through you, I would like to draw the attention of the 

Government that notwithstanding the fulfillment of stipu-

lated I1Of!'l8 by district Rajsamund in my Lok Sabha 

constituency there is no Kendriya Vrdyalaya in that district 

and that entire area is tribal and backward area. I do not 

understand the policy of the Government for not setting 
up· even a single Keridirya ~ldyalaya there. If we take into 

account entire Rajasthan not a single Kendriya yidyalaya 

has been sanctioned to Rajasthan. So I want that this kind 

of stepmotherly treatment should not be meted one to 

Rajasthan and Kendriya VlCIyalaya should be sanctioned 

for the tribal dominated area of Rajasthan as well as for 

RaJsamund district. 

~ot· roC:ordect. 
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DR. KARAN SINGH YADAV (Alwar) : Mr. Chairman, Sir, 

serious accidents take place between 120 km. to 140 km. 

stretch on National Highway No. 8 which goes from Delhi 

to Jaipur. Bahror which is a sub-division is not full equipped 

with medical facilities owing to which thefe are lot of 

casualties in accident cases. So, 1 would request the hon. 

Minister to set up a. trauma centre in Bahror sub-division 

and provide blood storage facility and a mini-bank. This 

is my request to the hon. Minister of Health. 

SHRI HANSRAJ G. AHIR (Chandrapur) : Mr. Chairman, 

Sir, through you I would like to draw the attention of the 

Government and the hon. Minister of Health and han. 

Minister of Agriculture in particular that the ban is imposed 

on the production and distribution of Kesari Dal as per the 

laws enacted by the Union Government in the year 1961 

in this country. However, this ban on the production and 

sale of Kesari Dal has been lifted in certain States like 

West Bengal, Bihar, Chhattisgarh etc. At it is inaxpensive 

and cost effectiY8 for the poor, there is Iarge-ecale 

production of this puI&e in VIdaJbha Konkan and 

Marathwada Has the State Government of Maharashtra 

sent any proposal to· the Union Government for lifting ban 

on Kesari Del. Through you. I would like to say that tor 
this purpose a senior scientist of Maharashtra Dr. Shanlilat 

Kothariji is on hunger strI1c8 for the last 17 days and there 

is threat to his life ... {tnt.rrupIions} 

MR. CHAIRMAN : You have raised aU the points. 

SHRI HANSRAJ G. AHIR : Mr. Chairman. Sir, that is 

why I would like to say that the Government should take 

immediate action for lifting this ban in Mahantshtra. 

{English] 

SHRI BIKRAM KESHARI DEO (KaIahandi) : Mr. 

Chairman. Sir. the heaHh infrastructure in Thuamul Aan1:Iur 

and Laljigarh BJocks of Ka1ahandi District In Orissa has 

totally failed thereby leading to brain malaria deaths which 

can become an epidemic If it is not cootroUed in time. The 

patient ward in Thuamul Rampur Hospital has broken down 

and the van which has been given for the Malaria 

Eradication Programme by the then Prime Minister Shri 

Rajlv GandhI Is still there even today. but It has stopped 

functioning for the last one year. That vehicle should be 

replaced with a new mobile medical van and an ambulance 

should be provided so that the affected persons can come 

to the hospital for treatment. The tribal children have died 

of brain malaria there. Last year. there was a diarrhoea 

epidemic which apread to the adjoining districts of Raigada 

and Navrangpur where hundreds of people died and It also ... 
apread to the nearby trIbat pocket of KBK region. So, I 

urge upon the Government to treat the KBK area as a 

special case and make a special purpose vehicle for 

eradication of malaria and prevention of water-borne 

diseases in the district immediately. 

Then, there are no staff quarters In Thuamal Rampur 

BIoc:k Hospital. Thuamal Rampur and LaIjigarh blocks are 

the only ITDP btocka In KalahandiOiatrict of Orissa. 

Therefore, I demand that construction of staff quarters for 

Class 11\ and Class IV e~es and Medical Officer 

quarter shoutd be immediately taken up there. I would also 

like to demand that a amaU Blood Bank should also be 

started there. 

{Translation] 

SHRI HARIKEWAL PRASAD (Sa\empur) : Mr. Chair-

man Sir. after agriculture sector. the weaving sector 

provides maximum employment ~nitles. but in the 

absence of any protection and publicity for this sector by 

the Government, It Is in very bad state. Due to economic 

constraints, most of the weavers are relinquishing their 

ancestral occupation and are migrating to the big cities in 

search of livelihood. So far dozens of weavers have 

committed suicide. A weaver family in Azamgarh district has 

sold Off their two years old 80n due to poverty. Last year. 

the Health Insurance Scheme for weavers, fhat was 
launched by Union Government was not beneficial to all 
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the weaver families, as they were unable to pay the fixed 

contribution due to poverty. After the loan waiver scheme 

for farmers, the weavers too were hopeful, that the 

Government will also show mercy towards their bad 

condition but they got disappointed because no special 

relief has been given to them in the budget and It is very 
likely that like farmers, the weavers can also take an 

unpleasant step in the state of depression. Sir, through you, 

I demand that the Government should waive off all kinds 

of loans of weavers and take some steps for improving 

their condition. 

{English} 

DR. K.S. MANOJ (AJIeppey): Mr. Chairman, Sir, I would 

like to draw the attention. of the Government to a matter 

of great concern relating to the members of the Fourth 

Estate, that is, media. The salary and service conditions 

of journali$lS and non-journalist employees in newspapers 

and news agencies are governed by the Working 

Journalists Act of 1955. Under the provisions of this Act, 

it is mandatory on the part of the Government to constitute 

a Wage Board every five years to revise the salary of the 

work force of newspapers and news agencies. As per the 

Act, the Government has appointed the sixttl Wage Board 

with retired Justice Shri K. Narayana Kurup as the 

Chairman of the Wage Board. Prior to this, the Fifth Wage 

Board was appointed in 1993, but its recommendations 

were implemented only in 2001. The tenure of the present 

Wage Board is three years. TiH the tenure is over, the 

journalists and non-journalist employees have to walt for 

their salary hike. So, they demand that Interim Relief should 

be given to them. It Is a genuine demand. Therefore, I 

demand that the GoYamrnent should consider granting 

Interim Relief to the joumaJists and non-joumaIIst 

employees of the media. 

SHRI A.V. BELLARMIN (Nagercoil) : Mr. Chairman, Sir, 

the funding package of As. 60,314 crore announced in the 

Budget to provide for the complete waiver of loans to small 

and marginal farmers is receiving mixed responses in the 

country .. In this regard, I want to make four points. 

The first and foremost Is the equity in waiver. The 

blanket ceiling of 2 hectares for full loan waiver is in no 

way helpful to all. Two hectares of dry land in a rain-fed 

area should not be equated with that of an irrigated area. 

So, the criteria for the waiver should be based on the 

productivity of the farm land. 

Secondly, the blanket yardstick that the borrowings 

from credit institutions will alone be waived is practically 

an unwise stipulation because it is reported that a cursory 

survey reveals that only 22 per cent of the total farmers 

in the country are institutional borrowers and most of the 

remaining farmers borrow from local money lenders, 

neighbours and friends. A suitable mechanism should be, 

therefore, designed. 

Sir, third one is the most important, urgent and in-depth 

consideration. "is an accepted fact that nearly 35 per 

cent of the farming community are landless agricultural 

labourers. They are living upon farm oPerations. For that 

they pledge their gold belongings, etc. and are getting loans 

from the institutions. Those loans also should be Waived. 

MR CHAIRMAN : Nothing more should go on 
record. 

(Interruptions)" ... 

DR. THOKCHOM MEINYA (Inner Manipur) : Thank you 

very much, Sir. There is an alarming decline 10 the law 

and ordef situation in the North-Eastern India. Any moment, 

anything might happen. We have many insurgent armed 

oudita opeI8ting in the region. In that region, even the 

official bungalows of the Ministets and MLAs are being 

attacked with grenades and bombs. MOf80V8f', recently one 
grenade was thrown into the precincts of the Assembly of 

Manipur. About seven people yesterday and seven today 

"Not recorded. 
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(Or. ThoIu:hom Meinyal 

were killed in Manipur. The situation appears very acute 

and out of control and not a single day passeswithout the 

news of killing human beings by human beings. Common 

men as weH as security personnel are equally vulnerable. 

This should not be allowed to happen. 

I am fully aware of the fact that Horne Is a State 

subject. Even then, the situation has become very acute. 

In such a situation, the Union Government should not 
become a silent spectator. Hence, I urge upon the Union 

Government, particularly, the Home Ministry should 

intervene and should extend an possible help and support 

to such a State so that such klUings are stopped. 

... (Interruptions) 

MR. CHAIRMAN Nothing more should go on 
record. 

(~r ... 

SHRI BRAJA KISHORE TRIPATHY (Purl) : Sir, a fresh 

outbr8ek of bird flue, with higiIIy pathogenic H5N1 strains 

of avion influenza virus, has resurfaced In West Bengal and 

some other parts of the country. The samples were sent 
on March 6 to Bhopal Laboratory and they were tested 

positive. 

Sir, this has created panic among the poultry farmers, 

including the tribaIs. In the first phase of lis occurrence, 
lakha of birds have been kiUed in West BengaJ and other 

neighbouring Stat~ of Orissa, Assam, Bihar and 

Jhartthand 88 a preventive measure. By the order of the 

Government of Inda, State Government, have culled over 
3.9 million chicIcen8 and ducks in the last month. The 
poultry farmers, including the tribal populace of these areas 
have sustained heavy financial Ioe8e& and some of them 

have been ruined. 

Sir, you know that these chickens and ducks are Ilke 

·Not recorded. 

one of the family members of these tribals. Even in some 

of the bordering parts of West Bengal, Orissa and 

Jhari<hand, there was not any detection of this virus. But 

for preventive measures, the GOII8rn~ of India directed 

to kiN all the chickens of these areas and there Is absolutely 

no compensation paid to these people. The tribal people 

have their only income through poultry farming. But the 

Government of India has not made any provision for the 

~tIon of these poultry farmers and trlbals. The 

Government of India has directed that they should manage 

with funds provided to states as assistance to States to 

control animal disease. 

Sir, this is a general order and for any animal disease, 

funds are provided to States as Central assistance. But 

this particular case has come accendenUIy and lot of 

c:on.,etl88tion is required. So, I urge upon the Government 

of fndia to make such provision for compensation to the 

pouJtry farmers and tribaIa so that they can revive their 

. fa~ and live In a proper way. 

Sir, the World Haalth Organisation has Jabeted it as 

one of the worst epidemics of the wortd. The UN Food and 

AgricuItunt has warned that the inter-State survelUance 

should continue becau8e there is also the possibility of 

human infection. So, I urge upon the Government to take 

proper care and to provide 888Istance to them. 

[Translation) 

SHRI OHARMENORA PRAOHAN (Oeogarh) : Mr. 
Chairman, Sir, hough you, I would Uke to draw the 

atI8ntion of the Government towards an important issue. 

The post of ChIef Postmaster General Is lying vacant In 

the Pc»taI department of Orissa. This Is a very important 

poet of our State. There are 1861 post offices and around 

2S thousand poetaI employees in the State. As the post 

is Jying vacant for last eight months, its charge has been 

given to CPMG of West Bengal. 

Mr. Chairman, Sir, It is a matter of great concern, that 

during last eight months he has visited Orissa only twice. 



661 PHALGUNA 28, 1 A29 (SAKA) 662 

All files from OrIssa are being sent to Bengal. this practice 

was in vogne during the British Rule, now same is 

happening in the Congress rule once again. There are two-
hundred appeal files. The decision which has to be taken 

by CPMG in regard to lower level employees is not being 

taken. The business is facing recession. Many administra-

tive decisions are not being taken and funds allocated in' 

the budget for employees' programme and repairing 01 their 

quarters etc. are not being spent. 

Mr. Chairman, Sir, through you, I would like to submit 

that the Govemment has CPMG in small circles, Shri 

Handiqueji has got it done for his area, but my area has 

been neglected. Therefore, through you, I would like to 

demand that CPMG should be posted over there at the 

earliest. 

{English} 

MR. CHAIRMAN : The House stands adjoumed to 

meet again tomorrow, the 19th March 2008, at 11 a.m. 

19.36 h .... 

The Lole Sabha then adjourned till Eleven of the Clock 

on 19th Match, 200BIPhaJguna 29, 1929 (SsIca). 
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